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LOK SABHA DEBATES 

LOKSABHA 

TuHcI8y, Auguat 2, 20051Srevan. 11, 1827 (S.u) 

The Lok S&bha met at Eleven of the Clock 

[MR. SPEAKP In 1M ChaltJ 

[EnglIsh} 
. (Interruptions) 

MR. SPEAKER : Hon. Members,pleue take your ...... 
(InteIrUptions) 

MR. SPEAKER : There Is a time for everything. Plea .. 
lit down. 

(Interruptions) 

OBITUARY REFERENCE 

[English} 

MR. SPEAKER : Hon;Members, I have to inform the 
House with deep sadness, about the passing away of His 
Maje8ty King Fahd Bin Abdul Aziz AI Saud of Saudi Arabia. 
In the p8salng away of His Majesty King Fahd, the Kingdom 
of Saudi Arabia has lost a leader and the world an elder 
stat .. man. The achievements of the Kingdom of Saudi 
Arabia under his leadership stand testimony to his vision. 

India hal malntatned close and friendly relatlona with 
Saudi Arabia under the leadership of King Fahd. These 
bonds have been especially strengthened by the presence 
of the large expatriate Indian community which has found 
a home in the KIngdom of Saudi Arabia. 

The House joins the ruling family of Saudi Arabia, the 
leadership and the people of the Kingdom of Saudi Arabia 
In mourning the Irreplaceable loss in the death of King 
Fahd. 

The HoUM may now stand In silence for a short while 
as a mark of reapect to the memory of the departed. 

11.01 h .... 

The Members then stood In silence 
for a Mort while. 

[English} 

MR. SPEAKER : Before I come to the Question Hour, 
I want to give a notice. In future, if this thing happens, the 
ceI1phooe Instrument would be Impounded. 

(Interruptions) 

SHRI KINJARAPU YERRANNAIDU (Srikakuiam) : 
Mr. Speaker, Sir, have given a notice. . . .(lnterrup-
Hans) 

MR. SPEAKER : This Is not the time. You are a very 

experienced Member. 

(Interruptions) 

MR. SPEAKER : There is no question of allowing you 
now. 

.(Interruptions) 

MR. SPEAKER : Nothlnl would be recorded. 

(Interruptions)" 

MR. SPEAKER : I would not allow thl •. 

(Interruption') 
[Translation} 

SHRI RAJARAM PAL (Bllhaur): Mr. Speaker, Sir,l have 
given a notice... . .(lntefTll(Jtion$) 

[English} 

MR. SPEAKER : Mr. Pal, pi .... take your nat. 

(Inl8rruptions, 

MR. SPEAKER : Hon. Members, please lit 
down. When I am on my legs, you have to taka your 
aeata. 

(Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur) : Me. Speaker, 
Sir, the lives of the people In MaharUhtra have become 
dI8turbed. . . .(lnterrtJptioM) 

-Not recorded. 
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[English] 

MR. SPEAKER: Mr. Athawale, ewrybody is concerned 
about Maharuhtra. You haw no monopoly. 

(Interruptions) 

SHRI KINJARAPU YERRANNAIDU : Sir, would you 
please allow. me during 'Zero Hour'? 

MR. SPEAKER: No promises now. This !snot the time 
for making promlees. 

(Interruptions) 

MR. SPEAKER : Mr. Kushwaha, please put your 
QuestIon. Otherwise, I .would go to the next Question. 

(Interruptions) 

MR. SPEAKER : Mr. Kushw~a, have you put your 
Question? 

(Interruptions) 

MR. SPEAKER: Mr. Pal, you should behave more 
responsibly. 

(Interruptions) 

11.04 hr •• 

ORAL ANSWERS TO QUESTIONS 

(English] 

MR. SPEAKER : SM Narendra Kumar Kushwaha, Q. 

No. 121. 

rr"","tion] 

Expansion of NCR 
+ 

*121. SHRI NARENDRA KUMAR KUSHAWAHA : 
SHRI GURUDAS DASGUPTA : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Master Plan-2021 has been sanctioned 
by the Union Government for expanding the National 
Capitat Region; 

(b) If 80, the details thereof and present extent of 
the NCR; 

(c) the details regarding the area of the respeCtive 
States which are propoaed to be Included in the propOHd 

plan; 

(d) the number of dIItriot8 of various S ..... which 
are likely to benefit in terms of trade and commerce on 
their inclusion In the NCR region; 

(e) the steps proposed to be taken to provide 
infrastructurel facilities like roads, water, etc. In the region; 

and 

(f) the time by which proposed deYeIopment work 
is likely to be started in the area falling under extended 
NCR region and their completion target? 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
M~ISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a' to (f) A Statement Is laid on the Table 
of the Sabha. 

Statement 

(a) and (b) The Regional Plan-2021 for development 
of the National Capital Region (NCR) has been approved 

. by the NCR Planning Board on 9,7.2005 for notification. 
The Regional Plan-2021 caters to a total araa of 33,578 
sq. kms. in the National Capital Region. 

(c) .and (d) The National Capital Region includes the 
entira National Capital Territory of Deihl having 1483 sq. 
kms. of area, 13,413 sq. kms. in Haryana sub-region 
comprising of 8 districts namely Farldabad, Gurgaon, 
Rohtak, Sonepat, Rewari, Jhaliar, Mewat and Panipat, 
10,853 8q. kma. in Uttar Pradesh sub-region comprising 
of 5 districts namely, Meerut, Ghazlabad, Gautam Buddha 
Nagar, Bulandshahar and Baghpat and 7,829 sq. kms. 
in Rajasthan sub-region comprising of Alwar District. In 
the Rajasthan sub-region, an area of :',336 sq. kma. 
pertaining to remaining part of the Alwar district which was 
originally not a part of the National Capital Region, has 

been included in the NCR vide Notification dated 
23.8.2004. 

(e) and (f) The Regional Plan-2021 focuses on 
development of Infrastructure facilities in the Region such 
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as roads, water supply, sewerage, drainage, solid waste 

management: power,. etc. for overall development of the 

Region. It also provides for preparation of functional plans 

relating to various sectors such as transportallon~ water, 

power, etc. To facilitate the Implementation of Infrastructure 

projects In the National Capital Region, the NCR Planning 

Board provides loans upto 75% of the estimated cOlt of 

the project at reasonable rates of Interest to the State 

Governments/Implementing agencies. These projecI8 are 

Implemented by the concerned agencies of the respectlvo 

State Governments. 

SHRI NARENDRA KUMAR KUSHAWAHA : Mr. SpeaJcar, 
Sk, through you, I would Hke to know from the hon. Minister 

whether any foreign aid has been received for the 

development of the National Capital region. " 80, what Is 

the provision of foreign aid eannarked for the poor people 

tn the projects meant for the development of urban areas? 

Whether any draft apeciaI schemel have been fonnulated 

for making Delhi a World Clan City under the Master 

Plan? What provisions have been made for the upIiftment 
of the poor people under this scheme? 

SHRI GHULAM NAB I AZAD : Mr. Speaker, Sir, 10 far 

as Part A· of the hon. Member's question Is concerned, 

there arises no question of foreign aid In this regard. Arst 
of all, I would like to tell the Hon'ble Member that the aim 

of National Capital Region (NCR) Is to shift the burden 

of Increasing population In Deihl as people throng to DeIhl 
for doing buliness and seeking education because unlike 

other states there Is no epace availabl. In Delhi. DelhI is 

a ctty. Sevaral cities can be carved out of a big etate, 
I 

however no separate city can be carried out of a city It8eff 
and this Is the reason that durtng the put ...,.ral years, 

the population In Delhi has increased manifold due to 

which there Is a heavy load of traffic on the roada and 

there is a sI\Qrtage of electricity and water here. Therefore, 

In 1985, the then Prime Minister Shri Rajlv Gandhi had 

brought a blH in consultation with the adjoining statee-U.P., 

Rajasthan and Haryana with the aim of dev.1opIng the 

adjoining districts around Deihl In these three states and 

making eome of them attractive cltieI like DelhI 10 that 

people can Nt up indwtn.. and aIIIo ... Ide there. 

Taking Into account this thing, the NCR has been 
Cl"Mted n effort is being made by the Government and 
the NCR board for the last twenty years to achieve thIe 
target and In my opinion. there is no question of the rich 
and the poor In thll regard. Wh.neV81 a big city like Deihl 

comes Into exlstenc., there Is a plac. for both the rich 

and the poor people to Ilv. there. Whatev.r jobs are 
created there, the poor people also get employment out 
of them. When the big cities will be creat.d in the NCR 

region and GConomic activities will take plac., thet! 

obviously. more and more avenues of employment can be 
generaled for the poor people. 

SHRI NARENDRA KUMAR KUSHAVVAHA : Do the 
Gov.rnment propoee to uttllz. the Urban, Development 
Fund for the development of other cltl .. on the paHem of 
National CapItal Region? If 10, the estimated amount of 
total money to be spent on the scheme? 

SHRl GHULAM NABI AZAD : Mr. Speaker. Sir, the States 
have a separate fund. however. 10 far .. National Capital 
Reglon(NCR) I. eoncerned. the region has 3-4 Stat •• 

about which I have already mentioned. The qUMtion of 
State Capita1 does not arile In this e.... About the 
development of tM areas identified in Uttar Pradelh, or 

Haryana or Alwar district of Rajasthan. 

[English} 

In the year 2000-01, Rs. 159 crore have been 

released; in the year 2001·02. Rs. 271.91 erore have been 
released; In the year 2002·03, Rs. 110 eror. have been 
releued; In the year 2003·04. Rs. 274 erore have been 
released; and In the year 2004-05, AI. 275.70 erore have 
been releued. 

SHRI GURUDAS DASGUPTA : Sir, M .. ter Plan for 

Deihl wu prepared earlier allO In 1981. 1980 and 2001 
and projecftlona were made In thoH plana regarding the 
Influx of population, and influx of population had taken 
place In accordance wtah the projection., but the DOA hIId 
completely 'sHed 10 provide accommodation, petticwlerty to 
the poor and atum-dWeitera. In view of this experience of 
the failure of DDA. What are the arrangements Non. MIntIter 
propoan to make to tackle the baffling problem of poww. 
tranepott. wat.r, and also accommodation, and on tap of 
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everything, the problem of law and order because these 
are the basic problems which have never been addre8l8d 

earlier? What additional steps does he propose to take In 
this regard? 

SHRI GHULAM NAB I AZAD : Sir, these are very 
pertinent questions. The hon. Member has rightly pointed 

out about the implementation. He was talking about the 
Plan 2000·2001. As I have said in the beginning only, the 

idea behind this NCR was that Delhi should be 
decongested and in the periphery. we should develop 
some other States which can attract the population so that 
there is decongestion. I would like to say that to a great 

extent, we have achieved that. I would like to state here 
that the implementation of the Regional Plan 2001 and 

. related plans, that is, sub-plans of the Board have 
contributed to the decline in population growth of NCT 
of Delhi. The growth of population in NCT of Delhi 
has declined to 47.2 per cent in the decade of 1991·2001. 
This Is for the first time that It has happened since 
Independence If we see the figures of every ten years. 
In 1951-1961. the population of Delhi grew by 52.44 per 
cent; in 1961 :71. the growth was 52.93 per cent, that is, 
almost 53 per cent; in 1971·81. the growth rate was 53 
per cent; in 1981·91. when this NCR came into vogue, 
it came to 51 per cent: and in 1991·2001. the population 
growth has come down to 47 per cent. So, it Is .Imost 
five per cent down. So. to a great extent, we are achieving 

that. 

Hon. Member has rightly put it that while on the one 
side, we are trying to. develop cities on the periphery 
areas, what about power. electricity 'and other related 
things? So. I would like to tell for the benefit of the hon. 
Member ... 

SHRI GURUDAS DASGUPTA : Also accommodation. 

SHRI GHULAM NABI AZAD : Only last month, In the 
month of July. we had a meeting of NCR where the Chief 
Ministers and the Mlnleters of the five Stat .. were present. 
The main obfective of the NCR, as I have .. Id, Is to 
ct.velop .,... Included in the Region and to counter 
magnet areas In such a manner that they become self· 
sufficient centres of economic activity wtth adequate 
infrastructure and facllitiee like education. -hM!th care, 

power, trade, commerce and transport. this is what _ 

have discussed in the recent ~eeting. 

As regards the transport. we, have discussed the 
regional transport network for which Delhi Metro linkages 
to Gurgaon and Noida are being explored. Secondly, IRBT 

- Integrated Rall-cum-Bus Transit System - Is being 
pursued for early Implementation: Th,re Is also a need 
to promote free flow of public and private transport within 
the Region, without any restriction. 

Sir, so far as power is concerned, to ensure that there 
is a balanced growth and availability of power In the 
region, the NCR Planning Board In Its last meeting, which 
I said was held on 9th July. 2006, has approved 
commissioning of a Study Group to examine the potential 
and the roadrnap to achieve a satisfactory level of power 
supply. 

About the health, the health care Infrastructure has 
also to be developed within the cItIesJtowns of the Region 
and it Is also going to be an integral part of the 
development activity. 

So far as law and order Is concerned. Sir, han. 
Member knows and so does the House that 'Iaw and 
order' Is a State subject, but we have been discussing It 
from time to time with the hon. Chief Ministers that they 
need to enhance and upgrade the resOUt'Ces and the 
manpower to meet the growing demand of law arid order 
and security In the region. 

MR. SPEAKER : Next supPlementary on this Question 
to be asked by Shri Ananth Kumar. I do not think that many 
supplement.rles are needed on thlspartlcutar Question 
after such a long answer from the hoa. Mlnlater. AnywaY. 
nQt mor. than four han. Mernbera would be permitted to 
put their lupplernentaries. 

SHRI ANANTH KUMAR: Sir, in the written answer to 
parts (e) and (f) of the Question, the han. Minister has said 
that: 

• ... It also provides for preparation of Junctional plana 
relating to various sectors such as transportation. .. • 

Aft regards transportation, the Deihl Metro has three-
ph ..... The Phaae-Itl vieuallses 262·km. Delhi Metro rail-
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network. I want to ask the han. Minister through you about 
the allocation made for It; about the plan of action for it; 
and about the timeframe the hon. Minister visualises for 
the completion of this 252-km. Delhi Metro network. Will 
It reach the NCA areas also? 

MR. SPEAKER : I do not know whether this issue 
concerns his MinisUy or the Ministry of Railways. 

SHRI GHUlAM NABI AZAO : Are you as1<ing about 
Phase-lor Phase-U? 

SHAI ANANTH KUMAR: I am asking about Phase-
III covering 252-kms. 

[Transilltion] 

SHRI GHULAM NAB I AZAD : What to speak of the 
Phase-III, work on Phase-II itself has not been started as 
yet. 

SHRI ANANTH KUMAR : What Is his vision with regard 
to that? 

{English] 

MR. SPEAKER : I think that this Issue pertains to the 
M.lnistry of Railways. 

SHRI GHULAM NABI AZAD : No, Sir, this issue comes 
under my Ministry, but the .Point is that Phase-I t. going 
to be completed in the month of March. After It Is 
completed, then we are going to take up the work for 
Phase-II. AI the moment;' we are In the proce.8 of making 
preparations for Phase-II. Ttw Phase-II will also take five 
years. How can you talk about the third-phase unle .. the 
Phase-II is. completed? 

MR. SPEAKER: There is nothing wrong in looking and 
planntng ahead for the fUture. 

(IntemJptJons) 

SHRI ANANTH KUM~ : Sir, are the NCR areas going 
to get connected with the ·Delhl Metro? This was my basic 
question to the hon. Minl8ter. 

. SHRI GHULAM NAB I AZAO : Sir, I have already raplied 
in the aupplementary put by Shri Gurudas Ougupta that 
as far as NCR a..... like . Gurgaon, NOIOA, etc. are 

concerned, we are In the process of consultation with the 

State GOIIemments, 

MR. SPEAKER : In the future, a supplementary 

question to a supplementary win not be allowed. The hon. 

Ministers need not answer it without my pem'lilsion. 

SHRI AOHIR CHOWDHURY : Sir, in view of the 

increasing congestion in the NCR, the Regional Rapid 

Transit System will playa very vital role to facilitate the 

travel of commute!", What is the fate of this proposal in 

the wake of the study made by RITES? Secondly, what is 

the population density per sq. km. in DeIhl? What was the 
population density per sq. km. propoHd in the NCR? 

MR. SPEAKER : We are realizing It ourselves every 
day. 

SHRI GHULAM NABI AZAO : Sir, I do not have the 
~ 

figures for the density at the moment. But I have already 

mentioned in the beginning th~t our P,Urpose is only to 

decongest the NCR, and since 1985, we have achieved 

it to a great extent. In the past 10 y.ars, the growth has 

come down by almost five per cent. 

MR. SPEAKER: You have already answered this 
issue. 

SHRI GHULAM NABI AZAO : In the bigger Statn, 

there ha. been a growth in the upward dIreQIon, and here, 
there is growth in the downward direction. It means that 
we are heading towa .. the goa', which we wanted to 
achieve. 

MR. SPEAKER : The second point il more important. 

Law and Order In DeIhl 

+ 
·122. SHRI MADAN LAL SHARMA: 

SHRI CHANDRA MAM TRIPATHI :. 

wm tria Minister of HOME AFFAIRS be pleased to 

state: 

(8) whether the law and order IItuation In Delhi II 
deteriorating in view of the recent spurt in crime8, 
8Ip8C1aIIy agajrwt women; 



11 Oral Answers AUGUST 2, 2005 12 

(b) if la, the details of vat1o\ls crimes, especially 

rape cases reported during the last one year and till date, 
crime-wise, district-wise; 

(c) the number of persons arrested In this regard 
during the said period; 

(d) whether any study has been conducted to find 
out the reasons for spurt in crime in the capital; 

(e) If so, the details in this regard; and' 

(f) the steps takenlbeing taken by the Govemment 
to check and improve law and order in the capital? 

THE MINIS1ER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHIVRAJ Y. PATIL) : (a) to (f) A 
statement is laid on the Table of the House. 

Stlltement 

(a) No, Sir. 

(b) and (c) District-wise and crimtHlead-wise figures 
of crime reported in Deihl during 2004 and for the period 
from -1 at January to 15th July, 2005 and the number of 
persons arrested during the aforesaid period are given in 
Annexure. 

(d) and (e) -Crime analysis Is &>ne by Deihl Police 
from time to time. The factors r8sponeibfe for growth of 
crime in Delhi include high rate 01 growth of population; 
rapid urbanisation; unemployment; growth of jhuggl jhopri 
clusters; growing consumerism; economic disparity; etc. 

(f) The steps taken by Delhi P.oIice to check crime 
and maintain law and order in Delhi Include: (i) regular 
analysis of trends of crimes; (ii) identifi~9n of vulnerable 
areas for intenslfloation of patrolling; (Iii) regular surveil-
lance over the activities of desperate/active criminals; (iv) -
checking of guest houses, hotels -etc'ion a regular basis; 
(v) introduction of the Complaints Monitoring and Tracking 
System; (vi) interlinking of Computer Centres of Delhi 
Police with those of the States of Unar Pradesh, Rajasthan 
and Ha,yana through Zonal Integrated Police Network for 
sharing of data on crime and criminals, missing pereans, 
tmidentlfied dead bodie8 and stolen/recovered vehicles; 
(vii) eetting- up of Computerized Finger Print AutomatiOn 
Tracing System in Finger Print Bureau; etc. 

Annexun. 

Name of District : New Delhi 

Crime Head 2004 2005 (upto 15th 

July) 

Cases Persons Cases Persons 

Reported arrested Reported arrested 

Dacoity 0 0 0 0 

Murder 6 7 5 7 

Anempt to Murder 15 25 8 18 

Robbery 9 18 8 15 

Riot 2 6 5 138 

Rape 8 8 4 10 

Kidnap for ransom 0 0 0 

Snatching 40 59 24 22 

Hurt 43 65 22 36 

Burglary 79 41 24 13 

Theft 1166 358 452 151 

Other IPC 1282 1100 663 526 

Total fPC 2651 1687 1215 938 

Name of DilItrlct : East 

I 

Crime Head 2004 2005 (upto 15th 
July) 

Cases Persons Cases Persons 
Reported arrested Reported arrested 

2 3 4 5 

Dacolty 6 24 1 3 

Murder 52 82 16 25 

Attempt to Murder 39 90 22 33 

Robbery 52 115 29 57 
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2 3 4 5 Name of District : Central 

Riot a 28 3 27 Crime Head 2004 2005 (upto 15th 

Rape 62 72 21 
July) 

22 
Cases Persons Ca.e. Persons 

Kidnap for ransom 3 5 2 Reported arrested Reported arrested 

Snatching 118 141 95 105 Oacolty 1 7 1 9 

Hurt 246 406 140 217, Murder 16 28 16 26 

Bur$Jlary 137 119 117 58, Attempt to Murder 17 37 9 18 

Theft 2275- 1004 1186 512 Robbery 18 45 14 32 

Other IPC 2533 2812 1290 1338 Riot '8 47 7 

Total IPC 5529 4898 2921 2399 Rape 27 60 12 14 

Name of District : North·E.t Kidnap for ransom 3 7 0 0 

Crtme . Head 2004 2005 (upto 15th 
Snatching 23 40 13 19 

July) Hurt 112 175 91 158 

Caaei Person. Cases Persons 
Burglary 84 aa 38 19 

Reported arrested Reported arrested 
Theft 1324 510 595 239 

Oacolty· 4 23 3 18 
Other IPC 1702 1850 926 1020 

Murder 54 90 28 48 
Total IPC 3335 2872 1716 1561 

Attempt to Murder 69 176 27 64 

Robbery 65 189 29 61 Name ot DItItrlct : North· West 

Riot 4 26 3 45 Crtme Head 2004 2005 (upto 15th 

Rape 67 97 51 62 
July) 

Calel Persona C .. 8S Persons 

KIdnap for ranaom '4 10 4 i Reported arrested Reported arrested 

Snatching 57 76 55 66 2 3 4 5 

Hurt 240 423 116 187 Oacoity 4 20 7 22 

Burglary 153 189 101 92 Murder 129 169 61 77 

Theft 1033 631 565 318 Attempt to Mulder 137 287 57 130 

Other IPC 2146 2622 1302 1596 Robbery 120 236 81 151 

Total IPC 3896 4552 2284 2563 Riot 11 75 9 50 
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2 3 4 5 NIJITIB 01 DIstrict : South 

Rape 124 1eG 109 135 Crime Head 2004 2005 (upto 15th 

July) 
Kldnap for ransom 7 14 4 9 

Cases Persons C .. es Persons 

Snatching 171 228 126 116 Reported arrested Reported arrested 

Hurt 335 590 172 260 Oacoity 5 31 2 13 

Burglary 443 387 335 239 Murder 80 125 32 59 

Theft 2594 1038 1347 482 Attempt to Murder 74 119 26 54 

Other IPC 5765. 6454 2927 2923 Robbery 54 113 58 119 

Total IPC 9840 9661 5235 4694 
Riot 10 .6 6 22 

Rape 96 140 56 70 
Name of District : North 

Kidnap for ransom 4 8 0 

Crime Head 2004 2005 (upto 15th 
Snatching 81 125 95 105 

July) 

Cases Persons Cases Persona Hurt 233 427 117 177 

Reported arrested Reported arrested Burglary 274 214 164 81 

Oacolty 5 11 2 10 Theft 4000 2015 2164 994 

Murder 25 24 16 14 Other IPC 4761 4975 2682 2415 

Attempt to Murder 23 41 15 32 Total IPC 9672 8338 5403 4109 

Robbery 30 64 18 45 Name of District: South·West 

Riat 6 70 3 45 Crime Head 2004 2005 (upto 15th 

Rape 23 33 12 16 July) 

Cases Persons Cases Persons 
Kidnap for ransom 2 2 11 Reported arrested Reported arrested 

Snatching 33 42 24 33 2 3 4 5 

Hurt 127 211 69 84 Oacoity 3 11 6 

Burglary e:9 76 46 49 Murder 44 95 21 27 

Theft 1155 567 483 252 Attempt to Murder 49 106 26 52 

Other tPC 1891 2563 826 861 Robbery 51 112 23 26 

Total IPC 3418 3704 1513 1452 Riot 13 68 5 13 
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1 2 3 4 5 NalTlfl of Unit: erilTlfl and Railway 

Rape 79 100 37 43 Crime Head 2004 2005 (lIPto 15th 
July) 

Kidnap for ransom 0 0 0 Cases Persons Cases Persons 

Snatching 59 83 52 35 RepQrted arrested Reported arrested 

Hurt 146 79 52 94 Oacoity 4 0 0 

Burglary 366 209 194 88 Murder 6 5 6 7 

Theft 1774 753 842 233 Attempt to Murder 6 1 2 

Other IPC 3347 3823 1605 1390 Robbery 6 15 4 4 

Total IPC 5932 5439 2858 2007 
Riot 0 0 5 

Rape 4 6 0 0 
NalTlfl of District : West 

Kidnap for ransom 0 0 0 0 
Crime Head 2004 2005 (upto 15th 

Snatching 11 8 8 6 
July) 

Cases Persons Cases Persons Hurt 13 8 3 . 1 

Reported arrested Reported arrested Burglary 4 3 0 

Oacolty 5 2 11 Theft 1071 753 578 322 

Murder 67 71 23 25 Other IPC 112 151 47 23 

Attempt to Murder 72 161 24 46 Total IPC 1234 960 649 370 

Robbery 50 112 34 64 Na",. of Unit : IGI AlrpOIt 

Riot 5 18 0 0 Crime 'Head 2004 2005 (upto 15th 

Rape 58 80 62 65 ~uly) 

Ca .. Person. . Case.· Persons 
Kidnap for ransom 3 9 3 8 Reported arrested Reported arrested 

Snatching 180 238 141 160 2 3 4 5 

Hurt 285 526 149 239 Oacoity 0 0 0 0 

Bur"lary 235 172 158 100 MuFder 2 4 

Theft 2512 -926 1301 405 Attempt to Murder 3 2 0 0 

Other IPC 3875 4021 1807 1795 Robb'ry 6 16 2 3 

Total IPC 7343 ,6339 3704 2918 Riot 2 13 0 0 
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Rape 

KIdnap fetr ransom 

Snatching 

Hurt 

Burglary 

Theft 

Other IPC 

Total IPC 

2 

2 

2 

2 

88 

575 

683 

3 

9 

3 

1 

4 

20 

722 

793 

4 

1 

o 
o 
o 

o 
61 

414 

479 

5 

o 
o 
o 
o 
o 
7 

523 

537 

Name of Unit: Special Cell 

Crime Head 2004 2005 (upto 15th 
July) 

Cases Parsons Cases Parsons 
Reported arreated Reported arrested 

Oacolty o o o o 
Murder o o 
Attempt to Murder 15 38 4 11 

Robbery 0 o o o 
Riot 0 o o o 
Rape o o 

Kidnap for ranaom 0 o o o 
Snatching 0 o o o 
Hurt 0 o o o 
Burglary 0 o o o 
Theft 2 2 o o 
Other IPC 72 28 57 130 

Total IPC 91 70 61 141 

(Translation) 

SHRI MADAN LAL SHARMA: Mr. Speaker Sir, through 
you I would like to know from·the hon'* Minister whether 

the Government propose to enact a legislation to deal with 

the growing number of rape cases so that the culprits can 

be given the most stringent punishment? 

SHRI SHIVRAJ V. PATIL : Sir, the law Is already there 

but It needs to be Implemented. The number of such cases 

Is on the rise. The way the society is changing has led 
to this situation. Right now we do not have any proposal 

to enact any other legislation. 

SHRI MADAN LAL SHARMA : Mr. Speaker, Sir, my 
second question Is whether the Government Intend to 
deploy women Police OffIcers for patrolling and Inwstlga-

tlon at the sensitive areas in view of the large number of 
such cases In Deihl. 

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, women 

constables and women police officers have been posted 
in Deihl. They have been deployed ~ar schools and 
colleges and at such places where people usually frequent 

such as Railway Stations and the Bus Stations. But, the 
number of women police officials I, inadequate In 
proportion to our population. This number is likely to be 

Increased from above angle. 

SHRI CHANDRAMANI TRIPATHI : Mr. Speaker, Sir, the 
number of crimes is increasing in the metropolitan oity like 
Delhi. The number of rape cases registered upto 15th July 

alone 'is 365 vis-a-vis 551 of the previous year. Despite 
all official claims the incidents of rape and atrocities 
against women are on the rise. Similarly the graph of 
crimes Is going up in other areas also and the Government 
Is not competent enough to check them. Through you, I 
would like to know from the hon'ble Minister as to what 
measures are going to be taken by the Government to 
prevent atrocities, rapes and other such crimes against 

women. 

SHRI SHIVRAJ V. PATIL : Sir, It is true that the incidents 
of rape have increased in Delhi while the crimes of murder 

and theft have showed a declining trend. We need to ta~e 
more steps in addition to the ones taken earlier. When It 
was investigated as to In which areas and due to which 
factors such incidents were taking plaCe: we came to know 
that such incidents were mostly occurring rn those a~as 
where people lived In slums and their numbers are 
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growing by 5 lakhs per year. People come from the 

neighbouring states and settle there In slums. They have 

no privacy and they sleep under the open sky and 

sometimes such an atmosphere is created there due to 

which number of such incidents is growing. Use of liquor 

is very common there and, of course, whenever you view 

programmes on TV these undesirable things do happen 
there in their real life. Therefore, number of such incidents 

are Increasing. So, we desire that more and more women 

police officers should be posted there and the people 

should be settled in such a way that they are able to enjoy 

more privacy. We are of the view that the number of female 
police officials should b~ increased in the police stations 

also. There are so many opinions in this regard and we 
are trying to act upon them. It is difficult to deal with it solely 

with the help of police. It is also necessary to provide the 

people such housing facility where they can have a sense 

of privacy if they are to be removed from the slums. It is 

a question of their education also. All these things are the 

outcome of what is telecast on the TV and our seemingly , 
changing attitude to life. 

SHRI CHANDRAMANI TRIPATHI : What do you have 
to say on the obscenity being telecast on the T. V. ? 

[English] 

MR. SPEAKER : No. Minister, please do not respond 

to that. 

[Translation] 

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, there 

should be a discussion of longer duration on the issue of 
rape of women and punishing the culprits. We must ponder, 

as to why these incidents of rape are taking place. We 
ourselves have seen when we go on morning walk, a 
number of teenagers who might be under 17 years, mostly 
girls of sixth or seventh class indulging in obscene 
activities with their teacher or any teenager in a park or 

at some public place. You cannot go to a park with your 
family after 9 o'clock. Similarly such' obscenities can be 

seen in the restaurants or other public places. I want to 
know whether it is the cumulative impact of the T.V., 
Intemet, cinema and the sort of atmosphere we are giving 
to' our children? I would like to cite an example. When we 

go to the park we find that some students play truant from 
schools merely to watch the people indulging In obscenity. 

Does it not diVert their energy In the wrong direction? Sir, 
shall we be able to give them a proper atmosphere? I 
would like to know from you whether the Govemment are 

going to take steps to prevent the nudity being shown on 

the T.V. or cinema and the obscenity taking place openly 
in the parks? 

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, whatever 

the hon. Lady Member has said, is absolutely right. I agree 
to each and every word she has said. We all have to make 

efforts for this. For doing this job, the Union Govemment 

requires cooperation on its own part, on the part of the 
State Governments, on the. part of people a88oc!ated with 

the film industry as well as on the part of those people 
engaged outside in the field of education. These are such 

institutions without the co-operation of which il can't be 

improved. The pOlice alone can't improve it. This situation 

can't be improved completely with the help of police, 
though it may be lessened to some extent. If this issue 

require.s discussion and the time is given for the same, 
the Govemment is ready for It. 

[English] 

. MR. SPEAKER: You have also not mentioned the print 
media and the photographs and pictures that are coming 

in the newspapers. 

SHRIMATI D. PURANDESWARI : Thank you, Sir. Moat 
of the perpetrators of these crimea against women get 

away with very light sentence because the police are 

unable to furnish sufficient evidence before the court. The 
reason being that most of these crimes are committed, 
either behind closed door, if it is domestic violence; or in 

the unhabited area, If it Is rape. Hence, I would like to know 
from the lion. Minister - this Is a very serious lacuna in 
law - the measures that the Govemment would undertake 
to address this kind of grey areas. 

SHRI SHIVRAJ V . PATIL: We have amended the 
Criminal Procedure Code very recently and provided in the 
law that the moment this kind of information is received 

by police, the duty of the police should be to get the victim 
examined by the dqctor. If the Government doctor is 
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available, that Govemment doctor should be asked to 
examine the victim; If the Govemment doctor is not 
available, then the· private doctor also can be allowed to 
examine the victim, if. the' victim has ho objection or if the 
relatives have no objection. It· is a fact that tha cases 
generauy are not registered because those who are the 
victims are not going to the police station and filing the 
First Information Report (FIR). 

As far as Delhi is concerned, the cases In which the 
FIRs have been filed or investigated into, they have been 
brought to the cowrt and the percentage 01 investigation 
and the punistlmeot meted out is quite high; compared to 
other ·States. The difficulty in this respect i$, when we 
examine the total~ty of the is~ue, we find that generally 
offences committed by a person are always in close vicinity 
or are related to the victim. Because 01 this reason, 
sometimes even the relatives of the vieti. n are unwilling 
to take the matter to the court or to see that the evidence 
Is given. These are the difficulties but we will certainly like 
to apply our mind in greater detail to ttlis issue to produce 
better re$Jlts. 

MA. SPEAKER: Public education is necessary on this 
subject. 

[Translation] 

SHRIMATI SUMITRA MAHAJAN : Mr. Speaker, Sir, it 
is necessary to hold a discussion on this issue and I shall . 
give a notice to this effpct. The reasons given by him also 
form the part of discussion. Besides, one th~ng has 
abfJoIutely been pin-pointed since .1 also have to ask a 
question related to this, You said that the pictures of police 
perspnnel are appearing In the newspapers. News is being 
published for the past two days in this regard. Whether it 
was necessary to do so should also be discussed. The hon. 
Minister has rightly said while giving his reply that It is 
necessary to raise the number of women police officials. 
I would like to ask the hon. Minister whether the number 
01 women police stations is adequate in Delhi at present? 
If the number of women police personnel is inadequate. 
what steps have been taken by the Government to 
Increase the same during the last three years. What has 
been the extent of Increase in the number of police statiOns 
and in the number of women 'poIice officials. What steps 
have been taken to increase their number. 

SHRI SHIVAAJ V. PATIL : Mr. Speaker, Sir, 80 far as 

the Issue of police personnel is concemed, the percentage 
of women police is merely 2.5 per cent in the entire country. 
The number of female police personnel in Delhi Is much 
more as compared to other states, but stHI it Is far from 
adequate. I have been told that there are 4 per cent woman 
police officers in Delhi while elsewhere, it is 2 per cent. 
But 4 per cent is not sufficient. There is one police~n for 
the security of nearly six hundred and fifty people in Delhi. 
Keeping this in view, 4 per cent is very less. We have 
declared that-more and more women should be recruited 
in the police department if they are willing to join the same. 
All the required facilities should be provided for this. Day 
before yesterday a conference of all the woman officers 
was held in Mossourie and this issue was discussed there. 
In that conference, it was said that the number of women 
police personnel should be increased by at least 10 per 
cent within a period of ten years. If the number of women 
in the Parliament should be increased by 33 per cent. then 
it should be increased by 10 per cent in the police 
department. Their demand is genuine. We have to take 
steps keeping this in mind. But it is not possible to do so 
within a year. This is to be done gradually. We have 
increased this number to 4 per cent. It would be our 
endeavour to increase this number by more than 10 per 
cent. ... (Interruptions) 

SHRIMATI SUMITRA MAHAJAN: The. ntimber of 
w~man thanas has not been mentioned ... . (lnterruptions) 

[English] 

MD. SALIM : This is a supplementary to supplemen-
tary. 

MA. SPEAKER 
subject. 

[Transl.tion] 

am allowing it because of the 

SHRI SHIVRAJ V. PATIL : Certainly. there are woman 
police thanas, but their number is not adequate. 

MD. SALIM : ~r. Speaker, Sir, I would like to ask a 
queSllon with reference to the reply to' this supplementary. 
Is it not a misnomer? When we say that a single policeman 
provl~es security to six hundred and fifty people, it is 
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wrong. the reason being that whatever modemization. 

development of police in Delhi has taken place, is lop 

sided. You are raising batallion after batallion which are 

not utilized for day-to-day policing, neighbourhood polic-

ing, to check criminal activities and to tap the criminals. 

An these batalHons are utilized for carrying out the jobs 

pertaining to filing FIR's in thana, for convictions, for 

controlling the mob, agitation or protest or to cordon off 

the route through which some VIP's pass. While making 

a statement in the House, the hon. Minister says the ratio 

of public-police is 650: 1. The ratio is being worked out by 

dividing the total strength of police force by population 

which is a misleading fact. My supplementary question is 
as to what amount of funds we have spent since 

independence to enhance the number of police personnel 

or for their modemization and development, which are 

meant for checking criminal activities. I would also like to 

know as to how mUCh money has been spent on raising 

batallions that stay in barracks and are sent to battle front 

In the hour of need. What are its divisions? 

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, these figures 

are of those police officers whose services are utilized to 

provide security to all the people. I have not fumished 

these figures keeping in view the number of those police 

officers who control riots or terrorist activities or protect 

installations or historical places. They are othe[ type of 

police. It is necessary to know as to how the population 

of our country is increasing. Despite three fold increase 

in the population, the number of police personnel has not 

increased three times. 

In view of the terrorist activities that are taking place 

along the border and the political activities. It is very 

necessary to keep in mind the police arrangements being 

made by the Govemment for maintaining law and order 

in the whole society. I would like to tell you that we have 

provided more than Rs. 10,000 crores for modemization 

of police force in the whole country, we have also provided 

funds separately for training, procurement of weapons, 

communication, transport. computerization and poInet. 

Funds have also been provided to Increase the number 

of police stations. Even the state Govemment spends more 

than Rs. 1 O,OOOcrore on it. But Inspite 0' it. there is a steep 
increase in the population and the crimes and circum-

stances are so changed that the steps taken by the 

Govemment in this regard do not appear to be adequate. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 

I would like to know from the hon. Minister whether it is 
not a fact that liquor shops and pubs which earlier used 

to be closed at 5-6 or 7 O'clock in Delhi have now been 

permitted to keep open for whole night. Pubs and wine 

shops remain open for whole night and even the intemet 

cafe, where pomographic pictures are shown remain open 

for whole night. The number of crimes have increased due 

to it and the Police is also facing great difficulty. Why it 

has been done? Do you propose to Impose a ban on it? 

The Chief Minister of Delhi has said that the Union 

Govemment is responsible for it, because Deihl Police Is 

not under her Govemment. Dr. Oirlja Vyas, Chairperson of 

the National Commission for wornen has said that Delhi 

has become totally insecure for the women. It is being 

publicized at large scale in North east that in case any 

woman from North-East visits Delhi, her honour and dignity 

is at risk. In such the a situation hon. Home Minister can't 

shirk his responsibility and by saying that there should be 
education or there should be some other arrangement for 

this purpose. Shouldn't he owe its moral responsibility and 

resign on this issue? 

[English] 

MR. SPEAKER : Mr. Minister, you uk him, doH he 

suggest replacing youl 

(Interruptions) 
[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

not me but a Chief Minister from their party has said so. 
The Commission for women has Hid so. I have. . . . 

(Interruptions) 

[English] 

MR. SPEAKER : Mr. Malhotra, who would you like to 
have.. a Home Ministerl 

(Interruptions) 

MR. SPEAKER : I am not stopping you. Only give him 

a substitute I 
(Interruptions) 
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[Translation] 

SHRI SHIVRAJ V. PATIL : Mr. Speaker. Sir. it is his 
birth right to seek resignation. Therefore. I do not want to 
oppose him. But. I would like to tell you. The Central 
Government does not decide upto what time these shops 
should remain open. This decision is taken by the State 
Government of Delhi. There is no dispute over it. . . . 
(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: It is our Union 
territory; they are responsible for it. .. . (Interruptions) 

[English] 

MR. . SPEAKER : It Is not to be taken. No further 
Supplementary of him would be taken. 

Mr. Minister. you may answer his first question only. 

(Interruptions) 

Mr. SPEAKER : I would appeal to the hon. Members 
for their cCHIperation. 

(Interruptions) 

SHRI SHIVRAJ V. PATIL : Mr. Speaker. Sir. I do not want 
to stir any controversy between the centre and the state 
Government or misquote the ·statements of other person 
in the House. Neither I have found any fault in anyone nor 
they are finding any fault in me. It was demand of the 
people that the shops should remain open till late night 
because the people come back from their office in late 
hours. Therefore. they have taken such a decision for this 
purpose. He has rightly said that In case the state 
Government has taken such a decision. it is the 
responsibility of the police authorities to ensure that It 
should not have a bad impact. The police department is 
under the Union Government. Therefore. I do not find their 
fault in it. Even though. I would like to Infoon the House 
that the above experiment has been made here keeping 
in view the existing practices in mega cities of the world. 
If all the people of Delhi make a demand or request for 
discontinuing the existing timings and shOUld suggest as 
to what the Government should do in this regard. than the 
Government will act accordingly. 

SHRI VIJOY KRISHNA : Mr. Speaker. Sir. expressing 
my solidarity with the feelings of the hon. Member, Shrimati 
Ranjeet Ranjan. I would like to further elaborate on this 
point. The prevailing vicious atmosphere is also a major 
cause of rape. A prolific depiction of nudity and obscenity, 
including the rape scenes is very much rampant in the film 
today. 

I would like to know· whether the Government propose 
to make Censor Board norms more stringent and Impose 
a ban on the brazen display of nudity and rape scenes. 

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, this is an 
important issue on which we need to deliberate both in 
this House as well as in entire society. We are receiving 
two types of contradictory views on this issue; one favours 
putting a ban on these kinds of scenes and the second 
talks about legalizing pornography. In this open society, the 
P,8ople· with liberal .views talk like that, but we cannot 
adhere to a single school of thought. We have to take 
decision keeping in mind the totality of the entire issue. 
The question raised by the Hon. Member is based on facts 
and is important too. But. we shall have to make a suitable 
policy which does not hamper its Implementation in our 
society. 

[English] 

MR. SPEAKER Last supplementary question Shri 
Prabhunath Singh. 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker. Sir, the hon. 
Minister. while submitting written reply of this question has 
described In details about the number of incidents of 
crimes occurred and the arrests made ... . (lnterruptions) 

[English] 

MR. SPEAKER : You put your question. 

[Translation} 

SHRI PRABUNATH SINGH: Which agenCies have 
investigated it? The hon. Minister said that most of these 
incidents occur in slum-clusters and the' accused and the 
victim are known to each other. But. when we pay attention 
to the incidents taking place in Delhi. it becomes clear that 
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new teChniques are being applied by the seasoned 
criminals and there is not always the Involvement 
of acquaintances. The incident of rape of a woman 
belonging to some other country or a school giri or such 
an incident in a running vehicle does not show the 
role of acquaintances. So, no one can be satisfied with 
the answer give'" by the hon. Minister. I think that. . . . 
(Interruptions) 

MR. SPEAKER : Please ask your question. 

SHRI PRABHUNATH SINGH : ,Criminals take shelter 
in the National Capital, Delhi after committing crimes in 
other parts of the country and they are also involved in 
crimes in Delhi ... . (Interruptions) 

MR. SPEAKER : You are asking a long, question, there 
should not be a long introduction to it. 

SHRI PRABHUNATH SINGH : I am asking the 
question. The criminals residing in Delhi commit crime in 
other states and return back to Delhi. Through you, I want 
to ask the hon. Minister whether the Delhi Police is not 
capable of locating, arresting and investigating the acts 
of those criminals who are residing in Oelhi in order to 
flush them out of Delhi? Will the Government make Delhi 
Police more vigilant so that action can be taken against 
the criminals who have made Deihl their place of shelter. 
. . . (Interruptions)· 

{English} 

MR. SPEAKER : That portion will not be taken up. 

{Translstion} 

SHRI SHIVRAJ V. PATIL : Mr. Speaker, Sir, I cannot 
deny what the hon. Member is saying. Delhi has a 
population of one and a half crore and people from various 
parts of the country come here. The effects of action being 
taken can certainly be observed if information is obtained 
form state police. I would like to inform the hon. Member 
that our police force takes. action which is based on the 
information received from the police force of other states. 
People enter Delhi in various disguises like workers, 
businessmen and others. So, it becomes very difficult to 

"Not recorded. 

apprehend them because there is always scope for 
mistaken identity. The question raised by the hon. Member 
contains many facts and the police will take action keeping 
those facts in mind. 

{English] 

MR. SPEAKER: Because of the importance of the 
question, I have allowed eight supplementary questions, 
So, no more please. 

+ 

Centrlll Assistance for Urban 
Development Projects 

·123. SHRI C.K. CHANDRAPPAN : 
SHRI CHENGARA SURENDRAN 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government has any scheme to 
financially assist the Urban Development projects of the 
State Governments; 

(b) if so, the details thereof alongwith the funds 
sanctioned to the respective State Governments during the 
last three years; 

(c) whether the Government keeps a track on the 
utilization of such sanctioned funds; 

(d) if so, whether any instance of misuse of funds 
t 

by the State Governments has come to the knowledge of 
the Government; 

(e) if so,' the action taken thereon alongwlth 
measures taken to curb such instances; 

(f) whether the Chief Minister of Kerala has 
submitted a memorandum seeking Centre's financial 
assistance to carry out some urban development projects 
proposed to be taken up by the State Government; and 

(g) if so, the details of the projects mentioned in the 
memorandum and Government's reaction thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : (a) to (g) A Statement is laid on the Table 
of the Sabha. 
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Statement 

(a) Yes, Sir. 

(b) The following Centrally Sponsored Schemes are 
implemented by the Ministry of Urban Development for 
development of cities and towns In the country:-

(i) Infrastructural Development in Mega Cities, 
being Implemented in Mumbai, Kolkata, Bangs-
lore, Hyderabad and Chennai. 

(iI) Integrated Development of Small and Medium 
Towns (IDSMT). 

(iii) Lumpsum provision for the projects/schemes for 
the benefit of North Eastem States including 
Sikkim. 

(iv) Accelerated Urban Water Supply Programme 
(AUWSP). 

(v) Solid Waste Management and Drainage in ten 
selected airfield towns. 

State-wise details of funds released under these 
Schemes during last three years are at Annexures I to V. 

(c) Yes, Sir. 

(d) and (e) Yes, Sir. In Comptroller and Auditor 
General's report No. 2 of 2002, para 5.14 and report 
No.3 of 2002, para 12.6, a few cases of mis-utilisation 
of fundalirregularities have been mentioned. The Ministry 
has sought clarifications from the concemed State 
Govemments. 

(f) Yes, Sir. A memorandum was submitted by Chief 
Minister of Kerala during my visit to Kerala on 11.7.2005. 

(g) The details of issues mentioned in the memoran-
dum and the action taken/proposed are at Annexure VI. 

Annexure-I 

SI. Name of State Funds Sanctioned (As. In crore) 

2002-2003 2003-2004 2004-2005 

1. Maharashtra 25.32 47.77 73.64 

2. Kamataka 21.74 34.23 52.76 

3. Tamil Nadu 22.12 34.82 53.66 

4. Andhra Pradesh 24.49 38.55 59.41 

5. West Bengal 26.23 41.30 63.65 

Total 119.90 196.67 3oa.12 

Annexure-II 

State-wise towns covered arid Central Assistance (CA) sanctioned (new and on-going) under IDSMT 
Scheme during the last three years (2002-03 to 2004-05) 

(As. In lakhs) 

SI. State 2002-2003 2003-2004 2004-2005 Total 
No. Towns CA Towns CA Towns CA Towns CA 

2 3 4 5 6 7 8 9 10 

01. Andhra Pradesh 7 623.62 13 1298.28 17 1398.85 37 3320.75 

02. Arunachal Pradesh 71.00 8 192.00 .8 263.00 

03. Assam 7 168.00 40.00 21 344.84 28 552.84 

04. Bihar 90.00 8 317.00 7 323.83 16 730.83 

05. Chhattisgarh 5 306~00 5 337.82 10 382.80 20 1026.62 

06. Goa 16.08 16.08 
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2 3 4 5 6 7 8 9 10 

07. Gujarat 4 200.60 25 845.75 15 1090.00 44 2136:35 

08. Haryana 2 483.54 8 377.00 6 283.44 16 1143.98 

09. Himachal Pradesh 5 284.64 2 28.00 2 70.00 9 382.64 

10. Jammu and Kashmir 44.40 7 253.00 8 132.19 14 429.59 

11. Jharkhand 75.00 75.00 

12. Kamataka 19 700.25 29 889.92 28 1578.38 76 3168.55 

13. Kerala 3 271.50 7 384.00 8 225.00 18 880.50 

14. Madhya Pradesh 19 713.12 24 568.25 25 583.00 68 1864.37 

15. Maharashtra 23 1038.25 13 834.00 34 1767.83 70 3640.08 

16. Manipur 9 207.00 6.00 9 213.00 

17. Meghalaya 123.60 123.60 

18. Mlzoram 24.00 3 80.00 4 104.00 

19. Nagaland 16.00 163,00 179.00 

20. Orissa 6 176.52 138.00 4 257.00 11 571.52 

21. Punjab 2 146.24 2 177.42 42.28 5 365.94 

22. Rajasthan 5 282.79 6 421.01 16 701.67 27 405.47 

23. Sikkim 0.00 

24. Tamil Nadu 13 866.49 18 851.50 22 1201.94 53 2909.93 

25. Tripura 45.60 88.12 4 94.00 5 227.72 

28. Uttaranchal 3 88.00 3 93.00 6 179.00 

27. Uttar Pradesh 25 828.34 26 1049.79 45 1972.5e 96 3850.69 

28. West Bengal 10 766.50 7 898.34 22 1555.31 39 3218.15 

29. Andaman and 0.00 
. Nicobar Islands 

30. Cadra and Nagar 0.00 
Haveli 

31. Daman and Diu 0.00 

32. Lakshadweep 0.00 

33. Pondicherry 36.00 38.00 

Total No. of Towns 168 215 . 299 682 

Total Amount 8543.00 10272.20 14200.00 3~O15.20 
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Annexure-lll 2 3 4 5 

Details of the State-wise funds sanctioned during 6. Goa 75.29 0.00 0.00 
last three years under lump-sum provision 
for the proJectS/schemes for the benefit of 7. Gujarat 664.47 918.08 867.8:: 

North Eastern Region and Sikkim 
8. Haryana 579.94 469.71 563.80 

(Rs in crore) 
9. Himachal Pradesh 297.60 79.46 232.15 

State 2002-03 2003-04 2004-05 
10. Jammu and Kashmir 0.00 290.14 1198.68 

Arunachal Pradeah Nil· Nil 26.77: 
11. Jharkhand 445.97 0.00 417.93 

Aaaam 48.95 22.41 25.14 
1060.73 12. Kamataka 1055.35 1119.84 

Manlpur 33.07 27.70 38.03 
13. Kerala 268.21 268.21 231.55 

Meghalaya 12.33 Nil 16.31 
14. Madhya Pradesh 1236.46 1509.09 822.68 

Mizoram 12.37 32.88 Nil 
15. Maharashtra 563.76 705.84 1104.19 

Nagaland 20.94 40.16 28.12 
16. iAanipur 174.80 269.36 254.07 

Sikkim 1.54 Nil 27.37 
17. Meghalaya 0.00 0.00 0.00 

Trlpur. Nil 16.04 44.44 
18. Mizoram 46.57 46.57 0.00 

Total 129.20 138.99 206.18 
19. Nagaland 85.42 0.00 0.00 

Annexure-IV 
20. Orissa 254.81 409.36 577.39 

Details of funds sanctioned under Centrally 
21. Punjab 0.00 50.46 161.54 

Sponsored Accelerated Urban Water 
Supply Programme (AUWSP). 22. Rajasthan 568.48 1012.85 1545.97 

(Rs. in lakhs) 23. Sikkim 83.97 83.97 0.00 

SI. State 2002- 2003- 2004- 24. Tamil Nadu 813.16 653.41 808.19 
No. 2003 2004 2005 

25. Tripura 241.66 213.43 309.53 
2 3 4 5 

26. Uttar Pradesh 2426.09 2710.48 1664.93 
1. Andhra Pradesh 385.90 492.57 1367.27 

27. Uttaranchal 320.97 331.61 138.77 
2. Arunachal Pradesh 0.00 124.16 113.27 

2B. West Bengal 184.95 417.62 103.43 
3. Aaaam 571.60 256~22 635.27 

4. Bihar 419.05 386.05 219.87 Total 12195.00 13156.36 14600.00 

5. Chhattlsgarh 430.52 337.87 200.96 
• In addition during 2004-05 Rs. 4 crore were sanctioned 

for Tsunami works in Port Blair. 
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Annexu,..V 

Townwise Information under Central Sector Scheme for Solid W.ste "~t in 10 _ected Airfield Towns 

Provision of funds for the year 2004-05 - Rs. 40.00 ero,. 
Provision of funds for the year 2005-06 - Rs. 55.00 erore 

SI. 
No. 

Name of State 

Haryana 

2. Rajasthan 

3. Maharashtra 

4. Madhya Pradesh 

5. Uttar Pradesh 

e. Assam 

7. Punjab 

B. Andhra Pradesh 

Name of the 
Town 

Sirsa 

Ambala 

Jodhpur 

Pune 

Gwalior 

Bareilly 

Hlndon 

Tejpur 

Adampur 

Dundlgal 

Approved 
Cost of DPR 
(As. In crore) 

7.93 

17.35 

34.74 

12.07 

13.86 

5.52 

Funds 
Released 

(Ra. in crore) 

8.64 

14.53 

B.55 

e.Q.4 

4.00 

Status 

Work in progress. 

Land identified. NOC given by IAF and 
SPCB. Land to be handed over to NBCC 
by 31st July, 2005. 

Work In progress. 

Work is yet to start due to change of site. 

Execution of work to be expedited. 

Work is yet to start due to land dispute. 

DPR Is under scrutiny, 

Release of funds is under process. 

Land Identified. NOC given by IAF and 
SPCB. Land to be handed over to NBCC 
by 31st July, 2005. 

Land Identified. NOC given by IAF. Land 
yet to be handed over. 

Annexure-VI 

Issues mMltioned in the memorandum submitted by Chief Min/ster of Ke,." 

SI. No. Issues 

2 

(I) ADB assistance has been sought for the following: 
(a) Technical Assistance for capacity building for 
Kerala Sustainable Urban Development Project (b) 
Technical ASsistance for capacity building for 
Municipal Services Delivery and (c) Loan for Kerala's 
Suatainable Urban Development Protect. 

Action takenIPropoHd 

3 

Proposals have been received recently and are being 
examined for making lultable recomrnendations to the 
Department of Economic Affairs (DEA) for funclng. 
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2 

(ii) Releale of 2nd tranche of Japan Bank for 
International Cooperation (JBIC) assisted Kerala 
Water Supply Project. 

(iii) Devolopment of Thiruvananthapuram capital city by 
improvement in Public -Transport infrastructure, 
development of road and rail connection to Vizhinjam 
area and upgradation of sewerage system and solid 
waste disposal system. 

(iv) Suggestion to include Kozhikode in National Urban 
Renewal Mission (NURM) and other suggestions 
relating to NURM. 

(v) Setting up of a Centre for Urban Studies in Kerala. 

(vi) Conservation of Heritage BuildingslHeritage and 
Precincts and Natural Heritage. 

(vii) Development of Varkala as an International Tourist 
Destination. 

(viii) Suggestions regarding Scheme for Integrated Devel-
opment of Small and Medium Towns. 

3 

The matter was discussed on 25,7.2005 with Secretary 
(Water Supply), Government of Kerala and representatives 
of JBIC. The proposal will be recommended to DEA on 
receipt of final request and detailed justification from the 
State Government. 

Thiruvananthapuram is proposed to be one of the 
select cities under National Urban Renewal Mission 
(NURM). Funds for Infrastructure development of 
Thlruvananthapuram will be favourably considered under 
National Urban Renewal Mission (NURM) after it comes 
into force. 

The list of cities to be included in the National Urban 
Renewal Mls~ion (NURM) has not been finalized. 
However, other suggestions relating to NURM will be given 
due consideration. 

At present there is no scheme for giving assistance to 
States for setting up of a 'Centre for Urban Studlea'. 

Archaeological Survey of India, Ministry of Culture has 
intimated that number of centrally protected monuments In 
Kerala is 26. Details of these monuments are at Appendix A. 
Expenditure incurred on conservation and maintenance of 
these monuments for the year 2004-05 was Rs. 97.14 lakh. 

The subject matter pertains to Ministry of Tourism which 
has intimated that no project proposal for destination 
development of Varkala has been submitted for grants-in-
aid during 2005-06 by Kerala Government. 

IDSMT is proposed to be subsumed in the new scheme 
of National Urban Renewal Mission (NURM) and Urban 
Infrastructure Development Scheme for .Small and Me-
dium. Towns (UIDSSMT). 

Appendix-A 

List of Centrally Protected Monuments In Keral. 

SI. No. Name of Monument/SIt •• Locality District 
.-------------------------------------------------------------------------~-----------

2 3 4 

1. Mattancherry Palace Cochln Ernakulam 
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1 2 

2. St. Francis Church 

3. Fort St. Angelo 

4. Tellicherry Fort 

5. Sekal Fort 

6. Fort (Yakkara Desam) 

7. Siva Temple 

8. Remains of old Fort 

9. Fort 

10. Temples of Parasurama, Brahma, Siva and Mataya 
together with adjacent land 

11. Rock cut cave 

12. Siva Temple 

13. 29 Wooden Bracket figures on the outer wall of 
the Srikail of the Vishnu temple and ,other works 
of art in the same shrine 

14. Siva Temple 

15. Murel Paintings (16th-17th century A.D.) on the 
walls of the Siva temple 

16. Mural paintings on the walls of Shrl Ramaswamy 
temple 

17. Mural paintings on the walls of Srikoll of the 
Pallmana temple 

18. Mural paintings (16th-17th century AD) on the walls 
of Kalia.anatha temple 

19. Umbrella prehistoric alte 

20. Kudakkalu Parambu 

21. Burial Cave 

22. Burial Cave 

23. Burial Cave 

24. Burial Cave 

25. Burial Cave of Kakkad 

26. Jain temple 

Cochin 

Kannur 

Telllcherry 

Pallkere 

Palghat 

Pattambi 

3 

Thangasaery 

Anjengo 

Tiruvallam 

Vlzhlnjam 

Eyyal (Chemmanthltta) 

Katavallur 

Oorakam (Peruvanam) 

Thiruvanchalkulam 

Trlprayar 

Vadakkancherry 

ThTiasur 

Ariyanur 

Cheramangad 

Chavyanur 

Eyyal 

Kandanaaser! 

Katakampll 

Kunnamaulam 

Kltanganad 

to Questions 

Emakulam 

Kannur 

Kannur 

Kasargod 

Palghat 

Palghat 

Kollam 

4 

Thlruvanthapuram 

Thiruvanthapuram 

Thiruvanthapuram 

Thrisaur 

Thrlslur 

Thrinur 

Thriasur 

Thrinur 

Thriasur 

Thriasur 

Thrlsaur 

Thrinur 

Thri.aur 

Thriasur 

Thrissur 

Tht1saur 

Thriasur 

Wyanad 

42 
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SHRI C.K. CHAND RAP PAN : Sir, I would like to draw 
your attention to Annexures I and II of the statement laid 
by the Minister. 

Sir, Annexure - I relates to funds sanctioned for 
infrastructure development in mega cities. As per the 
statement for the year 2004-05, funds sanctioned come to 
nearly Rs. 303 crore. Annexure - ~I deals with integrated 
development of small and medium towns. A total of 682 
towns come under this scheme. The amount sanctioned 
for the development of these comes to just about Rs. 330 
crore. 1 am not grudging that the mega-cities are only 
helped in a big way, But what I would like to know from 
the hon. Minister is this. What kind of development is taking 
place in small and medium cities and what kind of better 
quality of IHe is provided, when we are implementing these 
integrated small and medium towns development schemes? 

MR. SPEAKER : It does not arise from the Main \ 
Question. You are enlarging the ambft of your own 
question. 

SHRI GHUL.AL4 NASI AZAD : I totally agree with the 
hon. Member. He mentioned that the amount for the 
development of small and medium towns is too meagre 
or too. small. But I would like to say that not only for the 
smaller towns, but also for the mega-cities, the amount is 
too small, to have any sort of development. That is why, 
the UPA Government has thought of a new scheme in 
which all the schemes for mega-cities and small and 
medium towns will be subsumed; and maybe, as against 
a few hundred crores per year and not more than 
Rs 1,ooo-Rs. 2,000 crore for five years, we will be 
spending in the next five years, about Rs. 50,000 crore. 
So, this will be a new scheme which has been envisaged; 
it is called National Urban Renewal Mission. This is one 
of the promises that the UPA has made to the people of 
India. All the preparations are ready. Now, the Cabinet has 
to approve It, which will be done any time. 

SHRI C.K. CHANDRAPPAN : I am happy to know that 
they are going to take up the cause of the small and 
medium towns in a big way. 

Now, let me come to the problem of Kerala. The last 
part of the Main Question is about Kerala. The Minister 

has stated that a large number of schemes are under 
consideration. Here, I would like to draw the attention to 
Annexure-VI, Item No. (ii), which is about Japanese 
assistance for the water supply project in the cities of 
Kerala. I would like to know whether any progress is made 
in relation to that. 

I would also like to draw the attention to Appendix-
A, at page 10 of the Minister's reply. As one would find, 
in my constituency of Trichur, there are a lot of temples 
and burial places, which are being covered under the 
Centrally prelected monuments. That list is incomplete and 
there is no mention of the famous Vadakkunathan Siva 
Temple. The temple authorities say that the Central 
Government has taken over these temples tor develop-
ment, but no progress is made and no money is allotted 
for development of these temples. 

MR. SPEAKER : You have clubbed Japanese 
aS8i~tance with temples I do not know whether this can 
be answered. 

SHRI C.K. CHANDRAPPAN : Sir, this is all a part of 
the Main Question. The reply of the Minister covers 
everything and I am not bringing anything out of my 
imagination. 

let me now come to the question. 

MR. SPEAKER : I have not said that. But you have 
to come to the specific question. 

SHRI C.K. CHANDRAPPAN : I am putting a specific 
question. May I know whether he will allot more money 
for development of Vadakkunathan Siva Temple in Trichur? 
Secondly, for the protection of murals in the Triprayar Shri 
Ramaswamy Temple In Kerala, may I know whether he will 
provide more money? That is the one and only Shrl 
Ramaswamy Temple there. 

SHRI GHULAM NABI AZAD : As far as the first part 
of the question is concerned, the matter was discussed on 
7th and also on the 25th of July 2005, which is only about 
a week ago, with the Secretary, Water Supply, Government 
of Kerala and the representatives of 'JBIC. The proposal 
will be recommended to DEA on receipt of final request 
and detailed justification from the State Government. 
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Insofar as the second part of the question Is concerned, 

the han. Member knows that we give money for mega, 

medium and small cities and also for water supply etc. I 
would have been too happy to give any aroount of money 

for temple also but It does not come under the scheme. 

MR. SPEAKER : Why did you then give this list 
here? 

SHRI C.K. CHANDRAPPAN : Sir, the last part of the 

statement speaks about those things. 

MR. SPEAKER : It does not arise out of the main 

Question. I do not know why the Minister has given a list 

of temples here. It has nothing to do with it. 

SHRI CHENGARA SURENDRAN : Sir, the hon. 

Minister has already given a detailed statement but It does 

not include some important things. For urban development 

two things are required, that is the civic amenities and 
infrastructure facilities. You cannot achieve the goal of 

urban development if there are no schools, hospitals or 
markets and you just create only infrastructure facilities. So, 
I would like to know whether the Central Government has 
any plan for complete development of different cities and 

whether the Govemment has any plan for urbanisation of 
Kerala State. I am asking for the urbanisation of Kerala 
and not for the urban development of a few cities of the 

country. 

SHAI GHULAM NABI AZAD : I would like to reply to 
the last part of the question firat. Having known Kerala so 

much, the whole of Kerala itself is one big city. Whenever 
proposals for the smaller and big cities come to us, none 
of the city from Kerala comes under the mega city. Insofar 
as the smaller and medium sized cities are concemed, we 

have a large number of programmes. You will be happy 
to know that last year 2004-05 and 2005-06, maximum 
number of cities from Kerala have been cleared by the UPA 

Govemment. 

In the firat part of your Ouestion, you have said that 
there is no purpose of having infrastructure unlels we have 

the schools and such other things. No school will I come 
unless there II an infrastructure. No hospital will come 
unless there are related infrastructure developments. So 

far as the infrastructure is concemed, the Government of 

India encourages water supply, sewerage, drainage, fly-

overa, bridges, subways, traffic-lighting, land-developrnent, 

solid waste management shopping and commercial 

complexes. So, by having development in all these thingl, 

I am sure schools and other related things will 

automatically come. 

SHAI AAMDAS ATHAWALE : Sir, .. . (Interruptlons) 

MR. SPEAKEA : Interruptions will not help. I have 

noticed the Membera who are raising their hands. Besides. 

I have a list of names here and I will call Members 

according to It. 

[Translation) 

DR. VALLABHBHAI KATHIAIA : Mr. Speaker, Sir, the 

year 2005 il being celebrated throughout GuJarst as Urban 

Development year. There sre six big corporations, one 

megacity - Ahmedabad and 135 medium cities in Gujarst. 

I would like to know about the amount allocated for the 

development of Ahmedabad during this year of Vikas 

Varah. You have recently accorded the statuI of megacity 
to Ahmedabad. Please give detaill of the amount allocated 

till now for itl development. 

SHAI GHULAM NABI AZAD : Firat of all, I would like 

to say that Ahmedabad has not been recently accorded 

the status of megaclty. As per the old records Mumbai, 

Kolkata, Hyderabad, Bangalore and Chennai were mega 

cities, before the year 2001. Ahmedabad was accorded the 

status of a mega-city in the year 2001 ... . (Interruptions) 

I have clarified just now that all these mega and medium 
cities will be merged in national urban region. Therefore, 

there will be no meaning of that now-even Its financial 

implications will be negligible. The allocation used to be 
in the range of As. 100-150 crore. Be it a small or a big 
city, you could not have built a city with that meagre amount 

of money. Now, there will be new NUR. According to which 
the Urban Development Ministry and the Ministry of Poverty 
Alleviation, headed by Kumari Selja, both will spend an 
amount of As. 10 thousand crore which was only As. 200 

crore in the past. For that we shall have to walt for a month 
or so ... . (Interruptions) 
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MR. SPEAKER : Nothing will be recorded. 

(Interruptions)" 

SHRI J.M. AARON RASHID : Sir, utmost importance 
i8 paid for the urban development of the major cities but 
district Capitals, major panchayats and municipalities are 

not being given importance. In the rainy season, in my 
Constituency, Periyakulam and other adjoining hilly areas. 
. . . (Interruptions) 

MR. SPEAKER : It will not be allowed to be replied 
to. 

SHRI J.M. AARON RASHID : Sir, it is very necessary. 

MR. SPEAKER : If it is necessary, a proper notice has 
to be given. You should also learn how to put questions. 

SHRI K.S. RAO : Sir, the position of various 

municipalities in the country is highly deplorable, pathetic 
and shameful. The tax collected from the people by the 
various municipalities is not sufficient even to pay the 
salaries of the establishment there. So keeping this trend 
which is prevailing in the entire country In view, I wish to 
know whether the hon. Mlnls\er will concentrate exclusively 
on drainage, sewage, solid waste management and allot 
funds only for that. 

MR. SPEAKER : It is a suggestion for action. 

SHRI GHULAM NAB I AZAD : Sir, I know that the 
condition of these smaller townships and cities is really 
pathetiC. According to the existing Scheme. the Govem-
ment of India would provide them 50 per cent for the 
development and 50 per cent has to be provided by the 
State Governments and the municipalities. But over a 
period of time. we have seen that the States and small 
municipalities are unable to do so. Therefore. under the 
new Schemes. NURM and Urban Infrastructure Develop-
ment Scheme, the Government of India WOUld, as I have 
said, give them 80 per cent as against 50 per cent and 
10 per cent will have to be contributed by the State 
Govemment and the municipatities are supposed to give 

·Not recorded. 

only 10 per cent. So, there cannot be bigger concession 
than this. As the hon. Meniber has said. most of the money 
is being given for drainage, sewerage, water, street lights 
and other related things. 

MR. SPEAKER : If the hon. Members put a pointed 
question. there are so many hon. Members who want to 
ask questions, they could also be accommodated. But 
many hon. Members are asking very long questions which 
have nothing to do with the main question. It Is happening 
sometimes and not every time. 

[Transl.tlon] 

SHRI RAM KRIPAL YADAV : The hon. Minister has 
announced important schemes for Urban Development in 
his reply ... . (Interruptions) 

MR. SPEAKER : You ask only selected questions. 

SHRI RAM KRIPAL YADAV : The UPA Government is 
committed for urban development along with rural 
development under the National Urban Renewal Mission. 
I have 'been elected from the Patna parliamentary 
constituency where the-popuiation is about 20 lacs. 
(Interruptions) 

MR. SPEAKER : You ask your question. 

SHRI RAM KRIPAL YADAV : Sir, difficulties are bl!ing 
faced in the work related to underground gutters. water 
supply and beautification of the roads because the people 
are particularly getting inclined towards towns. Through 
you. I would like to ask the hon. Minister whether he has 
included Patna under the National Urban Renewal Mission 
for its optimum development? Alongwith it. I would like to 
know the present position of development· of several other 
small and medium towns of Bihar. 

(English) 

MR. SPEAKER : Mr. Yadav. please cooperate. If you 
cooperate. many more questions can be asked. 

[Translation} 

SHRI GHULAM NABI AZAD : The han. Member would 
be very glad to know that Patne has been included in the 
National Urban Renewal Mission. Under this mission all 
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the towns in the North-East have al90 been included. As 
there are no towns in the north--eastem region with a 
population of 10 lacs, so we have included all the state 
capitals in this mission. All the state capitals including 
Patna, are inclu~d in the National Urban Renewal 
Mission. 

12.00 hr •. 

SHRI ALKESH DAS : Mr. Speaker, Sir, the hon. Minister 
while giving his reply about the Central Assistance 
informed that under the Accelerated Urban Water Supply 
Programme the Union Govemment have imposed some 
conditions for getting the Central assistance e.g. the public 
would have to pay tax for water. Drawing the attention of 
the hon. Minister towards West Bengal, I would like to ask 
whether during the year 2003-04, a sum of Rs. 417.62 
crores had been sanctioned by the Union Govemment and 
during 2004-05 a paltry amount of Rs. 103.43 crore has 
been sanctioned. 

{English} 

MR. SPEAKER : Would you continue to pay these 
monies? 

SHRI GHULAM NABi AZAD 
understand his question. 

Sir, I could not 

. . 
MR. SPEAKER : It is a~out water supplies. 

SHRI GHULAM NABI AZAD : Sir, I have said that all 
Ihese schemes, maybe water supply, or mega city or small . 
and medium development schemes will be all subsumed 
in the National Urban Renewal Mission and it will take care 
of water supply as well. 

{Translation} 

SHRI MOHAN RAWALE ; Mr. Speaker, Sir, Mumbai has 
suffered a heavy loss due to torrential rains. There Is a 
need of Rs. 5 thousand crores for Mumbai. . . . 
(Interruptions) 

{English} 

MR. SPEAKER : We should discuss Mumbai sepa-
rately. I can understand that it is a serious matter. You have 
raised a very important matter. I am sure not only thiI 

House but the entire country is concemed about it. We will 
have a discussion on this with a little more time. 

WRITTEN ANSWERS TO QUESTIONS 

(»ansl.flon) 

Dumping of Chin ... Good. In India 

·124. SHRI· RAMDAS ATHAWALE : 
SHRI PARSURAM MAJHI : 

Will the Minjster of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether Chinese goods are in circulation in the 
country in large scale particularly in North-eastern States; 

(b) if so, ~he details with regard to the goods 
imported during the last three years alongwith the 
provisions laid down by the Government for the import of 
goods from China; 

(c) whether the demand for Chinese goods have 
increased In the country particularly in the North Eastern 
States; 

(d) if so, the details thereof alongwith the measures 
taken to protect the market of Indian made goods; 

(e) whether the Government has received any 
memorandum/representation from any quarter on the 
dumping of Chinese goods in India; and 

(f) if so, the details thereof alongwlth the remedial 
steps taken by the Govemment in this regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) to (d) According to the available 
information, imPort of goods from China PR was to the tune 
of USS 2792.04 million in 2002-03, USS 4053.23 million 
in 2003-04 and US$ 6746.66 million in 2004-05. Import 
of goods from China PR is govemed by the provisions of 
the Foreign Trade Policy 2004-09 as amended from time 
to time and other trade agreements in force. Increase in 
the demand for Chinese goods could be observed from 
the import figures for the last three years. With a view to 
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counteract trade distortions caused by dumping and 
consequential Injury to the domestic Industry, the Director-
ate General of Anti-dumping and Allied Duties (DGAD) has 
been resorting to anti-dumping measures. 

(e) to (f) On the basis of applications received so far, 
the DGAD has initiated anti-dumping investigations into 85 
cases involving China PRo In these cases, final findings 
have been Issued in 71 cases and preliminary findings in 
1 case. Investigations are at different stages in 10 cases. 
3 cases have been closed after initiation for want of 
adequate justification/withdrawal. Anti-dumping measures 
arc currentty in force in 48 cases. 

(English] 

Financial Autonomy to lIT's and,IBM'. 

-126. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

(a) whether the Government is introducing a 
modified Block Grant Scheme for the funding of Indian 
Institute of Technology, Indian Institute of Management and 
other Institutions of higher learning; 

(b) if so, the salient featuras thereof: 

(c) whether the Government is Introducing the 
afolHBld scheme to restore the financial autonomy of such 
institutions; and 

(d) if so, the ... asons therefor alongwith the present 
financial status of all these institutions? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
\4ENT (SHRI ARJUN SINGH) : (a) Yes, Sir. 

(b) The Scheme of Block Grant (Non-Plan Grant) 
ow being introduced will remain operative for a period 

, five years commencing 2005-2008 in ... ~ of the 
Ilowing Centrally funded Institutes:-

(I) Indian Institutes of TfChnology at Bombay, 
Defhl, Kanpur, I<haragpur, Madras, Guwahatt, 
ROOfkee; 

(ii) Indian Institutes of Management at Ahmedabad, 
Bangalore. Kolkata, Lucknow, Indore and 

Kozhikode; 

(iii) Indian Institute of Science. Bangalore; 

(iv) Indian School of Mines. Dhanbad; 

(v) National Institute of Industrial Engineering (NITIE), 
Mumbai; 

(vi) National Institutes of Technical Teachers Training 
and Research (NITTTR) at Bhopal, Chandigarh, 
Chennai and Kolkata; and 

(vii) School of Planning and Architecture. New Deihl. 
,-" c) 

The base year for determining annual grant-in-aid 
under Non-Plan in respect of the above institutes from 
2005-0& to 2009-10 shall be 2004-2005. The grant-in-aid 
sanctioned to these Institutes in the year 2004-2005 shall 
be inclusive of unspent balance adjusted/permitted to be 
carried forward for utilization during 2004-2005. These 
Institutes shall be allowed to retain the Internal Revenue/ 
Income generated by them and their entitlement for annual 
grant-in-aid during the Block Grant period shall not be 
adjusted against any increase in income. Special grants 
shall be provided as "force majeuffl" in the event of 
revision of scales of pay and other unforeseen events. The 
force majeuffI clause will, however, not be invoked for any 
increase in rate of Dearness Allowance/Dearness Relief 
payable to employees/pensioners of the Institutes. 

The Government would provide matching grant 
equivalent to the annual savings from the regular non-plan 
grant and other receipts including intemal revenue and 
earnings from consultancy. entrance examination like JEE. 
CAT etc. and other continuing education programmes but. 
excluding receipts earmarked for designated purposes in 
accordance with the terms· and conditions of such 
donations with due approval of the Finance Committee and 
Board of Governors. The matching grant would be 
available till the Endowment Fund ha. reached the level 
of Rs. 100 Crore. for each In.tltute In , .... pect of liT" 
liSe and Rs. 50 crore In .... pect of 11M. and other 
In.tltutes. Matching grant equivalent to the total savings 
transferred to the Endowment Fund Into Anancfal. Vear 
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shall be sanctioned to the Institute In the following financial 
year. Institute having funds in excess of the ceiling as 

prescribed above may utilize the same for infrastructural 

development. The proceeds from the Endowment Fund by 
way of interests earned annually would be available to the 
Institutes for supplementing the plan grant being given by 

the Government and if required, for meeting essential 
operationat expenses. 

(c) and (d) Yes, Sir. The Scheme is being introduced 

in pursuance of the objectives of the Govemment to 
provide greater autonomy in the functioning of the above 

Central funded Higher Educational Institutes of importance. 

At present all these Institutes are centrally funded and all 

financial requirements are met by Plan and Non Plan funds 
and Internal resource generation. 

(Translation] 

Employment Generation under the KVle 

·126. SHRI HANSRAJ G. AHIR : 

SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether the productionlaale 01 Khadi products 
has decreased In the country; 

(b) if so, the detaits and the reasons therefor; 

(c) the stape taken or being taken by the Govem-
ment to promote production/sale of Khadl products In the 
country; 

(d) whether the Government Is taking measurM to 
generate employment opportunities in the Khadl Sector in 
the country particularly in the States severely aHeeted by 
floods during the current Monsoon season; and 

(e) if so, the details thereof? 

THE MINISTER OF SMAll SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) and (b) On account of 
inadequate attention by khadi Institutions/produce,. to·· 
production and ..... planning. particularly quality and 
ma~etabiHty of producta and woraening of wondng capa.1 

availability due to high levels of unsold stocks and delay 

in receipt of rebates admissible to them there was decline 

in the production and sales of khadi and khadl products 

during 1998-99 to 2001-02. However, the production and 

sales of khadi and khadi products have shown an 

Increasing trend during the last three years, as detailed 

below:-

(Production and Sales In Rs. crore) 

Year Production Sales 

1998-99 635.89 647.83 

1999-00 551.94 631.79 

2000-01 431,57 570.55 

2001-02 416.69 527.86 

2002-03 443.07 577.63 

2003-04 453.50 587.04 

2004-05 471.64 604.66 

(c) to (e) To promote production/sales and employment 
In khadl sector In the country, Including the States affected 

by floods. the following steps have been taken:-

(I) Irlltitutional credit at the conctlllional rate of 

Inte!Wlt of 4 per cent per annum Is provided by 
banks as per the useased requirement of the 
institutions registered with the Khadi and Village 
Industries Commission (KVTC)/State Khadi and 
Village Industries Boards (KYIBs) under he 

Interest Subsidy Eligibility Certificate (ISEC) 

Scheme. 

(ii) larger availability of funds for payment of rebate 

on sales of khadl. 

(iii) Assistance for improved delign and packaging 
of khadi garments under the Product Develop-
ment, Design Intervention and Packaging 
(PRODIP) Scheme, Implemented by the KVIC. 

(iv) Eltablilhment of Rural Indultn.. Servtce Cen-
tres (RISCs) by the KVIC for .etting up common 

facility centres (CFCI). 
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(v) Establishment of Confederation for Promotion 
of Khadi and Village Industries (CPKVI) to 
assist in marketing of khadi and village industry 
products. 

(vi) Assistance to khadi institutions to participate in 
exhibitions at the national and sub-national 
level, etc., for improving marketing. 

Further, in view of the declaration in the National 
Common Minimum Programme, a draft 'Scheme of Fund 
for Regeneration of Traditional Industries' (SFURTI) has 
been drawn up for implementation in 100 clusters, 
including 25 khllldi clusters. 

{English} 

Deemed Unlveraitles 

·127. SHRI TATHAGATA SATPATHY 
SHRI PRABODH PANDA: 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) the norms and guidelines for granting deemed 

university status to any educational inatltution; 

(b) whether the Government has appointed any 
Convnittee to review the existing guidelineS with regard 
to the granting of deemed university status to an institution; 

(c) if so, the terms and reference of the Committee 
and the time by which the Committee would submit its 
report; 

(d) whether some institutions .with deemed univer-
sity status have flouted guidelines pertaining to admission, 
fee and introduction of new courses, admission to SC, ST 
and OBC etc.; 

(e) if so, the number of such universities including 
those receiving funds from UGC; and 

(I) the action taken against such institutions? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI AAJUN SINGH)": (a) to (c) In exercise of the 
powers vested under Section 3 of the University Grants 

Commission Act, '1956, the Central Government, on the 
recommendations of the UGC, notifies an institution of 
higher learning as 'deemed to be university'. The UGC had 
laid down its Guidelines for institutions declared as 
deemed to be universities. The guidelines inter alia provide 
that the institution should be engaged in programmes of 
teaching and research in fields of specialization which are 
innovative and, of very high academic standards. The 
institution should be capable of further enriching the 
university system and, competent to undertake application-
oriented programmes in the emerging areas, which are 
relevant and useful to the various development sectors 
and, to the SOCiety in general. Except those applications, 
which are under the "de novo" category, the other applicant 
institutions should have been in existence for 10 years, 
with a management capable of contributing to the 
institution's objectives. It should possess infrastructure as 
prescribed by the relevant statutory bodies. The Govern-
ment have not appointed any Committee to review the 
guidelines. 

(d) to (f) The Government have not received any report 
regarding flouting of the UGC's Guidelines by institutions 
declared 'deemed to be universities' and receiving grants 
from the University Grants Commission, except in respect 
of one case, which is sub-judice. 

Education ees. and Prarambhik 
Shlkaha Koah 

·128. SHRI SUAESH PAABHAKAR PAABHU 
SHRI RAVI PRAKASH VERMA : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) the details of the funds collected through the 
education cess and the manner in which the Government 
utilised these funds; 

(b) whether the Government has been able to 
fruitfully utilise the funds; , 

(c) If not, the changes Government proposes to 
Introduce for the fruitful utilization Of this fund; 

(d) whether there is any dispute oyer the UN of the 
money collected through education ceu; 
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(e) if so, the details thereof; 

(f) whether the Government has constituted a 
Group ·of Ministers (GaM) to resolve the dispute; 

(g) if sO,whether the said GoM has submitted its 
report; 

(h) if so, the details thereof and the action taken 
thereon; 

(i) whether the 'Prarambhik Shiksha Kosh' has 
been established; 

U) if so, the details thereof alongwith the details of 
the schemes where the fund is being utilised or intends 
to be utilised; and 

(k) criteria fixed for utilization showing the allocation 
and. utilization made so far, State-wise, scheme-wise? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a) As per the Receipts 
Budget d 2005-06, estimated receipts from the Education 
Cess in 2004-05 and 2005-06 are as follows:-

Year Cess Receipts (Rs. in crore) 

2004-05 5010.00 (Revised Estimates) 

2005-06 6975.00 (Budget Estimates) 

With the imposition of the Education Cess it became 
possible to allocate an extra Rs. 3232 crore for Elementary 
Education through first Supplementary Grants during 2004-
05, and to increase BE, 2005-06, for Eiementary Education 
by Rs. 6492 crore over BE, 2004-05. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) to (k) Education Cess has been levied through 
the Finance (No.2) Act, 2004 to fullfil the commitment of 
the Government to provide and finance univeraalised 
quality basic education, and Cess receipts ar. being 
utilised accordingly. It has been decided to establish a 
Prarambhik Shiksha Koah to property account for the 
receipt and utilisation of Education Cess. Procedural 
detaill in regard to the Kosh are being worked out. 
Allocations to States are not being made aeparately 

against the Cess. Assistance to them is released under 
individual schemes related to Elementary Education -
mainly Sarva Shiksha Abhiyan, Mid-Day Meal and 
Kasturba Gandhi Balika Vidyalaya - in accordance with 
the guidelines of such scl1emes and against their 
respective budgetary allocations. 

Utilisation of Funds Collected 
for Tsunami 

'129. SHRI BALASAHEB VIKHE PATIL : 
SHRI N.N. KRISHNADAS : 

Will the Minister of HOME AFFAIRS be pleased 10 

state: 

(a) whether the Government has received any 
complaints regarding misappropriation of funds raised by 
various States, private institutions, Government employees 
and other citizens for relief and rehabilitation work after 
Tsunami disaster; 

(b) if so, the details thereof; 

(c) whether the Government has formulated any 
scheme to check such misappropriation of the amount 
collected; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) to (d) The 
Ministry of Home Affairs have not received any specific 
complaints regarding misappropriation of funds raised by 
various States, private institutions, Government employe .. 
and other citizens for relief and rehabilitation work after 
Tsunami disaster. However, the general impression of the 
public Is that some of the private institutions or the NGOs 

are not spending the entire money collected by them for 
the purpose of relief and rehabilitation. These organiza-
tions are' required to file their accounts and or returns to 
the appropriate authorities where these are registered. The 
matter has been examined in detail by the law 
Commission. The Government of India is considering the 
feasibility of fonnulaling guktellnes to regulate the • 
collection and utilization of funds raised for the purposes 
of providing relief and rehabilitation to the victims of natural 
and man made diaaate,.. 
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[Translation] 

Export of Spices 

·130. SHAI GIADHAAI LAL BHARGAVA : 

SHRI A.K. MOORTHY : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state: 

(a) the details of the variety of spices exported 

during the last three years and the current financial year. 

country-wise; 

(b) the amount of foreign exchange earned there-

from; 

(c) whether the export of spices has decreased 

during the last six months; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government to boost the 

export of spices? 

(d) Does not arise. 

(e) Steps t~ken to boost export of spices include 

post harveet Improvement through training and infrastruc-

ture development; trade promotion; extending support for 

upgradation of technology; introduction of high tech spice 

processing, setting uplupgradation of laboratories, accredi-

tation of units in Good Manufacturing Practices (GMP)I 

Hazard Assessment and Critical Control Point (HACCP)I 

Intemational Standards Organisation (ISO), packaging 

development, printing of business brochures, business 

tours abroad, sending business samples abroad; support 

for organic farming of spices; award of Spice House 

Certificate and Indian Spices Logo for popularising good 
manufacturing practices, good hygienic practices and 

branded spice products. 

Scrapping of IMDT Act 

·131. SHRI JAI PRAKASH (MOHANLAL GANJ) : 

SHRIMATI MANORAMA MADHAVARAJ : 

Will the Minister of HOME AFFAIRS be pleased to 

1 HE MINISTER OF COMMERCE AND INDUSTRY state: 

(SHRI KAMAL NATH) : (a) The details of the variety of 

spices exported during the last three years and the current 
financial year, country-wise, is available in the publication 

of the Spices Board called ·Spices Statistics·. 

(b) The amount of foreign exchange eamed there-

from is given below:-

Year 

2002-03 

2003-04 

2004-05 

2005-06 (April-June) 

Amount of foreign exchange 

earned (in million US$) 

431.5 

416.6 

490.8 

123.4 

(c) No, Sir. The export of spices during January-

June. 2005 was 1.88.840 tonnes compared to 1.57.023 
tomes during the previous six months (July-December. 

2004). 

(a) whether the Union Government has constituted 

a Group of Ministers to study the order of the Hon'ble 

Supreme Court on Illegal Migrants (Determination by 

Tribunal) Act as reported in the 'Hindu' dated 15 July, 2005; 

(b) if so. t~e details thereof; 

(c) whether the presence of illegal "'1I'nigrants from 

Bangladesh has led do serious internal disturbances; and 

(d) if 80, the manner in which Union Government 

proposes to protect the State in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (8) and (b) 

Govemment has decided to constitute a Group of Ministers 

to study the Implications of the Supreme Court Judgement 

and hear all opinions on the question of detection and 

deportation of illegal migrants. 

(c) There Is no report from the States to suggest any 

serious Internal disturbances. 
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(d) The Govemment has laken steps to detect and 

deport illegal migrants from the country, State Governments 

and Union Territories have been directed to enforce the 

provisions of Foreigners Act strictly. The PIlW8rs under 

Section 3(2)(c) of the Foreigners Act, 1946 to detect and 

deport foreign nationals staying in India unauthorisedly, 

have been entrusted to the State Governments and UT 

Administrations. Administrative instructions are also issued 

to them from time to time to launch special drives to detect 

the foreign nationals including Bangladeshi nationals 

staying illegally in the country for their immediate 

deportation. 

Besides, Govemment has also laken up various 

measures to curb Illegal influx into the country, which, 

inter alia, include accelerated programme of construction 

of border roads and border fencing; strengthening of 

Border Security Force (BSF) for deployment on borders 

and equipping them with modern and sophisticated 

equipment/gadgets; raiSing of additional battalions of 

BSF; reduction of gaps between border outposts; intensi-

fication of patrolling; provision of surveillance equipment, 
etc. 

1. Total Imports 

2. Import of Agriculture Product ("10 growth over previous 
year) 

3. Import of Agricultural Products excluding Edible oil 
("10 share to total imports) 

Share of Agriculture imports out of total imports la 
5.4% in 2002-2003, 5.2% in 2000-2004 and 4.3"10 in 
2004-2005. Of theae imports, major share Is that of edibl, 
oils. 

The commodity-wise Import figures are given in the 
enclosed statement. 

There hal been no comprehensive study on the 
impact of llberalised Imports of agricultural pr0duct8 on 

Agricultural Product. 

*132. SHRI JASWANT SINGH BISHNOI : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
slate: 

(8) whether the import of agricultural products has 
increased during each of the last three years; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to reduce the 
Import of agricultural products; 

(d) if so, whether the govemment has made any 
study regarding its far-reaChing consequences on our 
domestic agricultural and plantation sectors; 

(e) if so, the details thereof; and 

(f) the steps laken by the Govemment In this 
regard? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) to (f) The data on total Imports 
and the Imports of agriculture products during each of the 
last three years is as under:-

2002-2003 2003-2004 2004-2005 
(Rs. In Crores) (Rs. in Crores) ( Provisional) 

(Rs. in Crores) 

297205.9 359107.6 472074.1 

16063.4 18825.9 20275.4 

(19.6%) (17.2%) (7.7"10) 

7011.0 8957.3 9067.1 

(2.4%) (1.9%) (1.6%) 

Indian Agriculture. Recently the Govemment has brought 
out • Itudy entitled 'State of the Indian Farmer: A 
Millennium Study', .. a part of which -Globaliaatlon and 

Agricultural Liberallsation in India- has also been studied. 
Based on various measures of Import and export 

competitiveness, the study concludes that moet of the 
important agricultural commodities in India are competitive 

and that India can withstand competition from abroad with 
respect to the Import of most of the crops. 
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In order to ensure that the farmers of the country are 
not put to any hardship, the Government has put in place 

a suitable mechanism for monitoring the import of sensitive 
items. 

Import duties on a number ot items including edible 
oils (both crude and refined), tea, coffee, copra and 
coconut, wheat, rice, maize, edible oils, pulses, spices, 
arecanut and apple have been increased in the last 5 

years wherever necessary. Further, the Government is also 

implementing a number of development programmes to 
increase the competitiveness of the Indian fanner. These 
include introduction of Improved farming technology. 
improved availability of inputs including water, credit and 
fertilizer and price support through the Minimum Support 

Price (MSP) Scheme and Market Intervention Scheme 

(MIS). 

Statement 

Import of Agricultural Products 

Commodity 

Live Animals. 

Meat and Edible Meat Offal. 

Fish and Crustaceans, Molluscs and other Aquatic Invertabrates. 

Dairy Produce; Birds' Eggs; Natural Honey; Edible Prod. of Animal 
Origin, not elsewhere spec. or included. 

Products of animal origin, not elsewhere specified or included. 

Live trees and other plants; bulbs; roots and the like; cut flowers 
and Omamental Foliage. 

Edible vegetables and Certain Roots and Tubers. 

Edible Fruit and Nuts; Peel or Citrus Fruit or Melons. 

Coffee, Tea, Mate and Spices. 

Cereals. 

Products of the milling Industry; Malt; Starches; Inulin; Wheat Gluten. 

Oil Seeds and Olea. Fruits; Misc. Grains, Seeds and Fruit; Industrial 
or Medicinal Plants; Straw and Fodder. 

Lac, Gums, Resins and other Vegetable $lips and Extracts. 
, , 

Vegetable Plaiting Materials; Vegetable Products not elsewhere 
specified or Included. 

2002·2003 

2 

364.99 

37.02 

3,943.22 

8,469.22 

6,688.80 

1,127.58 

3,04,998.67 

1,88,396.45 

58,784.27 

176.11 

1,951.07 

18,473.21 

13,578.40 

734.68 

Value in Rs. Lakhs 

2003·2004 2004·05 
(Provisional) 

3 4 

344.57 413.40 

16.94 111.27 

5,171.93 6,585.82 

13,307.41 6,800.73 

5,015.30 4,502.18 

900.89 1,080.00 

2,62,217.44 2,03,95~.00 

2,17,492.97 2,94,938.18 

52,122.39 60,129.82 

238.93 466.91 

2,841.94 3,708.00 

21,294.37 24,249.82 

15,737.24 20,878.91 

788.11 1,074.55 
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2 3 4 

Animal or Vegetable Fats and Oils and their Cleavage Products; 9.05.235.62 1.186.859.00 11.20.830.55 
Pre. Edible Fats; Animal or Vegetable Wuex. 

Preparations of Meat, of Fish or of Crustaceans. Molluscs or other 206.89 199.51 336.00 

aquatic invertebrates 

Sugars and Sugar Confectionery. 8.733.68 14.550.38 1.20.134.18 

Cocoa and Cocoa Preparations. 7.047.68 6.1~1.17 8.942.18 

Prepaf~tions of Cereals. Flour. Starch or Milk; Pastry~ooks Products. 11.616.21 8.560.33 10.354.91 

Preparations of Vegetables, Fruit, Nuts or other Parts of Plants. 7.009.65 7,850.65 8,034.55 

Miscellaneous Edible Preparations. 16,202.72 6.M5.41 7,251.27 

Beverages. Spirits and Vmegar. 10,048.67 13,771.43 77.214.55 

Residues and Waste from the Food Industries; Prepared Animal 28.263.25 34.850.41 34,357.09 
Fodder. 

Tobacco and Manufactured Tobacco Substitutes. 

Total 

Job to Women In Anganwedl Kendra 

·133. SHRI BAPU HARI CHAURE : 

SHRI SANJAY DHOTRE : 

WUI the Minister of HUMAN RESOURCE DEVELOP· 

MENT be pleased to state : . 

(a) whether the Govemment hu formulated/pro· 

poses to formulate any scheme to provide jobs through 

angan'wadi to women residing 1ft the terrort,t affected 

areas of the country; 

(b) if so. the details thereof: and 

(c) the time by which jobs are Ukely to be provided 

to women in such areas? 

THE MINISTER OF HUMAN RESOURCE DEVELOP· 

MENT (SHRI ARJUN SINGH) : (a) No. Sir. 

(b, and (c) The Queetlon does not ariM. 

4.249.61 5.899.67 11.197.08 

16,06.337.67 18,82.592.39 20.27544 

Migration of Youth, 

'134. SHAI GANESH SINGH; 
SHAI ABDUL RASHID SHAHEEN ; 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state : 

(a) whether the migration of rural folk. to cities in 
search of jobe ha, increased manifold during the past few 
ve .... in spite of several ltepl. taken by the Govemment 
for the improvement of traditional and cottage industrlea: 

(b) if 80. the details thereof: 

(c) whether Govemment has conducted any survey 
to find out the causes of such migration from villages to 

cities: 

(d) If 80, the details theMof; and 

<e) the .tepa taken or proposed to be taken to check 
u.~y? 
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THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) to (d) Migration from rural 
areas to cities In search of employment does take place 
In India. Tho Govemment (in the Ministry of Agro and Rural 

Industries) has, however, not conducted any survey on this 
subject. 

(e) The Govemment (in the Ministry of Agro and 

Rural Industries) has been implementing two credit linked 
subsidy achemes for employment generation, namely, the 
Rural Employment Generation Programme (REGP) and 
the Prime Minister's Rolgar Yojana (PMRY). 

The target for the 10th Plan period under REGP is to 
generate 25 lakh additional employment opportunities in 

the rural areas. The target for 2005-06 under REGP is 5.5 
lakh job opportunities. The progress under the REGP 
during ttle last three years Is given In the table below:-

SI. Year Number of Employment 
No. projects financed (Iakh persons) 

1. 2002-03 21,024 3.61 

2. 2003-04 24,747 4.71 

3. 2004-05 23,453 5.30 

The Prime Minlater Rozgar Yojana (PMRY) ia Imple· 
mented in both rural and urban areas (with approximately 
50% of the units being In rural areas), for providing self· 

employment opportunities to educated unemployed youth. 
PMRY Is Implemented through the District Indultrles 
CentrH of the States and Union Territories. The target for 

101h Plan period under PMRY is 16.5 lakh additional 
employment opportunities. The target for 2005-06 i8 to 
generate 3.75 lakh additional employment opportunities. 

Year 

2002-2003 

Exports to 
Pakistan 

2 

997.73 

Imports from 
Pakistan 

3 

217.06 

The progress under the PMRY during the last three years 
is given below:-

SI. No. Year Employment (Iakh persons) 

1. 2002-03 2.85 

2. 2003-04 3.24 

3. 2004·05 2.73* 

* Provisional 

Govemment In the Ministry of Rural Development also 
Implements several self employment and wage employ-
ment programmes in the rural areas, viz., Swaranjayanti 
Gram Swarozgar YoJana (SGSY), Sampooma Grameen 
Rozgar VoJana (SGRY) and Gram Sadak Yojana. 

(English) 

Indo-Pak Trade 

*135. SHRI RUPCHAND MURMU : WHI the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) the status of trade between India and Pakistan 
during the last three years; 

(b) whether there has been a decline in the trade 
between India and Pakistan during the said period and 
the current financial year; 

(c) if so, the reasons therefor; and 

(d) the steps taken by the Govemment to boost 
trade between the two countries? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : Ca) Statement showing the bilateral 
trade between India and Pakistan during the last three 
years and during April-May 2005 is given below. 

(Value: In crores of Indian Rupeea) 

Total Trade Trade Balance % Growth in the. 
Bilateral Trade 

4 5 6 

1214.78 780.88 
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2 3 4 5 6 

2003-2004 1318.52 264.90 1583.42 1053.62 30.34 

2004-2005 2271.0~ 428.33 2699.36 1842.70 70.47 

2004-2005 (April to May) 

2005-2006 (April-May) 
(Provisional) 

Source: DGCI and S, Kolkata 

413.27 

365.83 

(b) and (c) No, Sir. The above figures show that the 
volume of trade between India and Pakistan has shown 
a positive growth. During the year 2004-2005, the volume 
of bilateral trade was valued at Rs. 2699.36 crores a8 
compared to Rs. 1583.42 crores during 2003-2004 
registering an Increase of 70%. As per the provisional data 

available, during April-May 2005, the volume of bilateral 
trade has been valued at Rs, 445.38 crores as compared 
to AI. 441.11 crores during the same period In 2004 
registering an Increase of around 1 %. 

(d) India accorded Most Favoured Nation (MFN) 
status to Pakistan in 1996 and Pakistan has so far 
notified 768 Items that can be Imported from India into 
Pakistan. 

In the meeting between the Commerce Ministers of 
India and Pakistan in the wings of the Fourth SAARC 
Commerce Ministers Meeting held in Islamabad on 22-23 
November, 2004, both sides agreed for setting up of a Joint 
Study Group (JSG) at the level of Commerce Secretaries 
of both countries for adopting a strategy for boosting trade 
between India and Pakistan. The first meeting 01 JSG was 
held in New Delhi on February 22-23, 2005 and detailed 
discussions took place on promotion of trade and 
economic cooperation for the mutual benefits of both 
countries. The JSG constituted two Working Groups - (1) 
on Customs Cooperation and Trade Facilitation Measures 
and (2) on Non-Tariff Barriers. The Terms of Reference8 
(TOR) were mutually agreed upon. The recommendations 
01 the JSG would be submitted to the respective 
Governments for consideration under the framework of the 
Composite Dialogue. The setting up of JSG is expected 
to pave the way for enhanced volume of bilateral trade 

27.84 441.11 385.43 

79.55 445.38 286.28 1.00 

as both the countries would strive to address the problems 
relating to non-tariff barriers and customs cooperation. 

Opening of Border for Trade 

*136. PROF. M. RAMADASS : 
SHRI M.K. SUBBA : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether there Is any proposal to open North-
East borders for trade; 

(b) If so, the details and the time by which It is likely 

to be opened; 

(c) whether It Is not desirable to first solve the 
security issues such as Influx of foreigners and 8ubverslve 
activities of underground organleations before opening the 

borders for trade; 

(d) if so, whether North Eastern Council (NEC) will 
be involved In the matter; and 

(e) if so, the detailS thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : <a) and (b) In 
the North Eastem Region, India has major portion of her 
border with Bangladesh, China and Myanmar. India does 
not have border trade agreement with Bangladesh. 
Government of Union of Myanmar and Govemment of 
People's Republic of China have border trade agreements 
with India. On the India-Myanmar border, a border trading 
point at Moreh In Manlpur Is already functional. On this 
border, another trading point at Zowakhathar in Mizoram 
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has already been identified and was inaugurated ear1y last 
year. In addition to existing trading points in Uttranchal and 
Himachal Pradesh for India-China trade. Sherathang in 
Sikkim has been selected 88 site for a mart for border trade 
with China through Nathula Pass. 

(c) to (e) While taking a view on opening of border 
trading points, various factors are taken into consideration. 
which include mutual interests of India and the neighbouring 
country concerned. infrastructure facilities available at the 
proposed border trading points, perceived economic 
benefits for the local people on both sides of the proposed 
border trading points and security situation in the area on 
both sides 01 the proposed border trading points. The 
recommendations of the State Government concerned on 
the locations 01 proposed border trading points on the 
Indian side are also kept in view. Consunation with North 
Eas'ern Council in the matter is not necessary. 

Indo-Japan Trade 

"137. SHRI M.P. VEERENDRA KUMAR: 
SHRI G.V. HARSHA KUMAR: 

Will the Minis~er of C;OMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the import-export gap between India 
and the Japan has widened in comparison to previous 
years; 

(b) if 80, the details thereof during the last three 
years; 

(c) the reasons for such an unbalanced gap; 

(d) the steps taken to Increase the export from India 
to Japan; 

(e) whether the Government has held discussions 
with Japan to promote -Yen Loan Projects·, In India; 

(f) if so. whether any specific: industrial or trade 
projects have been identified 'or investment through Yen 
loans by Japan alongwith the expected investment from 
Japan in India during 2005-06; 

(g) the States where such potential Inveatment 
projects have been identified; and 

(h) the steps being taken to encourage more 
Japanese investment in India? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) and (b) The volume of Indo-
Japan trade during the last three years Is as follows:-

(Value In US $ million) 

2002-03 2003-04 2004-05 
(P) 

India's exports to Japan 1864 

Indla's imports from Japan 1836 

Total 3700 

Balance of Trade 28 

1709 1978 

2668 3006 

4377 4984 

-959 -1028 

(Source : DGCIS) 
(P : Provisional) 

(c) Amongst the reasons for a deficit in the balance 
01 trade are recossionary conditions in Japan's economy. 
the static composition of trade between the two countries, 
limitations on agricultural exports to Japan due to SPS 
measures, etc. 

(d) Steps being taken, on an on-going basis, to 
increase Indian exports to Japan include partiCipation in 
trade fairs/exhibitions. exchange of delegations at both 
governmental and business levels. exchange of informa-
tion. etc. 

(e) and (f) Yes. Sir. A list of 25 project proposals for 
2005 ODA loan package has been posed to the 
Government of Japan for their consideration. 

(g) The States in which Foreign Direct Investment 
proposals and Foreign 'Technology ca... have been 
approved by the Government include Delhi, Maharashtra, 
Tamil Nadu. Haryana, Karnataka. Uttar Pradesh. Guja ..... 

etc. . 
(h) Steps being taken to encourage Japan ... 

invest':'l8nt in India include holding of ·Destination India' 
event in Tokyo, setting up of India-Japan'Joint Study GrouP. 
regular meetings of the instftutlrJnal mechanism caNed the 
Inda-Japan Investment Dialogue. etc. 
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Revision of Agreement on GATS 

·138. SHRI ANANDRAO VITHOBA ADSUL : 
SHRI ADHALAAO PATIL SHIVAJIRAO : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) whether the Government has revised the offer 
under the General Agreement on Trade in Services (GATS) 
to the WTO as reported In the 'Hindu' dated May 25, 2005; 

(b) if so, the details thereof: 

(c) the extent to which the revised offer is different 
from the previous one; 

(d) whether the member-countries are pressing 
India to open some sectors for them; 

(e) if so, the details thereof; and 

(f) the reaction of the Government thereon? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH) : (a) to (d) India will be submitting 
Its Revised Offer in Services to the WTO shortly. The extent 
of changes proposed to be effected In the Revised Offer 
would Inter alia Include upgrading our existing Uruguay 
Round commitments in some Services sectors and offering 
fresh commitments in Professional Services, Other busi-
ness services and infrastructure related services. 

(d) to (f) The Services Negotiations move forward on 
a Request - Orrer basis by aU members of the WTO. India 
has also received requests for taking commitments from 
our trading partners in almost all areas of Services. India's 
Revised Offer is based on these requests and is 
conditional on the quality of the Offers of our trading 
partners. In case we are not satisfied with Offers made by 
our trading partners, we have the right to withdraw our 
Revised Offer. 

Review of earthquake Re.dlness Plan 

·139. SHRI DUSHYANT SINGH : Will the Minister of 
URBAN DeVELOPMENT be pleased to state: 

(a) whether the Union Government has reviewed 
the Earthquake Readlne.. Plan for the National Capital 
Region (NCR): 

(b) If so, the details regarding possible damage 
revealed In the review; and 

(c) the remedial measures proposed to be adopted 

tn the event of earthquake? 

THE MINISTER OF PARLIAMENTARY AFFAIRS ANO 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) TheNation~ Capital Region 

(NCR) comprises of Natlona' Capital Territory of Delhi and 

parts of the States of Haryana, Rajasthan and Uttar 
Pradesh. The States are required to prepare Disaster 
Management Plans which Include provisions for earth-
quake preparedness for their respective States. The 

Ministry Of. Home Affairs has already Issued guidetines to 
the Slate Governments to this effect. The Disaster 
Management Plans are not required to be sent to 
Government of India for approval. 

(c) The Regional Plan 2021 for the National Capital 
Region (NCR) prepared by the NCR Planning Board hal 
suggested the need for proper planning at various levels 
for disaster preparedness, mitigation anq disaster rei· 
ponse and making the Post Disaster Management Plan an 
Integral part of the Sub-regional Plan to be prepared by 
the concerned State Governments. The Ministry of Home 
Affairs has advised the State Governments/Union Territory 
Administrations Including the Govemments of Uttar 

Pradesh, Haryana, Rajasthan and Delhi from time to time 
to take up various disaster mitigation and preparedness 
measures including measures relating to earthquake 
mitigation and preparedness. The mitigation measures 
include preparation of disaster management plans at the 
state, district and block levels, and amending building bye 
laws to Incorporate BIS Codes for construction activities 
in Seismic Zones III, IV and V etc. The Modef building bye 
laws have been finalized by an Expert Group and shared 
with the State GovemmentlUT Administrations for imple-
mentation. The unified building bye-laws for Delhi have 
already been amended by notification dated 21.3.2001 for 
incorporating earthquake proof f •• tur.. in buildings of 
preacribed specifications, 

As far as the Nationa' Capital Territory of Delhi I. 
concerned, a Disaster Management authority has been Nt 
up which has prepared and cirCulated a Draft Olaaller 
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Management Policy. A State Emergency operation Centre 

has also been set up and mock drills have been 

conducted, apart from several sensitization meetings for 

generating awareness about disaster preparedness. Action 

has also been initiated for preparation of state 

and district level response Plans, database for disaster 
response network and capacity building at various levels. 

Unlveraltiel with Potentlall for 
Excellence 

·140. SHRI PRADEEP GANDHI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether certain Unlverslti81 have been declared 
as Universities with potentials f ... , exceflonee; 

(b) if so, the norm prescribed and the detaill thereof; 

(c) whether the Government hal received certain 

proposals from State Governments to declare some more 
universities as Universities with potential for excellence; 

and 

(d) if 80, the details thereof, State-wise alongwith 

the action taken by the Union Government thereon as on 
date? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH) : (a)· to (d) The University 
Grants Commission (UGC) has, so far, identified five 

Universities with Potential for Excellence (UPE), namely, 

the Jadavpur University, the Jawaharlal Nehru University, 
the University of Hyderabad, the University of Madras and 

the University of Pune. Each University is eligible for an 
assistance of Rs. 30.00 (thirty) crores over a period of five 

years, in addition to ·it's 'nnual development grants. 
Academic. administrative and financial govemance, includ-
ing accreditation by the NAAC (National Assessment and 

Accreditation Council), are the broad parameters on which 
a University is selected as a UPE. 

Factors such as student enrolment, loo8tion, research 
output, among others, are given weightages for the 
purposes of selecting a UPE, A total of 44 proposals have 
been received by the UGC as per encloled statement. The 

UGC periodically evaluates eligible proposals for the 
selection of UPEs, for support within the available 

resources. 
Statement 

State Name of the University 

2 

Andhra Pradesh Andhra Pradesh University, Waltair, 

Vishakhapatnam 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Karnataka 

Kerala 

Kakatiya University 

Nagarjuna University 

Osmania University 

Rashtriya Sanskrit Vidyapeeth, Tirupati 
(Deemed) 

Sri Sathya Sai Institute of Higher 

Leaming Prasanthililayam, Anantapur 
(Deemed) 

Sri Venkateswara University 

Gauhati University 

T.M. Bhagalpur University 

Goa Universitiy 

Maharaja Sayajirao University of 
Baroda 

Sardar Patel University 

Kurukshetra University 

Bangalore University 

Kamataka University 

Mysore University 

National Law School of India Univer-

. sity 

Coohin University of Science and 
Technology 

Kerala University 
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Madhya Pradesh 

Maharaehtra 

Meghalaya 

PunteD 

RaJasthan 

Tamil Nadu 

Uttar Pradesh 

We~t Bengal 

NCT of Deihl 

2 

Baraktullah University 

Devl Ahilya Vishwavidyala 

Vlkram University 

Mumbal University 

Nagpur University 

Tata Institute of Social Sctenee 
Deonar, Mumbal (Deemed) 

North Eastem Hill Unlv8f'lity 

Guru Nanak Dev UniversIty 

Mohan Lal Sukhadia ~ 

Rafasthan Univerlily 

Anna University 

Annamalal UniversHy 

Bharathiar University 

Bharathidasan University 

Gandhigram Rural Institute, 
Gandhigram (Deemed) 

Madurai Kamraj University 

Allahabad University 

Banaras Hindu University 

Lucknow University 

Choudhary Charan Singh University 

Burdwan University 

Calcutta University 

Jamia Hamdard (Deemed) 

Jamia Millia Islamia University 

NCT of Chandigarh Punjab University 

~~ No. of ..... coverecl : 18 

Tot.I No. of pntpoal f'eOeIwd : 44 
L. 

[English) 

Benett .. to Export Hou.e. 

1253. SHRI RAM SINGH KASWAN : Will the Minister 
of COMMERCE INDUSTRY be pleased to state : 

(a) whether the govemment has sought application 
on April, 08, 2005 from export houses who wiWI to avail 
the benefits of the reward scheme; 

(b) H 10, the details thereof; 

(c) whether the Directorate Gener .. of Foreign 

Trade Iseued a policy circulet on April 20, 2OQ5 stating ttlat 

the benefits of these schemes has been kept at 8Ibeyanc:e 
until the issue of a fresh notification: end 

(d) if so, the reasons therefor ~ the action 

taken against officials responsible for such circUlars? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRt E.V.K.S. 
ELANGOVAN) : (a) and (b) Application forms for avalJlng 
benefits under the reward schemes of Duty Free Credit 

Entitlement Scheme and Target Plus Scheme were notified 
on the 7th April 2005. 

(c) and (d) The above ~otificatlons were kept in 
abeyance under Policy Circular No.2(RE-2005)/2004-09 
dated 20th April 2005 in response to representations from 

Trade and Industry for procedural simplification in the 
application forms. The modified application forms have 
been re-notified vide Public Notice No. 16 (RE-2oo5)l2oo4-' 

09 dt. 4.6.2005. 

Rain Water Harve.tlng In Deihl 

1254.SHRI S.K. KHARVENTHAN : WiU the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the Govemment proposes to set up rain 
water harvesting system In Deihl partlcular1y In the houses 

maintained by CPWD in NDMC areal; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAO) : (a) and (b) Yea, Sir. CPWO proposes to install 
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rain water harvesting system in Delhi, particularly in 

houses maintained by the'1ln the NOMe area. Subject 

to availability of hmda this will be carried out in phases 
in areas where ground water level Is deeper than 8 meters 

and the net CO'Iered area Is more than 15% rA the plot .. 
area. 

[Translation] 

INDO-Switzerland trade 

1255. SHRI HARISHCHANDRA CHAVAN 

SHRI Y.G. MAHAJAN : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether India has trade rl'lIlII. with S_er-

land; . 
(b) if so, the details thereof alongwith the Items 

being traded between the two countries cUing each of the 

last three years alongwith foreign exchange earned 
.... efrom; 

(c) whether ~Iks have been held to give an irJ1)8tus 
to trade relations between the two oountriM; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S 
. ELANGOVAN) : (a) and (c) Yes, Sir. Indla-SwItIertand 
bilateral trade for the yea... 2002-03, 2003-04 and 2004-
05 were of the order of US$ 2.71 billion, US$ 3.76 billion 
and US$ 6.34 biHlon reapectlvaly. The Items traded 
between India and Switzerland, inter alia, include textile 
Items, gerneJ)wtehry, gold, machiner)tJflnMruments, elec-
tronic goods, iron ore, ·'etc. Indla'i. expot1l to SWItzerland 
for the yea,. 2002-03, 2003-04 and 2004-01 ... of the 

order of. US$ 312.72 miIion, US$ ~87 miJIIgn Md U8$ 
521.87 million f'8Ip8Ctt¥8ly. 

(b) and (d) The tndIa-SwltzertMd Joint CornmieMoA 
held in New Delhi In Oecember 2004, Inter-ana, reviewed 
the framework for doing buslMee between the two 
countries and 111IUU,.. for f~U1ta1lng fw1her bllatefBI 
economic tie •. 

I Demolition of Colonie. 

1256. SHRI CHANDRAKANT KHAIRE : Will the 

Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether a few colonies of East Delhi are likely 
to be demofilhed in view of the Common-weal1h Games; 

(b) if so, the details thereof; 

(c) whether the rehabilitation plan for the people 
likely to be dilplaced has been proposed; and 

(d) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MtNISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAO) : (a) and (b) The Ministry of Youth Affairs and 
:;ports and Delhi Development Authority have informed 

'that presently there are no plans for demolition of any 

colony in East Delhi for Commonwealth Games. 

(c) and (d) Does not arise . 

Economic Development of North-Ea.tern Region 

1257.SHRI SURESH ANGADI : Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state : 

(a) whether the Govemment has any plan to expand 
'North-Eaetem Council' for the economic development of 
h NoIth Eaetem region; 

(b) If sa, the details thereof; _ 

(c) The name and details of the scheme which the 
pemment ia formulating for the socio-economic deve-
lopment of tMse ShU.? 

THE MfHIITER OF TRIBAL AFFAIRS AND MIN liTER 
OF DEVELOPMENT OF NORTH EASTERN REGlON 
(SHAI P.R. KYNOIAH) : (a) No, Sir. 

(b) Question does not arise. 

(e) The Central MlniatriealDepaf'tmenta (except thoM 
e~ aN mMdated to Hrma" and spend at leut 
10% of thelr grou budgetary support on their schemee in 
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the North Eastern Region. The unspent balance of funds 
against the mandatory 10% accrues to Non-Lapsable 
Central Pool of Resources. Out of this Pool, funds are 
allocated to this Ministry through the budget for funding 
the projects relating to the development of socio-economic 
infrastructure in the North Eastern Region. In addition, 
North Eastern Council also receives budgetary allocation 
for funding projects for the development .of infrastructure 
in the Region. 

Free Trade Agreement with Thailand 

1258.SHRI KAILASH MEGHWAL : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether Free Trade Agreement with Thailand is 
affecting domestic industries as the manufacturing cost of 
goods in Thailand is less in comparison to the goods 
manufactured domestically as reported in 'Dainik Bhaskar' 
dated June 8, 2005; 

(b) if so, the details thereof and the facts of the 
matter reported therein; 

(c) the reaction of the Government thereto; and 

(d) the steps taken by the Government to save the 
domestic industry? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) to (d) A Framework Agreement for 
establishing Free Trade between India and Thailand was 
signed by the Commerce Ministers of the two sides on 9th 
October, 2003 in Bangkok, Thailand. It provides for an Early 
Harvest Scheme (EHS) under which 82 common items of 
export interest to the sides have been agreed for 
elimination of tariff on a fast track basis w.e.f. 1.9.2004. The 
items in the EHS list were finalized in consultation with 
the apex Chambers and Ministries/Departments concerned 
and the domestic stakeholders. The EHS list has been 
finalized through negotiations based on full reciprocity in 
items of trade value between India and Thailand. 

To protect the vulnerable sections of the domestic 
industry, the Framework Agreement provides for each 
country to maintain a negatIve/sensitive list of items on 
which no tariff concessions shall be granted under the FTA. 

In add-on, the Agreement provides for trade defence 
measures which an importing country can take recourse 
to. In case of a surge in imports and injury to the domestic 
industry, a country is allowed to take measures such as 
anti-dumping and safeguards. 

{English] 

Training to Anganwadi Work.,.. 

1259.DR. K.S. MANOJ : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether there is any regular Training 
Programmes for the Anganwadi workers in the country; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) Yes, Sir. 

(b) Regular Training and Refresher Training are 
imparted to Anganwadi Workers to equip them with 
knowledge, skills and capabilities to implement the 
Integrated Child Development Services (ICDS), under the 
World Bank Assisted ICDS Training Programme - Project 
Udisha. Other ICDS functionaries are also trained under 
the project. This project commenced in the year 1999 and 
will continue upto March 2006. 

Inveatment Under New Industrial Policy 

1260. SHRI RANEN BARMAN : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to ~Iate : 

(a) the steps taken by the Government under the 
new Industrial Policy to attract investment in the respective 
States particularly West Bengal during the last five years: 

(b) the sectors in which investment has so far been 
made in these States during the said period, location-wise, 
together with the amount of investment made in this regard; 
and 

(c) the necessary steps being taken and proposed 
to be taken by the Government for expeditious industriaf-
izalion in the country especially in West Bengal? 
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THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) to (c) Under the liberalized Industrial 
Policy, decision to set up industry depends upon the 
commercial judgement of the entrepreneur which, in tum, 
Is also based on the initiatives taken by the State 
Government by way of providing basic infrastructural 
facilities and other incentives. Industrial Development Is 
primarily the responsibility of the concerned State 
Government. The Central Government supports the efforts 
by providing support/incentive under its various Schemes, 
particularly for development of industrially disadvanta-
geous areas. Under the Growth Centre Scheme, three 
Growth Centres at Bolpur, Jalpaiguri and Maida in West 
Bengal have been sanctioned. Further, under the Industrial 
Infrastructure Upgradation Scheme, project proposals in 
respect of three clusters in West 8AngaI, namely (I) 

Foundry Park, Howrah (ii) Multi Industry Cluster, Haldia 
and (iii) Rubber Cluster, Howrah have also been 
approved. 

The Statewise and Sectorwise distribution of invest-
ment proposals based on the Industrial EntrePl:~' 

Memoranda (IEMs) filed and Letters of Intent (LOIS~, 
Industrial Licences (OILs) issued during the last five y~~irs 
is given in the enclosed statement I and " respectively. 

Statement-I 

Statewise investment propossls (lEMs+LOls+OILs) 
during the period 1.4.2000 to 31.3.2005 

Name of the State 

Andaman and Nicobar 
Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

No. of 
Proposed 

2 

o 

1435 

20 

258 

40 

Proposed 
Investment 

(Rupees Crore) 

3 

o 

91027 

235 

2567 

468 

Chandigarh 

Chhattisgarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

JhBrkhand 

l<arnataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

to Questions 

2 

11 

847 

626 

268 

32 

205 

1931 

923 

235 

257 

277 

898 

114 

o 

449 

3417 

2 

168 

o 
8 

526 

202 

610 

749 

8 

1436 

26 

1543 

3 

37 

80285 

9885 

1445 

73 

'2672 

94357 

14082 

5619 

4437 

12264 

35190 

1564 

o 
12785 

68179 

3 

1654 

o 
16086 

69999 

2785 

20342 

10045 

261 

66315 

109~ 

29921 

84 
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Uttaranchal 

West Bengal 

Location in more than 
one State 

Total 

2 

383 

1604 

11 

19513 

Statement-II 

3 

5007 

34365 

50 

701071 

Sector-wise investment proposals (IEMs+LOls+DILs) 
during the period 1.4.2000 to 31.3.2005 

Name of the Scheduled 

Industry 

Metallurgical Industries 

Fuels 

Boilers and Steam Gen Plants 

Prime Movers 

Electrical Industries 

Telecommunication 

Transportation 

Industrial Machinery 

Machine Tools 

Agricultural Machinery 

Earth Moving Machinery 

Misc. Mechanical Industries 

CommVH.Hold Equpt 

No. of 

Proposed 

2 

3340 

147 

7 

380 

1147 

172 

260 

411 

56 

33 

7 

893 

47 

Medical and Surgical Appliances 40 

Industrial Instruments 10 

Scientific Instruments 51 

Proposed 
Investment , 

(Rupees Crore) 

3 

170718 

132014 

72 

5485 

1b2042 

3596 

5406 

8614 

487 

. 1062 

44 

8689 

1092 

333 

122 

537 

2 

Math, S.urvey and Drawing Equpts 

Fertilizers 273 

Chemical other than Fertilizers 1609 

Photographic raw film and Paper 0 

Dye stuffs 26 

Drugs and Pharmaceuticals 735 

Textiles 2579 

Paper and Pulp 424 

Sugar 798 

Fermentation Industries 879 

Food Processing Industries 887 

Vanaspathi, Vegoil and Fats 556 

Soap, Cosmetics and Toiletries 236 

Rubber Goods 169 

Leather and Leather Products 129 

Glue and Gelatin 16 

Glass 115 

Ceramics 165 

Cement and Gypsum 314 

Timber Products 37 

Defence Industries 28 

Miscellaneous Industries 2536 

Total 19513 

Financial A .. letance for Water 
Supply Project 

3 

110 

3598 

36323 

o 

132 

7717 

25109 

18464 

33813 

13867 

6239 

4768 

3550 

2781 

427 

542 

3865 

3479 

18623 

172 

3135 

74044 

701071 

1261.SHRI SUBODH MOHITE : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether the Government haa received a pro-
pouI from Napr Municipal Corporation for RI. 100 crore 
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project for supply of drinking water to city from Pench 

River: 

(b) if so, the details thereof; 

(c) whether the Govemment is c0r.sidering to 
provide financial assistance to the project; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) No such proposal has been received from 
Nagpur Municipal Corporation. 

(b) to (e) Do not arise. 

National Migration Policy 

1262. SHRI NARAYAN CHANDRA BORKATAKY : Will 
the Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Government proposes to frame a 
National Migration Policy; 

(b) if so, the details in this regard; 

(c) whether the inner line permit system exist in 
some North Eastern States to address the issues of 
National Migration; 

(d) if so, whether the Government proposes to fine 
tune this arrangement for betterment 01 the people of those 

State; 

(e) if so, t~ details thereof; and 

(I) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) 

Under Article 19( 1) of the Constitution, all. Indian citizens 
have the right to move freely throughout the territory of 
India. There Is no proposal to frame a National Migration 
Policy. 

(c) to (f) Under Article 19(2) of the Constitution, 
reuonable reetrlctions on the exercise of the rights 

conferred on the citizens under Articte 19(1) of fie 
Constitution could be imposed. Accordingly, citizens 'rom 

other parts of the country require permits to visit some 

states viz. Arunachal Pradesh, Mizoram and Nagaland of 

the North Eastern region. No proposal has been received 

from these State Governments 'or review of the system. 

[Translation) 

Proposals Under Centrally Sponsored 
Schemes 

1263.SHRI CHANDRABHAN SINGH: Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether some proposals received from Govern-
ment of Madhya Pradesh under Centrally Sponsored 

Schemes like Integrated Education Scheme for Disabled 
Children (IEDC), Sanskrit Language Development Scheme, 

Introduction of Yoga in Schools, Modernization of Madarsa 
Education, Additional teachers in Madarsas and modern-
ization of Madarsas are pending with the Union "Govern-

ment; 

(b) if so, the details thereof; and 

(c) the time by which these pending proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) No, Sir. 

(b) and (c) Do not arise. 

(English] 

Employment through Industrialisation 

1264.SHRI TAPIR GAO: 
SHRI SUBHASH SURESHCHANDAA DESHMUKH : 

Will the Minister of COMMERCE AND INDUSTRY be • 

pleased to state : 

(a) whether unemployment can be reduced 
through industrallsation especially in rural areas of the 

countfy; 
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(b) "" wheIMr the Government has formulated 
any policy In thia regard; 

(c) if so, the details of target fixed by the 

~ovemment for providing employment to youths; 

(d) whether any action has been taken in regard of 
.States facing unemployment due to the closure of millS; 

and 

(e) if so, the details thereof State-wise alongwith the 
action taken thereon so far? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) and (b) Industrialisation is one of the 
means to reduce unemployment. To address unemploy-

ment problem in rural areas, two major employment 

generation schemes, which are in place are (I) Rural 

Employment Generation Programme (REGP) and (/I) Prime 

Minister's Rojgar Yojana (PMRY). REGP is a credit linked 

subsidy scheme implemented through out the country for 

setting up labour intensive industries in rural areas and 

small towns. PMRY Is also a credit linked subsidy scheme 

implemented both In rural and urban areas for providing 

self employment opportunIties to educated unemployed 

youth. 

(c) The target for 2005-06 in respect of REGP is 

28,873 units for creating 5.5 lakh additional employment 

opportunities and for PMRY 2.5 lakh units for creating 3.75 

lakh job opportunities. 

(d) and (e) Action on unemployment due to closure 
of mills is subject to labour Iawa, Sick Indu8tria1 Companies 
Act (SICA) and award of bodies like Board for Induatrlel 

and Financial Reconstruction (BIFR). Unemployment 
Allowance Scheme of ESIC for Insured persons going out 

of insurable employment on account of closure of a factoryl 
establishment Is in place. 

R •• ding HabU. among People. 

1265. SHRI LAKSHMAN SETH : Win the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleued to 
It8III : 

(a) whether any survey wa. COI'Iduc\ed by the 
National Institute of Communications and Delhi University 

on the reading habits of the city people; 

(b) if so, the details thereof; and 

(c) the percentage of population having reading 
habits city-wise and measures taken to promote reading 
habits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (c) No Sir, the Delhi University Ie not aware 

of any such survey and no such infonnation is maintained 

centrally. 

Setting up of lilT's 

1266.SHRI G.M. SIDDESWARA : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Govemment has •• t up any Indian 

Institute of Information Technology (lilTs) in the country, 
particularty in Kamataka during the last three years and 
thereafter; 

(b) If 50, the details thereof, location-wise; 

(c) whether the Govemment proposia to establish 
more lilTs in the country; 

(d) If 10, the details of the action plan worked out 
in this regard; and 

(e> the detalle of the placea where these lilTs are 
likely to be ..a.bHshed? 

THE MINISTER OF STATE IN THE; MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) and (b) Yes, Sir. The Government has set up 

three Indian Institutes of Information Technology (lilTs) at 
Allahabad, Gwalior, Jabalpur and an extension campus 0' 
liT, Allahabad at Amethi In U.P' No lilT has been set up 
in Karnalaka 80 far. Th. Government has also approved 
setting up of lilT, Kanchipulllm. For this purpon land was 
to be provided by Sri KanchI KamakotI Peetam, The land 
has not been made available. 
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(c) to (e) Task force on HRD in IT had recommended 

setting up of exclusive Institutes of Information Technology 
with the CentrallState funding and Industry collaboration. 
Several proposals have been received from the State 
Governments for setting' up of such Institutes. A view on 

the same' would be taken on assessment of needs and 
availability of funds for the purpose. 

{English] 

CBSE Results and Urdu Schools 

1268. SHRI ASADUDDIN OWAISI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether as a result of low pass percentage in 
Urdu schools admission of students in colleges has 
declined as reported in the Times of India' dated 27, 2005; 

(b) if so, the reasons therefor; 

(c) if so, whether non-availability of books in Urdu 
language has been the main reason for the poor 
performance of Urdu Students/schools; 

(d) if so, the steps taken of being taken by the 
Government to pay special attention to Urdu schools in the 
country? 

THE MINISTEF! OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) No data regarding admission of students in 
colleges from Urdu Schools is maintained centrally. 
However, as per Information provided by CBSE the 
Schools mentioned in the news item have lower pass 
percentage both in class X and XII as compared to the 
overall pass percentage of CBSE. 

(b) to (d) Though no study has been made by the 
CBSE in this regard some of the probable factors that 
contributed to the low pass percentage may be students 
come from poor 8ocla-economic background, many 
students may be first generation learners, lack of academic 
support by the parents at home, poor transaction of 
the curriculum in the achoole, lack of reading material etc. 
M per Information furnished by National Council of 

Educational Research and Training (NCERT), since the 

promulgation of National Curriculum Framework for School 
Education (NCFSE)-2000, barring a few Urdu language 
text books, no Urdu translation of textbooks in Science, 
Mathematics and Social Science were available for the 

years 2002-03 and 2003-04. As NCERT had no Urdu 
translation facility, NCERT reached an understanding with 
the National Council for Promotion of Urdu Language 
(NCPUL) to undertake Urdu translation of the Science, 
Mathematics and Social Science textbooks. However, 
NCPUL had not been able to deliver the translated 
versions of the required quality textbooks in time. 

NCERT made all out efforts to bring out these 
textbooks for the academic year 2005-06. These transla-
tions have come out for the first time since the 
promulgation of the NCFSE- 2000. 91 Urdu textbooks have 
been published so far and distributed for the academic 
year 2005-06. 

Schools In Rural Areas 

1269. SHRI TUKARAM GANGADHAR GADAKH : Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether any survey has been conducted to 
identify the villages without schools; 

(b) if so, the details thereof; 

(c) if not, the way the Government intend to address 
this issue and by when the Government intends to conduct 
survey; 

(d) whether the Government proposes to establish 
at least one school in each and every villages of the 
country; 

(e) if so, whether any target has been fixed in 
this regard and any fund earmarked for the purpose; 
and 

(f) if 80, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (8) and (b) According to the Provisional Statistics 
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of the Seventh All India School Education Survey 
conducted by the National Council of Educational 
Research and Training, out of the total 1231391 rural 
habitations 13% and 22% are unserved by primary and 
upper primary schools. 

(c) to (f) The existing norms are to provide a primary 
school within 1 Km., an elementary school within 3 Kms. 
and a secondilry school within 5 Kms. distance. 

Allocation of Funds for Higher Education 

1270. SHRI RAGHUNATH JHA ; Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to refer 
to the reply given to Unstarred Question No. 162 dated 
March " 2005 regarding allocation of funds for higher 
education and state ; 

(a) whether the information has since been col· 
lected; 

(b) if so, the details thereof and action taken 
thereon; 

(c) if not, the reasons for the delay in the collection 
of the information; and 

(d) the time by which the information is likely to be 
collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) ; (a) to (d) The University Grants Commission 
allocates funds to eligible universities and colleges as per 
pattern of assistance. The percentage of utilization of funds 
by the University Grants Commission (UGC) in the years 
2002·03, 2003·04 and 2004·05 was 101.57%, 106% and 
102.15% respectively. Since the UGC does not allocate 
funds to State Govemments/NGOs, no such information is 
"!'laintained centrally. 
'. 

Re-employment In Deihl University 

1271.SHRI RAGHURAJ SINGH SHAKY A ; Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state ; 

(.) whether the Government is aware that a large 
number of Professors, Readers and Lecturers in varloua 

colleges of Delhi University have been given re-
employment without merit; 

(b) if so, the reasons therefor; 

(c) whether the Delhi University do not have 
adequate eligible candidates to fill up the vacancies 
created on the retirement of professors, readers and 
lecturers every year; 

(d) if so, the facts thereof; 

(e) whether the Government do not think that by 
giving routine re-employment to retired professors and 
others, a large number of eligible young candidates are 
deprived of their employment opportunities; 

(f) if so. the impact thereof on employment 
scenario; 

(g) the number of retired professors. readers, 
lecturers and others given re-employment in various 
colleges of Delhi University during the last three years, 
college-wise and justification thereof; 

(h) whether the University has a Screening Commit-
tee to select the candidates who really deserve reo 
employment; and 

(i) if so, the details thereof and if not the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) ; (a) and (b) According to the provisions 
of Ordinance XII of the Ordinances of the University of 
Delhi, the Governing Body of a College may, with the 
approval of the Vice-Chancellor, re·employ any distin· 
guished teacher after he has attained the age of 
superannuation for a period not exceeding three years, if 
it is satisfied that such ra-employment is In the interest 
of the College. The University has confirmed that the 
re-employment cases of college teachers are considered 
under this provision and no teacher is given re-
employment without merit. 

(c) to (f) As per the information furnished by the 
University, generally there Is no dearth of eligible 
candidates and all vacancies of teachers are filled up by 
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the respective colleges in-accordance with the provision 
of the relevant Ordinance of the University. Since re-
employment is not given to the superannuated teachers 
in a routine manner, it is not likely to have very substantial 

impact on the employment opportunities of eligible young 
candidates or the general employment scenario. 

(g) to (i) The re-employment cases of college teachers 
are considered by the University on the specific recom-
mendations of the Governing Body of the respective 
colleges. There is also an Advisory Committee consisting 
of the Pro-Vice-Chancellor; Director, South Delhi Campus; 
Dean of Colleges~ and subject expert(s) to examine all 
such cases before these are placed before the Vice-
Chancellor for approval. The number of teachers granted 
re-employment during the last three years was 124, 114 
and 84 respectively. The cases ,., 4,' .And 106 taachera 
respectively were rejected during these years. 

[Translation} 

Export of Gems 

1272.SHRI PUNNU LAL MORALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state : 

(a) the export of precious stones/Gems during each 
of the last three years and the foreign exchange earned 
therefrom country-wise; 

(b) whether the export of these Items has been 
badly affected during the recent years; 

(c) if so, the details thereof and the reasons 
therefor; 

(d) the steps taken by the Govemment to boost the 
export of those items; 

(e) the companies which have sought permission 
for extraction of gem/precious stones in the country; 

(f) whether these companies are likely to set up 
ancillary units for the processing of precious and less 
precious gem stones; and 

(g) If so, the places selected for the setting up of 
Gem Parks in the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE 'AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) to (c) Export performance of precious 
and semi-precious gemstones (excluding diamonds) 
during the last three years is as follows:-

(In Million USS) 

Year Value 

2002-2003 215.20 

2003-2004 211.64 

2004-05 (April-December) 162.70 

Source: DGCI and S. 

Major country-wise foreign exchange earnings from 
the export of these items are as follows:-

SI. Name of the 
No. Country 

1. USA 

2. Thailand 

3. Hong Kong 

4. Japan 

5. Italy 

6. Germany 

7. France 

8. UK 

9. U.A.E. 

10. Switzerland 

Source: DGCI and S. 

2002-
2003 

98.37 

26.19 

23.64 

21.88 

6.81 

5.84 

2.35 

4.19 

1.87 

3.63 

(In Million US$) 

2003-
2004 

106.62 

20.68 

23.79 

13.11 

11.16 

7.61 

3.93 

4.51 

1.96 

2.21 

2004-
2005 

(Apr-Dec) 

64.62 

24.13 

19.45 

12.38 

7.00 

6.31 

4.65 

3.72 

3.21 

2.88 

The marginal decline in exports diking the recent 
years is due to reduced demand in major buying countries 
like U.S.A., Ewrope, etc. and reduced supply of rough 
coloured gemstones from the mining ·countrles. 
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(d) In order to promote these Items for export, 
various policy Initiatives have been taken which Include 

allowing duty free import of rough coloured gemstones and 
Import of cut and polished stones at 5% duty. Gem and 

Jewellery Exports Oriented Units (EOUs) may re-export 

imported goods and export domestically procured goods, 
Including goods generated out of partial processing! 

manufacture. Besides, supply of unsuitablelbroken cut and 

polished diamonds, precious and semi.precious. stones 
upto 5% of the value of imported or indigenously procured 
goods to the Domestic Tariff Area (DTA) against the valid 

Gem and Jewellery REP (Gem Replenishment Licence) as 

applicable on payment of appropriate duty is also 
permitted. 

(e) to (g) Approval in respect of only one mining lease 

for precious stones during the last three years, I.e., from 
1.4.2002 to 25.7.2005 was given. There is no proposal to 
set up ancillary units for processing of precious and less 
precious gemstones. 

It has been decided by the Government of Rajasthan 
to set up Gem and Jewellery Special Economic Zone at 

Sitapura, Jalpur in two phases. However, setting up of gem 
parks is within the purview c;>f the State Governments. 

[English] 

Promotion of Education 

1273. SHRI JUAL ORAM : Will the Ministttr of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether the Government has a proposal to 
promote education in the border areas in various 
States; 

(b) if so, the details thereof; 

(e) whether any Central aHocation is proposed (0 be 
made to the State Governments to promote education in 
mother tongue in the border areas; and 

(d) if so, the steps taken in that regard particularly 
in the Oriya speaking areas of 'Andhra Pradesh, 
Jharkhand. West Bengal and Chhattiagam?, 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (d) The information is being collected and 
will be laid on the Table of the House. 

CrecheslDay Care Centre 

1274.SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the number of Creches/Day Care Centres for 
children of working and ailing mothers functioning in the 
country, State-wise; and 

(b) the details of facilities being provided, amount 
spent and number of beneficiaries in each center, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) The number of Creches/Day Care Centres for 
children of working and ailing mothers functioning 
in the country, State-wise is given in the enclosed 
statement. 

(b) Under the Scheme the services provided 
include Day-Care, Supplementary Nutrition, ImmunIzation. 
Health Care, Play and Sleeping facilities. Each center 
has a provision for 25 beneficiaries and in each center 
financial assistance to the tune of R~. 1621/- per month 
is sanctioned. These norms are followed for each 
State. 

Statement 

Number of creches functioning under scheme of 

CrecheslDay Care Centers in the year 2004-D6 

SI. No. Name of State No. of creches 

2 3 

1 . Anellra Pradesh 1265 

2. Arunachal Pradesh 103 

3 Aaam 196 
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2 

4. Bihar 

5. Delhi 

6. ChhaHisgarh 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu and Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerale 

15. Madhya Pradesh 

18. Maharashtra 

17. Manipur 

18. Meghalaya 

19. Mizoram 

20. Nagaland 

21. Orilla 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 

26. Trlpura 

27. Uttar Pradesh 

28. Uttaranchal 

29. Weat Bengal 
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3 

190 

236 

211 

26 

783 

407 

510 

133 

114 

583 

628 

1303 

1126 

240 

188 

143 

8 

453 

127 

350 

124 

1031 

169 

660 

133 

709 

2 3 

30. Andaman and Nicobar Islands 88 

31. Chandigarh 37 

32. Dadra and Nagar Haveli 9 

33. Daman and Diu 

34. Lakshadweep 10 

35. Pondicherry 152 

Subletting of Government Quarter. 

1275.SHRIMATI NIVEDITA MANE : Will the 

Minister of URBAN DEVELOPMENT be pleased to 

state : 

(a) whether a huge number of Govemment quarters 

In Delhi have been rented out by the allottees; 

(b) If so, whether the Govemment has conducted 

any enquiry In this regard during the last three years and 

current year; 

(c) If so, the year-wise details thereof alongwith the 

outcome thereof location-wise; and 

(d) the number of alioHees found guilty In this regard 

and th~ action taken against them? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : (a) Ves, Sir. 

(b) Inspection of Govemment quarters to detect 

subletting is a regular feature. Surprise inspectiona/ 

enquiries have also been conducted in a regular manner 

during the last three years as well as in the current 

year. 

(c) and (d) Details of location-wise inspections 

conducted during the years 2002, 2003: 2004 and upto 

30.6.2005 alongwlth 'outcome thereof are indicated In the 

enclosed statements II, III. IV (year-wise). 
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Statemant .. 

)tJar 2002 

SI. Location/Area Numer 0' Outcome ActIon taken 

No. Enquiries Sublet Not Sublet Found Number 0' Number of 
conducted Locked Cancellation Vacation 

2 3 4 5 6 7 8 

1. All Ganj 04 02 02 02 ·Total vacation 
in 2002 is 

2. Albert Square 04 01 02 01 01 
655. Area wise 

3. Akbar Road No complaint breakup 0' quar-
ters vacated in 

4. Andrews Ganj 20 10 06 04 10 year 2002 Is 

5. Aram Bagh 06 04 02 04 not maintained 
however 655 

6. Baba Kharak Singh Marg 04 03 01 01 03 quarters were 

Chitra Gupta Road 01 vacated in 
7. 01 01 

2002. 
8. Chankya Puri No complaint 

9. DJ.Z. Area 34 29 29 

10. Dev Nagar 06 03 03 

". Hanuman Road 04 02 02 

12. Jam Nagar House No complaint 

13. Janpath 02 02 02 

14. Jor Bagh Nursery No complaint 

15. Kali Bari Marg 06 02 03 01 02 

16. Kar Kar Dooma No complaint 

17. Kasturba Nagar (Sewa 40 29 10 01 29 
Nagar) 

18. Kidwal Nagar (East) 80 54 04 02 54 

19. Lancer Road 20 12 oe 02 12 

20. Laxmi Bai Nagar 08 05 02 01 05 

21. Lodi Colony 02 01 01 01 

22. Locii Road Complex 12 05 05 02 05 
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2 3 4 5 6 7 8 

23. M.B. Road 80 69 04 07 69 

24. Mahabat Khan Road No complaint 

25. Mandir Marg 08 03 03 02 03 

26. Minto Road Area 08 06 01 02 05 

27. Mohammed Pur 01 01 01 

28. Moti Bagh 15 09 04 02 09 

29. Nanek Pure 05 03 01 01 03 

30. Nauroji Nagar 05 01 03 01 01 

31. Netaji Nagar 60 45 09 08 45 

32. Nijamuddln No complaint 

33. North West Motl Begh 04 01 02 01 01 

34. P.V. Hostel No complaint 

35. Pusa 02 01 01 01 

36. Panchkuian Road 03 02 01 02 

37. Pandara Road No complaint 

38. Pram Nagar 10 04 03 03 04 

39. Prithvi Raj Road No complaint 

40. Probyn Road No complaint 

41. R.K. Puram 80 65 14 01 65 

42. Rajouri Garden No complaint 

43. Sadiq Nagar 25 15 07 03 15 

44. Sarojini Nagar eo 42 15 03 42 

45. Shriniwas Purl 35 2~ 04 • 02 29 

46. Sujan Singh Park No complaint 

47. Tagore Road No complaint 

48. Timarpur 48 39 07 02 39 
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2 3 4 5 6 7 8 

49. U.D.P. Nehru Nagar 08 03 02 03 03 

50. Vasant Vihar 04 01 02 01 01 

51. Jaisalmer House No complaint 

Note:- 1. Figures of cancellation and vacation also include those cases which have been carried forward from the 
previous years. 

2. Figures indicated in the number of inquiries conducted include cases where alleged sUblettee has been 

debarred from future sharing of Govemment accommodation/allottee has expired/allottee proved not guilty by 

the Deciding Authority/Appellate Authority. 

SI. Location/Area 

No. 

2 

1. Ali Ganj 

2. Albert Square 

3. Akbar Road 

4. Andrews Ganj 

5. Aram Bagh 

6. Baba Kharak Singh Marg 

7. Chitra Gupta Road 

8. Chankya Puri 

9. D.I.Z. Area 

10. Dev Nagar 

11. Hanuman Road 

12. Jam Nagar House 

13. Janpath 

14. Jor Bagh Nursery 

Numer of 

Enquiries 

conducted 

3 

8 

6 

25 

10 

11 

2 

107 

4 

Statement-II 

Yesr 2003 

Outcome 

Sublet Not Sublet 

4 5 

3 3 

3 2 

13 6 

3 4 

4 1 

No complaint 

32 28 

No complaint 

4 

No complaint 

No complaint 

No complaint 

Found 

Locked 

6 

2 

6 

3 

6 

47 

Action taken 

Number of 

Cancellation 

7 

11 

5 

10 

Number of 

Vacation 

8 

6 

3 

17 

2 
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2 3 4 5 6 7 8 

15. Kali Bari Marg 197 45 100 52 

16. Kar Kar Dooma No complaint 

17. Kasturba Nagar (Sewa 113 70 6 37 30 22 
Nagar) 

18. Kldwai Nagar (East) 56 26 11 19 23 14 

19. Lancer Road 16 9 3 4 6 8 

20. Laxmi Bai Nagar 8 2 5 1 1 

21. Lodi Colony 10 2 6 2 5 

22. Lodi Road Complex 29 13 9 7 5 5 

23. M.B. Road 73 33 12 28 90 88 

24. Mahabat Khan Road No complaint 

25. Mandir Marg 14 7 4 3 

26. Minto Road Area. 3 3 3 2 

27. Mohammed Pur 9 4 4 2 2 

28. Moti Bagh 46 16 17 13 4 5 

29. Nanak Pura 32 16 11 5 4 3 

30. Nauroji Nagar 7 2 3 2 3 

31. Netaji Nagar 54 20 15 19 10 7 

32. Nijamuddin No complaint 

33. North West Moti Bagh No complaint 

34. P.V. Hostel 

35. Pusa 6 4 

36. Panchkuian Road 2 2 

37. Pandara Road No complaint 

38. Prem Nagar 6 4 6 7 

39. Prithvi Raj Road No complaint 

40. Probyn Road No complaint 
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2 3 4 5 6 7 8 

41. R.K. Puram 198 66 65 67 47 36 

42. Aajouri Garden No complaint 

43. Sadiq Nagar 45 16 14 15 8 15 

44. Sarojini Nagar 117 57 47 13 15 

45. Shriniwas Puri 29 18 4 7 8 6 

46. Sujan Singh Park No complaint 

47. Tagore Aoad No complaint 

48. Timarpur 77 24 19 34 14 22 

49. U.O.P. Nehru Nagar 

50. Vasant Vihar 26 20 5 6 3 

51. Jaisalmer House No complaint 

52. Pusa 6 4 

53. Pragati Vihar Hostel 1 

Note:- 1. Figures of cancellation and vacation also Include thOle cases which have been carried forward from the 

previous years. 

SI. 

No. 

1 

1. 

2. 

3. 

2. Figures Indicated in the number of inquiries conducted include cases where alleged sublet1" has been 
debarred from future sharing of Govemment accommodation/allottee has expired/allottee proved not guilty by 

the Deciding Authority/Appellate Authority. 

Location/Area Numer of 

Enquiries 

conducted 

2 3 

Ali Ganj 4 

Albert Square 1 

Akbar Road 

Statement .. 11 

Yesr 2004 

Outcome 
Sublet Not Sublet 

4 5 

4 

1 

No complaint 

Found 

Locked 

6 

Action taken 

Number of Number of 

Cancellation Vacation 

7 8 

18 
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2 3 4 5 6 7 8 

4. Andrews Ganj 38 10 5 23 6 

5. Aram Bagh 26 9 7 10 2 2 

6. Baba Kharak Singh Marg 8 4 3 2 

7. Chitra Gupta Road 

8. Chankya Puri No complaint 

9. D.I.Z. Area 156 25 71 60 6 20 

10. Dev Nagar 20 14 6 2 2 

11. Hanuman Road 

12. Jam Nagar House No complaint 

13. Janpalh No complaint 

14. Jor Bagh Nursery No complaint 

15. Kali Bari Marg 399 12 11 376 2 5 

16. Kar Kar Dooma No complaint 

17. Kasturba Nagar (Sewa 34 24 6 4 19 32 
Nagar) 

18. Kidwal Nagar (East) 21 10 5 6 7 9 

19. Lancer Road 6 0 3 3 4 7 

20. Laxml Bai Nagar 10 4 5 

21. Lod; Colony 26 7 18 3 3 

22. Lod! Road Complex 35 17 7 11 2 

23. M.B. Road 70 36 14 20 50 119 

24. Mahabat Khan Road No complaint 

25. Mandir Marg 4 4 

26. Minto Road Area 2 

27. Mohammed Pur 18 12 5 1 

28. Moti Bagh 4 2 2 2 5 

29. Nanak Pura 
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1 2 3 4 5 6 7 8 

30. Nauroji Nagar 16 8 4 4 3 

31. NetaJINagar 68 40 11 17 14 14 

32 Nljemuddln No complaint 

33. North West Moti Bagh 10 5 4 1 3 

34. P.V. Hostel 2 1 1 

35. Pusa 3 3 .3 1 

36. Panchkulan Road 5 3 2 1 

37. Pandara Road No complalnl 

38. Prem Nagar 12 8 3 1 1 5 

39. Prithvl Raj Road 2 

40. Probyn Road No complaint 

41. R.K. Puram 205 70 68 39 83 77 

42. Rajouri Garden No complaint 

43. Sadlq Nagar 14 7 4 5 29 

44. Sarojini Nagar 112 65 33 5 

45. Shriniwas Puri 43 30 5 10 4 

46. Sujan Singh Park No complaint 

47. Tagore Road No complaint 

48. Timarpur 75 47 7 16 23 

49. U.O.P. Nehru Naga~ No complaint 

50. Vasant Vlhar 7 4 3 

51. Jalsalmer House No compIaiht 

52. Pragati Vlhar Hostel 2 

Note:- 1. Figures of canc~latlon and vacation. also Include thoR cues which have been carried forward from the 

previous years. 

2. Figures Indicated In .the number of inqu'rIM conducted .Include ca... wtt.. alleged subIe,ttee hu been 
debarred from future sharing .01 Govenwnent accommodatlonlallott .. has expiredfallottee p~ not guilty by 

the Deciding Authority/Appellate AuthorIty. 
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Statement ... V 

Year 2005 (upto 30.6.2005) 

SI. Locatlonl Area Numer of Outcome Action taken 

No. Enquiries Sublet Not Sublet Found Number of Number of 

conducted Locked Cancellation Vacation 

2 3 4 5 6 7 8 

1. Ali Ganj No complaint -
2. Albert Square 02 02 

3. Akbar Road No complaint 

4. Andrews Ganj 10 03 07 03 07 

5. AramBagh No complaint 03 

6. BabaKharak Singh Marg No complaint 

7. Chitra Gupta Road No complaint 

8. Chankya Pun No complaint 

9. D.I.Z. Area 14 06 08 02 10 

·10. Dev Nagar No complaint 

11. Hal\uman Road No complaint 01 

12. Jam Nagar House No complaint 

13 .. Janpath No complaint 01 

14. Jor Bagh Nursery No complaint 

15. Kali . Bari Marg 01 01 01 . 01 

16. Kar Kar Dooma No complaint 

17. Kasturba Nagar (Sewa 11 09 02 02 18 
Nagar) 

18. Kidwai Nagar (East) 06 03 03 01 03 

19. lancer Road No complaint 02 

20. Laxmi' Bai Nagar No complaint 01 

21. LQ(ii Colony 03 02 01 - 01 

22. LocfI f'oad Complex 03' 03 03 01 
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2 3 4 5 6 7 8 

23. M.B. Road 20 10 06 04 16 39 

24. Mahabat Khan Road No complaint 

25. Mandir Marg No complaint 

26. Minto Road Area No complaint 

27. Mohammed Pur 01 01 01 02 

28. Moti Bagh 09 02 02 05 

29. Nanak Pura 02 01 01 01 03 

30. Nauroji Nagar 03 01 02 01 

31. Netaji Nagar 04 01 03 07 10 

32. Nijamuddin No complaint 

33. -'North West Moti Bagh 02 01 01 

34. P.V. Hostel No complaint 

35. Pusa No complaint 01 

36. Panchkuian Road 04 04 

37. Pandara Road No complaint 

38. Prem Nagar 01 01 01 02 

39. Prithvi Raj Road No complaint 

40. Probyn Road No complaint 

41. R.K. Puram 50 22 15 13 20 21 

42. Rajouri Garden No complaint 

43. Sadiq Nagar 03 02 01 01 03 

44. Sarojinl Nagar 15 10 02 03 05 12 

45. Shriniwas Puri 40 20 20 02 08 

46. Sujan Singh· Park No complaint 

47. Tagore Road No complaint 

48. Timarpur 27 08 04 15 05 10 

49. U.D.P. Nehru Nagar No COf'I1)IaInt 
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2 3 4 S 6 7 8 

so. Vasant vihar No complaint 

S1. Jaisalmer House No complaint .. 

Note:- 1. Figures of cancellation and vacation also include those cases ~hich have been carried forward from the 
previous years. 

2. Figures indicated in the number of inquiries conducted include cases where alleged sublettee has been 
debarred from future sharing of Government accommodation/allottee has expired/allottee proved not guilty by 
the Deciding Authority/Appellate Authority. 

(Translation] 

Ban on Industries 

1276. SHRI SAJJAN KUMAR : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether the industries situated in Lal dora 
villages in Delhi have been banned; 

(b) if so, the details thereof; 

(c) whether the ban has been imposed on pollution 
free industries also; 

(d) if so, the details thereof: 

(e) whether the Government has received any 
suggestion to regulate the pollution free industries in Lal 
dora, extended Lal dora and in urbanized villages; and 

(f) if so, the action taken in this direction? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a} to (d) Delhi Development Authority (DDA) 
has reported that according to Master Plan for Delhi 
(MPD)-2001, village abadi located in any use zone are 
treated 8S residential use zone, where only household 
industries as referred to in Annexure-iliA of MPD-2001 are 
permitted. 

Municipal Corporation of Delhi (MCD) has reported 
that Incompliance of Supreme Court's judgment dated 
07.5.2004, no municipal licenses are being issued by the 
Corporation to industrial units in the non-conforming areas 
(Lal dora and .... idential areas). 

(e) Yes, Sir. 

(f) Household industries are permitted in residential 
areas subject to fulfilment of conditions laid down in MPD-
2001. The Government has further amended the MPD-
2001 vide notification dated 31st. May, 200S permitting of 
clusters with minimum contiguous area of 4 Hectare 
wherein 70% of the plots have industriaflmanufacturing 
activity, subject to fulfilment of certain conditions. 

[English] 

Sick Industries 

1277.SHRI HANNAH MOLLAH : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) total number of existing factories in the country 
both in Private/Public sectors, State-wise; 

(b) the percentage of industry falling sick annually: 

(c) the factors leading to the sickness in the industry 
in various regions of the country; and 

(d) the steps taken by the Government to eliminate 
Industrial sickness and for their revival? , 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) to (c) As per the information furnished 
by the Central Statistical Organization (Industrial Statistics 
Wing), Kolkata, there were an estimated 1,~7,957 factories 
in the year 2002-03 in the country. Of this 3,326 were in 
public sector, including joint sector, and 1,24,631 in the 
private sector. State-wise details are given in the enclosed 
Statement-I. 
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Labour Bureau. Shimla under the Ministry of Labour 
and Employment collects information on closure of 
industrial units covered by the Industrial Disputes Act, 
1947. As per the information available with the Labour 
Bureau. 123 industrial units were closed in the year 2003. 
State-wise details are given in the enclosed Statement-II. 

The major causes for the closure of industrial units, 
according to the Labour Bureau, are financial stringency, 
lack of demand for the products and shortage of powerl 
raw material. amongst others. 

(d) Beside providing 'a policy regime that facilitates 
and fosters growth and development of industries, steps 
taken for revival of sick industrial units, inter-alia. include 
settir1g up of Board for industrial and Financial ReconstnJc-
tion (BIFR) and issue of guidelines by Reserve Bank of 
India to banks for financial support and amalgamation of 
sick units with healthy.units. Wherever feasible rehabilita-
tion schemes are sanctioned for the revival of the units 
registered wi~h th.o BIFA which, inter-alia, include restruc-
tu~ng .of the capital. induction of fresh funds by the 
promolers, Govemment assistance for public sector units, 
merger with other companies, retief and conce&Sions in the 
form of rescheduling of dues by financial institutions, banks 
and Govemment and change of management. 

Statement .. 

Estimated number of factories by" State. and 
Owne15hip type for ASI 2002-03 

SI. 

No. 

StatelUT 

2 

1. Andaman and 
Nicobar Islands 

2. Andhra pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 

6. Chhattisgarh 

ASI 2002-03 

"Public Private All 

345 

2 19 21 

164 14471 14635 

37 1494 1531 

83 1320 1403 

4 251 265 

101 1152 1253 

2 

7. Dadra and Nagar 
Haveli 

8. Daman and Diu 

9. Delhi 

10. Goa 

11. Gujarat 

12. Haryana 

13. Himachal Pradesh 

14. Jammu and Kashmir 

15. Jharkhand 

16. Kamataka 

17. Kerala 

18. Madhya Pradesh 

19. Maharashtra 

20. Uanipur 

21. Meghalaya 

22. Nagaland 

23. Orissa 

24. Pondicherry 

25. Punjab 

26. Rajasthan 

27. Tamil Nadu 

28. Tripura 

29. Uttar Pradesh 

30. Uttaranchal 

31. West Bengal 

Total 

3 

11 

13 

13 

159 

37 

25 

29 

85 

218 

327 

99 

611 

4 

4 

2 

101 

22 

168 

109 

425 

4 

218 

44 

206 

3326 

"=Includea Joint Sector also. 

to Ouestions 122 

4 5 

960 961 

1344 1355 

3423 3436 

529 542 

13022 13181 

4399 4436 

484 509 

310 339 

1332 1417 

6738 6956 

4360 4687 

2898 2995 

16959 17570 

40 44 

37 41 

117 119 

1578 1679 

585 607 

6818 6986 

5300 5409 

19125 19550 

255 259 

8762 8980 

671 715 

5880 6088 

124631" 127957 
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Statement-II 2 3 

No. of Industrial Units, closed SlBte-wise. 25. Punjab 

StatellJT 

2 

1. Andaman and Nicobar Islands 

2 Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 

6. Chhattisgarh 

7. Dadra and Nagar Haveli 

8. Daman and Diu 

9. Deihl 

10. Goa 

11. Gujarat 

12. Haryana 

13. Himachal Pradesh 

14. Jammu and Kashmir 

15. Jharkhand 

16. Kamataka 

17. Kerala 

18. Madhya Pradesh 

19. Maharashtra 

20. Manlpur 

21. Meghalaya 

22. Nagaland 

23. Orissa 

24. Pondlcherry 

2003 

3 

2 

2 

3 

2 

39 

2 

3 

6 

6 

5 

3 

6 

26. Rajasthan 3 

27. Tamil Nadu 

28. Tripura 22 

29. Uttar Pradesh 15 

30. Uttaranchal 

31. West Bengal 3 

Total 123 

Development of Integrated Townships 

1278.SHRI K.C. PALANISAMY : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(8) whether the Government has permitted Foreign 
Direct Investment (FOI) upto 100% for development of 
integrated townships; 

(b) if so, the details and salient features thereof: 

(c) whether the Government has permitted setting 
up of integrated townships in various States particularly in 
Chennai (Tamil Nadu); and 

(d) if so, the details and the present status thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (d) Information is being collected and 
will be laid on the Table of the Sabha. 

[Trans/a/ion] 

Appointment of Stenography Experts 

1279.SHRI SURESH CHAN DEL : Will the Mimster of" 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether any prOVision exist tor appointment of 
experts of stenography as visiting lecturers or professors: 
In polytechnics; 
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(b) if so, the details thereof; 

(c) whether the Government is aware that this 
subject has down qualitatively; and 

(d) if so, action taken by the Government in this 
regard and also to recognize the subject experts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M,A.A. 
FATMI) : (a) and (b) The appointment of experts as visiting 
faculty in polytechnics are the concern of the respective 

States where they ope,.te, 

(c) and (d) N?, information in this regard is maintained 
centrally, 

[English) 

Private Sector Participation in 
Housing Sector 

1280. SHRI ANANTA NAYAK : Will the Minister of 

URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority is 
proposing private sector participation in the Housing 

Sector; and 

(b) if so, the reasons therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIR~ AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) In order to meet the eatlmated 
requirement of additional housing stock for the projected 
population, the. Draft Master Plan for Delhi (MPD) 2021 
envisages ~ multi pronged strategy for provision of housing 
stock and for delivery of serviced land, with the 
involvement 01 private sector, In addhion to the public 
agencies. The involvement of private agencies is envis-

aged for development of housing as wall 88 slum 
rehabilitation and reconstruction. 

DGFT 

1281,SHRI SANAT KUMAR MANDAL : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the role of the Directorate General of 
Foreign Trade in the export-import scenario of the country 
is limited in WTO regime; 

(b) if so, the details thereof; 

(c) the main functions of the DGFT prior to· the 
liberalisation of export-import trade and thereafter; . and 

(d) the role of the DGFT in the coming years in 
" the expanding liberalised export-import trade 01 the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY-(SHRI E.V.K.S. ELANGOVAN) 
: (a) to (d) The primary role of Directorate General of 
Foreign Trade Is promotion of India's foreign trade by 

implementing various export promotion schemes. Before 
1991 Directorate General of Foreign Trade worked more 
as a regulator but in the post WTO liberalized economic 
scenario Directorate General of Foreign Trade is required 
to play a rnore effective and wide ranging role as a trade 
facilitator. Directorate General of Foreign Trade is required 
to act as a resource centre for trade Information, as a 
monitoring agency for imports and exports and as a 
support organization for WTO negotiations. 

Appointment of Teachers under S,S,A. 

1282. SHRI RAM KRIPAL YADAV : 
SHRI D.P. SAROJ : 
SHRIMATI KALPNA RAMESH NARHIRE 
SHRI SANTOSH GANGWAR : 
.:3HRI PAWAN KUMAR BANSAL : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be. pleased to State : 

(a) whether more than 4 lac additional teachers 
were planned to· be enrolled in the Sarva Shiksha Abhiyan: 

(b) if so, the number of such enrolments made so 
far, State/UT-wise; 

(c) whether there is a monitoring system in place 
to aS988S the success of the programme; and 

(d) If so, the result of such monitOring? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI. M.A.A. 
FATMI) : (a) and (b) Under the Sarva Shiksha Abhlyan 
7,70,316 teachers have been sanctioned upto 2005-06. 
3,54,859 teachers have been appointed by the States/UTs 
so far. The State/UT-wise details are given In the enclosed 
statement. 

(c) Yes, Sir. 

(d) The Joint Review Mission of July 2005 has 
reported that the country is steadily moving towards 
unlversalizati8n of .elementary. education 

Statement 

Teacher Appointment under SSA upto 2005-06 

SI. 
No. 

State/UT 

2 

1. Andaman and 
Nicobar Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh' 

4. Assam 

5. Bihar 

6. Chandlg~rh 

7. Chhattisgarh 

8. Oadra and Nagar 
Haveli 

9. Daman and Diu 

10. Delhi 

11. Goa 

12. Gujarat 

13. Haryana 

14. Himachal Pradesh 

15. Jammu and Kashmir 

Total number Achievement 
of teachers till date 
sanctioned 

3 

53 

34676 

1951 

5410 

103559 

580 

44499 

517 

64 

o 
179 

o 
4629 

2730 

16532 

4 

46 

22913 

764 

2851 

50000 

55 

o 
517 

64 

o 
o 

o 
2782 

864 

13158 

2 3 4 

16. Jharkhand 56140 8734 

17. Karnataka 11604 10675 

18. Kerala o o 

19. Lilkshadweep 3 o 
20. Maharashtra 1236 1236 

21. Manipur 123 o 
22. Meghalaya 40'43 o 
23. Mizoram 781 o 
24. Madhya Pradesh 89072 86874 

25. Nagaland o o 

26. Orissa 50082 1433 

27. " Pondicherry 30 o 

28. Punjab 2660 1868 

29. Rajasthan 40910 28640 

30. Slk1<im 406 195 

31. Tamil Nadu 8686 5865 

32. Tripura 2504 1394 

33. Uttar Pradesh 209926 95593 

34. Uttaranchal 3374 1320 

35. West Bengal 73536 17018 

Total 770316 354859 

Surplu8 Portion of Building Rented 
Out by leWA 

1283.SHRI SURENDRA PRAKASH GOYAL: Will the. 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Indian Council of World Affairs had 
rented out surplus portion of their building to the 
Govemment Institutions like Institute of Defence Studies, 
children Films Society etc.; 
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(b) if so, the details thereof; 

(c) whether prior permission was obtained by the 
I.C.W.A. during the years 1970 to 1980; 

(d) if not, whether this allotment was in violation of 
rules and regulations; and 

ee) if so, the action taken by the Union Govemment 
in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) Yea, Sir. The Indian Council of 
World Affairs (ICWA) had rented out space to Press Institute 
of India; Federation of Indian Exports Organisation; Institute 
for Defence Studies and Analysis; Children Filmd Society 
and Intemational Council of Museum. 

(c) No, Sir. 

(d) Yes, Sir. 

(e) A Notice was issued to ICWA 'or removal of 
breaches. As the ICWA did not comply, the lease was 
terminated and the property re·entered. Thereafter, ICWA 
Act was passed in the year 2001. At Present, the 
management of the property is done under the terms of 
the ICWA Act 2001. 

Vanilla Price 

1284. SHRI P'C. THOMAS : 
SHRIMATI C.S. SUJATHA : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether Vanilla price crash issue was discussed 
with farmers, traders and others; 

(b) if so, the outcome thereof and the steps taken 
for implementation of the decision taken therein; 

(c) whether the Government has fixed price 'or 
procurement of Vanilla; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: (a) Yes. Sir. A meeting was held under the Chairmanship 
of Commerce and Industry Minister on 27 June. 2005 with 
all the stake holders of vanilla. During the meeting. the 
issue of decline in prices of vanilla was, inter alia. 
discussed. 

(b) Major decisions taken during the meeting are as 
follows :-

Setting up of a crediLlle electronic system tor 
disseminatiotl of information on production. 
prices etc. 

Undertaking a study by State Trading Corpora· 
tion (STC) with a view to provide benchmark 
information on global trends in demand. supply 
and prices. The study will also cover aspects 
such as Increasing farm productivity. adoption of 
better practices, improved curing and lowering 
costs of production and packaging. 

Monitoring of import of low quality green beans 
into India. 

Increasing domestic demand for natural vanillin. 

In~tallation 0' a processing plant for extraction 
of natural vanillin. 

Government has taken following steps for Implemen-
tation of the decision:-

STC has been asked to undertake the study. 

Central Board of Excise and Customs and 
Directorate General of Foreign Trade have been 
requested to look into the matter regarding 
import of low quality green beans and to take 
appropriate corrective action. 

National Dairy Development BoardiAmul have 
been requested to consider proposal regarding 
use of natural vanillin in place of syntheilC 
vanillin with a view to .ncrease domeshc 

demand for natural vanillin. 

(c) No, Sir. 

(d) Does not arise. 
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Non-MotorlMd Urban Public 
Tranaport Syatem 

1285.KUNWAR MANVENDRA SINGH : Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment proposes to levy 
dedicated taxes on private car owners for funding non-
motorised urban public transport systems; 

(b) If so, the details thereof; 

(c) whether the Govemment proposes to encourage 
development and sale of Ughter and more efficient 
bicycles; 

(d) if so, the details thereof; 

(e> whether there is a proposal to provide funds for 
mass rapid transport system in States; 

(f) if so, 'he de'alls thereof; and 

(g) the measures taken or proposed to be taken for 
expediting action with regard to implementation of the 
above proposals? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : (a) No, Sir. 

(b) Does no' arise. 

(c) and (d) The draft National Urban Transport Policy 
(NUTP) envisages promoting non-motori.ed transport like 
bicycles etc. 

(e> and (f) It is proposed to provide Central financial 
aasistance to facilitate the development of mass transport 
systems in large cities. 

(g) The NUTP Is intended to motivate States to take 
the necessary Initiatives to Improve the transport system 
in their cities, with appropriate support from the Central 
Govemment. 

rrranslationJ 

StatuI of Hurrlyet Conference 

1286.SHRI KIREN RIJIJl:I : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Govemment consider that the 
Hurriyat leaders are true representatives of Kashmiri 
people; 

(b) if so, the category in which elected representa-
tives in Kashmir have been placed; 

(c) if not, the capacity in which Hurriyat leaders 
have invited the leaders of Pak occupied Kashmir as their 
guest In Kashmir; and 

(d) the reaction of the Govemment in this regard? 

THE MINISTER OF STATE IN THE MJNISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAI~WAL) : (a) and 
(b) Hurriyat represents the views of a section of Kashmiri 
people. In a democracy, the elected representatives are the 
true representatives. 

(c) and (d) Press reports indicate that some of the 
office bearers of Hurriyat Conference have invited leaders 
of PoK in their personal capacity. No official channel has 
been used for this invitation. 

Admi •• lon In KV. 

1287.MAJ. GEN. (RETD.) B.C. KHANDURI : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether securing 60 per cent marks is manda-
tory for the admission in class XI of Kendriya Vldyalayas; 

(b) if so, the provision made for the admission to 
class XI for the students who got less marks to continue 
their studies; 

(c) if not, whether the students are deprived of 
admission in these schools; and 

(d) if 80, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) No, Sir, 

(b) The details are given In the enclosed statement. 

(c) No, Sir. If a student is not found eligible for 
Science Stream, he/she has the optiC/n to join Commercel 
Humanities Stream. 

(d) Does not ariae. 
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A Science St .... m 

(i) Science with Mathemat-
ics 

(ii) Science without Math-
ematics 

B. Commerce Stream 

SRAVANA 11, 1927 (SAKAl 

Statement 

Regarding Admission in KVS 

Provision of admissions in situation 
wherein adequate number of 
eligible children are available 

A minimum of 55% marks in Maths and 

A minimum of 55% marks in Science and 

A minimum of 60% marks in Maths and 
Science taken together and 

A minimum of 55% Marks in Aggregate 
of all subjects. 

Science without Mathematics may be 
allowed if the student has 60% marks 
in Science and a minimum of 55% 
marks in aggregate of all subjects. 

A minimum of 50% marks in aggregate 
of all subjects. Mathematics can be 
offered with Commerce if the student 
nas obtained a minimum of 55% m,arks 
in Mathematics. 

to Questions 

Provision of admissions in sItuatIon 
wherein adequate number of 

eligible children are not available 

134 

A minimum of 52% marks in Maths and . 
A minimum of 52% marks in Science 

A minimum of 57% marks in Maths and 
Science taken together 

A minir:num of 52% marks in aggregate 
of all subjects. 

Science without Mathematics may be 
allowed if the student has 57% marks 
in SCIence and a minImum of 52% 
marks in aggregate of all subjects. 

A minimum of 47% marks in aggregate 
of all subjects. Mathematics can be 
offered with Colnmerce If the student 
has obtained minimum of 55% mark, in 
Mathematics. 

C. Introduction of Informatte. Practices 

Offering Inforamtics Practices as an elective subject at plus two stage .In Class XI would be based on the marks 
obtained in Class X examination irrespective of whether the students have taken Science. Commerce or Humanities 
Stream. Admissions would be granted as per the combined merit list to any number of students that the Vidyalaya 
is in a position to handle with a provision of at least one computer for two students. 

D. Humanltie. Stream 

All students of Kendriya Vidyalayas if they are declared successful by the CSSE. Humanities with Mathematics can 
be offered If 35% marks are obtained in Maths. 

{English] 

Review of Implementation of 
A ... m Accord 

1288.DR. ARUN KUMAR SARMA: Will the Mlni8ter 

of HOME AFFAIRS be pleased to state : 

(a) the details of the consensus arrived at the tripartite 
meeting held recently with the representatives of An Assam 
Students Union to review implementation of Assam Accord: 

(b) whether a decision to update a NRC as well as 
to consider "Flood and Erosion" as national problem was 
taken up In the said meeting; 
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(c) if so, the details thereof including implementa-
tion schedule finalized; and 

(d) if not, the major decisions taken for time bound 
implementation of the Accord including repeal of IMDT Act 
and to provide constitutional safeguard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) In 
the tripartite meeting held on 05.05.05, progress of issues 
relat~ng to deportation of illegal immigrants, updation of 
National Register of CItizens, Border Management, 
economic development and flood problem in Assam was 
reviewd. 

(c) The Government is committed to implement the 
Assam Accord in letter and spirit. The Government Is 
already providing assistance to the State Govemments for 
tackling flood problem in their States. Government of 
Assam has al80 agreed to update the National Register 
of Citizens in a fixed time frame. 

(d) The Supreme Court of India vide their judgment 
on 12.07.05 has held the Illegal Migrants (Determination 
by Tribunals) Act, 1983 as ultra vires and has struck it 
down. A notification has been issued that Tribunals and 
Appellate Tribunal constituted under the IMDT Act shall 
cease to function w.e-f. 12.07.05. Government has also 
decided to appoint a Group of Minister to study the 
implications of the judgment and hear all opinions on the 
question of detection and deportation of illegal migrants. 

[Translation] 

Construction of Hou .. a 

1289. SHRI KRISHNA MURARI MOGHE : Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state : 

(a) whether the Government of Madhya Pradesh 
had sent 4 scheme to Hquslng and Urban Development 
Corporation limited on October 9, 2003 for the construc-
tion of 1063 houses under the Valmiki Ambedkar Aawas 
Vo,na: 

(b) If so, the prese~t status of the proposal; 

(c) the reasons for not approving the scherne so far: 
and 

(d) the time by which the proposal is likely to be 
approved? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA) : (a) A proposal under Valmiki Arnbedkar 
Aawas Yojana (VAMBAY) for construction of 1063 dwelling 
units in Gram Palasi, Navibagh and Bawadiakala areas 
of Bhopal by Bhopal Municipal Corporation/SUDA. Madhya 
Pradesh was received on 15.10.2003. 

(b) to (d) The said proposal did not comply with the 
requirements under VAMBAY guidelines. The scheme was 
meant for rehabilitation of Safai Kamgars of Bhopal 
Municipal Corporation. The families to be benefited under 
this scheme were stated to belong to EWS category. The 
agency was requested to furnish income details of these 
families to examine their claim to be belonging to EWS 
category. The agency did not furnish the requisite 
information and details about the existing status of the slum 
families and breakup of the slum population as required 
under the scheme. The proposal could not, therefore, be 
approved by the Government. 

Induatrlal Capital Investment 

1290. SHRI AJIT JOGI : Will the Minister of COM-
MERCE AND INDUSTRY be pleased to state : 

(a) the capital investment made in the industries of 
the country during last two years and the current financial 
year; 

(b) whether China has attracted more capital 
investment in comparison to India; 

(c) if so, the details thereof; and 

(d) the steps taken to gel more industrial capital 
investment in the country? 

THE MINISTER .OF STATE IN THE MINISTRY OF • 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN) 
:'(a) Th" capital inveltedu measured by l\lC Gross Capital 
Formation by industry of US8 as compiled by the Central 
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Statistical Organization in respect of 

Industry was As. 1,87,401 crore in the year 2002-03 and 
As. 2,35,548 crore In the year 2003-04 (at current prices). 

(b) and (c) As per Asian Development Outlook, 
2006 published by the Asian Development Bank, Gross 
Domestic Investment was 45.6"10 of GOP in China 

compared to 26.5"10 of GOP in India during the year 2004. 

(d) Under the liberalized Industrial Policy, decision 
to set up industry depends upon the commercial 

judgement of the entrepreneur which, in tum, is also based 
on the initiatives taken by the State Government by way 
of providing basic infrastructural facilities and other 

incentives. Industrial Development is primarily the respon-
sibility of the concerned State Government. The Central 
Government supports the efforts by providing support! 
incentive under its varldus Schemes, particularly for 
development of industrially disadvantaQeous areas. 

(English] 

Rejection of Consignment from India 

1291.SHRI RAYAPATI SAMBASIVA RAO Will 

the Minister of COMMERCE AND INDUSTRY be pleased 

to state: 

(a) whether US has rejected as many as 251 Indian 
export consignments in May this year on various quality 
and technical parameters; 

(b) whether the US rejection of Indian exports is the 
highest followed by 239 in the case of Canada; 

(c) If so, the reasons therefor; 

(d) whether export conSignment rejection has dis-
couraged domestic food Industry; and 

(e) if so, the details thereof alongwith the steps 
taken to reduce such rejections? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELAN GOVAN) : (a) The United States Food and Drug 
Administration (USFDA) has reported refusal of 251 export 
consigrvnents in May, 2005 on its website. 

(b) Yes Sir, USFDA has reported 239 refusals 10 the 
case of Canada. 

(c) The export consignments have been refused on 
account of non-conformity with the standards applicable in 
the USA. 

(d) and (e) In order to address quality issues in food 
products exports, Government has laid down standards 
and residue monitoring plans for various processed food 
items. Government is also providing assIstance for 
establishment/modernisation/technology upgradation of 
food processing units, setting up of testing/inspection 
facilities, support for research and development, including 
quality assurance and accreditation under quality certifi-

cation system, creation of infrastructure, development of 
human resource etc. 

Expor.t of Potatoes and Onions 

1292. SHRI ANANT GUDHE : 
SHRI MADAN LAL SHARMA 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the details of exports of potatoes, onions and 
other perishable Items during each of the last three years. 
country-wise alongwith foreign exchange earned there-
from; 

(b) whether the Government has removed restriction 
from the export of some items keeping in vIew the interests 
of farmers; 

(c) if so, the details thereof item-wise; 

(d) the reasons for declining the export of these 
items during the above period; and 

(e) the steps taken by the Government to export 
these items particularty processed food items? 

THE MINISTER OF STATE IN THE' MINISTRY 
OF COMMERCE AND INDUSTRY (SHAI E.V.K.S. 
ELANGOVAN) : (a) The detailS of export of potatoes. onIOns 
and other major perishable items to major countries and 
export realizations during the lut· three years IS gIVen 
below :-
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(quantity In metric tons; value rupees In lakha) 

Country 2002-03 2003-04 2004-05 

Quantity Value Quantity Value Quantity Value 

Oniona 

DubailUnited 108039 7540.98 104250 10068.56 102156 8018.54 
Arab Emirates 

Malaysia 111402 8239.32 162401 18462.24 134077 13486.01 

Sri Lanka 102668 7160.66 147013 13643.62 90373.50 7219.71 

Bangladesh 94132 5602.82 270104 24008.54 464638 40208.54 

Singapore 20484 1612.20 24106 2252.08 20368 1729.38 

Nepal 6750 334.73 26882 1985.60 26602 1540.62 

Total 443475 30490.71 734756 70420.64 8381145 72202.8 

(Source: NAFED) 
(quantity in metric tons; value rupees in lakhs) 

Country 2002-03 2003-04 2004-05 

Quantity Value Quantity Value Quantity Value 

Potatoe. 

Nepal 6342.76 188.47 14687 501.27 55234.66 1989.15 

Sri Lanka 386.91 24.30 7800.77 511.79 3816.20 245.99 

Mauritius 20000. 8.24 1129.25 98.89 3021.10 269.66 

United Arab 941.90 88.84 1'44~ 10.49 312.09 18.71 
Emirates 

Singapore 87 4.32 121.31 16.17 114.52 9.1 

Total 27758.57 314.17 23883.23 1138.61 62498.57 2532.61 

(Source: APEDA) 
(quantity In metric tons; value rupees in lakhs) 

Country 2002-03 2003-04 2004-05 
Quantity Value Quantity Value Quantity Value 

1 2 3 4 5 6 7 
~ 

Other Perl.hable. 

Bangladeah 108660 11798.8 nas3.as 7516.8 121682.45 11453.5 
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> 
2 3 4 5 6 7 

Nepal 13758.2 453.01 36163.67 1672.86 96177.44 4857.88 

Bahrain 5264.24 1011.45 5960.33 1272.03 5634.87 1050.44 

Canada 5223.69 765.31 3132.84 733.94 2754.8 685.39 

France 6204.66 1190.88 9347.05 1975.66 6074.89 1136.96 

Germany 1565.9 412.1 2370.15 716.04 5657.78 1704.65 

United Kingdom 14323.5 4487.62 17306.44 7041.28 15330.46 6562.84 

Kuwait 5983.99 1250.14 5183.43 1349.12 4821.91 1114.75 

Sri Lanka 19662.2 1773.6 17367.78 1587.02 7439.11 773.91 

U.A.E. 50575.6 10161.1 58787.37 12433.8 64676.28 135.32 

U.S.A. 19571.1 6871.57 23650.07 5507.25 11932.26 3363.37 

Saudi Arabia 11038.7 3261.92 19563.75 2472.72 20433.49 4292.71 

Total 261831.8 43437.5 276816.73 44278.52 362615.74 50524.4 

(Source: APEDA) 

(b) and (c) All perishable agricultural items, except 
onion are freely exportable. There is no quantitative 
restriction on export of onion. However, export of onions 
is canalized viz. can be exported only through designated 
organizations. 

(d) The overall export of these perishable items has 
gone up during the last three years. 

(e) The Government has been promoting the export 
of these Items through various measures including 
participation in fairs/exhibitions, promotional campaigns 
and Air-Freight subsidy. 

Lebourera In Tea Induatry 

1293. SHRI JOACHIM BAXLA : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Govemment is aware of the 
problems of Tea Labourers particularly in Jalpalgurl and 

Darjeeling; 

(b) if so, the details thereof; 

(c) whether the Government has ever tned to 
address these problems; 

(d) if not, the reasons !herefor: 

(e) whether the Government has formed a Commit-
tee or Board to look into the problems of labourers working 
In the Tea Industry of West Bengal; 

(f) if so, the details thereof; and 

(g) If not, the time by which the Committee or Board 
is likely to be formed? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI e.v.K.S. 
ELANGOVAN) : (8) to (d) The service conditions of the 
workers of the plantation industry in the country, including 
those in Jalpaiguri and Da~eeUng, are governed by 
various Acts such as the Plantations labour Act. Provident 
Fund and Miscellaneous Provisions Act. Workmen's 
Compensation Act, Payment of Gratuity Act, Payment of 

Bonus Act, Minimum Wages Act, Maternity Benefit Act etc. 
The concerned Slate Governments are required to take 
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action in case of violations. Tea industry wages are settled 
through bipartitite and tripartite periodic settlement. With 
regard to the Charter of Demands of the tea garden 
workers in North Bengal, including the districts of 
Darjeeling and Jalpaiguri, a memorandum of settlement 
has been signed on 25.7.2005 between the Workers' 
Union and the Employer's Associations. 

(e) to (g) No, Sir. However, the recent problems of the 
labour, in the 'context of the recent wage negotiations, have 
been considered through 'discussions with the intervention 
of the State Government. There is a Tea Advisory 
Committee to monitor the implementation of the recom-
mendations of stakeholders' conference on tea held on 
16th and 17th September, 2004, which also cover labour 
issues. 

Augmentation of Water R •• ource. 
In Deihl 

1294.SMRIMATI D. PURANDESWARI : Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state : 

(a> whether the Delhi based Non-Governmental 
organisations have suggested different models for aug-
menting water resources in Delhi to Delhi Jal Board as 
reported in The Times of India dated June 19, 2005; 

(b) if so, the details thereof; 

(c) the reaction of the Government of NCT of Delhi 
in this regard; 

(d) whether there is a proposal to make a trial of 
the models suggested by the NGOs; and 

(e) if not, the reasons therefor? .. 
THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHR1 GHULAM 
NABI AZAD) : (a) and (b) The Delhi Jal Board (DJB) has 
informed that a Non-Govemment Organisation (NGO) 
named Paani Morch had made a proposal to generate 360 
million cubic meter of water to be shared between Delhi 
and Uttar Pradesh. The proposal envisaged setting up of 
flood plain r88ervoir and re-establishing Najafgam Jheel. 
Another NGO. MIs. Water Workers Alliance had also 

proposed natural reservoir upstream of Wazirabad Barrage 
between Jagat Pur and Jaltpur to star. rain water. 

(c) to (e) The Government of NCT of Delhi has 
requested the Government of Unar Pradesh to examine the 
proposal for creation of a reservoir in the bed of river 
Hindon in order to create storage for rain water. 

[Translation] 

Charge Sheet agaln.t Police Officer. 

1295. DR. DHIRENDRA AGARWAL : 
SHRIMATI SANGEETA KUMARI SINGH DEO : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the Government has any mechanism to 
keep a check on the activities of their own officials; 

(b) if so, the details pertaining to the number of 
Delhi Police and Delhi Traffic Police personnel arrested on 
charges of corruption, rape, fraud, theft and murder during 
each of the last three years, activity-wise; 

(c) the total number of police personnel suspendecll 
dismissed from the service during the last three years, 
year-wise; 

(d) whether the Government has initiated stringent 
action against the officials for such activities; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes. Sir. 

(b) Details of police personnel, including traffic 
police personnel, arrested during the years 2002, 2003, 
2004 and 2005 (upto 30th June) are indicated below:-

Crime Head 2002 

2 

Corruption 21 

Rape 8 

2003 

3 

38 

2 

2004 2005 (upto 
30th June) 

4 5 

43' 15 

4 
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Cheating/Fraud 

Theft 

Murder 

2 

7 

3 

5 

3 

9 

3 

4 

4 

7 

5 

2 

5 

5 

(c) Details of Police personnel who were dismissed 
or removed from service or whose services. were 
terminated during the years 2002, 2003, 2004 and 2005 
(upto 30th June) are indicated below A:-

Year Number of Police Personnel 

Suspended Dismissed/removed! 
Terminated 

2002 447 80 

2003 489 77 

2004 719 85 

2005 (upto 318 34 
30th June) 

(d) and (e) Action against Police personnel found to 
be guilty of any misconduct or Criminal offence i8 taken 
as per rulellaw. 

Occupation of Government Accommodation 

1296.SHRI GIRIDHARI YADAV : 
SHRI MANSUKHBHAI D .. VASAVA : 

I 
Will the Minister of URBAN, DEVELOPMENT be 

I 
pleased to state : 

(a) whether the, deputationists including officers 
belonging to All India Services to the Ce-ilfral Govemrt'lent 

are stili occupying the accommodation alloned to them in 
Delhi even after their repatriation to the respective State 
Govemment/parent office outaide Delhi; 

(b) if so, the details thereof alongwlth the reasons 
for non-vacation of the accommodation allotted to them; 

(c) whether the Govemment has laid down norma 
for the allotment of accommodation for the deputationista 
in Central Government; 

(d) if so, whether .there has been any instance of 
deviation from the laid down norms; 

(e) If so, action taken in such Instances alongwtlh 
the steps takenlto be taken by the Govemment to get the 
accommodation vacated from such officers; 

(1) whether the Government proposes to enact a 
law{lSsue appropriate orders in this regard; and 

(g) 
I 

if so, the time by which such measures ,,. liKely 
to be enacted? I 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB I AZAD) : (a) and (b) Yes, Sir, a statement showing 
relevant details is enclosed. 

(c) and (d) Yes, Sir. 

(e) Whenever officers on repatriation to their States 
continue to occupy the Govemment accommodation 
beyond the permissible period of retention, action to evict 
them is taken. 

(f) and (g) Provisions already exist in the Public 
Premises (EViction of Unauthorized Occupants) Act. 1971 
to initiate eviction proceedings against unauthorized 
occupants of public premi ... _ 

\1 Statement 

The cMtails of Unauthoris8d Occupation of Govemment Accommodation by' ". 
Officers of All India Services 

----------------------------------------_._---
51. Name of Officers S/Shri 
No. 

2 

1. Arvind KUMar, lAS 

Government Accommodation 
occupied 

Remarks 

3 4 

0-1/10 Satya Marg, Chanakya Maner is Sub-Judice. In the Court. 
Puri and Garage No. 11 
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2. Lalbalalktluanga Khiangte, 01lK-71 , R.K. PunIm Sector-10 The request for regularization on Posting to North 
lAS East RegIol) is under examination. 

3. Prabhat Ranjan 080, IPS 01/93, Rabinora Na~r The matter is Sub-Judice. In the Court. 

4. Shafl Alam, IPS 01152. Shartl Nagar EvictIon Order Passed. Request for Regularization 
from State Govemment Quota under Examination. 

5. B.L. Nimesh, lAS 0-111217, Kldwai Nagar cw.et) EvIcIIon Order Passed. 

6. Prabhat Kumar. lAS 0-11171. Pandara Road· 

7. Shamsher Singh. lAS 0-111253, Vinay Marg 

8. B.k. Tripathi. lAS 0-11/15. Kaka Nagar 

9. P. Kandaswamy. IPS G-a. Andrews Ganj Extn. 

[English} 

Encroachments on Ridge Aru In Deihl 

1297.SHRI BAOIGA RAMAKRISHNA: Will the Minister 
of URBAN OEVELOPM,ENT be pleased to state: 

(a) whether the Government has drawn any plan to 
get rid of encroachments and clean the ridge area of Delhi; 

(b) H 80, the details thereof; 

(c) whether the Government hu Identifted the 

encroachments for r~moval from this area: 

(d) if so. the time by which the encroachments are 
likely to be removed and ridge area cleaned; and 

(e) the stepa taken to ensure that this area is not 
encroached upon again? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (e) The Information Is being collected 
and will be laid on the Table of the Sabha. ... 

Eviction Proceedings Under P.P. Act Under 
Progress. 

Eviction Preceedlngs Under P.P. Act Under 
Progress. 

Eviction Proceedings Under P.P. Act Under 
Progress. 

Eviction Proceedings Under P.P. Act Under 
ProgntS8. 

rr,.nsl.tion} 

Security to Witnesses 

1298. SHRI pANKAJ CHOWOHARY : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether any.system of providing security to the 
witnesses of crime and compensation to the victims of 
crime Is existing in the country; 

(b) if 80. the details thereof; 

(c) whether the Government is Intending to reviseJ 
amend the existing system to strengthen the security for 
the w1tne ... s and compensate the victims of crime; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF' 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) and (b) 

Section 357 of the Code of Criminal' Procedure. 1973 
provides for payment of compensation to the Victims of 
crime. There is no provision in the Cr.PC tor providing 
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secUrity to the witnesses of cllinle but .UGh HQoIriW is 
provided if directed by tht ~rt or IheAeed is IeIt tor the 
same by the prosecuting agency. 

(c) No, Sir .. 

(d) Does not arise. 

[English] 

Strengthening of P.1ice F.,.n 

1299.SHAI MAOHU GOUD YASKHI : 
SHRI EKNATH MAHADEO 8MCWAD : 
SHRI ANIRUDH PRASAD ALlA8tm..uYAOAV: 
SHRIMATI NIVEDITA MANE : 

SHRI KIRTI VARDHAN SINGH : 

Will the Minister of HOME APFAtRS be,...... to atate 

(a) whether the Government haa fIIecI~e~ to provide 
armoured vehicles, night vision equf,menta and bullet 
proof jackets to all naxal affected ltates to etrengIhen their 
police forces; 

(b) if SQ, the details thereof; 

(c) . whether some States have J1HIIUe&ted for the 
same: 

(d) if so, the details thereof; 

(e) ~hether the Gevemmenl ha. teken aAy Alp to 
address the issues responsible for spread of naxaliam; and 

(f) if so, the details thereof? 

TH,Iii ,MINISTER OF STATE IN THE MJNISTRY OF 
HOMs' AFFAIRS (SHRI SHRI,.RAKASH JAISWAL) : (a> to 
(d) Under the Scheme fGr Mocternlzation of SIll. Police 
Forces. aSSistance is given to the States, especially tlta 
naxal affected States, for various security equipment 
including night vision devlettl, bullet ,roef jackets, bullet 
proof morches, bullet proOt ...... body protectors, bullet 
proof helmets, bullet prOOf" vthieJes, mine protected 

~ l':~,~~ v., . ."", . 
vehicles etc. in terms of\hitpmjec:tions Made by the States 
IntHir annual plana. In. JfIe pIMa of 2006-0& atao 
prq.ction for such items has ~ made by the ....., 

deQed .St8s, the States in the North East and Jammu , 
and Kashmir etc. 

. Ce) and (f) The Central Government has adopted a 
multi-pronged t.1rategy to tackle the problem of naxalism 
covering both developmental 88 well as security related 
i ..... l1lete include (a) focussed attention on integrated 

development of the aftectedlbackward areas under 
Schemes such as Backward District Initiatives (BDI) (b) 
programmes of poverty alleviation and removal of regional 
imbalances, (c) removal of social-cultural alienation of 
people. g.-aring up public grievancee f'edresaal system 
8ftd .~ion of Local Resistance Groups and (d) 
~ of the atate police, long tenn deployment of 
p.,. Mi.IitaJy Forces, intensified intelligence based on well-
coordinated anti-naxalite operations etc. 

National Commlaalon for Children 

1300.SHRI M. SREENIVASULU REDDY : , 
aHAI PUNNU LAL MCHALE : 

Will the Minister of HUMAN RESOURCE DEVELOP· 
MeNT be pieaaed to atete: 

(a) whether the Government propose. to constitute 
a National Commilsion to improve the condition of chitdren 
and fulfil their requirements; 

(b) if 10, the details thereof; 

(e) whether the Finance Ministry hal raised any 
obfec:tlons .. this. regard; and 

(d) • 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (8) and (b) The commiselon for Protection of Child 
RIghtt Bi1f 2005 has been introduced in Lok Sabha on 
2.6.200& which propose the eonttltution . of a National 
00nImiNI0n for Protection of Child Rights. 

(c) and (d) The Minis:ry of Finance has supported the 
propoeaI in principle. 

SchoIIIrahlp to LakahlldwHpStudents 

1:W1.0R. P.P. KOYA : Will the MinIster of HUMAN 

RESOt.JACE DEVELOPMENT be * .... to state : 
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<a) whether the rules tor ,reviding scholarship to 
Lakshadweep students for pursuing higher studies in 
educational institutions in mainlana are in existence; 

(b) if so, the details ther"f; 

. (c) whether such rules have since been modified! 
changed; and 

(d) if so, the details of the existing rules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN AESOUACE DEVELOPMENT (SHAI M.A.A. 
FATMI) : (a) and (b) The Ministry of Human Resource 
Development operates the National Merit Scholarship 
Scheme through StateslUTs under which 10,762 scholar-
ships are provided annually to meritorious students from 
rural areas studying in classes IX and X. Besides, 17,000 
scholarships are also provided annually to meritorious 
students on AII·lndia basis, including students from rural 
areas, studying from the post·matric to the post-graduate 
level. 

Under the Scheme of Scholarship to Students from 
Non-Hindi Speaking States for Post-Matric Studies in Hindi, 
scholarship is also provided to 2500 students annually. The 
rate of scholarship ranges from Rs. 300/- to 1000/· per 
month. 

Both these schemes are also open to Lakshadweep 
meritorious students. 

Ministry of Social Justice and Empowerment is 
implementing the Post·Matric Scholarship Scheme for 
Scheduled Caste students pursuIng Post·Matriculation 
courses. The scheme Is applicable throughout the country 
including Lakshadweep. 

The NCERT is ,,110 conducting the National Tatent 
Search Examination to Identify and nurture talent of 
students. Under the NTS Scheme of NCEAT, 1,000 
scholarships are awarded every year. The scholarship 
amount is Rs. 2001· per month for +2 stage, Rs. 3001- per 
month for under graduation and Rs. 5001· per month for 
post graduation. in addition, • book grant of As. 500/. per 
annum Is given at +2 stage and Rs. 10001· per annum to 
undergraduate. and postgraduates. The annual parental 
income ceiling for tuM rates of 8chotarshlpl Is As. 1.50 

lakhs. For annual parental income above As. 1.50 ·Iakhs, 
50% of the full rates of scholarship is paid. 

(c) and (d) The National Me~ Scholarship Scheme 
has been framed for implementat/Qn in the 11th PI.n .,y 
merging two Centrally Sponsored Plan Schemes viz . 
'National Scholarship Scheme' and 'Scheme of Scholar-
ship at Secondary Stage for Talented Children from Rural 
Areas'. The New National Merit Scholarship Scheme was 
notified to StateslUTs. on 16th February, 2005. Under the 
scheme, the parental income- ceiling for eligibility has been 
increased from "s. 25,000/- to As. 1,00,000/- annually. The 
enhanced rates of scholarship w.e.f. 1st April. 2004 are as 
under :-

Name of the Course Rale of 
Scholarships 

(Rs. p.m.) 
------------------------------~--

9th and 10th Class (in rural areas only) 250/· 

11 and 12th Classes of 10 + 2 pattern! 300/-
Intermediate 

B.A.I8.Sc.lB. Com.lB. Archeology etc. 500/· 
courses of Graduate level 

Scholarship at Post-Graduation levellB.E.I 750/-
B.TechlM.B.B.S.lL.L.B.lB.Ed.lDiploma in 
Professional and Engineering Studies/ 
diploma in Hotel Management Course/ 
Diploma Course in HomeopathylB.D.S. 

The Post-Matric Scholarship Scheme of Ministry of 
Social Justice and Empowerment has been modified w.e.f. 
1-4-2003 and income ceiling in the revised Scheme is now 
Rs. 1.00 lakh per annum. The Scheme also provides tor 
grant of maintenance allowance etc. 

".vlew of S.S.A 

1302. SHRI BALASHOWRY VALLABHANENI 
SHAIMATI KAlPNA AAMESH NARHIRE 
SHRI PRABHUNATH SINGH 
SHRi N.N. KRISHNADAS : 

WiH the Minister of HUMAN AESOUACE DEVELOP· 
MENT be pleued to state : 
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(a) whether the Government has conducted any 
review of the Sarva Siksha Abhlyan; 

(b) if so, the details and outcome thereof; 

(c) whether the Government has decided to consti-

tute a National Commission on Education for the 
Monitoring of 'Sarva Shiklha Abhiyan'; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (d) Regular reviews of implementation of 
Sarva Shiksha Abhiyan are conducted at State, regional' 
and national levels. During 2004-05, 2 national 'ev,' and 
3 regional level reviews were held. The Governing Council 
of the National Mission 01 Sarva Shiksha Abhlyan headed 
by the Prime Minister and the Executive Committee 

headed by the Union Minister HRD have also reviewed 
the functioning of SSA during February-March 2005. 

Two independent Joint Review Missions consisting 

of experts in the area of education have reviewed the 
functioning of SSA during January-February 2005 and 
July 2005. Both the Review Missions appreciated the 

significant progress achieved by SSA In expanding 
physical access by providing new schools and altemative 
education centres,. reduction of out of school. children, 
reduction in gender and social gaps in enrolment and 
retention of children, promoting a strong school-communlty 
interface and a decentrallsed approach to planning of , 
interventions and Institutionalisation of quality improve-

ment inputs. 

ImportlExport by STC 

1303. SHRI UDAY SINGH : 
SHRI ASADUDDIN OWAISI : 
SHRI ADHIR CHOWDHURY : 

Will the Minister of COMMERCE AND INDUSTRY be 
J*!ued to state : 

(a) whether STC has entered into new areas of 
exporting goods; 

(b) If so, the details \'hereof; 

(c) whether ta.-.. of exports and Imports of STC 
has been achieved during the last three years; 

(d) if so, the details thereof; 

(e) whether STC has any plan to diversify imports 

of non-ferrous metals, t,xlile and defence Items; 

!(f) If SO, the market found for these items in foreign 
countries; 

(g) the total target set by STC to meet its tumover 
by exporting t~se items; and 

(h) the steps taken by the Government to improve 
the functioning of STC to boost imports/exports? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN) : (a) and (b) Yes, Sir. The State Trading 
Corporation of India Limited (STC) has recently diversified 
into the exports of chemicals, drugs and pharmaceuticals 

items and iron ore. 

(c) and (d) The performance of STC in exports and 
imports against targets set out In the Memorandum of 

Understanding (MoU) with the Govemment of India in the 

last three years is as foltowa:-

2002-03 

MoU Actuals 
Target 

(Rs. Crores) 

2003-04 2004·05 
\ 

MoU Actuals MoU Provis-
Target Target lonal 

Exports 800 691 675 1192 800 968 

Imports 975 1753 1725 6978 5830 8422 

(e) and (f) y ... Sir. STC has identified Uzbekistan 88 

a potential source for Import of coHon and CIS (Common-
wealth of Independent States) for import of non-ferrous 
metals. STC has finalised arrangement for import of raw 
materials for production of bullet proof jackets 8S one of 
the defence Items. 

(g) With the diversification ."ana in plac~, STC 
expects to achieye a total turnover of RI. 15,000 cror. by 
2008, of which, about 20% will be contributed by expotts. 
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(h) STC has been granted considerable functional 

autonomy as a Navsl8tna Company. A Memorandum of 

Understanding signed between the Company and the 

Govemment of India setting out the performance targets 

In the beginning of the financial year is reviewed 

periodically and support extended where ever necessary. 

[Translation} 

Meeting of Southern Regional Council 

1304. PROF. VIJAY KUMAR MALHOTRA : 
DR. LAXMINARAYAN PANDEY : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the 23rd .. iWng of the Southem 

Regional Council was held recently; and 

(b) if 80, the details of matter discussed and 
deci&ions taken therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODlYA GAVIT) : (a) 

Yes, Sir. The 23rd meeting of the Southern Zonal Council 

was held on 31at May, 2005 at Pondicherry. 

(b) Various Issues including Issues relating to 
infrastructure development, environmental matters, law 

and order problems, crimes, utilization of Central funds, 
and other miscellaneous matters were discussed during 
the meeting and recommendations/suggestions made 

thereon. 

{English] 

CEDAW·Weak Implementation 

1305. SHRI lONAPPAN NAMBADAN : Will the Minister 
of HUMAN RESOURCE DEVELO¥NT be pleased to 
state: 

(a) whether the CEDAW Commltlee on review of 
India's initial Report has observed that India suhr from 
weak enforcement of law and lack of effective monitoring 

and evaluation system; 

(b) if so, the details thereof; end 

(c) the steps takenIbeIng taken by the Govemment 
to Implement and evaluate the CEDAW? 

THE MINlSTER OF STATE IN THE MINISTRY OF 
HUMAN ReSOURCE DEVELOPMENT (~UATI ~NTI 
SINGH) : (a) and (b) The CEDAW CommIttee after ita "*,,iew 
of India's Initial Report has· observed that inacle4uate 
Implementation of lawe is a serious impediment to the 
reaHzatlon of women's human rights in India. 

(c) An,lnter-Ministerial Committee has been set up 
in June, 2~ for monitoring the implementation of the 
CEDAW. The Government has reviewed the implementa-
tion of CEDAW which is reflected in its combined II and 
III Periodic Report which may be accesaed In the 
Department's website www,wc<I.ln. 

{T'ratMfIon] 

Penalon to BSF Jawan. 

1306.SHRI AVINASH RAI KHANNA: WIll the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment is aware that the 
Pensions of Several BSF Jawans have been stopped; 

(b) if so, the details thereof alongwlth the reasons 
therefor, 

(c) since when these Jawans have been drawing 
their Pensions; 

(d) whether the Govemment is aware of the plight 
of the families of these Jawans; and 

(e) if so, the time by whicti such Pension are likely 
to be provided to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : <a) to 
(e) 1,492 personnel. of BSF who had resigned without 
completing the qualifying service of 20 years were drawing 
penSion during the period from 1978-1995. Following the 
Supreme Court Judgment dated 3010312001 that no y 

personnel would be entitled to penSion before completing 
20 yurt of qualifying service, their pensi~ns'were~. 
In addition to the above, the claims of 1,762 personnel for 
~ could not be .accepted due to this judgment of 
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the Supreme COurt. Ample opportunity was given to these 
1,762 personnel to re-joln duty and 1,065 resumed their 
duties in BSF. 

Mehla. Semakhya Program ... 

1307.SHRIMATI SUMITRA MAHAJAN : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Govemment has received any 
proposal from the Govemment of Madhya Pradesh to 
Include the Slate Mahila Samakhya Programme In the 
Rashtriya Mahlla Samakhya Programme; 

(~) If so, the time by which the said proposal of the 
State Is likely to be cleared; and 

(c) the basis for the selection of States for Mahlla 

Samakhya Programme? 

THE MINlSTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) Yes Madam. 

(b) The Govemment of India Is ascertaining the 

State's commitment for the programme's management and 
availability of resources, as the Mahlla Samakhya 
Programme had been started in Madhya Pradesh In 1995 
but was not sustained by the State Govemment. 

(c) Willingness of the State Govemment to lmple-
ment, support and sustain the programme Is an Important 

factor. 

(English] 

Integration of Samadhl. 

1308.SHRI GANESH PRASAD SINGH : WIll the 
Minister of URBAN DEVELOPMENT be pIeued to 
state: 

(a) whether the Govemment propos .. to Integrate 
various sr-madhia on the bank of Vana.ana river In DelhI; 

(b) If so, the details of the plan so envlaaged and 
the time by which It Is going to make the plan effeclJve; 

(d) the details of facilities proposed to be provided 
for VIPs and the general tourists visiting Deihl? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAO) : (.> to (d) It has been decided to redevelopl 
upgrade the entire samadhia Comptex. A concept 
Committee has been eonstiMed on 27.1.2005 to prepare 
an Integrated Concept Plan to make the Complex 
aesthetically and functionally befter befitting the sanctity of 
the place and to meet the requirements of vIIitol'lltourtsts 
to the Complex. An amount of RI. 3.25 efO,," has been 
approved so far for the laid upgradatlon. 

Indo-Sr/ Lanka Trade 

1309. SHRI P. KARUNAKARAN : 
SHRI A.K. MOORTHY : 

WIll the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(.) the adverse effect of Indo-Sri Lanka accord 
especially In pepper, cardamom, arcanuts and other cash 
crops; 
I_I 

(b) whether the pf'i*...of pepper have declined due 
to In..,ort of pepper from Sri-lanka; 

(c) the details of pepper Imported from Sri Lanka 
during the last three years; 

(d) whether the Govemment propoee to revise the 
agrHment In view of hardship faced by pepper growerJ; 

(8) If 10, the details thereof; and 

(f) the steps taken by the Govemment to ..... t tfIe 
pepper cultivators In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) to (f) The information is being collected and will be 
laid on the Tilble of the Houle 

Fall In Induetrlal Growth 

1310.SHRI IQBAL AHMED SARADGI : WIll the 
Minister of COMMERCE AND INDUSTRY be pIePed to 

(c) the amount of expenditure Involved ther8ln; and Itate : 
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(a) whether the Index for Industrial production fel. 
to 4.9% during February, 2005 as compared to 8.3% 
Increase registered In February, 2004; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Govemment to improve 
the Industrial growth during 2oo5-06? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) and (b) As per the. Press Note on the 
Quick Estimate of Index of Industrial Production (liP) with 
base 1993-94, for the month of February 2005, released 
by the Central Statistical Organisation, the growth in the 
overall industrial production was 4.9% in February 2005 
compared to 8.3% in February 2004. The fall in the growth 
in February 2005 was contributt'r:t by ~ ~:ln In the growth 
of output of mining and quarrying (weightage 10.47%) and 
electriCity generation (welghtage 10.17%) and also by 
negative growth in the industry groups - food products 
(weightage 9.08%) and wool, silk and man-made fibres 
(weightage 2.26%). 

(c) Government has put in place various policies to 
promote industrial growth. Besides delicensing of industrial 
capacity, liberalization of foreign trade regime to provide 
better access to inputs at competitive prices, in the budget 
2005-06 rationalization. (lnd reduction in duty rates of 
customs and central excise were carried forward. The 
Budget for 2005-06 also contains a number of measures 
related to manufacturing and infrastructure, envisaging 
favourable impact on industrial growth. Besides, Industrial 
Infrastructure Upgradation Scheme (IIUS) has been 
launched to enhance international competitiveness of the 
domestic industry by providing quality infrastructure in 
functional clusters. 

[Translation] 

Facility to Lectures through Edusat 

1311.SHRI RAKESH SINGH : Will the MlnlMer of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there Is any. scheme to provide the 
facility of lectures through virtual classes to the college 

students in rural and tribal areas in Madhya Pradesh 
through 'Edusat' by ISRO; 

(b) if so. whether the name of any college has been 
proposed for installation of Terminal in Jabalpur: and 

(c) if so, the criteria adopted by the Government for 
selection of colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (c) According to the National Core Group 
for the Implementation of EDUSAT, a National Network is 
being developed in the first phase. EOUSAT is expected 
to facilitate distance learning through virtual classrooms. 
It has also been decided that the ISRO would provide one 
HUB and ten terminals for the Satellite Interactive 
Term/nail (SITs) free of charge, to each of the States. 
includln~ Madhya Pradesh. The location for the Hub and 
Terminals including additional terminals, if any. requested 
by t.... State Government, will depend on the decision of 
the State Government. 

{engliSh] 

ICHR Report 
\ 
\ . 

1312.SHRI BASU DEB .ACHARIA : Will ,the Minister 
of HUMAN RESOURCE DEVELOPMENT be \ pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news item captioned "Ancient India bias in 
ICHR Project" appeared in Hindu on 05.07.2005: 

(b) if so, det,ils and findings of the Committee 
constituted for the purpose of looking into the function of 
the ICt-:tR; and 

(c) .the action takltnlproposed to be taken by the 
Govemment in this regard? 

·r 
THE MINISTER OF STJl.TE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (8) Yes, Sir. 

(b) and (e) The Government have, on SttfSeptember 
2O<M, appointed Stlri D Bandyopadhyay. Executive 
Chairperson, Council for Social Development ·.nd a former 
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Secretary to the Govemment of India, to review the wor1<ing 
of the Indian Council of Historical Research (ICHR), New 

Delhi, and to hold inquiry Into the affairs thereof and to 
report thereon, The one-man Review Committee has 
submitted two interim reports and a final report. The 

recotnmendations contained in the interim reports have 
been accepted by the govemment and, forwarded to the 
ICHR for implementation. 

[Translation] 

Written and Oral Teat of Children 

1313.SHRIMATI KALPNA RAMESH NARHIRE : Will 

the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Govemment is aware that the 

children of tender age have to undergo written and oral 
tests for admiasion to pre-nursery classes in Govemment 
aided and private schools In Deihl; and 

(b) H 80, the action takenlbeing taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) ; (a) No, Sir. According to information received from 
the Directorate of Education, Government of NCT of Delhi, 

controlling aided and private schools in Delhi, no such 
complaint has been received. 

(b) Does not arise. 

[English] 

Upllftment of Rural Women 

1314.SHRI G. KARUNAKARA REDDY : Will the 
MInister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state. : 

(a) the details of the schemes launched by the 
Govemment for the uplHtment of rural women alongwlth 
the amount allocated under each scheme dU1ing each of 
the last three years, State-wise, Scheme-wise; 

(b) whether any criteria has been fixed for the 
launching of schemes; 

(c) if so, the details thereof; and 

(d) the achievement made under these schemes, 
during the said period, Scheme-wise, State-wise? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) Department of Women and Child Develop-
ment Is Implementing two schemes for all round 
empowerment of women through formation of self-help 
groups mainly in rural areas. These are Swayamsidha and 
Swa-Shakti project. Details of grant released to States 
under these schemes during the last 3 years are enclosed 
as Statement-I. 

(b) and (c) These schemes for women upllftment were 
launched by the Govemment on the basis of women 
development indices; I.e. poverty, illiteracy and other social 
indicators. 

(d) A statement indicating major achievements 
under the schemes of Swayamsidha and Swa-Shaktl Is 
enclosed as Statement-II. 

Statement 

Upliftment of Rural Women. 

SWAYAMSIDHA 

Grant released to States In last three years 

(Rs. in Lakhs) 

SI. No. State 2002-03 2003-04 2004-05 

2 3 4 5 . 
: 

1. Andhra Pradesh 38.6 143.57 

2. Arunachal Pradesh 9 

3. Assam 71.5 

4. Bihar 76 

5. Chhattisgarh 39 25 

6. Gujarat 

7. Haryana 18 89 33.8 

8. Himachal Pradesh 3.63 39.17 
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1 2 3 4 5 SWA-SHAKTI 

Grant relHsed to States in last three years 
9. Jammu and Kashmir 33.05 28 

(As. in Lakhs) 
10. Jharkhand 34 51.01 

11. Kamalalea 64 99.06 25.22 
SI.No. Slate 2002-03 2003-04 2004-05 

12. Kerala 35 33.89 20 1. Bihar 130.00 75.00 40.00 

13. Madhya Pradesh 51 45 2. Gujaral 200.00 250.00 250.00 

14. Maharashtra 81 136 3. Haryana 200.00 20.00 110.00 

15. Manipur 4 12.39 19.31 
4. Kamataka 535.00 500.00 200.00 

16. Meghalaya 6 5 5. Madhya Pradesh 425.00 400.00 350.00 

17. Mlzoram 11 5 13.74 
6. Uttar Pradesh 392.83 50.00 300.00 

18. Nagaland 9 11.41 23.92 
7. Chhattisgarh 75.00 50.00 100.00 

19. Oriasa 51 50 92.14 
8. Jharkhand 175.00 15.00 125.00 

20. Punjab 
9. Uttaranchal 105.00 145.00 50.00 

21. Rajasthan 25 Statement-n 

22. Sikkim 4 8 17 ,Uptlftment of Rural Women. 

23. Tamil Nadu 62 70 175 Major Achievements under the scheme of 
Swalfamsldhs 

24. Trlpura 4 9 6.5 
SI. Name of State No of No of No of 

26. Uttar Pradesh 122.44 No. Women Self Help Clusters 

26. Utt.ranchal 16 26 
Beneficiaries Groups formed 

formed 

27. Wett Bengal 49.94 76.98 50 2· 3 4 5 

28. Andaman and 7.9 1. Andhra Pradesh 67,672 3,867 
Nicobar leland 

2. Arunachal Pradesh 4,602 263 :.. 
29. Chandlgarh 0.9 

3. Assam 42,000 2,400 
30 oadre and Nagar 

Havell 4. Bihar 1,03,460 5,912 
,"' 

31. Deihl 5.88 6. Chhatttagarh 29,890 1.708 

32. Lakshadw..p 7.9 6. Gujarat 52,710 3,012 31. 

33. Pondicherry 4 7. Himachal Pradesh 14,000 800 17 

,"/' 
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2 3 4 5 SWA·SHAKTI 

Haryana 
.;. Major Achievements 

8. 22.750 1.300 118 

9. Jammu and Kashmir 21.875 1.250 13 SI. Name of State No of No of No of 

No. Bene- Self Help Clusters 
10. Jharkhand 42.315 2.418 flciaries Groups formed 

11. Karnataka 52.360 2,992 419 formed 

12. Kerala 43,190 2,468 932 1. Bihar 5121 441 57 

13. Madhya Pradesh 64.172 3.667 2. GUjarat 44848 2708 140 

14. Maharashtra 66.447 3.797 139 3. Haryana 22009 1550 100 

15. Manipur 5.250 300 4. Kamataka 38522 2149 201 

16. Meghalaya 7.472 427 5 . Madhya Pradesh 31533 2462 223 
. " 

17. Mizoram 5.268 301 53 6. Uttar Pradesh 63907 5530 214 

18. Nagaland 10,500 600 145 7. Chhattisgarh 8091 560 52 

19. Orissa 63,000 3.600 '- 8. Jharkhand 22242 1678 145 • 

20. Punjab 28,228 1,613 
9. Uttaranchal 7689 571 78 

21. Rajasthan 51,363 2,935 76 
Commando. on BangladHh Border 

22. Sikkim 9.625 550 
1315.SHRI ADHIR CHOWDHURY: Will the Minister 

23. Tamil Nadu 94,868 5,421 
of HOMe AFFAIRS be pleased to state : 

24. Trlpura 3,586 205 88 
(a) whether the Govemment Is aware that comman· 

25. Uttar Pradesh 1,46,003 8,343 40 dos of PMF particularty BSF posted at Bangladesh border 

26. Uttaranchal : 19,688 1.125 
are 'eeUng unsafe; 

27. West Bengal 90,528 &,.73 
(b) if 80, the number of such personnels kliledl 

," . Injured by BDRs personnels on Indo· Bangia Border during 

28. Andaman a~ 2,503 143 . the last Uvee years, year·wise and post·wise; 
Nicobar Islands 

(e)- w~ether the GOV8mft\8nt has lodged any protect 
29. Chandigarh 1,732 99 on such killings; and 

30. Oadra and Nagar 1,172 ·87 
Cd) if so, the detailS In this regard? 

Haveli 
THE MINISTER OF STATE IN THE MINISTRY OF 

31. Delhi 3,063 175 
HOME AFFAIRS (SHAI S. REGUPATHY) : Ca) and (d) No, 

32. LakshadwMp 3,955 226 Sir. BSF personnel deployed on Indo-Bangladesh border 

300" 57 
are in high state of morale and there are no reasons for 

33. Pondlcherry 5,250 them to feel unsafe. During the last th .... years, one BSF 
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Officer has died and three officials sustained bullet injuries 

as a result of unprovoked firing by the Bangladesh Rifles. 

Protest notes are lodged with the Bangladesh Rifles! 

Bangladesh Government as and when such incidents 

occur. 

Industry I .. Chandlgarh 

1316.SHRI PAWAN KUMAR BANSAL : Will the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether the industry in Chandigarh is showing 

signs of decline; 

(b) if so, the reasons therefor; 

(c) the steps taken or proposed to rejlNenate the 
industry in Chandigarh, particularly the small scale and tiny 

industry including the traditional screw and hinges 

manufacturing; and 

(d) the number of new industrial units set up during 

each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY 

OF HOME AFFAIRS (SHRI S. REGUPATHV) : (a) Yes, 

Sir. 

(b) and (c) There are a number of factors that have 

led to clOSing of industries, the prominent being lack of 
involvement in new technology to keep pace with evolving 

industrial environment. The U.T. Administration has, 
therefore, initiated steps to encourage the I. T. Enabled 

$eNices and Business Process Outsourcing (BPO) 

Industry. 

(d) The number of new SSI'lndustrial units set-up! 

registered during ..cfl of the laat three years are as 

under :-

Vear No. of SSI Units registered 

2002-03 38 

2003-04 38 

2004-05 85 

[Translation] 

Penllon to Freedom Fighterl 

1317.SHRI SUSHIL KUMAR MODI: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) the number of freedom fighters found bogus 
during investigations by the Govemment, State-wise; 

(b) whether any recovery has been made from 

these freedom fighters; and 

(c) the details of the Investigations regarding bogus 

freedom fighters still In progress in various States, State-
wise, particularly Bihar State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

As per available records. a total of 3111 pensions have 

been suspended and 1584 penSions have been cancelled 
. till 30.6.2005, since the inception of the Central scheme 

in 1972. A statement showing the State-wise details is 
enclosed. 

(b) The pensions drawn earlier are also simulta-

neously ordered to be recovered in all cases where the 
pensions are cancelled (except where it is duly established 
that the earlier pensions were obtained on mistaken 
ground, i.e., the persons were not at fault and no malafide 
or submission of false information, etc., was made out 
against them). Actual recovery is made by the concerned 
State Governments. The Central Government does not 
maintain record of the recoveries effected. 

(c) Receipt of complalntslinformation from .vtd~ 
sources alleging bogus/fraudulent pensions is .'·continu-
ous process. Each such matter is examined with reference 
to the provisions of the Swatantrata Sainik Samman 
Pension Scheme, 1980, In consultation <With the concerned 
State Government. On examination, wherever it is 

established that the claim does not meet the eligibility,. 

criteria and the evidentiary requirements of the Central 
scheme, the pension' Is suspendefi/cancelled, after 

foUowIng due process. Such matters are dealt with 
1ndividuIIIy. Staliltical deta118 are not maintained. 
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Statement 

SI. No. StatelUT Suspended Cancelled 

1. Andhra Pradesh 135 05 

2. Bihar 763 272 

3. NCT of Delhi 02 26 

4. Goa 03 09 

5. Haryana 15 22 

6. Himachal Pradesh 00 02 

7. Karnataka 570 262 

8. Kerala 723 61 

9. Jammu and Kashmir 03 00 

10. Madhya Pradesh 56 64 

11. Mahara8htra 228 38 

12. Manipur 00 151 

13. Meghalaya 07 13 

14. Orissa 46 86 

15. Pondicherry 09 13 

16. Punjab 105 28 

17. Tamil Nadu 20 84 

18. Uttar Pradesh 235 226 

19. West Bengal 191 216 

20. Tripura 00 05 

21. Rajasthan 00 01 

Total 3,111 1,584 

Madril... on Border Ar ••• 

1318.SHRI NfKHIL KUMAR CHOUDHARY : Will the 
Minister of HOME AFFAIRS be plened to atate : 

(a) whether the Madrasu and Mosques situated on 
the border of a.ngladesh Is a threat to our security; 

(b) It so, whether the security agencies has also 
expressed their concern over this; and 

(c) if no, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI s, AEGUPATHY) : (a) and (b) 
Sttcurity agencies have reported that a few places of 

worship and religious instruction located along India-
Bangladesh border are being used by groups inimical to 
India's interests. 

(c) Vigilance is being maintained by the security 
agencies on the activities of religious institutions situated 

.Iong the border. The State Governments have been 
advised to take action under the provisions of the Religious 
Institutions (Prevention of Misuse) Act. 1988, wherever 
such places of worship/religious instruction are found to 
be indulging in illegal activities. 

[English} 

Teacher-Student Ratio 

1319.SHRI RAVICHANDAAN SIPPIPAAAI : Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government is aware of several 
technical institutions and management institutions that are 
not maintaining prescribed teacher-student ratio; 

(b) If 80, whether any committee has been consti-
tuted in this regard; 

(c) If so, the details thereof aJongwith recommenda-
tions; and 

(d) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) and Cd) As per the information furnished by 

the AICTE, some technical (including management) 
Inltltutes do not have faculty strength as per AICTE 
nonna. For' the year 2005-06, the sanctioned Intake of 
such institutes was reduced keeping in vIew the eXtent 
of shortage of facufty. The reduction was subject to 
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restoration on recruitment of the requisite faculty, and the 

intake of those institutes, which complied with the 

requirement, has since been restored. However, no 

Committee has been constituted In this regard. 

Drainage System 

1320. SHRI SHRINIWAS DADASAHEB PATIL : Will the 
Minister of URBAN DEVELOPMENT be pleased to 

state: 

(a) the total number of cities having more than one 

million population in India; 

(b) whether the Govemment intends to asaist 

Municipal Corporations and Councils of the cities to lay 
underground drainage system; 

(c) If so, whether a scheme on the lines of PURA 

(Provision of Urban Amenities In Rural Areas) would be 
fonnulalad in order to augment urban amenities; 

(d) If so, the details thereof; 

(e) whether the Tenth Five Year Plan has expressed 

the need to step up investment in sanitation and solid 
waste management; and 

(f) if so, the steps taken by the Govemment in this 

regard? 

THE MINISTER OF pARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : <a) As per 2001 census, 35 cities in India 
are 'having more than 1 million population. 

,(b) ~ ':lnder the Mega City Scheme of Infrastructure 
Development, . financial assistance is being provided 
through State !eYe! nodal agencies to assist Urban Local 
Bodies (ULSs) to "undertake sewerage and sanitation 
worb In addition to other Infrastructure projects in 5 Mega 
cllier viz. Mumbal, Hyderabad, Kolkata, Chennal and 
88ngalo,.. 

(c) and (d) There is a proposal to set up National 

Ufban Renewal Mission (NURM) for select city and Urban 
InfrastNCture Development Scheme (UIDSSMT) for other 
citiMJIowns to provide reform linked asaistance for 

development of urban infrastructure including underground 

drainage system. Details of the scheme have not been 

finalized. 

(e) and (f) Yes, Sir, During the Tenth Five Year Plan, 

the Scheme of Solid Waste Management and Drainage 
f., •• 

has been launched in 1 0 Selec~d Airfield Towns to 

prevent bird menace to defence dlrcrafts at a total 
estimated cost of Rs. 99.34 crore. An outlay of Rs: 2354.65 

crore (Rs. 1304.65 crore for IDSMT + Rs. 1050.00 crore 

for Mega City Scheme) has been made for the Centrally 

Sponsored Scheme of Integrated Development of Small 
and Medium Towns (IDSMT) and Scheme o(infrastructure 

Development of Mega City which provide for s.werage. 

construction and upgradatlon of Master P18~ drains 
including storm water channels apart from other il)irastruc-

.ure protects. 

Implementation of Re .. rvatlon Policy 

1321.DR. K. DHANARAJU: Will the MlhiMerof URBAN 

DEVELOPMENT be pleased to state : 

'(a) whether the reservation policy for. SCs/STs and 
.. ..ill 

other backward classes is not being fully implemented in 
the Ministry and its subordinate offices as par orders of 

the Department of Personn.el and Training; 

(b) if ~o, the reasons therefor; and 

(c) the steps the Government proposes to take to 
make sure that instructions are fully implemented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The information is being collected 
and will be laid on the Table of the Sabha. 

{Translation} 

Drinking Water In Deihl 

1322.SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH "LALANM : 
SHAI RANEN BARMAN : 

Will the Minister of URBAN. DEVElOPMENT be 
pIeaHd to stete : 
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<a) whether the minimum requirement of drinking 
water in Delhi i8 not being fulfilled; 

(b) if so, the facts thereof; 

(c) the per capita availability of water during the 
Month April, May and June, 2005; 

(d) ~ether five star Hotels in Delhi were not made 
to suffer the scarcity of water and their requirement per 
day of 2000 Iltres per room was made available; 

(e) if so, arrangement in this regard; and 

(f) the steps the Govemment proposes to provide 
adequate and safe drinking water to the residents of Delhi 
this summer? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The Delhi Jal Board (DJB) has 
informed that on an average 675 million gallons per day 
(mgd) of water i8 being supplied for a population of about 
140 lakhs in Delhi. This works go to approximately 210 
lit.... per capita per day. 

(d) and (e) The DJB is supplying water to Five Star 
Hotels through the common network on commercial tariff. 

(f) The DJB indicated that water production is being 
supplemented through 250 tube-wells and 450 Deep Bore 
Hand Pumps. About 1200 water tankers have also been 
deployed in the water deficient areas. 

To further enhance the availability of drinking water, 
water treatment planta at Sonia Vihar and Nangloi have 
been constructed with a total treatment capacity of 180 
mgd. In addition water treatment plants at Dwarka, Bawane 
and Okhla with a total capacity of 80 mgd have also been 
pIIInned. Action has also been taken to reduce the 
aeepage losses and recycling of waste water at existing 
water treatment plants. 

[English] 

establishment of tuitional Colr R .... rch and 
Uan .. m.nt Inatltut. at Trlvandrum 

1323.SHRI VAAKALA RADHAKRISHNAN : WHI the 
MIniIter of AGRO AND RURAl INDUSTRIES be pIeaeed 

'.10 ..... : 

(a) whether the Govemmel'lt has received a pro-
posal from Kerala Govemment seeking''linancial .. lia-

tanee for establishment of National Coir ResearCh and 
Management Institute at Trivandrum; 

(b) "so, the details thereof; and 

(c) the time by which a final decision is Iik8Itt~(tie 
taken in thia regard? 

THE MINISTER OF SMALL SCALE INDUSTRiES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) Yes, Sir. 

(b) The memorandum submitted by the Govemment 

of Kerala envisages establishing a Research and 
Management Institute, exclusively for the coir sector, at a 
total cost of Rs. 1500 lakh. As per this proposal, 75% of 

cost of establishing the Institute should be"met by the 
Govemment of India and the balance 25% by the 
Govemment of Kerala. 

(c) Two established research institutes, namely, 
Central Coir Research Institute, Kalavoor (AUeppey) in 
Kerala and Central Institute of Coir Technology, Bangalore 
in Kamataka are already carrying out basic and 
technological research and development activities cover-
ing different facets of the eoir Industry, right from the 

extraction of the fibre to the finishing operations of coir 
products. Therefore, it does not appear necessary to set 

up another research Institute for the same purpose. 

For.lgn Technlc.1 CollaboratIon 

1324.SHRI P.S. GADHAVI : Win the Minister of 
COMMERCE AND INDUSTRY be pleased to atate : 

(a) the details of cas,. of foreign technical 
coUaborationa and franchise pacta as recommended by 
Project Approval Board (PAS) during each of the last two 
years; 

(b) the number of Technical Collaboration Agree-
ment (TeA) approved during the above period; 

(c) whether some trlde rnaftl '.greements between 
Incian .. Ibeidi ...... and foreign COmplnles went aIao 
approyed for Fuel InJection ... of petrol engines; _ 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINI~TRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) to (d) A total of 302 cases (181 cases in 2Do3-04 

and 121 cases in 2004-05) of foreign technical collabo-
rations including trademarkslbrand namelfranchise agree-
ments and extensions/amendments therein have- been 
approved by the Government on the recommendations of 

the Project Approval Board (PAB) during the last two years. 
The proposal of MIs. Robert Bosch India Limited, 
Bangalore for trademark agreement with MIs. Robert Boscoh 
GmbH, Germany for Fuel Injection Systems and parts 

thereof for Petrol Engines for motor vehicles was approved 
in October, 2003. 

[Translation] 

New Rule. to Strengthen Border Potlce 

1325. SHRI RAOSAHEB DANVE PATIL : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment has formulated new 
rules to strengthen the border police; 

(b) if so, the details thereof; 

(c) the amount apent each year by the Gove"'ment 
to strengthen border police network; and 

(d) the number of border police personnel in the 
country as on date and the detail., of the areas where ..... ese 

personnel are posted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI s. REGUPATHY) : (a) to (d) 
Strengthening of border guarding set up is a continuous 
process under which the need for augmentation of 
manpower, their equipment and the Border Out Posts 
(BOPs) Is assessed on a regular basis. Besides the 
expenditure on salary, equipment and logistics of the Force 
personnel as a part of overall budget, a provision of Rs. 1 05 
crore has been kept exclusively for constructing Border Out 
Posts in this financial year. There· are 3,45,126 personnel 
in the Border Guarding Forces of BSF, ITBP, Assam Rifles 
and sse deployed on the botders with Bangladesh, 
Bhutan, China, Myanmar, Nepal and Pakistan. 

[English) 

Foreign Direct Investment 

1326.SHRI JYOTIRADITYA M. SCINDIA : 

SHRI ASADUDDIN OWAISI : 

Will the Minister of COMMERCE AND INDUSTRY be 
plaased to state : 

(a) the number and details of offers of Foreign Direct 
Investments from foreign firms in different ventures in 
different States especially those in infrastructure; 

(b) the offers since approved alongwith the FDI 

involved and the job opportunities likely to flow therefrom; 

(c) whether the Government is paying special 
pttention to push FDI and FII inflows; 

(d) If so, the details thereof; 

(e) whether a delegation with the Minister of 
commerce visited Australia and other European countries 
to invite FDI in different sectors of economy especially in 
the infrastructure sector; and 

(I) if so, the details of success with respect to 
different countries visited by him? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) and (b) Statements showing sector-wise and state-
wise details of apprClvals for Foreign Direct Investment 
(FDI), including infrastructure sector, granted since 1991 
are enclosed as Statement-I and II. Foreign investment, 
supplements domestic investment and, like any other for:m 
of investment,. results in generation of employment 
opportunities. Data on employment generation on account 
of foreign investment proposals approved are not 
maintained separately. 

(c) and {d) The policy and regulatory framework lor 
foreign investment, which includes FDI and Foreign 
Institutional Investment (FII), are reviewed on an ongoing 
basis. Such investment triggers technology spillovers, 
contributes to international trade integr8tion particularly 
exports' and enhances the competitiveness of the domestic 
economy. 
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(a) and (f) The Commerce and Industry Minister led 2 , '3 4 
an offlcial-c:um-buslness delegation to the United Kingdom 
In October 2004, Japan In April 2005 and Australia in May 3. BoHera and ..... Generated 37 147.16 
2005. During these viaitl Oeattnallon india events went PIa1t. 
also organized in collaboration with the Federation of 
Indian Chambere of Commerce and Industry. TheH ..... nts 4. Prime Mo".. Other t .... Elec- 23 91.72 

aim at dissemination of information on the Investment trlcal 

climate in India and help in building greater awareness 5. Electrical. Equipment (lnclud-
on investment opportunities in India. inti Software and EIectronIo. 

Statement·1 Electrical Equipment 888 5894.29 

Sector-wise Bl8sk-up for Foreign Dirw:t ItWNtmMIt Computer Software Industry 3346 9490.31 
(FOI) Approved by Govemment during 

August 1991 to ,.y 2005 Electronics 476 3289.60 

SI. Name of the Sector No. of Amount of Computer Hardware 32 381.57 

No. Approvals Foreign Direct Othere(StW) 63 176.05 
1m."""""" 
Approved Sector Total 4784 19231.82 . 

1 2 3 4 8. Telecommunication. 

1. Metallurgical Indu.trle. Telecommunications 386 12779.44 

Ferrous 161 7103.32 RadIo Paging 47 1248.80 

Non-Ferrous 42 782.85 Cellular MobIleI8uic Telephone 198 2338 UK) 

Special Alloys 79 2031.78 ServIce 

Mining 'Service 88 4479.83 TeIec:ofnmUnicItn (I and B) 148 3253.98 

Misc. (other Items) - 64 1218.CM ~re (Telecommunlcatlon&) 89 877.18 

Metallurgy 
Sector Total 828 41641.09 

Sector Total 434 15883.80 
7. 1'nIn.portatlon Indultry 

2. Fuel. (Poww.and 011 
408 5205.54 

Refinery) Automobile InMtry 

Power 279 38427.24 AirlSea Tranaport 257 1738.06 

Oil Refinery 156 18244.25 P ... anger eare 82 8329.10 

Power (oiIher) 100 5501.79 Auto AncUiariellParta 212 2870.26 

Oil Refinery (Other) 63 4440.23 Porta 34 1876.64 

Othere(Fuela) 121 3484.17 QIh"re (Transport) 127 1517.84 

Sector Total 719 70077.68 Sector Total 1120 21337.44 
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1 2 3 4 1 2 3' 4 

•• Induetrial ..... nery 682 1709.10 28. Vegetable 011. and Vana..,.tl . t5 320.58 

I. MIIohine Tool •. 146 416.26 28. Soape, Coametlc. and Toilet .49 401.51 

10. AgricuHwaI MachInery 19 480.11 
PreplllatJona 

11. Earth-Movtng Machinery 35 248.94 
30. Rubber Good. 137 1420.09 

12. lII ...... neoua ......... and 656 1880.95 
31. Leather, Leather Good. and 182 576.10 

Engineering Plckera 

13. Commercial, OffIce end Hou __ 80 1185.56 32. Glue end Gelatin 5 5.93 

hold EquIpIIIenI 33. OIa .. 114 2523.95 

14 ........ and ..... 1 AppItanoH 115 419.96 34. Ceramic. 184 667.40 

115. Induatrtal In8Irument. 111 180.37 35. Cement and Gypeum Proclucta 79 1988.72 

1 •. Scientific In ............. 31 65.81 •• Timber Product. 24 38.46 

11 ................ , Surveying and 4 38.37 37. Defence Induetrle. 0 0.00 
Drawing 

38. ConeultMoy Servt ... 
1.. FertIHzera 13 14.7.85 

Deaign end Eng. Services 358 1276.60 
1.. CheMical. (other IMn lertl· 1084 12835.23 . 

Ilzera) Management Service. 353 912.51 

2O.PhotognlpNc AIIW PM", and 22 238.25 Marketing 62 58.76 
Paper 

Con.truction 19 57.52 
21. Dy ... tuffe 20 128.77 

Others (Consultancy Set'Vice) 60 176.49 
22. DRIp and Ph8nNIeeuIINI. 373 2806.19 

Sector Total 852 2481.88 
21. T ....... (1MIud yed, printed) 658 3231.78 

3 •• ......,... Sector 
24. Paper Mel Pulp including Paper 137 3115.87 

Product Financial 484 8089.83 

25. Suger 15 1083.43 Non-Financial Servic .. 369 S489.06 

H. FenMntatIon 1Rd ......... 84 1544.51 8MIdng gervicee 41 803.87 

27. Food ProceaIftg lnduatrtH ~e 33 480.36 

Food P~ 182 9454.87 HoepItaI and Oiagnoetlc Cen .... 155 1238.39 
" 

Marine Products 71 •. 13 Outaourcing 29 190.06 

MilceI!aMoua (t=ood Proct} 21 130.51 Reeurd\ and Development 53 8DS.51 

Sedor total 788 1eI4.11 EdUcation 105 1250.15 
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2 

Other Services 

Sector Total 

40. Hotel and Tourt ..... 

Hotel and Restauranla 

Tourism 

Others (Hotel and Tourism) 

Sector Total 

41. Trading 

Trading 

Trading (For Exporta) 

Trading (Activities) 

E-Commerce 

Sector Total 

42 .. Mlloellaneoul Indul.rlel 

Horticulture 

AgricuHure (Hybrid leeds and 
PlaAtation) 

3 4 

91 938.41 

1380 17159.64 

347 

158 

39 

544 

258 

288 

301 

44 

871 

81 

127 

3821.23 

8V2.75 

270.51 

4984.49 

489.86 

415.47 

2287.99 

211.49 

3384.80 

246.06 

513.20 

FloricuHure 116 2i1.05 

Diamond 23 152.45 

OmamentandGold 3. 127.10 

ConatructIon ActMtiM and Real 1 H 1616.10' 
Eatate 

Tea/Coffee 10 12.47 

Cigarenes 3 12.73 

Printing of Books etc. -25 144.07 

Coir 9 4.97 

137 3184.96 

Sector Total 1549 7324.16 

Grand Total 19012 252549.27 

St.t.wis. Break-Up for Fo,.ign Direct InvHtment 
(FDI) approved by Gowmment during 

Augwt 1991 to May 2005 

SI. No Name of the Slate 

2 

1. Andhra Pradeah 

2. Aaaam 

S. Bihar 

4. Gu;arlit 

5. Harvana 

6. Himachal Pradesh 

7. Jammu and Kuhmlr 

8. Kamataka 

9. Ke"" 

1 O. Madhya Pradeah 

11. Maharuhtra 

12. Manlpur 

13. Meghalaya 

14. Nagaland 

16. Punjab 

17. Raja.than , 

18. Tamil Nadu 

19. Tripura 

20. Unar PracfeS/l 

21. Weet Bengal 

(Amount in crore Ruppea) 

Amount of Foreign 
Direct investment 

approved 

3 

11658.71 

2.40 

739.70 

12748.98 

1226.64 

8.41 

19202.55 

1812.45 

1271.41 

37250.67 

3.'19 

52.96 

3.88 

8235.45 

2213.65 

2911.21 

22112.18 

3.OQ 

4846.22 

8016.87 
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1 2 3 

22. ChhaHisgarh 832.93 

23. JNutthaM 146.51 

24. Ularanchal 131.35 

25. Andaman and Nicobar Islands 13.79 

26. AruMchaI Pradesh 11.06 

27. CMncIgarh 

28. Dadra 11M NIIgIIr Havell 123.98 

29. Deihl 30843.14 

30. Goa 999.38 

31. LakshadWeep 0.50 

32. Mizoram 1.52 

33. Pondicherry 1286.20 

34. Daman and Diu 60.89 

35. State Not Indicated 70765.06 

Grand Total 252549.27 

(Translation) 

1327.SHRI MUNAWAR HASSAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) the names of the countries having trade relations 
with India at present; 

(b) the details of import and export made with each 
of the countries alongwith their value year-wise. commod-
ity-wise during the last three years; and 

(c) the staps taken to strengthen the trade relations 
with various countries? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) India has eKPOrt and Import 
trade with about 200 countries .. The trade detaIIa are .. 
follows ;-

(In US $ Billion) 

Year Export Import 

2002-2003 52.72 61.41 

2003·2004 63.84 78.15 

2004-1006 !9.25 107.07 

India exported a variety of commodity basket consist-
ing of Engineering gooda. GemI Mel Jewellery. Chemical 
and related products. Ted.... etc. and imported Cereal!, 
Pearls. Preoious and semi-precious Stone., Electronic 

goods and Gold and Silver. etc. The names of the countrIM. 
valu.. of import/export year-wise. cornrnHitf-wiM .. 
given in the publication 'Monthly statistics of Foreign Trade 

of India Vol. II (Imports)' and 'Monthly statiab of For.ign 
Trade of India Vol. I (Exports)' of 2003. 2004 .-,d 200S 
published by Directorate General of Commercial Intelli-
gence and Statistics which are available In the Parliament 

Library. 

(e) Strengthening of the trade relations with coun-
tries and groups of countries is a continuous and ongoing 
process. Efforts are regularly being made to. expand and 
diversify trade through various ~ivitie8 such as trade 
market research. information dilSemination. buyer-seller 
meets. participation in Important trade fairs. meeting of the 
Joint ComrAi .. ion8ICouncila to help identify potential 
areas/sectors for promoting trade. 

. 
PerformllMe In larva 8hIkeha Abhiyan 

1328. SHRI SANTOSH GANGWAR : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

(a) whether the Government has issued directions 
or propose to issue directions those State Governments 
that are not contributing to the Sarva Shlksha Abhiyan. a 

centrally sponsored scheme; 

(b) if 80. the name of States to whom such directions 
have been issued; and 

(c) If not. the reaeons therefor alongwith the action 
taken In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) and (c) Th. funding pattern under the SatYa 
Shiksha Abhiyan Programme \I in the ratio of 75:25 
between the Centre and the States, during the 10th Plain 
period. Delays in release of State Share are taken up with 
State Governments concerned. At present only six States 
have not met their State shares namely, 1<."'a, Arunachai 
Pradesh, Delhi, Mizoram, Manipur and Tripura. 

Export .f .. ..".1 Rice 

1329. SHRI AVINASH RAI KHANNA : 
SHRI RAM SINGH KASWAN : 

Will 1M Minister of COMMERCE AND INDUSTRY be 
pIe .. ed to state : 

(a) the quantum ., IIIIIrnMI rice exported from the 
country during the I.. .... YH"I and ther .. fter; 

. (b) the amount of foreign .xohMge earned by the 
coUntry therefrom during the ,aid period; 

(c) whether the Government propoees to formulate 
any scheme to encourage the export of Basmali rice; 

(d) if so, the details. thereof; and 

(e) the target fixed for the export of Basmati rice 
during the current year? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : ·(a) and (b) The quantum of Balmati rice 
exported from the country and the amount of foreign 
exchange earned therefrom are as under:-

Year Quantity Foreign. exchange 
(in Tonnes) earned (in US 

Dollar Million) 

2002-03 7,08,793 425 

2003-04 7,71,491 434 

2004-05 11,26,125 610 

2OOS.Q6 (April 05) 81,014 50.21 

Source: DGCI and S. 

(c) and (d) Steps b~ing taken, on an on going basis, 
or promotion of export of agricultural products Including 
Basmati rice, are conducting publicity campaigns, sending 
delegations abroad, participating in international trade 
fairs, inviting potential buyers and providing financial 
assistance to exporters for improving quality, packaging, 
brand promotion pf products and for conducting market 
Mrvice. 

(e) No targets are fixed for export of agricuhural 
products including Basmati rice. 

[Eng/I." 

Direction by Punjab and Haryana 
High Court 

1330. SHRIMATI KIRAN MAHESHWARI : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(it) whether the Government is aware of certain 
directives issued by the Punjab and Haryana High Court 
at Chandigarh on February 14.,2005 regarding fee. etc. to 
be charged from the students by such educational 
institutions (Schools) who were allotted land by Ih\ 
administration of Union Territory of Chandigarh at 
concessional rates; 

(b) if so, the detail. of instructions and direction, 
issued by the High Court; 

(c) lbe steps taken by the Govemment to comply 
with the Court Order; and 

(d) the time by which the Court directions will be 

'fully complied ·with? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir. 

(b) The directions of the Hon'ble Punjab and 
Haryana H!gh Court in CWP No. 8918 of 2004 are to the 
effect that the Adfninistration will enforce clause 18 of the 
AUotment of Land to Educational Institutions (Schoola) 
et~. on Lease-hold Ba8is In Chandigarh Scheme. 1996 
forthwith and allott .. , of the school sites shall be required 
to give an undertaking in writing to thi8 effect within three 
month8. In the event of their failure and/or reluctance to 
give the undertaking. a8 directed above, It will be open 
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for the Chandigarh Adminiatration to cancel the aHotment 

of school site in accordance with Law. 

(c) The Chandigarh, Administration constituted a 

Committee including educationists which gave its recom-
mendations and based on the same, a notification is to 

be issued. 

(d) The Court directions are expected to be fully 

complied with by the start of the next academic session. 

[Translation} 

Terrorist Camps In Poonch and Rajourl 

1331. SHRI MAHESH KANODIA : 
SHRI BHUPENORASINH SOLANKI 

Will the Minister of HOME A~ rAIAS De pleased to state 

(a) whether terrorist campI are running in Poonch 
and Rajouri sector; 

(b) if so, the details in this regard; 

(c) the steps taken to destroy the.e campa so far 

and the time by which it is likely to be done; and 

(d) if not, the. reasons therefor? 

'THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) No, Sir, Government have no input to suggest running 
of training camps in Poonch and Rajouri sectors of Jammu 
and Kashmir State. 

(c) and (d) Question do not arise. 

I (English) 

Inclualon of Communication Skill 
Subject In Curriculum 

1332.DR. M. JAGANNATH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government. is awan. that the rural 
youth despite being Intelligent fail to get empfoyment in 
the MNCs beeaUN of their poor communication skills; 

(b) if 80, whether the Govemment propose to 
• 

include Communication Skillt .. a tubjec:t in the existing 

CUrriculum of Univeralties to prepare the youth tp equip 

them with 'kill to get job; 

(c) if so, the details thereof; and 

(d) if not, the rea80ns therefor? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 

; HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) According to the information furnished by the 

Department of Rural Development, no specific infol1Tl8tion 

is available with them with regard to lack of employment 

opportunities for rural youth in UNC, due to their poor 

communication .kIH8. 

(b) to (d) As per the information tumithed by the 

Unlveralty Grants CommiMion (UOC), the UGC provides 

auistance to cofleges (cover.d under Section 2(') and 
12-8 of the UGC Act, 1956) under the soheme of Career 

Oriented Programmes to start course, on Communication 
Skills a& an add-on course. The objective is to develop 
knowledge sklll8 and attitudes for gainf\ll employment of 
the students. 

lulelde by Chltd ... n 

1333. SHRI REWATI RAMAN SINGH: WIt the Mln~ter 

of HOME AFFAIRS be pleand to s4ate : 

(a) whether the NGOs like ,anchetan wbt1<ing in 
cooperation with Police have ob8erved that children 

between theige of 9 to 14 yea,. have a tendericyto 
commit suicide; 

(b) if so, whether such tendency I, more pro-

nounced In girls; and 

(c) the stepa takenlbeing taken by the Govemment 
to arrest this trend including the change8 contemplated in 

the education system to make it more responaiva to the 
students' requirement. and Inclullon of yoga iq. the ,. 
curriculum to relieve streu and make them ten ........ 
etc.? 

..' ,\" 
THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAvif) : <a) 

\'. 
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The Government has not received any such report from 

any NGO that children between the age of 9 to 14 years 
have a tendency to commit suicide. However, as per 

records compUed by the National Crime Records Bureau, 
cates of suicides by children upto the age of 14 years 
during- 2001-03 were as given below : 

Suicides by Children during 200 1 to 2003 

Years Age Group upto 14 Years 

Male Female 

2001 1498 1509 

2002. 1306 1574 

2003 1278 12;8 

(b) The records In~~ate a higher number of cues 
of suicides by girls in the age group upto 14 years. 

(c) Examinations are often perceived .. a caule for 

suicide by children. As part of the National Curriculum· 
Framework Rev~ pr~ss, focus group' on .choal 
education related are.. were let up, Including groups on 
Examination Reform and Health and Physical Education. 
The.e groups, through wide ranging deliberations gener-
ated ideas for the construction of positio~ papers in there 
respective areu. The position paper on 'Health and 
Physical Education' stresses on the role of both Yoga and 
Physical Education in the overall development of the child. 
The position paper on Examination Reform focus .. on the 
stress and strain resulting from the prevailing examination 

practices. 

"ower Supply to Metro Syatem 

1334. SHRIMATI SUSHEELA BANGARU LAXMAN 
WHI the Minister of URBAN DEVELOPMENT be pleased 

to state: 

(a) whether prestigious Metro Railway Syatem In 
Defhl recently c~ to • halt for a long period due to power 
fIIituC9 causing Inconventence to the commuters; 

(b) if 10, the reasons therefor; and 

(c) the measu .... Initialed to ...". uninterrupted 
poIINr suppfy to the Metro Syatem? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) and (b) Due to failure of a 25 KV insulator 
in the overhead electric line, within the DMRC system, 
power supply to a part of the Shahdara-Tis Hazari section 

was disrupted, affecting services for 40 minuttts on 
13.7.2005. 

(c) Plan has been drawn up for strengthening the 
insulators in the lection in a time bound manner. 

Launch of Schem.1 by NSIC 

1335.SHRI AAJENDER KUMAR : WIU the Minister of 
SMALL SCALE INDUSTRIES be pleased to state : 

(at·· &he number of achemes launched by NSIC In 
country, State-wise. particularly in Harldwllr district; 

(b) whether the N$IC has assessed the impact of 
buyer-seller meet; 

(c) if so, the detaita thereof; 

(d) whether the NSIC has been designated as nodal 
agency for mari<eting of SSI product in Metro citiea; and' 

(e) if so, the details tbMeof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) The National Small Industriel 
Corporation (NSIC) implements the following schemes 
throughout the country. including Hardiwllr district, to 
provide assistance and auppert to Small Scale Industri .. 
(SSI) ;-

(1) Eq~nt Anancing Schemes: 

(i) Hire Purchase Scheme 

(ii) Term Loan Scheme 

(2) MarUting Assistance Schemes: 

(I) Single Point Regi8tIa1ton Scheme for 

(II) Tender Marketing Scheme 

(ill) Raw Material Asatstance Scheme 
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(iv) Export Facilitation Scheme 

(v) Bill Discounting Scheme 

(3) Support Services Schemes: 

(i) Periormance arid Credit Rating Scheme 

(ii) Infomediary Services Scheme 

(iii) Monitoring and Advisory Services Scheme 

(b) and (c) T~e buyer-seller meets conducted by NSIC 
have resulted in larger number of SSI units becoming 
Juppliers to Public Sector Undertakings and Govemment 
Departments, by registering sueR' units under NSIC's 
Single Point Registration Scheme during the meets. During 
2003·04, NS1C organIzed 35 buyer-sellet meets,resulting 
in fresh registration of 967 SSI units. In 2004-05, 45 buyer-
seller meets were organized, resulting in 1410 frnh 
registrations. 

(d) No, Sir. 

(e) In view of (d) above, does not arise. 

{Translation] 

examination System 

1336:SHRI JAI PRAKASH· (MOHANLAL GANJ) : Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to Itate : 

(II} whether the Govemment has issued instructions 
to the Central Board of Secondary Education for taking 
measures to make students tension~free in examinations; 

(b) if so, whether the CBSE hal submitted details 
of measures taken in tills regard to the Union Govemment; 
and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (c) YetI, Sir. The Ministry of Human Resource 
Development had convened a meeting of eminent 
educationists, Principals of some r<endriya Vidyalayas and 
Public SchooJs, Representative from premier institutions 

such as Indian Institute of Technology and Indian Institute 
of Management, Heads of Boards of Examination and 
specialists in psychology and counseling on 24th March. 
2005 to discuss measures to reduce the examination 
stress amongst students. The issues have since been 
discussed on 1 st May 2005 by the Council of Boards of 
School Education in India (COBS E). Following on these 
discussions, the Central Soard of Secondary Education 
(CSSE) has taken various measures to reduce stress 
caused by examinations. The Soard proposes 
to give an extra fifteen minutes to the students to study 
the question paper before the commencement of the 
examination. This is expected to help students answer 
the question paper in Ii better-plar)ned and un-hurried 
manner. 

Other measures taken by CBSE to reduce examina-
tion-related stress, include:-

(i} Tele-counselling of students to mitigate their 
sense of anxiety. 

(Ii) Publication of sample question papers and 
marking schemes to famHiarise teachers and 
students about the nature of questions and 
question papers. 

(iii) Elimination of overall aggregation of marks to 
reduce unhealthy competition among students. 

(iv) Providing facility of compartment examination in 
two subjects in class X and one subject in class 
XII. 

(v) Providing three chances of compartment exami-
nation for class X and XII. 

(vi) Restructuring of question papers in certain 
.u~jects to· provide more Intemal choices in 
questions. 

In addition to the above. CSSE i8 also examining a • 
proposal to introduce Comprehensive and Continuous 
School based Intemal Evaluation in a ph~ed manner and 
designi':lg of question papei's of three hours duration in 
·sucl:l a manner that an a~erage student can complete it 
in two and a half hours. 
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[EngliMJJ 
Clo.,,. of T •• Plantation 

1337.SHRI K. FRANCIS GEORGE: 
SHRI ANANTA NAYAK : 

WIN the Miniater of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the number of closed tea plantations at present 
and the number of workers retrenched, State-wise; 

(b) whether the Government proposes to revive the 
closed Tea Estates and to rehabilitate the workers; 

(c) if so, the details thereof, St,te-wise; 

(d) whether the . Government hal considered the 
report/recommendations of the Expert Committee formed 
to Itudy the problems of closed Tea Estates in the country; 

(e) if so. the recommendations of the CommlUee 
and the action taken by the Government on it so far; 

(1) whether the recommendation of the Fergusol 
Committee on the malpractices at the Tea AlJction Centres 
has not been implemented by the Government so far; and 

(g) if so, the reasons therefor and the action 
proposed to be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI . E.V.K.S. 
ELANGOVAN) : (a) As per available information, 24 tea 
gardens remain closed in the country at present, affecting 
approximately 15,640 workers. State-wise details are given 
below:-

Stale 

Assam 

K .... 1a 

We. Bengal 

Trlpura 

Total 

Number of gardens Approltimate number 
which remain closed 

at present 

3 

14 

6 

1 

24 

of workers 
aHected 

3820 

7410 

4340 

70 

15840 

(b) to (.) In January 2003, the Govemment of India 

had appointed three Expert Committees to make an in-
depth .tudy of the closed tea gardens in the States of Welt 
Bengal, Kerala, Auam and Trlpura. These Expert Commit-
te •• studied 36 gardens, which were lying closed in 2002. 

The main caUHI for sicknels/closure as identified by the 

Committees include inherent weaknesaes of the gardens 
due to poor ytefds arising out of poor condition of the 
garden and factory (affecting tea quality and price 

realizations), poor garden management, frequent changes 
of garden menagers and the management's excessive 
reliance on bank debt with negligible fresh equity infulion. 
According to thMe Committees, all thele estates are 
required to inveet both in plantations al well as in factory 
and eltate technical infrastructure t~ echieve better 
resulta in terma of quantity, quality and price realisation of 
their teal. Although, inveltment is required in all 
areas, the bulk of the investment il required In the 
plantation It.eIf with the focus being on a long-term 
programme to improve yields and improvement In garden 
management practices. 

Based on these findingl, the Central Govemment and 
Tea Board have facifitated discussions between the 
managements of the cloaed tea gardens and' ~ir bankers. 
The revival package for each garden is to be:. finalized by 
the individual gardens with their bankers. 

(f) and (g) Baeed on the recommendations of the study 
conducted by MIl. A.F. Ferguson and Co., the Government 
had notified the Te. Marketing (Control) Order 2003 on 11t 
January 2003. In order to ensure • fair price diacovery 
mechanism .,d atso to reduce transaction time and coat 
of lale of tea through auction, Tea Board had also iHUed 
directive. in January 2003 on a number of auction rules 
for Implementation. 

Formation ., Joint Venture Company 

1338.SHRI PRAOEEP GANDHI: Will the Minister of 
URBAN DEVELOPMENT be pleased to atate : 

(a) whether a new joint venture camp ... _ been 
formed to execuII the Integrated Rail Qua lianalt system 

In Delhi; 

(b) If 10, an. detaiII thereof; and 
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(c) the salient features of the project? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINI,STER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) No, Sir. 

(b) Does not arise. 

(c) The proposed project has three corridors viz (i) 
Shahdara-Ghaziabad (14.92 km.), (ii) Sahibabad-Shivaji 
Bridge (17.36 km.) and (iii) Trinagar-Gurgaon (30.53 km.). 
Estimated cost of the project is Rs. 2239 crore (April, 2002 
prices). Equity contribution is proposed to be shared 
equally among Ministry of Urban Development (1/3), 
Ministry of Railways (1/3) and Governments of NCT of 
Delhi, Haryana and Uttar Pradesh (1/3). The State 
Govemments would contribute their share depending on 
the corridor length in the respective States. The project is 
proposed to be implemented by two Special Purpose 
Vehicles (SPVs), one for the corridors in Uttar Pradesh and 
the other for the corridor in Haryana. 

{Translation] 

Poverty Alleviation Programme 

1339. SHRI KAMLA PRASAD RAWAT : Will the Minister 
of URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state : 

(a) the State-wise amount fi)(ed annualy for the 
poverty alleviation programme under the Tenth Five Year 
Plan; 

(b) the State-wise details of training programmes 
being launched by the Union Govemment and State 
Govemments for the benefit of poor people so that they 
could be able to earn their livelihood; 

(c) whether the Government proposes to launch 
more training programmes related to various trades with 
a view to generate seH-employment opportunities for 
alleviation of poverty; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND" POVERTY ALLEVIATION 
(KUMARI SEUA) : (a) Total .Uocation for the Tenth Five 

Year Plan period for the Swarna Jayanti Shahari Rozgar 
Yojana, the urban poverty alleviation programme being 
implemented by the Ministry of Urban Employment and 
Poverty Alleviation is Rs. 541 Crore. The annual allocation 
to the StateslUTs is made in proportion to the incidence 
of urban poverty in the StatesiUTs and is also dependent 
upon the availability 0: budget allocation made in the 
Scheme. State-wise allocations made in the last three 
years under Swarna Jayanti Shahari Rozgar Yojana are 
given in the enclosed Statement-I. 

(b) Under the Self employment component of the 
Swarna Jayanti Shahari Rozgar Yojana, skill training is 
provided to the urban poor, living below the poverty line, 
in variety of services in manufacture and trades as well 
as in local skills and local crafts trades, suited to their 
aptitude and local conditions so that they can set up self-
employment ventures or secure salaried employment with 
enhanced remuneration. State-wise details of the persons 
prcvided skill training under Swama Jayanti Shahari 
Rozgar Yojana, since its inception on 1.12.1997 and as 
reported upto 30,6.2005 is given in the enclosed 
Statement-II. 

(c) and (d) Emphasis is given to skill training of the 
urban poor under Swarna Jayanti Shahari Rozgar Yojana 
as it helps in the capacity building of the beneficiaries to 
make them qualified for better opportunities. During the 
Tenth Plan period, Ministry has fi)(ed a target of providing 
skill trainlnglupgradation to 5,00,000 urban poor under 
Swarna Jayanti Shahari Rozgar Yojana. 

SI. 
No. 

1. 

2. 

Statement-f 

Statewise Central Fund Allocation during the last 
three years under Swama Jayanti Shahsri 

Rozgar Yojana (SJSRY) 

(Rs. in lakhs) 

Name of the 2002-03 2003-04 2004-05 
StatelUTs Allocation Allocation Allocation .' 

2 3 4 5 

Andhra Pradesh 784.37 790.19 773.35 

Arunachal Pradesh 58.54 53.63 53.26 
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2 3 4 5 2 3 4 5 

3. Assam 478.03 506.43 496.32 31. Dadra and Nagar 23.91 14.63 16.38 

4. -Bihar 427.02 
Haveli 

425.38 468.09 

5. Chhattisgarh 236.41 235.88 278.58 
32. Daman and Diu 32.52 24.38 27.30 

6. Goa 17.52 7.66 7.50 
33. Deihl 125.15 132.30 132.47 

7. Gujarat 366.69 364.59 358.82 
34. Pondicherry 65.85 58.70 58.53 

8. Haryana 70.62 69.95 88.47 Total 10074.00 10074.00 9910.00 

9. Himachal Pradesh 55.21 44.77 44.75 Statemant-n 

10. Jammu and Kashmir 62.98 52.93 52.88 State-wise Cumulative Details of Persons Provided 

11. Jharkhand 213.37 212.31 156.02 
Skill Training under Swama Jaysnt; Shahsri Rozgar 

Yojana (SJSRY) Since Its inception 

12. Kamataka 680.09 577.46 565.15 (As Reported upto 30-6-2005) 

13. Kerala 261.98 260.50 254.95 SI. Name of the State No. of Persons 

14. Madhya Pradesh 813.93 818.32 753.15 
No. Trained 

2 3 
15. Maharashtra 1331.81 1335.21 1306.75 

16. Manipur 133.72 140.43 137.64 
1. Andhra Pradesh 35894 

1 ? Meghalaya 72.36 70.91 
2. Arunachal Pradesh 211 

70.10 

91.22 95.76 
3. Assam 5819 

18. Mizoram 93.84 
4. Bihar 629 

19. Nagaland 59.67 59.58 58.38 
5. Chhattlsgarh 5955 

20. Orissa 330.94 329.69 322.66 
6. Goa 998 

21. Punjab 68.45 55.69 54.49 
7. Gujarat 47315 

22. Rajasthan 349.20 347.59 340.19 
8. Haryana 14488 

23. Sikkim 25.59 17.55 17.47 
9. Himachal Pradesh 3421 

24. Tamil Nadu 651.70 648.58 634.76 
10. Jammu and Kashmir 14285 

25. Tripura 99.17 104.26 102.18 
11. Jharkhand 0 

26. Uttaranchal 76.18 76.49 74.82 
12. Karnataka 112726 

27. Uttar Pradesh 1450.29 1453.55 1422.61 
13. Kerala 33536 

28. West Bengal 435.20 433.26 424.02 
14. Madhya Pradesh 79762 

29. Andaman and 114.30 117.01 131.03 
Nicobar Islands 15. Maharashlra 121994 

30. Chandigarh 122.27 136.98 154.29 16. Manipur 2506 
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2 3 

17. Meghalaya 1346 

18. Mizoram 2117 

19. Nagaland 1970 

20. Orissa 18387 

21. Punjab 13464 

22. Rajasthan 16226 

23. Sikkim 1360 

24. Tamil Nadu 16225 

25. Tripura 7448 

26. Uttaranchal 1414 

27. Uttar Pradesh 91995 

28. West 8e,:,gal 73714 

29. Andaman and Nicobar Islands 0 

30. Chandigarh 2130 

31. Dadra and Nagar Haveli 219 

32. Daman and Diu 0 

33. Delhi' 1995 

34. Pondicherry 3052 

Total 731598 

Number of Projects under REGP 

1340.DR. COL. (RETD.) DHANI RAM SHANDIL: Will 
the Minister of AGRO AND RURAL INDUSTRIES be 
pleased to state : 

(a) the number of pi"ojects progressing under Rural 
Employment Generation Programme (REGP) In the various 
States dl8trict-w1se; 

(b) the amount of funds aJlo<:ated and apent during 
each of the lasJ three years; and 

(c) the number of people benefited through the8e 

schemel lince April 01, 1995, dlltrict-wile? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) 209705 projacta have been 
established under Rural Employment Generation 

Programme (REGP) up to 31.03.2005 since its Inception 

in April, 1995. District-wi.. information Is not maintained 
centrally. However, State/Union Territory-wise details of 
projects set up in the country are given in the enclosed 
Statement. 

(b) Details of margin money (MM) anistance 
provided by the Government through the Khadl and Village 
Industries Commission for setting up village Industry 

projects under the REGPduring 2002-03. 2003-04 and 
2004-05 are 88 foHows:-

SI. No. Year . MM assistance (Rs. lakh) 

1. 2002-03 19371.26 

2. 2003-04 26574.46 

3. 2004-05 29329.95 

(c) District-wise information is not maintained cen-
trally. 

SI. 

Statement 

StatfllUnion Territory-wise details of projects 
established under REGP since its commencement 

from 01 April, 1995 and upto 31.03.2005 

States/Union Territories Projects set up 
No. (number) 

2 3 

1. Andhra Pradesh 14858 . 

2. Arunachal Pradesh 422 

3. Assam 3865 

4. Bihar 1100 

5. Goa 2439 

6. Gujarat 1474 

7. Haryana 6249 
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8. Himachal Pradesh 

9. Jammu and Kashmir 

11. Kerala 

12. Ma~ya Pradesh 

13. Maharashtra 

14. ManiRur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Andaman and Nicobar 

27. Chandigarh 

28. Oadra and Nagar Haveli 

29. Deihl 

Particular 

Total number of complaints received 

Complaints filed 

Compromise made by both the parties 
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3 

2374 

7556 

14093 

9341 

19884 

21684 

840 

3293 

1070 

4941 

4157 

10467 

27434 

286 

6741 

666 

17725 

19807 

4~2 

156 

15 

228 

2002 

2 

8349 

3238 

3293 

I 

2 3 

30. lakshadweep 10 

31. Pondicherry 966 

32. Chhattisga'" 1787 

33. Jharkhand 1058 

34. Uttaranchal 2307 

Total 209705 

Women Cell Complaint. in Delhi 
Police SIMlon 

1341. MOHO. MUKEEM : Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of complaints recei* from Women 
Cell of different Police Stations regarding atrocitiesl 
harassment and demand for dowry during each ot the last 
three years, tm date; 

(b) the details of action taken on each complaint; 

(c) the number of culprits reprimanded and sent to 
jail during the above said period; and 

(d) the steps takenlbelng taken by the Government 
to dispose ,)f each case expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) 
Details of action taken on the complaints received 
by Crime Against Women Cells during the yeal'S 2002, 
2003, 2004 and 2005 (upto 15th July) and persons 
arrested in connection with theBe complaints are indicated 
below:-

2003 2004 2005 (upto 
15th July) 

3 4 5 

8166 8533 4453 

3163 330.. 984 

257& 2536 483 . 
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Istridhan restored 

Recommended for registration of cases 

Transferred to concerned districts for action 

Total disposed of 

Pending enquiry 

Persons arrested 

(d) Investigation is made and cases are pursued in 
courts under the close supervision of senior officers to 
ensure expeditious disposal. 

[English] 

Grant-In-aid for Development of 
Regional Languages 

1342. SHRI ALEMAO CHURCHILL : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state the amount of the grant-In-aid sanctioned for the 
Development of Regional Languages particularly Konkani 
during the last three years and thereafter alongwith the 
extent of its utilisation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : The Government is committed to the development 
and promotion of all Indian languages and among other 
measures provides grant-in-aid which is utilized by the 
beneficiary organizations/individuals to the benefit of the 
Indian languages. 

The amount of grant-in-aid sanctioned for the 
development of regional languages including Konkani 
during the last three years is as follows:-

An Regional Languages including Konkani 

(Rs. in lakhs) 

2002-2003 2003-2004 2004-2005 

331.42 184.19 . 332.68 

The' amount has been fully utilized. 

2 

1001 

1227 

490 

8349 

o 
3964 

3 4 5 

1029 914 194 

1063 1059 315 

335 668 305 

8165 8481 2283 

52 2170 

2964 2522 1268 

Funded Schemes 

1343. SHRIMATI PARAMJIT KAUR GULSHAN : 

SHRI DUSHYANT SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) the number of schemes being run in the field 

of education in collaboration with Central, External and 
World' Bank assistance in the country particularly Sarva 

Shiksha Abhiyan; 

(b) the expenditure incurred on each of these 

schemes separately, State-wise and year-wise; and 

(c) the details of achievements, review and evalu-

ation of these schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (c) The Information is being collected and 

will be laid on the Table of the House. 

Transparency In Indian Real Estate Sedor 

1344. SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of URBAN DEVELOPMENT be pleased to 

state : 

(a) whether the Indian real estate sector has lacked 

transparency and constitutes largely of unorganized 

players; 

(b) if 80, the reasons identified by the Government 

therefor; 
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(c) the steps being taken by the Government to 
improve the transparency and rope in the organised 
players in the real estate sector; 

(d) whether the Government has received any 
suggestion for a well-defined regulatory framework with 
regard to foreign direct investment policy for the real estate 
sector; and 

(e) if so, the reaction of the Government thereto? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (e) The information is being collected 
and will be laid on the Table of the Sabha. 

Centre-State Relation 

1345.SHRI BRAJA KISHORE TRIPATHY : WiH the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Government has constituted a 
Group of Ministers (GoM) to finalize the terms of reference 
to set up a new Commission to look into the issues relating 
to Centre-State Relations afresh; 

(b) if so, the details in this regard; 

(c) whether the GoM has finalized the terms of 
reference of the Commission; 

(d) if so, the details thereof; and 

(e) the time by which th"e Commission will be set 
up and submit its recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 
and (b) Yes, Sir. Pursuant to the decision .taken by the 
Government for setting up of a new Commission on 
Centre-State Relations, the Government had constituted a 
Group of Ministers (GoM) comprising the Defence Minister 
as its Chairman and the· Home Minister, Minister of Human 
Resource Development, Minister of Law and Justice. 
Minister of Tribal Affairs and Minister of Development of 
North Eastem Region and Minister of Water Resources as 
Members and the Deputy Chairman, Planning Commission 
as a Special Invitee. The GoM was constituted for finalizing 
the Terms of Reference (ToR) of the Commission. 

(c) and (d) The GoM met on February 16, 2005 and 
finalized the ToR of the Commission. As per its ToR, the 
Commission would examine and review the working of the 
existing arrangements between the Union and States as 
per the Constitution of India and various pronouncements 
of the Courts in this regard; address the growing 
challenges of ensuring good governance for promoting 
welfare of the people, strengthening the unity-and integrity 
of the country. Besides, the Commission will also make 
recommendations on the role, responsibility and jurisdic-
tion of Centre vis·a-vis States during major and prolonged 
outbreaks of communal violence, caste violence or any 
other social conflict leading to prolonged and escalaled 
violence; planning and implementation of mega projects; 
effective devolution of powers and autonomy to various 
local bodies; practice of independent planning and 
budgeting at District level; linking central assistance with 
the periormance of States; positive discrimination in favour 
of backward states; fiscal relations between Centre and 
States; levying duties on goods and services in the 
emerging tax regime; freeing inter-State trade to establish 
a unified and integrated domestic market: setting up a 
Central Law Enforcement Agency; supporting legislation 
under Article 355, etc. 

(e) Notification for setting up of the Commission has 
not been issued and it is not possible to indicate any 
timeframe in this regard. The proposed tenure of the 
Commission is two years. 

Computer Course In Engineering Colleges 

1346. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether Union Government is considering to 
introduce Hardware course (Computer) in all engineering 
colleges functioning in the country; 

(b) if so, the details thereof, State-wise alongwith the 
intake of students for the year 2005-06; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (c) The AICTE grants approval based on 
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their norms and standards for Introduction of technical 

courses that includes Computer Science and Engineering, 
on the basis of requests from the institutes. The number 
of Institutes and their approved intakes in Computer 
Science and Engineering state-wise, in Govemment! 
Govemment Aided institutes/universities and deemed 
universities for the year 200S-06 are given in the enclosed 
statement. 

Statement 

The number of Govemment/Government Aided insti-
tutes, universities and deemed universities and 

approved intakes in Computer Science and 
Engineering. state-wise for the year 2005-06 

SI. StatelUnion 
No. Territory 

2 

1. M"dhya Pradesh 

2. Chhatisgarh 

3. Gujarat 

4. Mizoram 

5. Sikkim 

6. West Bengal 

7. Tripura 

8. Meghalaya 

9. Arunachal PQldelh 

No. of Institutes Sanctioned 
Intake 

3 4 

19 923 

6 298 

15 840 

o o 
120 

13 565 

40 

60 

30 

10. Andaman and Nicobar o o 

11. Assam 3 80 

12. Manipur 45 

13. Nagaland o o 
14. Orissa 5 310 

15. Jharkhand .5 234 

11. Bihar 40 

17. Uttar Pradesh 14 770 

1 2 3 

18. Uttaranchal 2 120 

19. Chandigarh 4 195 

20. Haryana 6 366 

21. Jammu and Kashmir 2 80 

22. New Delhi 4 216 

23. Punjab 12 749 

24. Rajasthan 9 553 

25. Himachal Pradesh 30 

26. Andhra Pradesh 18 577 

27. Pondlcherry 1 58 

28. Tamil Nadu 8 810 

29. Kamataka 15 1040 

30. Kerala 31 1400 

31. Lakshadweep o o 

32. Maharashtra 10 642 

33. Goa 60 

34. Daman and Diu o o 
35. Dadra and Nagar Haveli o o 

Total 210 11251 

[Translation] 

Nationel Urban T ..... port Policy 

1347.SHRI JAI PRAKASH (MOHANLAL GANJ) : 
SHAI BAPU HARI CHAUAE : 

SHRI SANJAY DHOTRE : 
.. 

Will the Minister of URBAN DEVELOPMENT be ... 

pleased to state : 

(8) whether the Union Goveml'nent ha, C~ufted 
the State Governments on the draft of National Uman 
"'f'renIport Policy; 
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(b) '. if 80, the details of the general opinion of the 
State Govemments; 

(c) whettaer .the Union Govemment had r.alled the 
Chief Ministers' Conference recently to discuss the said 
policy: ahd ' 

(d) if so, the details and outcome thereof? 

THE MINISTER OF PARLIAMENTARV AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (d) A draft Paper on National Policy 
on Urban Transport was circulated to all States and Union 
Territories. A conference of Chief Ministers and Transport 
Ministers of States was also held on 29.6.2005 to discuss 
and deliberate on the said policy. There was a general 
consensus on an urgent need for the Policy and the 
measures proposed therein. 

Smuggling Heroin to India 

1348.SHRI HANS RAJ G. AHIR : Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the United States of America in its 
Annual Report on Intoxicants has found Pakistan respol\-
sible in smuggling heroin to India; 

(b) if so, the details thereof; 

(c) whether persons responsible for smuggling of 
heroin to India have been caught; 

(d) if so, the details thereof; 

(e) whether Border Forces have been made alert to 
put check on heroin smuggling via Afganistan; and 

(f) if so, the other steps taken/to be taken by the 
Govemment to check the smuggling of narcotics including 
heroin? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI s. REGUPATHY) : (a) and (b) The 
Intemational Narcotics Control Strategy Report 2005, 
published by US authorities, does not specifically hold 
Pakistan responsible for 8muggling heroin to India. It, 
however, states that Pakistan Is an important transit country 
for opiates and hashish. 

(c) and (d) Year-wise '!lumber of persons arrested In 
the country in connection With seizures of heroin of South 
West Asian origin during last three )"tars is as under:-

Year Number of persons arrested 

2003 19 

2004 30 

2005 (Upto June) 18 

(e) The forces at border remain alert inter alia to 
check drug trafficking from aero" the border. 

(f) The Govemment of India has taken a number 
of steps to combat drug trafficking in the country. These 
include :-

1. Strict surveillance and enforcement at Import 
and export points, land borders, airports, foreign 
post offices etc.; 

2. Intensive preventive and inter-diction eftorla 
along known drug routes; 

3. Improved coordination between various drug 
law enforcement agencies in order to impart 
greater cohesion to interdiction; 

4. Identification of illicit cultivation of the opium 
poppy and the wild growth of cannabis and 
eradication of these sources of supply; 

5. Strengthening of intemational liaison to improve 
the collection, analysis and dissemination of 
operational intelligence; 

6. Increased intematlonal cooperation for ex-
change of information and investigative assis-
tance In administering control over the move-
ment of precursor chemicals; 

7. Building of an electronic data base of 
offenders; and 

8. Conducting training programmes for law en-
forcement officials for upgrading their skills 10 
combat drug trafficking. 
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[English] 

Corruption In School. 

1349. SHRI MADAN LAL SHARMA : 

SHRI P.C. THOMAS : 

SHRI GURUDAS KAMAT : 
SHRI ANANT GUDHE : 

Will the Minister of HUMAN RESOURCE DEVELOP· 
MENT be pleased to state : 

<a) whether the Govemment is aware of the survey 
conducted by Transparency International (India): 

(b) If 80, the details thereof: 

(c) whether the Government has evolved any 
mechanism available to plug the illegal movement of 
money in the form of capitation fee, donations, bribee for 
IHkIng admissions/certificates tolfrom professional col· 
leges, schools (Public, Govemment, Pvt., Missionary): 

(d) If not, reasons therefor alongwith the Govern· 

ment proposal to address this issue: 

(e) whether the Govemmeht has any system to 
control the schools indulging in such unfair activities and 
also to direct State Govemment in this regard: and 

(f) If not, the reasons therefor alongwith initiatives 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA 
FATMI) : (a) and (b) Yes. Sir. Government is aware of the 
news item published in the Hindustan Times of 01/07/2005 

giving details of the survey conducted by the Transparency 
International India (Til). No alher details are available. 

(c) to (f) The Central Govemment has established the 
Central Board of Secondary Education to affiliate schools 
all over the country. The State Boards of Secondary 
Education also affiliate schools within their jurisdiction. In 
so far as schools managed by the Central Government are 
concerned capitation tee, don~tion. etc. are prohibited. For 
aM IChooIs whether affiliated to caSE or State Boards, the 
retp8Ctive State Governments under whose jurisdiction 

they function are competent to take appropriate steps to 
regulate such payments. 

Blacklisted Haa. In Orl ... 

1350.SHRI TATHAGATA SATPATHY : Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the names of NGOs black-listed during the last 
three years in the State of Orissa; 

(b) the action taken by the Government thereo~ 
far; 

(c) whether the Government has revised the 
existing guidelines tor black-listing the erring NGOs; and 

(d) if 80, the detalla' thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a> to (d) The Ministry has not 
blacklisted any NGO in Orissa during the last three yeara. 
There is no change in the procedure tor blacklisting erring 
NGOs. However, the Ministry has adopted a decentralized 
procedure fhr receipt, Identification, scrutiny and sanction 
of proposals from NGOs under the NGO run schemes for 
greater involvement of State Governments. According to 
the recently adopted procedure, the State Govemmenla 
have been requested to constitute a "State Committee for 
Supporting Voluntary Efforts" to examine and recommend 
only thoie projects which are essentially required for the 
service deficient areas within the allocated amount. This 
would ensure selection of genuine NGOs after thorough 
scrutiny by the State level Committees. 

[Translation] 

Communal Harmony 

1351.SHRI CHANDRAKANT KHAIRE : Will the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether National Integration Council· has be~n 
fonned by the Govemment to ensure communal harmony; 

(b) if so, the details thereof aIongwith the issues 
taken up by the CouncH and 8Uggestione given to the 

Government; 
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(e) whether the Govemment has taken any steps to 
fight against naxalisrn; and 

Cd) if so, the details thereof? 

-rHE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS CSHRI SHRIPRAKASH JAISWAL) : Ca) and 
(b) The National Integration Council CNIC) has been re-
constituted vide Press Note dated 2.2.2005. The main 

objective of NIC is to review all matters pertaining to 
national integration and to make recommendations 
thereon. The first meeting of the reconstituted NIC is 
scheduled to be held on 31st August, 2005. 

Cc) and (d) The Central Government has adopted a 
multi-pronged strategy to tackle the problem 01 naxaliam 

which includes Ci) having a peace dialogue by the affected 
States, wherever feasible, with naxal groups wUling to 
adjure violence (il) modemization and strengthening of the 
State Police forces, long term deployment of Para Military 
force., intensified intelligence based well-coordinated anti-
naxalite operations, (iii) focused attention on integrated 
development of the affected areas and (Iv) removal of 
eocio-cuftural alienation of people, gearing up of public 
grievances redre88al system and creation of Local 
Resistance Groups. 

[English] 

Export of Mola •• ealFrultaIVegetabl •• 

1352. SHRI G. V. HARSHA KUMAR : Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state : 

Ca) whether export of molasSM, fruits and veg-
etables seeds has declined during the last two years; 

(b) if so, the details thereof and reasons therefor; 

and 

(c) trle steps taken to increase the exports of tl)ese 

Items? 

THE MINISTER OF STATE IN THE. MINISTRY 
OF COMMERCE. AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : Ca) Yes, Sir. 

(b) The import of eeeda into India was restricted by 
ce .... in changes in the Plant Quarantine guidellnM. M • 

result import of stock seeda (paNnt aeeda) uaed for 

multiplication was restricted. Consequently the production 

of exportable seeds decreased. Appreciation of value of 
Indian rupee vis-a-vis the US dollar and higher airfreight 

costs are other reasons for a decline In exports. 

Cc) Agricultural and Processed Food Product8 

Export Development Authority (APEDA) operates various 

schemes under which financial assistance is provided to 

the exporters for market development, infrastructure 

development. quality development. research and develop-

ment and transportation. 

Governm.nt of India T.xt Book 
Pr ..... 

1353. SHRI S.K. KHARVENTHAN : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

Ca) the number of Govemment of India text book 
presses functioning In the country, Stat.wi18. particularly 

in the State of Tamil Nadu; 

(b) whether the .. presses are with the Central 

Govemment or some of them have been transferred to the 
State Governments; 

(c) If so. the details thereof; 

(d) whether all these presses are working at 

present; and 

(e) If not, the. presHs which were closed down and 

the reasons for their closur. thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT CSHRI GHULAM 
NABI AZAD) : Ca) There are thr .. Government of India T.xt 
Book Presses In the country as under:-

Ci) Government of India Text Book Pr .... Mysore-

Kamataka 

(ii) Governm.nt of India r.xt Book Pr .... 

Bhubaneahwar - 0 .... 

(iii) Government of India Text Book Pres •• Chandigarh 

- Union Terdtory of ChandIgarh. 
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There is no Govemment at India Text Book Press in 

the State of Tamil Nadu. 

(b) to (e) All the three Government of India Text Book 

Presses are functioning under the Central Govemment and 

have neither been transferred to any State Government. nor 

. closed down. 

Urban Development Fund 

1354. SHRI A.K. MOORTHY : Will the Minister of 

URBAN DEVELOPtv1ENT be pleased to state : 

(a) whether Urban Development fund for the cities 

with the population' ranging between 10-25 lakhs is in 

existence; 

(b) if so. the details thereof; and 

(c) the funds released to various States particularly 

Tam" Nadu for development of Coimbatore and Madurai 

during the last three years? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : (a) No, Sir. 

(b) and (c) Do not arise. 

Irregularitl.. In Con.tNctlon of Sonia 

Vlhar Water Treatment Plant 

1355.SHRI RAGHUNATH JHA : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) whether a large scale Irregularities from con-

tracting to the construction of Sonia Vihar Water Treatment 

Plant, Delhi have come to notice of the Govemment 

and are being investigated by Central Vigilance Commis-

sion; 

(b) If so, the details thereof; 

(c) whether the estimated construction cost of Sonia 

Vlhar WrIter Treatment Plant was As. 295.75 cror. but a 

IUm of Rs. 700 crores has been apent on the construction 
of this plant and the plant Is lying idle; 

(d) If 10, the reMOnI therefor .. and 

(e) the time by which the Delhites will get the 

benefits of Sonia Vihar Water Treatment Plant? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : (a) and (b) The Delhi Jal Board (DJB) has 

informed that the Chief Technical Examiner (CTE) 

organization of the Central Vigilance Commission (CVC) 

had carried out examination of the Sonia Vihar Water 

Treatment Plant Project. 

Out of the observations made by CTE on 36 points 

relating to electrical and mechanical part of the work, 21 

points were finally dropped after the response of DJB and 

further comments have been asked by CTE in respect of 

15 points. In respect of civil works observations were made 

by CTE on 93 points out of which replies have been sent 

by DJB on 89 points. 

(~) to (e) The DJB has indicated that the ~~timated 

cost of Sonia Vihar Water Treatment Plant and laying of 

raising mains (Phase-I 'and II) was Rs. 295.75 eror •. 

Against this the total expenditure on completion Is 

estimated at about Rs. 380 crores. The plant Is ready for 

commissioning on availability of water from Tehri Dam 

storage. 

Support for Training and Employment 

Programme 

1356.SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state the details of Projects sanctioned under 

Support for Training and Employment Programme for 

women (STEP) during each of the last three years, State-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

KANTI SINGH) : The projects sanctioned under the 

Support to Training and Employment Programme for 

Women (STEP) Scheme of the Department of Women 

and Child Development sanctioned during the last 

thrae years, State-wise are given In the enclosed 

..... ment. 
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Statement 

Projects Sanctioned Year-wise 2002-200:1 

SI. 
No. 

1 

Name of the NGOlFederation 

2 

Trade 

3 

1. Blshwa Santi Saldl Parishad, Guwahati Piggery 

2. Assam Apex Weavers and Artisan Coop. Federation Handloom 
Ltd. (Phase-III) Weaving 

3. Assam Apex Weavers and Artisan Coop. Federation Handloom 
Ltd. (Phase-IV) Weaving 

Chhattlagarh 

4. Raipur Dugdh Sangh (Sahakaria) Maryadit 

Karnataka 

5. Singamma Sreenivasa Foundation, Karnalaka 

Kefala 

6. Kerala State Poultry Development Corporation Ltd. 

Maharaahtra 

Dairy 

Medicinal 
and 
Aromatic 
Plants 

Poultry 

7. Marashtra Rajya Sahakasri Dudh Mahasangh Maryadit Dairy 

(Phase-IV) 

Mlzoram 

8. Mizoram Ml.~rCommoditY Producers Cooperative Union Dairy 

Nag_nd ir 

9. Nagaland Stale Dairy Cooperative Federation Ltd. 

Orla .. 

10. Oria. ,-Pisciculture Development Corporation ltd. 
(Integrated Fisherman Training on quality improvisations 
of Dry Fish Products) 

Dairy 

Fisheries 

Beneficlariea 

4 

600 

5,000 

5,000 

4,500 

600 

10,000 

51,975 

3,000 

3,750 

3,000 

to Questiolv 218 

Duration 
of the 
Project 

5 

2 Years 

3 Years 

3 Years 

3 Years 

3 Years 

3 Yea ... 

3 Years 

3 Years 

(As. in Lakhs) 

Cost of the 
project 

6 

48.00 

3.82.00 

382.00 

250.00 

40.51 

430.00 

547.44 

206.38 

229.69 

220.78 
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1 2 3 4 5 6 

11. Orissa States Cooperative Milk PrOducers Federation Turmeric 10,000 3 Years 482.74 
ltd., Bhubanelhwar Powder 

12. Orissa State Poultry Cooperative Federation. Poultry 10,000 3 v.ar. 430.776 
Bhubaneshwar 

Punleb 

13. Punjab State Cooperative Milk Producer's Federation Dairy 9,930 3Yeara 418.85 
ltd. Chandigarh 

14. Punjab State Cooperative Milk Producer's Federation Dairy 9,930 3 Years 418.85 
Ltd. Chandigarh 

Raja.then 

15. Rajasthan Cooperative Dairy Federation Ltd. (Phase- Daily 10,000 3 Years 376.30 
VIII) 

18. Rajasthan CooperatiVe Dairy Federation ltd. (Phase- Dairy 10,000 3 Vears 376.30 
VII) 

uu.,.nchal 

17. Women Development Organisation Woolen 3,046 3 Vears 234.05 
Craft 

Uttar Pr8de.h 

18. Pradeshlk Cooperative Dairy Federation (Ph.le-18) Dairy 8,000 3 Vears 280.56 

19. Pradeshlk Cooperative Dairy Federation (Phase-19) Dairy 8,000 3 Years 280.56 

20. Gramothan Audyogic Samiti, Lucknow Chikenkarl 1,200 3 Years 71.91 

Wee. Bengel 

21. Weal Bengal Cooperative Milk Producers Federation Dairy 7,800 3 Years 380.62 
ltd. 

2003-2004 
(Rs. in LatchI) 

SI. Name of the NGOIFecleration Trade Beneflclarlel Duration Coetl~ the 
No. of tho project 

Project 

1 2 3 4 5 8 

A •• am 

1. Centre for Rural Development Poultry 550 2 Years 12.44 
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2 3 4 5 8 

2. Assam Chah Mazdoor MuHlpurpoae Social Education Goatry 500 3 Veara 27.10 
AaIocIatlon 

K8rnateka 

3. . Kamataka Cooperative Milk Producer'l Federation Ltd. Dairy 10,000 
3 "'." 

379.40 

4. Trumala Education and Social Welfare Society Goatry 500 3 Yea" 22.87 

Mah.,..htr. 

5. Shree Vltthal Kukmani Sahakarl Dudh Vyavasayik Sanstha Dairy 600 3 Years 45.618 
Maryadit, Kagal 

6. Shri Babuyrao Nana Patll Sahakarl Dudh Vyavsayik Daky 600 3 Yea" 49.378 
Sanstha Maryadlt, Kolhapur 

7. Ye8hwantrao Chavan Sahakarl Kukkut Palan Sanatha PouHry 1,000 3 Yea" 32.48 
Ltd., Kolahapur 

llanlpur 

8. Gokha Socio-Economlc Development Association Goatry 500 2 Years 36.02 

Nag.land 

9. AliIeko Piggery Cooperative Society Ltd. Piggery 500 2 Years 36.275 

10. Trinamool Welfare Society, Nagaland Rabbit 600 3 Yea,. 46.269 
Farming 

RaJa.th.n 

11. Khadi Mandir, Bikaner Wool 1,000 2 Years 80.00 
Spinning 

2004·2005 
(RI. in Lakhs) 

SI. Name of the NGO/Federation Trade Beneficiaries Duration Cost of the 
No. of the project 

Project 

2 3 4 5 6 , 
A ••• m 

1. Morigoan Mahila Mehfil PouHry 500 2 Years 17.19 

Karel. 

2. Kerela State Pouhry Development Corporation Ltd. 10,000 3 Yea,. 459.40 
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3. Mahashakti Seva Kendra. Bhopal 

4. Aspiration Achievers Society 

Maharalhtra 

5. Chaitanya Kukkut Palan Sahkari Sanstha Ltd., Nanded 

Manlpur 

6. Chil Chil Asian Mission Society, Manipur 

7. Rural Reconstruction and Economic Development 
Organisation. Manipur 

8. Rural Peoples Development and Resource Foundation. 
Manlpur 

Mlzoram 

9. Mlzoram Pig Producers Cooperative Federation Ltd. 

Additional Con.tructlon In Government 
Quarter. 

1357.SHRIMATI NIVEDITA MANE: Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether a number of allottees of Government 
quarters In Delhi have defaced the Government colonies 
by constructing additional rooms/jhuggles In their 
quarters; 

(b) if so, the reasons therefor; 

(c) whether the Government has conducted any 
enquiry/survey In this regard during the last three years 
and current year; 

(d) If so. the number of such allottees found guilty 
In this regard and the action taken against them during 
the said period; 

(e) If not, the reasons therefor; and 

(f) the efforts being made by the Government to 
prevent this act In future? 

3 4 5 6 

Handicraft 500 3 Years 36.978 

Fisheries 700 3 Years 53.129 

Poultry 700 2 Years 15.772 

Piggery 1,000 2 Years 52.30 

Goat rearing 500 2 Years 33.492 

I:'lggery 500 2 Years 37.21 

Piggery 1,500 2 Years 117.33 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NABI AZAD) : (a) Yes, Sir. 

. (b) and (c) Cases of unauthorized construction as and 

when detected by the CPWD Enquiry Oifices are reported 

for taking further action against the allottee under the 

Allotment Rules. During the current year. a survey has 

been conducted In this regard. 

(d) to (f) As per provisions of SR-317-8-21. if an 

aHottee to whom a residence has been allotted, resorts 

to unauthorized construction/encroachment in any 

part of the residence, a notice is issued to the allottee 

for removal of unauthorized structure within 15 days 

failing which the Directorate of Estates may cancel the 

allotment. However. no further action has been taken 
even against those allottees who have been issued 

notices for removal of unauthorized structures as 

representations have been received from various quarters 

in this regard and a policy on the whole issue is under 

formulation} 
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PMrmexcll Export Promotion COl,lncil 

1358.SHRI RAGHURAJ SINGH SHAKYA : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
State· : 

(a) whether Pharmexcil Export Promotion Council 
had participated in CPHI China in June, 2005; 

(b) whether Pharmexcil stall was empty and no 
pharma company participated through them; 

(c) if so, the reasons therefor; 

(d) whether the nominated executive body of 
pharmexcll Is likely to be replaced by elected body of 
administrations; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to prevent 
misuse of public funds on activities of Pharmexcil until 
elected body is sworn in? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN) 
: (a) to (c) No, Sir. As per Pharmexcil's annual programme, 
the Council was to participate in the event but due to a 
lack of response from 1t6 members It could not~participate 
in the event. 

(d) and (e) Yes, Sir. The Government is keen to have 
an elected body in Pharmexcil. In terms of the Articles of 
Association of the Council, a general meeting of the 
Council is to be convened latest by 121'1 October, 2005. 

(f) Govemment has not received any complaint of 
misuse of public· funds in Pharmexcil. 

(Translation) 

Prlvatlutlon of Okhla Sewerage 
Treatment Plant 

1359. SHRI SAJJAN KUMAR : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) whether any proposal Is under consideration of 
the Government for the privatisation of Okhla Sewage 
Treatment Plant under Delhi Jal Board; 

(b) If so, the details thereof; 

(c) whether the Delhi Jal Board is considering to 
hand over the maintenance of various water plants to the 
private companies; and 

(d) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (d) The Delhi Jal Board has informed 
that at present there is no proposal for privalisation of 
Okhla Sewage Treatment Plant or lor handing over the 
maintenance of various water treatment plants to private 
companies. 

Rewarding Book. in Hindi by AICTE 

1360.SHRI SURESH CHAN DEL : Will the Minister of 
H()MAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether All India Council for Technical Educa-
tion has formulated a scheme for rewarding good books 
lor the courses in polytechnics in Hindi; 

(b) if so, the details thereof alongwith the reasons 
for not including an important subject like shorthand in the 
scheme; 

(c) whether this has resulted in frustration for the 
renowned writers on the subject; 

(d) If so, action taken in this regard; and 

(e) the clear cut policy 01 the council in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHAI M.A.A. FATMI) 
: (a) to (e) The AICTE has introduced the 'Takniki 
Pathyapustak Puraskar Yojana' under which writing of 
standard technical textbooks in Hindi is also encouraged 
to facilitate classroom Instruction in Hindi at Polytechnic level 
in the Hindi-speaking Stale.. Under the Scheme, besides 
certificates of merit, cash awards of Rs. 51 ,0001· 
As. 31,0001· and Rs. 21,0001· are given to outstanding work 
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in the field. However, the programmes In shorthand do not 
fall within the purvie~ of AICTE. 

[EngNsh] 

Intake In KVS 

1361. SHRI SANAT KUMAR MANDAL Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether the Government is aware that the 
number of students per class/section in Kendrlya 
Vidyalayas, espeelaNy in New Deihl is increasing year by 
year; 

(b) if so, the details of such increase in students per 
class/section noticed during the last three years in 
Kendriya Vldyaleyas of New Deihl; and 

(c) the steps taken by the Govemment t,o adjust the 
increasing strength of students by creating requisite 
infrastructure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI MAA. 
FATMI) : (a) Yes, Sir. 

(b) The year-wise in Kendriya Vldyalayas of New 
Deihl during the last three years is enclosed as Statement. 
The strength of students in a class varies between 40 to 
45. In certain cases due to transfer of Government 
employees in mid session the strength may increase. 

(c) In view of the growing demand for admission in 
Kendrlya Vidyal~.s additional sections can be sanc-
tioned. Second shift has been introduced in 17 schools of 
.the Delhi Region. 

Statement 

Enrolment Position of Kendrlya Vidya/ayas of Deihl for the last three years 

Year Delhi Class 

" III IV V VI VII VIII IX X XI XII Total 

2002-03 5748 6088 6258 6567 6634 7203 6881 6870 7419 6000 5767 4973 76408 

2003-04 6485 6445 e859 8885 7025 7515 6807 6732 6876 5394 6385 4773 77981 

2004-05 7840 8191 8157 8240 8501 9295 8148 7494 7803 5527 8091 4855 89942 

Inter-8tate Council Ueetlng 

1362. PROF. M. RAMADASS : Will the Minister of 

HOME AFFAIRS be pleased ,to state the details of 

deliberations held and the decisions arrived at the Ninth 

Inter-State Council Meeting held recently? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : The 

9th meeting of the Inter-State Council held on 28th June, 

2005 deliberated on three agenda Items: (i) Blue Print of 

Action Plan on Good Governance, (ii) Disaster Manage-

ment·Preparedness of States to cope with Disasters, and 

,(iii) Implementation Report on the decisions taken by the 

Council on the recommendations of 'the Sarkarla Commis-

sion. 

There was general consensus on the Good Gover-

nance Reforms as contained In the Blue Print. An members 

of the Council expressed collective resolve for promoting 
Good Governance. The necessity of the institutional 

structures based on the test of efficiency, effectiveness and 

accountability in managing the programmes was empha-
sized and It was observed that only such institutional • 
mechanisms would tum outlays into desired outcomes. h 

was also observed that Good Governance Reforms 

Agenda and deliberations of the Council would reinforce 
the common desire of Good Governance and enable all 
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the Governments to take practical and meaningful steps 
for achieving this goal. 

It was also unanimously felt that the Governments at 
all levels should put in their might together to mitigate the 
effects of disasters and gear up the enflre machinery to 
provide timely relief and succour to the people. The need 
for strengthening the advance wamlng syst8ms was also 
accepted by all. 

[Translation} 

Inve.tment In Non-Government Sector 

1363.SHRI RAMDAS ATHAWALE : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Govemment proposes to promote 
the non-Govemment sector to invest In infrastructure, 
consumer and social sector, 

(b) If so, the details thereof; 

(c) whether any policy decision has been taken by 
the Govemment In this regard; 

(d) If so, the details thereof and the areas where 
Investment is proposed to be made; and 

(e) if not, the time by which. the decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) to (d) Government has announced a 
new Scheme called the Scheme for Financial Support to 
Public Private Partnerships (PPPs) in Infrastructure to 
support public private partnership In Infrastructure through 
proviSion of viability OaP funding for projects meeting the 
criteria laid down In the Scheme. The areas of Investments 
covered under the Scheme are Roads and bridges, 
railways. seaports, airports, Inland waterways; Power; 
Urban transport, water supply, sewage, solid waste 
management and other physical infrastructure In urban 
are.s; Infrastructure projects In Special Economic Zones 
and Intematlonal Convention Centres and other tourism 
projects. 

(e) Does not arise. 

Tnlde Deficit 

1364. SHRI NARENDRA KUMAR KUSHAWAHA : 
SH~I MOHAN SINGH : 

PROF. MAHADEORAO SHIWANKAR : 
SHRI LAKSHMAN SETH : 
SHRI MUNSHI RAM : 

SHRI SWADESH CHAKRABORTTY : 
DR. RAM CHANDRA DOME : 
MOHO. SHAHID : 
SHRI MOHO. TAHIR : 
SHRI SAMIK LAHIRI : 
SHRI S.K. KHARVENTHAN : 
SHRI ASADUODIN OWAISI : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the details regarding India's Import/export 
from/to different countries during each of the I~st .three 
years; 

(b) whether there is a huge trade gap In the first 
quarter of the current financial year as reported In 'Oalnik 
Jagran' dated June 15, 2005; 

(c) if 80, the details thereof alongwlth the efforts 
made by the Govemment to minimise the trade gap; 

(d) the extent to which the trade deficit Is 8Kp8Cted 

to be brought down or account of the afo ..... ld 
efforts; 

(e) whether the Import. by almost .rr the sectors has 
Increased during the said period; .nd 

(f) if so, the details of the percentage Increase In 
Imports In various sectors .Iongwlth r ... ons therefor and 
action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRr E.V.K.S. 
ELANGOVAN) : (a) Indi.'s trade (exportlimport) during the 
last three· years wfth the major countries of the wor1d Is 
given below:-
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Jndl. 's trade with major countries (In US$ and biD/on) 

Exports 

SI. No. Country 2002·03 2003-04 2004-05 SI. No. Country 

1. USA 

2. United Arab 

Emirates 

3. Cbina Peoples' 

Republic 

4. Singapore 

5. Hong Kong 

8. UK 

7. Germany 

8. Belgium 

9. Italy 

10. Japan 

11. France 

12. Bangladesh 

13. Netherlands 

14. Saudi Arabia 

15. Sri Lanka 

10.90 

3.33 

1.98 

1.42 

2.61 

2.50 

2.11 

1.66 

1.36 

1.86 

1.07 

1.18 

1.05 

0.94 

0.92 

Source: DGOI and S, Koikata. 

11.49 

5.13 

2.96 

2.12 . 

3.26 

3.02 

2.54 

1.81 

1.73 

1.71 

1.28 

1.74 

1.29 

1.12 

1.32 

13.27 

7.10 

4.59 

3.80 

1. China Peoples' 
Republic 

2. USA 

3. Switzertand 

4. United Arab 
Emirates 

3.65 5.. Belgium 

3.54 6. Germany 

2.64 7. Austra:ia 

2.44 8. UK 

2.16 9. Korea RP 

1.98 10. Japan 

1.61 11. Singapore 

1.59 12. Indonesia 

1.52 13. Malaysia 

1 .37 14. South Africa 

1.35' 15. Hong Kong 

Imports 

2002-03 2003-04 2004-05 

2.79 4.05 6.75 

4.44 5.03 6.29 

2.33 3.31 5.82 

0.96 2.00 4.58 

3.71 3.98 4.57 

2.40 2.92 3.87 

1.34 2.65 3.58 

2.78 ,3.23 3.43 

1.52 2.83 3.19 

1.84 2.67 3.01 

143 2.09 2.58 

1.38 2.12 2.51 

1.47 2.05 2.22 

2.09 1.90 2.15 

0.97 1.49 1.71 

(b) to (d) Trade dtfic:~ amounted to US $11.46 ~illion 
during April-June, 2005-08 compared with US $5.96 billion 
during the corresponding period of previous year. There 

are no measures to restrict imports or artificially balance 
trade as this may lead to dampening of the growth of the 
econOlT)Y or a resurgence of inflationary pressures. 
However, export promotion is a constant endeavor of the 
Government and a Foreign Trade Poli.,. was announced 
on 31st August, 2004 with the objective of doubling India's 
merchandise exports during the next five yea .... 

(e) and (f) According to the latest available dlsaggre-

gated data of Imports for April. 2005-08, high growth 
wu witneased in the Import of Iron and Steel (128%), 

Transport Equipment (126%), Pearts, Precious. Semi 
Precious Stones (118%), Organic Chemicals (105%). 
Artificial Resins, Plastic Materials etc. (99%), Machinery 
except Electrical and Electronics (97%), Non-Ferrous 
Metals (56%), Inorganic Chemicals (S30,G) and Profes-

sional Instrumenta (52%). The main reasonl for increase 
in imports in the previous year was surge in crude 011 and 
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gold prices as well as other commodity prices. Increase 
in imports is also a reflection of the growth in demand for 
Inputs and capital goods required for the manufacturing 
sector which has registered a significant growth In recent 
months. 

Suspension of Fencing Work 

1365. SHRI CHANDRA MANI TRIPATHI : 
SHRI BADIGA RAMAKRISHNA : 
SHRI LAKSHMAN SETH : 
SHRI SWADESH CHAKRABORTTY : 
DR. RAM CHANDRA DOME : 
SHRI E. PONNUSWAMY : 
SHRI 'SANTOSH GANGWAR : 
SHRI HANNAN MOLLAH : 
SHRI M.K. SUBBA : 

Will the Minister of HOME AFFAIRS be pleased to state 

(a) whether the fencing work on some patches 
along the Indo-Bangladesh border has been suspended 
In view of the objections raised by Bangladesh 88 reported 
in the 'Hlndustan Times' dated May 30, 2005; 

(b) if so, reasons therefor alongwith the reaction of 
the Govemment with regard to the objection raised by the 
BaRgladesh Govemment: 

(c) whether the Govemment is taking into consid-
eration the fate of more than 62000 people living in 254 
villages along the Indo-Bangladesh Borderline prior to 
entering in negotiation with Bangladesh Govemment on 
fencing of the Border; and 

(d) the steps taken by the Govemment to restart the 
fencing work along Bangladesh border? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) and (b) 
Bangladesh Rifles has been resisting the erection of 
fencing within 150 yards of the intematlonal border at 
certain places on the plea that the fencing has defence 
potential and its construction within 150 yards violates the 
provision of Joint Indo-Bangladesh Guidelines for Border 
Authorities 1975. On occasions BoR has raaorted to 
unprovoked firing on BSF/civll workers engaged In 

construction work. Consequent to objections by BDR, the 
work of construction offence on patches, where alignment 
faits within 150 yards of the intemational border. has been 
suspended. 

(c) and (d) The Government of India has tried a 
number of times to convince the Bangladesh Government 
that the erection of fence is mutually beneficial for both 
the countries as it will help in controlling Illegal trans-
border activities. It has also been explained that the fence 
is a preventive arrangement and is not a defence wort< 
and thus does not violate any provision of Joint Indo-
Bangladesh Guidelines for Border Authorities 1975: The 
Bangladesh Govemment has been persuaded not to resist 
construction of fence within 150 yards of the intemational 
border so that the fencing is erected ahead of these 
villages whenever possible keeping in view of geographi-
cal factors etc. 

{English} 

Education at European Unlver.ltle. 

1366.SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether the Government has signed any 
agreement with the European Commission with regard to 
higher studies for Indian students in European universities: 

(b) if so, the details thereof; 

(c) the details of benefits Indian students are 
expected to get from such an agreement; and 

(d) the detail, of programmes which are Intended 
to be offered to Indian Students In the agreement alongwlth 
the eligibility criteria fixed for admlulon to such 
programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRl M.A.A. 
FATMI) : (a) and (b) The Government of India and European 
Commission signed a Financing Agreement on 19.3.2005 
to Implement "Erasmus Mundus India Window" Programme. 
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The European Union (EU) will provide Euro 33 million to 
be utilized tUi 31.12.2009 and II expected to create 
approximately 900 scholarships during this period for 
Indian students to pursue Erasmus Mundul Masters 
Courses at selected consortia of universities approved by 
E.U. European Union have already advertised the offer of 
scholarships through their web-site for selection of 
candidates from India for the year 2005-06. 

(c) Under this programme, the students would be 
provided scholarships for funding tuition fees, travel and 
living costs, etc. Scholarship would be for one or two years 
depending upon the course concerned. 

(d) The scheme is only for post graduation studies 
and all Indian Students, graduated from recognised Indian 
Universities are eligible to apply. Students would be 
selected on merit in a large number of subjects such as 
Rural-Development. Forestry, Business StudiesIManage-
ment, Education, Material Science, Nano-Science, Aero-
nautics and Space Science, Earthquake Engineering, 
Water Management, Geo-Information Science, History, 
Linguistics, Law, Informatics, Medical Sciences, Commu-
nication, Cultural Studies, e-business, e-commerce etc. 

Textile Exports to US 

1367.SHRI SURESH PRABHAKAR PRABHU : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state : 

(a) whether Government is aware that the textile 
export from India to US as per Indian records is on decline 
whereas the revelation made by US Government shows 
that Indian textile imports to the US has increased after 
the dismantling of the MFA; 

(b) if so, whether Government has conducted any 
inquiry to identify the facts of the aforesaid matter; 

(c) if so, the outcome of the inquiry and measures 
taken to the ensure accuracy of the data; 

(d) whether the Government have brought to the 
knowledge of US Government the issue of mismatch In the 
textile exportlimport data maintained by both the countries; 
and 

(e) if so, the reaction of the US Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) to (c) The Directorate of Commercial 
Intelligence and Statistics' (DGCI and S) provisional export 
data and the import data of US authorities show increase 
in India's textile exports to US In the post quota period, 
i.e., after 1.1.2005. While the DGCI and S' data shows that 
India's textile exports to US during the period January-
March, 2005 were 1.33% higher than the. corresponding 
period of previous year the US trade data shows a growth 
of 8.24% in imports of textiles products from India during 
th~ period January-March, 2005 vis-a-vis corresponding 
period of last year. However, certain exporters have 
expressed that there is an underestimation of export 
figures given in the DGCI and S data. 

(d) and (e) No, Sir. 

Indo-China Trade 

1368.SHRI RAYAPATI SAMBAS IVA RAO : 
SHRI M. SHIVANNA : 
SHRI RUPCHAND PAL : 
SHRI RAJENDER KUMAR 
SHRI G.V. HARSHA KUMAR: 
SHRI M.K. SUBBA : 
SHRI ANANT NAYAK : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Government of China has recently 
sought permission to set up Joint Venture in trading; 

(b) if so, the details thereof and areas identified 
therefor; 

(c) whether any agreement has been signed in this 
regard; 

(d) if so, the details thereof aJongwlth terms and F 

conditions thereto; 

(e) whether any understanding has been reached 
between the two countries to put up their common cause 
at WT.O. talks; 
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(f) if 10, the details thereof; 

(g) the efforts being made to improve the trade 
between the two countries; 

(h) whether the Govemment propose to reopen the 
silk route between India and China; and 

. (I) if 10, the details thereof and the time by which 
It is likely to be opened? 

THE MINISTER OF STATE IN THE -MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.KS. ELANGOVAN) 
: ,(a) No, Sir. 

(b) to (d) Do not arise. 

(e) and (f) During the visit of Premier of the State 
Council of the People's Republic of China to India in April 
2005, both sides agreed to conduct regular exchange of 
views on major Intemational and regional issues, 
strengthen cooperation In the WTO and other intemational 
multilateral organizati~ns. At the WTO, both the delegations 
already have close cooperation on Issues of concem to 
both India and China, in the on-going WTO negotiations 
under the Doha Work Programme. 

(g) Efforts being made, on an on-going basil, to 
improve the trade between the two countries Include 
participation in trade fairs/exhibitions, exchange of delega-
tions at both govemmental and business levels, exchange 
of Information, etc. 

(h) and (I) No proposal is receiving the attention of 
the Govemment to reopen the silk route between India and 
China. 

Training Programme 

1369.SHRI M. SREENIVASULU REDDY: Will the 
Minister of HOME AFFAIRS be pleaaedto state: 

(a) whether the training programmes in self-defence 
techniques are being organiaed by Deihl Police Crime 
Against Women (CAW); and 

(b) H so, whether the Govemment Is Introducing 
such programmes in other States also? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir. DeIhl 

Police has been organising training programmes for 
women In self-defence techniques in Delhi since 5th 
December, 2002. The Government of National Capital 
Territory of Deihl has also started -Project Raksha- to 

I 
Impart training In self-defence to female physical education 
teachers. This Is an initiative to empower girl students of 
Govemment, MOD and NDMC schools. 

(b) It Is upto the concerned State Govemments to 
introduce such scheme In their States. However, Govem-
ment of India will be happy to share the details of the 
scheme with all the State Govemments. 

Setting up of Cottage Indu,trl., by KYIC 

1370~ SHRI BALAS HOWRY VALLABHANENI : Will the 
Minister of AGRO AND RURAL INDUSTRIES be pleased 

to state: 

(a) whether the Khadi and Village Industries 
Commission has any provision for giving incentives to 
the people to set up cottage industries in the rural 
areas; 

(b) If so, the details thereof; 

(c) whether the Govemment propoee to revise the 
norms for incentives; and 

(d) if 10, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTAIES (SHAI 
MAHAVIR PAASAD) : (a) Vee, Sir. 

(b) The Govemment has been Implementing the 
Aural Employment Generation Programme (AEGP), through 
the Khadl and Village Industries Commission (KVIC) with 
effect from 01 April 1995 to create more employment 
opportunities In villagee and small towns with population 
upto 20,000 In the country. Under this programme, 
entrepreneurs can establllh village Industries, Including 
cottage Industries, by availing of margin money a •• ietance 
from the KVIC and loans from public aeclor scheduled 
commercial banks, selected regional rural banks. coopera-
tive bankl, etc., for projects with a maximum cost of As. 
26 lakh. The permissible margin money aui8tance II as 
detailed in the table below:-
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Margin Money Assistance under REGP 

SI. No. Category of beneficiary Project cost Margin money assistance 

1. General_ Upto Rs. 10 lakh 25 per cent of project cost. 

Above Rs. 10 lakh and upto Rs. 25 
lakh. 

Rs. 2.5 lakh plus 10 per cent of 
balance project cost. 

2. SC/ST/OBClWomen/PC/Ex-service- Upto Rs. 10 lakh 
men/NE Region/Hill Areas 

30 per cent of project cost. 

Above Rs. 10 lakh and upto Rs. 25 
lakh. 

Rs. 3 lakh plus 10 per cent of 
balance project cost. 

Note: SC/ST-Scheduled Castes/Scheduled Tribes; OBC-Other Backward Classes; PC-Physically Challenged; NE-North 
Eastern. 

(c) No, Sir. 

(d) In view of the reply at (c) above, the question 
does not arise. 

Reurvatlon Quota In Admission 

1371.SHRI RAM KRIPAL YADAV : 
SHRI D.P. SAROJ : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) subject-wise details on the number of seats 
available for admission to Sc/ST students in Delhi 
University and in which; 

(b) whether the Government has received any 
complaint against the violation of stipulated guidelines with 
regard to the admission of SC/ST student in Delhi 
University on reserved seat during this year; 

(c) if so, the details thereof; and 

(d) the steps takenlto be taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) According to the information furnished by the 
Univeralty of Delhi, 5,096 and 2,564 seats are available 
for admlaston of SC and ST students respectively. A cQUrse/ 
subject-wlae break-up of these seals is enclosed 8S 

statement. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Statement 

Course/Subject-wise Break-up of Seats Reserved for 
SC and ST Students in the University of Delhi 

SI. Course/subject Number of seats 
No. reserved for 

SCs STs 

2 3 4 

1. BA (Pass) 1055 531 

2. B.A. (Hons.) English 210 106 

3. B.A. (Hons.) Hindi 226 113 

4. B.A. (Hons.) Sanskrit 97 49 

5. B.A. (Hons.) Philosophy 41 22 

6. B.A. (Hons.) Psychology 27 16 

7. B.A. (Hons.) Applied Psychology 8 4 

8. B.A. (Hons.) Economics 197 97 

9. B.A, (Hons.) Geography 45 22 

10. B.A. (Hons.) History 192 95 

11. B.A. (Hons.) Political Science 292 144 



241 Written AMwel8 SRAVANA 11, 1927 (SAKA) 10 a....tions 242 

2 3 4 2 3 4 

12. B.A. (Hons.) Sociology 27 13 37. B.Sc. App.Physlcal Science 14 7 

13.B.A. (Hona.) Punjabi 9 5 
Industrial Chemistry 

14. B.A. Vocational 67 33 
38. B.Sc. App. Physical Science 56 28 

Computer ScIence 
15. B.A. (Hons.) Bengali 8 3 

39. B.Sc. App. Ufe Science En- 33 16 
16. B.A. (Hons.) Urdu 10 4 vironment ScIence 

17. B.A. (Hons.) Arabic 0 40. B.Sc. App. Life Science Agro 3 2 
Chemicals and Pest ContlOl 

18. B.A. (Hons.) Persian 3 
41. B.Sc. Applied Life Science 3 2 

19. B.Com. (H~n •. ) 591 299 Sericuhure 

20. B.Com. (Pass) 669 340 42. B.A.Sc.(H) Food· Technology 8 4 

21. B.Sc. (H) Physics 107 54 43. B.A.Sc.(H) Instrumentation 8 4 

22. B.Sc. (H) Chemistry 94 47 44. B.A.Sc.(H) Electronics 8 4 

23. B.Sc. (H) Botany 62 31 Poet-G ... dua" level 

24. B.Sc. (H) Zoology 59 30 1. English 30 15 

25. B.Sc. (H) Applied Zoology 3 2 2. Hindi 45 23 

26. B.Sc. (H) Anthropology 3 2 3. Sanskrit 45 23 

27. B.Sc. (H) Geology 5 3 4. P~ilo.ophy 27 13 

28. B.Sc. (H) Bio-Chemistry 12 6 5. Psychology '" 1 

29. B.Sc. (H) Microbiology 12 6 6. Urdu 7 .. 
30. B.Sc. (H) Electronics 33 16 7. Arabic 5 2 

31. B.Sc. (H) Bic-Medlcal 9 5 8. Persian 3 2 

32. B.Sc. (H) Polymer Science· 5 3 9. Bengali 4 2 

33. B.Sc. Physical Science 158. 79 10. linguistics 5 3 

34. B.Sc. Life Science 110 55 11. Punjabi 7 " 
35. B.Sc. App. Physical Science- 19 9 12. Tamil 4 2 

Electronics 
13. BuddhiM ~ 22 12 

-
2 36. B.Sc. App. Physical Science 3 

14. Comparative Indian Uterabn " 2 
Analytical method in Chemistry 
and . Blc-Chemistry 15. Political Science 48 25 
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16. History 

17. Economics 

18. Business Economics 

19. Commerce 

20. Anancial Studies 

21. Post-Graduate Diploma in 
International Marketing 

22. Sociology 

23. Geography 

24. Social Work 

26. Italian 

26. French 

27. Hispanic Studies 

28. German 

29. Japanese 

30. Physics 

31. Chemistry 

32. Botany 

33. Zoology 

34. Anthropology 

35. Geology 

36. Agro Chemical 

37. M.A. Environment Studies 

38. M.Sc. Environment Studies 

[T,.ns/ation] 

3 4 

33 16 

22 12 

8 4 

33 17 

5 2 

6 2 

8 4 

7 4 

8 4 

2 

2 

2 1 

2 

2 

28 14 

28 14 

8 4 

10 4 

4 2 

2 o 
3 

2 1 

2 

1372.SHRI BRAJESH PATHAK: Will theMinilter of 
HUMAN RESOURCE DEVELOPMENT be pIeaMd to 
illite : 

(a) total number of teaching and non-teaching staff 
in various Central Universities Including Oelhi University, 
post-wise university-wise; 

(b) total No. of teaching and non-teaching posts 
lying vacant, post-wise, unlvereity·wlse; 

(c) the total number of Scheduled Castes/Sched-
uled Tribes teaching and non-teaching staff in Central 
Universities; 

(d) whether the appointments on reserved posts for 
Scheduled Castes/Scheduled Tribes have been made; 

(e) If 80, the total number of Scheduled Castes! 
Scheduled Tribes candidates appointed during the last 
three years; 

(1) whether there is any backlog in this category; 

(g) if so, the details thereof; arid 

(h) the a~tion taken or proposed to be taken by the 
Central Govemment to clear the backlog? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) to (h) The Information is being collected and 
will be laid on the Table of the House. 

[English] 

Exchange of Fire on Banglade.h Border 

1373.SHRI GANESH PRASAD: Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether there has been a number of exchange 
of fire between the Indian Forces and Bangladesh Rifles: 

(b) if so, the details of exchanges took place during 
the last one year till date; and 

(c) the number of casualties occurred in Indian 
side? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRt S. REGUPATHY) ; (a) to (c) There 
have been 08 Incidents of exchange of fire between Border 
Security Force (BSF) and Bangladesh Rifles in the last one 
year. BSF suffered three casualties (One OffICer died and 
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two Constables injured) due to firing by Bangladesh Rifles 
during this period. 

Checking of Foreign Aid 

1374.SHRI SUGRIB SINGH : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Govemment proposes to bring a bill 
to check foreign aid; 

(b) if so, the details in this regard; 

(c) whether the Govemment has set up a committee 
of group of ministers to examine the proviSions in this 
regard; and 

(d) if so, the time by which such committee will give 
its report to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SH~I SHRIPRAKASH JAISWAl) : (a) Yes, 
Sir. 

(b) The draft Bill named 'Foreign Contribution 
(Management and Control) Bill, 2005,' as was presented 
to the Cabinet has been uploaded on the Ministry of Home 
Affairs website, www.mha.nic.in for seeking commentsl 
views of different stakeholders. This may be visited to see 
the details of the proposed legislation. 

(c) Yes. Sir. 

(d) No time limit has been prescribed. 

[Translation] 

Training to Criminals 

1375.SHRI AVINASH RAI KHANNA: Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether any Institute is running in Rohtas district 
of Bihar to train the people for taking up criminal activities 
as reported in the Daily "Dalnik Jagran" dated 02.05.2005; 
and 

(b) if so, the details thereof and action taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHR' MANIKRAO HODLYA GAVIT): (a) 
No, Sir. 

(b) Does not arise 

{English} 

Project under FDI In Kem.tau 

1376. SHRI G. KARUNAKARA REDDY : Will the 
Minister of COMMERCE AND INDUSTRY be pleaa.d to 
state : 

(a) the details of projects being implemented with 
Foreign Direct Investments in Kamataka at present; 

(b) the amount of FOI involved In each of these 
projects; 

(c) whether there is any proposal to approve more 
projects in the State for foreign direct investments; 

(d) if so, the details thereof; and 

(e) the target fixed in this regard for the current 
year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) and (b) Statement showing aector-wise 
Foreign Direct Investment approvals in the State of 
Kamataka is enclosed. 

(c) to (e) Under the liberalized economic environment, 
investment decisions including the choice of tectOrl and 
locations are taken by the entrepreneur based on 
commercial and other relevant considerations. NO target 
for foreign direct investment (FOI) is fixed. FOI inflows are 
determined, Inter-alia, by global economic situatton. market 
conditions and global FOI flows. 

Statement 

Sector-wise FDI ApprolliW GrantfJd f""" Augwl 1991 
to May 2005 in the SUJltI of KamalaIcB 

SI. Sector Amount of FDI 
No approved 

(Rupees In cror.) 

2 3 

1- Fuels (Power and Oil Refinefy) 8537.89 

2. Transportation Industry 2328.31 
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3. Electrical equipments (including computer 
software and electronics) 

4. Services Sector 

5. Miscellaneous Industries 

6. Metallurgical Industries 

7. Fermentation Industries 

8. Telecommunications 

9. Consultancy Services 

10. Food processing Industries 

11. Industrial Machinery 

12. Textiles (includ dyed, printed) 

13. Chemicals (other than fertilizers) 

14. Drugs and Pharmaceuticals 

1 S. Miscellaneous Mechanical and 
Engineering 

16. Trading 

17. Machine Tools 

18. Medical and Surgical Appliances 

19. Hotel and Tourism 

2Q. Rubber Goods 

21. Industrial Instruments 

22. Paper and Pulp Including Paper Product 

23. Vegetable Oils and Vanupatl 

24. Cement and Gypsum Products 

25. Ceramics 

26. Sugar 

27. Boilers and Steam Generating Plants 

28. Earth-Moving MachInery 

29. GIUI 
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3 

2232.51 

1314.43 

1208.04 

1061 60 

906.14 

771.29 

406.36 

371.83 

352.13 

349.04 

293.96 

271.58 

226.17 

177.73 

59.19 

53.45 

48.89 

43.7 

42.96 

33.40 

18.47 

17.93 

16.03 

13.95 

11.34 

10.57 

9.90 

2 3 

30. Agricultural Machinery 5.51 

31. Leather, Leather Goods and Pickers 3.56 

32. Prime Movers other than Electrical 

33. Timber Products 

34. Scientific Instruments 

35. Soaps, Cosmetics and Toilet Preparations 

36. Commercial, Office and Household 

Equipment 

37. Photographic Raw Film and Paper 

Grand Total 

[Trans/atlon] 

1.97 

1.82 

0.30 

6.25 

0.24 

0.10 

19202.55 

Unified Metropolitan Tranaport Authority 

1377.SHRI V.G. MAHAJAN : 
SHRIMATI KIRAN MAHESHWARI : 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Government is contemplating to !Set 
up a ·Unlfled Metropolitan Transport Authority" in some 
cities of the country; 

(b) if so. the details and main objectives thereof; and 

(c) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHAI GHULAM 
NABI AZAO) : (a) to (c) The draft National Urban Transport 
Policy, discussed in a conference of Chief Mfnisters on 29th 
June, 2005 has recommended that the State Governments· 
may set up Unified Metropolitan Transport Authorities to 
ensure coordinated planning and implementation among 
vartoua agencies engaged In different aspecq of urban 
transportation. "Urban Traneport"' being a "State SubIect". 
decisions on measures to addrelS traffic and transportation 
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related matters are to be taken by the respective State 

Governments. 

[English] 

Conversion of Shop-Cum-Flat into 

Shop-Cum.()fflces 

1378. SHRI PAWAN KUMAR BANSAL : Will the 

Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Chandigarh UT Administration had, 

sometime back, permitted conversion of shop-cum-flats 

into shop-cum-offices and also the use thereof as lodging 

houses and restaurants, etc.; 

(b) 

regard; 

if so, the salient features of the scheme in this 

(c) whether coverage of the open courtyard on 

different floors and rise in the height of the building to make 

the top floor habitable has also been considered desirable; 

and 

(d) if so, by when the amendments to this effect are 

likely to be notified? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) Yes, Sir. 

(b) The salient features of the notification are:-

(i) The first and second floors of such buildings will 

be allowed for such usage on payment of 

conversion charges. 

(iI) Only the transferee of a shop-cum-flat shaH be 
entitled to apply for conversion. 

(iii) No .change in the outer facade of the buildi,. 
or additional construction of any kind shaH be 

permitted. 

In case of further conversion from SCO to lodging 

houses and restaurants etc., conversion is permitted 
subject to building byelaws, zoning and prior permission 

for conversion of trade on payment of conversion charges. 

(c) Yea, within the building Hne. 

(d) The notification regarding the court yards has 

been issued. HOwe'Mr, the notification regarding Increase 

In height is likely to be Issued shortly. 

[Translation] 

Progre .. of SSI In Rajasthan 

1379.SHRI JASWANT SINGH BISHNOI : 

SHRI GANESH SINGH : 

Will the Minister of SMALL SCALE INDUSTRIES be 

pleased to state : 

{a) the total number of SSI units functioning in the 

country, State-wise; 

(b) the total number of sick or closed SSI units as 

on 31st March, 2005 and the number of ernployeel lost 

their jobs due to closure of SSI units, State-wise; 

(c) whether the Govemment is satisfied with the 

performance of 551 sector in the country; 

(d) If so, the details with regard to the growth In 

performance of SSI aector in the respective State during 

last three years; 

(e) the contribution of SSI units in the Gross 

Domestic Product during 2003·04 and 2004-05 in 

comparison to previous two years; 

(f) whether Government has implemented the 
recommendation of Working Group set up by the 

Governrnent to suggest the means and ways for the revival 
of tick SSI units; and 

(g) if so, how many SSI units in the country. 

particularly in Madhya Pradesh have been revived linoe 
2002, till date? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAl INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) The total number of small scal. 

industries (551) (both registered and unregistered) func-

tioning in the country as at the end of March, 200S It 

eatlmated to be 118.59.lakh. State-wile details of these 
SSI units are given in the enclosed Statement· I. 
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(b) Acoordlng to the Reserve Bank of India (RBI), 

which complies data on sick small scale industries 
financed by scheduled commercial banks, the number of 
sick SSI units as at the end of March, 2004 (latest 
available) was 1,38,811. Information on closed SSI units 

is not maintained centrally. However, as per the results of 
the Third All India Census of registered 551 units, 

conducted with reference to year 2001-02, out of 22,62,401 
SSI units registered upto 31.03.2001 in the entire country, 
8,87,427 units were found closed. State-wise details of the 
sick and closed SSI units are given in the enclosed 
Statement-II and III respectively. Data on the number of 

employees who lost their jobs due to closure of SSI units 
are not maintained centrally. 

(c) and (d) Yes, Sir. The 551 sector has continued to 

contribute significantly to the growth of the gross domestic 
product, Industrial production, employment generation and 
exports and has acquired a prominent place in the 

economy of the country as is evident from the growth in 
the number of units (both registered and unregistered), 
estimated employment and production given in the 
table below. State-wise performance is not maintained 
centrally. 

Year No. of SSI 
units (In 

lakh number) 

2002-03 

2003-04 

As at the end 
of March 

2 

109.49 

113.95 

Employment 
(In lakh 
person) 

3 

260.13 

271.36 

Total Sick SSI 
units 

Production at 
current prices 
(In Rs.Crore) 

4 

311993 

357733 

2 3 4 

2004-05 118.59 282.91 412450· 

·Based on April-December, 2004 growth rate. 

(e) The contribution of SSI units in the Gross 
Domestic Product during 1999-2000 to 2003-04 (latest 
available) is given In the table below:-

Year 

2000·2001 

2001-2002 

2002-2003 

2003-2004 

Contribution of SSI in the Gross 
Domestic Product (in Percentage) 

6.86 

6.68 

6.82 

6.71 

(f) and (g) Yes, Sir. Based on the recommendations of 

the Working group constituted under the chairmanship of 
Shrl 5.5. Kohli, the then Chairman of Indian Banks' 
Association, the RBI has drawn up revised guidelines for 
rehabilitation of sick 551 units, which include inter-alia 
change in the definition of sick 551 units, norms for 
deciding on their viability, concessionaJ finance, etc. The 
RBI has circulated the revised guidelines on 18th January 
2002 to all the Scheduled Commercial banks for 
implementation. 

As per the RBI data, the viability position of sick 551 
units and the units put under nursing in the country and 
the State of Madhya Pradesh as at the end of March, 2002 
to March, 2004 (latest. available) is as under:-

Potentially Viable SSI 
units 

Of Viable units, those put. 
under Nursing 

All India Madhya 
Pradesh 

All India Madhya 
Pradesh 

All India Madhya 
Pradesh 

2002 1,77,336 6,964 4,493 378 621 7 

2003 1,67,980 ,11,601 3,627 309 993 12 

2004 1,38,811 9,565 2,385 589 783 4 
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Statement .. 

Total number of 551 units functioning as on 
31st March, 2005 

51. No. State Regd. Unregd. Total 

2 3 4 5 

1. Jammu and Kashmir 17131 65373 82504 

2. Himachal Pradesh 12801 72980 85781 

3. Punjab 66997 348447 415444 

4. Chandigarh 1370 23429 24799 

5. Uttaranchal 19433 101914 121348 

6. Haryana 40454 205295 245749 

7. Delhi 7518 189661 197179 

8. Rajasthan 53248 445240 498488 

9. Uttar Pradesh 212367 1707635 1920002 

10. Bihar 59077 522142 581219 

11. 5ikkim 218 217 435 

12. Arunachal Pradesh 376 1114 1490 

13. Nagaland 1874 14855 16729 

14. Manipur 4872 48499 53371 

15. Mizoram 3483 9368 12851 

16. Tripura 1038 26142 27180 

17. Meghalaya 2813 22999 25812 

18. Assam 19032 201066 220099 

19. West Bengal 44768 814921 859689 

20. Jharkhand 20616 127533 148149 

21. Orissa 14835 420078 434913 

22. Chhattisgarh 36870 257013 293883 

23. Madhya Pradesh 126876 772873 899749 

24. Gujarat 162654 437808 &00462 

2 

25. Daman and Diu 

26. Dadra and Nagar 
Havell 

27. Maharashtra 

28. Andhra Pradesh 

29. Karnataka 

30. Goa 

31. Lakshadweep 

32. Kerala 

33. Tamil Nadu 

34. Pondicherry 

35. Andaman and 
Nicobar 

All India 

3 4 5 

1319 1443 3882 

1120 o 

94640 805121 899760 

66989 907978 974967 

130418 612760 743178 

2611 5541 8151 

98 519 617 

167478 341772 509249 

258493 679361 937854 

941 2827 3788 

1657096 10201903 11858997 

Statement-II 

State-wise Details of Sick. Potentially Viable and 
Those Put under Nursing 551 Units as at the 

end of the March, 2004 

51. States/Union 
No. Territories 

Total Sick Potentially Of Viable 
551 Units Viable SS1 Unlta. 

2 3 

1. Jammu and Kashmir 309 

2. Himachal Pradesh 627 

3. Punjab 3025 

5. Uttaranchal 203 

6. Haryana 1302 

SSI Units those put 
under 

Nursing 

4 5 

18 o 
24 18 

26 23 

o 11 

6 2 

14 10 
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2 3 4 5 2 3 4 5 

7. Delhi 1362 33 10 34. Pondicherry 118 5 0 

8. Rajasthan 3107 5 9 35. Andaman and Nicobar 42 8 0 

9. Uttar Pradesh 11943 81 122 All India 138811 2385 783 

10. Bihar 10034 97 93 Statement-ol 

11. Sikkim 23 0 0 
State-wise Distribution of Closed SSI Units as per 

12. Arunachal Pradesh 0 0 0 Third All India Census, 2001-02 

13. Nagaland 78 SI. No. Name of State/UT Total No. of closed units 

14. Manipur 862 0 0 2 3 

15. Mizoram 87 0 0 1. Jammu and Kashmir 22709 

16. Tripura 1611 0 0 2. Himachal Pradesh 6509 

17. Meghalaya 135 3. Punjab 82731 

18. Assam 3587 3 3 4. Chandigarh 1405 

19. West Bengal 39426 73 54 5. Uttaranchal 12100 

20. Jharkhand 1883 16 5 6. Haryana 27546 

21. Orissa 7052 77 10 7. Delhi 8357 

22. Chhattisgarh 2205 16 3 8. Rajasthan 36847 

23. Madhya Pradesh 9565 589 4 9. Uttar Pradesh 122282 

24. Gujarat 4180 37 47 10. Bihar 20525 

25. Daman and Diu 19 0 0 11. Sikkim 155 

26. Dadra and Nagar Haveli 32 0 0 12. Arunachal Pradesh 248 

27. Maharashtra 5607 378 80 13. Nagaland 129 

28. Andhra Pradesh 5552 44 6 14. Manipur 1226 

29. Kamataka 3419 257 58 15. Mizoram 1313 

30. Goa 80 3 16. Tripura 1077 

31. La'kshadweep 0 0 0 17. Meghalaya 1908 

32. Kerala 12493 253 131 18. Aasam 10338 

33. Tamil Nadu 8750 320 81 19. West Bengal 26080 
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2 3 

20. Jharkhand 13822 

21. Orissa 9708 

22. Chhattisgarh 27830 

23. Madhya Pradesh 65649 

24. Gujarat 39159 

25. Daman and Diu 454 

26. Dadra and Nagar Havell 423 

27. Maharaahtra 54243 

28. Andhra Pradesh 38582 

29. Karnataka 46611 

30. Goa 2327 

31. Lakshadweep 16 

32. Kerala 74832 

33. Tamil Nadu 127185 

34. Pondlcherry 2586 

35. Andaman and NiCobar Islands 515 

All India 887427 

{English} 

JI8dh81 River In Oh.ma,1 Dletrlct 

1380. DR. ARUN KUMAR SARMA : Will the Minister 

of DEVELOPMENT OF NORTH EASTERN REGION be , 
pleued to state : 

(a) whether the proposal for construction of guide 

bundh to control Jladhal river, Dhernajl District taken up 

by NEC for Implementation during 10th Plan received 

clearances of aft lev.la; 

(b) H so. total outlay, commiaalon echedule and 
achievement made so far; and 

(c) If not, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 

(SHRI P.R. KYANDIAH) : (a) to (c) The echeme on 

"ControHing of Jladhal River In DhemaJl District Ph. I" at 

an estimated COlt of Rs. 14.93 crore has been examined 

In Central Water Commission and found techno-Economi-

cally viable. The Planning Commission has given invest-

ment clearance. 

(c) The case Is under examination In the NEC for 

SFC clearance. 

Produotlon of Rubber In Orl ... 

1381.SHRI PARSURAM MAJHI : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the plantation and production of rubber 

has not made much progreu In Orissa despite having 

favourable climatic condition and suitable soil of that 

State; 

(b) H so, the reasons therefor alongwlth action taken 
thereupon; and 

(c) the new strategy propo .. d to be adopted by the 
Govemment to promote rubber plantation and production 

In that State? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (al and (b) Agro-cllmatlc conditions In 
Orissa are on the whole only marginally suited for rubber. 

The Rubber Board Initialed plantation activity on a trial 
bula during 1984-85 and now 480 hectare has been 

planted under rubber In the .tate and the total production 

of rubber during 2004-05 wu 40 Mr. Most of the 

plantations are Immature and will start yielding only In 
coming yea,... Considering the fact that OrIasa 18 a non-

traditional region, the progrea. achieved so far can be 
considered a8 satisfactory. 

(c) The Rubber Board establilhed a Regional 

R ..... rch Station at Dhenkanal durtng 1987 to Identify 

suitable clones and evolve appropriate agro-management 
pntctIcee sultllble for Ort .... The Rubber Board promoted 



259 WriNsn Answers AUGUST 2, 2005 to Questions 260 

trial plantations in the districts of Mayurbanj, Ganjam and 

Dhenkanal which were found to be moderately suitable for 
rubber. It is now observed that Mayurbanj district Is the best 
suitable area for rubber in Orissa. A block plantation project 

started In 1995 in Mayurbanj district has proved to be quite 
successful. As a strategy for future development it is 
proposed to promote block plantation projects in the State 

with the active participation of the beneficiaries and the 

State Government. The Board is also setting up group 
processing centres for the processing of latex besides 
providing training programmes for growers and arranging 

various expansion activities. The Government has recently 
approved the Rubber Plantation Development Scheme 

under which there are several programmes to promote 

cultivation of rubber in the Stale, particularly in the small 
holding sector. 

Marine Industry 

1382.SHRIMATI MANORAMA MADHAVARAJ: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state : 

(a) whether the Government proposes to restore 
DEPB rate for marine products on shrimps to 5% with 
retrospective effect from May 26, 2005 as reported in 
'Economic Times' June 25, 2005; 

(b) if so, the details thereof; and 

(c) the other relief measures the Government 
proposes to provide to marine products industry to tide 
over the present crisis? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) and (b) The Government has restored 
DEPB rate of 5 per cent for processed marine products 
including shrimps at SI. No. 2 of Code 66 of DEPB 
Schedule effective from 26 May, 2005. 

(c) The other relief measures provided in the current 
Foreign Trade Policy, Inter-alia, include duty free import of 
specialized chemicals, flavoring 9Hs, monofilament long 
line system for tuna fishing and self-removal procedure for 
clearance of waste. 

(Trans/ation) 

Increase In Limit of -Capital Inveatment 

In 5518 

1383. SHRI RAMJI LAL SUMAN : 

SHRI SHIVRAJ SINGH CHOUHAN 
SHRI HEMLAL MURMU : 

SHRI RAJIV RANJAN SINGH "LA LAN" : 

Will the Minister of SMALL SCALE INDUSTRIES be 
pleased to state : 

(a) whether the Govemment propose to increase 

the limit of c;tlpital investment in small scale industry sector 
from Rs. I ~rore to Rs. 5 crore; 

(b) if so, the facts thereof; 

(c) the benefit estimated for small scale industries 
consequent upon above proposal; and 

(d) the estimated capital investment in the small 
scale industrial units at present? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) and (b) The Small and Medium 

Enterprises Development (SMED) Bill, 2005, which, inter 
alia, contains a proposal to increase the investment limit 
of small enterprises engaged in the manufacture or 
production or goods in plant and machinery from Rs. 1 
crore to Rs. 5 crore has been introduced in Lok Sabha 
on 12.5.2005. 

(c) The proposed enhancement in the investment 

limit of small enterprises in the SMED Bill, 2005 alms at 
facilitatin9 the promotion and development and enhancing 
the competitiveness o( these enterprises, by way of 

technological upgradation. modernisation of plant and 
maChinery and attainment of economies of scale. 

(d) The small scale industries are set up by 

individual entrepreneurs and registered ~y the respective 
State/Union Territory agencies Information on the capital 
investment of individual small scale industrial units is not 
maintained at the Central Government level. 
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Investigation of Subhash Chand ... 

Boa. C •• e 

1384. SHRI GANESH SINGH : Will tho Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Mukherjee Commission investigat-
ing Netajl Subhash Chandra case is not getting full support 
from the Government; 

(b) if so, whether the Government has received any 
representations from the peoples representatives in regard 
to extending cooperation to Mukherjee Commission for 

investigation; and 

(c) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) 
Government has all along been extending full support to 
the Justice Mukherjee Commission to complete its inquiry. 

A suggestion has been received for extending support to 
the Commission to visit Russian Federation and Ministry 
of External Affairs is presently engaged in arranging the 
visit. 

(English) 

International Trade Centre 

1385. SHRI RUPCHAND MURMU : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government proposes to set up an 
International Trade Promotion Centre at Kolkata on the 
lines of Pragati Maidan at Delhi; 

(b) if so, the details of the project and the share of 
the State Government in the project; 

(c) whether similar projects have also been pro-

posed for the other cities; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELAN GOVAN) : (a) Yes, Sir. 

(b) The tentative cost of the Project is Rs. 25.00 
crores. The share of Kolkata Municipal Corporation (KMC) 
is 24.5% and that of West Bengal Industrial Development 
Corporation Limited (WBIDC) Is 24.5%. 

(c) Yes, Sir. 

(d) The work of Trade Centre at Guwahati is in 
progress. The Project is funded by Department of 
Commerce. 

(Translation) 

Re.ldentlal Scheme. by DDA 

1386. SHRI MUNAWAR HASSAN : Will the Minister of 
URBAN DEVELOPMENT be pleased to state : 

(a) the details of the residential schemes being run 
since 1975 by Deihl Development Authority for the 
allotment of plots and flats under which DDA neither 
allotted any plots nor any flats to the registrants; 

(b) the reasons for not refunding the registration 
money alongwith interest so far to the registrants In case 
of non-allotment of plots or flats; and 

(c) the time by which the Government will either 
give plots or flats to the registrants or refund their money 
with interest? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (St'fRI GHULAM 
NABI AZAD) : (a) The Deihl Development Authority (DDA) 
has reported that they have launched 37 schemes for 
allotment of flats and one scheme for allotment of plots 
since 1975. There is a backlog of 14,039 flats only in the 
three housing schemes, viz. (i) New Pattem Registration 
Scheme, 1979 (8,668), (ii) Ambedkar Aawas Yojana. 1989 
(2,883) and (iii) Janta Housing Registration Scheme, 1996 
(2,488). Further, the present backlog of plots in the Rohlni 
Residential Scheme launched by DDA in 1981 is 27,043 
under different categories. 

(b) The DDA has reported that in case, any regil-
trant requests for cancellation of his registration and seeks 
refund, his request is favourably entertained by DDA. 
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(c) The DDA has prepared an action plan for 
liquidation of waitlisted registrants of flats by 2005 and of 
plots by 2006. 

Vocational Education 

1387.SHRI SANTOSH GANGWAR : 
SHRI JASHUBHAI DHANABHAI BARAD : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(a) whether different norms have been adopted for 
the teachers of vocational education in various States of 
the county; 

(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) whether the Government has received proposals 
from State Govemments seeking Central assistance under 
the Centrally Sponsored Scheme for vocatlonallzation of 
the secondary education during the last three years and 
thereaher till date; 

(d) if so, the details thereof. State-wise; 

(e) the steps being taken by the Union Government 
on each of these proposals; and 

(f) the number of unemployed youths targeted to be 
benefited under the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) and (b) The Centrally Sponsored Scheme of 
Vocatlonal/stion of Secondary Education at +2' level 
provides for engagement of full-time and part·time 
teachers. Full-time teachers may be given relevant .Pay 
Scales of +2 level teachers in the concerned State, if the 
State Government desires so. The payment of honorarium 
to part-time teachers, ranging from Rs. 1000 to Rs. 1500 
p.m. or on per day baSis, has to be decided by the State 
Governments. 

(c) to (e) The Project Proposals for expansion under 
the Scheme and also for release of grants in respect of 
the proposals already approved were received from 
various State Governments under the .Scheme during 
2002-05. A statement showing grants released to the State 
Government during the period is enclosed. Some of the 
proposals received could not be Considered for release of 
grants due to want of additional information etc. from the 
State Governments. No grants could be released against 
the proposals sanctioned prior to Xth plan due to audit 
objections in this regard. 

(f) The State Governments need to prepare the 
project proposals, in accordance with the laid down norms 
of the Scheme, targeting the unemployed youths in the 
State proposed to be covered. 

Statement 
(Rupees in Lakhs) 

SI. Name of the Grant released 
No. StatelUT 2002-03 2003-04 2004-05 2005-06 

1 2 3 4 5 6 

1. Andhra Pradesh 500.55 

2. Gujarat 467.58 

3. Haryana 329.00 27.90 67.23 

4. Jammu and Kashmir 599.69 

5. Ker.la 247.20 1425.00 

6. Manipur 47.65 
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2 3 4 5 6 

7. Mlzoram 8.79 150.00 

8. Sikklm 29~.48 

9. Trlpura 66.68 

10. Uttar Pradesh 375.00 375.00 

11. Chandigarh 7.00 

-
Total 1463.06 706.54 2816.15 

[Eng/ish) 
Agri-Export Zone 

1388.SHRI D.V. SADANANDA GOWDA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the number of proposals for setting up Agri-
Export zones pending with the Govemment, at present, 
State-wise; 

State Number State Number 

of of 
proposals proposais 

Andhra Pradesh 3 Kerala 

Arunachal Pradesh Manipur 

Assam Madhya Pradesh 

Bihar Maharashtra 

Gujarat 2 Jharkhand 

(b) and (c) A peer evaluation of the performance of 
the existing AEZs, with a view to ascertain the reasons for 
shortfall in achievement of targets and suggest remediai 
action, is in progress. The proposals for setting up of new 
AEZs will be taken up for sanction after the evaluation is 
completed. 

Supreme Court Judgement on 
Anganwadl and ICDS 

1389. SHRIMATI D. PURANDESWARI : Will the Minister 
of HUMAN ~ESOURCE DEVELOPMENT be pleased to 
state: 

(b) the reasons for delay in clearing the same; and 

(c) the time by which these are likely to be cleared, 
State-wise? 

THE MINISTER OF STATE IN THE •• ~I~I~TRY OF 
COMMERCE AND INDUSTRY (SHRI E. V.K.S. ELANGOVAN) 
: (a) Proposals for setting up of 33 Agri Export Zones 
(AEZs) from 18 states are pending consideration of the 
govemment. Statewlse details are as under : " 

State Number State Number 
of of 

proposals pr:9Posals 

Kernataka 6 Nagaland 

Punjab 1 Tamil Nadu 2 

Sikkim Rajasthan 

Uttar Pradesh 7 

Mizoram 

(a) whether the Supreme Court of India In two 
separate judgements on April 29, 2004 and October 7, 
2004 have directed that all sanctioned Anganwadl Centres 
and a" sanctioned projects/programmes for Integrated 
Child Development Schemes should be made fully 

operational; 

(b) if so, the details thereof; ana 

(c) the steps takenlbeing taken by the Government 
to Implement fully these directives of the Supreme Court 
and auccesa achieved in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) Yes, Sir. 

(b) In a Public Interest Litigation (WP No. 196/2001) 

filed by PUCL, the Supreme Court, in its order dated 
29.4.2004, has, inter-alia, directed that the sanctioned 
Anganwadi Centres shall be made fully operational by 
30th June, 2004. 

In Its further order dated 7th Oct!,ber, 2004, the 
Supreme Court, inter-alia, directed that all sanctioned 
Projects shall be operationalized forthwith. 

(c) There has been constant emphasis on States to 
operationalise all sanctioned Projects and Anganwadi 
Centres. As a result of concerted efforts and constant 
follow-up with the States, the number of operational 
Projects has increased from 5267 as on 31.3.2004 to 5422 
as on 31.3.2005. Similarly, number of operational 
Anganwadl Centres has increased from 649307 to 706872 
during the same period. 

Violation of WTO Agreement 

1390. SHRI HANNAN MOLLAH : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether Institute for Agriculture and Trade Policy 
in their Report has revealed that United State8 still 
engages in dumping on large scale despite its prohibition 
In WTO Agreement; 

(b) if 80, the reaction of the Government thereto; and 

(c) the steps taken by the Government to unite aU 
the developing countries against the violators of WTO 
agreement that ha •. failed to address the problem of 
dumping? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S .. 
ELANGOVAN) : (a) to (c) The Institute for Agriculture and 
Trade Policy has reported that some agricultural commodi-
ties originating in the United Stat!3s are being sold below 
their cost of production, terming this as export dumping. 
In the event of adverse implications for India's farm sector, 
Govemment remains committed to invoke anti-dumping as 

well as countervailing measures against subsidised 
products exported to India consistent with the provisions 
of the relevant agreements of the World Trade Organisation 
(WTO). 

Noting that large-scale domestic support and the 
export subsidies provided mainly by some developed 
countries are distorting trade in, and depressing intema-
tional prices of, agricultural products, in the on-going 
negotiations on agriculture in the WTO, India, alongwith 
other Members holding similar Interests and concerns 
have demanded that, inter alia, aU forms of export 
subsidies must be eliminated and trade-distorting support 
provided by developed countries to their agriculture sector 
must be substantially reduced consistent with the mandate 
to negotiate agreed at the Doha Ministerial Meeting of the 
WTO In November 2001 and the Framework Agreement 
of July 2004. A Special Safeguard Mechanism for 
developing countries to add~ss any price depressions 
and surges in imports of agrtultural products has also 
been agreed whose details tre under negotiation. The 
negotiations are expected to o,InClude by December 2006. 

Credit Guarantee Fund Scheme 

1391. SHRI ABDUL RASHID SHAHEEN 
SHRI KAILASH MEGHWAL : 

.' . 
Will the Minister of SMALL SCALE INDUSTRIES be 

pleased to state : 

(a) the number of entrepreneurs provided credit 
under this scheme by various banks; 

(b) whether Credit Guarantee Scheme to provide 
credit to the enterprisesiinterested in setting up small and 
medium industries have failed to meet its target; 

(c) H so, the target fixed by the Government In this 
regard alongwith the result of these targets for last three 
years; 

(d) whether the entrepreneurs face difficulty in 
obtaining loan from the bank under this scheme; and 

(e) if 80, steps initiated to investigate the grievances 
of entrepreneurs and to make this scheme friendly for 
them? 
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rHE MINISTER OF SMALL SCALE INDUSTRIES AND 
'"MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR. PRASAD) : (a) The cumulative /lumber of 
proposals approved for guarantee cover under the Credit 
Guarantee Scheme upto 30 June 2005 is 30,252. 

(b) and (c) The Government has fixed quarterly targets 
under the Scheme for the first time in financial year 2005-
06. Against the target of covering 2000 proposals for an 
aggregate credit of Rs. 80 crore in the first quarter of 2005-
06 (Le., April-June 2005), the actual performance was 
coveraga of 2386 proposals for an aggregate credit of Rs. 
80.47 crore. 

(d) and (e) To address the difficulties faced by the 
entrepreneurs in obtaining loans from the banks with 
guarantee cover under the Scheme and to enhance the 
coverage under the Scheme, the Government and the 
Credit Guarantee Fund Trust for Small Industries (CGTSI), 
the implementing agency, have been making continuous 
efforts to enhance awareness of the scheme among the 
bank officials/entrepreneurs/associations of enterprises 
and other stakeholders by organising training programmes, 
workshops, seminars, etc. Further, the 'Scheme is reviewed 
from time to time to make it more user-friendly. Some of 
the modifications carried out under the Scheme include 
coverage of small scale service and business enterprises 
(SSSBEs) for availing of guarantee facility under the 
Scheme, extending additional term loan/working credit 
facilities to the borrowers covered under the Scheme upto 
the maximum eXient of Rs. 25 lakh, reduction in annual 
service fee from 1 per cent to 0.75 per cent, linking the 
levy of service fee to the credit facilities sanctioned and 
covered under the Scheme, etc. These modifications have 
helped in enhancing the coverage under the Scheme 

White Paper on Negotiation with WTO 

1392. SHRI ANANDRAO VITHOBA ADSUL : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment proposes to publish a 
white paper on the current negotiations with the World 
Trade Organisation and particularly regarding agriculture, 

service and related matters as reported in 'The Hindu' 
dated July 12, 2005; 

(b) if so, the details and facts thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE ANO INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) to (c) There is no proposal before 
Government to publish any white paper on the current 
WTO negotiations under the Doha Work Programme as it 
is not considered necessary at this juncture. 

{Translation} 

Adult Education Programme In U.P. 

1393. SHRI PANKAJ CHOWDHARY : Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the adult tribal women are being 
covered under Adult Education Programme in tribal 
dominated areas of the country; 

(b) if so, the details thereof, district-wise; and 

(c) the funds provided by the Union Government to 
each State for the aforesaid programme during each of the 
last three years, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNDIAH) : (a) and (b) Yes, Sir. Under the Adult 
Literacy Programmes which are run by Ministry of Human 
Resources Development in 596 districts out of 600 districts 
of the country, the adult tribal women are also covered. 

Under these programmes from the year 1988 to 
March, 2004 a total of 1163.75 lakhs persons have been 
made literate out of which 119.98 lakhs were Scheduled 
Tribes. District-wise break-up of Scheduled Tribe learners, 
both male and female, is however, not maintained. 

(c) Under the Scheme of National Literacy Mission, 
funds are not released to State Governments/Union 
Territory Administrations. but directly to District and State 
level registered societies. A statement indicating amounts 
released to these societies during the last 3 years, State-
wise is enclosed. 
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Statement 

Adult Education Grants Released during the last 
three yealS - 2002-03, 2003-04 and 2004-05 

(Rs. in lakhs) 

51. No. StatelUT 2002·03 2003·04 2004·05 

2 3 4 5 

Andhra Pradesh 1074.89 2466.87 1124.60 

2 Arunachal Pradesh 186.25 10.00 147.97 

3 Assam 110.70 109.57 184.23 

4 Bihar 961.53 873.65 1168.67 

5 Chhattisgarh 284.76 37.67 546.24 

6 Goa 24.01 12.14 16.08 

7 Gujarat 1879.96 1749.54 742.57 

8 Haryana 82.21 101.61 446.25 

9 Himachal Pradesh 26.40 87.97 40.65 

10 Jammu and Kashmir 61.41 350.39 153.09 

11 Jharkhand 374.18 175.84 220.84 

12 Karnataka 2016.52 1451.01 2774.54 

13 Kerala 269.63 657.46 742.16 

14 Madhya Pradesh 3825.75 2125.51 3199.81 

1 5 Maharashtra 293.84 507.26 591.14 

16 Manipur 15.25 168.60 172.88 

17 Meghalaya 32.00 50.91 194.11 

18 Mizoram 88.40 31.70 15.00 

19 Nagaland 0.00 168.42 152.68 

20 Orissa 466.09 795.43 791.77 

21 Punjab 92.38 76.29 48.02 

22 Rajasthan 2591.46 2204.11 2332.96 

23 Sikkim 36.60 7.50 0.00 

2 

24 Tamil Nadu 

25 Tripura 

26 Uttar Pradesh 

27 Uttaranchal 

28 West Bengal 

29 Chandigarh 

30 Delhi 

31 Pondicherry 

32 Daman and Diu 

33 Andaman and Nicobar 

34 Dadra and Nagar 
Haveli 

36 Lakshadweep 

Total 

[English] 

3 4 5 

741.71 1062.84 1846.28 

165.00 76.43 344.86 

4120.41 2120.67 2335.75 

60.63 113.71 287.49 

201.79 4077.72 1753.03 

118.39 67.24 149.06 

89.50 203.31 127.03 

0.00 32.63 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 0.00 0.00 

0.00 11.74 11.74 

20291.65 21985.74 22661.50 

Construction of School Buildings 

1394.SHRI JUAL ORAM. Will the Minister of· HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) whether Government has taken any step to 
construct school buildings in the Andamans which were 
washed away by Tsunami; 

(b) whether there is a need to rebuild the school 
buildings which are in dilapidated condition; 

(c) if so, the steps taken to allocate funds by the 
Union Government for the purpose; and 

(d) the time by which the construction of such scno'" 
buildings are likely to be completed? 

, 
THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMl): (a) Yes, Sir. Andaman and Nicobar Administra-
tion has informed that they have initiated action for ra-
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construction of 5C school buildings which were washed 
sway by Tsunami. 

(b) Yes, Sir. The school buildings which were totally 
destroyed are being rebuilt and the buHdlngs that suffered 

minor damages have been repaired and put to use. 

(c) Andaman and Nicobar Administration has re-
ceived allocation of Rs. 1043.00 lakhs for the year 2005-

06 for the construction of infrastructure facilities for schools 
like classrooms, toilet and other facilities. 

(d) Construction activities are in progress and 

intermediate arrangements have been made for running 
the schools. 

Admll.on In KVI 

1395. SHRI PAADEEP GANDHI : 
SHRI BHANU PRATAP SINGH VERMA : 

SHRI RASHEED MASOOD ; 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the total number of students admitted in 
Kendrtya Vldyalayas durtng the current Academic session 
on the recommendations of Hon'ble HRD Minister a8 well 
as on the recommendatio~ of the Minister of State, HRD, 

Secretaries and other officers and members of Parliament 
alongwith details In this regard separately; 

(b) whether Union. Govemment has decided to 

change such policy from current year; 

(C) H so, the details thereof; 

(d) whether the Govemment propose to increase 
the Member of Parliament quota from two to five; 

(e) if so, the time by when it is likely to be 

implemented; 

(f) whether the Govemment is aware that the 
number of admission given in the Kendrtya Vldyalaya out 
of discretionary quota during the Academic session 2005; 

(g) If 80, the details thereof alongwlth the reason 

therefor; 

(h) whether Govemment has any mechani8m to 

keep a check on the quality of education in Kendriya 
Vidyalayas Schools; and 

(i) H so, the details thereof and measures taken to 

enhance the quality of education is these Vidyalayas? 

. THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) The last date of admission for cases under 
Special Dispensation has been fixed as 18.8.2005. The 
information can be had only after the admissions are 
finalized. The details of admissions made on the 
recommendation of Member of Parliament and Chairmen 
of Vidyalaya Management Committees are being collected 
and will be laid on Table of the House. 

(b) and (e) No, Sir. Board of Governors of Kendriya 
Vidyalaya Sangathan has however passed a resolution to 
increase the Special Dispensation quota from 1000 to 
1200. 

(d) No, Sir. 

(e) Does not arise. 

(f) and (g) This information will be available only after 
the last date of admission under Special Dispensation 
quota for the current year. 

(h) Yes, Sir. 

(i) The Govemment have officers/nominee on the 
Board of Governors of the Sangathan and on the Finance 
Committee, who are involved In the decision making 
procesa. 

There is a three-tier system In KVS to keep a check 
on the quality of education. At the Vidyalaya level, the 
Vidyalaya Management Committee and at the regional 
level, the Assistant Commissioner and Education Officer 
monitor the academic and non-academic activities regu-
larty. All Kendrlya Vldyalayas are Inspected a minimum of 
three times during an academic year by the inspection 
team. Follow up aetton on the Inspection report I. taken 
by the Regional Office and Kendriya Vidyalaya Sangathan 
(Headquarters). The Academic Advisory Committee at 
Headquarters level also monitors academic progranwn. 
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and activities and takes appropriate policy decisions and 

measures not only to maintain but also to Improve the 
quality of education in the KVs. 

[Translation] 

Establishment of Agro and 

Rural Industries 

1396.SHRI KAMLA PRASAD RAWAT : Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state 

(a) whether the Government has formulated a 
scheme for establishment of Agro and Rural Industries in 
rural and tribal areas; 

(b) if so, the details thereof, State-wise, area-wise 
and product-wise during last three years; 

(c) whether any grant is being provided by the 

Government to these industries; 

(d) if so, the details thereof; 

(e) the number of foreign .gro based Industries 

functioning in the country, State-wise especially in 
Karnataka; and 

(f) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) to (d) The Government has been 

implementing the Rural Employment Generation 
Programme (REGP), through the Khadi and Village 
Industries Commission (KVIC) with effect from 01 April 

1995 to create more employment opportunities in villages 

and small towns with population upto 20,000, throughout 

the country, including tribal areas. Under this programme, 

entrepreneurs can establish village industries by availing 

of margin money assistance from the KVIC and loans from 
public sector scheduled commercial banks, selected 
regional rural banks and cooperative banks, etc., for 

projects with a maximum cost of Rs. 25 lakh. The 

perml88ible margin money assistance is as detailed in the 
table below:-

Margin Money Assistance under REGP 

SI. No. Category of beneficiary Project cost Margin money assistance 

1. General Upto Rs. 10 lakh 25 per cent of project cost. 

Above Rs. 10 lakh and upto Rs. 25 
lakh. 

Rs. 2.5 lakh plus 10 per cent of 
balance project cost. 

2. SClSTIOBCJWomenlPClEx-service- Upto Rs. 10 lakh 
menINE ReglonIHlII Areas 

30 per cent of project cost. 

Above As. 10 lakh and upto Rs. 25 
lakh. 

Rs. 3 lakh plus 10 per cent of 
balance project cost. 

Note: SCIST-Scheduled CasteslScheduled Tribes; OBc-other Backward Classes; PC-Physically ChaHenged; NE-North 

Eastem. 

A State-wise list of projects usisted, during last three 
yeara under the REGP is given In the enctoaed .. 
Statement-I. A list giving detaill of the group-wise and 
product-wise indu,tries assiated under the REGP 18 given 
In enctoaed Statement-U. St~te-wi .. , producteWlse and 
wea-wiH detai18 of these Industries are not cennIIy 
maintained. 

(e) Foreign Direct Investment (FBI) in the equity of 

small scale agro based Industries Is subject to a cell,"g 

of 24 per cent. Hence small scale agro based industries 

with FDI cannot be termed 10r.-: 
(f) In view of the reply to part (8) above, the 

question does not arile. 
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Statement-I 2 3· 4 5 

State-wise details of village Industry units set up 22. Andhra Pradesh 1818 1091 1988 
under the REGP during 2002-03. 2003-04 

and 2004-05 23. Kamataka 1411 1422 934 

SI. State/Union Number of units set ue 24. Kerala 189 2046 914 

No. Territory 2002-03 2003-04 2004-05 25. Lakshadweep 0 '9 0 

2 3 4 5 26. Pondicherry 3 41 1 

1. . Chandigarh 8 8 27. Tamil Nadu 764 1568 925 

2. Dadra and Nagar 5 2 0 28. Goa 244 128 138 
Haveli 

29. Gujarat 126 290 376 
3. Delhi 9 7 9 

30. Maharashtra 2249 857 1773 
4. Haryana 677 923 1140 

31. Chhat1isgarh 216 697 656 
5. Himachal Pradesh 423 414 469 

32. Madhya Pradesh 703 1041 1361 
6 Jammu and Kashmir 105 775 922 

33. Uttaranchal 375 1106 513 

7. Punjab 1358 882 864 
34. Uttlir Pradesh 1677 2134 2210 

8. Rajasthan 3036 2496 1537 
Total 21024 24747 23453 

9. Andaman and Nicobar 196 58 6 
Islands Statement-" 

10. Bihar 229 88 254 Details of Category-wisfllProduct-wise Agro and 
Rural Industries assisted under the REGP 

11. Jkarkhand 298 323 240 

991 
1. Chemical Baeed In"duatry 

12. Orissa 668 1031 

2459 3348 2584 
Cottage matches 

13. West Bengal 
Candle 

14. Arunachal Pradesh 30 32 43 
PVC inlulated wires and cables 

15. Assam 559 1223 1658 
PVC pipes 

16. Manipur 79 36 102 
Cottage soap 

17. Meghalaya 153 210 146 
Packing Items (plastic) 

18. Mizoram 143 33 162 
2. Food and ,...0 BaMel Indu.try 

19. Nagaland 64 61 151 
Ghani oil 

20. Tripura 141 244 233 
Indian sweets making 

21. Sikkim. 16 113 139 
Milk producta 
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Soft drinks 

Power atta chakki 

Masala udyog 

Cashew processing unit 

Fruit and vegetable processing 

Mini rice mill 

Cattle feed 

Cane Gur and khandsari 

Bakery products 

3. For.st Based Industry 

Ayurvedic medicines 

Bee-keeping 

Honey or wax making 

Photo frame making 

4. Handmade Paper and Fibre Industry 

Handmade paper and tharmacol 

Exercise book blndigg 

Katha 
;' 

Paper cups 

5. Minerai B ... d Indu8try 

Brick kiln 

Cement blockslhollow blocks 

Lime stonellime shell and other lime products 

Stone cutting 

Paints 

Polishing granite stone slabllgranite crushing 

e. Rural Engineering and 810-Technology Induetry 

Blacksmithy 

Engineering workshop 

Fabrication work 

Iron griN making 

Manure and methane 

Wirenets 

Carpentry 

Carved wood and artistic fumiture 

Wood work 

Motor winding 

Steel grills 

Goldsmithy/Jewellery 

Engineering instruments and fabrication works 

7. Service Industry 

Auto service centre 

Dhabas (Not serving liquor) 

Repairs to diesel engines, pumpsets, etc. 

Servicing of electric wiring and electronic 
equipment 

Sofa repairs 

Sweet stall 

Tailoring and readymade garments 

Video and photo studio 

HOSiery 

Tyre vulcanizing 

Cycle repairing 

T. V. Repairing 

Hiring sound system 

Screen printing in cotton textile fabrics 

Herbal beauty parlour 

Tea stall 

Offset printing and binding , 

C8bIeITV/network on computer centre 
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{Engli"'j 

Development of Sky Bus Project in Goa 

1397.SHRI ALEMAO CHURCHILL; Will the Minister 
of U~BAN DEVELOPMENT be pleased to state ; 

(a) the latest status of development of the Sky bus 
p,oject in Goa, alongwith its objectives; 

(b) whether any extension of term has been granted 

:to the committee appointed by the Govemment for this 
project: and 

(c) If so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF UABAN DEVELOPMENT (SHAI GHULAM 

NABI AZAD) : (a) The ·Sky Bus· is at a developmental stage 

and is undergoing trials on test track of 1.6 km. constructed 
at Goa by the Konkan Railway Corporation limited 
(KRCl). This has the potential ~r use as an urban public 
transport system but only after Its safety, carrying capacity, 
etc., are established through the ongoing trials. 

(b) and (c) The Committee appointed for evaluating 

the system has held several meetings. The Committee was 
set up in December, 2003 and its term was extended upto 
June, 2005. 

Central Unlvtraitv Status to State 
Unlversltle, 

1398. SHRI DUSHYANT SINGH : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 

state; 

(a) the details of the proposals received from 
various Slates to bestow the status of central university on 

their Universities; 

(b) the number of those proposals under consider-

ation since last three years: 

(c) whether any such proposal has come from the 

State of Rajasthan: 

(d) whether Aajasthan University, Jaipur w .. pro-
posed for the Central University statui; and 

(e) if so, the steps taken by the Government to 
consider the proposal? 

THE MINISTER OF STATE IN THE: MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : (a) to (e) The Central Government receives, from 

time to time, proposals from various quarters for the 

conversion of State Universities in almost aU the States, 
into Central Universities. SimUar proposal hal been 

received in respect of the Rajasthan University at Jaipur 

from the State Government of Rajasthan. Since the present 

policy Is to consolidate facilities in the existing State 
Universities, the said proposal from Rajasthan has not 

been agreed to. 

CCTV Came,a In DeIhl Police'. 
Licensing Department 

1399. SHAI KINJAAAPU YERRANNAIDU : Will the 

Minister of HOME AFFAIRS be pleased to state: 

<a) whether the Delhi Pollee's licenCing Branch i. 
installing the CCTV cameras in its offices; 

(b) if so, the details thereof; 

(c) whether the Government has identified any 

police station for this purpose; 

(d) If so, the details thereof; and 

(e) the amount eannart<ed for this purpose? 

THE MINISTER OF. STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHV) : (a) and (b) In 
order to have centralised and effective surveillance on the 
movement of visitors and transparency in the working of 
officials, eight close circuit television (CCTV) cameras have 

been Installed in the Licensing Branch of Delhi Police 

covering all its branch". 

(c) to (e) Close circuit television (CCTV) cameras 

(without recording facility) have already been provided 

in all the Police Stations of NCT of DelhI. The CCTV 
ea,.,ra Installed in the old building of Connaught Place 
?otice Station is being shifted to the newly co:l8tructed 
building. 
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\:omputer Education in KVs 

1400.SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether Union Government propose to start 
computer course (Software) for Central School (Kendriya 
Vidyalayas) from 5th to 12th standard; 

(b) if so, the details thereof, State-wise, 

(c) the details of funds allocated for the such 
purpose under Information and Communication Technol-
ogy (lCT) to schools during the last three years, Region-
wise; and 

(d) the number of students bc;:;ftled during such 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) Kendrlya V,dyaleyas provide Computer 
Education to all its students from Class VI onwards. 

(b) Informatic Practices, Computer Science, Web 
Design and Multimedia are taught as Elective Subjects 
uniformly throughout the country, depending upon the 
cless of a student. 

(c) Under ICT @ Schools Scheme, no funds have 
been allocated for starting computer course (software) in 
Central School (Kendriya Vidyalayas). 

(d) Does not arise. 

[Translation] 

Construction of Night Shelters 

1401.SHRI S.K. KHARVENTHAN : Will the Minister of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 
pleased to state : 

(a) whether the various State Governments particu-
larly the Government of Tamil Nadu has sent any proposal 
to the Government for construction of l1ighl shelters for 
ulban shelterless and circuit ho,,!ses during the last three 
years and current year; 

(b) if so, the details of proposals cleared by the 
Union Government so far and the financial assistance 
provided for the purpose, year-wise and State-wise; 

(c) the reasons for keeping the remaining proposals 
pending; and 

(d) the total number of night shelters and circuit 
houses constructed by the Union Government in the States 
during the said period. State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
(KUMARI SELJA) : (a) to (c) During last three years six 
proposals for construction of night shelters been received 
from various Statea (Details are enclosed as Statement-
I. Howev.r no proposal was received from the Government 
of Tamil Nadu during the last three years. The Planning 
CommiBBion has decided to transfer the Night Shelter 
scheme from the current financial year i.e 2005-06 to the 
State Sector. No funds allocation has been made under 
the Scheme during current financial year. 

There is no component for construction of Circuit 
House under the scheme. 

(d) State-wise details regarding of night shelter 
sanctioned dUring the last three years, are enclosed as 
Statement-II, III and IV. 

Statement-I 

Status of Proposals for Construction of Night Shelter 
Received from the States during last thrH years 

1 . Gujara.t: Central Sanctioning Committee of this 
Ministry has approved tne project of construction of 
Night Shelter in Bhavnagar Gujarat on 13.1.2005. 

2. Chhattisgarh: The Sanctioning Committee of this 
Ministry has approved the project of Night Shelter at 
New Bus Stand Dhamtari Chhattisgarh in August 
2003. The Municipal Corporation did not deposit the 
proportionate share as per the conditions of the 
Central sanctioning committee. 

3. Delhi: Sankrlti Vikas Samiti an NGO has submitted the 
construction of Night Shelter in 'the Village Harewali 
In March 2004. The proposal was examined ~ 
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HUDCO. HUDCO has not recommended the project 
as the proposed site is in rural area and having not 
eligible as per guidelines. 

4. Jammu and Kashmir: Jammu and Kashmir Coopera-
tive t;l0using Corporation. Jammu had sent the project 
report for construction of Night Shelter near Jammu 
Railway Station. In the month of February 2003. The 
appraisal report was prepared by HUDCO in the 
meantime the Corporation has informed that they were 
not interested in the project and requested to. shelve 
the proposal. 

5. Maharashtra: Construction of Night Shelter received 
from Solapur Municipal Corporation was sent to 
HUDCO in the month of January 2004. State. Agency 
was asked to submit the proposal as per the guide 
lines of the scheme, which was not received from .. 
agency. 

6. Nagabtnd : Proposal of construction of Night shelter at 
Dimapur received from the Directorate of Women 
Development Government of Nagaland. The required 

documents from Govemment ~f Nagaland have not 
been received. 

Stlitement·1I 

Status of Sanctions of Shelter and Sanitation Facilities for Footpath Dweller in Urban Areas 

For the year 2002-2003 (Rs. in Lakh) As on 31.3.2003 

State No. of Project Loan Subsidy Units Sanctioned Loan Subsidy 
Scheme Cost Amount Sanction Beds WC Bath Uninals Release Release 

2 3 4 5 6 7 8 9 10 11 

Andaman and Nicobar 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Andhra Pradesh a 0.00 0.00 0.00 o o o o 0.00 0.00 

ArunanchalPradesh a 0.00 0.00 0.00 o o o o 0.00 0.00 

Assam 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Bihar a 0.00 0.00 0.00 o o o o 0.00 0.00 

Chandlgarh 0 0.00 0.00 0.00 o o o o 0.00 0.00 

ChhaH~garh 0 0.00 0.00 0.00 o o o o 190.66 230.02 

Delhi 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Oadra and Nagar 0 0.00 0.00 0.00 o o o o 0.00 0.00 
Haveli 

Gujarat 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Goa. Daman and Diu 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Himachal Pradesh 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Haryana 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Jharkhand 0 0.00 0.00 0.00 o o o o 0.00 0.00 

Jammu and Kashmir 0 0.00 0.00 0.00 o o o o 0.00 0.00 
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2 3 4 5 6 7 8 9 10 11 

Kamataka o 0.00 0.00 0.00 o o o o 0.00 8.75 

Kerala a 0.00 0.00 0.00 o o o o 0.00 0.00 

Lakshadweep o 0.00 0.00 0.00 o o o o 0.00 0.00 

Meghalaya a 0.00 0.00 0.00 o o o o 0.00 0.00 

Maharashtra o 0.00 0.00 0.00 a a o o 0.00 37.31 

Manipur a 0.00 0.00 0.00 o o o o 0.00 0.00 

Madhya Pradesh 29.40 0.00 11.76 o 45 21 18 0.00 52.64 

Mizoram o 0.00 0.00 0.00 o a o o 0.00 0.00 

Nagaland o 0.00 0.00 0.00 o o o o 0.00 0.00 

Orissa o 0.00 0.00 0.00 o o a a 0.00 .0.00 

Punjab .0 0.00 0.00 0.00 a o o o 0.00 0.00 

Pondlcherry a 0.00 0.00 0.00 o a o o 0.00 0.00 

Rajaathah o 0.00 0.00 0.00 o o o o 0.00 0.00 

Sikkim o 0.00 0.00 0.00 o o a o 0.00 0.00 

Tamil Nadu o 0.00 0.00 0.00 o o o o 0.00 0.00 

Tripura a 0.00 0.00 0.00 o a o o 0.00 0.00 

Uttar Pradesh a 0.00 0.00 0.00 o o o a 0.00 0.00 

Weat Bengal 6.92 0.00 4.20 o 30 12 18 0.00 2.10 

Total 2 36.32 0.00 15.96 o 75 33 36 190.66 345.80 

Statement"" 

Status of SMCtions of Shelter and Sanitation Facilities for '/'loolpath 'Dweller in Urban A188S 

For the year 2003·2004 (As. in Lakh) 

State No. of'. Project Loan Subsidy 
Scheme CoIit Amount Sanction Beds 

2 4 5 6 

Anclaman and Nlcobar 0 0.00 0.00 0.00 o 
~ra Pra~h 0 0.00 .,0.00 0.00 o 

Arunanchal Pradesh a 0.00 0.00 0.00 o 

As on 31.3.2004 

Units Sanctioned Loan . Subsidy 
we Bath Uninals Release Release 

7 8 

o o 
o o 
o o 

9 10 

a 0.00 

a 10.00 

o .r< 0.00 

11 

0.00 

0.00 

0.00 



289 Written AnslWHS 

Assam 

Bihar 

Chandigarh . 

ChhaHlsgarh 

Deihl 

Dadra and Nagar 
Haveli 

2 

a 
a 
o 

a 
a 

Gujarat a 
Goa. Daman and Diu a 
Himachal Pradesh a 
Haryana a 
Jharkhand a 
Jammu and Kashmir a 
Karnataka 0 

Kerala a 
Lakshdeep a 
Meghalaya a 
Maharashtra 

Manlpur 

Madhya Pradesh 

Mlzoram 

Nagaland 

on .. a 

Punjab 

Pondlcherry 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

o 
o 

o 
o 
a 
o 
a 
o 

o 
o 
a 
o 

3 

0.00 

0.00 

0.00 

20.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 
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4 5 

0.00 0.00 

0.00 0.00 

0.00 0.00 

6 

a 
o 
o 

0.00 10.00. 100 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 
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to Ouestions 290 

9 10 11 

a 0.00 0.00 

a . 0.00 0.00 

a 0.00 0.00 

o 41.55 1.70 

a 0.00 0.00 

a 0.00 0.00 

o 0.00 0.00 

a 0.00 0.00 

o 0.00 0.00 

o 0.00 0.00 

o 0.00 0.00 

o 0.00 0.00 

o 0.00 8.76 

o 0.00 0.00 

a 0.00 0.00 

a 0.00 0.00 

a 0.00 110.92 

o 0.00 0.00 

a 64.36 36.64 

o 0.00 0.00 

a 0.00 0.00 

o 0.00 0.00 

o 0.00 0.00 

o 0.00 0.00 

a 0.00 27.87 

o 0.00 0.00 

a 0.00 0.00 

o 0.00 0.00 
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2 3 4 6 6 7 8 9 10 11 

Uttar Pradesh o 0.00 0.00 0.00 o o o a 0.00 0.00 

Welt Bengal o 0.00 0.00 0.00 o o o o 0.00 0.00 

Total 20.00 0.00 10.00 100 o a o 105.91 184.78 

Statement-IV 

Status of Sanctions of Shelter and Sanitation Facilities tor Footpath Dweller in Urban Areas 

For the year 2002·2003 

State No. of 
Scheme 

2 

Andaman and Nicobar 0 

Andhra Pradesh 0 

Arunanchal Pradesh a 
Assam 0 

Bihar 0 

Chandigarh 0 

Chhanisgarh 0 

Delhi 0 

Dadra and Nagar 0 
Hay.1i 

Gujarat 

Goa, Daman and Diu 0 

Himachal Prade8h 0 

Haryana 0 

Jharkhand a 

JMWnU and Kaahmlr 0 

Karnataka 0 

Kefale 0 

LaUhadwHP 0 

Meghalaya a 

Project 
Cost 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

9.95 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00, 

0.00 

(Rs. in Lakh) 

Loan Subsidy 
Amount Sanction 

4 

0.00 

0.00 

0.00 

0.00 

0.00 

0,00 

0.00 

0.00 

0.00 

0.00 

0,00 

0.00 

0.00 

0.00 

0.00 

0,00 

0.00 

0.00 

0,00 

5 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

4.97 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

Beds 

6 

o 
o 

o 
o 

'0 

o 
o 
o 
o 

50 

o 
o 
o 
o 
o 
o 
o 
o 
o 

Units Sanctioned 
WC Bath 

7 

o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

8 

o 
o 
o 
o 
o 
o 
o 

o 
o 

o 
o 
o 
o 
a 

o 
o 
o 
o 
o 

As on 26.7.2005 

Loan Subsidy 
Uninals Release Release 

9 

o 
o 
o 
o 
o 
o 
o 

a 
o 

a 
o 
o 
o 

o 

o 
o 
o 
o 
o 

10 11 

0.00 0.00 

0.00 8.40 

0.00 0.00 

0.00 0.00 

0.00 0,00 

0.00 0.00 

181.33 180.51 

0.00 0.00 

0.00 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

8.75 

0.00 

0.00 

0.00 
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2 3 4 5 

Maharashtra o 0.00 0.00 0.00 

Manipur a 0.00 0.00 0.00 

Madhya Pradesh o 0.00 0.00 0.00 

Mizoram o 0.00 0.00 0.00 

Nagaland o 0,00 0.00 0.00 

Orissa o 0.00 0.00 0.00 

PUl1jab o 0.00 0.00 0.00 

Pondicherry o 0.00 0.00 0.00 

Rajasthan o 0.00 0.00 0.00 

Sikkim o 0.00 0.00 0.00 

Tamil Nadu o 0.00 0.00 0.00 

Trlpura o 0.00 0.00 0.00 

Uttar Pradesh o 0.00 0.00 0.00 

West Bengal o 0.00 0.00 0.00 

Total 9.95 0.00 4.97 

Specla' Loan Scheme. tor Poor People 

1402. SHRI HANSRAJ G. AHIR : Will the Minister of 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION be 

pleased to state : 

(a) whether the Union Government has formulated 

any special loan scheme for poor people living in urban 

areas; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has issued any 

instructions to the State Government for making subsidised 

loan8 available to provide employment to the unemployed 

and the poor living in urban areas; 

(d) if so, the details thereof; and 

(e) the amount ot subsidy made available under the 

said ach8meduring the current financial year? 

6 7 8 9 10 11 

o o a o 0.00 157.46 

o o o o 0.00 0.00 

o o o o 0.00 12.18 

a o o o 0.00 0,00 

a a a o 0.00 0.00 

o o o o 0.00 0.00 

o o a o 0.00 0.00 

o o o o 0.00 0.00 

o o o o 0.00 0.00 

o o o o 0.00 0.00 

o o o o 0.00 0.00 

o o o o 0.00 0.00 

o . 0 o o 0.00 0.00 

o o o o 0.00 0.00 

50 o o o 181.33 358.65 

THE MINISTER OF STATE OF THE MINISTRY OF 

URBAN EMPLOYMENT AND POVERTY ALLEVIATION 

(KUMARI SEWA) : (a) to (e) Ministry of Urban Employment 

and Poverty Alleviation Is already implementing a Centrally 

sponsored urban poverty .Heviatlon Scheme named 

Swarna Jayantl Shahari Rozgar Yojana (SJSRV) on all 

India basis with effect from 1.12.1997. 

Under the Urben Self Employment Programme 

(USEP) component this scheme urban un-employed or 

under-employed poor living below the poverty line who 

have not stUdied beyond 9th standard. are encouraged to 
set up small enterprises for which they are provided loan 

and subSidy, through Banks. Under USEP (Subsidy), each 

beneficiary is required to contribute 5% of the project COlt 

as margin money and the SUb8idy would be provided at 
the rate of 15% of the project cost subject to a ceiling of 
Ra.15001- per beneficiary and the loan would be provided 

at the rate· Of 80% of the project coat. 1n on:ter to giVe 
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special incentive to urban poor women, who decide to set 
up self employment ventures in a group as opposed to 
individual efforts there is special sUb-component called 
Development of Women and Children in Urban Areas 
(DWCUA) under the USEP. Under DWCUA (Subsidy), oach 
group is entitled to a subsidy of Rs.1,2S,OOO/- or 50% of 
the cost of the project, whichever is less. 

The amount of total subsidy provided under the 
Scheme depends upon the number of total beneficiaries 
selected and their project proposals for the assistance 
being accepted by the Banks. The total allocation for the 
entire Scheme of Swama Jayanti Shahari Rozgar Yojana 
for 2005-2006 is Rs.160.00 crore. 

[English] 

Allotment of General Pool Accommodation to 
Kendriya Bhandar 

1403.SHRI RAGHUNATH JHA : Will the Minister of 
URBAN DEVELOPMENT be pleased to refer to the answer 
given to Unstarred Question No. 3860 dated April 04, 2005 
and state: 

(a) whether the inter departmental consultation 
have since been held; 

(b) if so, the outcome thereof; 

(c) if not, the reasons for the delay; 

(d) whether Kendriya Bhandar has no longer been 
a welfare project of the Government of India as it has been 
earning huge profits on its sales to the consumers and the 
Government departments and have more than Rs. 40 
crores to its credit in fixed deposits; 

(e) if so, whether avoidable financial loss is being 

caused to the State in the matter of continued allotment 
of Government residential allotment to Kendriya Bhander 
at Re.1/- per month; and 

(f) If so, the lteps taken to cancel the allotment 
without further delay? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NAB! AZNJ) : (a) Department of Peraonnel and Training 

and Ministry of Finance were requested to fumt8h their 
views in the matter. 

(b) and (c) No comments/views have been received 
from Department of Personnel and Training in the matter. 
However, Ministry of Finance have supported the proposal 
of charging of market rate of licence fee for the residential 
accommodation allotted to the Kendriya Bhandar MId 
getting residential accommodation vacated in a phased 
manner. 

(d) to (f) The existing allotments of residential 
accommodations have been made to the Kendrlya 
Bhandar on payment of Re. 1/- per month as per decision 
of the Cabinet in the year 1963 keeping in view the fact 
that it was welfare project of the Government of India since 
the same was established with the objective of providing 
consumer goods of quality at reasonable prices to the 
Central Government employees in particular and public at 
large. Since the policy relating to charging of Re. 1/- per 
month from the Kendriya Bhandar in respect of the 
accommodation allotted to them is still in vogue, they 
cannot be charged market rate of licence fee. In case it 
is decided by the competent authority to cancel the 
allotments made to the Kendriya Bhandar, action will be 
taken accordingly thereafter. 

Malnutrition of Chlldrall 

1404.SHRI SAJJAN KUMAR : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether large number of children died in the 
country due to malnutritiQn even when the funds allocated 
under Integrated Child Development Services (I.C.D.S.) 
were fully utilized during the last three years, year-wise 
and State-wise; 

(b) if so, the details thereof, age-group-wise; 

(c) whether the Government has identified the 
reasons reaponeible for the failure of the I.C.D.S.; and 

(d) the steps takenlbelng taken by the Govemment' 
to stop such deaths in future? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRtMATI KANTI 
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SINGH) : (a) end (b) Malnutrition II a multifaceted ~ 

and II not a direct cause of death. However, it can inc ..... 
morbidity and mortality by reducing the resiltanoe to 

infections. The details of number of deaths due to 
malnutrition are not being maintained. 

{c) and (d) The Integrated Child Development ~ 
{1CDS) Scheme alma at hofi.tic development of cHdNn 
below 6 years. An evaluation of the ICDS ..... 

conducted by National Council for Applied Economic 
Relearch (NCAER) in 1998-99 has revealed that there hu 
been a sign!ficant impact of the Scheme in reductlorl of 
IMR. It would, therefore, not be correct to say 1Mt the 
Scheme has been a failure. 

It has, however, been a con.tant endelMu' of the 
Govemmentto make the Scheme more effective. The It8p8 

taken in this direction, in the recent palt, inofude, letting 
up of Coordination Committee of ICDS, Heallh, and 
Elementary Education functionaries at National, State, 
District, Block and Village levels to en.ure convergenoe 
of services, doubling of financial norms for supplementary 
nutrition; proposed expansion of the Scheme to bring 
uncovered habitations/settlements within its ambit, Central 
assistance to States for supplementary nutrition etc. 

Government is also implementing several other 
programmes/schemes viz. National Diarrhea Disease 
Control Programme; National Acute Respiratory Infection 
(ARI) Control Programme; Vitamin-A Supplementation; Iron 
and Folic Acid Supplementation; Promotion 01 Breast 
feeding, Complementary feeding from six months of life; 
Integrated Management of Neonatal and Childhood Illness 
etc. to address the problem of infant and child mortality 
in the country. 

{Translation] 

Mol.etatlon of Children 

1405. SHRI RAMDAS ATHAWALE : Will the Minister of 
HJJMAN RESOURCE DEVELOPMENT be pleased to state 

{a) whether the Govemment propoees to enact any 
.w to stop molestation of children; 

(b) if so, the time by which It is likely to be 
~;and 

(c) • ftOt. .. Map. takenIbeIng ...." bV the 
Governrneftt to IIOp molestation C1If children? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) No, Sir. 

(b) Quntion doeI not arise. 

(c) State. and UNon Territorle. have bNn advi .. d 
to implement the existing provisions of Cminal Laws, 
including IPC and special laws with respect to children in 
true apirit to penalize perpetrators of any crime against 
children, including molestation. 

Own.,.hlp Right of Land to Adlveel. 

1406. SHfII NARENDAA KUMAR KUSHAWAHA : 
PROF. MAHADEORAO SHIWANKAR : 
SHRI MUNSHI RAM : 
MOHO. SHAHID : 
SHRI MOHO. TAHIR : 

Will the Minister of TRIBAL AFFAIRS be pleased to 

state : 

(a) whether the Govemment has details pertaining 
to the forest land inhabited by adivasis In the country; 

(b) if 80, the details thereof; 

(c) if not, whether the Government is intending to 
conduct/conducting survey to ascertain the forest land area 
inhabited by adlvasis and by when the report II likely to 
come; 

(d) whether the Govemment hu useseed to total 
percentage of adlvasis having ownership right of the land 
Inhabited by them; 

(e) If so, the details thereof; 

(I) whether the Govemment il contemplating to 
bring a Bill to enact law to give ownership right of the land 
under the pones81on of AdIva.; and 

(g) if 80, the detail8 in this regard and by when the 
law 18 likely to be enacted? 

THE MINISTER OF TRIBAl. AFFAIRS AND MINISTER 
OF DEVELOPMENT OF NORTH EASTERN REGION 
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(SHRI P.R. KYNDIAH) : (a) to (e) The Ministry of 

Environment and Forests had issued guidelines in 1990 

under the Forest (Conservation) Act, 1980 for settlement 
of rights of forest dwellers on forest land which includes 

regularization of eligible encroachment, settlement of 
disputed claims or disputes regarding pattas/leases/grants 

on forest land. The State Governments/Union Territory 
Administrations were directed to carry out the required 
survey and demarcation of forest land to be regularized 
under these guidelines. However, the data in respect of 

forest land inhabited by adivasis and the ownership right 
of land inhabited by them is not maintained at the Ministry 
level. 

(f) and (g) The Ministry of Tribal Affairs has been 
mandated to formulate a comprehenaive Central legisla-

tion to redress the historical I,..Judce dona ." forest 

dwelling Scheduled Tribes by providing for clear assertion 
of their legal rights on land and other traditional forest 
rights. The Ministry of Tribal Affairs has prepared a draft 
"The Scheduled Tribes (Recognition of Forest Rights) Bill, 
2005", to provide a legislative frame for recognition of the 
aforementioned rights, in consultation with the concerned 
Ministries, including the Ministry of Law and Justice. 

The Bill was posted on the website of the Ministry of 
Tribal Affairs seeking com(l1enta/suggestions from the 
members of the public, the social activists academicians, 
anthropolosists, the expert working for the cause of 
environmental protection and welfare of tribal people and 
other stakeholders on the proposed legislation till 10.7.05. 
The Ministry has received comments/suggestions from a 
large number of individuals/organisations. The proposed 
Bill is still a tentative draft Bill and to be finalized as per 
the established procedure taking views and comments 
received from the stakeholders into consideration. No time 

frame can be indicated. 

(English] 

Trade with European Union 

1.-o7.SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH : 

Will the Minister of COMMERCE AND tNOUSTRY be 
pleased to· state : 

(a) whether trade between the India and the 

European Union has registered a growth during the last 

three years; 

(b) if so, the item-wise details thereof and the 

foreign exchange earned during the said period; and 

(c) the steps taken to boost trade further with the 
European Union? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 
: (a) Yes, Sir. 

(b) Items traded between India and European Union 

(EU), inter alia, include textile Items, gems/jewellery, 

pearls/precious-semi precious stone., machinery and 

I"strumenta, electronic goods and transport equipments. 

I 'ldia's exports to EU were of the order of USS 11.85 billion, 
US$ 14.44 bilHon and Us. 17.25 billion during the years 

2002-03, 2003-04 and 2004-05 respectively. 

(c) Steps taken to boost trade with EU include 

facilitating the Indian industry to carry out among others, 

market studle., participation in trade fairs, holding buyer-

seller meets etc. Government also maintains a continuous 
dialogue with tracing partners to address any hurdles in 
bilateral trade. 

Foreign Educational Institution. 

1408.SHRI SURESH PRABHAKAR PRABHU: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether foreign universities are granted permis-
sion to affiliate with Indian educational institutionS; 

(b) if so, the number of foreign university affiliated 
educational institutions functioning in the country as on 

date; 

(c) the details of the criteria fixed and conditions 

stipulated to be fuHilled prior to granting the permisSion ' 
to such foreign universities; 

(d) whether all the foreign university affHiated 
Institution, are fulfilling the stipulated conditions; 
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(e) if 80, whether these institutions are being 
periodically monitored by the Government; 

(f) if so, the details thereof; 

(g) whether a committee of experts constituted to 

study the entire gamut of Issues impinging upon the entry 

of foreign universities in India has given its report; 

(h) if 80, the details thereof alongwith the recom-
mendations; and 

(i) the action taken by the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI): (a) No, Sir. 

(b) to (f) Do not arise. 

(g) Yes, Sir. 

(h) and (i) The Committee has recommended that 

foreign educational providers be allowed after putting in 

place suitable regulatory mechanism, which is being 

examined by the Ministry. 

Foreign Trade Policy 

1409. SHRI JASHUBHAI DHANABHAI BARAD : 

SHRI SWADESH CHAKRABORTTY : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) the main features of the foreign trade policy 
announced recently; 

(b) the...... this policy Is likely to foc:ua for 

generation of employment through enhanced expo"; 

(c) the extent to which it will generate employment 

during the current year; 

(d) whether there will be 1081 of jobs due to incnt ... 

in Import; and 

(e) if eo, the detallalhereof and the reuone 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 

ELANGOVAN) : <a) The foreign trade policy &pelt out a bold 

vision to double India's share in world trade within five 

years, and to focus on the generation of additional 
employment in the process. Details of the Foreign Trade 

Poticy are available at the website of Directorate General 

of Foreign Trade at http://dgft.delhl.nic.in. The copies of the 
document are available In the Parliament library. 

(b) The Foreign Trade Policy gives special thrust to 
employment generation specially in semi urban and rural 
areas. For this purpose it envisages special focus initiatives 
In the employment intensive areas of agricultural, 

handicrafts, handlooma, gems and jewellery and leather 
and footwear sectors. The specific facilities given to theM 

sectors have been enumerated in chapter IB of the Foreign 
Trade Policy (2004-09). 

(c) A study commissioned by the Ministry indicated 

that exports generated an incremental direct employment 
of 10 lakh jobs in the year 2004-05, over the previoul 

year. 

(d) and (e) No, Sir. 

Survey on Induetrlal Growth 

1410.SHRI RAYAPATI SAMBASIVA RAe : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

<a) whether ACSON has conducted survey with 

regard to Industrial growth; 

(b) If eo, the details thereof alongwtth the growth 
registered in the various sectors; 

(c) whether the Govemment II cOlllldering thil 
report; and 

Cd) if.eo, the etepa being taken by the Government 
wIIh regard to the auggeItIonI made In their Report? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI E. V.K.S. 
ELANGOVAN) : (a) and (b) The ASCON ~ canted out 
.., the AlIDCiaIIonI CoundI of the COIIfedar8IIon 01 indian 
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Industry tel), for April-March 2004-05 oyer Aprll-March 
2003-()4 reflects that the Indian manufacturing HCt()( 

reported satisfactory growth. Out of the total of 134sectoll 
reporting production, 34 sectors recorded an excellent 
growth rate of more than 20 per cent. 43 sectora IIICOrded 
a high growth rate of 10-20 per cent, 49 sectora registered 
moderate growth rate of 0-10 per cent while 8 sectors 
reported negative growth. During the corresponding 
period last year, only 28 sectors had recorded excellent 
growth, 38 recorded high growth, 50 sectors reported 
moderate growth and 19 sectors had registered negative 
growth. 

Production Excellent 

Basic Goods 

Intermediate Goods 8 

Capital Goods 9 

Conaumer Durables 8 

Consumer Non Durables 3 

Other Manufacturing 

Total Manufacturing 32 

Services 2 

Total 34 

High 

2 

16 

5 

12 

7 

42 

43 

According to the CII-ASCON survey, Diesel, Petrol, PS, 
Sponge Iron, SwitChgears, Auto Components, Nylon, 
Filament yam, Fluid Power, Argon Gas, Air and Gas 
eotnpreesors, Boilers, Diesel Engines, Textile Machinery, 
Tranamisaion Line Tower, Rubber Footwear, Housing 
Finance, Edible Oils and Cellular Services were in the 
excellent growth category. Paints, Capacitors, Abrasives, 
Forgings, Industrial Valves, Machine Tools, Pumps, Trans-
formers, Biscuit, and Tourism were all In the high growth 
category. The details of the growth profile across sectoral 
industries during 2004-05 as per the ASCON Survey are 
given in the table below: 

Moderate Negative Total 

18 3 27 

6 31 

1 15 

13 34 

10 21 

48 6 128 

2 6 

49 8 134 

Note: Excellent refers to growth in production of more than 20%; high in the range 10%-20%; Moderate in the range 
0-10% and negative less than 0% 

(c) and (d) The suggestionslreports/reviews made by 
various organizationslaaaociations are kept in view while 
formulating appropriate measures and policies, keeping In 
view the broad policy objectives. 

ReMrved Items under Agro Industry 

1411.SHRI BAl.ASHOWRY VALLABHANENI : WIH the 
Minister of AGRO AND RURAL INDUSTRIES be pleaeed 
to state: 

(a) whether the Government has I'888Mtd some 
Items produced under Agro tndustry aectO¥ for Small Scale 
InduatrieI; and 

(b) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD) : (a) and (b) Unlike the small scale 
industries arid khadi and village industries, there i8 no 
statutory definition of the agro industries. Units in the khadi 
and village industries sector, which are part of the agro 
and rural industries sector and are promoted and assisted 
through schemes and programmes of the Cef\tral • 
Govel'Mlent in the Ministry of Agro and Rural Industries, 
generally have Investment in plant and machinery 
(excluding land and building) well within the limit 
prescribed for this purpose for small scale indu8lrial 
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undertakings under the relevant provisions of the Indus-
tries (Development and Regulation) Act, 1951. Therefore, 

units in the agro industries sector, which meet the above-
mentioned criterion for investment in plant and machinery 
for small scale industries, can produce articles reserved 
for ,.xclusive manufacture by the small scale industries. The 
list of items at present reserved for exclusive manufacture 
by small scale industries is available on the website 
www.laghu-udyog.com/publications/reserved items/ 
resvex.htm. 

State Reorgnlaatlon Comml •• ion 

1412. SHRI PRABODH PANDA : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the Government is in favour of the 
setting up of a second State Reorganization Commission 
to go into the demands for smaller States; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (6) 

and (b) The government has yet to take a decision in this 
respect. 

(c) Does not arise. 

PMRY In Karnataka 

1413.SHRI G. KARUNAKARA REDDY : Will the 
Milliet.r of AGAO AND RURAL INDUSTRIES be pleased 

to state: 

(a) whether the State Govemment has urged for 
more funds under the Pradhan Mantri Rozgar Yojana 

Scheme; 

(b) if so, the details thereof, State-wise; 

(c) whether any action has been taken by the 

Government in this regard; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
AeRO AND RURAL. INDUl?TRIES (SHf.l1 MAHAVIR 

PRASAD) : (a) to Cd) Under the Prime Minister's Rozgar 
Yojana (PMRY), allocation of funds is related to allocation 

of targets to StatelUnion Territories (UTs) by the Central 
Govemment. Some of the States have requested allocation 
of higherlJower targets for the year 200S-06 under the 
PMRY. The State-wise details of initial targets allocated for 
the year 2005-06, request for higherllower targets received 
from some of the States and UTs and final targets allocated 
to StatelUTs for 2005-06 under the PMRY, are given in the 

enclosed statement. 

Statement 

State-wise targets allocated, target requested and 
target allocated for 2005-06 under PMRY 

(In number) 

51. StatelUT Initial target Target "Target 

No. allocated requested allocated 

for by State/ for 

2005-06 UTs for 2005-06 

2005-06 

2 3 4 5 

1. Andhra Pradesh 43000 43000 

2. Assam 15000 15000 

3. Arunachal Pradesh 850 850 

4. Bihar 16000 16000 

5. Delhi 4500 4500 

6. Goa 500 500 

7. Gujarat 9600 9600 

8. Haryana 10600 10600 

9. Himachal Pradesh 3550 3550 

10. Jammu and Kashmir 3000 3000 

11. Kamataka 24000 24000 

12. Kerala 28000 28000 

13. Madhya Pradesh 32000 32000 
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14. Maharashtra 

15. Manipur 

16. Meghalaya 

11. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Andaman and Nicobar 

27. Chandigarh 

28. Daman and Diu 

29. Oadra and Nagar 
Haveli 

30. Lakshadweep 

31. Pondicherry 

32. Sikkim 

33. Uttaranchal 

34. Jharkhand 

35. ChhaHlsgarh 

Total 

3 5 

36000 .. '. 3eooo 
1500 1500 

1400 1400 

300 300 

1200 2800 2800 

18000 18000 

9200 9200 

18700 18700 

27000 27000 

3000 3000 

52500 52500 

24500 24500 

400 200 200 

350 100 100 

50 50 

50 ,50 

50 50 

900 650 650 

100 100 

7000 8000 8000 

9000 9000 

6800 6800 

408600 410500 

-For the year 2006-06, the plan target is 2,50,000 self-
employment projects. 

Bufldlng Bye-lAw. for Ch8ndlgarh 

1414.SHRI PAWAN KUMAR BANSAL : Will the 
Minister of HOME AFFAIRS be pleas8d to state : 

(a) whether the Building Bye-laWs in Chandigarh 
have been rendered obsolete in many ways and out of 
tune with the changing needs of additional ac:commedation 
and opUmum utilisation of space; and 

(b) if sa, steps taken or propo.ed to IlmpIify the eye-
laws cutting on procedural ha ..... , extending ttlecovered 
area and permiHlng change of ueer? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHV) : (a) No, Sir. 

(b) The Administration is aHve to the n.ede and 
requirements aI the people and has been amending the 
bye-laws from time to time In consonance with the 
requirements of safety and security of human habitation 
and structures. The conversion of SCFs Into SCOs and 
further into shopping (display and sale of goods), 
restaurants, lodging house, guest house or hotel etc. has 
been allowed subject to payment of conversion charges. 
The Chandigarh Administration has also allowed the 
construction of a room upto 150 sq. ft. area in the back 
courtyard of maria houses and one kanal houses with 
architectural controVframe control. To further cut short the 
procedure for sanctioning of building plans, the Chandigarh 
Administration is actively considering a scheme for self 
certification of such plans by the registered Architects. 

Tea Price in Guwah.tl Te. 
Auction Centre 

1415. DR. ARUN KUMAR SARMA : Will the Minister 
of COMMERCE AND INDUSTRV be pleased to state: 

(a> the factors responsible for lowering of the tea 
price in Guwahatl Tea Auction centre when market rate of 
tea remained at the same level; 

(b) the action taken by the Government to control 
the Auction Market to ensure reasonable price of 
processed tea vis-a-vis green leaf; 

(c) the likely impact of import of low quality tea on· 
the Indian tea,' domestic price as well as on the market 
value of Indian Tea abroad; and 

(d) the steps taken by the Government in this 
regard? 
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THE MINtSTER OF STATE IN THE MtNfSTRY 
OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) : (a) Domestic prices of tea have a tendency 
to move more or less in tandem with the intemetional 
pricel. Decline in tea prices 1n Guwahati auction and also • 
in other tea auction centres in India during the lut few 
months is mainly due to higher production of tea compared 
to Ialt year leading to increased offeringa at the auctions, 
lower demand for tea fot export as compared to lalt y$ar 
etc. While there is fluctuation in the auction prices, the retail 
p·rices of tea in the market do not show that kind of 
Hwctuetion mainly because of the fact that teal which are 

being lold at retail level are in the blended form and such 
blending is made by taking teas of similar grades of varied 
prices. 

(b) A study of the primary marketing aystem for tea 
was conducted through MIs. A.F. Ferguson and Co. which 
included study of any existing distortions in the market 
preventing a tranlparent and fair mechanism of price 
discovery. Ba.ed on their recommendations, the Govern-
ment had notified the Tea Marketing (Control) Order 2003 
on 1st January 2003. In order to ensure a fair price 
dilcovery mechanism and also to reduce transaction time 
and cost of sale of tea through auction, Tea Board, had 
8'-0 issued directives in January 2003 on a number of 
auction rules for implementation. The green tea leaf is not 
being sold through the auction system and only the 
processed teas In bulk packages are being sold through 
the public tea auction system. Tea Board is implementing 
a price sharing formula between the small tea growers and· 
manufacturers 0' tea with effect from 1 st April 2004 in order 
to enlure that the small tea growers get a reasonable 
share of the price obtained by the manufacturer for made 

tea. 

(c) and (d) Tea is imported into India mainly for the 
pu~e of re-export after value addition. Such imports for 
re-export increa.el the price compelitiveness of Indian 
tees in the international market besides catering to the 
requiremen\a of international buyers. In order to maintain 
quality and retain the brand equity of Indian teas, the 
Government has IMued a new Tea (Distribution and 
Export) Control Order, 2005 under the provisions of the Tea 

Act. 1953 on 01.04.2005 In supersession of the Tea 
(Distrlbutio~ and Export) Control Order, 1957. The new 
Order prescribes strict norms for tea and stipulates that all 
teas, whether imported or exported, would be required to 
conform to th3 specifications cited in the new Order. 

megal Tapping of Water 

1416. SHRIMATI D. PURANDESWARI : Will the Mini8~er 
of URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the large scale illegal tapping of water 
is being done from the water main in Halderpur, Delhi 88 

reported in the Tlmel of India dated June 03, 2005; 

(b) if so, the facts thereof; and 

(c) the steps proposed to be taken to stop such 
rampant pilferage of water? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) to (c) The Delhi Jal Board (DJB) has 
informed that its Enforcement Cell takes necessary action 
against iIIegaVunauthorised connections on a continuous 
basis. In the Haiderpur Water Works Phase-II 10 
connoctions out of 37 have already been shifted. Action 
has been initiated to shift the other similar connections 
soon. Surveillance of rising mains has also been 
strengthened by them to prevent unauthorised tapping and 
pilferage. 

Re-Cla .. lficatlon of States 

1417.SHRI TATHAGATA SATPATHY : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether the Government is considering re-
claMification of States including Orissa for provision of 
security related expenses; 

(b) if so, the details thereof; 

(c) the basis on which the Government provides 
aailtance at present; and 

(d) the time by which the new classification of States 
would CO"'_ into effect? 
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THE MINISTER OF STATE IN THE MINISTR\ OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) and 
(b) A proposal to revise the Scheme for Modemization of 
the State Police Forces is under consideration of the 
Government providing for, inter-alia, re-classification of 
States, including Orissa, for giving Central. assistance 
under this Scheme. 

(c) At the inception of the Scheme, the inter State 
allocation of funds was fixed on the basis of certain criteria 
such as (i) population of the State (ii) strength of police 
(iii) number of police stations and (iv) crime per lakh 
population and the Scheme was operated on a 50 : 50 
cost sharing basis between the Centre and the States. The 
States have now been grouped into 3 (three) categories 
on the basis of level of insurgency, militancy, terrorism, 
including cross-border terr~rism being faced by the States 
with 100%, 75% and 60% Central funding to these three 
categories under this Scheme. However, funds are also 
released both on the basis of availability of funds in the 
annual budget and the utilization reported by the State 
Govemments pertaining to the previous financial years. 

(d) The proposal for revision of the Scheme is under 
consideration of the Govemment. 

Sub-Classlflcatlon of Developing 
Countrlea 

1418.SHRI GANESH SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether developed countries are intending to 
reclaSSify developing countries; 

(b) if so, the details thereof: 

(c) whether India and China have opposed such 
move of developed countries; and 

(d) the stra~egy adopted by both the countries in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE' AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN) (a) to (d) In the ongoing WTO negotiations 
under the Doha Woti( Programme: no formal proposal has 
been made for reclassification of or differentiation among 
developing countries. 

India rejects the creation of any new sub-category 
among the developing countries at the WTO, and believes 
that any such effort at the WTO will be contrary to the 
mandate of the ongoing Doha negotiations, and will further 
complicate such negotiations. India's opposition to further 
differentiation among developing countries Is well known 
to our WTO trading partners. Similar views are also shared 
by a large number of developing countries including 
China, with whom India has maintained regular contacts. 

Rehabilitation of Minor Girls 

1419. SHRI PRADEEP GANDHI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment is aware that the Delhi 
High Court have directed various State Governments for 
the rehabilitation process of minor girts saved from 
brothels; 

(b) if so, the facts and details thereof; and 

(c) the steps takenlbeing taken by the Govemment 
to convey the directions of Delhi High Court for the 
rehabilitation of minor girls under poverty alleviation and 
employment generation programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) Yes, Sir. The Hon'ble Delhi High court given 
directions on the repatriation and rehabilitation of girts 
belonging to different states and countries rescued from 

. different brothels of Delhi. 

(b) The Court directed Delhi Police to associate 
STOP, an NGO during any rescue operation and also 
accompany the rescued girts to their native states/countries 
when they were repatriated pursuant to completion of court 
formalities. The Hon'ble High Court also directed the' 
concemed State Govemments to formulate rehabilitation 
strategy and plans so that such girts repatriated to their 
states be adequately trained and counselled for their • 
economic rehabilitation and social reintegration. The Court 
ordered on different dates of hearing, in presence of 
representatives of the State Governments, Delhi Police and 
Central Government The Court finally disposed the case 
on 11.11.2003. 
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(c) The Central Government, in addition to its 
scheme, to fund the efforts of rehabilitation had reiterated 
to the State Government on the need for successful 
rehabilitation of 8uch girls. Some of the Voluntary 
Organiaatlons/State Governments funded by Government 
of lridia on sPecific projects for rehabilitation of rescued 
girls Is enclosed as statement. 

SI. 
No. 

StIIt.ment 

Funds Released for Rescue and Rehabilitation of 
Trafficked Women under Swadhar and 

Pilot Project Scheme 

Name of the organisation 

2 

(Amount in lakhs) 

Amount 
sanctloned/ 

released 

3 

1. PRAJWALA 5.70 
Hyderaband, ANDHRA PRADESH 

2. SANLAAP Kolkata 5.70 

3. CORE Palam Dabri Aoad, New DeIhl 59.49 

4. STOP (Ramola Bhar Charitable Trust) 10.82 
New Delhi 

5. PRAYAS (Tata Institute of Social Science) 2.39 
Worli Mumbai 

6. Rescue Foundation Satyam Bunglow, 3.43 
Plot No. 62 Sector 7, Charkop, MUMBAI 
- 400 067 

7. Lokdeep Manav Vikas Sanatha Distt. 3.43 
Parbhani, MAHAAASHTAA 

8. Sneh Bahuudshiya Sanstha NAGPUR 2.80 
(MAHARASHTRAI 

9. Kai Thagubai Shankar Devre Sevabhavi 3.70 
Sanstha Distt: Naslk, MAHARASHTRA 

-
10. Odanadl Seva Samsthe, Mysore, 33.12 

KARNATAKA 

2 

11. Society for Development and Research 
and Training PONDICHERRY 

12. People's Forum, Khurda, Orissa 

13. Mandla, Mumbai, MAHARASHTRA 

14. Society to Help Rural Empowerment and 
Education, Distt. Ar'Iantpur, ANDHRA 
PRADESH 

15. RUral Education of Action. and Develop-
ment, Dlndigul, Tarnll Nadu 

16. Malipukur Samaj Unnayan Samity, Viii. 
and PO : Jujersa, Distt. Howrah, W.B. 

17. AU Bengal Wornen's Union, Kolkata 

18. Delhi Police. DELHI 

3 

7.22 

5.10 

3.69 

5.66 

8.58 

8.65 

2.67 

2.00 

19. State Government of Tamil Nadu, CHENNAI 16.18 

20. Stale Government of Andhra Pradesh 35.15 

21. Stale Government of Maharashtra 50.00 

22. State Government of Rajasthan 3.99 

Science Education 

1420.SHRI ANANDRAO VITHOBA ADSUL : 
SHRI RAVI PRAKASH VERMA : 
SHRI KISHANEIHAI V. PATEL : 
SHRI SUGAIB SINGH : 

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(al whether India and US have entered into an 
agreement for second generation revolution in India's 
science education as reported in "The Times of India-
dated 19.07.05; 

(b) if so, whether any agreement has been reached 
with the top universities of US; 

(c) if so, the details thereof; and 

(d) if so, the areas and objectives identified by both 
countries for cooperation? 



315 Written AnSWBf5' AUGUST 2, 2006 316 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI' M.AA 
FATMI) : (a) to (d) A Memorandum of Understanding (MoU) 
has been signed between the Department of Space 
(ISRO), Department of Sciehce and Technology and 
leading US Universities namely, the University of Califor-
nia, at Berkeley and San Diego, Carnegie-Mellon 
University, Pittsburgh, the University at Buffalo, New York, 
Stanford University and California Institute for Telecommu-
nications and Information Technology. Amrita Vishwa 
Vidyapeetham, an Institution deemed· to be University 
which has developad satellite interactive technologies in 
collaboration with the ISRO is also a $ignatory to the MoU. 
This agreement would inter-alia offer Indo-US cooperation 
on e-Iearning to enhance technical education in around 
25 selected educational institutions in India. Signatories to 
the MoU have agreed to we.·. t"l:Iolller tor effectively 
imparting quality education and research covering the 
disciplines of Computer Science and Engineering, Infor-
mation and Communication Technologies, ElectroniCS and 
Communication, Manufacturing, Biotechnology and 
Bioinformatic, Healthcare, etc. 

Opening of JNU Centres 

1421.SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pieased to state : 

(a) whether Union Government propose to establish 
80me new centres of Jawaharlal Nehru University (JNU) 

,in the various places of country; 

(b) If so, the name of places selected for the same; 
and 

(c) the time by when these are likely to be set up? 

THE MINISTER. OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a) According to· information furnished by the 
Jawaharlal Nehru University (JNU) and the University 
Grants Commission, presently there is no proposal to 
ettablish any centre of the JNU, in any other part of the 
country. 

(b) and (c) do not arise. 

Colonlutlon on Govemment Land 

1422. !HRI RAGHUNATH JHA : wttf the MiniIttf of 
URBAN DEVELOPMENT be pleased to st... : 

(a) whether the Central Bureau of InveMigation Is 

investigating illegal colonization on Government IarId as 
reported in the 'Dainik Ja~ran' dated 23.4.05; 

(b) if so, the facts thereof; 

(c) the details of the findings of the CBI in the matter; 
and 

(d) the steps to clear Government/Gram Sabha land 
from iMegel encroachments? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MtNISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NASI AZAD ) : (a} No, Sir. 

(b) and (c) Qu .. tion does not arise. 

(d) Detection of, and action against, encroachments 
is a continuous process, which is taken by local bodies 
as per the provision of Acts and Rules. The Government 
has been, from time to time, impressing upon land oWning 
agencies to take strict measures to keep their lands free 
from encroachments. 

[Translation} 
, 

Imptementation of Dowry Prohibition Mt 

1423.SHRI HANS RAJ G. AHIR : Will the MInister of 
HUMAN RESOURCE DEVELOPMENT be pleaaed to 
state: 

(a) the steps taken by the Government for strict 
implementation of the provisions of Dowry Prohibition Act 
1961 in the wake of Supreme Cpurt's directions; 

(b) whether the Government has Issued neceaeaty 

guideNne. to State Governments in this regard: 

(c) if so, the details thereof; 

(d) the steps takenlbeing taken by'the Government 
to post dowry Prohibition Officer in compliance of the 
directions of Supreme Court; and 
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(e) by when decision regarding compulsory fumish" 
ing of information regarding dowry by the Government 
employees wiH be enforced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH, : (a) to (c) Ministry of Human RHource 
Development, Department of Women and Child Develop-
ment has written to the Chief Secretaries of all Stat •• and 
Union Territories on 24.5.2005 requesting full compliance 
with the following directions contained in the judgement 
dated 2nd May, 2005 of the Supreme Court in Writ Petition 
(Civil) No. 499/1997 in the matter of 'Re-enforcement and 
Implementation of Dowry Prohibition Act, 1961:-

(1) Take effective steps to implement the provisions 
of the Dowry Prohibition Act, 1961 with particular 
reference to sections 3 and 4 thereof (giving, 
taking, abetting the giving or taking of dowry and 
demanding dowry) and the various rules framed 
thereunder. Ensure that the list of presents given 
at the time of marriage is maintained by the bride 
and bride groom as per the provisions of the 
rules framed under the Act. Activate the Dowry 
Prohibition Officers in the process. 

(2) Examine whether appropriate rules cannot be 
framed for compelling males seeking govern-
ment employment to furnish information on 
whether they had taken dowry and if taken, 
whether the same has been made over the wife 
as contemplated by section 6 of the Act and 
whether such information could be called from 
those already in employment. 

(3) Take steps to effectively step up the Anti Dowry 
Literacy among people through Lok Adalats, 
Radio Broadcasts, Television and Newspapers. 

(4) Devise means to create honest, efficient and 
committed machinery for the purpose of imple-
mentation of the Dowry Prohibition Act, 1961 
and the various Rules framed thereunder. 

(d) As per the information available with the 
Department of Women and Child Development, .lmoat all 
the State Govemments have appointed Dowry Prohibition 

Officers. One of the directions issu~d in the aforesaid 
judgement of the Supreme Court, which have been taken 
up with the State G'OvernmentslUnion Te~ Administra-
tions, calls for activation of the Dowry P(ohibit~n Officers. 

(e) In so far as the Central Government employees 
are concerned, the matter is under the consideration of the 
Department of Personnel and Training in consultation with 
the Ministry of Law and Justice. 

Relaxation to Export .... 

1424. SHRI NARENDRA K~AR KUSHAWAHA : 
SHRI MUNSHI RA~ : 
SHRI MOHO. TAHIR : 
SHRI V.K. THUMMAR : 
SHRI SUBRATA BOSE : 
SHRI HARIKEWAL PRASAD : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Government propose to confer upon 
certain exporters the status of 100% ElCPort Oriented units 
in order to increase the exports as reported In 'Dainik 
Jagran', May 24, 2005; 

(b) if so, the details thereof alongwlth criteria fixed 
thereof; 

(c) whether the government has assessed the 
benefit the manufaclurersltarmers are likely to get from the 
Implementation of this proposal; 

(d) if so, the details thereof; 

(e) whether any target is likely to be fixed for the 
8Jq)Ort of goods/agricultural products; 

(f) tf so, the details thereof .'ongwlth initiatives 
taken in this regard; 

(g) whether foreign exchange Is likely to increase 
as a result of Increase In export!; and 

(h) H 80, the details thereof? 
. . 

THE MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE AND INDUSTRY (SWRI E. V.K.S. 
ELANGOVAN) : (a) to (d) No, Sir. However, Board of 
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Approval(BOA) in the Department of Commerce has been 
empowered to relax the condition of minimum investment 

criteria of Rs. 1 crore for establishment of 100% Export 
Oriented Units(EOUs) 

(e) to (h) No export target is fixed by the Government 

for the EOU Scheme. However, exports from EOU Scheme 
have registered a growth of 21% and 23% with foreign 
exchange earnings of about Rs. 22,730 and Rs 27,890 
crores for the years 2002-03 and 2003-04 respectively. For 

the year 2004-05, the foreign exchange earning has been 
around Rs. 28,900 crores (provisional). Government has 
taken initiatives by way of annual supplements and public 

notices to simplify the procedures to reduce transaction 
cost and enhance exports. These initiatives include 
introduction of Fast Track Clearance Scheme for certain 
EOU exporters, proposal to remove cess on agricultural 
and processed food products, spices, marine products 
coffee and tobacco provision f .. , Irans,er of capital goods, 
etc. These initiatives are expected to increase exports from 
India by making them more competitive in· international 

market. 

Probtem of B.slc N.cessltl.s 

1425.SHRI RAM DAS ATHAWALE : Will the Minister 
of URBAN DEVELOPMENT be pleased to state : 

(a) whether Government is aware of the drinking 

water and civic problems in the country; 

(b) If so, whether the Government has taken any 
measure with the consent of respective State Governments 
to tackle these basic problems in order to fulfil the basic 
need of clean drinking water and clean environment to the 
common man; 

(c) if so, details of the schemes launched by 
respective State Governments on the persuasion of the 
Central Government alongwith results thereof; 

(d) the details on the funds provided for implement-
ing drinking water supply and cleaning sc:heme throughout 
the country since 1998-99 and the amount spent on the 
said work during the said period; 

(e) whether there has been Instances where the 
funds allotted under the various 8Chemes for the said 

purpose were hurriedly spent at the fag end of the 

accounting year; 

(f) if 50, the details thereof alongwith the break up 
of the amount spent in the first ten months and last two 

months of each year for the above purpose; 

(g) whether any action has been taken against the 

persons found responsible in the aforesaid instances; and 

(h) if so, action taken therefor? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 

NAB I AZAD) : (a) to (h) Information is being collected and 
will be laid on the Table of the Sabha. 

[English] 

Appointment of Com mitt .. for 
R.structuring KVIC 

1426. SHRI BALASHOWRY VALLABHANENI : Will the 

Minister of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) whether the Government has appointed a 
Committee for the restructuring ,of KVIC; 

(b) if so, whether the Committee has presented Its 
report; 

(c) if so, the details thereof alongwith the status of 
implementation of its recommendations; 

(d) whether the Government intend to reconstitute 
KVIC: and 

(e) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHR! 
MAHAVIR PRASAD) : (a) and (b) The Government 

constituted a ten-member Expert Committee (EC) on 01 
December 2004 to review the existing structure, function- • 
ing, performance, ~tc., of the Khadi and Village Industrilt8 
Commission (KVIC) and recommend suiteble meaaures for 

Its revamping. The Committee submitted its report on 06 
April . 2005. 
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(c) The meIn recommendation, of the Committee 
Include some ~ to the !(VIC Act. 1956 In 

respect of change in the composition of the Commiuion, 
provision of a consultative mechanism at the zonal level, 
re-definition of the powers of the Chief Executive Officer, 

KVIC, provision for reconstitution of the Commlsaion alter 

dissolution, etc. Besides, the Committee also recom-

mended modification of the existing rebate scheme, 

strengthening and reorientation of the programmes and 

schemes being implemented by KVIC in respect of 

marieeting, credit, etc., formulation of a scheme for 

replacementlupgradation of old chariehas, looms, etc. 

(d) Ves, Sir. 

(e) A draft legislation to suitably amend the !(VIC 

Act, 1956 is under finallsation. 

Indo ,.... Trade 

1427.SHRI PRABODH PANDA: 

SHRI RAJENDER KUMAR : 

Will the Minister of COMMERCE AND INDUSTRV be 

pleased to state : 

(a) whether the Govemment of Nepal has recently 

sought perml88lon to set up Joint Venture especially in 

Agriculture and Tea Sector; 

(b) If so, the details thereof; 

(c) the reaction of the Govemment theteto; 

(d) the Statue of trade between India and Nepal 

during the last three years; 

(e) whether there has been decHne in the trade 

between India and Nepal during the current financial 

years; 

(f) if so. the rHIOnI Iherefor; and 

(g) 1M ........ by the Govenvnent to booIt , 
trade between the two ooa.nriee? 

THE MINISTER .OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E. Y.K.8.m.ANGOVAN) 
: Ca) No, Sir. 

(b) and (c) Do not ...... 

(d) Total trade between India and Nepal during last 

three ye.... is .. follows:-

(In US $ Million) 

Year Exports Imports Total Trade 

2002-03 350.36 281.76 632.12 

2003-04 669.36 286.04 955.40 

2004-05 728.46 340.02 1088.46 

Source: DGCI and S. 

(e) to (g) It may be 88en from the above table that 

there hal been no decline in the trade between India 

and Nepal during the Anancial Yaar 2004-05 compared 

to the Financial Year 20Q3.04. In fact, there has been an 
all round improvement In the trade between India and 

Nepal during the year 2004-05 as compared to the 
years 2002-03 and 2003-04. However, Government of 

India and Govemment of Nepal arc taking all steps to 
encourage investments in all sectors in Nepal to 

strengthen the trade between both the countries on a 
reciprocal buis. 

N.C.T.E. 

1428. SHAI G. KARUNAKARA REDDY : WIH the 
Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

Ca) the number of Teacher Training Inltltut .. 

recognised by National Council of Teachers Education 
(NCTE) In various States particularly Kamataka and Tamfl 

Nadu so far State-wise; 

(b) the number of aided and non-alded Teacher 
Training InItItuIee and B.Ed coIIege8 functioning in the 
States, location-wise; 

(c) whether the Union aov.mment has conducted 
any inquiry regarding favourable and adverIe Impact of 
the functIGnIIlSJ of eld8ttng ayatem of N.uonat CouncIl for 
TeacMrI' Ecb:aIIon In the cat.I1try with reference to 
primary education; and 
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(d) If 80, the details thereof ~ outcome 

thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A FATMI) : 

(a) and (b) The information is being collected and will be 

laid on the Table of the House. 

(c) and (d) A Review Committee was set up by the 
Govemment in February 2002 under the Chairpersonshlp 

of Shrl P.K. Kaul, Former Cabinet Secretary to study the 

wor1dng of the NCTE and make recommendations on 
streamlining its activities with a view to ensuring its 

effective functioning. The Terms of Reference (TOR) for 

the Committee Inter·alia Included methodology for 

timely disposal of caaea relating to recognition of 

Institutions, maintaining quality in pedagogy in all achools, 
building capacity of teacher education courses and 

!)rogrammes to produce teachers who would be able to 

organize child centered pedagogy and take care of 

education of children with disabilities In inclusivel 

integrated settings etc. 

The report submitted by the Committee waa partially 

accepted by the Government and accordingly instructions 

were isaued to NCTE for the Implementation of those 

recommendations which were accepted by the Central 

Govemment. 

Fund. for DI ... ler Management 

1429.DR. ARUN KUMAR SARMA: Will the Minister 

of HOME AFFAIRS be pleased to etate : 

(a) the details of funds released to the State of 
Assam and other States towards disaster management, 

relief, rehabilitation .. well .. restoration of damaged 

roads and bridge during the year 2004-06. State-wIHi 

(b) extent to which the State Govemment of AaIam 
hae ultlized the above funds; and 

(c) the preventive rneuurae taken and inIrIItr\Jc.. 
ture CIMt.d for better mInIIgIIMIlt In ~ condlllon 
including earthquMe In AMam? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAtRS (SHRI S. REGUPATHY) : (a) and (b) 

Financial ....... nce Is extended under the Relief 

Schemes of Calamity Relief Fund (CRF) and National 

Calamity Contingency Fund (NCCF) to the State Govem-

ments for providing immediate relief to the victims of 

natural calamities. However, for the restoration of damaged 

Infrastructure including roads, (except those, which are 

intrinSically connected with relief operations, and immedi-

ate connectivity with the affected areas and population), 

the expenditure Is required to be met from the Plan funds. 

A Statement showing the releases from CRF and 

NCCF to various States including Assam during the year 

2004-05 is enclosed. 

As per the information received from the Govemment 

of Assam, there was an unspent balance of Rs. 99.59 crore 

as on 1.4.2005, in the CRF account of the State. 

(c) The ongoing measures for prevention and 

mitigation of various natural disasters including earth-
quakes in the country as well as in the State of Assam 

include :-

(i) drawing up of Disaster Managements Plans at 
the State, district and block I.vels; 

(ii) amending building by laws to incorporate the 

BIS Codes for construction In Seismic Zonae III, 
IV and V; 

(iii) .valuatlng the eelamlc safety of existiL i lif.line 

buildings; 

(iv) carrying out mass awareness campaign; 

(v) National Programme for Capacity building of 
10,000 engineers and 10,000 architects in 

earthquake mitigation technologies; 

(vi) Creation of Spectalst Di8ut. Response Teams. 
to deal with the dIMIter lltuatlons; and 

. (vi\) EIIUIi8hment of wei .qulpped emergency ope 
eraIIon C8I'1IM8 at NatIonal, Stat. and DiIttIct 
!eve •. 
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Statement 1 2 3 4 

State'" dfailtl of the ,.,.... hom CRFINCCF 24. Tamil Nadu 83.67 783.14 
during the yea, 2004-05 

SI. State Centre's share 
No. of CRF 

released 

2 3 

1. Andhra Pradesh 180.56 

2. Araunchal Pradesh 10.96 

3. Assam 92.52 

4. Bihar 61.05 

5. Chhattisgarh 25.03 

6. Goa 1.13 

7. Gujarat 147.14 

8. Haryana 74.12 

9. Himachal Pradesh • 39.64 

10. Jammu and Kashmir 31.82 

11. Jhartchand 25.84 * 

12. Karnataka 87.98 

13. Kerala 81.30 

14. Madhya Pradeeh 57.10 

15. Maharuhtra 143.31 

16. Manlpur 0.00· 

17. Meghalaya 3.59 

18. Mizoram 2.71 

19. Nagaland 1.79 

2O.0rieN 99.71 

21. Punjab 111.87 
• 

22. Rajasthan 188.71 

23. SlkIdm 8.30 

(Rs. In Crore) 

Relenes 
from NCCF 

4 

117.88 

9.09 

211.56 

398.92 

52.74 

0.00 

56.00 

0.00 

0.00 

50.00 

0.00 

63.62 

206.00 

1.70 

173.23 

0.00 

8.16 

10.68 

1.81 

53.44 

0.00 

218.71 

8.10 

25. Tripura 4.74 0.05 

26. Uttar Pradesh 133.38 192.10 

27. Uttaranchal 28.50 0.00 

28. West Bengal 82.17 0.00 

Total 1787.80 2813.80 

• 2nd Instalment of Center's share of CRF to Jharkhand 
and both inttaImentB of central share to Manlpur have 
not been relened for non-submisslon of Information 

relating to crediting of earlier relened funds, utilisation 
certificate and annual report. 

NDM Authority 

1430. SHRI GANESH SINGH : 
SHRI ANANDRAO VITHOBA ADSUL : 
SHRI RAVI PRAKASH VERMA : 
SHRJ A. SAl PRATHAP : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether the Government hn set up a National 
Diauter Management AuthorIty; 

(b) If 10, the details of Its constituenta; and 

(c) the main functions of the National Dlsuter 
Management AuIhority? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHy) : (a) and (b) A 
National Diluter Management Authortty has been set up 
under t!- Chalrpel'8Ol'l8hip of Prime Mlnlar, with auch 
other membef8. not exceeding nine, as may be nominated 
by the Prtme Minister. One of the members !My be 
destgnated as VIce Chal~ of the Authority by the 
Prime MInister. 

(c) The National DiNeter Management .~ 
.... have the ~ 10 lay down Met CQOI'CInate 
the enfoft:emenI n IrnptementaIion of the pIanI and 
poIIciM for dIIater ~ 
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Employment to Women .nd 
W •• ker Section 

1431.SHRI PRADEEP GANDHI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state : 

2 

5. Deihl 

6. Gl.4jarat 

7. Haryana 

8. Himachal PradMh 

328 

3 5 

39.49 172.72 0.65 

217.27 30.98 9.81 

127.88 11.87 65.60 

10.81 2.76 (a) the name and number of IChemeI being 
implemented in the country particularly in Madhya Pradesh 
as on date to Impart training and to provide employment 
to the women and weaker section, State-wise; and 

9. Jammu and Kashmir 31.71 17.79 15.66 

(b) the total amount provided to the State Govem-
ments and Non-Government organizations under said 
schemes during each of the last three years, State-wise, 
scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI KANTI 
SINGH) : (a) The important schemes of Department of 
Women and Child Development for training and skill 

development of poor and needy women to enable them 
to obtain employment or eetf-employment are : 

(I) Swawtarnban. 

(ii) Support to Training and Employment Programme 
for Worsen (STEP). 

(b) The funds provided to Implementing a~les 
during last three years are given in the enclosed 
statement. 

Statement 

SWAWLAMBAN SCHEME 

St.te-wiu Amount RelMStId during .",. WMIlS 

SI. 
No. 

1 

State 

2 

1. Andhra Pradesh 

2. Assam 

3. Chhattitgam 

4,· CSW9 

Amount Released 

(Rs. In lakhs) 
2002-03 2003-042004-05 

3 4 5 

463.84 13.41 4.62 

29.24 14.56 4.20 

3.08 12.82 . 1.14 

.300 1138.18 

10. Jhat1<hand 

11. Karnataka 

12. Kerata 

13. Madhya Pradesh 

14. Maharashtra 

15. Manlpur 

16. Meghalaya 

17. Nagaland 

18. Orisaa 

19. Punjab 

20. Rajasthan 

21. Tamil Nadu 

22. Tripura 

23. Utter Pradesh 

24. Uttaranchal 

25. West Bengal 

Total 

SI.·No. State 

1 2 

1.' Andhra PradaIh 

2. Alum 

1.14 

182.92 76.80 71.43 

75.42 5.13 49.14 

113.16 19.13 27.27 

119.04 61.99 57.43 

59.18 53.90 81.30 

11.51 4.47 2.35 

75.11 26.66 90.14 

43.62 

44.16 31.91 2.63 

26.05 16.90 10.22 

2.04 . -, 
335.28 167.38 1~.83 

12.34 6.31 4.32 

172.31 52.04 108.27 

2485.01 1934.53 732.90 

STEP: 
(Re ... laktw) 

2002-03 2003-04 2004-05 

3 4 6 

12.036 ,22.582 

232.2 262.125 256.613 
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1 2 3 5 

3 Chhattiagarh 49.725 24.85 

4 Himachal Pradesh 5.86 36.371 18.687 

5· Ha'YMa 76.41 38.067 68.687 

6 Jammu and Kashmir 59.8500 18.4900 46.480 

7 Keral. 

8 Karnataka 

9 Manlpur 

10 Nagaland 

11 Meghalaya 

12 Mlzoram 

13 Madhya Pradesh 

13 Mahara.htra 

14 Orissa 

15 Punjab 

16 Rejasthan 

17 Slkklm 

18 Tamil Nadu 

19 Trlpura 

20 Uttaranchal 

21 Uttar Pradesh 

22 West Bengal 

23 NIC (Not State/UT) 

24 DIIIt 
at .qQ.' 

160.51 33.76 158.054 

18.63 213.66 134.882 

15.456 31.295 52.761 

77.59 36.312 36.874 

64.66 11.855 64.958 

24.663 

168.212 48.298 14.580 

285.385 105.926 148.845 

183.492 

157.77 56.171 211.014 

95.119 

22.8 120.561 

113.6 38.308 119.436 

190.87 208.891 208.913 

18.31 13.061 

8.782 

Compenutlon for Land AoquIeIIIon 
.J 

1432.SHRI PAWIUI KUMAR· BANSAl : WIll the 
Minister of HOME AFFAIRS be pleased to state : 

(a' the preeent ....... rate of oompMUIIorI tor 
lanai acquillllon at a.ndIgafh; 

(b) the twerIIg8 price ..... Iad from the .... of 

commen::IaI property at Ch8nd1garh during the Lut three 
years and the pricea of allotment of land under other 
categoriel; 

(c) the date of .... lWIlaion of Collector's rat .. for 
acquilltlon of land; and 

(d) the reasons for not enhancing the rat88 of the 
last many years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY) : (a) The average 
rate of compensation for acquired land at Chandlgarh 
varies from revenue circle (HaclJast) to revenue circle .. 
the rate of compensation is taken on the buis of ·Principle 
of Averages" as enunciated and upheld by Hon'ble 
Supreme Court in various judgements a. a sound balls 
for calculating market-Yalue. In this method. an the 
regi.te,. .. 1e-deedI during the last one year prior to 
notification under Section· 4 as per record of the Sub-
registrar are taken and additional market value .. 12% per 
annum from the date of notification under Section 4 of the 
Land Acqul8lllon Act till announcement of award and 30% 
solatium on account of compulsory acquisltlor;1 are added. 
The total present compensation given ranges from As. 20 
lacs to Rs. 32 lacs per acre. 

(b) The average price realized from the .. Ie of 
commercial property In the last th.... auctions held on 
9.12.2003. 27.02.2004 and 11.12.2004 were RI. 73.0081-
per sq. yd .• Rs. 90.567/- per sq. yd. and RI. 1.17.S:W- per 
sq. yd. reapectlvely. 

The .... lat fixed tor afIotment of '-net to other 
cetegoriM like rwtIgiouIIcultural and educIIttonal were Rs. 
5800/- per sq. yd. and Rs. 18001- per sq. yd. 

(c) and (d) For the purpoee of registration of 
documents the CoIIec:tor'I .... was Iut reviled w.e.f. 

·14-5-2005 which 18 aJeo .generdy called the CoIIector'. 
..... for the purpoee. of acquisition. 

FBI propoul for Inwetment In Agro 

Md Ru'" Induetrtee 

1433.SHRI BAlASHOWRY VAllABHANENI : Will the 
....., of AGRO AND RURAL INDUSTRIES be .PIHeed 
to .... : 
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<a) whether any FDI propoaala have been 

received for investment in the Agro and Rural InduItries 
sector; 

(b) if so. the details thereof during the last two years; 

and 

(c) the number of proposals approved and imple-

mented? 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 

MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 

MAHAVIR PRASAD) : (a) to (c) No data are centrally 

maintained specifically for FDI in agro and rural industries 

seelor. 

Funds under TrIbal Sub Plan 

1434. SHRI G. KARUNAKARA REDOV' : WIH the 
Minister of TRIBAL AFFAIRS be pleased to state : 

(a) whether the Govemment is aware of the fact 

that in certain cases the funds provided under the Tribal 

Sub Plan have been utilized for other purposes during last 

year; 

(b) if so, the details thereof; and 

(c) whether the Govemment proposes to hold an 

inquiry In such cases, 

(d) If 80. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF mBAl AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 
(SHRI P.R. KYNOIAH) : (a) and (b) No cue of dMtraion 

of funda sanctioned by the Ministry of Tribal AffairI are 

being utilized for other purposes by State .. GovemrnentI, 
has come to the notice of the Government during lMt 
year. 

(c) and <e) 00 not ariM. 

BnngtMnlng of Police Security 

1435. SHRI RAGHUNATH JHA ; WIU the MInINr 01 
HOME AFFAIRS be pleased to atate ; 

(a) whether the Chief Mlniater of Delhi requnted 

Minieter of Home Affairs on May 16, 2005 to strengthen 

police security In view of Increase in crime In Delhi; 

(b) if 10, the details thereof; and 

(c) the action taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI S. REGUPATHY) : (a) to (c) Yes. 

Str. The Chief Minister of Delhi has represented that steps 

should be taken to strengthen sense of security among 
women. The action taken by Delhi Police in this regard 

include constitution of Women Mobile Team to attend to 

urgent and serious calls from women round the clock; 
deployment of police personnel in plain clothes at 

~ places to curb eve-teasing and molestation; 
organization of seH-defence training programmes; poating 
of a lady Police Constable in PCR vans patrolling the 

prominent women college -etc. In addition, the Crime 

Against Women Cell and crisis Intervention Centres are 
functioning in an Police Districts. A four-digit toll free help 
line number 1091 is already in operation round the clock 

to provide assistance to women in distress. This is in 

addition to the other help line numbers 23317004 and 100 
which are also available round the clock. 

Imposition of Penalty on DDA 

1436. SHRI PRABHUNATH SINGH : Will the Minister 
of URBAN DEVELOPMENT be pleased to refer to the reply 
given to patti (8) to (h) on Unltarred Question No. 931 

dated December 7, 2004 and atate : 

(a) whether the infonnation has since been col-
lected; 

(b) if so, the details thereof and action taken; 

(c) If not, the reasons for the delay In the collection 

of the lnfonMtion; .. 

(d) the lime by which the InfonnatIon Is Hkety to be 
collected? 

THE MlNtSTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHUt.AM 
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NABI AZAD) : <a) to (d) The Information has since been 
received. DDA has reported that Hon'ble Delhi High Court 

vide order dated 22.9.2004 in CWP No. 632412003 -

Residents Welfare AssocIation. Pocket A·1., K.Jkajl 

Extension versus DDA and Another-imposed coeta of As. 
20,000/- on DDA and Rs. 50001- on MCD. The Court 

directed to remove all encroachments in Kalkaji Extension, 

stop the use of the site as a school and restore It as a 

green area and withdraw proposal for change in land use. 

DDA has already been permitted to withdraw said proposal 

for change in land use. Subsequently, Court In CWP No. 

6916-33105 has recalled Its orders dated 22.9.2004 

pending further hearing in the matter. The matter is sub-

judice. 

DDA has also reported that Hon'ble Supreme Court 

orders dated 18.3.1996 in Civil Appeal No. 793311995 in 

the matter G.N. Khajuria and others versus DDA and 

Others were to the effect that it was not possible to pinpoint 

the actual person responsible for the alleged deviation 

and, therefore, the matter was closed. Thus no further 

action pursuant to those Supreme Court orders is required 

to be taken by DDA. 

Setting up of Hostels In NER 

1437.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of DEVELOPMENT OF NORTH EASTERN REGION be 

pleased to state : 

(a) whether the Govemment has any plan to set up 

a 1000 room hostel In the capital exclusively for students 

from the North-East .. r8P0rted In Hlndustan Times dally 

July 9, 2005; 

(b) if so, whether the Govemment has any plan to 

set up separate hostels for the students from Southem and 

Westem States; and 

(c) if not, the reasons for setting up separate hostels 

on the basis of regionI? 

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER 

OF DEVELOPMENT OF NORTH EASTERN REGION 

(SHRf P.R. KYNDIAH) : Ca) Government II considering to 

create additional hostel accommodation in Delhi for the 

studentl from the North Eastem Region. 

(b) No such proposal Is under consideration. 

(c) North Eastem Region is the farthest land-locked 

region of the country. Addition of hostel accommodation 

facilities for the students from that region, most of whom 
come from poor families and cannot afford to stay in rented 

houses paying exorbitant rents, would help them in 

pursuing their higher studies in Delhi. 

Funds for Water Supply Schemes 

1438.SHRI S.K. KHARVENTHAN : Will the Minister of 

URBAN DEVELOPMENT be pleased to state : 

(a) the funds allocated and utilized for Implemen-

tation of the water supply schemes in v3riouS cities of the 

country during the last three years and current year, year-
wise and State-wise; 

(b) whether the Govemment intend to enhance the 
funds allocated for the purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : (a) The details of funds anocated and utilized 

for implementation under the Centrally sponlOred scheme 
for infrastructure development in mega cities for infrastruc-
ture projects including water supply schemes and 
Accelerated Urban Water Supply Programme during the 

last three years and the current year. year-wise and State-
wise, are given in the enclosed Statement-I to III. 

(b) and (c) No, Sir. The existing Centrally sponsored 
schemes for infraatructure development in mega dtiee and 

Accelerated Urban Water Supply Programme are pr0-

posed to be subsumed in National Urban Renewal Mission 
(NURM) for select cItteI and Urban Infrastructure Devel-
opment Scheme for SmaH and Medium Towns (UIDSSMT) 

for the cltiesltowns not covered by NURM to provide reform 
linked .. sistance for development of infrastructure includ-

ing WIder supply, eewerage and IOIId waste management 
0etaiII of the IChemee heve not been finalized. 



335 

SI. 
No. 

Name of State 

1. Maharashtra (Mumbal) 

2 Kamatalea (Bengalora) 

3 Tamil Nadu (Chennal) 

4. Andhra Pradesh (Hyderabad) 

5 West Bengal (Kolleata) 

Total 

AUGUST 2, 2006 338 

Fundi ReIeued (As. In cront) 

2002·2003 2003·2004 2004·2005 2005·2008 

25.32 47.77411 73.64096 

21.74 34.22998 52.75328 

22.12 34.81929 53.88144 

24.49 38.54492 59.41312 

28.23 41.30170 63.65120 

119.90 196.67000 303.12000 13.23075 

Ministry of Urban Development Centrally Sponsored Ac:c8IfJfated Urban Water Supply Programme (AUWSP) 

SJ. 
No. 

1 

State 

2 

1. Andhra Pradesh 

2. Arunachal Pradeeh 

3. Asaam 

4. Bihar 

5. Chhattllgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. HiIMohaI P ..... 

10. Jammu and Kaatvnr 

11. Jharlchand 

12. KamatMa 

Annual 
allocation 

during 
2002·2003 

3 

382.19 

92.09 

808.35 

338.27 

339.72 

73.45 

827.80 

244.48 

91.81 

57.38 

2&0.20. 

758.34 

Annual 
allocation 

during 
2003·3004 

4 

438.76 

105.73 

698.39 

388.05 

390.00 

84.32 

720.72 

280.85 

106.40 

85.88 

287.23 

_.21 

Annual 
allocation 

during 
2004·2005 

5 

470.10 

113.27 

748.29 

413.63 

417.88 

90.35 

772.19 

300.89 

112.94 

70.58 

307.75 

930.30 

Funds 
Released 

during 
2002·2003 

6 

385.90 

0.00 

571.80 

419.05 

430.52 

75.29 

864.47 

579.94 

297.60 

0.00 

446.97 

1056.36 

Funds 
Released 

during 
2003·2004 

7 

492.57 

124.16 

258.22 

386.05 

337.87 

0.00 

918.08 

489.71 

79.48 

290.14 

0.00 . 

1119.84 

(R •. Lakhs) 

Funds 
Released 

during 
2004·2005 

8 

1367.27 

113.27 

835.27 

219.87 

200.98 

0.00 

867.83 

583.80 

232.15 

1198.68 

417.93 

1080.73 
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2 3 4 5 6 7 8 

13. KeraJa 270.86 310.95 333.16 268.21 268.21 231.55 

14. Madhya Pradesh 1418.66 1628.52 1744.86 1236.46 1509.09 822.68 

16. Mahar.shtra 743.72 853.79 914.78 563.76 705.84 1104.19 

16. Manlpur 192.55 221.06 236.84 174.80 269.36 254.07 

17. Meghalaya 36.28 41.65 44.62 0.00 0.00 0.00. 

18. Mlzor", 100.46 115.33 123.57 46.57 46.57 0.00 

19. Nagaland 47.44 54.46 58.35 85.42 0.00 0.00 

20. Orissa 469.41 538.89 577.38 254.81 409.36 577.39 

21. Punjab 257.08 295.14 316.22 0.00 60.46. 161.54 

22. Rajasthan 720.76 827.44 886.54 568.48 1012.85 1545.97 

23. Sikklm 13.95 16.02 17.16 83.97 83.97 0.00 

24. Tamil Nadu 717.31 823.48 880.90 813.16 663.41 808.19 

25. Tripura 128.37 147.37 157.89 241.66 213.43 309.53 

26. Uttar Pradesh 2655.81 3048.88 3259.59 2426.09 2710.48 1684.93 

27. Uttaranchal 185.93 213.45 237.16 320.97 331.61 138.77 

28. West Bengal 376.45 432.17 463.03 184.95 417.62 103.43 

Total 12195.00 14000.00 15000.00 12195.00 13156.36 14600.00 

*In addition During 2004-05 RI. 400.00 latch were released for Tsunami works I,n Port Blair. 

Statement .. 11 

Funds AJIOCIIted and Released under AUWSP 
during the Current Financial 'rIMr 

State 

1 

Anethra Pradesh 

AruMChal Pradeeh 

(As. In lakh) 

Annual Allocation Funds Released 
during 

2005-2008 

2 

during 
2005·2006 

3 

2 3 

Allam 

Bihar 

Chh.ttisgarh 

Goa 

Haryana 

Himachal Pradesh 51.25 

Jammu and Kaehmir 
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1 2 3 

Jharkhand 18.09 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 49.14 

Punjab 

Rajaethan 31.7875 

Slkkim 

Tamil Nadu 

Tripura 

Uttar Pradeeh 

Uttaranchal 

west Bengal 

Total 9524" 150.2475 

" State-wi .. aIIocationa for the current financial year have 
not been made as thI8 will be the terminal yMr for 
AUWSP. 

m-r-fionj 

PopulatIon CommlMion 

1439. SHRI RAMDAS ATHAWAL.E : WIt the MinIIIIIr Of 
HOME AFFAIRS be pleued to IItate : 

(a) whether the GcMMTvnent hal eel up PopulatIon 
ConvnluIon, a atatutory body thle yMr for the ongoing 
cenaua; 

(b) if so, the details thelWOf and the State-w18e 

amount Ukely to be spent on thIa work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT) : (a) 

and (b) The Government has reconstituted the National 
Population CommIssion, a non· ... tutory body on 11th 
April, 2005 whose chief function ahall be to review and 
monitor the implementation of National Population Policy 

and recommend measures for achieving population 
stabilization. The terms of reference of the National 
Population Commission are given In the enclo8ed 
8tatement. 

The population censu8 is conducted by the Census 
CommIssioner appointed under the Census of India Act, 
1948. There is no ongoing census in the country. The next 
Census will be due in 2011. 

Statement 

National Commission on Population 

TERMS OF REFERENCE 

1. To review, monitor and give directions for the 
implementation of the National Population Policy 
with a view to meeting the goaJs set out in the 
policy. 

2. To promote synergy between demographic, 
educational, environmental and developmental 
prograrM'188 80 as to hasten population stabi· 
IIzation. 

3. To promote Inter·sectoral coordination in plan. 

nIng and Implementation acrose govemment 
agencIM of the Central and State Governments, 
to InYoIve the cMt IOCiely and the private Metor 
and to explora the possibilities of international 
cooperation In .upport of the goals set out In the 
PolIcy. 

4. To facIIiIate the development of a vtgorous 
people'. movement In support of this national 
aftort. 
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[English} 

ProfeMionaI eour.. 
1440. SHRI PRAHLAD JOSHI : Will .". Minl8ter of 

HUMAN RESOURCE DEVELOPMENT be pIeued to 
state : 

(a) whether the Govemment has drawn out any 
special echeme by which it Intends to curb the 
mwhrooming of professional coIlegee and other such 
technical inatltutes '8C1'088 the country; 

(b) If so, the details thereof; 

(e) whether the Govemrnent has received any such 
suggestions from various State Govemments including that 
of State of Kamataka; and 

(d) If so, the reaction of the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI) : (a> and (b) As mandated by the All India Council 
for Technical Education Act, 1987 the Council lays down 
norms arid standards in the field of technical education and 
insists on their futfilment before granting approval to 
technicallnstItutIonsIcourHS to ensure quality. The proce88 

of approval Includes periodic InapectIone, appraisal of the 
inspection reports and conveying the deficiencies identl· 
fied to the concerned institution. The Council hu taken 

steps to sensitize institutionl to focus on quaJity and 
effected reduction of seats where deflclenc6e8 In faculty 
have been noticed. 

(c) and (d) The Govemment of Kamataka has ltated 
that they have not given any suggestion In this regard. 

AdVllnc8 Pa •• nger Information Syetem 

1441.SHRI ASAOUDDIN OWAiSI : 
SHRI MAHESH KANOOIA : 
SHRI BHUPENDRASINH SOLANKl : 

WlU the Minister of HOME AFFAIRS be ,PIeUed to state 

/ 
(a) whether the Government _ amended the 

Foretgners Act 1948 In O,rder to IegIIy bind .. aIrIIneI and 

8hIpe coming to India to comply with Advance Paaenger 
Information System (APIS); 

(b) If so, the details In this regard; 

(c) whether theN has been any reeIstance from any 
quarter against the replacement 01 vila on arrival by 
Advance PII888ng8f' Information Sytten1; 

(d) If so, the details thereof alongwlth the action 
taken thereon; and 

(e) the name of the countries wherein APIS Is In 
vogue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : <a) and 
(b) A notification amending the Foreignerl Order, 1948 wu 
i88ued on 07.03.2005 to Implement Advance pusenger 
Information System (APIS) from 01.10.2005 making It 
obligatory on the pilot of the aircraft/master of the veaeI 
coming to India to provide prncrtbed Infonnatlon eIectron!-
caRy about passengers on board to the immigration 
authorities In India within 15 minutn of taking offlleavlng 
from the port outside India. 

(c) No, Sir. 

(d) Oue8tion don not a ...... 

(e) Ita per available information, APIS Ie In vogue 
In AultralIa, canada, USA, New Zealand, Bah,.n, 
RepublIc 01 Korea, China, MexIco, South Africa and JIIJ*1. 

Anti Dumping Rule. 

1442. DR. K. DHANARAJU : 'wnl the MInIater 01 
COMMERCE AND INDUSTRY be pteased to 8I8Ie : 

Ca) whether It, .. dpuIatied In the International Law 
that no country can export any convnodity at Ithe price 
which Ie .... than half the NIIIng price In the country 01 
ill manufacture; 

(b) If 10, the detaIIe thereof; 

(c) whether thfe rule Ie being etrIctty fottowed by the 
countrIee expot1ing goode; 

(d) ~ not, the detail 01 the counIrteI who hal' 
vIoIIded the provIeione 01 lip dated inIernatJoMI taw: and 
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(e) if not, the steps taken or proposed to be taken 

by the Govemment to control anti dumping? 

THE MINISTER OF STATE IN THE MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

ELANGOVAN) : (a) and (b) Under the Wortd Trade 

Organization (WTO) Agreement on Implementation of 
Article VI of the General Agreement on Tariffs and Trade 
(GATT), 1994, commonly known 88 the Anti-dumping 

Agreement, Article 2.1 provides that a product is to be 
considered as being dumped, i.e. introduced into the 

commerce of another country at less than Its normal value, 

if the export price of the product exported from one country 

to another is less than the comparable price, in the 

ordinary course of trade, for the like product when destined 
for consumption in the exporting country. In other words, 

a product is said to be dumped in the importing country 

when export price of the product is less than Its value 

prevalent in the exporting country in the ordinary course 

ef trade. In order to offset or prevent dumping a WTO 

Member may levy on any dumped product an anti-dumplng 

duty, which needs to be worked out in accordance with 

the provisions 0' the Anti-dumping Agreement. 

(e) There have been instances where dumping of 

goods has been found by members. However, if an 

Importing member finds that a product Is being dumped 

in Its market by the exporters of another members, the 

Importing member can Impose anti-dumping duty on such 

a product IS per the rules Ind procedures prescribed In 

the Anti-dumplng Agreement. 

(d) and (e) Anti-dumping investigations in India are 
conducted by the Directorate General of Anti-dumping and 
Allied Duties (DGAD> which functions in the Department 

of Commerce, pursuant to the provisions made In SectIons 
9A, 9B and 9C of the Customs Tariff Act, 1975 as amended, 

and the Customs Tariff (Identification, Assessment 

and Collection of Anti-dumping Duty on Dumped Articles 

and for Determination of Injury) Rules, 1995 which have 
been drawn In line with the WTO Agreement on Anti-
dumping. 

On the basis of applications received from the 
domestic industry alleging dumping and on suo-moto 

baais, the DGAD has so far initiated 185 anti-dumping 

investigations involving various countries. Out of these, 
final findings have been ilaued In 162 cases and 

preliminary findings in 2 cases. Investigations are in 

progress In 12 cases for Issue of prelimlnarylfinal findings. 

9 cases have been closed after Initiation. Except In four 

cases, definitive duties were imposed by the Department 

of Revenue, u recommended by the DGAD, on products 
imported from countries namely China PR, EU (Including 

25 member countries), Chinese Taipei, Korea RP, Japan, 

USA, Singapore, Indonesia, Thailand, Russia, Brazil, Iran, 

Malaysia, Hong Kong, South Africa, Ukraine, Canada, 

Saudi Arabia, UAE, Turkey, Kazakhstan, Mexico, Macedonia, 

Nepal, Bangladesh, Belarus, Bulgaria, Georgia, Nlgeril, 

Oman, Philippines and Qatar In accordance with the WTO 
Anti-dumping Agreement. 

Inaurance Cover of Ponce Peraonnel 

1443.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of HOME AFFAIRS be pleased to state : 

(a> whether the Govemment is planning ao Insur-

ance cover for police perBOMei of Central Police 

Organisation; 

(b) If so, the details thereof and the officers likely 

to be covered there under; 

(c) the role of UnlonlState Govemment therein; 

(d) the manner in which the scheme 18 likely to be 
financed; and 

(e> time by which the scheme is likely to be 

Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(e) At present the personnel of Central Police Organisations 

are covered under different inaurance schemes, some 0' 
them funded from their own welfare funds. A suggestion 
has been received to consider merits, feasibility and. 

financial aspect8 of a common Insurance cover for Central 

Police Organiaations. 
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12.01 h .... 

(English) 

REFERENCE BY THE SPEAKER 

Re: 125th Birth annlverury of 
Munehl Premchand 

MR. SPEAKER : Hon. Members, the 125th Birth 
anniversary of Munahl Premchand, one of the greatest 
writers of Hindi and Urdu fiction of this country, felt on 31st 
July, 2005. 

Munshi Premchand wrote nearly 300 stories and 

novels. His short stories and novels describe the problema 
of the urban middle class and the rural population. His 
writings which hold a mirror to his times, presented with 
poignancy the bitter-sweet realities of life. His simple and 

lucid style depicted excellent usage of satire and subtle 
humour. He also emphasised on the need for communal 
harmony. 

Munshi Premchand wa\ a social reformer and thinker 
who used literature as a vehicle for social transformation. 
He supplemented Gandhijl's worf( in the political and social 

fields by adopting his revolutionary ideas as themes for 
his Hterary writings. 

On this occasion of his 125th birth anniversary we pay 
our homage to this great son of India. 

12.02 hra. 

{English} 

OBSERVATION BY THE SPEAKER 

Re : Bu.lne.. tnln.acted during the 
previous week 

MR. SPEAKER : Hon. Members, for your information, 
I want to briefly recapitulate the main items of business 
transacted by the House dlJrlng the last week. 

Out of the 100 Starred Questions admitted, 11 were 
answered orally. Replies to the remaining Stand 
Questions aIongwith the replies to 1022 Unataned 
Questions were laid on the Table. 

During the perJod, as'many as 19 matte ... of urgent 

public Importance .re.... after the Queatton Hour. 

Also, 45 matterl were ialaed under Rule 3n. 
The Houu 1180 dllcueaed an Adjoumment Mo~n 

regarding -FtIIunto,·the. Governmeotto protect the eastern. 
borders of our country againlt muawe illegal immigratiOn 
from Banglad8eh, described by the Supreme Court of I~ . 
In a Judgement, as nothing short of external ~
noticea for which were given by Shri L.K. Advani, ShI1 B~ 
Kishore Tripathy and Dr. Arun Kumar Sarma. ~fter' 
discussing the motion for 4 hours and 47 minutes, ~Vle 
House negatived It by voice vote. Besides, the House. 

took up three Calling Attention matters : (i) -situation ao*",g 

out of Increasing Incidents of atrocities on women in DefhJ 
and other parts of the country" raised by Prof. Vijay Kumar 
Malhotra; (ii) "need for effective implementation of varipua 

centrally-sponsored schemel for Rural Developmenr, 
raised by Shrl Prabhunath Singh; and (iii) -situation arising 
out of closure of more than 800 dyeing and bleac~tng 
factories located In and around Tlrupur In Coiinbatore 

district In Tamil NadU-, raised by Shrl K. Subbarayan. 

The House also had fairty long deliberations, for 1 
hours and 24 minutes,' on a short duration diacusslorl '. 
under Rule 1 i3 on NatUral calamities In the country, ratted 
by Shrl Basudeb Acharla. The discuaaion has not,y.t 

. \ 

concluded. 

Aa regardI Pr1vate Members' Buslnea, as many ., 
18 Bille were Introduced. The diacuaaion on the abofltion 
01 Child Labour BUI. 2005, moved by Shri Iqbal Ahmed 
Saradgi, remalned inconclusive. 

The Departmentally-Related Standing Committee. 

presented eight Reports to the House. 

'lihue we lost 1. hour 47 minutes of valuable time due 
to Interruptions and' forced adjoumments last week, the 
House sat '-te and worked extra for as many as .3 houI"I 
and 28 minutes to transact eesentlaI Items of busln .... 

I would like to place on record my hlgheet ..,.,redatIon 
for the kind help and co-operatIon that I received from au 
aectIon8 of the House. 



347 AUGUST 2, 200S 

12.05 tn. 

{English] 

STATEMENT BY MINISTER 

New framework for the U.S • .fnd" 
Defence Relationship 

"THE MINISTER OF DEFENCE (SHRI PRANAB 

MUKHERJEE) : Sir, I beg to present a statement regarding 

the 'New Framework for the U.S-India Defence Relation-

ship'. 

I made an official visit to the United States of America 
(USA) recently at the end of June. 2005 at the invitation 

of the VS Secretary of Defence. The visit provided an 

opportunity for an exchange of views with the US 

leadership on intemational eecurity "'~s and iu promote 
cooperation with the US to strengthen and modemize our 

Armed Forces and our Defence industries through 

increased professional interaction in the military sphere 

and collaboration in the sphere of Defence equipment and 
technology in the mutual interest of both countries. A 

document entitled 'New Framework for the US· India 

Defence Relationship' was signed during the visit. The 
'Framework' contains only enabling provisions. It does not 

contain any commitments or obligations. 

The 'Framework' updates the 'Agreed Minutes on 
Defence Relations between India and the United States' 

signed In January, 1995. It identifies global security threats 
that have seriously affected our security, such u terrorism 
and violent religious extremism, and the proliferation of 
weapons of mass destruction (WMD) and related materials, 
data and technologies as areas of shared concern, and 
provides for cooperation with the US to enhance our 
capabilities in responding to these and proapects of 
cooperation In advanced and sensitive technologies and 
other challenges like natural disasters. It reflects our 

Interest In the eecurlty of the .. a-lanes and regional and 
global aecurlty and ItabIUty. It eetabUsheI a new Defence 
Procurement and Production Group under the existing 
Defence Policy Group to promote • defence trade, 

"Also placed In lbary. See NO. LT 2402105. 

production and technology relatlonlhlp with the US. It aIIo 
provides for a dialogue on International security lea ..... , 
and cooperation with the intematlonal community to 
promote regIonaJ and global stability thrOugh cooperative 

actions in the mutual interest. 

The visit builds on ongoing efforts to expand 

cooperation with the US in the field of high technology by 

opening up the US a. a potential aource of advanced 

defence equipment and technology, increasing our options 
and leverage vis-a-vis suppliers in the acquisition of 
Defence technology, promoting cooperation with the US to 
enhance the capabilities of India's Armed Forces and 

Defence industries, and increasing our strategic maneu-
verability in intemational affairs. 

The 'Framework' document should be seen In this 

context. Concerns expressed in Partlament and In the 
press on the implications of the document have included 
apprehensions that it commits India to deploying troops in 

support of US-led coalition operations in Iraq and possibly 

elsewhere; that it adopts vocabulary and language, and 

therefore the world view. of the United States; and that It 

promot .. US security interests and not ours. and therefo .... 

compromises our security. None of theae apprehensions 

are justified. The document, more than anything else, 

signals US willingness to enhance Defence cooperation 

with India and strengthen our Defence capabilities. It is In 

our Interest to see how we can exploit this change of 

attitude to our advantage. It is an enabling document that 

provides a framework within which specific cooperation 

can take place. It is up to us how we develop this. This 
will not be dictated to us. It win be decided by mutual 

agreement. 

The prasumptlon that "shared" interesta involving the 

US must necessarily mean primacy to US Interests, reflects 
a lack of self-confidence In ouraelves. Aa a tN8tee of the 

legacy of independence, secularllm, non-alignment and 
autonomy and Independence on our domestic and foreign • 

poIIcIee, we have the seIt-confIdence thIit we wi" be eIe 
to reoosinIze and I'8IiIt MythIng that .. npt In our national 

intereet, not confuse US intereIta with OUl'8. or subordinate 
our Inte .... to US intereItI. 
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(Tiantllation) 

PROF. VUAY KUMAR MAlHOTRA (SouIh DelhI) : Sir. 
debate ehouId be held In IhII regard ~ we havt 
a nwnber of ..... rvatione. • . .(IntenupIIona) w. want a 
dl8cul8ion on this subject. 

{English} 

MR. SPEAKER: We shall di8cuu II. But proper notice 
must be given for It. I will allow it. You are an experienced 
hon. Members. You should take the initlattve. 

(Tia".tion) 

MD. SALIM (Calcutta-North East) : The han. Minister 
has not given any statement about the leakage of 
Information from the computer of the war-room of the navy. 
. . . (lntern.ptJons) 

[English) 

MR. SPEAKER : Let there be no preliminary dis-
cU88ion now. We shall have a proper di8cus81on on this 

subject. 
(Interruptions) 

{Translation} 

SHRI HARISINH CHAVOA (Sanaskantha) : Sir. I never 
raiee a point. In my constituency of Palampur. It has rained 
10 to 15 Inches In two hours throwing the public life out 
of gear over there. . • .(Interruptions) 

MR. SPEAKER : Please be seated. You will be given 
time to deliver your apeech. 

12.10 hra. 

{EngNBh} 

PAPERS LAID ON THE TABlE 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : 
On behalf of Shri Shtv.., V. PatH. I beg to lay on the 
Table:-

(1) A copy each of the following Notlflcationa (Hindi 
and English vel'lions) uncler stJb..section (3) of 
section 158 of the Indo-Tibetan Border Police 
Force Act.. 1992:-

(I) The Indo-Tibetan Border Police Force. 
General Duty Cadre, Group -A- Posta, 
Recruitment (Amendment) Ru .... 2006 

published In NotIfIcation No. G.S.R. 453(E) 
in Gaze1te of India dated the 5th July. 
2005. 

(II) The Indo-TIbetan Border Police Force. 
Deputy Commandant (Transport and As· 

slstant Commandant (Traneport) Recruit· 
ment (Amendment) Rules, 2005 published 
In Notification No. G.S.R. 466(E) In Gaze1te 
of India dated the 5th July. 2006 . 

[Placed in Library. SM No. LT 23881(5) 

{T"""t#on] 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VIlAS PASWAN) : 
Mr. Speaker. Sir. I beg to lay on the Table the following 
papers :-

(1) A copy each of the annual accounts (Hindi and 
Engliah Versions) for the year 2003-2004 of the 
National Institute of Pharmaceutical Education 
and Rnearch, SAS. Nagar and Audited report 

thereon. 

(2) Statement (Hindi and English Versions) showing 
reaaona for delay in laying the pape... men· 
tioned at (1) above. 

(Placed In library. S .. No. LT 238910SJ 

(EnglIMJ) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : On 
behIIf of Shri K.ntI LaI Bhuria. I beg to lay on the Table 
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[Dr. AkhIIeIh Pruad SIngh] 

. a copy each of the following. Notificationa (Hindi and 

English verslona) lseued under aub-sec:tion (1) of aectIon 

3 of the DeatructIve Insecta and PeSts Act, 1914:-

(1) The Plant Quarantine (Regulation of Import Into 

India) (Amendment) Order, 2006 publiahed In 
Nottflcatlon No. S.O. 203' (E) In Gazette of India 
dated the 14th February. 2005, 

(2) The Plant Quarantine (Regulation of Import Into 

India) (Second Amendment) Order, 2005 pub-
Ushed In Notification No, S.O. 283 (E) In Gazette 

of India elated the 25th February, 2005. 

(3) The Plant Quarantine (Regulation of Import into 

India) (First Amendment) Of.-, 2005 pubIi8hed 
In Notification No. S.O. 462 (E) In Gazette of India 

elated the 31st Maroh, 2006. 

[Placed in Ubrary. See No. LT 2390J06] 

THE MINISTER OF· STArE IN THE MINISTRY OF 
• HoME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) :'1 beg 

to lay on the Table:-

(') A copy of the Border Security foa Wider Wing 

Group "C" Posts RecrultmentAtfel, 2006 

(Hindi and English versions) published In 
Notification No. G.S.R. 85 In Gazette of India 

elated the 12th March, 2005 under aub-1eOIIon 
(3) of section 141 of the Border Security Fon:e 

Act, 1968. 

[Placed In library. ~:No. LT 2391105) . ' .. 

(2) A copy of the NotificatiOn No. S.O. 723 (E) (Hindi 

and EngHIh veraIoM) pUbuehed In Gazette of 
India elated 26th May. 200S mgardlng conatItu-
tion of one mont RtMew CommIttee for the 
purpoeee of the ".., __ 01 Terfon.m (RepHI) 

.. Id, 2004, iIIued under ~ MCtIon (6) of 
HCtIon 2 of the MId Act. 

[placed In l.bwy. .. No. LT 2382105] 

[Translation) 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION (SHRI TASLIMUOOIN) : Mr. Speaker. Sir. I 

beg to lay on the Table a copy each (Hindi and EngHsh 

verslona) of the following notifications under the sub· 

HCtion (4) of HCtlons 83 of the Weight and Meuure 

Standard Act, 1976:-

(1) Weight and Measure Standard (Packaged 

Commodities) third amendment rule. 2005 

published in the Notification No. GSR 236 (A) 

in Gazette of India dated the 13th April. 2005. 

(2) Weight and Measure (General) Second Amend-

ment RUle. 2005 publilhed In the notification 

No. GSR 238 (A) in Gazette of India dated the 
15(h April. 2005. 

(Placed in Ubrary. See No. LT 2393105) 

(English) 

THE MINISTER OF STATE TN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : I beg to lay on the Table :-

(1) (I) A copy of the Annual Report (Hindi and 

EngIIlh verslona) of the Central lnatitute of 

Hindi (Kendrlya Hindi Shlkahan MandaI), 
Agra, for the year 2002-2003. 

(II) A copy of the Revtew (Hindi and English 

veralons) by the Government of the 
wortdng of the Central Institute of Hindi 

(Kendriya Hindi Shll~shan Mandai), Agra, 
for the year 2002-2003. 

(2) Statement (HindI and English versions) showing 

reuona for delay In laying the papara men-

tioned at (1) above. 

(I) A copy of the Annual Ac:count8 (Hindi and 

Enghh .,.,.,.,.) of the Central InItIbM of 
HIndi (Kendriya Hindi ShIkshan MandII), 



353 Pape,. Laid SRAVANA 11, 1927 (SAKA) on ",. Table 354 

Ag .... for the year 2002-2003. together with 
Audit Report thereon. 

(II) A copy of the Review (HIndi and English 

versions) by the GOvernment on the 

Audited Accountl of the Central Institute of 

Hindi (Kendrtya Hindi Shikshan Mandai), 

Agra, for the year 2002-2003. 

(3) Statement (Hindi andEngilah versions) showing 
reaaons for delay in laying the papers men-

tioned at (3) above. 

(Placed In Library. See No. LT 2394105] 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : I beg to lay on 

the Table a copy of the Statement on Quarterly Review of 

the trends in receipts and expenditure in relation to the 

budget at the end of the financial year 2004-2005 (Hindi 

and English versions) under sub-section (1) of section 7 

of the Fiacal Re.ponsibility and Budget Management Act 

2003. 

(Placed in Library. See No. LT 2395105) 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI E.V.K.S. ELANGOVAN) 

: I beg to lay on the Table :-

(1) A copy each of the following Notifications (Hindi 

and English verslona) Issued under section 1aG 

of the Industries (Development and Regulation) 

Act. 1951 :-

(II) The Newsprint Control (Amendment) 

Order, 200i published, In NotIfication 

No. S.O. 944 (E) in Gazette of India dated 
the 5th July, 2005. 

(II) The Newsprint Control (Amendment) 

Order, 2005 pubIIIhed In NottficatIon 
No. S.O. 878 (E) In Gazette of IncIa dilled 
the 18th May, 2005. 

(III) ". Newlprtnt ConttoI. (Amendment) 
Order, 2005 pubWIed In Notific8tion 

No. S.O 71,7 (E) In Gazette of India dated 
the 181 June, 20()5. 

[Placed In Library. See No. LT 2396105) 

(2) A copy of the NotIfIcation No. S.O. 761 (E) (Hindi 

and English versions) published in Gazette of 

India dated the 3rd June 2005 relaxing the 

provision of section 10 of the Tobacco Board Act. 
1975 In relation to the State of Andhra Pradesh 

for the period commencing from the date of 

publication of the Notification and ending upto 

15th September, 2005 and permits the sale of 

exceas FCV Tobacco of the registered and 

unregistered growers at the auction platforms 

authorized by the Tobacco Board. issued under 

the said Act. 

[Placed In Library. 599 No. LT 2397/05) 

(3) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (3) of 
section 17 of the Export (auallty Control and 

Inspection) Act. 1963:-

(i) The Export of Milk Products (Quality 

Control Inspection and Monitoring) Amend-

ment Rules, 2005 published in Notification 

No. S.O. 715 in Gazette of India dated the 

5th March, 2005. 

(II) . The Export of Basmati Rice (Quality 

Control and Inspection) Amendment 

Rules, 2005 published In Notification No. 
S.O. 718 in Gazette of India dated the 5th 

March, 2005. 

(Ui) The Export of Fresh, Frozen and Pro-
cessed FIIh and fishery Producta (QualIty 

Control, lnepeclion and Monitoring) Amend-
ment Ruiel. 2005 pubHshed In NotIfication 
No. S.O. 717 In Gazette of India dated the 
5th March, 2005. 

(Iv) The Export of atvalve MoIIuIcI (Qudty 
Control. In.pec:tion and MoNtoring) Amend-
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ment Rul .. :2oo5 published In Notification 

No. S.O. 718 in Gazette of India dated the 
5th March, 2006. 

(v) The Export of Fresh Poultry Meat and 

Poultry Meat Product8 (Quality Control 

Inspection and Monitoring) Amendment 

Rules, 2005 published in Notification No. 

S.O. 719 in Gazette of India dated the 5th 

March, 2005. 

(vi) The Export of Dried Fish (Quality Control 

and Inspection) Amendment Rules, 2005 

published In Notification No. S.O. 720 In 

Gazette of India dated the 5th March, 

2005. 

(vII) The Export of Egg. Products (Quality 

Control Inspection and Monitoring) Amend· 

ment Rules,· 2005 published in Notification 

No. S.O. 721 in GazeUe of India dated the 

5th March, 2005. 

(viII) The Export of Dried Fish Maws (Quality 

Control and Inspection) Amendment Rules, 

2005 published in Notification No. S.O. 722 

in GazeUe of India dated the 5th March, 

2005. 

(ix) The Export of Cashew Kemels (Quality 

Control and Inspection) Amendment Rules, 

2006 published in Notification No. S.O. 723 

in GazeUe of India dated the 5th March. 

2005. 

[Placed in Ubrary. See No. LT 2398105) 

THE MINISTER OF ST~E IN THE MINISTRY OF 

ENVIRONMENT AND FORtSTS (SHRI NAMe NARAIN 

MEENA) : I beg to lay on the Table :-

(1 ) A copy each of the foIJowing papers (Hind and 

Er9Iah versions) under 8Ub-8ecIIon (1) of 
aectlon 619 A of the Companies Act, 1956 :-

(i) Review by the Govemment of the working 

of the Andaman and Nicobar Islanda 

Forest and Plantation Development Cor· 

pondion Limited, Port Blair, for the year 

2003-2004. 

(iI) Annual Report of the Andaman and 

Nicobar Islands Forest and Plantation 

OeYeIopment Corporation Limited, Port 
Blair, for the year 2003-2004, along-

with Audited Accounts and comments of 

the Comptroller and Auditor General 

thereon. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers men· 

tIoned at (1) above. 

(Placed In Library. See No. LT 2399105] 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (DR. AKHILESH PRASAD SINGH):-

(1) A copy of the Sugar Development Fund (Second 

Amendment) Rules, 2005 (Hindi and English 

versions) published in Notification No. G.S.R. 

451 (E) in Gazette of India dated the 4th July, 

2005 under sub-section (3) of section 9 of the 

Sugar Development Fund Act, 1982. 

[Placed in Library. See No. LT 2400105] 

(2) A copy of the Food Corporation of India 

(Staff) (3rd Amendment) RegulatiOns. 2005 

(Hindi and English, versions) published in 

Notification No.EP.36(1)12OO4 in GazeUe of 
India dated theath June, 2005 under sub· 

I8CtIon (5) of section 45 of the Food Corpora· • 

tiona Act. 1984. 

(Placed In ...,.-y. s.. No. LT 2401/05] 
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12.12 In. 

[English} 

MESSAGE FROM RAJYA SABHA 
AND 

BIU AS PASSED BY RAJYA SABHA 

SECRETARY-GENERAl : Sir. I have to report the 

following meaaage received from the Secretary-General of 
Rajya Sabha:- • 

-In accordance wtlh the provisions of rule 111 of the 

Rules of Procedure and Conduct of Buelneu In the 

Rajya Sabha, I am directed to enclose a copy of the 

Citizenship (Amendment) Bill. 2005 which has been 
passed by the Rajya Sabha at its sitting held on the 
29th July, 2005.-

Sir, I lay on the Table the Citizenship (Amendment) Bill, 

2005, as passed by Rajya Sabha on the 29th July, 2005. 

MR. SPEAKER : Compliments to you on your malden 
intervention. 

12.13 hra. 

(English) 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

Eighth to Tenth RIporta 

MD. SALIM (Calcutta - North East) : I beg to pt8I8flt 

the Eighth. Ninth and Tenth Reports (Hindi and 

English versional of the Standing CommIttee on Urban 
Development (2004-2005) on (i) 'The DeIhl Dewlopment 

Authority' (Ii) 'Swarna Jayanti Shaharl Rozgar '1bjena' 

(SJSRY) and (IH) Action Taken on the RecornrnendatIon 
contained In the Third Report of the CommIttee on 
'Implementation of Part IX A of the Conatitution' reepec-
tively. 

(Eng/MIt) 

MR. SPEAKER : Now, the House will take up Item No. 
15, which Is Calling Attention. 

(Interruption') 
{Transilltlon} 

PROF. VIJAY KUMAR MAlHOTRA (South Delhi) : Mr. 
Speaker. Sir, I had requested you about the Nanavatl 
Commiesion report which hu not been presented to the 

HoUle till date. AaeurancH have been made in thia regard 
80 many timea. Four thoueIInd Sikhs had been ."....ored. 
. . .(lntetrUptitJN) 

MR. SPEAKER : You raise this issue during the zero 
hour, I would give you opportunity to speak. 

(Interruptions) 

[English} 

PROF. VIJAY KUMAR MALHOTRA : The hon. Minister 
has to give his statement ... . (lnternlptJons) 

MR. SPEAKER : I have not said that the matter is 
unimportant. I am only saying that after disposing of CaNing 
Attention, I win allow you. 

{Transilltion} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : Mr. 
Speaker, SIr, this Ie a serloul matter ... . (Interruptlons) 

MR. SPEAKER : You be seated. It win not be now. 

(InterruptloM) 

{EnglMbJ 

MR. SPEAKER : This Ia not the way. I will find out and 
let you know. NaturaRy, the law hal to be compiled with. 

(lnterrupt/onl) 

MR. SPEAKER: Only Shrt Gurudaa DagI.'s 
obeervatlone will be recorded. 

(11IIeInJpIJt,JMf 

-Nor recorded. 
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MR. SPEAKER : You have to wait for the 'Zero Hour'. 

(11'JtfJITuptioM) 

SPEAKER: I beseech you. Rules are there. Procedure 
is well established. I am not doing anything which Is 
against the rules. 

(Interruptions) 
[Translation} 

PROF. VIJAY KUMAR MALHOTRA : Today there are 
two calling attention motions ... . (lnterruptlons) When will 
you take up 'Zero Hour?' .. . {Interruptlons} This matter is 
so serious. It Is the news In today's Newepaper that the 
Government has to withdrew on the Congress leader. 
. . . (Interruptions) 

(English) 

MR. SPEAKER : This Is not the way. You are a very 
senior Member. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: When will the 'Zero 
Hour' be taken up? . . (Interruptions) Nanavatl Commission 
Report is 80 Important. .. . (lnIerruptIons) 

MR. SPEAKER: If you do not want the House to 
function, I cannot help It. 

(Interruptions) 

MR. SPEAKER : Nothing will be recorded. You can go 
on. 

(1ntenuptlonS) • 
[Translation} 

PROF. VUAY KUMAR MALHOTRA : If there will be no 
zero hour, this matter would never be raised? . . . 
(Interruptions) 

MR. SPEAKER : It wiD be raised at appropriate time. 

(Interruptions) 

[Engllsh1 

MR. SPEAKER : All of you are. very senior MernberI. 
You aN fully aware that ~ matterI which are called 'Zero 

*Nor recorded. 

Hour' matters .... raised atter the Calling Attention Is 

dlaposed of. You know It very wen. You are fully aware of 
It. 

(InteTll.lpt/ons) 

MR. SPEAKE'" : Already your time is being taken 
unnecessarily. 

(Interruptions) 

MR. SPEAKER: I would try to regulate the caJHng 
Attention if only you help me. 

(''''''''''''''') 
[T,."slatlon1 

PROF. VUAY KUMAR MALHOTRA : You take up zero 
hour at 12.30 hrs ... . (Interruptlons) 

(EnglIBh) 

MR. SPEAKER : I caMot commit it now. It depends 
on the Members. There are two Calling Attention notlce8. 

I have been asked to allow more and more Calling 
Attention notices. Everyday, I am discussing with you. On 
Calling Attention, there are more and more demands. 

(Interruptions) 

MR. SPEAKER : Please do not record. 

(Intenuptlonsr 

MR. SPEAKER: Tell me, if you do want the House to 
function, I cannot help It. 

[»ansIatlon1 

PROF. VIJAY KUMAR MALHOTRA : Functioning does 
not mean that the Government can get away with anything. 

(EngIIBh1 

MR. SPEAKER : Who Is allowing? I have allowed the 
Adjoumment Motion, I have allowed the motion under Su" 
184 .. How can you .ay this? 

(InterruptJons) 

*Nor recorded. 
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MA. SPEAKER : Nothing will be recorded. Except 
Mr. Guruclas Daagupta'l Itatemenl, nothing wit be 

recorded. 
(IntflrrupIionsr 

PROF. VIJAY KUMAft MALHOTRA : BecaUH the 

Congress Party Is Involved ... . (Interruptions) 

MR. SPEAKER : I am prepared to consider. 

(Interruptions) 

MR. SPEAKER : PIe... lit down. It .. very unfair 
Malhotra 8ahab. You know Phukan Commiseion Report; I 
compelled the Government to file. You are imputing motive 
to the Chair. 

(Interruptions) 

MR. SPEAKER: You did NY that becauee It Is the 

Congress Party, I am doing It. 

(Interruptions) 

MR. SPEAKER : This 18 very unfair. 

(InterftJptions) 

[TransIBtion) 

MR. SPEAKER : Anant Mukharjee, We request 

you everyday. Today also seven-eight minutes have 
been wasted. These 7 or 8 minutes would haw been 
aaved. 

(Interruptions) 

MR. SPEAKER: I am not obliged to give you time. No, 
this 18 not the way to function. 

('nterruptions) 
(TranslBtion) 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaar, 
Sir, wUl there be zero hour today or not? . . (Interru-

ptions) 

*Nor recorded. 

(English] 

MR. SPEAKER: If you. do not wn the luncheon 

~ •• do not "*'d. I wtII be lilting here. 

(Interruptions) 

MR. SPEAKER : Very well, ~ propoH that at 
that time. But you em10t hIj.cIc the PloceedingI 01 this 

HouM. No, I wtI not allow. E.n If ~ go on ~ 
till the end of the day, I wtU take It up only at the appropriate 
time. 

(/~) 

MR. SPEAKER : 'lbu be ... ted 

(English] 

MR. SPEAKER : At the appropriate time, I wi" take It 
up. Unfortunately. 10 minutes haw gone. 

(Interruptions) 

MR. SPEAKER : There Ie not ewn a notice. 

(Interruptions) 

MR. SPEAKER : There Is not even a nodce on It. It 

Is not Ihent. It • not "'" job to find out - I cannot. I do 
not doubt the honeaty of my Secretariat. They are fully 

discharging their duties. You be lUted. 

('ntenuptlone) 

MR. SPEAKER : No. Nothing will be recorded. 

(Interrupt/rJM)* 

MR. SPEAKER : I will take It up on the ba_ of the 

announcement that was alrudy made. Extremely urgent 
rnattefI. Important national and IntemationaJ matterI wtII 
be taken up for haJf-an-hour after the CallIng AttentIon. 

(In'*'Upllons) • 

eNor '*=Orded. 
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(Translation) 

PROF. VlJAY KUMAR MALHOTRA : WIt you .... It up 

today. at !eat say that It will be talc8n up today. • • . 

(Interruptions) 

[English) 

MR. SPEAKER : Pl .... do not do this. You are not 

doing justice to the House. 

(Interruptions) 

MR. SPEAKER : Prof. Malhotra. I have said that. You 

are a party to this. I will take it after the Calling AIIention. 

We could have proceeded with that. More than 12 minutes 

were wasted. Then. if you feel that on any day. there should 

be no Lunch recess, I ehaII never .tand in the wrtt. 
Therefore. you may raise It but It win depend on whether 
notice has been given or not. 

(Interruptions) 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: Sir, we have been 

giving notice for the last four days ... . (lnterTupt#ons) 

[English) 

MR. SPEAKER: You know the system of giving notices. 

Shri Gurudu Dugupta. hwe you made your point? 

(InterrllptloM) 

[Transl.tion) 

SHRI SUKHDEV SINGH DHtNDSA (Sangrur) : Sir. last 

time you had said that attention will be paid to it. . . . 
(Interruptions) 

MR. SPEAKER : Notice lhould be given for that you 

InUIt know that. 

(EngIWr) 

MR. SPEAKER: You IhouId know that. The notice does 
not continue from dIIy to _ 

(/~) 

MR. SPEAKER : I am eony. You CMgo on with this; 

I cannot atop you phyIicaIIy. Thereil no effeCt. Nothing.is 

being recorded. I can only express my agony that more 

than 13 minutes have been lost for no purpose. 

(Interruplion,) 

[Translation) 

PROF. VIJAY KUMAR MAlHOTRA: You are telling that 

time is wasted. You and the Government also had assured . 

. . . (Interruptions) 

MR. SPEAKER: 12·14 minutes have passed without 

any substantial work. 

(Interruptions) 

[English) 

MR. SPEAKER: I have never said that It is unimportant. 

Do not put words Into my mouth. 

(Interruptions) 

MR. SPEAKER: I am again appealing to all the 
sections of the House to allow the Hou.ee to function. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Will it be placed 

on the Table of the House or not? The leader of the 

House is here. I would like to know about It. . . . 

(Interruptions) 

MR. SPEAKER : It is entirely for him. I cannot compel 

any Minister to say anything on it. Nothing is being 

recorded. 

(Interruptions)* 

MR. SPEAKER : Why do you not walt for It? By this 

time. considerable progress could have, been made. Why 

can you not walt for sometime If you are so much interested 

in It? Why do you not give a notice? You have not given 
q natlc8 lor It. I have got the 11M. There II no notice today. 

for It. 

(Interruptions) 
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PROF. VUAY KUMAR MALHOTRA: Sir. I come to you. 
I asked you about it. You said that you would aJIow II. 

MR. SPEAKER: I thought that notice had been given. 

How do I know? Do you think that I remember all these 
things? 

(Interruptions) 

MR. SPEAKER : Hon. Members, please you take your 

seats. Go to your own seats and please sit down. Have 
little decorum In this House. For whom Is this House, I do 
not know. 

KUMARI MAMATA BANERJEE (Calcutta South): For all 

of us. • 

MR. SPEAKER : Yes, you are right and it Is also 

primarily for the people of this country. I have been saying 

everyday and I have been discussing every morning 

with you. As a matter of procedure we will try to 

accommodate as many Calling Attentions as possible. We 

have also agreed - I am not arbitrarily taking any action 

unllaterany - that extremely urgent matters will be taken 

after when the business comes in, when the matter comes 
In time and rest of It after 6 o'clock. I am prepared to 81t 
as long as you want to complete the list of matters which 

are of urgent Importance. You are party to that decision. 

Mr. Malhotra. 
(Intet71lptions) 

(Translation) 

MR. SPEAKER : This is not right. You people do not 

have patience even to listt¥l to me. What is this? I am 

not minimising the Importance of the issues which you 

are raising but can the House function H the Rule 

books are thrown to the wind. Nobody bothers about 

procedure. Can you stand up any time you like and 
compel the Speaker to make a concassion? Sony. I shall 

take· up important matters for which notices have been 
given to me. 

SHRI SUKHDEV SINGH DHINDSA : We had been 
assured for that. 

(Interruptions) 

{English1 

MR. SPEAKER : I will do thIII.. 'lbu know wry wit. You 

had been a Minister al8o. 

(Interruptions) 

[Translation] 

MR. SPEAKER : There II nothing like assurance in 

that. 

(Interruptions) 

{EngNeh] 

PROF. VIJAY KUMAR MALHOTRA: You Hid that 

immediately after the Statement you can ral •• this qUNtion 

whether they will place or not. .. . (Interruptlons) 

MR. SPEAKER : I wli look Into It what hal been 
recorded. 

(Interruptions) 

MR. SPEAKER : Mr. Malhotra. I am saying to you to 

follow the Rul ... 

(Interruptions) 

MR. SPEAKER : No, I will not allow. Very well, you can 

do whatever you want. 

MR. SPEAKER : The,. II no agreement. 

MR. SPEAKER : I can only lay thll. You lit down 

please. I will see that the law is compiled with. Last time, 

I forced them to lay the report. You remember very well 

Mr. Malhotra. There Is no question ot the Government 

running away with their obligation to comply with the law. 

I am only requesting with folded hands, please 'ollow the 
procedure and the rules. I am not .aying anything. I have 

never said that this is an unimportant matter. You do not 

take the trouble. So many of you are concerned. 

SHRI MAOHUSUDAN MISTRY (SabatUntha) : Right. 

Sir. 
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MR. SPEAKER : ~ certificate Ie not 1WqUired. 

(Interruptions) 

MR. SPEAKER: You sit down, when I am talking. Show 

a little respect to the Chair. 

(Interruptions) 

[English} 

MR. SPEAKER : I am saying that as you know very 

well, what is called matters of urgent Importance are taken 

up after the Question Hour. Notices have to be given 

everyday. Yesterday It could not be taken up because the 

House was adjourned. It was not my fault. Today, notices 

should have been given. You did not OIother to :tv. notice 

and you are Interrupting the House. 

(Interruptions) 

MR. SPEAKER : No, do not take down. 

(Interruptions, 

MR. SPEAKER : I can assure you this. 

(Interruptions) 

MR. SPEAKER : Pleue lit down. 

(Intenuptlons) 

MR. SPEAKER : Everyday you are assuring me of full 

cooperation. Let the country know what cooperation the 

Chair Is getting. 

MR. SPEAKER: I am only Hying I rnyaeIf win ... this. 
I can only give you this much .. urance. I rnyHIf will see 
or look Into the law whether It has been complied with or 

not. " It Is not done, then I will peraonaIIy take ." 1dIon. 
But do not dlaturb the t-tot..e. 

MR. SPEAKER : I am HYing that I am admitting the 

i~. 

(Interruptions) 

MR. SPEAKER : I feel sad. I am not angry. I feel very 
sad. I can only say It Is sadness. 

(Interruptions) 

MR. SPEAKER : Parliamentary Reporters, do not take 

down anything. Unless I permit, do not take down anything. 

(/nterruptlonsr 

MR. SPEAKER : Shri Gurudas Dasgupta. 

(Interruptions) 

MR. SPEAKER : Again I am appealing to all sections 

of the House. Please cooperate with the Chair. Every hon. 

Member's right will be recognised and preserved. It Is my 

duty. 
(Interruptions) 

MR. SPEAKER : Pleue, proceed according to the 

rules. I am not giving any credence to others. You know 
that this la not poI8IbIe. 

(Interruptions) 
~ 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA : The ailence of the 

House Is the proof to the fact that they want to hide the 
facts of the matter ... . (Interruptions) 

[EngUsh} 

MR.. SPEAKER : The . Chair has no such power to 

lnvnedIateIy ask him to dictate. I cannot do so. 

(Interruption.) 

MR. SPEAKER : Very well. It seems that you are not 
Interested In this Cdlng Attention. " you do not wa"" to 
perform the House In order, then I will adjourn thle Houle. 

(Intern.IptioM) 

-Nor recorded. 
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MR. SPEAKER : Very well. let there be no functioning 
of the House. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: The House will be 

adjourned because of the Leader of the House. . . . 

(Interruptions) 

MR. SPEAKER : Maybe. 

(Interruptions) 

MR. SPEAKER : If some hon. Members want that no 
business should be transacted. then what more can I do? 

(Interruptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA : You just tell the 

time when you are going to take it up? 

(English) 

MR. SPEAKER : If you had cooperated with me, I 

would have exercised lOine of my extraordinary authority. 

(Interruptions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA : We are extending 

full co-operatlon. 

(English) 

MR. SPEAKER : But you have been openly defying 
the Chair. I would have tried to Intervene. But now I will 

not intervene. Sorry. 

(Intflrruptlons) 
• 

MR. SPEAKER: 'tbu do not cooperate with them. You 
should cooperate with me. 

(IntflrruptIons) 

MR. SPEAKER: Hon. MeriIbenI, whatever you ant 

laying, nothing .. being recorded. 

{lnterrtJplJoMr 

MR. SPEAKER : I can only appeal to you again. I am 

repeatedly appealing to you. Malhotrajl, I . am not 
minimising the .. ri0usne8S of the matter. I am not 

minimising at an the Importance of It. ~u are entitled to 

...... this queetion. My only .. meat prayer to an sections 

of the House Is, pIeue follow the partioular procedure 

which you have not only laid down, but you are also bound 

to follow. Is this a crime that I have committed by asking 

you to fanow the appropriate procedure under rules as It 
Is well established? It Is known to everybody that for raising 

matte ... on a particular day after the Question Hour, what 

is called, 'Zero Hour' matters, notices have to be repeated. 

SHRI ANNASAHEB M.K. PATIL (Erandol) : Yes; notice 

has been given ... . (Interruptlons) 

MR. SPEAKER : You are a senior Member. This habit 

should be curbed. If I am wrong, when I sit down, take 

my permission to speak, I will allow you. 

(Interruptions) 

MR. SPEAKER: No convnenta should be made. I know 

everybody: who is doing what. I keep watching. 

Therefore, I am only saying, please do It In a manner 

which will also emphaalze the great I~rtance of the 
subject. So, give me little time. During the recess I will go 

and find out the dates, what Is the asaurance and allow 

me to exercise little authority, what4Mtr you have allowed 

to remain. Nothing seems to remain with the Chair! Win 
Members dictate what the Chair will do and not do? 
Therefore, put eomebody hera who win only nod his head. 

PROF. VUAY KUMAR MALHOTRA : Sir, I took your , 
permlaalon and I want to know. . . .(lnterruptJOM) 

MR. SPEAKER : Not now, sorry. 

(Interruptions) 

MR. SPEAKER : Now, 30 mlnutee haw gone. Thera 
are two Cdlng Attentiona. , am Pf'8PMtd to 8it throughout. 
what Ia called, the luncheon recnI, theN may not be 

luncheon recna. It Is a weN establlahed procedure that 
after the c.IIng Attention I will alow those Important 
I8fIout rnatterI for which noIIceI haw been given. 
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PROF. VIJAY KUMAR MALHOTRA: Does he want the 

report or not. 

MD. SALIM (Calcutta-North Eut) : He just 8howI 
verbal sympathy. He has not given notice In writing. 

SHRI BASUDEB ACHARIA (Bankura) : What have they 

been doing since last 6 years. Were they sleeping at that 

time. 

PROF. VIJAY KUMAR MALHOTRA : We Instituted the 

Nanavati Commission. Why are they not allowing the report 

to be presented. 

{English] 

MR. SPEAKER : I cannot answer for him. 

Mr. Dasgupta are you ready to go on? 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : No problem? The 

Leader of the House has not given any assurance. We 

walkout in protest to that. 

{English] 

12.39 hra. 

(Prof. Vijay Kumar Malhotra and some other han. 
Members then left the House.) 

MR. SPEAKER : Please keep quiet. Please maintain 

silence in the House. I can only say it is a matter of great 

agony. I am alloWing flV8ry important issue to be disc .... sect. 
This is not fair. 

(Interruptions) 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam) : Mr. 

Speaker, Sir, the hon. Leader of the House, on many 
occalions, hal responded on thIS Issue. Thts Is a very 
ImporMnt and serious matter ... . (,nMrrupt;ons) 

MR. SPEAKER : It is not being ,recorded. Your 
statement Is not being recorded. Why are ~ saying 

this? Nothing will be recorded unles. I give 

pennlnlon. 

(Interruptlonsr 

12.40 hra. 

CALLING ATTENTION TO MATTERS OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation arfalng out of the Government'a 

move to dlslnveat the Government .qulty 

shares of profit m.klng public uotor 
undert.klngs, pertlcul.rfy BHEL 

MR. SPEAKER : Mr. Gurudas Dasgupta, you may now 
raise your Calling Attention. 

SHRI GURUDAS DASGUPTA (Panskura) : Sir, 1 can 

the attention of the Minister of Finance to the following 

matter of urgent public importance and request that he may 

make a statement thereon: 

"The situation arising out of the Government's move 

to disinvest the Government equity shares of the profit 

making public sector undertakings, particularly BHEL." 

"THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : Mr. Speaker, Sir, sale of a small 

proportion of the Government's shareholding In profitable 

Central Public Sector Enterprises (CPSEs) while retaining 

majority ownership with the Government alongwlth full 

management control Is within the guidelines of the 

National Common Minimum Programme (NCMP). There 

are a number of large, profitable, unlisted CPSEs). which 

would gain by getting listed on domestic stock exchanges 

through an Initial Public Offer of a small proportion of the 

shareholding of the Government. Listing on stock ex-

changes would enable these CPSEs to access the capital 

markets in future for their own capital investmenr 

requirements. There are also a number of lII'ed, profitable 

CPSEs in which the shareholdlng of the public lavery 

"Nor recorded. 
""Also placed In Library. See No. LT 2403106. 
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limited. Enlarging the lhareholdlng of the public in such 

CPSEs provides an opportunity to Investors to Invest In 
the8e CPSEa. It also provides greater liquidity for the 
trading of these CPSE shares. Employees of the CPSEs 

would also get an opportunity for investing in these shares 

throl~gh reservation of a part of the offered shares for 

subscription by them. 

Government has also decided that the realisation fro", 

the disinvestment of a small proportion of the Govemment's 

shareholding would be channelised into the National 

Investment Fund (NIF) which will have a permanent corpus. 

The NIF is proposed to be professionally managed so as 
to provide sustainable returns to the Government without 

affecting the corpus. Income from the NIF would be used 

to finance select social sector schemes and to meet the 

capital investment requirements of profitable and revivable 

CPSEs. 

In May 2005 the Government decided on an 'Offer for 

Sale' of 10 per cent equity of BHEL out of Govemment's 

shareholdlng of 67.72 per cent through the 'book building' 

process. It was also decided that upto 15 per cent of the 

equity offered for sale will be reserved for the employees 

of BHEL. However, letters have been received from 

workers unions and others opposing disinvestment in 

BHEL. The objections are under consideration. No further 

decision has been taken in the matter ... . (Interruptions) 

SHRI GURUDAS DASGUPTA : Sir, the hon. Member 

makes a remark that there Is an understanding. No, there 

has been no understanding. We beg to differ on the Issue. 

Sir, I am not raiSing this Calling Attention to seek a 

categorical reply from the hon. Minister. I understand that 

he has his own difficulty and he wants to take his time. 

Therefore. I do not want to ask if this proposal for 

disinvestment Is being put on the hold temporarily and it 

will be revived at an appropriate time. I do not ask this 

question, nor do I ask the question If the Government has 

pennanently eheIved the ptq)OS8I becaUM there hu been 

opposition to the proposal. I am ready to accept the 
difficulty of the Government. Let the Govemment buy time 

to make up ita own mind. 

I am raising this CallIng Attention for a different reason. 

, am railing the CaDing Attention to exprea deep concern 
and also atrong rnentment In the highest forum of Indian 

democracy. Things were discussed outside. There have 

been differences of opinion and there have been sharp 

exchanges. , am raising these feelings In this national 

forum because I feel this should be raised appropriately. 

What is my concem? My concern is that the 
Government is following - most unfortunately I have to say 

so - the policy of the earlier Government. There has been 

a change of Government, change of personalities, but the 

people expected and we do also expect, because we 

support the Government, that there will be a change of 

policy too. 

The eariier Govemment had dislnvested 33 per cent 

of the equity in Bharat Electronics. FollOwing the same 

pattem, maybe with less degree, the Govemment have 

decided or is going to decide, which Is on the hold for 

the time being as the hon. Minister says, to disinvest 10 
per cent of the equity. Therefore, the question definitely Is 

that It is the policy, which Is being continued further. 

I understand that this is not privatisation. The hon. 

Minister has been making the statament. But it is a 

creeping privatisation, it is a privatiaation by stages. If the 
hon. Minister does not agree with my word of creeping 

privatisation, at least he should agree that It tums the 

character of BHEL and it becomes a joint venture. When 

the 47 per cent of the shares owned by the Govemment 

is dlsinvested and 53 per cent or 57 per cent remains with 

the Government, it is at least a joint sector. 

Should the Government allow this and why the 

Govemment should not? Forty-three per cent of the 

shareholding wiU have the representative on the Board. 

They may be private corporates, they may be foreign 

corporates and the representatives of the 43 per cent of 

the shareholding, having their representation on the Board, 
wlH have a look Into the management. Into the policy, Into 

the decision making, Into ita own strategy for Improvement. 

It means the rivals of BHEL will have the advantage, 

through their ..."uentatlon on the Board, to know what 
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Is Ita immediate strategy and that Ie going to surely 

undermine one of the tallest public sector companies, that 

Is, Bharat Electronics. 

The Govemment may say and it Is saying so that it 

will raise As. 2000 crore needed for the social sector of 

the country. It Is true that the Government can raise the 

money because the maft(et price of ahar88 of BHElis quite 
high. But what Is the economics? If the Government gets 

Rs. 2000 crore today, It loses the dMdInd that the 

Government II getting. 

My dear Speaker Sir. . . 

MA. SPEAKER : I hope everybody treated me in that 

way. 

SHRI GUAUOAS OASGUPTA : Sir, I appreciate your 

Intervention, even being In the Chair you can Intervene. 

Sir, the point I. that the dividend is going to decline. 

In one year, BHEl ha. paid Rs. 500 crore, which mean., 

in a period of four to five years, they win give the 

Govemment more than what the Govemment gets today 
by one time aet\-off. Therafore. it may be a momentary gain 

for the Govemment, a temporary gain for the Govemment. 

Even If It II economics, there may be politics also to ten 
the world that the Govenvnent has not deviated from the 

policy ot disinvestment as was being followed by the 
earlier Government. 

If it is because of political move to Infonn the world 

at large of Government's commitment to economic reforms, 

then I do not have any say, but if it is economics then it 
Is bad economica t:iecause for eamlng Rs. 2000 crere, the 

Government Is going to lose the dividend over the years. 

BHEL is one of the monuments of national pride. It 

has its order book full for three years. and the value is 

Rs. 33,000 erore. BHEL is ahead ot most of its rivals. While 

Siamens has got the orders worth Rs. 2,677 erore. and ASB 

has got orders worth Rs. 1,584 crore; BHEl hu got the 
ordera ~ As. 33,000 ero,.. Therefore. should a public 
88CtQf ~ng of such a worldwide competitive 

predominance be affected by a step of the Government 

and handover at least 47 per cent of the Ihareholdlng to 
private corporates? The point that Is being raised is that 

we need money for social sector. I admit that the 
Govemment needs money for the social sector, but what 

is the money that they need? Shrl Kalyan Singh is here. 

He had gone out. I am so kind of him that he has come 

back. It is fine. At least he finds some interest in BHEL. 

The point Is this. His Committee recommended that As. 1 
lakh crere is needed for Employment Guarantee ProgIwnrne 
to be Implemented In the country. If Rs. 1 lakh CI'Of1I Is 

needed annually for the social sector for IntIocb:Ing 

employment for all, then Rs. 2.000 crore Is a peanut. 

Therefore. disinvestment cannot be only one of the 
effective routes to mobilise domestic resources, to mob ... 

funds for the economic development. particularly for the 
social sector. That is where the Left has a difference; that 

is where we differ. We must mobilise the resources. The 
buic thing is that for 15 years the tax : GOP ratio of the 

country is only 10.1 per cent. 

MR. SPEAKER : You have to seek clarifications, and 

not to give infonnation. 

SHRI GURUOAS OASGUPTA : I am coming to that. 

Therefore, if the Govemment is serious to finance the 

social sector, It must improve the tax GOP ratio. We know 

only 40 per cent of the tax potential of the cOlftry is 
realized. Without broadening the tax base, wfthout 
Increasing the incidence of tax on those who have a 

capacity to pay, without ensuring that tax default does not 
take place, without putting 80ft finger on the black money. 
the Govemment is following the path of the BJP 

Govemment for raising funds. 

Therefore. my only question to the Govemment Ie this. 
Why Is It being disinvested? If it is being dislnV8lt8d for 

the social sector, will it meet the purpose? If it does not 

meet the purpose, why Is the Govemment dellberat8\V 
maintaining the tax GOP ratio at little more than 10 per 

cent? What about taxing the. people? What about taxing 

the rich? What about stopping the tax avoidance? What 

about Improving the tax collection? Without taking that 
course, it is • peanut. Therefore, I ha.... a hunch, I have 
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a feeling that this Is being done not to raIae funds for the 

social sector; It II being done becaUH the Government 
would like to give a political message to the wortcl that 

it is for disinvestment. Its commitment for public sector 

seems to have been diluted. That Is the reason why I raised 
the Calling Attention. I ask him the only question. Why tax 
GOP ratio has not been Improved? 

SHAI SURAVARAM SUOHAKAA REDDY (NaIgonda) : 
Mr. Spa.r, Sir, while agreeing with the points railed by 

Shri Gurudu outuPta. I would like to remind. . . . 

(lnterruptJon.j 

SHRI GURUOAS OASGUPTA : My friend should know 

that there is a difference between a Ioa-maklng and profit-

making undertaking. . . . (Interruptions) 

MR. SPEAKER : 'tbu do not have to reply. 

(Interruptions) 

MR. SPEAKER: Nothing will go on record except what 

Shrt Sudhakar Reddy says. 

(Interruptions) • 

MR. SPEAKER : SM Sudhakar Reddy, please put a 

qU8ltlon. Would you like to put your question or not? 

SHRI SURAVARAM SUOHAKAR AEDDY : Sir, I am 
being interruplecl. . . . (Interruptions) 

MR. SPEAKER : Please put your question. If you 

do not want to put a question, I will call the other 

Member. 

SHAI SURAVARAM SUDHAKAR REDDY: Sir, it is not 

only a queatIon of disinvestment in BHEL but aiIo a 
question of honouring the commitment made to the public 

sector and ideals of Pandit Jawaharlal Nehru, the architect 

of modem India, by the hon. Finance Minister and the UPA 

Govemment. .. • (Intenuption.) 

MR. SPEAKER ; You have to ask only a cJartQcatory 

question. 

-..or recorded. 

SHRI SURAVARAM SUOHAKAR AEODV : They have 
to honour the commitment made In the National Common 
Minimum Programme. 

I would like the hon. Ananee Minister to give reply to 

the following few points: What Is the Investment of. the 

Government 0' India In BHEL and what Is Ita worth today? 
What il the profit through BHEL t/ll today? Is It not 

amounting to killing the goose that give the golden eggs 
If the Govenvnent wants to sell 10 per cent of the equity 

of BHEL? 

Ie It essential to disinvest nave,."", and mini,.",. 
to simply raise a lum of As. 1,800 crore to AI. 2,000 crore 
for the so-called social welfar. activiti .. ? I would Uke to 

know from the Anance Minister whether he conaIdered the 
proposal of collecting As. 1 ,900 erore of exe.. and 

customs duties for which notices were iaued last year 

alone. Is it not wise to explore the other posslbiHtlea? 

Thank you, Sir. 

MR. SPEAKER : I am going to anow only tho8e who 
have given the notice. 

Now, Shri Beau Deb Acharia. He has given a notice 
at 10 a.m. 

(Interruption.) 

MR. SPEAKER ; Pleas. walt. This Ie the troubfe. 

Another hon. Member has given a notice .. 11.10 a.m. 

I would allo allow him to apeak. Pie ... oo-ope ..... 

I wanted to mention the time. That .hows when the 

Member II alert. Now. SM Basu Deb Acheria. 

SHRI BASU DEB ACHARIA (Benkura) : Sir, the hon. 
Finance Minlster has _ted that the .. of small portion 

of Govemmenrl lhareholdlng in profitable Central Public 
Sector Unclertaking Is within the guidelines of the National 

Co{nmon Minimum Programme. What the NIIIIonaI Cam-
mon Mintmum Programme haa stated Is that the profitable 

PublIc Sector Undertaldnga, which are called MVa,."".., 

would not be clltnvested and they would not be prtvatlsecl. 

But here. Sir, the Government hal taken a deci8ion, In the 
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month of May. to dIIIlMSt 10 per cent share of the Bharat 
Heavy EIecb1caIs Ltd. During the NOA regime, the 

Govemment had already dlslnvested 33 per cent of the 

share of BHEL. Now, Sir, with this 10 per cent, It will 
become 43 per cent. Today, It Is 43 per cent. Tomorrow it 
can again be raised upto 49 per cent, and then gradually 

It win be privatlsed. 

Sir, BHEL Is such a profitable company whole order 
book position Is full for the next three years and they have 

got orders worth As. 33,000 crore. The decision to disinvest 

10 per cent of the share of the Bharat Heavy Electricals 
Ltd. is contrary to what has been prorni8ed In the National 

Common Minimum Programme. It Is also being stated 

that the fund raised through the sale of the shares of the 
Public Sector Undertakingl would be utilized In the IOCIII 
aector and also for the revival of sick Public Sector 

Undertaktng •• 

13.00 hr •• 

~ I would like to know from the Finance Minister that out 
of As. 23,000 crore that the Govemment has realised by 
I8Il1ng the shares of Public Sector Undertakings, how 
much has been utllIHd for the revival of sick Public Sector 

Undertakings? 

MR. SPEAKEA : How much has been utilJetd for the 

&ociai sector? 

SHAI BASU DEB ACHAAIA : My Infonnatlon fa that 

not a single paisa has been utilised for N ..... ·01 lie 
Central Public Sector Undertakings. Where has this fund 

of As. 23,000 crore gone? 

This quMtJon was raised In this House In the put alao 
that the Govemment should publish a White Paper. I would 
like to know whether the Government wiD bring a White 
Paper 80 that the people wiD be able to know the process 
of valuation and the utilisation of the fund, what has 
happened to the fund and how was the valuation done . 
In the past. That II why, a White Paper Is necel88ry. I would 
like to know tram the hon. Finanoe Mlnllter whether he 
would bring. WhIte Paper to make this ~t before 
the people of our country. 

MA. SPEAKEA : Mr. KhambeIa Swain, giving 
notice at 11.10 a.m. Is too late. Even then I am allowing 
you. 

SHAI KHARABELA SWAIN (Balasore) : Thank you, Sir. 

I would just take a minute. 

I would like to know whether a White Paper has been 

published by the Ministry of Disinvestment. If so, what are 

Its recommendations? Has it found any anomaly with 

regard to the similar policy undertaken by the earlier 

Govemment? When the social sector Infrastructure is 

starving of fund, Is it a good policy to get a huge amount 

of money bound with the Public Sector Undertakings? 

Even H some of the Public Sector Undertakings are profit-

making, Is It a business of the Govemment to do business? 

Should the Public Sector Undertakings remain public 

because the trade unions want them? Who determines the 

policy of this Govemment? Is it the Party which rules It? 
. • . (Interruptlons) Or, Is It the outside Parties having less 

number and more clout and who say that they are 

supporting the Govemment? My last question is this. Is 

disinvestment as a policy good in West Bengal and bad 

in Delhi? This is one question to which I would like to know 
the answer from the hon. Minister. 

MR. SPEAKER: That will be theoretical. 

SHRI GUAUDAS DASGUPTA : We know why his 

heart bums. We are aware why the BJP's heart is bumlng. 
. . . (InterruptIons) 

MR. SPEAKER : The hon. Minister will now reply. 

SHAI KHAAABELA SWAIN : I want to know whether 

he 18 determining the policy of this Govemment or the 
Minlater Is determining the policy .•. . (Interruptions) 

MA. SPEAKEA : Mr. Kharabela Swain, you have 
already supported. 

(Interruptions) 

MR. SPEAKER: You are all seAior Members. You have 
helped the Minister in a considerable manner. 

(Interruptions) 
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MR. SPEAKER: Mr. HMnan MoWI, nothing Ia being 
recorded. I do ftCIt think Mr. a.ldambaram nMdI anybody'I 
help. 

(Intrll'l1JPfio".r 

SHRI P. CHIOAMBARAM : My reapectful submission 

Is that my atatement Is quite clear and doea not contain 

any ambiguity. Therefore, without getting into a debate on 

the merits and demerits of the policy, which Is not the scope 
of • Calling Attention Motion, let me straightaway anawer 

the questions raised by the hon. Members. 

Sir, the earlier dlsinvestments in BHEL were done 

between December 1991 and March 1994. Why Is the 

Government proposing a disinvestment of 10 per cent in 

BHEL? 

The reasons are in Paragraph-1 of my Statement. 

There can be genuine disagreements on the reasons but 

I submit that the reasons are contained in Paragraph-1 of 

my Statement. Monetising a part of the owners holding at 

an appropriate time at an appropriate price, is, In rrFf view, 

good economics. But, as I said, it Is possible that there 

can be an opposite point of view. I would not agree that 

monetising a part of Government stake at an appropriate 

time at an appropriate price, is bad economics. 

Mr. Gurudas Oasgupta asked as to why are you not 

taxing the rich. Tax rates are proposed by the Government, 

and decided by the Parliament. The tax rate that we 
proposed will bring this year, both on the income tax and 

the corporate tax, an increase of about 30 per cent. A 30 
per cent rise in the direct tax income in a year, I believe, 

is responsible taxation. While we will gain more revenues, 

we will also incentivise people to increase the wealth of 

the country by more production of goods and services. In 

fact the tax to GOP retio has risen under the UPA 

Government. For the first time in 2004-06, the direct taxes 

ratio has crossed four per cent: If all goes weD, this year 

the direct taxes to GOP ratio will cross five per cent. 1Wo 

milestones win be crossed, one In 2004-05. and one in 

2005-06. In fact 1he Govemment ought to be complimented 

·Nor reoordad. 

for improving the tax to GOP ratio In two -..cell.1ve yeaN. 

Thole ware the only two qLI88tione which Mr. Gurudu 

Ougupta uked. 

I Now, I tum to Shrl Sudhakar Reddy. I will not be IdIItng 
the goose that lays the golden egg. Sir, the dividend Is 
a return on the par value of the share whereas the 
monetlled value of the share Is several times higher. 

Therefore, I aubmH with great respect, that monetlslng a 

part of the owners holding It an appropriate time at an 
appropriate price Is a good economics. 

The goose win continue to lay golden eggs. Some 

golden eggs will go to the Government, and some will go 
to the people of thie country including workers. II It 

el .. ntlal to dlainveel in the Navaratnas? Obviously, It Is 
not essential to do this or to do that. If the Idea, the National 

Investment Fund, is broadly acceptable, as I believe It Is, 
one of the sources of money to build up this Fund, which 

I said will be a permanent corpus, will be the aale of a 

small proportion of Govemment shareholding while 

keeping majority ownership and full management control. 

The next question was this. Is it not wise to collect 

arrears? Of course, It is. Believe me, your Government in 

the last year had collected more arrears than in any 

previous year. I had given these figures in Parliament. We 

have collected more by way of direct tax arrears and 

indirect tax arrears than In any previOUI year. T)lIa year, 

as I said, we will collect a tidier sum. Mr. Buu Deb Acharla 
asked me this. Is It not contrary to the NCMP? Sir. I said, 
I cannot convert this into a debate. In my respectful 

submission, what I said in Paragraph-1, is within the 
guidelines of the NCMP. But I recognize that there Is 

another point of view, and that Is why we entertain 

objections and we hold discussions. 

A question was med as to how much of the 

disinvestment money was used. The answer Is, 88 long as 
the disinvestment revenues were taken Into the revenue 

account, all of it was used, and some more was borrowed • 

8180. /I II only when you put It In a corpus, and use the 
returns of that COIpUS, you will be abte to hold the 
Government accountable for the uae of the money. In fact, 
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the method that we are proposing Is far better than the 
method that I propoMd In 1996-97 with the consent of the 
CPI which wu • part of the then Government when we 
set up the DI8lnv8ltment Commission. But that hu led to 
a number of controversies, like the one that Mr. Acharla 

has ralHd, and legitimately. That Is why the Government 
came forward with the idea that disinvestment revenues 
will not be taken into the currant revenue, and we put Into 
a corpus, and the corpus would remain a permanent 
corpus. Nobody Is questioning the creation of the corpus. 
The difference of opinion Is on what should be the source 
of money that goes to the corpus. I agree that there Is a 
genuine difference. AI there Is a genuine dlfterence, we 
are entertaining these difftnnceI. • .. a we .r" hoking 
dlacu88lons. 

Will you bring a White Paper? I belie~e, It Is a good 
suggestion. Let me consult others In the Government. If the 

decision is to bring a White Paper, all I can say is my 
Department Is ready. 

Mr. Swain asked as to whether the Ministry of Anance 
has published the White Paper. The answer Is 'no'. Who 
determines the policy? The Government determines the 
policy subject to the Parilamentary control. I believe, I have 
answered all the questions. 

SHRI KHARABELA SWAIN : The control Is only from 
the Left ..• . (In~) 

(Translat/on) 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl) : Sir, 
we just want to know that. •• . (Interruptlons) 

[English} 

MR. SPEAKER: Now. we win take up Item No. 16. SM 
API Chakraborty. " 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : I just WMt to 
know whether the dIsIn,,"""'" .. on or off. . • . 

(I""rru~) .... 

MR. SPEAKER: No. you need not answer. 'Ibu qtMy 
Infonn him later on. He wilt inform you later on. 

(Interruptions) 

MR. SPEAKER : You are the Deputy Leader of the 

Party. 
(Interruptions) 

[7ians/ation} 

MD. SALIM (Koikata-North Eut) : Mr. Speaker Sir, Hon. 
Member gets the matter a little tate. He needs a break of 
one or two hours .•. • (Interruptlons) 

[English} 

MR. SPEAKER: Item No. 16. SM Ajoy Chakraborty. 

(Interruptions) 

SHRI KHARABELA SWAIN : I do not know whether 

he will be able to answer this question because he does 
not know whether the disinvestment in BHEL Is on or off. 
. . . (Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : CPU have said 
that Mrs. Sonia Gandhi has ensured them. Therefore we 
want to know whether this issue has been closed or it Is 
stili going on. 

[English] 

MR. SPEAKER : Can any Government close Ita 
options? 

(Interruptions) 

MR. SPEAKER : Nobody can close Ita options. 

(Interruptions) 

SHRI ANlL BASU (Ararnbagh) : Mr. Advani has got no 
option. . . .(InterrrJptIoM) 

SHRI KHARABELA SWAIN : Sir. you aIwayI say that 

pteue apeak from the .. at but the MInister does not speak 
from hie ...... He Ie now veering toward8 the Left. • . . 
(,nlelTl.lplioM) 
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MR. SPEAKER: It doeI not apply. His seat ill here. 

SHRI P. CHIDAMBARAM : My seat is there .... 
(,nfetnJpt!ons) 

MR. SPEAKER: Except SM Ajoy Chakraborty, nothing 
will go on record. 

(IntstnJptionsr 

13.09 h,... 

(II) Situation arlalng out of rI.. rn prlcea of 
medicine., particularly life saving drug. In 

the Country and .tepa taken by the 
Govemment In regard thereto 

SHRI AJOY CHAKRABORTY (Balirhat) : I call the 
attention of the Minister of Chemicals and -Fertilizers to the 

following matter of urgent public importance and 1 request 

him that he may make a Statement thereon: 

"The situation arising out of rise in prices of medicines. 

particularly life saving drugs in the country and steps 

taken by the Government in regard thereto.· 

[Translation] 

--THE MINISTER OF CHEMICALS AND FERTILIZERS 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) : 

Sir, the Hon. Member has raised an Issue of public interest 

in regard to the steps taken by the Government regarding 

the sltualton created by the rise in prices of drugs 

particularly life saving drugs in the country. I would Uke to 

clarify the situation in the following words 

Drug (price control) order. 1995 (DPCO 1995) does 

not differentiate between life saving drugs and other drugs. 

There are no specific parameters or guidelines regarding 

the classification of a drug as a life saving drug. In general 

every drug is considered life saving and useful to enhance 

the longevity. Presently 7 bulk drugs and formulations 

based on them specified in the first schedule of Drug (price 

-Nor recorded. 
--Also placed In Library. See No. L T 2404105. 

control) order 1995 (OPCO. 95) aN under price control and 

their rat .. are fixedlrevised .. per the ptOvi8ions of OPCO. 

95 by National Drug Price Regulation Authority. The .. 
drugs have been fixed to be under price control under 
DPCO. 95 .. per the standards mentioned in drug policy 

1986 declared In September, 1994. 

NPPA is the concerned office of the Department meant 

to control and monitor the prices of drugs in the country. 

Presently 74 bulk drugs and their formulaltons (approx 

2500) are under price control. NPPA has fixed/revised the 

prices of 59 bulk drugs and 513 formulations during the 

last one year. Prices have been reduced from 0.1% to 

64.4% in case of 51 drugs while there is a nominal 

Increase in 7 cases. Bulk drug price fixation was done for 

the first time In one case. Likewise prices were reduced 

after revising 247 formulations out of 513. while prices of 

204 formulations were fixed for the first time. 

In 13 cases there was no change and prices were 

increased in only 49 cases and that too was nominal. 

[SHRI DEVENDRA PRASAD Y ADAV in the ChaitJ 

Prices of non scheduled formulations are fixed by the 

manufacturers themselves after considering various 8S-

pects like production cost. marketing/sales expenditure, 

research and development expenditure, business commis-

sion, market competition, product improvement, product 

quality etc. Government takes remedial measures In case 

of adverse effects on public interest. 

NPPA as a part of Its price monitoring activities 

regularly examines the change in prices of non scheduled 

formulations. Monthly reports of Ms. ORG and the 
information provided by various manufacturers is used for 

this purpose. Whenever extraordinary price rise in noticed, 

the manufacturers of such formulations are asked to 

explain the reasons for respective price rise. Manufacturers 

are asked to appear in front of competent authority for 

personal hearing; in case the replies given are not 

satisfactory, manulacturer are told to reduce the prices 

voluntarily and also to maintain the said price level for 
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proper time period In future. ThI8 18 a continuous process 
and letters are regularty sent to manufacturers. 

NPPA had called representatives of various compa-
nies for· personal hearing to explain the reasons for 

excessive increase in prices. 18 companies have volun-
tarily reduced the prices of 29 formulation packs from 

1.15% to 34.62%. 

Fluctuations in the prices of 30485 drugs were 
analyzed for monthly report of ORG-IMS for the month of 

May, 2005. 

The prices of only 833 drugs (2.73%) increased while 
those of 245 drugs (0.81%) declined. Prices of 29, 407 
(96.46%), drugs remained untouched. In most of the cases 

price rise was within reasonable limits. Therefore, It is not 
right to say that there Is sudden rise In prices of drugs. 

As per the computation based on the data made 

available by the offices of the Economic Advisor and the 
Ministry of Commerce and Industry the variation in 
percentage of the wholesale price Index in respect of drugs 
and medicines has been the lowest In comparison to all 
Items during the past 5 years as Is given below;-

There was a 5.85% increase in drugs and medicines 
while all other items registered an increase of 7.16%. 
Drugs and medicines registered an Increase of 3.48% 
during 2002-03 while all other items registered an increase 
of 3.41 %. Drugs and medicines increased by 2.55% while 
other items increased by 5.46% during 2003-04. There was 
an increase of 2.45% in drugs and medicines and an 
increase of 6.42% in all other items during 2004-05. A 
Committee was constituted by the Government on August, 
19. 2004 under the Chairmanship of the Joint Secretary, 
(Pharmaceutical Industry ) to go Into the mode of Price 
Control (inclusive of trade margin) for suggesting ways to 
meet the objectives of the Common Minimum Programme 
In order to ensure availability of life saving drugs at 
reasonable prices In the list of the Common Minimum 
Programme and the observations of the Supreme Court 
of India on S.l.P no C 36681:?003. This Committee had the 

representative of the NatIonal Drug Pricing Authority 
Including the Drug Controller, the department of Legal 
Affairs, the Ministry of Law, the Department of Health and 
the Ministry of Health and Family Welfar •• The CorM1Itt .. 
held consultations with various Federations of Drugs 

industry, consumer groups and state Drug Control 
Authorities. 

This Committee has submitted Its interim report to the 

Government. The Committee has Interalla recommended 
the close monitoring of the prices of the drugs out of the 
selected Basket (List of Essential Drugs, 2003), fix the 

ceiling on trade margin in drugs, the system of price 

negotiation for newly patented drugs, special scheme for 
the people living below the poverty line, starting of life Line 
Fluid stores on the lines of Rajasthan Model (Dispensary 

Pharmacy store run by the Medicare Society) for the bulk 
purchasing of drugs from the manufacturers and seiling 
them at lower prices, filing of suits for the crimes ·under 
the Essential Commodities Act, Setting up of D.P'C.O. cells 

on the Kamataka model in all States, price negotiation at 
the time of introducing new patented drugs, measures for 
increasing mass awakening, to give wide publicity to the 
policies and decisions of the Government and the NPPA. 
Follow up action has been started on the recommenda-
tions of the interim report of the Committee. 

As Task Force has also been constituted under the 
Chairmanship of the Principal Advisor to the Planning 
Commission to explore different options apart from Price 

Control in order to achieve the objective of making life 
saving drugs available at the reasonable prices. 

{English] 

SHRI AJOY CHAKRABORTY (Basimat) : Sir. I humbly 
submit through you that my Calling Attention notice relates 
to Ministry of Health also. I respectfully submit that the han. 
Minister of Chemicals and Fertilizers was not able to cover 
all the queries or all the points which were raised in this 
House. Medicine is an essential commodity in the country. 
People cannot survive without medicine. It is essential for 
the mankind iike food and shelter. After Independence, 
when independent Government was formed under the 
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.... 1hIp of PandIt Jawaharlal Nehru, at that time, the 

Gcwemment dlctared before the nation that like food and 
shelter, medicine aIIo will be provided at a cheaper rate 
to the common people of the country. I think you will 

appreciate and everybody will appreciate that today 

medicines are not at all cheaper and they are beyond the 
reach of the common people, poor people and lower 
middle class and middle class people also. If you go to 

any hospital, the hospital authorities would say that the 

medicine Is not available in the hospital and they would 
give a prescription to buy the medicines in the shop. It is 

beyond the capacity of the common people to purchase 

these medicines for a patient who is admitted in the 
hospital or for a patient who is not admitted in the hospital 

but taking treatment. We are observing that the prices of 
medicines are increasing day by day. 

I have gone through carefully the statement made by 
the hon. Minister. From his statement it appears that there 
is no difference between a life-saving drug and other 
drugs. I am not a medical expert. But we can treat some 
medicines as IIfe-eaving drugs. For example, decadrim is 
the drug which is given for TB patients for saving the life. 

I am not going into that point. A drug may be a Hfe-saving 
one or not a life-saving one; but it is required for saving 
the lives of the people. The prices of all the dings are rising 

everyday. 

The multinational companies, foreign companies are 
coming to our country in the sector of medicine. My 
question to the hon. Minister is whether the Govemment 
have taken any atepe against these big drug manufacturing 
companies, either national or multinational, which are 
havln~ a monopoly In manufacturing of drugs for the hike 

in the prices of the medicines. 

MR. CHAIRMAN : Shri Chakraborty, please be brief. 
You can. uk only questions and clarifications. 

SHRI AJOY CHAKRABORTY : Sir, I am asking 
questions. Just now I told that the multinational foreign 
companies are coming in our country In the medicine 

sector and these multinational companies are big 
manufacturing companies. Every time they are raising the 

prices of medicines which are not available at cheaper 
rates In our country. What steps are taken by the 
Government to curb the riae in prices of medicines? Or, 
is there any price control mechanism to curb the price rise 
of medicines? What steps are taken against those 
manufacturing companies which are every time not 
bothering about Govemment directions or are not 
bothering about the plight of the people of our country? 

Some wholesale big dealers are suppressing the 
supply of medicines. They are not supplying the medicines 
to the medicine shops. Thereby, in a fake manner, they are 
increasing the prices of medicines. What steps are taken 
by the Government against those unscrupulous medicine 
wholesale dealers and medicine manufacturing compa-
nies for their corrupt practices? 

Now, I would like to draw the attention of the hon. 
Minister to what I told you and this House earlier. This Is 
related to Ministry of Health also that medicines are not 
available even at big hospitals in the cities. In the rural 
areas, you know, Sir, hospitals do not have medicines. I 
think, you have experienced that in rural hospitals and 
primary health centres, no medicine is available, what to 
talk of availability of medicines at cheaper rates. Even if 
you go to hospitals in big cities like Delhi, medicines are 
not available here also. What steps are taken by the 
Government to supply medicines to Govemment hospitals 

. so that medicines are available for admitted patients and 
for outdoor patients also? So, I would request the hon. 
Minister to tell us what steps he has taken about making 
available medicines at cheaper rates to common people 
of our country. 

{Transliltion} 

MR. CHAIRMAN : Shri Shailendra Kumar. you can ask 
only one question. 

SHRI SHAllENORA KUMAR (Chaial) : Should I ask 
the question directly. 

MR. CHAIRMAN : Please ask one question only. 

SHRI SHAllENORA KUMAR : I shall ask only one 
question. 
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MR. CHAIRMAN: Your name has been called becauee 
you had given notice. 

SHRI SHAILENDRA KUMAR : Mr. Chairman. Sir. it is 

envisaged in every welfare Itate that general public Is 

provided water, 'educatlon and health properly. 

MR. CHAIRMAN: Do not make a long preface. Please 

put a question on the subject of the Calling Attention 

Motion which Is before you. 

SHRI SHAILENDRA KUMAR 

question. 

I am coming to the 

Dr. Ram Manohar Lohia was our Socialist thinker. He 

was of the view that the sale price of any commodity should 

not exceed one and a half times of its cost price. It can 

be seen that a drug which costs Rupee one only in the 

manufacturing company is lold for Rs. 20 in the market. 

.. . (Interruptions) 

MR. CHAIRMAN: What is your question I shall not 

allow anything except the question. 

SHRI SHAILENDRA KUMAR : I am coming to the 

question. 

The medicines manufactured by the big drug 

companies particularty the life saving drugs which cost 

only one Rupee are available for Rs. 20 at the Chemist 

shops. I would Uke to know whether the prices of such 

drugs will be brought down? Whether those companies will 

be banned or any action will be taken against them? 

(English) 

MR. CHAIRMAN : Shri Varkala Radhakrishnan, I am 

allowing you to ask only one clarification or question. 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil) : Sir, 

I had been listening carefully to the hon. Minister's reply. 

I was trying to reconcile it with our experience in day-to-

day life. My humble question Is whether there Is any price 

monitOring system. either at the State level or at the Union 
level? 

This is my first queation to the hon. Minlater. Ie thent 

any price monitoring machinery? I em uIdng IhII becaII8 

the Commitlees have recommended fora price rnoriloring 

syltem for it. 

There was lome fluctuation in the price of medicines 

after the Introduction of VAT In the country, and It was 
claimed that Introduction of VAT would not affect the price 

of medicines. Thil was the reply given regarding this Issue 

at the time of introduction of VAT. 

There was also some speculation in the market about 

the prices for the life-saving drugs after the amendment 

of the Patent Law. The primary Issue to be taken into 

account is the availability or supply of medicines in the 

market. The supply is very very rare, and as a result of 

this, the prices will go up. The only effective step that 

the Govemment can take In this matter is to have an 

effective price monitoring machinery at the Union level as 

well as at the State level. Will the hon. Minister tell us 

whether the Govemment has taken any such step in this 

direction? 

(Translation) 

SHRI SITA RAM SINGH (Sheohar) : Mr. Chairman. Sir. 

I would like to tell the hon. Minister that there is huge 

difference between factory price and retail price including 

excise duty. of drugs ... . (Interruptions) 

MR. CHAIRMAN : Ask a clear question. 

(Interruptions) 

SHRI SITA RAM SINGH : I would like to ask a straight 

forward question as to whether the Govemment. by 

removing the anomaly and reducing prices can fix prices 

In public interest? The other question I would like to raise 

is that NPPA fix price of 74 medicines only and the prices. 

of the remaining medicines are fixed arbitrarily. I would like 

to ask whether there Is any rule for fixil'\9 the price? If 80. 

whether the Govemment will ensure Its Itrict compliance? 

. . . (Interruptions) 
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MR. CHAIRMAN : No. I will not sRow any more hon. 
Members to put queatlons to the hon. Minister. 

SHRI TARIT BARAN TOPDAR (Barrackpore) : Sir. I 

have got only one question to ask on this Issue from the 

hon. Minister ... . (Interruptlons) 

{Translation} 

MR. CHAIRMAN : I have allowed those notices which 

have been received till moming. You know that discussion 

is going on regarding calling attention motion. You know 

the rule. You are a veteran member. You are aware of the 

rules of conduct of Business relating to calling attention 

motion. 

(Interruptions) 

SHRI TARIT BARAN TOPDAR : I have also given a 

notice. . . . (Interruptions) 

MR. CHAIRMAN : Your notice has been received later. 

have allowed only those notices which have been 

received before 10 a.m. 

(Interruptions) 

[English} 

SHRI TARIT BARAN TOPDAR : Sir, it is a very 

important question, which I intend to ask from the hon. 

Minister. 

[Translation) 

MR. CHAIRMAN: You have given the notice just now, 
therefore, it would not be taken up. If I allow one member 

then all the members will want to raise their matters. There 
Is a constraint of time. 

(Interruptions) 

[English) 

MR. CHAIRMAN : There is a constraint of time. 

Therefore, I can not allow It. 

(Interruptions) 

{Tra"*lion} 

SHRI RAM VILAS PASWAN : Mr. Chairman, Sir, hon. 
Ajoy ChaInbotty has liked three questIonI. He hu uked 
the fil"lt question that whether prices of medicine. have 

been Increased? In the reply, I have mentioned that there 

are total 60 thouund medicines. In may. 2005 i.e. in one 
year out of 60 thousand mediclnea 31 thouaand medici"" 

were monitored. Out of 31 thouaand medici"" the prices 

of 30,485 medici"" I.e. 98-97 per cent medicines. have 

not been Incntued which means that the prices remain 

the same. The prices of 245 medicines have been reduced 

and the prices of 833 medicines have been increased. 

which Is only 2.7 3 per cent. This price rise Is from 5 to 

10 per cent. Therefore. It Is not right to say that the prices 

of medicines have been Increased. The other question he 

has asked Is whether the prices have been Increasing due 
to emergence of multinational companies? You will find that 

80 per cent medicines are being manufactured by 
domestic companies even after patent law has come into 

force and the remaining 20 per cent medicines are 

manufactured by multinational companies. I would like to 

link multinational companies with the point raised by 

Radhakrishnanjl. . . . (Interruptions) 

[English} 

I am coming to the point raised by Mr. Varkala 

Radhakrishnan. 

{Translation} 

There is an Issue of multinational companies and Shri 

Radhakrishnan has said something about patent. I would 

like to say that he Is aware of the fact that patent agreement 

is the decision of earlier govemment not of UPA. This 

agreement was signed In 1995 and a period of ten years 

was provided for Its Implementation. The agreement wu 
signed on 01.01.1995 and it had to be Implemented on 

01.01.2005. There was not any matter of dispute and. 

therefore, It has been Implemented. At the time of 
ImpJementatlon of agreement, there was processes patent 

on medicines and now It Is taken as product patent. Now, 
he wants to know II to what has been the Impact of patent 
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on the medicine. In cue of medicine, there are three 

~vels, first i8 producers, second Is the consumers and the 
third are two major aectIon8. So far 88 the concem of 

Industry Is concerned, we talked with the Industry owners. 

Mr. Chairman, Sir, the House would be pleased to know 
that the suggeetiona made by the drug manufacturers have 

been Incorporated as amendments. These were not 

Included earlier but we have done It. In this regard concem 

of the consumers has been kept In mind. Now, you will 

1M that what would be the effect of the patent on the prices 

of medicines. After 1995, only 2.5 per cent medicines have 

been affected by patent law. We said that 5 per cent 

patented medicines would be exported and if the same 

medicines are being manufactured in our ~ their 
manufacturing would not be discontinued. Either, some 

royalty would be given to them but their manufacturing 

would not be discontinued. 

We have also made a provision of compulsory license 

in It. We may give license to other companies also if 

patented medicine is not being manufactured or it is being 

sold at a higher price. There Is a provision of compulsory 

license. The third provision Is that they cannot raise prices 

albltrarily. If they do 80, we have sufficient powers to bring 

under control, the patented medicines. We are making 

efforts and It 18 our opinion; but it has not happened that 

price negotiation should take place before they come here 

10 that it does not have any adverse effect on the prices. 

OUr friends have made reference to the essential drugs 

which are bout 354 In number and it Is a matter of pleasure 

that we have controlled 74 of them and none of these 354 

.... ntlal drugs Is patented •.. . (Interruptions) 

AN HONORABLE MEMBER : Pleue tell about IOPL 

allO. 

SHRI RAM VILAS PASWAN : I shall discuss the Issue 

of IDPL just now as this is under my oontrol. Prior to It, 

pre-grant oppoeitIon and post-grant opposition was not 

Included in it. In that acenario, one could complain against 

them and discussion could· be held. The industry had 

demanded for pre-grant oppoIitIon. but we have added 

both pre-grant and post-grant opposition. We have liiio 

made a proYisIon under which no one can go in for ever 
greening by making minor changes. The most important 

determining factor is the purchasing capacity of people in 

8 country. For example, if a car costing ten lac rupees is 

placed in a village for display where the poor do not have 

the capacity to spend even five thousand rupees, then the 

villager cannot buy that car In the same way, costly 

medicines cannot find a market in this country. Only that 

medicine can be sold here which is available to the poor 

at affordables prices. 

Drug control is the second Issue which was described 

here. According to the present rule about drug control, the 

mlnlnun tumover stipulation Is of four crore rupees. The 

second rule is that we can control those mediCines which 

have 90 per-cent market share of 'A' company and a 

turnover of at least one crore rupees. The Government has 

promised to provide medicines at lowest possible rates to 

the poor people. There are two ways in which it can be 

made possible. The first method is to persuade the industry 

to do so and the second one is to control and prices of 

drugs. The industries start getting panicky and threaten to 

stop their production. We have con8tituted two committees 

to study this subject - one is under the chairmanship of 

the Joint Secretary of the Department, Shri Sandhu and 

the other has been constituted by the Prime Minister under 

the Chairmanship of Shri Pranab, Sen. It has to look into 

the matter whether the existing system of drug control is 

the only system for price control of drugs or if there Is any 

other method als07 1 think these committees are working 

under their respective domain of subjects. They were 

supposed to give their reports by June. 2005. However, 

now we have told them to give their reports by 31 st August. 

We shall take action after they submit their reports and give 

recommendations. 

The third point raised by Sitaramji is about bungling 

in factory price. excise duty. retail price and MRP. The 

problem faced by us is that small-scale industries do not 

even know about the excise duty paid by them. Many of 
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.... companIeI do not JMIY II and large companlel .. 
"'" through media. I ... wrIIten about II mliny times but 
• grMI part of .. records .... not availlble. So, we have 
tried to know the dIfIer'anoe bMw.n retail price and MRP. 

We have directed the Department to uk the companies 

which are 88lOng a medicine with the retail price of one 
rupees and twenty paiaa at the MRP of 36 rupees, the 

reasons for doing 80 and to take action against them who 
do not send their answers. In that condition, we shaH bring 

the medicines under control to the maximum possible 

extent even If they oppose this move. 

The third point Is that we have directed the CommlttH 

to conduct a study about life saving drugs. There is no 

definition of life saving drugs from medical point of view 

as all the medicines are considered as life-saving drugs. 

For example. if one is not treated for malaria properly. the 

disease may prove to be fatal and I am telling it with full 

responsibility. If one Is suffering from cough and his 

disease is not treated properly, it will become fatal not only 

in India but anywhere in the world. I am telling all this 

to emphasize the point that the term 'life saving drugs' 

cannot be contained in a definition. We have 347 essential 

drugs. We have told the Sandhu Committee to conduct 

m .. tings with the experts and to make a list of such 

medicines which are used in serious fatal diseases like 

cancer and HIV. 

{Translation} 

The Committee Is doing it on Its own level. It is also 

being considered as to how the difference between MRP 

and retail price be removed. RaJasthan is a model before 

us. It Is good that medicines are directly purchased from 

manufacturers. When the vendor buys if from the 

manufacturer. the difference between the two remains very 

less. We also want to do 80 on the same basis. The 

Government do not have direct control over non-control 

drugs. We are dividing them in two parts. On one part, the 

essential drugs will be monitored intemally and on the 

other. the monitoring will also be done by the Committee 
constituted by the Prime Minister. 

An hon. Member had aked a question without 
ItandIng up • 

MR. CHAIRMAN: He mIY uk eeparately and you may 

reply to hit question later on. PIeue do tea how much 
more time would be taken by you? 

SHRI RAM VILAS PASWAN : All the questions nUaed 
by the hon. Members have been replied to. IDPL wu 

working at five placas namely Chennai, Gurgaon, 

Hyderabad, Rishikesh and Muzaffarpur In the country. It 

is covered under schedule-M. My Ministry. Ministry of 
Health and Family WeHare and the state Governments 

have their participation in It. The State Government handles 

the cas.. against the hoarders. The Ministry of Health 

and Family Welfare takes care of the cues pertaining to 

fake medicines. Therefore, It has been placed In schedule 

M in the medical terms. It pertains to quality. In It. It hu 

been mentioned that there will be no compromise with 
quality. Unfortunately. at places where the cases related 

to quality had come up the Boards there could not reply 

to them properly. The Unit at Muzaffarpur Is already lying 

closed; Unit at Hyderabad is also closed. the Units 

at Rishlkesh, Gurgaon and Chennal have also been 

ordered to be closed ... . (Interruptions) We are fighting 

against this. 

MR. CHAIRMAN : Presently, IDPL is not the Issue. 

SHRI RAM VILAS PASWAN : We have talked to aH. 

On the advice given by you. we had constituted 8 techno 

expert Committee in September. 2000. We had told that 
there would be no compromise with quality and If the 
Ministry of Health and Family Welfare cloee8 that. we will 

not Interfere. But. for the revival of that. I would juat Ilk. 

to tell that the Report of that Committee has come in 2005. 

In the report. It has been said that the Interest on loan for 

As. 2780 erore taken for Its revival. should be waived off. 

We are discussing over Rs. 204 crore which are to be paid 
In cash. The report of that Committee also contained that 
there should certainly be a quality audit. So. It all Is to be 

seen 88 to how much money Is actually going to be spent 

on replacement etc. On the basis of thai, the order for 
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technical auell hal been given. The report In favour of that 

hu come. We Ihd go to the BIPC with that ..,... and 
pNMnt the ..... before the Cabinet. Thi8 Is the IiIuaIion 
In d. 

[English} 

MR. CHAIRMAN: Item number 17, Shrt Chidambaram 

to present a statement. 

13.4' h .... 

BIHAR BUDGET. 2OOS-Q6 
{English} 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : Sir, I beg to ...-nt a ItIdIIIMnt of 
... imated raeelpta and expenditure of the State of BIhar 
for the year 2005-2008. 

[Placed In library. See No. LT 2405105] 

13.47 hr .. 

[English} 

DEMANDS FOR SUPPLEMENTARY 
GRANTS - (GENERAL), 2OOS-06 

and EngIiIh ve __ ) Ihowing the 0ernandI for E_ 
o..m. In ....,.c:t of the Budget (General) for 2002-2003. 

[Placed In LlH'ary. See No. LT 2407105J 

[Translation] 

MR. CHAIRMAN: Now the House Is adjoumed for 

lunch till thirty MInutes put fourteen of the clock. 

13.4' hn. 

The Lole Sa"". then adjoumed for Lunch till thirty 

MInutes past Fourteen of the clock. 

1..., h .... 

The Lok Sa"". ",-assembled after Lunch at thirty 

minutes past FourtHn of the Clock . 

[MR. SPEAKER In the Cha/Ij 

MATTERS UNDER RULE 3n-
MR. SPEAKER : Hon. Members, Matters under Rule 

3n listed for the day at Item No. 20, may please be treated 

88 laid on the Table of the House. 

[1hJMIatJon} 

(I) Need to augMent the quota of KeroMne being 
THE MINISTER OF FINANCE (SHRI P. provided to fishermen through Public Dlstrlbu-

CHIDAMBARAM) : Sir, I beg to present a statement (Hindi 
and English versions) showing the Supplementary De-

mands for Gram. In respect of the Budget (General) for 

2005-2008. 

[Placed in Library. s.. No. LT 2406105] 

13.48 hrs. 

DEMANDS FOR EXCESS GRANTS -
(GENERAL). 2002-03 

{English] 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM) : Sir, I beg to present. statement (Hindi 

tlon System In coa •• 1 ...... of GuJand 

SHRI JASHUBHAI DHANABHAI BARAD (Junagarh): 
Mr. Speaker, small fishermen living in vill.ges situated in 
coastal .reas of Gujar.t eam their livelihood by fishing. 

The kerosene oil which these fishermen get from the 

Govemment shop to run their boats is very less as 

compared to their requirement. They have to purchase 
kerosene 011 from the open market to run their boats, which 

Is very costly. As a result, a big part of their income is spent 

in purchasing kerosene oil which reauhs Into reduction of 
their Income .t large and they have to suffer a lot .Iong 
with their family. 

-rre.ted 88 laid on the Table. 
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I would Hke to request the han. Minilter to Incntue 
the quota of KeroHne oil which the small fishermen get 

from the Government lhop. 10 that they could conveniently 

earn livelihood for them as well as their family. 

{English} 

(II) Need to clear pending propoNla of the 
Government of Kematake regarding manage-
ment of blo-dlveralty 'n coaata' dlatrlcta of 
Kamataka 

SHAI IQBAL AHMED SARADGI (Gulbarga) : Sir, the 

Kamataka State had submitted the following three 

proposals for clearance:-

(1 ) The project proposal involves maintenance of 

tlte existing lavender (Bursera) plantations, 

procurement and planting of saplings, establish-

ment of a dry zone Bio-diversity Park and also 

raising of a nursery of medicinal and aromatic 

plants. The project is proposed with an estimated 

cost of As. 50.00 lakhs 

(2) Seeking financial assistance for consewation of 

Sacred Groves (Devarakudu) In Kodagu district 

of Kemataka. The project proposal involves 

survey and demarcation, fencing, gap planting, 

documentation through inventorisation and re-
port generation project is proposed with an 

estimated cost of As. 60 lakhs. 

(3) Seeking financial assistance for conservation 

and management of Bio-diversity In coastal 

districts of Karnataka. The project proposal 

involves in situ and ex situ conservation of 

medicinal plants, orchids, swamp forests, raverie 

biOodiverslty, marine blOodlversity, assessment 
and documentation and database creation of 

coastal biOodiversity. The project is proposed with 

an estimated cost of Rs. 55 lakhs. 

urge upon the Government to kindly give its 

clearance at an earty date as these are pendIng for 
long. 

(III) Need to Introduoe a ache .. for procurement 
of co.,... by NAFED at remunerative price In 
Tamil Nadu and other Southern Statea of the 
Country 

SHRI N.S. V. CHITTHAN (Dlndigul) : This Is to bring to 

the notice of the govemment about the untold plight of 

coconut cultivators and more specifically those involved in 

copra cultivation. The price per kilogram of copra has 

dipped to the unprecedented level of As. 30/- per kg. which 

has criticaNy affected the very survival of coconut farmers. 

The fluctuating price of this commodity In recent years Is 

not only because of continuous drought but also due to 

pest attack which has affected the rural economy very 

badly. 

Sir, coconut is cultivate as a commercial crop in the 

western belt of Coimbatore, Erode, Dindigul, Madural, 

Karur, Theni and the most backward district of Dharamapurl 
and also Thanjavur, Trichy, Nagpattinam belt in the east 

besides Kerala and Karanataka. Not only large number of 

farmers but allO thousands of labourers and small traders 

with their families face a financial crisis. 

I request Hon'ble Minister to give Immediate attention 

to this grave problem and provide immediate relief to the 

farmer by issuing necessary instructions for the purchase 

of corpas by NAFED at remunerative price Rs. 40 or 42 

per kilogram. 

I urge upon the Hon'ble Prime Minister to take earty 

decision in this regard which would bring Immense relief 

to large number of families depending on copra cunivatlon 

in the southern States of Tamil Nadu, Kerala, Karnataka 

and Andhra Pradesh. 

(Iv) Need to appoint programme and technical 
ata" at AlA atatlon, Hlmmatnagar, GuJarat to 
make It functional 

SHAI MADHUSUDAN MISTAY (Sabarkantha) 

Akashwani Radio Station at Himmatnagar, district 
Sabarkantha, Gujarat i8 ready for commencement. How-
ever, due to non-appointment of programme staff, the 

station has not started functioning. I have been repeatedly 
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requesting the Ministry of Information and Broad-calting 

to make this radio station functional, but It looks .. II the 
Ministry is in helpless situation. The radio station building 
is ready since more than three years, and it is agonizing 
to S88 that the radio station Himmatnagar Is not functional. 

I, request the Minister of Information and Broadcutlng 
to appoint technical and programme staff at Himmatnagar, 
so that AlA station starts functioning. 

(v) Need to ensure availability of Bt. Cotton Med. 
to the fIInners at affordable price. 

SHAIMATI D. PUAANDESWAAI (Bapatla) : I bring to 
your notice the exploitation of our poor fanners by the very 
high sale price fixed by MIs. Monsanto Company enjoying 
exclusive monopoly for providing technology to the 
farmers for Bt. Cotton seeds. The company is charging 
through seed companies a royalty for technology by 
giving it Is different name because under the Indian law 
genes are not patentable. Each farmer has to pay about 
As. 1800/- for a 4501- gram pack of seeds, which costs 
only As. 400/-. The balance is taken as 'rait" value. The 
licensee company adds It to be seed cost and collects the 
total costs from the farmers. The company has been 
banned in Andhra Pradesh but it is functioning in other 
parts of the country. The government must provide relief 
to our farmers and make Bt. Cotton available at affordable 
prices. The Patent (Amendment) Bill passed recently, may 
if necessary, be invoked protect farmers against such gross 
exploitation. 

(vi) Need to start work for construction of a 
bypass on National Highway No.3 at ShaJapur, 

Madhya Prede.h 

(Translation) 

SHAI THAWAA CHAND GEHLOT (Shajapur) : Mr. 
Speaker, Sir, the national highway number-3 passing 
through my parliamentary constituency Is known as Agra-
Mumbai highway. But, the process of according sanction 
to the proposal pertaining to construction of By-pass for 

Shejapur city and construction of two bridg.s 0.,. over 
lakhunder river on the saJd highway and the other over 
another river near it as well as construction of a railway 
over bridge over the Makll railway Una cf08llng on the 
same highway, has been lying pending for the past 10 
years with the Union Ministry of Aoad Transport and 

Highways. Land etc. has been acquired. Now, only there 
Is need to accord SGnctIon and start construction work. 
Therefore, I would like to request the Union Govemment 
to arrange to accord sanction to the proposal of 
construction of By-pass, bridges and railway over bridge 
over the said highway and to start construction work 
thereof. 

(English) 

(vII) Need to clear the proposal of the Government 
of Gu)arat for providing adequate .ecurity to 
co.atal area. of the State 

SHRIMATI JAYABEN B. THAKKAA (Vadodara) : Gujarat 
has a coast fine of 1640 kms. In order to provide adequate 
security for all the coastal areas, a security plan was 
submitted on 30.08.2003 to Govemment of India for As. 
392 crores. 

I urge the Govemment for early approval and release 
of funds for the above coastal and Border Management 
Plan. 

(vIII) Need to bring a Constitutional Amendment bill 
to Increas. the number of aeats of Lok Sabha 
and State legislatures 

(Translation) 

SHAI PUNNU LAL MOHALE : Mr. Speaker, Sir, Union 
Govemment have passed a Constitution Amendment 
Bill to freeze the increase in number of seats of Lok 
Sabha and Legislative Assemblies. The current number of 
seats are fixed on the basis of census of 1971 only 
whereas the population of the country has since increased . 
to 2~ fold. 

Moreover In many States some of the Lok Sabha 
Constituencies are geographically 80 large that the 
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repreaentatIveI find II very dIIficuI1 to visit· them. Since they 
.... unable to keep In conetant touch wtth people 10 the 

repre88f\tatlvel of the people have to face criticism and 

the development works are a110 hindered. In Chhattisgarh 

State the number of people of Scheduled Caste and 

Scheduled Tribes are higher as per the census of 1991 

while in 2001 the population of the above mentioned 

castes declined. This matter should be looked into. In the 

present demarcation of the above said seats. 5 seats of 

Scheduled Tribe in Chhattisgarh Legislative Assembly and 

one seat each of Scheduled Tribe and Scheduled Caste 

is less in Lok Sabha. 

Similarly in other States also the seats of the said class 

are getting affected. Even in Jharkhand State 7 seatll are 

less which has caused acrimony among this class because 

it is already 4 years since these states were created. So 

the demarcation of these States should be done with in 

a period of ten years. At the time of creation of 

Chhattisgarh, Jharkhand and Uttar Pradesh, number of 

seats were Increased only in the State of Uttaranchal but 

In the other two States it remained unchanged. So the 

Govemment should bring a Constitutional Amendment Bill 

and the number of seats for Lok Sabha and States 

Legislative Assemblies should be Increased on the basiS 

of census of 2001 and delimitation of Chhattlsgarh and 

Jharkhand be stopped and status quo be maintained. 

(Ix) Need to bring a Central Leglelatlon to regulate 

admission and fee structura In MedIcal and 

Engineering Colleges In the COuntry 

{English} 

SHAI D.V. SADANAND GOWDA (Mangalore) : The 

infight between the private Medical and Engineering 

colleges and that of the Govemment colleges as far as 

admission of meritorious students are concerned has 

tlken a severe confusion among the government, students 

end parents. Infact, this varies from State to State and the 

.... ritorlous stu~nt suffer due to lack of proper Central 

Legislation. The management's of valioua private colleges 

prevail over the State Govemments and on 10 may 

occuions the delay is being caused for admission 

due to negotiations and litigations before the various 

courts. 

The ao-called donations are going out to the reach 

of poor and middle class families and meritorious students 

are denied with the seats In Medical and Engineering 

colleges. There are differences with regard to fees structure 

also. There should be a common fees structure and 

guidelines fore admission also. The issues will be put to 

cold storage soon after the admission on the next 

academic year when the admission process starts. Several 

litigation are pending before the various courts including 

on the Supreme Court of India. Hence in the interest of 

the meritorious students and that of the students hailing 

from poor and middle class families. CENTRAL LEGISLA· 

TION to regulate the admission, fees structure etc., of 

Medical and Engineering college may be passed. In the 

larger Interest of the Education standards also common 

procedure throughout India is needed. 

Hence, the Central Government may kindly take up 

the necessary steps in the matter and bring out a Central 

legislation in the matter. 

(x) N .. d to promote Mahua baaed amall scale 

Induatrlea In Gondla and other dlatrlcta of 

Maharashtra with a view to provide employ-

ment In the region 

[Translation} 

SHRI SHISHU PAL N. PATLE (Bhandara) : Mr. 

Speaker, Sir. In some districts of Maharaahtra particularly 

in Gondia. Bhandara, Garh Chirouli Chandrapur etc. 

Mahua flower is available In abundance. Ita flowers can 

be used to prepare grains. mediCines, oil. high quality 

alcohol and employment can be provided to peasants and 

rural unemployed youth by establishing many cottage 

induatries. But ali this is possible when the ban on Mahua 

flower products is lifted as the sale of such products is 

banned by the Government while their production from 
grapes, millet, wheat. barley, Jaggery, and sugarcane 

molasses etc. is permitted by the Government but 
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production from Mahua flower Ie prohibited. This ban 

should be lifted immediately. Center should 11ft the ban on 
cutting of Uahua plant and keeping In view the utility of 

Its by-products like manure and medicines, permission 

should be granted to collect Mahua flowers, preparation 

of edibles from It and its use. The ban on Its Inter-state 
transportation and sale should be lifted so that the 

peasants and unemployed rural youth can get employ-

ment. Besides establishment of cottage and small scale 

Industries in these areas should be promoted and financial 

support should be provided. 

(xl) Need to declare 'T"lta Barrage Project' In 

We.t Bengal a. a national project and allocate 

ad.quate fund. for It. completion 

[English] 

SHRIMATI MINATI SEN (Jalpaiguri) : The execution of 

the Teesta Barrage Project was commenced in May 1976 
with the object for extensive irrigation In the Agriculture 
sector covering six districts in Northern part of West Bengal. 

Besides, Irrigation. the Project Includes generation of 

hydro· electricity, water supply etc. Thus, the project is to 

be treated as of National importance and national project 
as well. The entire project is initially divided in three 

phases. 

One of the main hindrance standing in the way of 
speedy progress and early completion of the 1 st phase 

of the project is the financial crunch. More than one 

thousand crores has already been spent till date. 

Until and unless this project is brought under the 

'National Scheme'.a.nd proper funding is made from 
Central fund, the completion of the entire project cfinnot 
be adhered. to. 

Thus, consi~ring the project as of National 

importance, I urge upon the hon'ble Minister in charge 
and Government of India to declare the project as' a 

'Natlonal Project' and ensure allocation of adequate 

fund. 

(xii) NHcI to check the ....,.o.ctent.ct level of 
en¥lronmentlli ....... ,on and ecologloel 
Imbalance due to .......... mining of river 
bede In K ...... 

SHRIMATI C.S. SUJATHA (Mavelikara) : Large-scale 

sand mining on river beds i8 causing unprecedented level 

of environmental degradation and ecological imbalance In 

the State of Ker.la. 

Sand mining is rampant In Kerala on the beds of all 

its 43 rivers and their branches and tributaries. The major 
rivers of Kerala 'Bharatapuzha' and 'Perlyar' which could 

be called as the life lines of Kerala are subjected to 

uncontrolled mining taking the water level to an unprec-

edented low. The case is same with all other rivers and 

their tributaries. The fall In the water level is causing 

depletion of ground water in the surrounding land areas 

resulting in drying up of even drinking water sources 

besides having serious adverse impacts on the agriculture 

of the Stale which has been experiencing drought situation 

in recent years. The authorities appears to ignore the 

serious implication of the situation and the sand mafia is 

operating without any check. 

I urge upon the Ministry of Environment to Intervene 

in the situation to protect the environment from further 

degradation. 

(xIII) Need to Introduce a superfa.. train between 

Jaunpur and Mumbal 

(Trans/ation] 

SHRI PARAS NATH YADAV (Jaunpur) : Mr. Speaker. 

Sir, Poorvanchal area in Uttar Pradesh is a very backward 

area. Because of high density of population, here the 

people are poor and own smaH farmlands. Fifty years have 

passed since independence yet no industry or factory has 

been set up here which could help local poor people to 

eam their living. So the people are forced to migrate to 

metropolitan cities for workmanship or other employment 

to eam living for their famiNes. Almost eighty percent 

unemployed persons come to Mumbal from Poorvanchal 
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but they face lot of dIfficuItIH during their return journey 
as there is no direct rail Hnk from Mumbal to Jaunpur. 

Already a train from Goralchpur via Shahganj Jaunpur-

Allahabad is being seen thrice in a week but the higher 

number of paaaengef8 causes rows among them while 
boarding or getting down the train. 

Therefore, I urge the Union Government that a 

superfast train between Jaunpur and Mumbai be started 

and Godan Express running between Gorakhpur via 

Jaunpur Allahabad be run on daily basis. 

(xiv) Need to withdraw the move to merge Army 

Service (North) at Gaya with Southem Army 

Service at Banglo,. 

SHRI RAJESH KUMAR MANJHI (Gaya) : Mr. Speaker, 

Sir, taking the Eastern border of India into consideration 

after Bangladesh war the Ministry of Defence had set up 

Army Service core. (Northern) in 1976 in my parliamentary 

constituency Gaya. Now It Is being merged with Army 

service crore (South) Banglore which Is not a right more. 

It has great strategic importance. An air field was 

established at Gaya at the time of Bangladesh war itself. 

It itself shows its strategic importance. 

Gaya is linked to all points of country through rail, air 

and road. It is also an international airport. Besides It is 

also linked to grand cord Railway line. The G.T. Road also 

passes though Gaya. In the light of above facts I demand 

the Government that Army Service core (Northern) Gaya 

should not be merged with Southern Banglore. It should 

be allowed to remain there independently. 

(xv) Need to ensure availability of foodgralns to 

poor people under various Centrally Spon-

sored Scheme. In Uttar Pradesh and other 

parts of the country 

SHRI BRAJESH PATHAK (Unnao) : Mr. Speaker, Sir, 

in our country particularly in the state of Uttar Pradesh 

wheat and rice worth thousands of crores of rupees 

allocated under Antyodaya Volna, Annapurna Yojna, 

midday meal Scheme among Students, Sampooma 

Gramln Rojgar Yojna and varloua central schemes related 

to drought and flood relief II not being duly disbursed to 

the poor and needy persons. At many places. It is shown 

on papers that foodgrains ware distributed eeveral times 

under food for ~ schemes and other Central Schemel, 

but the actual dIatribution was carried out only once. So, 
through this House I request the Union Govemment that 

effective steps be taken to stop the large scale misuse of 
foodgralns allocated by the Union Govemment and to 

ensure the foodgralns reach the poor and needy people 

of the country. 

[EngliBhJ 

(xvI) Need to decla,. Tamil a. an official language 

of the Union Government 

SHRI E.G. SUGAVANAM (Krishnagiri) : Tamil Is one of 

the oldest languages of the country. In fact, besides 

Sanskrit, It Is an ancient language spoken by cror.s of 

people spread throughout the world. Tamil is the official 

language of Tamil Nadu as well as one of the languages 

of Sri Lanka, Singapore, Malaysia and some middle-east 

countries. Tamil language has rich literature and a great 

history. Tamil language has been declared by the Central 

Government as a classical language. Tamil is taught as one 

of the languages in many colleges and universities In 

several States. 

Mere declaration of Tamil language as a classical 

language would not suffice unless concrete steps are 

taken to promote and propagate the language. When 

Tamil language is used a. one of the official languages 

of foreign countries, it is surprising to note why it is not 

used as one of the official language of our own country. 

In fact, I demand a Central Tamil Council should be set 

up on the lines of Central Hindi Samltl to propagate the 

Tamil language. Tamil should be declared as an official 

language besides Hindi and English of the Union 

immediately. 

Hence, I urge upon the Union Govemment of bring 

forward a suitable legislation to give effect to this historical 

proposal. 
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(xvii) Need to provide telephone oonnectJonl to 
.. 1tI11led IUbecrl ... In Baluore .nd other 
...... of 0rI ... 

SHRI ARJUN SETHI (Bhldrak) : Due to lICut. shortage 
01 Cable wi ...... well as WU .... In the Oriau circle 
of Telecommunications; thousands of telephone ueers have 

been waiting for years together to get. telephones having 
deposited the money with the TeIec:omm. Authorities In the 
state in general and the Balasore STCA In particular. 
Another thousand of people have been on the queue for 

depositing the required amounts with the Oeptt. for 
enrolling themselves and becoming the telephone users. 
But nothing has been done for them because of the so 
called shortage of materials. 

It Is said no material haa been 8Upf')Iied by the H.F.C.L; 
although Indents had been made by the C.G.M.T., Orlua 
circle a year ago. Slmllar1y cable wires have not been 
supplied to the circle for the last one year. 

In my par1lamentary constituency of Bhadrak of Orissa 
there are telephone Exchanges such as Ohusuri Bonth, 
Akhuapada, Agarpada, Oham-Nagar, Oupada, Raj 
BertJampur, Ajodhya. Chandbali, Khalra, etc., where the 
waiting list of subcrlbers have croased 200 and above. 
Even the priority quota of the MPs. sanctioned have not 
been provided with the connections for years togethers. 

So, I urge upon the Govemment to make available 
adequate materials such as cable wires and "WLL Sets· 
to the C.G.M.T. circle of Orissa to provide immediate 
telephone connections to the waitlisted subscribers and 
MPs. Priority Quota of telephones sanctioned thereof. 

(xviII) Need to continue the policy of providing 
employment to the people who.. land ha. 
been acquired by Coal India Limited In 

Jh.rkh.nd 

[Translation] 

SHRI HEMLAL MURMU (Rajmahal) : Mr. Speaker, Sir, 
for a long time there has been a provision of employment 
and compensation for land lICqulred by Coal India Ltd. and 
Its subsidiaries, but the Govemment 1& going to abrogate 
It by bringing In a legislation which will lead to utter 

rasentment In the people living In the ...... where Coal 
Is found and the works 01 Coal Companl.. will be 
adversely affected . 

Presently, many case of employment and compensa-
tion for land are pending with almost every subsidiary 
Company of Coal India Ltd. Generally the powerful and 

Influential people manage to get their cases settled but 
often the poor and helpless ones fall to get their rightful 
dues. I think management has advised to abrogate this 

provision to cover this mismanagement. 

Therefore, the Govemment is requested to immedi-
ately stop the proposal to do away with the provision for 

employment to the people whose land has been acquired. 

(xix) N .. d to .. t up a Bum. Ward at E.S.1. Ho.pltal 
. In Slvaka.1 Parliamentary Con.tltuency, Tamil 

Nadu 

(English] 

SHRI RAVICHANORAN SIPPIPARAI (Sivakasi) : Sir, In 

my Sivakasi Constituency there are above 600 Fireworks 
units and 1000 match units in and around Sivakasi 
municipality, In which 2.5 lac workers are employed. To 
take care of the health of labourers, one ESI hospital with 
100 beds is functioning. Fire accidents take place very 
often In these units and workers meet bum injuries. For 
healing of the buming wounds met by the lab9urers, a 
special ward has to be extended with 20 beds with air-
conditioned hall. Adequate medicines and equipments to 
heal the bumlng wounds may be provided. 

Kovllpatty Is another municipality In my constituency 
wherein ESI dispensary with 4 doctors Is functioning. More 
than 15,000 ESI members are in existence. There is 
demand to Increase ESI membars in this dispensary. It has 
to be upgraded by appointing additional doctors with 
facilities. 

(xx) N .. d to cle.r the propo .. 1 of the Government 
of West Beng.I for .. Uln9 up of Durg.duanl 
Mini Tidal Power Plant In Sunderban ...... 

SHRI SANAT KUMAR MANOAL \(Joynagar) : Sir, The 
Govemment of West Bengal had submitted a detailed 
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project report for the Ourgaduanl MinI tidal power plant in 

the year 2000 at an eatImated co.t of As. 30 crore. to 
provide electric power supply to the remote but well 
populated iIIandI of Sunc:tarbana. Though Planning 
Comml&sion hu aar.ady approwd for 80% 1UbaIdy, It it 
stili pending with Central Govemment. Further no action 

has been taken 10 far to provide financial uaiatance for 

this project. 0 

Because of inadequacy of the existing local solutions 

to provide electricity, the people as well as touriata who 

vlalt SundarbaM face difficulties. This Project would not 

affect the fragile eco-system of the region. TIdal power is 
abundantly available In the area which can be hamessed 

for the generation of electricity. 

Sundarbans is the largest delta/mangrove forests of 

the planet which deserves the full attention of the 

Govemment. I would, therefore, urge upon the Govemment 

to take immediate steps to provide financial assistance so 
88 to expedite this project to benefit this backward area. 

14.30 hrs. 

MOTION RE : EXPRESSING DEEP CONCERN 
OVER DETERIORATING LAW AND ORDER SITU-

ATION IN THE STATE OF BIHAR 

AND 

STATUTORY RESOLUTION RE: APPROVAL 
OF CONTINUANCE IN FORCE OF THE 

PROCLAMATION IN RESPECT OF 
THE STATE OF BIHAR 

MR. SPEAKER: Now, the House shall take up the 

Motion under Rule 184 to be moved by Shrl Nitish Kumar. 

The next item on the List of Business is Statutory 

Resolution for the extension of the Presldenrs Rule In 
Bihar, by Shrl Shlvraj P. Patil the hon. Minister of Home 
Affairs. I think, the House can take up the combined 

discussion on both these motions listed at Items No. 23 
and 24 respectively. However, there will be separate voting 

on the two Motions at the end of the discussion. I hope, 

the House agrees. 

sevERAL HON. MEMBERS ; Yes, SIr. We agree. 

SHRI NITISH KUMAR (NaIanda) : Sir, I beg to mcM 

the following motion :-

"That this Houee expreues Ita deep concem over the 
deteriorating law and order eltuatlon In the State of 
Bihar under President', rule and also on the situation 

arising out of the Chief Secretary of the State 

proceeding on long leave: 

MR. SPEAKER: Now, the hon. Minister of Home AttaR 

may move his motion regarding Statutory Resolution 

relating to Item No. 24. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. PATIL) : Sir, I beg to move the following resolutlon:-

"That this House approves the continuance In force 

of the Proclamation, dated the 7th March, 2005 In 

respect of the State of Bihar, issued under article 356 
of the Constitution by the President, for a further period 

of six months with effect from the 7th September. 

2005." 

MR. SPEAKER : We can fix the time till 6 O'clock for 

the time being. But if necessary, we ,hall extend the time 
of the House. 

Now. Shrl Nltiah Kumarji. 

[Translation} 

SHRI NITISH KUMAR : Mr. Speaker, Sir, first of all I 

would like to thank you for admitting this motion In regard 

to the deterioration in law and order situation of Bihar 

uncler rule 184 and today It will be dlscuesed. Along with 
It, the Hon. Home Minister hu introduced a Statutory 

Resolution for extention of the President's rule In Bihar for 

the next 8 montM. It will also to be cftsc.! .. ud 
simultaneously, 10 that hon. Members can give their 

opinion on the subject as a whole. 

Mr. Speaker, Sir, as far as the question of law and order 

situation In BIhar 18 concemed, ~ would be futile to go Into 
statiatIca about that. I know that the Government 
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will provide an the data. They have worked throughout the 
night to prepare the data. Kidnapping has become an 

Industry in Bihar and It Is thriving as wen. no matter any 

other Industry survives there or not. They may not be able 

to manufacture other goods but they do manufacture data 

and that too at night. They are experts at taking crucial 

decisions at night. They have worked out data at night and 

that might have been faxed early In the morning. Hon. 

Home Minister will read it out to apprise us about that. We 

will get a chance to listen to the technology development 

that took place there during President's rule. It will be much 

more pleasant to listen to hon. Home Minister telling about 

Improvement in the condition of Bihar and it will be Implicit 

that previously the condition there was worst. Everyone 

knows that for the last 15 yeal'S hla OWll dl8c1ple illid been 

ruling there. 

They themselves had been ruling there with their 

coalition partner the RJO for the last 5 years, therefore, 

I do not wish to go into the statistics. I would like to cite 

one or two examples about the law and order situation 

there. Recently a senior AJO leader was murdered In 

Patna In broad day light. In today's newspaper it Is 

published that the brother of a minister in the State 

Government, who is a member of Parliament also, used 

to run his business of brick·klln from the minister's house 

Itself, his kiln was attacked. They have a house constructed 

there which is called guest house as per the newspaper's 

Information. It Is in Chatar village of Alautl block. An attack 

was made there. The house was blown up with dynamite. 

After reading the news in newspapers, out of curiosity, I 

contacted on telephone, Shri Ram Vilas Paswan, the 

minister in Central. government and his brother Shrl 

Pashupati Parasjl who has been an MLA there and a 

minister also and Is the number two leader in his party. 

It also appeared In newspapers published In Patna that 

he had also met the Governor and told him that he faced 

a threat to his life there. 

He is being warned in this regard and he has been 

threatened al8o. He had demancSed to redeploy the Police 

outpoat which was eartler ltationed there. You can ..... 

to how beautHuI our telephonic converutton Ia which has 

taken place. I asked him whether It has been redeployed. 
Then what he told about the time taken gave me the 

Jmpretl8ion that he met the Hon. Governor one or two 

months back In this context and as told by his brother Shrl 

Para.li the Hon. Governor aSlured him, and directed the 

Home Secretary that the police outpost should be stationed 

there, but there are no signs of police outpost even after 

that. What a good administration is there? The Hon. 

Govemor gives orders on the request of Union Minister 

and see the fate of that order and now this incident has 

taken place. The First example, I would like to cite is that 

his house was blown up with dynamite. An RJO leader 

was openly murdered and one Lok Jan Shakti Party 

Leader'. house has been blown up. He was attacked in 

his houIe. Before that, another incident had occurred in 

Madhuban also. 

I do not know what figures the Hon'ble Minister would 

provide you. He would say that there has been a decline 

in the extremist activities. Perhaps, you might have 

received the figures regarding Bihar. One very big Incident 

took place there. This Is, perhaps, not only the first incident 

of its kind In Bihar but the country has also experienced 

only one or two such incidents. The whole Madhuban town 

was gheraod by about 1 00 people who continued the 

operation for hours. I do not like to talk about the so called 

operation and the existing situation there as to how and 

why terrorism is spreading there. I am only mentioning that 

the house of an RJO's Member of Parliament was attacked, 

a police station and a bank were also attacked, however 

the Hon'ble Minister would definitely state that the law and 

order situation in the State is improving, in other words 

you have improved the worse situation existing during the 

AJO and Congress regime in the President's Rule. This 

Is the condition of Leaders in the State. Here. I am giving 

the example of all that happened to the leaders of RJD 

and lok Jan Shakti Party. 

I would like to give another example that this is the 

home district of the present OGP of Bltlar. The incidents 

of kidnapping are regularly taking place In his home dIstrict 
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and Iddnapplng cuee h8Y8 IncreHed there, however, the 

Hon'bIa Minister would present" figures stating· that the 

Incidents of Iddnapping has come down. All the activtties 
of violence have come down and the Hon'ble Minister 
would present all kinds of figures. however, it is not going 

to convince anybody. You will say that the incidents have 

come down, but what the hon. Governor will say? When 
the newspaper reporters had told him that the law and 

order situation in Bihar is worse and an RJD leader was 

openly murdered, he replied "Blasts have taken place In 

London too.· Since the blast has taken place in London, 

there is no problem. if it takes place here also. What is 

the need of enforcing the law and order in view of it? Since, 

Blasts took place In London and 9111 had happened in 

America before that also. so there is no need to do 

anything here. What is the need to think over the is~ue. 

if Parliament also has been attacked? There is nothing to 

worry about even if something keeps taking place in the 

State. The Hon. Governor placed at the highest office of 

the State is three-in-one. The administrative machinery is 

under him and he sits in the Chamber of the Chief Minister. 

He could have used his administrative powers through Raj 

Bhawan. however he actually sits in the Chief Minister's 

Secretariat. where Laluji used to sit earlier. 

SHRI RAM KRIPAL YADAV (Pama) : Unfortunately. 

you also got the chance to lit there for sOlMtlme. 

. . . (Interruptions) 

SHRI NITISH KUMAR : Mr. Speaker, Sir, I also got the 

opportunity to hold office there ... . (Interruptlons) 

MR. SPEAKER : Ram Krlpalji please sit down. You 

people please listen. I had requested you all before also. 

(English] 

In the momlng. I made a request. During the 

diacussion on the Adjoumment Motion, we have had a very 

good and structured discussion. So, let, us have that now 

also. Hon. Members may please wait for their own tums. 

Please do not go to the support of Shri Nitlsh Kumar. He 

is very competent and nobody need to go and IUpport him. 

(Interruptions) 

[7ians/at#on) 

MR. SPEAKER : Let the good speech be heard. 

(Interruptions) 

{Engli.h} 

MR. SPEAKER : He II very competent. Shri Nltish 

Kumar, I want to hear you; Please go on. 

(Interruptions) 

(Translstlon) 

SHRI NITISH KUMAR : Mr. Speaker, Sir, Ram Kripaljl 

mentioned a fact that I got the chance to sit there for some-

time. If such type of administration continues there and 

such type of Govemor remains there, perhaps they will 

provide us the occasion to sit there for more time and it 

is a matter of delight for us. Hon. Govemor was called 

three-in-one because. . . . (lntBrruptions) 

MR. SPEAKER : Some Interruption is okay but too 

much of it Is unbecoming. Nitlshji, you please look at the 

Chair. Even If, I do not appear good, you will have to look 

at me. 

SHRI NITISH KUMAR : I shall address the Chair. 

. (Interruptions) But, please do not prevent me from 

looking at Ram Kripalji occasionally. 

MR. SPEAKER : Please make It occallonai. 

SHRI NITISH KUMAR : Hon. Govemor is reported to 

have said, so what, blasts have taken place in London 

also. Its Implied meaning is that there is nothing unu8ual 

If murder is committed in broad day-light in Patna. The 

person who Is holding that post and whom I have referred 

as 'three-in-one', has been made State Congress 

President again. The Speaker of the Assembly has also 

tendered his resignation: Shakeel Saheb is laughing at my 

speech; perhapa, he is not very happy to hold that post, 

but he has been made President. He was made President 

because Llllujl wanted so. Now, he 18 holding three posts. 

When he 18 talking of such a big responsibility, he should 

have said with conviction. He had held the post of the 

Minister of Home Affairs of the country and he was such 
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an efficient Home MInister that he got the lock opened at 

Ayodhya. If such a llalement is given by such a person 

and when he says that blasts take place In London- 10 

what - I am quoting him: 

, 'do not want to contradict media reports that crime 

Is on the rise. It Is unfortunate that these things are 

happenlng-. 

(Translation] 

SHRI SHIVRAJ V. PATIL Please read out that 

quotation once more. 

SHRI NITISH KUMAR : It needs no more repetition. 

(English] 

But we are taking up crime as a challenge and taking 

strategies and mobilizing resources to tackle it. 

[Tianslstion) 

What kind of reports is he receiving and how he Is 

tackling the problem when the incidents are showing 

upward trend, he will present the data within the period 

of 7th March to 25th July and talk about it. I knew about 

It beforehand. So I have quoted the statement of your 

Governor. He has admitted that the crimes are increasing. 

This is the situation ... . (Interruptlons) 

(English] 

SHRI SHIVRAJ V. PATIL : I think he will yield for which 

I am very thankful. He should read that statement 8gain 

and try to convince us that his statement that 'he crime 

is increasing' emanates from that. 

(Translstion) 

SHRI NITISH KUMAR: I have already said that the 

implied meaning of his answer is that he had contributed 

to the bad law and order situation of Bihar because of 

Congress - AJD rule during that time. If he Intends to 

present the data aft.r that dat., then as a p .... mptiv. 

rneuure,1 am contl'8dlc:tlng " alter the atatement made by 
the Governor. I am rnatdng an· objection eout It aIeo. 

He is accepting It as a challenge. He can not absolve 

himseH of his responsibility by saying that these incidents 

have taken place at some other place 80 It is not possible 

to tackle people at all places. An Incident like the attack 

on parliament becomes of challenge for all of us. Crime 

18 a challenge for entire society but responsibility lies the 

with the ruling group. The opposition should cooperate with 

the Government. He has got that much support from the 

opposition which was sought by him. But he should 

formulate a strategy or a plan if he accepts crime as a 

challenge and review has actions. But, he is saying 

repeatedly that he has formulated a strategy and taking 

it as a challenge. How has he responded to that 

challenge? What is the condition of the police in that state? 

Is the police force being trained and getting opportunity 

to practice their firing skill? Aring exercise is not being 

ccnducted for them. It is a general practice in that State 

that they are instructed to deposit empty bullet shells 

without taking part in actual exercise. This is the real picture 

of Bihar. Hon. Minister of Home Affairs is well aware of the 

fact that firing exercises are not conducted there. He will 

not instruct them to do firing exercises and other forms of 

esaential training and provide them only arms. Where is 
the training institute where they will get training? There js 

President's Rule in the state and during those five months, 
he is saying that it is being taken by the Government as 

a challenge. What is the situation there and how does he 

propose to tackle it? The most important point is that you 

must not differentiate between criminals if you want to 

control crime. Stringent action should be taken against 
those persons who commit crimes. In addition to that, an 

atmosphere needs to be created in society that crimes 

would not be tolerated but nothing like that is being done. 

The incidents taking place prove the point that the number 

of crimes have increased and no effort is being made to 

create an atmosphere against crime. Yes, it is a fact that 

people are getting conscious, united and trying to fight 

crime. If people follow the incidents which have occurred 

recently as an example, then it may create another 
situation. 
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Aa far _ ......... of Law and order Is concerned, 

there Is no trace of law Md order In that State. Proper 

maintenance of law and order doeI not depend on the 
actions of the police only. He wanll to improve the law 
and order situation. But, what kind of IPS offtcerI were 

lUJPOiIlIed by him? He clairna to control crime but the way 

in which he transferred thOM upright officers from Slwan 

and Gopalgunj, who were playing major roles in controlling 

crime and who had good Image among the public, tell a 

different story. He organizes Collector's conference in 

Deihl. 

In the Collectors conference the Prime Minister 

delivered a speech In which It was mentioned that 

Collector should do his duty In such a manner which reflect 

• his impartiality, he should strengthen the root of democracy. 

Besides, he said that the Collector should not be 

transferred frequently but what is happening there? On the 

one hand Collector Conference was progressing on the 

other hand Siwan and Gopalganj Collectors had been 
transferred. During the Collector Conference, some officers 

asked in this regard and said what has been taking place? 

For how many days they were posted there, they were 

posted there for six-seven months. They were transferred. 

On one hand he talks about law and order and on the 

other hands, he gets them transferred. The officers who 

were doing a good job were transferred. When notification 

of transfer of 17 IPS offICers was Issued, at that time the 

Chief Secretary proceeded on leave. It was published In 

the newspapers across the country. Print media cornered 

the Chief Secretary and made him reveal many points. He 

clarified that the notification was not shown to him before 

Ita Issuance. Bihar's rule of executive buslne.. was 
violated and transfers were made. He has not informed the 

House but he has said outside the House that a three 

members Committee was constituted. The Governor also 

said that the Chief Secretary has proceeded on leave after 

the fact became public. It came from the Government that 

a three member Committee Including Chief Secretary was 

constituted whereas the Chief Secretary has refuted It. 

Mr. Spealllr, SI.-, a three Member Committee was 

constituted for transfer and posting of top officers and IPS 

is the order? Mr. Speaker, I would urge upon you that you 
should dlAICt the Home Mlnlater, or even If you do not do 

10, It II proprietary that he should give a clarification In 
this regard. OUtside the House he .. ys that a CommIttee 
has been constituted but the Chief Secretary is .. ylng that 

such a Committee has not been constituted. Entire media 

had the information that any Committee has not been 

constituted in this regard. All the people are mentioning 

this point that such a Committee has not been constituted. 

I would like to show the clippings, regarding the ofticera. 

I would only like to quote It. BecauH, the debate will go 
for a long period. therefore, other han. Members can show 

it. I would like to bring one thing of the Chief Secretary 

In your notice. I would like to quote two-three sentences 

from the interview of the Chief Secretary, which was taken 

by the Times of India: 

(English) 

'What prompted you to react so drastlcally against the 

Governor •.• the transfer of Sanjay, who had made HIe 
ml .. rabIe for Slwan strong man and Lalu-alde 

, . . by his no nonsense policing. . .. 

I do not want to take name. 

(English) 

MR. SPEAKER : Do not take name. 

SHRI NITISH KUMAR : He replied: 

"That w.. only the immediate re .. on. The Chief 

Secretary of the State was being bypaIIed on all 

Issues of govemance.-

Sir, Shri Sanjay Ratna II one IPS Officer who was 
posted at Slwan as Superintendent of Police. He was a 

very brilliant and brave officer. 

(Translation) 

Mr. Speaker, Sir, the Chief Secretary was appointed 

during the President's rule, he was not appointed .al1ler. 

His statement Is that transfer was an Immediate reason for 
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his proceeding on leave but earlier also he has been 

bypass on in the administrative issues. Which rule of 

executive business is being followed In Bihar. First It ia sa~ 

that we would like to establish rule of law. Thereafter, under 

the President's rule some friends said that we are cleaning 

the system. Shri Sanjay Ratan, IPS officer has been 

transferred under the President's rule. Does It amount to 

cleaning the system. The officer In question stuck to his 

stand. Besides, it was said about SP Patna that when he 

pulled up the DSP for dereliction of duty, he said that I 

will get him transferred and thereafter SP. Patna was 

transferred. Whether it is rule of law? Hon. Home Minister. 

what will you speak in the House? We got the hint from 

what you said in the other House. 

SHRI SH1VRAJ V. PATll : I will repeat the same points, 

please be present in the House. 

SHRI NITISH KUMAR: He will say the same points 

here. I will be present in the House. I will not go anywhere. 

I have been given an opportunity to move a motion. give 

me an opportunity to give reply in this regard' also. I am 

not quoting that point but I am quoting other point, I am 

leaving it on the other members to quote some points. 

Mr. Speaker. Sir, the question arises as to why the 

Chief Secretary went on leave? When he proceeded on 

leave. it became public. Meanwhile there came a statement 

from the Chief Secretary that he did not intend to join so 

long as the existing dispensation continued. Somebody 

can comment on the act of Chief Secretary proceeding on 

leave that he should not have gone public in the matter. 

If there is any law for the Government officers which has 

been violated? If it had been violated, the Govemment 

should have taken prompt action but the Governor stated 

that the Chief Secretary had gone on leave and an 
alternative arrangement would be made if he did not return. 

The Governor did. however. inform that he had gone on 

leave. After that could he take any action but what action 

would be taken? The Governor went to see the Chief 

Secretary yesterday morning setting at . naught all rules of 

protocol. What sort of reg!"" is this? When a regime 

functions, it has Ita own reputation and the ~me hu its 

own Influence. . . . (Interruptions) 

SHRI RAM KRIPAL YAOAV : Were you prelent there? 

SHRINITISH KUMAR : This news Item has been 

reported In the press. There Is no contradiction In It. Ram 

Kripalji, you, may, however hold it right outside but here 

you are saying so just to tease us. 

MR. SPEAKER: Ram Kripalji, if you have to intervene, 

you should do so from your seat. 

SHRI NITISH KUMAR: Mr. Speaker, Sir, even after that 

the statement of the Chief Secretary has come that the 

Governor had come to his house. . . .(Interruptions) 

SHRI RAM KRIPAl YADAV 

accepted that? 

Has the Governor 

SHRI NITISH KUMAR : Yes, the Governor has 

accepted It. The Chief Secretary had allo subsequently 

stated that he is not going to join. 

THE MINISTER OF RAILWAYS (SHRI ~I..U PRASAD) : 

Is he a great man? 

SHRI NITISH KUMAR : But the Hon'ble' 'C;overnor is 

a great man! All such things have been reported in news 

papers. 

MR. SPEAKER : Nitishji, please address the Ohair. , .. 

(Interruptions) 

SHRI NITISH KUMAR : Mr. Speaker. Sir. we do not 

need any mandate from them ... . (Interruptitins) 

MR. SPEAKER : Nitishji has refused to Vield. You caa 

ask him whether he wants to yield. 

SHRI NITISH KUMAR: Mr. Speaker. Sir, this sort of 

governance is going on. due to these people and being 

in the opposition it is my obligation and duty to expose-

their misrule and that I shall do. In the course of 

discharging this duty if we get the evidence of the Chief 

Secretary, we shaH use It. We shall appreciate if a Chief 
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Secretary or an I.A.S. officer does a good job. and if he 

goes wrong we IhaII criticize him. The Chief Secretary has 
made this point. We want Ita i'epIy from the hon'ble Minilter 

of Home Affairs. A Chief Secretary ha. made an allegation 
and has stated :- -I was being by-passed on all issues of 

governance- It II not an ordinary thing ... . (Inte~) 

WhIch rule did you apply against the Chief Secretary? 

SHRI RAM KRIPAL YADAV : Sir, I have to make a 

submission to you just 'or a minute. Right now hon'ble 

Nitlshji is delivering a speech. He Is presenting his views 

in an excellent way. . . .(Interruptlons) 

[English] 

MR. SPEAKER Thia is an accepted method of 

debate. 

{Translation] 

SHRI RAM KRIPAL YADAV : I would like to bring it 

to his notice that Hon'ble Member Shri Prabhunath Singhji 

Is siHing behind him ... . (lnterruptions) 

MR. SPEAKER : Leave it. It is not allowed. 

SHRI RAM KRIPAL YADAV : Whatever he has atated 

regarding the D.Ms. of Gopal Gunj and Siwan has already 

been demanded by hon'ble Prabhunath Singh ji in this 

very House that the D.Ms. of the above districts be 

transferred as they are creating a mess there. . . . 

(Interruptions) 

MR. SPEAKER : You speak only when he speaks. 

(Interruptions) 

SHRI NITISH KUMAR: I am presenting my views here. 

... (Interruptions) 

[English] 

MR. SPEAKER: Shri Nitish Kumar, I have not allowed 

it. 
(Interruptions) • 

eNot recorded. 

SHRI NmSH KUMAR : Whatever Shri KIng, Chief 

Secretary has stated "Quote and Unquote-, I would like to 

reproduce hen.-

(EngIWl) 

-Someone called me up and told me to direct Slwan, 

SP, Shrl Ratan Sanjay to hold a Press Conference 

announcing that he has sought transfer on his 

own: 

{Translation} 

This is what the Chief Secretary is saying. We will 

definitely seek reply from the Hon. Home Minister in this 

regard. This is not an ordinary thing. The Chief Secretary, 

who is the top most person of the administrative machinery, 

has said this. The State is under the President's Rule and 

is not having any popular Government of its own. The 

administration is run there through the officers themselves. 

They are accountable to Parliament for any work there 

merely to fulfil the constitutional obligation because the 

Pariiament provides them the funds for carrying out work. 

This is constitutional system. Therefore, it has been stated 

by the top brass in the administrative machinery there. In 

normal situation and when there is a popular Govemment, 

there are several way-outs in the ruies and laws to tackle 

with this problem. However, in this case, this thing is being 

told by himself, therefore, we would definitely like to know 

from the hon. Minister as to what is happening and under 

whose pressure it is happening. He has himself stated. 

which otherwise, I would not like to quote that the Governor 

told somebody that he is under pressure, so, does it 

indicate that the Hon. Governor is working under pressure. 

He has taken the oath of not working under pressure. It 

is mentioned In the contents of the oath. If you go through 

the book of Constitution, you will find there that it is written 

therein that he will not work under anybody's pressure or 

fear or be partial and he assumes charge taking this oath. 

If somebody says that he is working under pressure, then 

it is a matter of grave concern. Therefore, he is also 

requested to state as to what kind of pressure and who 



427 Statutoty '""'Won Re: Approval 
of continuance In fon::e of the 

AUGUST 2, 2005 procWnation In ,..".ct of the 
State of Bihar 

428 

(Shri Nitish Kumar) 

hu exerted presaure on him. He is himself under preasure 

or under the pressure of running the Government? What 

kind of pressure is It? Now he will say that we people are 

going against It. Who has talked about this pressure? 

[English] 

15.00 hrs. 

"The CPI, the Communist Party of India of Bihar, 

charged the Govemor with acting under ·pressure of 

a political pa~ and demanded his recall." 

[Translation) 

Only we are not making thla demand. Ct'l Is aIIo 
making the same demand. 

[English] 

"The administrative incompetence and arbitrariness of 

the President's rule has been exposed; the CPI 

Secretary, Mr. Badri Narayan Lal said." 

The CPI (M), to which Shri Basu Deb Acharia belongs, 

accused the Govemor of throwing all norms, guidelines 

and moralities to the wind. 

[TransI8tion) 

SHRI MOHAN SINGH (Deorla) : Male? 

SHRI NITISH KUMAR : Right now, we are not taking 

up Male in our discussion. 

[English] 

"The administrative incompetence and arbitrariness of 

the President's rule has been exposed," the CPI 

Secretary. Mr. Badri Narayan Lai sald'-

The CPI (M), to which Shri Basu Deb Acharia belongs, 
accused the Govemor for throwing all norms, guidelines 

and moralities to the winds. The CPI is saying that he Is 

working under pressure. CPI (M) is saying that and who 

is speaking on behalf of CPt (M)? 

"Tranafeta of honest, dedicated and competent office .. 
are being effected In violation ofal guidelines,· a CPI 

(M) State Secretariat statement laid.· 

[Translation} 

Nothing more formal than this takes place in the CPI 

(M) system. This is the formal Press Statement of the party. 
One party, CPI is saying that the Governor is working under 

pressure and the other one the CPI (M) Is stating that all 

the rules are being violated and the work Is being executed 

In this manner. Now, it is quite obvious that the CPI (ML)'s 

reaction will be more strong. I am not quoting the CPt 

(Ml)'s statement here because CPI (Ml) is not supporting 

the UPA, but CPI and CPI (M) are supporting the UPA 

whiCh II ruling by virtue of their support. 

Therefore, it is very important to know as to how they 

react. It does not matter if only we are saying. What 

matters is the fact that everybody is saying about it in 

Bihar. Everybody is saying that there Is no rule of law in 

"har. 

There are so many things which I do not think proper 

to mention. But it Is possible that tomorrow he may manage 

to persuade the Chief Secretary. He might have issued 

directions to persuade the Chief Secretary and asked him 

to resume work. As he is advisor, he may divest him of 

the charge of Home department. It may happen that Horne 

Secretary might be made the scapegoat. the Govemment 

would hit upon some way of saving the situation as 

happened in Gurgaon episode. 400 people were severely 

beaten and thereafter there was news that the manage-

ment and the employees have reached a compromise and 

the issue has come to end. Whatever agreement the 

Govemment may reach it does not make any difference. 

The question is that the Chief Secretary has raised certain 

issues regarding the situation prevailing there. The han. 

Minister will have to reply to it and also convince the 

people that the administration is being run properly .• 

However, he may try to convince the people, it will come 

to light that no work has been done properly. Today, we 

come to know the fact in this regard. We know that the 
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Government cannot do any work properly. Sometimes I am 

lurprised when Patl! Sahib speaks 10 much about the 

achievements of the Government. I have seen him in many 

roles. Today, we were going through his speech, which he 

delivered In the Rejya Sabha. He will deliver the same 

speech here and we will listen to H. without any doubt. It 

is unfortunate. We people have saen him in many roles. 
We have leen him here as Deputy Speaker and thereafter 

81 Speaker. We have also observed that he used to abide 

by all the rules and conventions. Now what has happened 

to him'? After resuming the charge of the Minister of Home 

Affairs, he has forgotten all those practices. it seems to me 

that just to save his seat he Is saying all these things even 

if he may not like to say so. I really doubt it. I am not so 

much disillusioned with him so as to believe that he wants 

to do so. Because, the day we come to know that he is 

behaving like Laluji, we will get disillusioned. but we feel 

that he is under pressure now. He are under pressure of 

the 24 coalition parties. Therefore, He is saying all these 

things. I would like to mention two or three points from the 

speech which he delivered yesterday. 

[English] 

SHRI SHIVRAJ V. PATIL : Sir, Is he speaking about law 

and order situation or about Individuals? ... (Interruptions) 

[Translation] 

SHRI NITISH KUMAR : Sir. he has talked about law 

and order and Chief Secretary. I am speaking on the basis 

of his reply. We have seen and even he has also said that 

he would repeat the same speech here. 

SHRI SHIVRAJ V. PATIL : I will not speak against the 

speech delivered In the Rajya Sabha. 

SHRI NITISH KUMAR: I am saying this becaule I have 

read that speech. I was disappointed to go through that 

speech. Therefore, I am making Its mention. 

MR. SPEAKER : The Hon. Minister has put us In 
difficulty as he has left his seat here. 

SHRI NITISH KUMAR : I am talking about hon. Shrl 

Patil Sahib. The motion W81 moved here for approval of 

the President rule In Bihar under article 356 lut time on 

March 18th. While replying to It the Hon. Minister said. "Mr. 

Deputy Speaker, Sir, I would be happy If the elected 

members talk to one another and form the govemment 

there 88 early as possible. The earlier the government is 

formed the happier we shaH f .. 1. We request all the elected 

members of BIhar to form the government." This was the 

address of Patll Sahib a. Home Minister. We wiN request 

all the elected members of Bihar that if after elections they 

can form a coalition government. they should do 80. Thll 

will be the better option and they should make efforts to 

form a govemment." 

Thereafter, on 21 March he spoke In Rajya Sabha .. 

.. (Interruptions) 

I am quoting the points of the hon. Home Minister. He 

delivered his speech in Hindi In Lok Sabha and in English 

in Rajya Sabha. 

{English] 

·Sir, elections took place and, unfortunately, no 

political party could get a majority. It was also not 

possible to see that more parties could corne together 

and form the Govemment. I think, one or two hon. 

Members made a mention about a minority Govem-

ment. Yes. in some cases, minority Governments were 

formed in the past and were continued, too. But when 

we think of minority Govemments, one of the most 

important points which we have to bear In mind is that 

the difference between the requisite majority and the 

minority should not be too big; only then it becomes 

possible. And unfortunately, this situation also did not 

prevail in Bihar and. that is why, a mi.nority' 

Government could also not be formed. 

So, we would like to submit that in this situation. It 

became necessary for the Governor to recommend 

to the President that President's Rule be Imposed 

in Bihar and President's Rule has been Imposed in 

Bihar. But. I would like to make one point very clear. 

We are not very happy to Impose President's Rule in 
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Bihar. Let there be no doubt in the minds of any of 

the Members of the HOUM; we are not ~. After 

the eIecttona, we would have been happy H the 

Govemment would have been formed by the elected 

representativee. That was not poeslble and, that II why. 

President's Rule was Irnpoaed, But we cannot take 

pleasure In saying, 'look, we did this'. We are not 

happy about It." 

[Translation} 

Whatever the hon. Minister says further Is Important. 

{English} 

"I wish to assure this HOUle that we would not like 
to see that President's Rule Is continued for a long 

time." 

[Translation} 

Motion Is being moved for the same but the speech 

of that time il as follows: 

{English] 

-rhe looner It disappears, the better It would be, for 

Bihar, for democracy .and for the system that we are 

following in our country. But who is to take the steps 

in this respect?" 

Mr. Speaker. Sir. your indulgence is required. 

Mit is the elected representatives - The answer of Patll 

Saheb is given below - who have to take the steps 

in this respect. The Governor can ask them and 

request them.· 

•. . .I would also like to request In ,this House that 

the elected representatives should talk to each 

other ... " 

[Translation} 

It is your tum 

{EngNsh/ 

•... and create a situation in which it becomes possible 

for them to fonn a Govemment. Even H it is a minority 

Govemment with a slight margin, there is no 

problem .... " 

[Translation] 

This Is the statement made by the hon. Shivraj Patilji 

as Home Minister in the Rajya Sabha In the month of 

March. He Is saying that the elected representatives should 

discuss and find out a solution. When they hold talks with 

one another it is tenned horse trading ... . (Interruptions) 

Mr. Speaker, Sir, Hon. Home Minister Is saying that the 

..... ntatives should discuss with each other and It is 

not that efforts were not made. We have made efforts. One 

01 the leaders told us to trY by leaving the BJp, we did 

that too. After that we said that we would write letter. They 

told that they would throw it in the dustbin. Thereafter. we 

wrote a letter on 2nd April. After the call of the hon. Home 

Minister, we also took initiatives and the independents had 

a meeting and 17 MLAs declared suo-moto support and 

released that statement through press. They also sent a 

copy of that to us ... . (Interruptions) 

MR. SPEAKER : Shri Kripal Yadavji, please do not 

interrupt like this. Some Members from your party would 

also be given a chance to speak at that time, you can raise 

your point. 

SHRI RAM KRIPAl YADAV : Mr. Speaker. Sir, I would 

like to request the hon. Member to put forth all the facts. 

. . .(Interruptions) 

SHRI NITISH KUMAR : Mr. Speaker, Sir, the hon. 

Member must know that I am not going to be cowed down . 

. . • (Interruptlons) 

MR. SPEAKER : Shri Ram Kripal Yadav;I, you will also 

get time to speak. You should raise your points at that tim •. 

If you will interrupt him like this then he will 

also interrupt you during your speecll. So, please keep 
qUiet. 
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{English} 

. Do not reepond to that. 

(Interruptions) 

(Translation] 

SHRI NITISH .KUMAR : What he was, what he used 

to do. when did he come and in what manner he came 

and whether Laluji wanted to include him or not and what 

is his opinion about him. . . .,'nterruptions) 

[English] 

MA. SPEAKER : No personal comments. 

{Translation] 

SHRI NITISH KUMAR : I would like to say one thing 

thllt our friend from RJD should not try to bog me down 
88 there would not be any use of It ... . (lnterruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

FATMI) : He better tell us from where did we corne. He talks 
superfluously. • . . (Interruptions) 

(English) 

MR. SPEAKER : Nothing will be recorded. 

(Interruptlonsr 

MR. SPEAKER: Nitishji, please let it be done in a 
proper serious atmosphere. 

{Translstlon} 

SHRI NITISH KUMAR : You are in the habit of saying 

such things. • • • (Intenuplions) 

MR. SPEAKER : Such things will not be recorded. I 

am not in the habit of speaking such things. So please 

do not talk about him. Say what you have to say. , 
SHRI NITISH KUMAR: I am not going to be derailed. 

Take It for granted. I am not going to be derailed by 

°Not recorded. 

anybody. Please put forth your point. The beauty of 
discussions is to have a bit of fun in between and it is 

not harmful also. But do not do it substantially. . . . 

(Interruptions) 

SHAI RAM KRIPAL YAOAV : Mr. Speaker, Sir. Hon. 
Member himself is doing maximum commentary. 

MR. SPEAKER : It is Ok. That there has been a little 

bit of fun in between. Shri Ram Krlpaljl. please take your 

seat now, Shri Nitish Kumarji, please continue your 

speech. 

SHRI NITISH KUMAR : It was your call. 17 

Independent MLAs declared suo-moto but we on our part 

sta~ed that we were still trying to get the required number 

by leaving the BJP out. So, we dropped it ... . (lnterruptions) 

[English] 

MR. SPEAKER: Only Shri Nitish Kumarji,'s bhasan will 

be recorded. 

{TrMsiation} 

SHRI NITISH KUMAR : We worked on this Ideology, 

since it came from the other ~. In case the MLAe 

themselves come to us and mention the new circum-

stances, then we will work according to that. On 9th April 
2005, we had said that now there are total 109 members 

including 17 Independents and 92 NDA Members. 

Then after your call, the MLAs started interacting with 

each other. The MLAs from Lok Jan Shakti Party also held 

dialogues with one another. They seemed to be reaching 

at a conclusion and yesterday it has been said and it was 

seen on television that there has been sale-purchase and 

horse-trading. Two statements were made by him. The first 

statement made by him was that he had seen on television 

about the sale-purchase and horse-trading. The act which 

is called, horse-trading. in English means sale-purchase In 

Hindi. He has reiterated that in this matter no further proof 

Is needed as it was seen In newa itema broadca8ted by 

the television channels and the whole world has viewed 

it. The second statement made by him was that NDA made 
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no claims to form the Govel'l'lment. In television programmes, 

they saw only those news Item which IUlted their Interests, 

but saw nothing which was favourable to us. If they go by 

what the television programmes show and consider them 

a piece of evidence and hold them 80 Important that they 

become the basis of the Cabinet decision, then they should 

not have levelled the second allegation that no claim was 
made for forming govemment by them because the claim 

was likely to be made and the television channels had 
telecasted it. 

Now we come to the point, what was shown at 

television? At television people also saw that the MtA's 
were brought by a chartered flight and when they saw this 

at television he says why the discussions were held in 

Jharkhand. It is not long time back that Jharkhand was a 

part of Bihar and even today people of Bihar and 

Jharkhand are not detached emotionally. But all right they 

went to Jharkhand. He says that they went there and had 

talks. He did not bring them. MLAs were brought from Patna 
to Delhi, it was leen on television and. what additional 

proof of their being brought to Delhi is needed? Where 
were they when the two of those MLAs attended the 

parade at the Rasthrapati Shawan. Their complet. logic 

Is based on the Tenth schedule that invitation Is given 

according to the number of members. If they had invited 

a differing provision they could have lost their membership. 

All these are figments of imagination wherein the right to 
implement tenth schedule Is also taken by the Govemment 

of India i.e. it is taken by the Governor. There is a proper 

procedure laid for implementation of tenth schedule. The 
hon. Minister himself had been speaker and he had also 
taken decisions on the Issue, no matter how much time 

did he take but he took decision on that so the right to 

decide is vested with the speaker and he never gave the 
chance to anyone else. 

He talks about Jharkhand, we would like to ask why 
the legislators of Uaharashtra in June 2002 were taken 
to Mysore and Indore? Where did he take them? We have 

reports of that time also. 

I win conclude whenever you say, but there are IOm8 

facts they are repeating that they were taken to Jharkhand. 
Maharaahtra MLAs holidaying in Mysore". "The Hindu 
Tuesday dated June 11, 2002". The.. were MLA'I of 

Maharashtra why did they go to Mysore? Where were they 

before that. the news is that they reached Indore from 

Bhopal, whereaoever they might have gone but It was out 
of state, what Is your opinion about that, what wal that? 

If It was not horae trading then was It tiger trading? When 
the hon. Prime Minister went to Ranthambhor to see the 

tigers. his statement from there was. "worst kind of horae 
trading", I could not help laughing that he was seeing 
horses while he was there to s .. tigers. The previous night 
to his departure for Ranthambhor, there was Cabinet 
meeting and it was being said that a blast has taken place 

in Cinema hall and Inside the Bihar legislative Assembly 

was being blown off, and he talks about horse trading. 

Sir, through you I would like to ask the Hon. Home 
Minister. a question. Had the same number of legislators 

come to the RJD leaving the NDA then would he have 
called It horse trading? Then he would have very 
conveniently said that we had invited them for discussions 
and held talks with them. It is not so because their decision 
was in favour of the NDA and they had won anti RJD 
mandate. The whole country knows it, the whole state of 
Bihar knows it that they tried their best and at last they 
were tired of making efforts. They decided suo-motu. They 

would talk about anything except it. If the legislators 
support the NDA then It Is called horse trading and if they 
talk about supporting them then it is termed as realignment, 
they talk about secularism? In Bommai case the supreme 
court has given its verdict. If they had felt that horse trading 
was taking place then It was not necessary for a particular 
person to get majority. they should have given him a 
chance. A Governor in a legislative assembly has all the 

opportunity to ask each and every MtA whether he has 
been enticed or given monetary Incentive ... . (Interrup-

tions) 
, 

SHRI RAGHUNATH. JHA (Bettiah) : Sir, he never 
staked the claim rather he tried to discourage those who 

claimed. ... (Interruptions) 
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SHRI NITISH KUMAR : The fact II that Iut lime he 

was with us so we had claimed this time he has joined 

the RJD so there is no one to explain It. Previously he 
was the president and th8 president Itself is entitled to 
stake the claim. Since he was not there so there was no 

one to put up the claim ... . (Inttflrruptlons) 

Sir. what is the intention of the Governor. I would like 
to know whether the Govemment will be formed only when 

someone make. a claim. Elections are held to form the 

Govemment. Did the Governor Invite any party on his own? 

He had enough opportunity; he could have asked those 

who came with his claim that he would have a separate 

meeting with MLAs, who could have stopped him? It was 

his constitutional right. If after holding talks with MlAs' he 

would have felt that such thing had happened he should 

immediately have filed the case and told that it was done 

through horse trading. He could have given chance to 

anyone else if not us but the chance was not given to 

anyone. 

Nobody was given a chance to stake claim yet later 

on it has been stated that no claim was staked. Is it not 

the duty of the Govemor to invite parties for talks and 

explore the possibility of Government formation? Today, 

horse trading and Anti·Defection Act are being mentioned. 

I am talking of the home state of the Hon. Home Minister 

but the Minister of Railway has engaged him in 

confabulations. . . . (Interrupilons) 

MR. SPEAKER : Please ignore it. as it will not be 
recorded. 

SHRI NITISH KUMAR: We can Ignore anybody. but 
how can we ignore the Minister of Horne Affai.... as he 

has to reply only. People In the UPA might be ignoring but 

we cannot ignore ... . (Interruptions) 

MR. SPEAKER: Please ignore through me. 

SHRI NITISH KUMAR : Sir. through you. I would like 

to ask them that the Congress party is giving lecIure and 

Shri Shivraj Patll Sahib is telling that there wu ho .... 
trading then, what happened in Maharashtra. What wu the 

rationale of inducting the break·away leader·Shri Narayan 

Rane Into the Govemment? . . (Interruptions) 

SHRI SHIVRAJ V. PATll : He hu Joined congress party 

after resigning from his party. 

SHRI NITISH KUMAR : Whatever could be the reason 

it was done immediately. Could there be any other 

allurement than this? He should resign. Sir. these are all 

technical things. There should be debate on the intentions. 

The people in the country will continue to use these 

technical things arbitrarily unless there is a change in their 

intentions. The need of the hour is to sublimate intentions. 

W~ all know that the intentions of the Government are not 

good. 

SHRI SHIVRAJ V. PATIL : Narendra Devji had also 

done so ... . (Interruptions) 

SHRI NITISH KUMAR : This Government does not 

want to give any opportunity to any alliance of the 

opposition. They cannot tolerate It. They do not have any 

faith in democracy. They are the people who imposed 

emergency on the country in the mid-night at 12 o·clock. 

Therefore. they cannot tolerate it that somebody else may 

come into power. It was not certain that only our alliance 

would have formed the Government. The Governor had this 

authority. But this opportunity was given to none of the 

party. Democracy was gagged and this would prove a 

noose around their neck and It will continue to haunt them. 

We have talked to the President yesterday and have also 

stated outside tllat luch a Governor should be removed, 

but I know that they are not going to remove him. There 

il nobody politically harmful 'or us. Continuance of such 

a Governor there resulted in dissolution of the State 

Assembly. not giving any opportunity to form a Govern-

ment. working for 79 days by bypasalng the Chief 

Secretary. What sort of Govemance Is going on there? 

Upright officers have been punished and the persons who 

cannot survive without support have been posted to very 

impottanl posts. We are not Interested In this type or 
governance. let them keep that Govemor there. he will 

prove to be the la .. nail in their coffin. We shall again meet 
after this deb .... 
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They want extension of President's Rule. They were 

In so much hurry that the Cabinet meeting was convened 

in the night and assembly was dissolved? Then why were 

elections not held immediately. Why the-elections were not 

held in July? It was stated that there was a possibility of 

floods in July. The team of the Election Commission visits 

there. An identical report comes from every place, every 

district that there is a possibility of floods. Where is the 

flood? We met the Election Commission of India and 

repeatedly told it that there would be no floods and 

doctored report is being submitted to them. But the same 

doctored report was accepted and as a result we are 

discussing this issue today now in August. There were no 

floods. The Elections cOl~lrt have been held in July. There 

would have been no need for this debate. The popular 

Government could have been installed there. If they claim 

that there was no decline in their popularity, they should 

have formed the Government there. While it is contrary. 

They could not have formed the Government there. The 

people would have got the opportunity, a popular 

Government would have been formed there and democ-

racy provides for the popular Government. Popular 

Govemments are a pre-requisite for the functioning of 

democracy. Popular Governments are essential for the 

smooth functioning of democracy as such Governments 

are lormed through mutual negotiations. They formed the 

Government at the Centre. There was no UPA in existence 

before the elections. They cobbled together the UPA. The 

left parties supported them from outside. The Samajwadi 

party is quietly staring at them despite having 40 members. 

They are eating the cream while they are supporting them 

from the outside. With 17 members Kumari Mayawati is 

supporting them in this situation. We want If know from 

them who did horse trading to from this Government. It is 
called dialogue when they meet and it horse-trading when 

we meet. Wh&!t a criteria? Novel definitions of democracy 

are being written and new dimensiOns are being added 

to It. Therefore, Mr. Speaker, Sir, I would request the House 

to accept our Motion, express its concern thereon and 

reject the Motion moved by the Minister of Home Affairs. 

MR. SPEAKER :. PIea8e support the Chair. Speak 

aomelhlng good about the Chair. 

SHRI NITISH KUMAR : Mr. Speaker, Sir, you gave 
the opportunity to speak. But without your cooperation, it 

would not have been posaible to hive a discussion on 
this Issue. You admitted it and therefore, the debate was 

held. 

(English) 

MR. SPEAKER : Thank you. 

[Translation} 

You have been given 57 minutes. You have delivered 

a very good speech. 

(English) 

Motions moved 

"That this House expresses its deep concern over the 

deteriorating law and order situation in the State of 

Bihar under President's rule and also on the situation 

arising out of the Chief Secretary of the State 

proceeding on long leave." 

"That this House approves the continuance in forte 

of the Proclamation, dated the 7th March, 2005 in 

respect of the State of Bihar, issued under article 356 

of the Constitution by the President for a further period 

of six months with effect from the 7th September, 

2005." 

[Translation} 

SHRI NIKHIL KUMAR (Aurangabad. Bihar) : Mr. 

Speaker, Sir, I rise to support the Motion moved by the 
Minister of Home Affairs. Before I speak anything in support 

of that, I would like to say something about the Govemor 

of Bihar and the Chief Secretary of the State who has gone 

on long leave. . . .(lnterruptions) 

[English} 

MR. SPEAKER : Please listen to him. 
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SHRI NIKHtL KUMAR: Presently, It Is Presidential rule 

in BIhar. It is known to all. There are two edvi80nI In the 

President rule - a chief Secretary and a former (retired) 

Chief Secretary. Portfolios have been divided between both 

of them. The former Chief Secretary, who is presently 

retired, has been assigned the responsibility of department 

of Home Affairs. It is the responsibility of the department 

of Home Affairs to make proposals regarding transfers of 

the superintendent of police or other police officers and 

to take sanction orders from the competent authority. I am 

saying this in particular so that we may understand as to 

what were the circumstances which compelled the Chief 

Secretary to go on leave. Discussion was going on for 

some days that SP's were going to be transferred and It 

was being conjectured who would be transferred and 

wherefrom to where. And when this episode came to nearly 

an end I.e. when the decision was taken, the concerned 

file, as per the procedure in practice, should have been 

sent to the hon. Governor. Who should have sent the file 

to hon. Governor. 

It should have been sent by the concemed department 

i.e. department of home affairs. When all the formalities 

were completed and the decision on transfers was taken, 

the department of home affairs sent the file containing that 

decision to its advisor. The hon. advisor was to send It to 

the Governor through the Chief Secretary, but It was not 

sent through the Chief Secretary. But it is necessary to 

know as to why this tile was straightway sent to the 

Governor and why the Chief Secretary was removed from 

this loop? Old the Chief Secretary know that any 

discussion like this is taking place and whether his advice 

was taken or not on the proposals of posting and transfer? 

15.31 hr •• 

[SHAI ARJUN SETHI In the Chsit1 

Mr. Chairman, Sir, the news published In the news 

papers shows that the Chief Secretary was a member of 
a four members Committee. There was a Chief Secretary 

in that four members Committee. Second member In the 

Convnittee was an advisor. Third member, a Director 

General of Police and fourth a Home Secretary. It was 
published in the newspapers that this Committee held 

discuaaion on that and after a long discussion they formed 

a table showing details of transfers. What happened to that 

table further? It is necessary for us to know as to whether 

the hon. Chief Secretary had asked for that tile or not? 

News revealed that the file was not sent to him. Also, news 

appeared in the newspapers that the hon. Govemor did 

not even see this file and the transfer orders were issued 

before this. 

What Is most serious maner Is that as to how the 

transfer orders were Issued without the approval of the han. 

Governor. Accountability should be fixed for that. And when 

It came to fix the accountability, perhaps the Home 

Secretary was asked to go on leave i.e. the Home 

Secretary did not do what he should have done. I am 

saying so on the basis of news published .in the 

newspapers in this regard. As per the practice, he shouid 

have sent the flies of the concemed Minister to the hon. 

Governor through the Chief Secretary, but he did not do 

so. I think, If the responsibility Is to be fixed In this regard, 

the Home Secretary, Government of Bihar, should be held 

accountable. if the Chief Secretary has gone on leave, then 

I think, he should be asked as to why he is annoyed. If 

he is annoyed for the reason that he has not been 

consulted, then what about the news published in the 

newspapers which say that he was a member of a four 

members Committee and his point Is well taken, his advice 

was taken. On which stage did he then feei that he had 

not been consulted. There is a need to know it in detail 

as It 'S a very serious matter. No Chief Secretary of a state 

goes on leave In such a manner. He does have some 

reason to go. And what was the realon In his case? If he 

says he had no information about It, how Is It poealble 

then? He has been a member of that four mernbera 

Committee and that Committee has held dlscuuion on It 
not for a single day but continuously for four days. If we 

hold a discussion in the House about the Governor, I 

notice in this regard should be given ten days before 
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holding such dilCUSllon as per rules. So, I shall not and 

would not like to hold discuSsion about him. But It is itself 

strange that the Chief Secretary goes on leave just for the 

reason that he assumes, the file was not sent to the 

Governor through him. It's his own view that he thinks so. 
I would like to make an appeal to the Minister of Home 

Affairs that he should throw light on the point whether the 

news published In newspapers are true or whatever I have 

said, is true. Similarly, there has been casting of aspersions 

on the Governor, sometimes on his advisor or on any other 

person. If it is a fact, the accountability for the same should 

be fixed on the Home Secretary. It is my point of view that 

the Govemor does not seem to be Involved in this maner? 

.. (Interruptions) 

SHRI KHARABELA SWAIN (Salasor.) : Who signed 

that notification? . .(Interruptlons) If the Chief Secretary 

did not know, how the notification was issued? . . 

(Interruptions) 

[English} 

MR. CHAIRMAN: Mr. Swain, please take your seat. 

Nothing will go on record except what Shri Nlkhll Kumar 

Choudhary says. 

(Interruptions)" 

manslstlon} 

SHRI NIKHIL KUMAR : I want to say that it should 

found out as to how the notification was issued. As per 

the Information appeared In newspapers the file was not 

returned to Home M.lniltry and the notification was Issued. 

Why did it happen and at whose behest and who should 

be held responsible for that. 

Govemor's approval Is not ensured until he signs the 

file and the file is returned and even then the notification 

was issued, how was it issued? I request the Hon. Home 

Minister to enlighten us about it as it is very strange that 

°Not recorded. 

... alBlhar 

we are not holding anyone reapon8IbIe for this vtoIatton 
of rule of bueiness ... . (Interruptions) 

{Englllh} 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal) : Can 

he yield for a moment? 

[Translation} 

He must have read this also that Hon. Govemor has 

spoken to certain newspapers and T.V. channels that that 

is his decision and he won't change that. If it was not his 

decision what could be the need to say so on television? 

. . . (Interruptions) 

SHRI NIKHIL KUMAR : Sir, the fact is that both he and 

I know at what stage hon. Govemor said all this. . . . 

('tDnupIIons) 

(English) 

MR. CHAIRMAN : Shri Khanduri, please take your 

seat. 
(Interruptions) 

[Translation} 

MAJ. GEN. (RETD) B.C. KHANDURI (Garhwal) : Then 

why did he mention newspapers? . .(Interruptions) 

SHRI NIKHIL KUMAR : This is right. At the statement 

of Hon. Govemor has been published In newspapers, I 

submit that I don't know the Ins and outs of maners. I am 

telling what I have come to know form newspapers only. 
Our Hon. Home Minister should have complete information 

about this maner and I think that he must be knowing. He 

may kindly shed light on this issue and explain whether 

the file which should have reached the Govemor through 

Chief Secretary, did at all reach him through the same 

channel or not. If it did not, then what was the reason 

therefore and at whose behest was it done? Who should 

be held responsible? 

[English} 

SHRI SHIVRAJ V. PATel: Sir, is It necessary for us to 
discuss the transfers in a State? If the Parliament is going 
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to dl8cusa and decide how the tl'llntf .... have taken place, 
weH let It be In that shape then we wlH diseuse. We are 
dilCUlSlng whether the Presidenr. Rule should be 

continued or not and lew and order. While dlscUlling law 
and order, we are dlsculling individuals, we are 

dilcUlslng tranefers. . . . (Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANOURI : He is talking 

about accountability. . . .(Interruptions) 

MR. CHAIRMAN: Please sit down. 

(Interruptions) 

[Ttanslation) 

SHRI SUSHIL KUMAR MODI (Bhagalpur) : I just want 

to say that the motion that has been moved. . . . 

(Interruptions) 

(English) 

MR. CHAIRMAN : After Shri N1khll Kumar, you will 

speak. When your tum comes certainly you will speak, Shri 

Modi. 

{Translation] 

SHRI SUSHIL KUMAR MODI : I am saying only this 

much that the motion moved includes transfers also. . . . 

(Interruptions) 

MR. CHAIRMAN: It's Ok, you can speak in when your 

turn comes but not now. Please take your seal 

(Interruptions) 

SHRI KHARABELA SWI\IN : Why the Chief Secretary 

is on leave. He II also instrumental to move this motion. 
.. . (Interruptions) 

MR. CHAIRMAN: Shri NjkbII ~umar, you please speak 

under rule, what the Hon. Home Minister has said. You 
need not speak about transfers and appointment8. 

(Interruptions) 

SHRI KHARABELA SWAIN : All these things are 

mentioned in letter 88 to why the Chief Secretary has gone 

on leave. Then how doea the honourable minIIter Ny that 
It won't be possible to dllCUlllI? . . (lnterruptioM) ThiI .. 
the subject. It is the motion ... • (lnterruptiolM) 

MR. CHAIRMAN : it II all right. You pleae lit down. 

(English) 

MR. CHAIRMAN: Nothing will go on record except the 
speech of Shrl Nlkhil Kumar. 

(Interruptions) 

(Ttansl.tlon) 

SHRI NIKHIL KUMAR : Mr. Chairman, Sir, I was just 

explaining the circumstances that led to the Chief 

Secretary to proceed on leave .•. . (Interruptlons) 

MR. CHAIRMAN : Ram Krlpalji, you sit down pi ..... 

Please do not interrupt. 

(English) 

Your hon. Member Is speaking on your behalf. 

(Interruptions) 

{Translation] 

SHRI NIKHIL KUMAR : I was saying It on the balis 
of newspapers which I had read as to the Chief Secretary 

went on leave. . . .(Interruptlons) 

(English) 

SHRI SHIVRAJ V. PAUL: Sir, I am sorry, I need to speak 
here when he Ie speaking. But am I expected to comment 

on what appears in the newspapers? You cannot quote 

the newspapers. The rules provide that you cannot quote 

the newspapers here. You have to see what has appeared 
In the newspapers, collect your own information, come to 

a conclusion and then say whatever you want to .. y on 

the floor of the House. 

Now, the hon. Member from that aide quoted the 

newspaper extensively. He is quoting the etatementa made 
by thoee people who have not met me. I have no 

opportunity to meet them. I am expected to explain whether 
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that statement II correct or not, and what Is the correct 

position. These are not the Issues before UI. There are only 

two Issues before us. One is the extension of the 

President's Rule, and second is the. law and order lituation 

in Bihar. The statements made by the indlviduall are not 
before us ... . (Interruptions) 

MR. CHAIRMAN : Hon. Home Minister, your own 
Member is speaking. Whatever he has spoken, he has 

spoken specially on the situation arising out of the Chief 

Secretary of the State proceeding on leave. On that point 

he is speaking. So, you can refute it or you can correct 

It. 

SHRI SHIVRAJ V. PATIL : I wW Mt be able to reply 
to all these points within the time allotled to me. At the 
end you will say; -For how much time you are going to 

speak?- If the points which cannot be raised. . . . 

(Interruptions) 

MR. CHAIRMAN : The hon. Home Minister can speak 

for as much time as he likes. 

(Interruptions) 

MR. CHAIRMAN : Nothing will go on record except the 

statement of Shri Nikhll Kumar. 

(Interruptions)" 

SHRI NIKHIL KUMAR : Now, I come to the question 

of extending the President's Rule in Bihar. It is a fact that 

the months of Juty and August are the months where rains 

are at their fiercest best. The entire area of north Bihar is 

flooded. I am not very sure whether the Information given 

by the han. Member is correct that there is no flood there 

this year. Already, there are certain districts of north Bihar 

which have been cut off from the rest of the State, and 

it Is enti~ly because of the flooding of this area. In fact. 

I am unable to go to my village because of the fact that 

there are no roads there. The roads are all lubmerged in 

water. That has come because of the rains and th8 water 

-Not recorded. 
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that has been brought to I .. from. the Nepaleee. rivera. 

There Is a great deal of· water problem in tI'Ie northem 
diatrict8 of Bihar. To hold an election in ~ oondItions 

would be extremely lnadviaable. let U8 say. - even if It II 
accepted - that the elections had been annotMlCed and 

they were to be held now in July or August. and the rains 

had come. Then, there would have been a great deal of 

crittclsm as to why elections were to be scheduled when 

everyone knows that these are the monsoon months and 

these are the months when the entire north Bihar Is cut 

off because of floods. These are unexpected things. But, 

we go by certain meteorological reasons and our past 

records. Take for Instance Mumbai. The type of reins that 

have hit Mumbai just now is unprecedented. Who knew 

about them? If, let us say, a similar type of rains had hit 

north BIhar would it have been advisable, would it have 

been proper or wise to organise elections in these 

months? So, I do not think this is a very correct situation 

that because there is no flood, the elections should have 

been announced. The basic thing Is that the Election 

cOmmission has - not once but twice - sent its teams to 
Bihar to make an assessment of the situation there. One 

is not privy to the reports that these teams have given to 

the Election Commission, but one can presume from what 

has happened that obviously the teams that have gone 

there have not found the conditions conducive enough to 

hold elections. That is why no elections have been 

proposed Immediately. 

The third thing is this. We are very interested In seeing 

that in Bihar law and order situation Is restored. There have 

been enough comments in the House about the situation 

In Bihar. The fact is that some time ago there was 

reluctance on the part of the central agencies to undertake 

works of development in Bihar. 

Now, the same Central agencies are today going 

around the State, making a survey of the areas where they 

are supposed to start the construction work, and the· 
necessary procedures that have to be adopted before any 

work order is issued are being followed now. I think, very 

soon now, the work of construction such as of roads win 
begin. This Is an excellent example of how the law and 
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order Iftuation in the State II conducive to the wortc cit 
dev.lopment. I cite you the In.tance of the Golden 

Quadrilateral project, 260 kilometre. of the National 

Highway No. 2 run. through the State of Bihar. The work 

on that has been going on without any hindrance and 

without any interruption. Even though this stretch goes 
through areas which are plagued by Left Wing extremism, 

there has been no stopping of the work there. These are 

the things which you should take into account as 

parameters to decide whether there are any improvement 

In the law and order situation or not. 

I think, there is not only the question of construction 

of roads but there are other things. Certain thermal power 

projects have been given to the central agencies. They 

have gone and inspected the site and they are now ready 

to begin work on the revitalization or the revival of these 

thermal power projects in different area8. When they can 

do it, they are obviously finding the condition conducive 

to such work and it· is a direct instance or reflection on 

the law and order situation. I, therefore, think that neither 

on the pOint of view of the law and order situatton nor on 

the point of view of the climatic condition or the case of 

obstruction due to certain weather conditions, there Is 

enough ground today to think that the President's Rule 

should be extended and the election should be held when 

due, after the President's Rule. 

[Translation] 

SHRI SUSHIL KUMAR MODI : Mr. Chairman, Sir, 

through you kind permission I would like to come forward 

because I have 80 many documents which are difficult to 

be kept here. 

MR. CHAIRMAN : All right, you can come forward and 

speak here. 

SHRI SUSHILKUMAR MODI : Thank you. Sir, I rise 

to speak In favour of the motion and against the extension 

of the period of President .. rule. To begin with, , would like 

to read out a question from the discussion on Article 356 

in the Constituent A88embly. Dr. B.R. Ambedkar has then 

said. 

{English] 

"I ...... the finn belief 1ha'the .mergency power 

Inherent In the pl'OYlalon would be Invoked in the 
rarest of cas ... As Indian democracy mature. the need 

to do so would become less completing, reducing the 

article to a dead letter." 

{TranslBtlon] 

He had said that time will come when the Article 356 
would be a dead latter. But Shri B.P. Jivan Ready has 

commented in the Shri S.R. Sommai case. 

{EngNsh] 

"Instead of remaining a dead letter, It is proved to be 

a death letter of a score of State Govemments and 

Legislative Assemblies." 

{Translation] 

Mr. Chairman, Sir, Instead of remaining a dead letter, 

the Article 356 proved to be a death letter for many state 

govemments In Bihar also met the same fate. The 

Legislative Assembly of Bihar was dissolved within eighty 

days only. The elected MLA's could not even take their 

oaths. They did not even enter the Assembly House nor 

did they got any salary. It is first Incident In the 

parliamentary history since the Independence of the 

country. Article 356 has been imposed 125 times after the 

Independence of this country. 

But this is for the first time when the Legislative 

Assembly was dissolved before the MLA's were swom and 

It was duly constituted. 

SHAI ILYAS AZMI (Shahabad) : It has happened in 

Kerala. 

SHAI SUSHIL KUMAR MODI : There are five such 

instances as elections were conducted but Govem"18nts 

could not be formed there i.e. in 1966 In Kerala, in 1971 
In Orissa, 1987 In Raja8than and 1996 and 2002 In Uttar 

Pradesh but no govemment could be formed. But 

legiltaM a ... mbIy was not dluolved an~e. Here 
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thia 1& the first incidence In partiamentary hlatory when a 
legislative ueembty w.. di880Ived within eighty days 

without forming Govemrnent. 

The words the Hon. Minister of Railways used for the 

Members of dissolved legislative assembly are 'hey are 

not ex-MLA's but they are MLA's of unprecedented history. 

Those are the MLA's who did not enter either of the Houses 

of legislative and become ex-MLA's. It was made an 

allegation to dissolve the House that It was a horse trading. 

Our elder brother Nltlshji quoted It elaborately. The back 

ground of horse trading was being created long time back. 
It was being planned to dissolve the assembly before 

twenty days i.e. on 27th April and his excellency, the 

Govemor of Bihar gives statement that some political 

parties are taking recourse to horse trading and communal 

card is also being played. What type of communal Incident 

did take place there? His excellency, the Governor is 

saying that he got the Information about horse trading and 

communal card was also being played. 

Mr. Chairman, Sir, on 17th May I.e. four days before. 

{English] 

"The Govemor claims that he had information from 

various sources that acme Parties were indulging in 
a horse trading to lure the LegI8lators into their fold.· 

When I replied to the honourable Govemor then the 

honourable Governor stated." Mr. Singh states that he 

had made the statement on the on-going horse trading 

as a documentary evidence to support It. Am I 

supposed to make publie those documents merely to 

prove that my allegations are true? Do I need to 

release the report of the Intelligence Agenciear 

Mr. Chairman, Sir. I am quoting this thing becauee his 

excellency Govemor NY' that he has documentary 

evidence that horae trading In BIhar Ia going on. Mr. 

Chairman, Sir, two days after the day IegIeIatIw IIIHfnbIy 

was dIuoIved, the Governor said that the matter related 
to horae trading Is being examined and Firat Information 

• 

Stale til Bih.r 

Report will be registered against pet'8On8 Involved 

therein. 

"An FIR will be lodged against those persons who are 

indulging in horse trading· He said that he had received 

complains regarding horse trading of UP MLA's and the 

MLA's were forcibly taken to unknown destination under 

the threat of guns. Efforts were made to buy them with 

allurements. 

He said that there w .. no other way than diuoIvlng 

the Vidhan Sabha to protect the democracy from being 

blemished. 

Mr. Chairman, Sir, not only this, he further states on 

18th that he has concrete evidences ... . (Interruptions) 

SHRI RAM KRIPAL YADAV : I am on a point of order. 

. . . (Interruptions) 

{English] 

MR. CHAIRMAN : Order please. 

{Translation] 

SHRI RAM KRIPAL YADAV : I am on a point of order. 

{English] 

MR. CHAIRMAN : Under which rules? 

[Translation] 

MR. CHAIRMAN : Which rule you are talking about? 

SHRI RAM KRIPAL YADAV : Whether It is permitted 

to quote from the newspaper in the House? ... 
(Interruptions) 

MR. CHAIRMAN : You are on a point of order. Please 

quote the rule first. 

SHRI RAM KRIPAL YADAV : Under which rule, any 

hon'bIe member will read the newspaper in the Houee? 
.• . (Interruptions) You pIeaee ... yourself. 

MR. CHAIRMAN: You plaue take your seat. 

(Interruptions) 
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MR. CHAIRMAN : I would request you Mr. Modijl, 

you try to restrict the quotes from the Pre.. wherever 

posslbl •. 

[Translation] 

SHRI SUSHIL KUMAR MODI: Mr. Chairman, Sir, I am 

quoting two lines from the newspaper. This Is a normal 

practice ... . (lnterruptions) 

(English] 

MR. CHAIRMAN : You please quote whatever 

important and possible. 

(Interruptions) 

[Translation) 

SHRI SUSHIL KUMAR MODI : His Excellency 

Govemor stated that he had concrete evidences that 

rupees three to five crores were being fixed for every lingle 

MLA of the State in bidding The Minister of State for Home 

Affairs, Shri Shriprakalh Jalswal visited Bihar after the 

dissolution of assembly and made a statement there that 

he had concrete facts indicative of horse trading. . .. All 

types of allegations have been made ... . (lnterruptions) 

Hon'ble Minister of RailwaY' is present In the HOUle. He 

gave an interview to Mlndia Today" and stated that. . ." Mr. 

Chairman, Sir, he hes made allegation ... . (Interruptions) 

Who is he to make the allegation? The Jharkhand Mukti 

Morcha Incident had taken place in the country itself. When 

the no-confidence motion was brought against the then 

Government of Shri Narslmha Rao, it didn't' have the 

majority. Who was the then Home Minister and who were 

those peopte, wtao paid rupees 30 lakh each to purchase 

the JMM's Members of Partlament. CBI carried out 

investigation ... . (Interruptions) The then Home Minister was 

awarded three year's Imprisonment. The then Prime 

Minister got three years Imprisonment and a fine of rupees 

four lakhs in allegation of hOrN trading of MPs in the 

"Expunged as ordered by the Chair. 

Jharkhand Mulcti Morcha bribery cue. It Is a different thing 

that he wu exonerated by the High Court on technical 

ground later on, however those people are making 

allegatIoN who have been dHp/y indulged in the horse 
trading, With whose lupport, the Government of the 

Hon'ble Railway Mlnl.ter wa. running In Bihar for the 

last 15 years? When Rashtriya Janta Oal did not get 

majority in 1990, 90 MLA'S were made Ministers. In the 

whole world, maximum Ministers were made in Bihar. 

90 MLA'. became Ministers there. Whether It was not 

horse trading? Whether the support was not obtained by 

alluring the MLA's and making them Minister? Whether the 

horse trading did not take place at that time? . . . 

(Interruptions) 

SHRI LALU PRASAD : How many Ministers did Shri 

Atal Bihari Vajpayeeji make at the centre? 

SHRI SUSHIL KUMAR MODI : You are a tainted 

Minister. W,e will not allow you to speak. 

SHRI LALU PRASAD : Tainted one is your leader. 

. . . (Interruptions) 

{English] 

THE MINISTER OF WATER RESOURCES (SHAI 

PRIVA RANJAN DASMUNSI) : As Mr. Modi has cited the 

JMM case, I would only like to appeal to him that one of 

the accused in the JMM case has turned approver. Is It 
not a fact that he was admined In BJp, and his wife has 

been given the ticket? Please do not talk of moral values. 

.. . (Interruptions) 

[TraMlstlon] 

SHRt SUSHIL KUMAR MODI : She belongs to my party 

but she was not convicted, at all. The person, who has 

been convicted Is the Governor of Bihar. The person who 

has been sentenced for three years by the High Court and 

CBI'. special court, Is Shri Buts Singh, the then Home 

Minister and the Governor of Bihar at present. 

eNot recorded. 
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{English] 

SHAI MADHUSUDAN MISTRY (Sabarkantha) : Sir, 

why Is he talking about the Govemor of Bihar? We cannot 

discuss the Governor's acta in this House ... . (Interrup-

tions) 

{Translation} 

SHRI SUSHIL KUMAR MODI : As such, I said that 

fifteen years back ... . (Interruptions) 

{English] 

SHRI MADHUSUDAN MISTRY: They do not have any 

right to discuss the acts of the Governor .... (Interruptions) 

{Translation] 

MR. CHAIRMAN : Shrl Mlatryjee, pleaae, you be 

seated. 

(Interruptions) 

SHRI SUSHIL KUMAR MODI : Mr. Chairman, Sir, the 

hon. Minister for Railways is sitting here. There is not a 

single party in Bihar which has not been broken by him 

to muster a majority. He split the 13 MLAs of the Bharatlya 

Janata Party to gamer a majority. I would like to remind 

him that he spilt the eight MLAs of the Jharkhand Mukti 

Morcha and got a group of Krishna Marandi formed to 

prove his majority. Waa there no horse trading at that time? 

Today there is horse trading? 

{English} 

MR. CHAIRMAN: Hon. Members, order pie .... 

(Interruptions) 

{Translation] 

SHRI SUSHIL KUMAR MODI : Mr. Chairman, Sir, the 
CPI (ML), the Communist Party in supporting the 

Government In Bihar, the Bahujan Samaj Party Ia 
aupporttng the UPA Govemment Today, Congntaa party Is 

In Government, just name any of the party in Bihar which 

Slate of Bihar 

has not been split during the last fifteen years and their 

Members have not been made Ministers to muster a 

majority. When the MLAs split and went with them this act 

was done on the basis of principles and when the MLAa 

of the Lok Jan Shakti Party split to come with us, they are 

levelling allegations. I want to know that H horse trading 

has taken place In Bihar, then why FIR has not been 

lodged till date? Now, more than two months have elapsed 

since the Legislative Assembly was dissolved, but till date 

why did the Govemor not call any MLA to talk with him? 

He said that they were forcibly, at gun point taken to 

Jharkhand. Is Jharkhand In Pakistan? Is going to 
Jharkhand a crime? No FIR was lodged and tell me any 

piece of Information that any MLA .... (Interruptions). Mr. 

Chairman, Sir, either I should sit down or you ask them 

to remain silent. How will I speak ... . (Intenuptions) 

{English} 

MR. CHAIRMAN : Nothing would go on record except 
the speech of Shrl Sushil Kumar Modi. 

(Interruptions)" 

{TranBlatlon} 

SHRI SUSHIL KUMAR MODI : Mr. Chairman, Sir, no ' 

FIR was lodged, there is no proof. The MLAs who had gone 

to Ranchl and had been roaming there freely, could have 
been got arrested and brought to the Ralbhawan by the 

Govemor to ask the amount in erores they received and 

as to who were bribed. They have got no proof and proof 

does not exist because the Legielative Assembly 

was dissolved only In a planned manner ... . (Interrup-

tions) 

SHRI LALU PRASAD: You apeak the truth under oath . 
. . . (Interruptions) 

{EngHsh} 

MR. CHAIRMAN: Order please. Nothing would go on 

record except Shrl ModI'. speech. 

(IntefrIIptIoM) 
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(TI'anslatlon] 

SHRI SUSHIL KUMAR MODI : Mr. Chairman. Sir. the 
Tenth Schedule of the Constitution was made to put a 

check on thi8 horae trading being done through tempta-
tions. It has been provided for In the Tenth Schedule that 

If two-thlrds of the MlAs IPIIt aod go with a pal1lcUlar party, 

It would not be considered horae trading. but would be 
deemed as a merger. The leaders of the Lok Jan Shakii 

Party made an approach, took a stand as no Govemment 

was being formed. The MLAs of Bihar revolted and took 

a decision that the two-thlrd , Member would unite to merge 

with the JD(U) or other parties. Is there any crime in It? 
.. . (Interruptlons) Why was this Tenth Schedule made? 

{English] 

SHRI PRIVA RANJAN DASMUNSI : Shri Nltlsh Kumar 

Is an hon. Member of this House ... . (Interruptlons) 

MR. CHAIRMAN: Nothing will go on record except the 

speech of Shri Sushll Kumar ModI. 

(Interruption,)" 

{Translation] 

SHRI SUSHIL KUMAR MODI : Mr. Chairman, Sir. an 

astute and ahrewd person was involved In horse-trading. 

He is master of horse-trading and they are leveling 

allegations against us. 

MR. CHAIRMAN : Order. order: Please. Shri Modlji 

please come to the subject you have mentioned thEl word 

horse-trading but do not do 80 every now and then. 

SHRI SUSHIL KUMAR MODI : Mr. Chairman. Sir, late 

night Cabinet meetings have been held twice during the 
last 15 months after the formation of the U.P.A. Govemment. 

One of the Cabinet meeting was held when hon'ble 
Minister of Railways Shri Lalu Prasad paid a viIIt to 

Godhra. H. Is 80 dellcat. that he sustained lICfatchea when 

a wat.r pouch was hurted at him and h. was wounded 

and then • meeting of the Cabin.t was Convened at 11 

p.m. In the night. The other meeting was convened at 12 

-Not recorded. 

O'clock In the night when the BIhar AIIMnbIy WM to ~ 

dIaIOIved. Hon'ble MInIater of Home Affair. Shri Shlvral 

Patll ia IittIng here. I would like to know from him as to 
how many tI,.,.. CabInet meetingI have been convened 

late In the night during the last 15 months ... . (/nterrlJptiolw) 

Mr. Chairman, Sir, I take my ... t If I am not allowed to 
speak ... . (I""~) 

MR. CHAIRMAN : this will not do All of you are 

spealclng togeth.r at the .ame tim.. Nothing will go on 

record .xcept what Shri Modi speaks. 

SHRI SUSHIL KUMAR MODI : I would lik. to know 

from the hon'ble Horne Minister .. to how many II,.,.. 
CabInet meetings have been convened late In the night 

during the last 15 months? They aired • false news on 

the T.V. that • bomb h.d .xloded In a Cinema hall of Deihl 

and meeting of the Cabinet wa. Convened at 12 O'clock 

in the night. What was the urgency for holding the Cabln.t 

meeting at night. A Fax message was sent to Moscow 

where the Hon'ble President was on a vlalt. He wal made 

to wake up till 3 A.taI. in the night and the Bihar Assembly 

was dissolved through a Fax messag •. Th. newly elected 

assembly whose members had not even been adminl.-

tered oath, was dissolv.d. I would like the hon'ble Home 

Minist.r to reply what was the emerg.ncy for holding the 

Cabinet meeting at 12 P.M. in the night? The Government 

could have waited for 6 months when the President's Rule 

was in force for six months but what was the rational. 

behind the dissolution of the Stat. • ... mbly within a 

period of just eighty days? 

Mr. Chairman, Sir, Shri Nltish Kumarjl has quoted 

a statement made by the hon'ble Home Minister In 

this House wherein he had luggetted that If the 

legislators desired 10, they could make efforts to form the 
govemment through mutual negotiation., but tf his speech 

delivered yeII.rday In the Rajya Sabha were to be 
evaluated In terme of mertes, even minus martca wit ~ too 

much. 

(Engn.h] 

lquote: 
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"The Govemor would certainly have allowed the 

Government to be formed If the leaders of different 

parties ....• 

{T,."..lJonJ 

Mr. Chairman, Sir, either you silence the Members or 

I take my seat. 

SHRI ASHOK PRADHAN (Khu~a) : Mr. Chairman, Sir, 

This is not done? What are they doing? Is It the way? 

These people are shouting sitting over there and not 

aHowing the hon'ble Member to speak ... . (Interruptions) 

MR., CHAIRMAN : The Interruptions wW not go on 

record. You speak. 

(Int6rruptionsr 

SHRI ASHOK PRADHAN : It Ie surprising these 

people, are Interrupting while aitting ... . (Interrupt/OM) 

MR. CHAIRMAN : Goyal Sahib, Please sit down. 

Whatever you speak will not go on record. Please take your 

seat. 

(Interruptions)" 

(English) 

MR. CHAIRMAN: Shrl Ram Krlpal Vadav, I request you 

to be allent please. 

{Translation} 

This is the Lok Sabha, the Parliament of India. 

Therefore, please keep quiet. The habit of speaking too 

much Is not good. 

(Interruptions) 

SHRI SUSHIL KUMAR MOOI : Mr. Chairman, Sir, I was 

saying that the hon'bIe Home MInister had stated In this 
very House that I would welcome if the newly elected 

legislation further the process of Govemment formation 

-Not recorded. 

through mutual negotiations. I am quoting the Ilatement 
made yesterday In the Rajya Sabha. 

He says : 

•.. .if the leaders of different parties had come together 
and said that they would join hands and form a 
Govemment, It was not that the leaders were talking 
to each other. It was the Members who were talking 
to each other.-

(TI'ans/atlon) 

The hon. Minister for Home Affairs was contending that 
the leaders were not negotiating among themselves, rather 
the hon. Members were interacting among themselves. So, 
I cIIuoIved the Legislative Assembly. If the Minister for 
Home Affairs of the Union of India has made such a 
statement In the supreme institution of the country that the 
hon. Members were holding discusalons among them-
selves and not the leaders . You said and I quote that if 
leaders were not doing as per the wishes of the Members, 
had they done any wrong. This Is your statement given in 
the Rajya Sabha. 

SHRI SHIVRAJ V. PATIL : If you be seated, I would tell 
you, otherwise I would tell you later. Look, there is the tenth 
schedule in our constitution which says that If 
the two-third Members cross over from one party to the 
other party, then only they can remain Members of the 
House, Otherwise their Membership gets terminated 
and If two or four Members go there Jointly to hold 
discussions and they are not holding It in Patna but at 
Raipur and more so furtively at a hotel, it denotes 
that. ... (Interruptions) the talks being held are ... . (Interrup-
tlons) 

SHRI UDAV SINGH (Purnea) : Where did you get the 
information from? 

SHRI SHIVRAJ V. PATIL : I have got the letters. • 
.• . (Intet7Uptions) As such, If any member defects one party 
and Joins the other party in such a way, the Government , 
so formed cannot last even for two days because their 
membership gets terminated and so the Governor 
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permitting the fonnation of luch a govemment hal to 
Invariably keep In account this fact •.• . (In,.rruptIonsl 

MR. CHAIRMAN : The point you are mentioning can 

be . mentlon!J(t by him al wen. You please be seated. 

SHRI SUSHIL KUMAR MODI: Mr. Chairman, Sir, I was 
making another point, I was contending that he said that 

'n the leaders were talking' you have sald that-

(English] 

-If the leaders of different parties had come together 

and said that they would join hands and form a 

govemment. It was not that the leaders were talking 

to each other. It was the Members who were talking 

to each othef. 

[Translation] 

Whether there is any wrong in Members having talks 

among themselves or to go to Raipur or Deihl to hold 

meetings. In which article of the constitution it is prohibites 

visiting a particular part of the country to hold mp.etings. 

... (Interruptions) About the Legislative Assembly which has 

been dissolved, it is being said first that we have 

documentary evidence and proof of two crores, five crores. 

But when the matter came up of filing an affidavit in the 

Supreme Court, then It was not contended that we had 

got the documentary evidence. Then it i8 said that: 

(Engnah) 

-. . .It was arrived at on the basis of the reports of the 

governor, which reports In turn are baaed upon validly 

formed assessment -that unless the Assembly was 

dissolved, horae-trading and unethical practice will be 

at work .... 

(Translation) 

It means that there are apprehenlMonl of honIe trading. 

I would like to submit to Palil SahIb that " he had the 
courage, he could have presented evidence In the 
Supreme Court. But you are saying before the Sufnme 
Court that there were apprehen810na of holM trading In 

Bihar and only on that basis the Legislative Assembly of 
Bihar was dlesolved. I, through you, Sir, would like to know 

from the hon. Minister for Home affairs and the Union 

Government that the two reports of the Govemor dated 

11th AprIl and 21st May on the baaia of which the 

Legislative Assembly of Bihar was dla8oIvecl, could have 

been presented In the House n the courage had been 

there. No document can be confidential for the august 

House. This Is not an accord between India and China, 

it Is a report of the Govemor on the basis of which the 
Legislative Assembly of Bihar wal dissolved. Through you, 

Sir, I would like the Union Government to make those two 

reports public, lay them on the table of the House so that 

the whole country could know where horse-trading was 

being carried out, who were the people involved in it and 

how the Assembly of Bihar was got dissolved. 

Mr. Chairman, Sir, I am pained with the fax sent from 

here. I do not know what report had been sent to him, the 

han. Pr88ident, had he wished so, could have taken a legal 

advice which I do not know, he took or not - But he 

definitely should have been given the legal advice .... 

(Interruptions) 

{English} 

SHRI P'RIYA RANJAN DASMUNSI : Sir, I rise on a 

matter of decorum. Can we consider and discuss whether 

the President of India was advised. properly or not? The 

office of the President can never be questioned in this 

manner. You can discuss the substantive motion. But the 

office of the President cannot be questioned, and it has 

never happened like this. Therefore, I need your guidance 
In this matter. 

[Translation] 

SHRI SUSHIL KUMAR MODI: Mr. Chairman, Sir, I am 
saying that he has been misled. 

MR. CHAIRMAN: Do not apeak anything about the 
hon. President. 

SHRI SUSHIL KUMAR MODI : I am Hying that his 

Excellency President was misled and wrong report was 
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eent to NIn. I cannot .. yIng about him but the Leglatattve 

AaembIy wu dialolved ... . (lnterruplJons) 

MR. CHAIRMAN: It II not proper to quote the name 

of honourable President. 

SHRI SUSHIL KUMAR MODI: But I was expecting that 

he would take legal advice. That decision could have been 
sent for consideration to the Cabinet onee again. He could 

have Hid that he would take decllion thereon after 

returning from Russia. 

Mr. Chairman, Sir. Legislative Assembly of Bihar was 

dissolved because he knew that if that night Is gone. then 

Nltish Kumar will claim majority ~!T'OW at 12 '0' ctock 
In the morning and as he got this Information. Legislative 

Aaembly of Bihar was dllSOlved after calling a meeting 

of the Cabinet at 12 '0' clock In the night. Mr. Chairman. 

Sir. when I wu a child and used to play Gully Danda and 

then If any naughty boy was been 1008ing the game. then 

he would run away with Gully Danda so that he could not 

lose the game ... . (lnterruptions) 

SHRI LALU PRASAD YADAV : You were born In town 

and you talk of Gully Danda ... . (Interruptions) 

SHRI NITISH KUMAR : Why are you saying Patna a 

town, it is like a village ... . (Interruptlons) 

SHRI SUSHIL KUMAR MODI : The Minister of 

Railways felt that 'Na Rahega Baans Aur Na Bajegl 

Bansuri: (If there II no root. there would be not fruit) Let 

Legislative Assembly be dissolved. It is Rabrl Devl who 

should become the Chief Minister failing which none other 

should become the Chief Minister. These people thought 

that it Is their birth right to rule in Bihar. 

Wheneller elections are held In Bihar. Ruhtriya 

Janta DaI has not got maforIty except once In the 
year 1996. It achieved 166 seats in 1996 which wu 

reduced to 115 In 2000 and now it haa come down 
to 75. 

1'.20 In. 

Lalujf you have misconception. Now whenever 

election will be held. you win not croS8 the number SO. 

. • . (Interruptions) 

MR. DEPUTY·SPEAKER : Shrl Ram KrlpalJl, what Is 

the problem with you? You sit down please. . . . 

(Interruptions) 

[English] 

MR. DEPUTY·SPEAKER : Nothing will go on record 

except the speech of Shrl Modi. 

(Interruptions) • 

SHRI SUSHIL KUMAR MODI : Sir. there is no need 

to say anything about law and order situation in Bihar. Our 

ally Nitishjl has said that Shri Sadhu Yadav had to sit on 

dharna. First time in period of 15 years the brother in lar-' 

of honourable Minister of Railways had to sit on dhama 

because his one ally had been murdered. Shri Ram Krlpal 

Yadav was attacked. He had to run away to save his life. 
.. . (Interruptions) 

Sir. today he is boasting here and it is he whose cloths 

were tom out and his own party peop~ drove him away 

and he had to run away to save his life. Law and order 

situation in Bihar has been deteriorating for the lost two 

or two and half months. It Is not Patna where the hon. 

Minister can display his power ... . (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER : Please sit down. 

[Translation] 

SHRI SUSHIL KUMAR MODI: Sir. SP of Slwan In Bihar 

was transferred. The way _IectIons were held In Slwan this 

time. such typea of election were not held there for the , 
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last fifty years. These people pose themselves 88 lion, but 
they had to run away from there like a Jadcal. They did 
not dare to go to Siwan and SP of Siwan was transferred 

by mounting pressure. Laluji you will have to face the 

consequenoes In this election. You listen clearly that Sanjay 

is nCit only" the name of any SP; he has become hero In 

Bihar ... . (Interrupt/ons) K.K. Pathak and Sanjay are those 
police officers who the challenged the regime and power 

was used to get those officers transferred 

... (Interruptions) 

{English] 

MR. DEPUTY·SPEAKER ; Except the speech of Shri 

Modi, nothing will go on record. 

(Interrupt/onsj* 

{Translation] 

SHRI SUSHIL KUMAR MODI ; Sir, it is being said that 

these officers wanted their transfer themselves. ··Dozens 

of people in Bihar want their transfer and their petitions 

are not considered. Will these people consider the 

applications of those people for transfer? A Fifty five years 

old promoted has been made SP of Siwan. He suffered 

heart attack and his BP also went higher. His Excellency 

said that you. . . . 

He was wamed by the hon. Governor that he 

might lose job if he did not join his duty al Siwan. This 

is the way Bihar is being governed. The Secretary, 

Election Commission went on leave and the Home 

Commissioner has also gone on leave. The Governor is 

in Delhi" ... . (Interruptions) 

{English] 

MR. DEPUTY·SPEAKER : I will see It. 

{Trans/ationi. 

SHRI LALU PRASAD : The names of those persons 

sholJld not be mentioned who are not its Member. . . . 

(Interruptions) 

"Not recorded. 
""Expunged as ordered by the Chair. 

SHRI SUSHIL KUMAR MODI : I have not mentioned 

any name· .. . (Interruptions) 

{English] 

MR. DEPUTY·SPEAKER : I assure you hundred per 

cent that It will be expunged. 

{Translation] 

SHRI SUSHIL KUMAR MODI : Sir, so far as the 

transfers being made in Bihar are concemed, I do not 

know"· who are those ... . (Interruptions) 

MR. DEPUTY·SPEAKER : Again, you are mentioning 

names. It will not go on record. 

SHAI SUSHIL KUMAA MODI : The posts of police 

officers are undergoing a process of bidding inside Aaj 

Bhawan. 

{English] 

MR. DEPUTY·SPEAKER : You should conclude now. 

{Translation] 

SHRI SUSHIL KUMAR MODI: Because of this, the law 

and order situation in Bihar is so bad ... . (Interruptions) 

{English] 

SRI PAIYA RANJAN DASMUNSI : Sir, I am on a point 

of order ... . (Interruptions) 

MR. DEPUTY·SPEAKER : What is your point of order? 

SHRI PAIYA RANJAN DASMUNSI : That any substan· 

tive motion under Rule 184 shall apecify the subject and 

the subject has been specified clearly by Shri Nitlsh Kumar. 

.. . (Interruptions) The deteriorating law and order situation 

under President's rule and subsequent transfer of the Chief 

Secretary ... . (lnterruptions) Under what substantive Motion 

the conduct or the Governor and the members of the family 

be dlscUSHCI? Where is 'that 

·Expunged as ordered by the Chair. 

·"Not recorded. 
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Motion? Otherwise, it should be expunged ... . (Interrup-

tlons) You have to di80USS the substantive Motion. . . . 

(Intflrruptione) 

MR. DEPUTY-SPEAKER : There is no point of order. 

(Interruptions) 

MR. DEPUTY-SPEAKER : I understand. 

(Translation] 

SHRI SUSHIL KUMAR MODI : Sir, I am not deviating 

from the subject ... . (Interruptions) 

MR. DEPUTY-SPEAKER : There is no point of order. 

SHRI ILYAS AZMI (Shahabad) : Mr. Deputy-Speaker, 

Sir, presently the Governor of Bihar Is also the head of 

the Government of Bihar. So, whatever is being said Is right. 

. . . (Interruptions) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : 

Mr. Deputy-Speaker, Sir, just now, Shri Priya Ranjan 

Dasmunsl was telling that the discussion about someone's 

family should be avoided. I do not know the family about 

which he is going to provide information to us. . . . 
(Interrupt/o",) 

[EnglishJ 

SHRI PRIYA RANJAN OASMUNSI : Insinuation 

should be understood by the Chair, not by the Member. 

. . . (Interruptions) 

(Translation] 

MR. DEPUTY-SPEAKER : Please let me hear your 

speech, only then I c:an apeak. 

SHRI PRABHUNATH SINGH: Mr. Deputy-Spa"'" Sir, 

the Chief Secretary of Bihar WII in a rebeIIl~ mood Md 
the controversy arose due to transfer and poetIng and that 
.... Is being discuaaed here ... • (lnterrlJplJoM)" 

-Not recorded. 

MR. DEPUTY·SPEAKER : I have said that there is no 

point of order. 

{English] 

SHRI UDAY SINGH (Purnea) : Sir, it is extremely aad 
that the Union Ministers sitting here are Inetigating their 

party member. to behave In thi. fashion in this Hou ... 

· . . (Interruptions) 

MR. DEPUTY-SPEAKER : Please sit down. 

Nothing will go on record except the remarks of Shri 

Shivraj Patil. 

(Interruptions)* 

(Translation] 

SHRI LALU PRASAD: It is not right to abuse someone. 

· . . (Interruptions) 

SHRI SUSHIL KUMAR MODI : You are indulging in 

such practices. That is why your condition is so bad. 

· . . (Interruptions) 

Mr. Deputy-Speaker. Sir, he has abused others all the 
time. . . . (Interruptions) 

16.27 hr •. 

(At this stage Shri Rabincler Kumar Rana came 

and stood on the noor near the Table) 

SHRI SUSHIL KUMAR MODI: If he i.s arrogant, he will 
come to know during the election which. group has secured 
people's support ... . (lnterruptlons) 

16.28 hrl. 

(At this stage, Shri Rabincler Kumar Rana and some 

other hon. Members went back to their seats) 

MR. DEPUTY-SPEAKER : Ram Kripaljl, please go back 
to your leat. Fatmiji, you also take your .seat. please. 

(Interruptions) 

PROF. VUAY KUMAR MALHOTRA (South DeIhl) : Mr . 
Deputy-Speaker, Sir, the Mintat.r of ~ affairs is present 
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In the Houae. Should the. MinIster threaten In this way in 

his pretence .... (1memJpt/OM) 

{English} 

"MA. DEPUTY·SPEAKER : Nothing Will go on record. 

(Interruptionst 

(Translation) 

SHRI UDAV SINGH : What is this? Will you threaten 

In the well of the HOUle? . .(lnterruptions) Are you 

glorifying the name of LaluJI? . . (Interruptlons) I shall sit 

down after expressing my point of view. You please sit 

down. . . . (Interruptions) 

[English) 

MR. DEPUTV-SPEAKER : Please sit down. 

(Translation) 

PROF. VIJAV KUMAR MALHOTRA : A decision was 

taken in the Chamber of hon. Speaker that this motion will 

be taken under Rule 184 and it is about the situation 

arising out of the long leave taken by the Chief Secretary. 

It has been stated by him that he is going on long leave 

in protest of the pressure exerted by the hon. Govemor 
on him for doing Illegal work and for not consulting him 

on any issue. This is the specific issue which is the Issue 

of the debate here ... . (Interruptions) The hon. Minister of 

Home Affairs should tell the House whether it is proper 
for the fellow Minister In his Govemment to threaten the 

Members in this very House? He is a Minister of State and 

not a Cabinet Minister ... . (Interruptlons) 

[English) 

MR. DEPUTV-SPEAKER : The motion has already 

been accepted by the hon. Speaker. 

(Interruptions) 

{Translation} 

SHRI SHNRAJ V. PATll : Malhotrajllt Is not so. It is 

not Prot*' ... . (In"rruptio~) 

PROF. VIJAV KUMAR MALHOTRA : At least. five of 

your Ministers have threatened. 

{English} 

SHRI SHIVRAJ V. PATIL : I have to make a submission. 

There are two motions before us - one moved by Shri 

Nitish Kumar and the other one, moved by myself. I have 

moved the Resolution. These are the two things on which 

we are discussions ... . (lntenvptions) 

(Translation) 

MR. DEPUTV-SPEAKER : Please a make your alliance 

partners see the point. 

[English] 

SHRI SHIVRAJ V. PATIL : If we what to discuss the 

conduct of the Governor, the Constitutfon requires that 

a notice for moving a substantive motion with a notice 

of 14 days, has to be given to the Presiding Officer. 

Then only one can discuss the conduct of the Governor. 

Now, here, If once or twice some references are made 

to It, we have not objection to It. But, If some Member 

is getting up and making an allegation not only against 

the Govemor but also against other members of his 

family, without giving a notice and using abusive 

language, it is not correct. My humble submission is that 

you please go through the record. You will find out the 

portion which cannot go on record and delete that from 
the record. Otherwise, we ahall have 10 make an 

application to you saying 1hat these things are not the 

things which can go on record. My submission to you 
is that they cannot make any allegation against the 

Governor. 

{Translation} 

You have uHd abusive language and it Is on record. 
I requeat you not to UN .bua/ve Iquage. . . . 

(lnterruptlon_) 

SHRI ASHOK PRADHAN (Khu~a) : You are hearing 

the abusive language used by us but not the threatening 

language used by them. 
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(English) 

PROF. VIJAY KUMAR MALHOTRA : It is on record. 

[Translation} 

MR. DEPUTY-SPEAKER : Now, Modiji is concluding. 

Modiji, please conclude now. 

{English] 

Now he is going to conclude his speech. 

[Translation] 

SHRI SUSHIL KUMAR MODI: Mr. Deputy-Speaker, Sir, 

the present events in Bihar have led to the lowering of 

the morale of bureaucracy and no IPS or lAS wants to join 

his duty in Bihar. In the recent post two persons, having 

qualified lAS examination and hailing from Andhra 

Pradesh" and Bihar have refused to join their duty In Bihar 

when they were allotted Bihar Cadre ... . (lnterruptions) 

{English} 

MR. DEPUTY-SPEAKER : Names will not go on 

record. 

(Interruptions)" 

[Translation} 

SHRI SUSHIL KUMAR MODI : I am speaking about 

that issue. . .. (Interruptions) 

MR. DEPUTY-SPEAKER : Modijl, you are intelligent 

and a veteran partlamentarian, even then you are 

mentioning names repeatedty. 

(Interruptions) 

SHRI SUSHIL KUMAR MODI : Yes, Sir, now, I shall not 

mention names. Two IPS officers have refused to join their 

duty In Bihar bee.UN of such miserable condition In the 

State. AU these transfers and posting. are being done 

keeping in view the next election going to take place after 

two or three months. BecaUN of that, the Chief Secretary 

had to go on leave. The matter of the dIaaoIutlon of 

"Not recorded. 

LegiMatlve Assembly is pending In the Supreme Coutt of 
India. But, the people of BIhar wiH not forgive thoM who 
got the Legislative Assembly dissolved. Alongwith Rashtriya 

Janta Dal, the Congress, The CPI and the CPI(M) are also 

equally responsible for that act. The ptl'80nB belonging to 

Left parties had demanded the dissolution of Bihar 

Assembly. 

{English} 

MR. DEPUTY-SPEAKER : Hon. Members, please take 

your Beats. 

(Interruptions) 

MR. DEPUTY-SPEAKER : Mr. Goyal, please sit down. 

(Interruptions) 

[Translation} 

SHRI SUSHIL KUMAR MODI : The UPA alliance will 

be wiped out in this election and Nitish Kumarji will 

become the Chief Minister. Laluji, now your time is over. 

Now, the situation has changed to this extent that he is 

compelled to inaugurate milk-booth. Inauguration of a mllk-

booth was done in Patna the day before yesterday. For 

the sake of inauguration, an amount of one crore rupees 

was spent on the publicity of the milk booth worth one lac 

rupees. Due to forthcoming elections, Laluji stooped to 

such a level that he has converted all the programmes of 

Railways into an election rally ... . (Interruptions) 

(English) 

MR. DEPUTY-SPEAKER : Mr. Modi, please conclude 

now. 

[Translation} 

SHRI SUSHIL KUMAR MODI : Mr., Deputy-Speaker, 

Sir, through the Chair, I want to request the regional 

parties to oppose the extension of President's Rule. The 

Members of Samajwadi Party and Bahujan Samaj Party 

should also oppose It as Article 356 will be used against 
their states also In the futur.. So, I request the regional 

parties to oppoee the use of Article 356 and support this 
proponl. 
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SHRI BASU DEB ACHARIA (Bankura) : Mr. Deputy_ 
Speaker, Sir, when any Member of the Bhartiya Janata 

Party speaks of morality, democracy and assassination of 

democracy, I feel astonished at it. Perhaps these people 

do not remember aa to what were the reasons for appalling 

law and order situation in Bihar. During their regime, the 

Bihar Legislative Assembly was dinotved by exercising 

article 356. It was passed in the Lok Sabha. But the AJD 

Government had to be restored in Bihar because they did 

not have majority in the Rajya Sabha. Does Nltish Kumarjl 

not remember that he became the Chief Minister of BIhar 

for 13 days? .. . (Interruptlons) 

[English} 

MR. DEPUTY-SPEAKER : No whispering. Pleaae keep 

silence. 

[Translation} 

SHRI BASU DEB ACHARIA : Perhaps I am wrong. 

Shri Atal Bihar! VaJpayeeJI had become the Prime 

Minister for 13 days and Shri Nltish Kumarjl had become 

the Chief Minister of Bihar for seven days. He did not have 

majority yet he had become the Chief Minister. . . . 

(Interruptions) 

[English} 

MR. DEPUTY-SPEAKER : No running commentary, 

please. 

(Interruptions) 

[Translation} 

SHRI RAM KRIPAL YADAV : He became the Chief 

Minister with the protection of criminals ... . (lntemtpIiOl18) 

SHRI BASU DEB ACHARIA : I do not know whether 

he had become Chief Minister with the protection of 

criminals or due to some other reason. I do not want to 

go into this. But I did not expect that how a good person 

like Nltlsh Kumarji had become the Chief Minister where .. 

he did not have majority. How would he be able to gamer 

the majority? He could not do It. That time, the state of 

Jharkhand was not formed. 

Where would he take MLA'. to and what was he going 

to do and where? When he could not get majority, he gave 

up the race and came here to become the Minister. He 

was dreaming of becoming Chief Minister since the 

election to the Bihar Legislative Assembly was held and 

the result thereof declared on 27th February, it was found 

that no party was in majority. But the mandate of Bihar was 

against the communal forces ... . (Interruptions) If we look 

at this, we will find that the RJD, Congress, Left Parties, 

Shri Ram Vilas Paswan led Lok Janashakti Party, NCp, SP, 

BSP and all the parties have won fighting election against 

the communal forces. When discussion was held in this 

House on the nineteenth and a proposal for presidential 

rule was brought In the House for approval, we reiterated 

the fact that the public of Bihar wants that all the secular. 

... (Interruptions) 

SHRI UDAY SINGH How many Members do you 

have? ... (Interruptions) 

SHRI BASU DEB ACHARIA : Forget it. How many 

Members of your party were elected to this House 

during the elections held in 1984 .... (Interruptions). Not 

remembered.. . . . (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER No running commentary, 

please. 

[Translation} 

SHRI BASU DEB ACHARIA : There were two members 

from your party at that time. We also know how this number 

has Increased to 85 from two. You have to gradually faN 
down to two. The number of your members Is going down. 
.. . (Interruptions) Everywhere, your condition is miserable . 

. . . (Interruptions) 

[English} 

MR. DEPUTY-SPEAKER : Silence please. 

[Tran.u.tIon} 

SHRI BASU DEB ACHARIA : It is our ...... . . . 

(Interruptions) 
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MO. SALIM (Calcutta· North East) : How the number of 

your party members would again become two. . . . 
(Interruptions) 

[English} 

MR. DEPUTY·SPEAKER : AcharlaJI, you are a senior 

Member. You should address the Chair and not to the 

individuals. You are addressing the individuals. 

{Translation} 

SHRI BASU DEB ACHARIA : You please stop him from 

interfering. . . . (Interruptions) 

MR. DEPUTY·SPEAKER : The MJmbers ~ your own 
party are interfering in your speech, what can I say to them. 

It is the Members of your party who are interfering while 

you speak. 

(Interruptions) 

SHRI BASU DEB ACHARIA : They are also speaking. 

They are also interfering. we people are in the middle. 

... (Interruptions) 

SHRI PRABHUNATH SINGH : He is the pendulum of 

8 clock .... . (Interruptions) 

SHRI BASU DEB ACHARIA : I am not the pendulum, 

it is my constituency ... . (lnterruptions) 

(English) 

MR. DEPUT~SPEAKER 

addr... the Chair. 

{Translation} 

Achariaji, you should 

SHRI BASU DEB ACHARIA : At that time, we 

made an appeal to all the secular parties to unitedly 

form the Government In Bihar. This was the will of the public 

of Bihar. But It coutd not happen so. . . . (Interruptions) 

SHRI HARIN PATHAK (Ahmedabad) : Why?. 

(Interruptions) • 

·Not recorded. 

State of BIhar 

(EngHsh) 

MR. DEPUTY·SPEAKER : Not to be recorded. 

{Translation} 

SHRI BASU DEB ACHARIA : What should be done 

if it had not happened so. The President" Rule had to be 

imposed there in compulsion. Our party is against the 

Imposition of .president Rule. We fonned Government in 

Kerala in 1957 by winning election, At that time were the 

members of an undivided communist party. The Govern-

ment was removed there in 1969 by imposing President 

Rule under article 356 .... (Interruptions) Thereafter. article 

356 was repeatedly imposed there. Presidents Rule was 

Impoeed 107 times in various states while the circum-

stances compelling imposition of President's Rule under 

article 356 in most of those states had not emerged. 

Therefore, the Sarkaria Commission had also made some 

recommendations which have not been implemented in 

the right earnest as yet. But, at that time, no party was 

capable enough to form Government in Bihar. RJO 

emerged as the largest party. The Congress Party 

supported it. There was only one member from our Party 

in Bihar. We also supported the RJO. The BSP also 

supported them ... . (Interruptions). The NCP too supported 

them. That time, our party made an appeal to Shri Ram 

Vilas Paswan saying that elections in Bihar had been held 

to form the Government there and if the Government was 

not formed in Bihar, the President's Rule would be 

imposed there. There was no alternative but to impose 

President! Rule in Bihar when the RJD could not get the 

required maJority. That time, we said that the President's 

Rute wae being Imposed In computsion, so we are 

supporting it. While giving support, we had also said that 

election should be held in Bihar at the earliest and the 

public mandate sought because no party was capable 

enough to form the Government there. Except the RJD, no 

other party claimed to form Government there. . . 

(IntfJrruptions) 

SHRI HAAIN PATHAK : We had claimed to form the 
Government. . . . (Interruptions) 
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{English} 

MR. DEPUTY-SPEAKER : Shri Acharia, please ad-

d..... the Chair. 

[TI'IIIJslation} 

SHRI BASU DEB ACHARIA : When did you claim? You 

claimed, after going to Jharkhand ... . (Interruptlons) You 

waited for two months ... . (Interruptions) The Minister of 

Home Affairs, while giving reply, had said that the 

Govemment should be formed there. What Is the purpose 

of holding elections? Election is heid to form Govemment 

and not to impose the President's Rule. The President's 

Rule was imposed there since no Govemment was formed 

in the state. Only the RJD claimed to form the Govemment 

there. They were not in full majority, that Is why they could 

not form Govemment there ... . (Interruptions) 

SHRI PRABHUNATH SINGH : Mr. Chairman, SIr, state 

union is saying something and the Central leadership Is 

saying something else. Action should be taken against 

those who are wrong ... . (Interruptions) 

[English} 

MR. DEPUTY-SPEAKER : Shri Prabhunath Singh, 

please do not make any running commentary. It is not to 

be recorded. 

(Interruptio~r 

[Translation) 

SHRI BASU DEB ACHARIA : You waited for two 

months. Everybody knows what happened thereafter. The 

question is as to why the Legislative Assembly was 

dissolved in Bihar. The govemment was not formed after 

completion of the election process. Therefore, President's 

rule was imposed there. Efforts were made to form the 
I 

govemment but the govemment was not formed there. 

Therefo ... , the Legislattve Assembly was dissolved. Of 
courn, there could have been certain reason to dIaoIve 

the Legillative AuembIy . NItiIhji has jult said that the 

Home Minister asked them to r'IbId talks 10 that the 

-Not reconted. 

gOvernment could be formed there. They did not find any 
8ultable place to hold talks, therefore, they had to go to 

Jharkhand ... . (Interruptlon.). You could come to Bengal 

also ... . (Interruptlons) You people need a place to have 

talka. . . . (InterruptiOfl8) 

{English} 

MR. DEPUTY-SPEAKER No running commentary 

please. 

[Translation} 

SHRI BASU DEB ACHARIA : There is no place in 

Paw to hold talk •. There is no place in Bihar to hold talka. 

By covering their face with towel, thele people took an of 

them to Jharkhand. Regarding formation of govemment in 

Jharkh.nd, now You Sushll Modiji is talking about morality. 
A" the Independent Members have been made Ministers 

there. Even those who contested election against them and 

won the election, they have also been made Ministers 

there. 

All the independent MLA's were taken to Bengal and 

during night they crossed our district and they were t.ken 

to Ra;asthan via Bhubaneahwar, Ori88., Kolkata and Deihl. 

They did not find any suitable place anywhere elM, 

therefore, they went to Rajasthan ... . (lntemJptions) He Is 
talking about the Congress. They took their MLA's to protect 

them from other parties such as Shiv Sena. What wrong 

was done? Ram Vilas Paswanjl took rest of the MLA .. to 

Delhi. . . (Interruptions) Half of number of 

MLA'. ware gone and the rest half of number of MLA'. 

were taken to Delhi. What wrong was done? He took 10 
out of 29. The remaining MLA'I were taken to Jharkhand. 

. . . (IntemJptlons) 

SHRI LALU PRASAD: Tsunami waves heralded there. 

. . . (Interruptiontl) 

SHRI BASU DEB ACHARIA : He is Hying that It wu 
nothing. When other party can take them, Ram ViIM 
Puwanjl.can take them, they alIo took them tor .. 

beca~ ........ c:onciuc:Iw 1ItmoIpheN. Their party • 
In pow.r In JhMctww:t, they could held ... eMIly Mel 
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form the government In Patna. Ghatshlla is a very good 

place. It is in the vicinity of my district. A bridge has also 
been constructed there recently. We can go there. . . . 

(Interruptions) 

[English} 

MR. DEPUTY-SPEAKER : Nothing, except the speech 

of Shri Basu Deb Acharia, will go on record. 

(Interruptions) • 

SHRI BASU DEB ACHARIA : They were taken to 

Ghatshlla. They have emotional attachment with Jharkhand. 
They took them to Ghatshila because nobody could go 
there in a short period. It is foresl .rea. TI.. p81'1Of11 

belonging to People's War Group enter into the forest 

situated at the border of Jharkhand from time to time. 
Therefore, they went there ... . (Interruptions) They are 
saying that it Is nothing. What fault has been doe by them? 

If It is not horse trading then what is it? .. . (Interruptions) 

[English} 

.. 
MR. DEPUTY-SPEAKER Please do not make a 

running commentary. 

[Translation} 

SHRI BASU DEB ACHARIA : They could not hold talks 

during these days. Ram Vilas Paswan categorically stated 
that we would not have any link with the Bhartiya Janata 

Party. It was mentioned in their election manHesto. And the 
manifesto, on the basis of which 29 MLA's were elected, 
out of them 19 MLA's were taken away and Sushil Modiji 

is talking about morality. He is Informing us. Perhaps, he 
has forgotten that it is not proper to dlscUS8 the person 
to whom he h.s referred. For how many days he was made 
minister by moving substantive motion? .. . (Interruptions) 

He was made Minister for 3 or 4 days ... . (Interruptlons) 

Perhaps, he remained Mln1llter for a month. You .re sitting 
quiet. Perh.,., Sushlf ModIJI h .. failed to remelT1ber. Today, 

·Not recorded. 

he is talking about him. Where were you at that time? 
Where was your morality at that time? Who did all this? 

We oppose It. It does not happen in Bengal. . . . 

(Interruptions) 

SHRI SUSHll KUMAR MODI : When a charge sheet 

was filed against. him, Alalji sacked him from his cabinet. 

. . . (Interruptions) 

SHRI BASU DEB ACHARIA : We do not want 
to diseuss that, but you have raised the question. It is 

not the question of a particular Individual. . . . (Interrup-

tions) 

[Eng/ish} 

MR. DEPUTY-SPEAKER: Nothing, except the speech 

of Shrl Basu Deb Acharia, will go on record. 

(Interruptions)" 

[Translation} 

SHRI BASU DEB ACHARIA : Our democracy and 
constitution are to be protected. We got the Tenth Schedule 
passed in this very House. If the Government is formed 
by horse-trading of these MLA's, and thereafter they cease 
to be members, what would have happened then? 

Therefore, the Bihar legislative Assembly had to be 
dissolved under compulsion. We do not support the 
President! Rule, but such a situation had emerged that 
there was no way out but to dissolve the legislative 
Assembly in order to check the sale-purchase of 
legislators. So, it was our party that had first demanded 
that the President Rule should not be imposed for a very 
long time there and the elections be held there at the 

earliest. Even today, we ha~e put the same demand that 
the elections should be held there. We shall also make 

~t.:.; 

an appeal to all the secular parties of Bihar to fight unitedly 
y 

for defeating the communal powers dreaming of grabbing 

the power. r 

MR. DEPUTY-SPEAKER·: You plea .. conclude your 
speech." 

-Not recorded. 
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SHRI BASU DEB ACHARIA : The situation that prevails 

in Uttar Pradesh's going to prevail in Bihar also. So, all 

the secular parties of Bihar should unitedly fight In this 

election to segregate the communal powers and we want 

the election to be held In Bihar to form a secular 

govemment there. 

SHRI MOHAN SINGH (Deoria) : Mr. Deputy-Speaker, 

Sir, last time, when the proposal pertaining to accofd 

approval for Imposing the President's Rule in Bihar was 

presented in the House. I had supported the same on 

behalf of my party and urged upon the Minister of Home 

Affairs that the President's Rule should not continue in 

Bihar for an indefinite period and a popular govemment 

be formed there at the earliest. It was upto the Union 

Government to take initiative in the formation of a 

Government there. Today. I rise to oppose it for the reason 

that the Union Government have dissolved the Legislative 

Assembly of the state before the formation of an elected 

Government there. This situation resembles the one when 

a mother is killed within a month from the day a child is 

born. It Is very unjust and indecent. The more astonishing 

is that when the Parliament was adjourned in the month 

of May, it was decided on May 23 to dissolve the 

Legislative Assembly there. The application of article 356 

of our constitution Is neither morally nor legally justified 

with reference to Bihar. It has been mentioned in the Article 

356 that the President should have the right to take over 

the Governance of a state by dismissing the Government 

there after Imposing Article 356 in case where it has 

become irnpossible to govern the state according to the 

provisions of law and the constitution. This is the provision 

in this article. When the discussion was held over this 

article in the Constituent Assembly, Dr. Ambedkar had 

specifically said one thing. 

17.00 h .... 

Half the part of this has been read out by Shri Modi 

and I would like to tell you Its remaining half. He had told 

that the provision of this section was being made to deal 

with some specific circumstances. But for future use, this 

section would remain as a dead letter. if not, and It it Is 

at all to be applied anywhere, the President then has to 

lee to It caNfully whether the circumstances compelling 

imposition of this article have really emerged or not and 

he has to be fully satisfied about the emergence of those 
circumstances. Dr. Ambedkarji. while replying to the' 

discussion in the Constituent Assembly, had said on 4th 

August, 1949. 

I regret that H.E. President was abroad. Such a 

situation had emerged In Uttar Pradesh in 1970. That time 

also, the President of India, Shrl V. V. Giri was aboard. He 

was at a place which was formerly a part of Russia and 

presently comes under the territory of Ukraine. The 

Govemment of India had recommended to dissolve the 

Uttar Pradesh Legislative Assembly, but he said that he 

did not have with him all the relevant papers, therefore. 

The Assembly should be placed under suspended 

animation. I am not in favour of dissolution. After three 

months when the President came, a new Government 

assumed office. The Assembly was not dissolved. A 

scenario may emerge wherein no party enjoys majority. 

Just now one' of our friends stated that dissolution of the 

assembly had become an Inevitable compulsion. 

Compulsion becomes the excuse when a Govemment 

seeks to do away with the spirit of Indian constitution but 

actuany there is no basis for that excuse. The difficulty was 

that such a situation was created twice In Uttar Pradesh. 

Once It was In 1996 when no party got majority. But after 

five months a new Government was formed through 

negotiations and the state remained under the President's 

Rule for five months. After that a similar situation emerged 

and talks continued for two months. After that when no 

party got majority a government could be formed only in 
March, 2003 through talks while the elections had been 

held in 2002. But here in this case you did not give time. 

Elections were held on February 22 and the Assembly wu 
placed under suspended animation on March, 7 and It was 

dissolved on May 23. It was stated that the elected 

legislators could not form a Government. This action was 

executed without even administering oath to the elected 
MLA's. I severely condemn It. 
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I regret that It was done by a dllceming pel"lOl"l 

holding the high office of Home Minister. I would like to 

know whether the Governor had submitted any report. As 

per my Information he was compelled to submit this sort 

of report to the Govemment of India. When the matter came 

to the Supreme Court, It Is now being debated. I am not 
in favour of horse trading of MLA's. On the basis of my 

experience I am not ready to acknowledge any party as 

an exception except the CPI(M). Recently what has 

happened in Maharashtra? Our Minister of Home Affairs 

has just now stated that the moment Shrl Rane was made 

the Minister, he resigned from the Membership of the State 

Assembly on moral ground. But what would you say about 

the remaining nine MLA's? They will also come. The 

constitutional practices continue to be violated in this way 

from time to time. 

There was a hope, an objective while framing the Anti-

Defection Act that the Indian polity would see a clarity and 

transparency. But, who so ever gets the opportunity to 

violate this law comes out with ~rguments in favour of that 

after committing the same. I regret that the Ministry of Home 

affairs has assumed the power to ensure the implemen-

tation of the anti-defectlon law. The Supreme Court had 

ruled in the Bommai case that test of majority and minority 

should be held on the floor of the House. I do not say that 

you should have made somebody Chief Minister from the 

majority party. The offl?e of the CM should have been 

offered to Shri Lalu Prasadji who had claimed to have the 

majority. Another Government with majority would have 

come had he failed to prove majority on the floor of the 

House. No greater mockery and murder of democracy has 

ever been done than the dissolution of Assembly without 

giving opportunity to anyone. 

Secondly, I would Hk8 to say that when a dlapute 

cropped up between two persons 88 to who would be the 

ChIef Minister, an had agrHd for two days wfth our help. 
A perIOI'I waa ... ted In the &.ir of the Chief Minllter 

and the matter went to the Supreme Court. The Supreme 

Court ruled that the decI8Ion aa to who enjoyed majority 

support In the Assembly. Shri Kalyan Singh or Shri 

Jagdamblka Pal, should be decided by the Speaker on 

the floor of the House by convening Its meeting. An 

exhaustive debate took place In the Assembly on this 

issue. It is asked how the Govemor can decide about the 

majority. The case of Uttar Pradesh Is a precedent in this 

regard. The dispute over whether Shri Kalyan Singh or Shrl 

Jagdambika Pal enjoys majority was decided on the floor 

of the House by the then Speaker of the Assembly without 

any Chief Minister as per the Supreme Court directive 

wherein Shrl Kalyan Singh proved his majority and he got 

the opportunity to sit in the Chair of the Chief Minister. Had 

the Govemor wished, he would have explored such 

possibilities. We had staked claim in Unar Pradesh. When 

elections were held in 2002 we had claimed support of 

the majority as we were the single largest party but the 

Govemor talked to all parties and after that he replied to 

us that though you might have the support of large 

numbers but the number of those opposed to you was 

even larger. He clarified that that was why he could not 

administer oath of Chief Minister to any of us. It has been 

convention followed by the Govemors that they hold 

consultations with all parties. If the Govemor was clear that 

no party had majority and the assembly was surely to be 

dissolved, it Was his moral duty to call leaders of all 

political parties in Bihar and ask whether they were 

prepared to form a new Govemment in the then prevailing 

political scenario. But without consulting the political 

parties he arbitrarily stated that horse trading was going 

to take place. The Government of India In their affidavit filed 

with the Supreme Court, stated that there was the 

possibility of the horse trading of the MLA's and such a 

disproportionality drastic action was taken on the mere 

possibility which was negation of the public sentiments. We 

are against this negation. Therefore, we would like to urge 

upon the Minister of Home affairs that they should have 

thought before taking such an action which might bring 

dishonour to their Government. Doe. the hon. Minister of' 

Home AHairs understand that the country a8 a whole Is 

not dlscemlng and the repercussions ~f this action are 

Dkely to be confined to Bihar only? 
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w. do not require any certificate from anyone that our 

party Ie anti-communa! 01 pro-convnunal. We have a record 

of oppoeing communalilm and it has not been less than 

that ot anyone. As such, we do not require any certificate 

from anyone that we aee fighting against communalism. 

Our CPM leader was contending that he wanted the 

ahnIhllation of the communal torces, but I would politely 

like to uk whether with this type of political conduct, the 

communal torces would be destroyed or get encouraged. 

This is a question deserving serious thought from our 

friends. 

A very good point had been put forth in this House. 

I too. was the Member of the Lok Sabha at that time. The 

Individual whOM conduct is being discussed today, had 

been respectfully made a Member of the Cabinet by the 

Bharatlya Janata Party. Hon. Shri Jaipalji, who used to sit 

beside here in the House stood up from the Congress 

benches to say that "This can be the courage of only hon. 

Atal Blharl Vajpayeeji to make a person the Member of his 

Cabinet, who has been chargesheeted". These were his 

words. When he said so, we asked him frequently to 

explain whom he tmplied to say about and he replied that 

this was between him and Vajpayeeji to be understood. 

When we read In the Newspaper on the other day that 

Shrl V~payeeji took his resignation from the Council of 

Ministers after calling him at night. Then the country came 

to know that Shri Jalpaljee had referred to that person. If 

that person in the name of good conduct and political 

morality tries to cut down to size the elected representa· 

tives, then nothing can be more unfortunate than this. 

As such, I oppose the President's rule. This is also 

because we are the neighbouring state of the above state 

and the law and order situation over there has got a 

bearing over our state also. For this, we do not need to 

present any proof. The Members of the Rashtriya Janata 

Dal Itself have staged. Saty~grah and 'Dharna' against the 

President's rule ~s also said that the law and order 

situation that had been bad in Bihar earlier, have ,turned 

worse today. I do not want to say anything more. One of 

the Cabinet Ministers of the Union Govemment, namely 

the Minister of Rural Development has himself contended 

that the machinery of Bihar cannot properly carry out the 

development works assigned to Bihar by the Central 

Government. Therefore, we took the engineers of the Delhi 

Government to Bihar to get these development works done 

in Bihar through the machinery of the Union Government. 

The day the engineers entered Into that state they were 

abducted. 

Mr. Deputy·Speaker, I would like to politely submit this 

fact that had the Uttar Pradesh police not recovered thOle 

two engineers with all their dutifulness, their corpses would 

heve been surrendered to hon'ble Raghwansh Prasadjl. 

Sir, we need not give any certificate about the way things 

are being done In Bihar, this has been authenticated by 

Shri Raghuvansh Prasad SlnghJi himself. 

{English] 

MR. DEPUTY·SPEAKER : Please sit down. No running 

commentary please. 

(Translation) 

SHRI MOHAN SINGH : Sir, this is an unprecedented 

administrative condition that against the orders of the 

Govemor of the State, the Chief Secretary says that he Is 

not ready to obey his order and it is difficuh for him to work 

under that Governor. And so he goes on a long leave. This 

is an unprecedented condition. Sir, what sort of examples 

we want 10 present before the country? The big proof of 

the manner in which the Union Govemment is managing 

this country, has emerged from Its laboratory i.e. Bihar. 

Sir, I WOUld, therefore, Uke to contend that it is an 

unprecedented incident that the Governor of a state is not 

having hold over the bureaucracy of the State and to cajole 

his Chief Secretary he goes at his residence in the morning 

breaking all the etiquettes of protocol and even then 

returns empty handed. The,.. can be nothing more 

shameful than this. Nothing can be more undignified for 

the post of Govemor than that what happened over there. 

Mr. Deputy-Speaker, Sir, the question of the number of 

MLAs is not there. Whenever the names of the individuals 
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figure In the discussion, there is not need to get Irritated 

or embarrassed. The person linked with individuals is at 

the helms over there. When aorne Injultice is meted out 

through his pen, then while di8c:u8Bing that injustice, if the 

name of that individual is quoted, there is nothing 

unnatural about that. I would definitely like to convey to 

the Congress Party, to our Minister of Home Affairs and 

to our Prime Minister that this issue deserves serious 

consideration. The hon'ble Prime Minister had convened 

at the V1gyan Shavan a meeting of the District Magistrates 

from all over the country without informing the State 

Govemments and had contended before them all that there 

should be stability in administration. Efforts should be 

made that no District Magistrate is transferred from any 

district within three years because he is the person holding 

responsibility not only of administration but also of 

development. If the orders and request of the hon. Prime 

Minister is Ignored by an elected Govemment of any state, 

it can be underatood, but H It Is ignored In the State where 

the power of the State Govemment Is being held by none 
other than him. 

I think that that state and the Govemor of that state 

are disregarding the Prime Minister and evincing lack of 
confidence in the Prime Minister. This thing should be 
understood. If It Is right then the Prime Minister should 
consider It seriously whether their order Is being followed 

in the states where this party is at the helm of affairs or 

not. He should think seriously in this regard. 

Mr. Deputy Speaker, Sir, with these words I strongly 

oppose the impositions of President's rule in Bihar. I 
express deep concem over the law and order situation of 

this state since we are the residents of Ita neighbouring 

Itate and we alao get affected of It. My IlIbmillion Is that 

Immedlate action ahould be taken to Improve the attuatlon 

of Bihar because the elections are on the anvil. Keeping 
in view this example I do not think that the expectatkm 

of the CPI(M) leader and aIeo that of people wiH be fu1fliied. 
I have many apprehenlions In this regard. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : Mr. 

Deputy-Speaker, Sir, now hon, Shrl NItl8hjJ Is not present 

in the House. He has expressed concem over the 

deteriorating law and order' sftuatfon and the Iftuatlon 

emerged after the Chief Secretary of the state has 

proceeded on long leave under rule 184. He has moved 

a substantive motion on this issue. I think there is no 
substance In this motion. I can say that much cry little wool. 
His speech was full of substance. I heard the speech of 

hon. Shrl Nltlshji for an hour. Hon. Nltl8hjl wanted that there 

should be rule of law in Bihar. What kfnd of rule of law 

does he wants? There is saying In our village "How can 

a sinner preach morallty?-

First of all, he got an opportunity to become Chief 

Minister for seven days. SM Prabhunath Singh is present 

here. In these seven days there W88 such a huge crowd 

of so called gentlemen as It would be better not to recollect 

it. People addicted to cannabis used the Chamber of the 

Chief Minister. What was happening there? .. . (lnterrup-

tions) I did not interrupt when Nltishji was speaking. If you 

interrupt now then it will not be good. 

MR. DEPUTY-SPEAKER : We would like that there 

should not be any interruptions when someone is on his 

legs. 

SHRI DEVENDRA PRASAD YADAV : Do not interrupt 

so that I can express my views in Parliament. You also can 

express your own views. Nitishjl wants that there should 

be rule of law in Bihar. What type of rule of law and order 

Nitishji want? He has expressed his anguish over our party 

here. He is deeply pained over the incident wherein the 

brother of the Union Minister belonging to Lok Jan Shakti 

Party was attacked. Regarding the law and order situation 

during the President's rule he said that the RJD leader has 

i been murdered in broad day light but I regret that he 

has not mentioned as to who kidnapped the engineer. 

When Central agencies were deployed and road construc-

tion work was assigned to the PWD and the NHPC in Bihar 

during President's rule, an engineer was kidnapped. I 

would like to know who were Involved in the kidnapping .• 

This is a vital question with regard to Bihar and the whole 

country as to who were Involved in th~ kidnapping who 

did not like the development of Bihar and were boosting 
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the morale of the criminals in Bihar. It Is clear from the facta 
of the probe 8S to who were Involved in the kidnapping 
and who are criminals. Shrl Nltish Kuma~i should have 

given his views in this regard. He should hint .. to which 

team or gang did so. . . .(Interruptions) 

MR. DEPUTY·SPEAKER : Laluji, hon. Member of your 

party is expressing his views but you are making running 

commentary. 

SHRI LALU PRASAD : I am assisting him. 

MR. DEPUTY- SPEAKER : Please assist him by giving 

him in writing. 

SHRI DEVENDRA PRASAD YADAV : He got all the 

gentlemen MLA's from a political party, which Is Incidentally 

a part of secular compartment in Bihar, to join his party. 

He 18 so great that this name is there In the annals of 

history. He Is famous In Bihaf. Fortunately, this was exposed 

In Ghatshila. Had it not been exposed what to speak of 

seven days, he would not have occupied the post of Chief 

Minister even for three days. He was forming a group of 

such people. I think It is the good fortune of Nitishji that 

he could not carry out such type of experiment. Even effort 

was made in the seven days attempt but. failed. I would 

like to say that if that type of attempt was made In this 

time, because someone was adorned in Mokama first 

time, • a great personality Bihar who sports • big 

moustache ... . (Interruptions) 

MR. DEPUTY·SPEAKER : The name will not go on 

record. 

(Interruptions) 

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy· 

Speaker, Sfr, I am not naming anyone, I am referring to 

the person eportlng moustache ... . (Interruptions) 

MR. DEPUTY·SPEAKER : When Mr. Modi had 

mentioned the name, then and there it was expunged. 

(Interruptions) 

"Not recorded. 

SHRI DEVENDRA PRASAD VADAV : Mr. Deputy· 
Speaker, Sir, It's all right. I obey your Instructions, I will not 

name anyone but I would like to say that he Is In famous 

and notorious as well In Mokama and he has been 

glorified. Thi' is why I want to know whether politics will 

continue to be so called realpolltlck or It will be politics 

of value. It Is right to say that he has got the right and 

he can say whatever he likes. Whatever he wishes to say 

about the law and order. But all these things are twice 

removed from realities. He is just making hue and cry over 

it. But who is responsible for the situation arising out of 

the President's Rule law and order and debate in the wake 

of his going on leave? Did not all these people make 

efforts to prevent the formation of the UFA Government? 

They have submitted letters. The RJD was the only Party 

and it was the claimant, which did not want President's 

rule, instead it wanted a popular government there. The 

Congress, the NCP, BSP and the left Parties were 

supporting the only claimant there. Shrimati Rabari Devi 

staked claim to form the Government. But It is a fact thai 

there was no other claimant there and he says that we 

are against President's rule. They people have been 

Instrumental in enforcing President's rule. They should 

have formed the popuiar government. They gave represen-

tations because they did not want the formation of the 

government. This situation was unprecedented. He hlmseH 

should have staked claim but he went there to stop the 

formation of the government. So the NDA people are 

responsible for the President's rule. They have created the 

circumstances for enforcing Presidents rule In Bihar. Now 

they are making hue and cry over the Issue. They are 

thinking about the popular government and they are saying 

that there is no governance like that of popular government 

there. The level at which they are debating the issue here 

is not good. The hon. Home Minister has rightly stated that 

the post of Governor is constitutional. The way the debate 
/s going on In the Parliament regarding the constitutional 

authority, I. not a good precedence. As per the constitution 

one cannot debate the issue arising out of a personal 

criticism. That I, why I mentioned this. Mr. Deputy·Speaker, 

Sir, thole people are indulging In excessive debate over 

the Issue. In their discussion, they talked about the law 
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(Shri Devendra Prasad YadaY) 

and order very little and the debate was angled In different 

direction. They are disculling an SP who Is the relative 
of State President of the Bhartlyha Janta Party and an Ex 
MP. That person is fundamentalist and Is associated with 

the RSS. I am not naming the ex MP because if he were 

in the Parliament, he would have defended himseH .... 

(Interruptions) That's why, I mentioned that the'former State 
President and an ex MP are his relative and he is very 
much concemed about that. The representative of people 

was Instrumental In transferring the SP to other district. 

What about the faith of democracy? Some such officers 
have started to speak in favour of bureaucrats. Shri 
Prabhunath Singhji has always been .. peaking against 

them. I do not know what hal happf'~ed to him today. He 

used to speak about the bureaucrats and their mistakes. 
Why the nature of bureaucrats becomes harsh in the last 

stages of their service. 

A peculiar trend has been noticed these days which 
Is worth this should be debated that before approaching 
retirement, mentioning here is that the bureaucrats be they 
either lAS or IPS officers, shun anything that is in deviation 
from the stereotype work but as soon as their retirement 
start meaning they start behaving like revolutionaries, 

Similarly when Shrl D.P. Ojha was going to retire in Bihar, 
something similar had happened. Perhaps two months 
were left out of his total tenure. When he was In service 

he used to say that there was nothing wrong in democratic 
system, but suddenly when he made up his mind to contest 
elections, the small views changed. Hon. Member Shri 
Shahabuddinji is present in the House who was constantly 
under the vigil of an IPS officer, so that his CR would be 

clicked properly and he would become popular in the 
public. Mr. Deputy·Speaker, Sir, I would like to say to you 

that when Shri NitishJi was speaking, we hoped that he 
would talk about following path of Lok Nayak Jal Prakash 
Narayan. Some of our MP's who are with him since 1.974. 
MPs have also followed his path in the movement. Lok 
Nayak Jai Prakash Narayanji guided us for value based 
politics. Today such peop~, who. have no faith in value 
based politics, are telling others to follow value based 

politics. It Is better to set example than preach others. 

. . . (Interruptions) 

{English} 

MR. DEPUTY·SPEAKER No running commentary 

please. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy· 
Speaker, Sir, today bureaucrats have adopted a new habit 
When they approach their retirement time, they become 

revolutionary but they are not so during their previous 
period of service. Hon'ble Nltlshjl Is a seasoned and 
experienced leader. I watched him on TV saying about 

Chief Secretary that the laner's was a revolutionary 
llatement. Is he seeking mandate in the name of Chief 

Secretary? It is unbecoming of himseH that he relegates 

hlmseH to this level. .. . (Interruptlons) 

[English} 

MR. DEPUTY·SPEAKER: Mr. Yadav. please address to 

the Chair. Please conclude. 

[Translation} 

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy· 

Speaker, I have just started. My party has also a stand. 
Other Hon'ble Members have spoken for hours. Please do 
justice with me. 

MR. DEPUTY·SPEAKER : I have the list with me. 
According to this, your party has completed time. So, 
please conclude. 

SHRI DEVENDRA PRASAD YADAV : Hon'ble Deputy· 
Speaker, Sir, Nitishji does not intend to bring tt'le proposal 
regardin~ the situation caused by President's Rule AND 
Chief Secretary's leave. Moreover. on the pretext of 
President· Rule, he wants to come to power, There is no 
oth~r reason. They are making scores. As soon as they 

,came to power, they joined such a party. Dr. Ram Manohar 
Lohia had started socialist movement. in this country. His 
follower Shri George Femandes was Defence Minis,-, in 
the NDA Govemment. I would like to know what trea~ment 
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wu given to eenlor naval officer, Shri Vishnu Bhagavat 

during thia tenure. 

It sounds good when they are moving in the name 
at Chief Secretary. The Members of BJP are lfIting. Among 
them was· Shrl Suahll Modi and I wu listening to him. He 
attH remembers what the retintd DGP of Gulrat had said. 
He has said that force was prevented from controlling the 
riots and It was done at the behest of the Chief Minister. 

He has clearty stated this before the Commtaslon. He was 

threatened by the Deputy Secretary. They talk about 

bureaucracy. What did they do In Gularat? First they should 
look within themselves what they had done in Gujarat. 

.. . (Interruptions) Mr. Deputy-Speaker, Sir, not only this, this 

Is a baffling fact. His Excellency former President had 

written to the then Prime Minister that If the right steps had 

been taken at right time, riots could have been averted. 

He has given Interviews to the preas and journals. this 

is being said His excellency, Former President. . . . 

(Interruptions) Thousands of people were massacred and 

the offICers who wanted to avert this massacre, were 

threatened. That's why I would like to suggest Nitishji to 

come out of that fold. Mr. Lalu will pave the way for his 

Chief Mlnistership. What is he doing among such people? 

He should pay attention to my suggestion and alienate 

himself from them. I think that Shri Prabhunath Singhii also 

agrees with me. Nltlshjl's partymen said that there was 

much pressure. The SP of Siwan has himself said that he 

had written letters thrice. Whatever information we have 

received should be inveetlgated. They had written letters 

thrice to the State Govemment of Bihar that wife of the SP 

of Siwan was posted in Income Tax department at that time. 

Now she has been transferred to Allahabad. That time she 

was posted with the income tax department, at Patna. 

Therefore, she requested the State Govemment of Bihar 

for Patna. There was much hue and cry when an SO was 

transferred and they are making an issue of It. Hon'ble 

Governor himself has said that he has taken decision at 

his own discretion and there Is no pressure or extemal 

interference Into It. 

LaJuji always appeara to him. Some people In the 
country have devetoped LaIu phobia. What can leay about 

this? Mr. Deputy-Speaker, Sir, this Is an aliment - the Lalu 

phobia. Everybody seems to ... Lalu every moment of the 
day. This hal become a phobta. All theH people are 

obsessed with him. 

(English] 

MR. DEPUTY-SPEAKER : Nothing will go on record. 

(Interruptlonsr 

(Translation] 

SHRI DEVENDRA PRASAD YADAV : We want you not 

to be suffering from this malady. 

MR. DEPUTY SPEAKER : Yadavjt, please conclude 

now. 

SHRI DEVENDRA PRASAD YADAV: I would like to 

know whether for any decision to be taken by the Governor, 

there is constitutional obligation to abide by the advice of 
Chief Secretary or any other high officer, or their advisor. 

We want to raise this question. That is why you are making 

a gimmick An atmosphere being created in Bihar. There 

should be debate in the House. So long as there Is 

democratic system and there Is President's rule in 

democratic system, there would be no elected 

Government. There the Governor has every right to accept 

or reject the advice of his advisors. They did not listen to 

their advice, he got displeased and went on leave. He may 

proceed on leave if he want but this will not weaken the 

democratic system of the country. The democracy will 

remain strong and we should accept this syltem. He has 

been making hue and cry about the advisor's advice not 

being taken. Advisors wtH keep changing but the 

democratic system will remain permanent. As long as the 

Constitution of India and the democratic system are there. 

.. . (Interruptions) 

MR. DEPUTY-SPEAKER : Your own party member la 

apeaking and you yourself are diatulbing. 
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MR. SPEAKER : No running commentary please. 

Nothing will go on record. 

(Interruptions)" 

[Translation} 

MR. DEPUTY·SPEAKER : Yadavji, now you please 

conclude. 

SHRI DEVENDRA PRASAD YADAV : There is a fresh 

example. The Governor has a right not to accept the advice 

of his Chief Advisor. Hon'ble Advaniji does not even accept 

the advice of RSS and he does not obey the orders of 

the Nagpur Disorder academy. He does not even believe 

in the democratic system aIao. . . .(Intflrruptiolw) 

PROF. RAM GOPAL YADAV (Sambhal) : What Is the 

name of the academy? 

SHRI DEVENDRA PRASAD YADAV : Nagpur Disorder 

Academy means NDA. All of them are members of that 

NDA. I would urge upon Shri Nitishji to get his name Stuck 

off the list of that academy ... . (Interruptions) Shri George 

had not gone there to join that academy, infact he had 

gone there to advise the Nagpur Academy that they should 

be careful but the Nagpur academy rejected his advise . 

. . . (Interruptions) That Is final but he has got time till the 

session only ... . (Interruptions) 

SHRI LALU PRASAD : Nitishji had made a telephone 

call to ... . (Interruption.) 

SHRI DEVENDRA PRASAD YADAV : Sir, George 

Saheb has himseH ,.sald that the criminals would get the 

ticket since it is their compulsion to do so. I do not know, 

it may be wrong in the press. They can refute if it is so. 

I am speaking since he is present here. I have read in 

lOme newspaper quoting George Saheb laying that the 

criminals would al80 be given tickets 8ince it Is their 

compulsion. What are their compulsions now which make 

them saying that there is a struggle for life and death in 

"Not recorded. 

Bihar. If there is a struggle for life and death then it will 

be decided by public mandate. The mandate will decide 
the llsue at the appropriate time. Nltlshjl has very rarely 

dl8cuased the Issue relating to the diaaoIution of the 

Assembly. What happened at Ghatshlla chowki where 

some MLAs were asked to retum. One of the reporters went 

there In the disguise of a walter and he saw that briefcases 

were stacked In the chowki and there were rings over 

thet'e. A lot of people told us about that. If it was wrong 

then they should refute it but we got to know that briefcases 

were lying there. What happened in a farrnhoull at 

Ghatshila, and they are talking about Horse Trading. What 

can be more unfortunate than this? .. (Interruptions) When 

the Assembly was dissolved some started snatching the 

rtnga. .nd some briefcases and they are talking about 

alurements Horse trading through allurements was 

disclosed and the secret came out in open when the 

Assembly was dissolved. . . .(lnterruptions) 

SHRI LALU PRASAD : The return fare was also not 

paid. . . . (Interruptions) 

SHRI NITISH KUMAR : It would be better H Laluji 

himself gives a speech ... . (Interruptions) 

SHRI LALU PRASAD : If will give a speech, I will 

disclose the part played by both of us ... . (Interruptions) 

(English) 

MR. DEPUTY·SPEAKER : Thus is not to be recorded. 

(Interruptions) • 

[Translation} 

MR. DEPUTY·SPEAKER : LaluJI. it does not look nice 

that you keep giving running commentary. 

(Interruptions) 

SHRI DEVENDRA PRASAD YADAV : Mr. Deputy· .. 
Speaker, Sir. in Ghatshila the work was done with great 

expectations and now they are makjn~ an outcry in the 

name of morality ... . (Interruptions) 

"Not recorded. 
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Buu Deb Achaliajl had rightly said that the famoua 

people whom they w~ should have been brought to 

the cabinet. It wu auch a huge planning and they were 
being awarded aeparat8ly for making ho.... trading 

aucoesafut They were being awarded ministerial berth too. 

Planning for allocation of the Govemment Departments 
had al80 been finalized. 

With the88 warda I would like to say that the 

aubstantlve motion brought by Shri NIt/.hil under the rule 

184 .hould be rejected since there Is no substance In It 
and the resolution brought by the Home Minister .hould 

be approved In the House. with these worda I conclude 

my speech. 

[English} 

MR. DEPUTY·SPEAKER : Hon. Members. I have with 
me a list of about 20 more apeakers. who are yet to &peak. 

The voting will be at 7.30 p.m. Hon. Members are 

requested to speak for only five minutes. Now. I request 

Shrl lIyas Azml to take the floor. 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam) : Sir. 

we are ready to alt till 9 o·clock. We would request you 

to allot more time on this debate because this Is a very 

Important issue and so many hon. Members from all the 

political parties would like to speak. We will take enough 

time. otherNise. how can we apeak in the last minute if 

we are given two minutes' time only? If that cannot be done 

then thIs debate be continued tomorrow. 

[Translation} 

SHRI ILYAS AZMI (Shahabad) : Hon. Deputy-Speaker 

Sir. our party leader Is 11/ and he hae directed me to submit 

our own views ... . (lntenuptlons) 

MR. DEPUTY·SPEAKER : Shri Athawaleji. you please 

sit down. 

SHRI ILYA5 AZMI : Sir. I want your permlsalon to put 

forth my views from this very place. Our friend Shri NltlahP 

has put forth hie views about the failure of the 
administration of Governor in Bihar and law and order 

Iftuatlon. But I oppose It. Shrl NltishJI's view are against 

the Imposition of Presldent's rule there. The fact Is that the 
Imposition of P .... ident·.-rule In 81har is not a mistake. The 

UPA Government had committed the mistake before the 

Imposition of preslclenrs-rule. The UPA Government. . . . 

{Interruptions}" 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): Sir. this 

Is a very wrong things ... . (Interruptlons) 

MR. DEPUTY·SPEAKER : '!bu pi .... sit down ... 

[English} 

SHRI PAWAN KUMAR BANSAL : Sir. he I. referring 

to a person of the Govemment. .. . (lntenuptions) 

[Translation} 

MR. DEPUTY-SPEAKER : Firat you listen please. 

(Interruptions) 

SHRI ILYAS AZMI : That man has no experience. 

[English} 

MR. DEPUT~SPEAKER 

Presldent's Rule. 

(Intenuptlons) 

We are discussing 

SHRI SHIVRAJ V. PATIL : Yes. we are discussing 

President·s Rule. we are not discussing the individual who 

Is a Governor ... . (Intenuptions) 

MR. DEPUTY·SPEAKER : Yes. we are not discussing 

an Individual. 

(Interruptions) 

SHRI 5HIVRAJ V. PATIL : He hu made allegations 

against the Governor ... . (Interruptlons) this win establish 

a very wrong precedent. If you have to lay anything agalnst 

the Go\/emor. a .ubstantlve motion has to be there and 
Constitution requires a 14-days motion for this. . . . 

-Expunged 88 ordered by the Chair. 
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[Shri Shivraj V. Patlq 

(Interruptions) Sir, If this House Is not protecting the 

constitutional provisions then I am very sorry. . 

(Interruptions) 

(Translation] 

SHRI ILYAS AZMI : There is a great difference between 

the Governors of U.P., Madhya Pradesh and Rajasthan and 

that of Bihar. The post of Governor of Bihar is not 

constitutional. He is the Chief of the executive. His every 

decision has its impact on the people of the atate. But they 

did not even look into It as to what kind of persent of is 

being sent there ... . (lnterruptions) 

(English] 

MR. DEPUTY-SPEAKER : I will see that and if there 

is any allegation, it will be deleted. 

SHRI SHIVRAJ V. PATIL : That Is right Sir, you see It 

and if it cannot go on record, you please delete it. 
. . . (Interruptions) 

MR. DEPUTY-SPEAKER : You are repeating it. This Is 

not going to be recorded. 

(Interruptions)" 

(Translation] 

SHRI ILYAS AZMI : An innocent person like Shri Rajiv 

Gandhi. . . . (Interruptions) 

[English] 

MR. DEPUTY-SPEAKER : This is not to be recorded. 

(Interruptions) • 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : Sir, what Is this? . . (Interruptlons) 

(Translation) 

SHRI ILYAS AZMI : I am saying absolutely correct. 

"Not recorded. 

(English) 

SHRI PRIYA RANJAN DASMUNSf : Sfr, twice I brought 

It to your notice and to the notice of the han. Home Minister 

that without a substantive notice of 14 days no discussion 

can be held against a Governor ... . (Interruptions) You have 
to give the ruling. Until you give a ruling, It will continue. 

. . . (Interruptions) 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura) : He 

haa no respect for the Chair. He is aware of what he is 

saying .. . #'.(Interruptions) 

MR. DEPUTY·SPEAKER : Please sit down. 

(Interruptions) 

(Translation] 

SHRI ILYAS AZMI : Mr. Deputy-Speaker, Sir, therefore 

we are supporting the imposition of President-rule in Bihar. 

A senior politicians like Shri P.V. Narsimharao was .... and 

a seasoned and experienced leader like Shri Atal Blhari 

Vajpayee was. . .• then what will be the problem if an 

Innocent person like. . ." Mr. Manmohan Singh will be. 

. . . (Interruptions) 

[English] 

MR. DEPUTY·SPEAKER : When I am on my legs, you 

should sit down. 

I have already said that nothing will go on record 

which he has said about Shri Rajiv GandhI. He was an 
hon. Member. I request the hon. Member that he should 

not repeat those words. 

(Translation] 

MR. DEPUTY·SPEAKER : First, you listen to me please. 
When I am on my legs, hon. Members ahould resume their 

aeats. I have expunged the objectionable expr888ions 
made by the hon. Members about late Shri Raliv Gandhi 

or any other leaders. 

SHRI ILYAS AZMI : Mr. Deputy-Speaker, Sir, I do nol 

agree at all to what Shrl Nltlah Kumarjl has said about the 

"Expunged 88 ordered by the Chair. 
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Imposition of President-rule in Bihar. I may not agree with 
them that house trading has not been done with regard 
to the l.J.P. MLA's. May be they had been persuaded by 
offering other things. But It Is a fact that a Govemment In 
democracy cannot· run by such MLA's who have been 
allured. The country has experienced this. Therefore, the 
Imposition of President-rule in Bihar was the need of the 
hour. If the elections could not be conducted In Bihar early 
then President-rule may be extended. I support this. These 
very people, who used to clamour that there was anarchy 
and Jungle Raj during the regime of laluji, and the R.J.D., 
after the imposition of President-rule, it has rather 
increased three folds. That Is why, I wi" urge upon the 
U.P.A. people that they should consider it seriously whether 
is It In the Interest of democracy and law and order In Bihar 
to continue the regime of this Govemor till the period of 
Presidents rule. 

Mr. Deputy-Speaker, Sir, because I support the 
U.P.A. Government, it would be better to conduct election 
in Bihar as soon as possible. However, I am not in a 
position to fix any time table here. Election should be 
conducted there as soon as possible to improve the 
situation there. The U.P.A. Government should set their own 
house in order before attacking others. Their constituents 
are fighting themselves. They should !'Iupport the commu-
nal forces so that they dare not raise their hydra-heads. 
My party is ready to support them. 

[English} 

MR. DEPUTY-SPEAKER : Shri Prabunath Singh, only 

five minutes. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr. 
Deputy Speaker, Sir, I rise to speak in support of the Motion 
moved by Shrl Nitish Kumar Ji under Rule 184 and against 
the Motion moved by hon'ble home Minister to extend the 
President's rule ... . (Interruptions) 

MR. DEPUTY-SPEAKER : Athawaleji, you yet have to 

take time. Please listen . You sit down. 

(Interruptions) 

SHRI PRABHUNATH SINGH : Mr. Deputy-Speaker, Sir, 
the Motion moved under the Rule 184 incorporates the 
diacuasion on the law and order situation in Bihar and the 
controversial transfer of 17 IPS level officers provoked the 
Chief Secretary to go on long leave ... . (lnterruptions) I 
do not want to discuss on the law and order situation In 
Bihar, any more for It has been discussed continuously in 
the print and electronic media and the people of this 
country and the State are well versed in It. But it is true, 
as one of my colleagues has stated. that when the State 
was ruled by Shri lalujl and Rabrljl. we used to raise the 
demand In this House that President's Rule should be 
imposed in Bihar. But under President's rule, the law and 
order situation has worsened as compared to the rule of 
Lalujl and Rabrljl. ... (Interruptions) We are only supporting 
them. 

SHRI ILYAS AZMI : They must be supported. 
(Interruptions) 

SHRI PRABHUNATH SINGH : We are supporting. It is 
due to some special reasons. There are some truths for 
which there is no proof with us. But I assure the House 
that whatever I shall speak, will be true as per my 
Information. There Is a specific reason behind deterioration 
of law and order ... . (Interruptlons) 

SHRI LALU PRASAD: ... (Interruptions) " 

[English} 

MR. DEPUTY-SPEAKER : Shri lalu Prasad's remarks 
are not to be recorded. 

[Translation} 

Laluji's remarks are not to be recorded. No running 
commentary. 

SHRI PRABHUNATH SINGH : In Bihar. there are some 
-not all of them-Superintendents of Police who sell police 
stations to the SHO's. That Is why the law and order 
situation is deteriorating day-by-day. When a SP level 
officer decides to take lakhs of rupees per month from 
SHO's the laHer will have no option but to let off criminals 

*Not recorded. 
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(Shrl Prabhun.th Singh) 

as there Is nexus between police and crimina" there. 

Some SP level officers openly say that they have got these 
posta by gMng rupees eight, ten or fifteen lakh as bribe 

so they have no option but to put police stations on sale. 

The transfer and posting of SP level officers In Bihar has 

become a business. This Is • reality which c.n be 

Investigated. Those who have objection to my statement 

may enquire about It. The share of this money go In DeIhl 

too. I do not know where this money goes In Deihl, who 

Is the recipient of share ... . (lnterruptlons) 

MR. DEPUTY-SPEAKER : Please sit down. 

(EngUsh) 

SHRI PAWAN KUMAR BANSAL : Sir, this is a serious 

allegation. What Is this? .. . (Interruptions) 

[Translation} 

C.n any statement be held as true just because he 
said that he would speak truth only? . . (Interruptions) 

MR. DEPUTY-SPEAKER : AthawaJejl, you sit down 

please. 

SHRI M.A.A. FATMI : At whoae residence .11 criminals 
of Bihar throng? . . (Interruptions) 

MR. DEPUTY-SPEAKER : Athawale;I, you please sit 
down. 

SHRI PRABHUNATH SINGH : Please let me know, 

what Shri Fatmljl was telling? 

Mr. Deputy-Speaker, Sir, they object at the word Deihl. 
I have not uttered anybody's name. I am only saying that 

this is happening In Delhi and their bosses may also have 
their share. But who iethis boas, I do not know? ... 
(Interruptions) 

SHRIMATI TEJASWINI SEERAMESH : You too were In 
Deihl. . . . (Interruptions) 

MR. DEPUTY-SPEAKER: Ath8waIejl, you aIt down 
pie .... 

(1",.1T1If'IIoM) 

[EngI.h} 

MR. DEPUTY-SPEAKER: Only the speech of Mr. 

Prabhunath Singh wilt be recorded. 

MR. DEPUTY-SPEAKER : Mr. Ramdas AthawaJe, 

please sit down. 

[Ti'ansIBtlon} 

SHRI PRABHUNATH SINGH : Mr. Deputy-Spe.ker, Sir, 

kidnapping has become an industry in Bihar. A number of 

persons have made discussion on It. Shri Sushll 

Kumar Modiji and Shrl Nltlah Kumarji have also 

spoke about It and I do not want to repeat them. I am 

coming on the basic fact. I would mention what Is being 

written in newspapers on the situation prevailing In Bihar 

which has emerged due to the controversial transfer of the 

Chief Secretary. I shall not be able to read thl whole 

newspaper but I shall read out some headings. The 

'Hlndustan' a daily newspaper published from Patna . 

. . . (Interruptlons) 

(English) 

MR. DEPUTY-SPEAKER : Please listen to him. 

SHRI SHIVRAJ V. PATIL : Sir, I have been saying on 

the floor of the House not once but many times that we 

do not quote the newspaper here. Even H somebody 

quotes the Government paper, It has to be authenticated 

by the Member who Is quoting the Government paper, and 

that paper has to be laid on the Table of the House 

Everything that is being said here i8 based on the 

newspaper reporting. How do we know that it 18 correct 

or not? This is the procedure laid down. 

[TlWMIBtionJ 

MR. DEPUTY-SPEAKER : You have yet to reply. You 

can say everything at the time of reply. 

eNot recorded. 
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SHRI SHIVRAJ V. PATIL : I wiD not reply to .11 theM 
quotations. I am railing • point of order. I would IiIc8 to 
know from you whether quoting the MWlpaper In thII 
manner is .llowed or not. . . .(Interruptlona) 

SHRI HARIN PATHAK : That II not proper. 

SHRI SHIVRAJ V. PATIL : Sir, you give • NHng. W. 

will follow It. 

m-".,.tloo} 

MR. DEPUTY-SPEAKER : If It Is th, practice It will be 
done. 

(Interruptions) 
[English] 

SHRI SHIVRAJ V. PATIL : What Is Important 18 the Nle. 

What Is Important II the Constitution. I can understand a 
small reference to the newspaper ... . (Interruptions) 

SHAI HAAIN PATHAK : This Is not the first time 

newspaper is quoted. . . .(Interruptions) 

MR. DEPUTY-SPEAKER : Please sit down. 

SHAI HARIN PATHAK : I have been witnessing this 

for the last 1 e y •• rs not only In 'Zero Hour' but also even 

during discussions. . . . (Interruptions) 

SHRI SHIVRAJ V. PATIL : You may be knoWing the 
wrong procedure ... . (Interruptlons) I want a Nllng from the 
Chair. • . . (Interruptions) 

MR. DEPUTY-SPEAKER : Please sit down. 

SHAI HAAIN PATHAK : I have been witnessing this 

for the last 20 ye..... Even during 'Zero Hour', the notice 

has been given .ccordlng to the newspaper report. Not 

only that, but even during the deb.te aIIo, the ~r 
has been quoted. ThI8 18 the practtce ... . (lntel'rUplJoM) 

MR. DEPUTY-SPEAKEA : Please lit down. Nothing 18 

being recorded. 

MR. DEPUTY-SPEAKER : PINee lit down. 

SHRI SHIVRAJ V. PATIL : I haw ... r quoted .", 
newapaper In my tenure In the Houee for the Iut 26 
yea .... 

{T;8naIatlon] 

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, SIr, 

there 18 nothing like that In It. Mr. Horne Minllter, there Is 

nothing about you In It. You need not be concerned. 

.. . (Interruptionl) 

SHRI SHIVRAJ V. PATIL : What you want to say, you 
may say, but there Is no need to read It out. . . . 

(Interruptions) 

SHRI PRABHUNATH SINGH : I am reading out the 
headings only. It reads • Andhergardi ke khllaf Jung Aur 

Chhuttl Par Gaye Kang." And under this he.ding It has 

been written "without Ihowing the file to the Chief 

Secretary. tainted police office... have been posted .nd 

competent officers have been tr.nsferred. Keng leamt It all 

from the pre .. and surrendered phone and car. I have re.d 

here only headings. Under this heading It h.s .Iso been 
written "Buta had neglected Mr. KIng e.rlier .Iso. his 

advisors say they know nothing: Mr. Deputy-Speaker. Sir, 

different newspapers have published this matter with 
different headings. 

18.00 hra. 

I am leaving the matter related with that context, but 

one Important Il8WIP&per has quoted the Chief Secretary 

-ramtamaye Kang boIe-.• . (lnterruptioM) 

[Engn.h] 

MR. DEPUTY-SPEAKER : No, he can read. He can 

mention It. 
(Im.rruptton.) 

SHRI MADHUSUDAN MISTRY : It can ..., be In the 
Hcue like thII. • . .(lnIwrr.f:1I/onI) 
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(Translation) 

SHRI PRABHUNATH SINGH: Mr. Deputy·Speaker, Sir, 

in the Newspaper-... It has been written under the heading 

-But. was Infuriated on the transfersl "Mr. Kang said on 

Saturday·. . .No Committee has been set up on the 

transfers .... (Interruptions) 

SHRI PAWAN KUMAR BANSAL : Mr. Deputy· 

Speaker. Sir, If the newspaper has published that .. he is 

saying will it be read here? . . (Interruptions) You please 

give a ruling here, not In an Indicative manner. . . 

. (Interruptlons) I want a specific ruling from you on this .. 

. . (Interruptions) 

SHRI PRABHUNATH SINGH : The name of the 
Newspaper Is the Dalnlk Jagran Patna edition. 
(Interruptions) I! 

SHRI PAWAN KUMAR BANSAL: Mr.·Deputy·Speaker, 

Sir, what he has read he~ in the end, if I,say in the inverted 
,I • " 

comma's, it has been wtltteQt . . will It be a part of the 

proceedings what the newspaper has published and what 

he will read out here? . . (Interruptions) what are we upto? 

.. . (Interruptlons) 

MR. DEPUTY·SPEAKER : Practice is that he can 

mention the matters published In the Newspaper. 

(Interruptions) 

{English} 

SHRI PAWAN KUMAR BANSAL : Will it be a part of 

the proceedings? . . (lnterruptlons) Please give a specific 

ruling on this ... . (Interruptlons) 

SHRI MADHUSUDAN MISTRY: That will not go as part 

of the proceedings. " . • (lnterruptlons) 

SHRI PRIYA RANJAN DASMUNSI : I have been urging 

upon you from the beginning, as our senior colleagues, 

Shri Shlvraj Patit has also been stated, that a substantive 

motion brought by Shri Nltlsh Kumarji Is basically on the 

law and order situation followed by the Chief Secretary 

.Expunged as ordered by ~ Chair. 

Issue. But If we specifically discussed, there is no debar. 

It is said correctly ... . (Interruptions) If we specifically desire 

to dlacuu the conduct, character, performance of the 

Govemor per se, we have every right to do so provided 

we give a Constitutionally procedure substantive motion 

of 14 days to you. Since that notice is not addressed, how 

can one after another go on discussing the conduct of the 

Govemor and his family? And this House is deprived of 

a ruling of yours. . . . (Interruptions) 

MR. DEPUTY·SPEAKER : We are discussing Item Nos. 

23 and 24 together . 

(Interruptions) 

MR. DEPUTY·SPEAKER : These two Items are : 

-rhat this House expresses ita deep concem over the 

deteriorating law and order situation In the State of 

Bihar under President's rule and also on the situation 

arising' out of the Chief Secretary of the State 

proceeding on long leave.-

-rhat this House approves the continuance in force 

of the Proclamation, dated the 7th March, 2005 In 

respect of the State of Bihar, issued under article 356 

of the Constitution by the PreSident, for a further period 

of six months with effect from the 7th September, 

2005." 

So, I cannot disallow any person who makes a 

mention about the subject of these motion on the 

floor. 
(Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : If one discusses 

the conduct of the Governor and his family without any 

motion, it is dangerous precedent in the history of 

Parliament of India ... . (Interruptions) It cannot be beyond 

the scope .of the Constitution ... . (lnterruptions) 

[Translation} • 

MR. DEPUTY·SPEAKER : Don't ~ame anyone. 

(Interruptions) 
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SHRI DEVENDRA PRASAD YADAV : Sir. I am on a 

point of order under rule 349 (I), which says: 

•... shall not read any book. newspaper or letter except 

In connection with the business of the House: 

one can only give reference of the Newspaper In the 
house ... . (Intenuptions) one can't read newspaper ... 

. (Interruptions) 

MR. DEPUTY-SPEAKER : Shrl Lalu Prasad. please 

listen to me. I shall now read rule 349: 

'Whilst the House is sitting. a member-

(I) shall not read any book. newspaper or letter 

except In connection with the business of the 

House;"· 

So, he is not reading the paper. He Is only quoting. 

(Interruptions) 

SHRI RAM KRIPAL YADAV : Sir. he is reading. How 

can you say that he is not reading? . . (lnterrupt/orlB) 

{Translstlon} 

Mr. Deputy-Speaker. Sir. will this House run without 

any laws and rules? . .(Interruptlons) 

MD. SALIM (calcutta North East) : Mr. Deputy·Speaker 

Sir, He does not read Newspaper daily In the morning. 

therefore he is reading Newspaper in the House. 

(Intenuptlons) 

[English] 

SHRI BASU DEB ACHARIA; How can he read? He 
should not be allowed to read ... . (Interruptions) 

MR. DEPUTY·SPEAKER : He can quote. 

(Interruptions) 

. SHRI N.N. KRISHNA DAS (Palghat) : What is the 
difference between quoting and reading? ... (Inlenuplions) 

manslalion} 

SHRI PRABHU NATH SINGH : Mr. Deputy·Speaker, 

Sir, I don't know what I have aald objectionable due to 

which I am not being allowed to speak here. . . . 

(Interruptions) 

{English] 

SHRI GURUDAS DASGUPTA : Sir. I am Oft a different 

point. You h.... given the direction that he could read or 

quote. I do not object to that. .. . (Interruptlons) 

[Translation] 

SHRI RAJIV RANJAN SINGH LALAN (Begusaral) : Mr. , . 
Deputy-Speaker, Sir, he did not speak out this word. He 

has limply quoted that. ' .. . (Interruptlons) 

{English] 

MR. DEPUTY·SPEAKER : He can quote. 

SHRI GURUDAS DASGUPTA : But there is also 

some unparliamentary text. The word . . . or . . . II 

unparliamentary. . . . (Interruptlone) 

MR. DEPUTY-SPEAKER: That could be deleted. 

(Interruptions) 

SHRI GURUDAS DASGUPTA : It lhould not be there 

on the record ... . (Interruptions) 

MR. DEPUTY-SPEAKER : It could be deleted. 

SHRI GURUDAS DASGUPTA : Just like we cannot use 
unparliamentary words, unparliamentary words cannot be 
quoted ... . (Interruptlons) 

MR. DEPUTY-SPEAKER : It would be deleted If It is 
tl'}ere. That would be deleted. 

(InftH11lptlons) 

SHRI PAWAN KUMAR BANSAL ; Sir, IdndIy permit me 

to I'Mke • aubrniaIon. . . .(ItrIemIptIoM) 
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[TNt_tlon] 

MR. DEPUTY-SPEAKER : Mr. BanIaI, that can be 
deleted. 

(Interruption.) 

[English} 

SHRI PAWAN KUMAR BANSAL: Sir, h. is not quoting 

the relevant portions as such. The question is this. What 

II the scope of Motion before the House? can he hit 

anybody left and right? . . (Intenuptlon.) 

MR. DEPUTY-SPEAKER : I have given the ruling. 

Please sit down. 

SHRI PAWAN KUMAR BANSAL: 'fbur ruling is that on. 

could do that. .. . (Intetnlpllona) 

[Translation] 

MR. DEPUTY-SPEAKER: All right. You please stt down. 
(Interruption.) 

[English} 

MR. PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, 

Sir, I rise on a point of order under rule 353. I respectfully 

submit to your direction and observation. You are the 

CUItodIan of this House. I do not question your observation 

but I need Y,.our protection under rule 353: which says: 

"No allegation of a defamatory or incriminatory nature 

Ihall ~ made by a member against any person 

unl... the member has given adequate advance 

notice to the Speaker and also to the Minist.r 

concerned 10 that the Minister may be able to make 

an inV8ltlgation into the matt.r for the purpose of a 

r.ply.-

Here, the hon. Member has alleged that Iakhe and 

Iakha of rupees are· being collected for the transfers. All 

of us are senelble and knowledgeable. An allegation has 

been made that lakhs of rupees have been collected for 

transfers by the Head of the State and It has been Ihared 

in Delhi by the bosses. An allegation hal been made and 

the han. Mlnllter hal to reply. DId he give an advance 
notice of the specific aIIegatIori of thIa nature 10 that the 

han. Minister could ucertaln the facti? So, we n .. d 

protection under thll rule ... • (Interrupttons) 

MR. DEPUTY-SPEAKER : I have read It. The hon. 

Minister of Home Affairs will give a reply on It. 

(Intenuptton.) 

SHRI PRIYA RANJAN DASMUNSI : He II not quoting. 
. . .(lntenupllons) 

SHRI PAWAN KUMAR BANSAL: Sir, he is not quoting. 
It is hit version ... . (lnterruplloM) 

MR. DEPUTY-SPEAKER : Bansal)l, he is quoting. He 

• not making any allegation. 

(Interruptions) 

SHRI PAWAN KUMAR BANSAL : It ia a shameless 
allegation. . . .(lnterruption.) 

MR. DEPUTY-SPEAKER : Pl .... lIaten to him. 

(Interruptions) 

SHRI HARIN PATHAK : Sir, I have a point of ord.r. 

[Translation} 

SHRI PRABHUNATH SINGH : You are on a point of 

order, he is on a point of order. what will become of my 

speech? . . (Interruptions) 

{EngII.h} 

MR. DEPUTY-SPEAKER : Under what rule? 

SHRI HARIN PATHAK: It is under the same role, Rule 

353 which says : 

-No allegation of a defamatory or Incriminatory nature 

shall be made by a Member any person. . . .-

Sir, fN8ry now and then, when not a single Member 

of RSS or not a single Member of VHP is present In th. 
. ~, they make allegations ... . (Interruptlons) 

MR. I:?EPUTY-SPEAKER : This is not relevant. 

(Interruptions) 
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MR. DEPUTY·SPEAKER : Thia Is not going on record. 

(Interruptions)" 

{English} 

SHAI HARIN PATHAK: The allegation Is against ASS 

orVHP. 

MR. DEPUTY-SPEAKER : There la no relevance. 

(Interruptions) 

SHRI PRIVA RANJAN DASMUNSI : Sir, he himself Is 

Insulting RSS. . • .(Interruptions) 

[English} 

MR. DEPUTY-SPEAKER : Nothing Is going to be 

recorded except the speech of Shri Prabhunath Singh. 

(Interruptions)" 

MR. DEPUTY-SPEAKER : Please sit down. 

(Interruptions) 

SHRI HARIN PATHAK : He has no right to say like 

this. I am proud of being a RSS Swayamaevak. It has 

nothing to do with my being an MP. . . .(Interruptlons) 

MR. DEPUTY-SPEAKER : Please lit down. Nothing 

else will be recorded except the speech of Shrl Prabhunath 

Singh. 

(Interruptions)" 

[Translation] 

SHRI PRABHUNATH SINGH : Mr. Deputy-Speaker Sir, 

Both of them have come together and are Interrupting me. 
He la aIao Indulged In It •.. . (Interruptlons) I wu saying 

that whatever I have read here from the newspaper, that 

was not preplanned. I have just read out the heading of 
the newspapers and on this question I want say that what 

will become of a state where the Chief Secretary says that 

the Hon. Governor Is telling aile and the D.G.P. of that state 

·Not recorded. 

says that he has no knowledge about the transfer Hat. Hon. 
Govemor has Informed through the newapapers that a 3 
member committee has been set up. It Is totdy wrong. 
Whatever the question hu been raIHcI by Shrl Nltlshjl, 

Hon. Home Minister will explain to us that If the Committee 
had been ... up, then what Me the date of nottflcatlon? 

.. . (Interruptions) 

SHRI LALU PRASAD : P ..... all down. Answer will 

be given. . . .(lntel1tlptioM) 

SHRJ PRABHUNATH SINGH : Laluji, I am yet to etart. 
First you let me start ... . (Interruptions) 

MR. DEPUTY-SPEAKER: LaluJi, Vou pleaae IlatenIfirst 

let him start. 

At that time, Nltlshjl Mid: 

"Mr. Speaker, Sir, If you allow me to apeak at the time 

of presentation of budget, I shall speak then with your 

pennisslon. At this time, I would like to mention here 

that to praise the steps taken under compulsion to 

impose the President rule indicates that you want to 

continue it for a long tIme.-

At that time itself, the Government's intention wu not 
beyond doubt. You want to set up your own regime In Bihar 

by Imposing the Prnident rule there for a long time. At 

that time, we were compelled to support you, but I woutd 
like to know as to what Inevitable ckcum8tance had 

surfaced to suddenly dIasoMt the legislative Assembly, 
while the President rule was already In force? 

Shrl Shivraj Patllji, You yourself know that I hold you 

In high esteem. . . .(Intenuptlons) 

[EngIIMt] 

MR. DEPUTY-SPEAKER: It Ie not to be recorded. 

(Interruptlonsr 

[Translation] 

SHR1 LALU PRASAD : He had worked very hard. 

·Not recorded. 
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SHRI PRABHUNATH SINGH: Mr. Deputy-SpeaMr, Sir, 

Lalu Pruadji Is saying right. I had worked hard for this. 

At that time, I and LaIu Praaadjl were In regular contact 

with each other. Laluji had privately told me that 

the Government would be formed at any rate giving no 
chance at all to Ramvilas Paswan's party, isn't It? 
. . .(Interruptions) 

[Engli8h} 

MR. DEPUTY-SPEAKER: Anything except the speech 

of Shrl Prabhunath Singh Is not to be recorded. 

(Interruptions)" 

[Translation} 

SHRI PRABHUNATH SINGH : Mr. Deputy-Speaker, Sir. 

the way the Bihar Legislative Assembly was dissolved, is 

not proper. It is not only me people that are proud of about 

the democracy of our country, but the people all over the 

world also cite its example. But the hon. Minister of Home 

Affairs, Sir, I will not make any more mention of your 

yesterday's speech. I was hearing your speech on 

television yesterday sitting at this very place. While hearing 

the speech, I was astonished ito' 'see whether the person 

delivering the speech Ie Shivraj Patilji, one for ~m I have 

deep respect in particular. It seemed to me as if that' person 

delivering speech was sorne-one other than Shri Shivraj 

Patll. Because it is not only I but the majority of our 

colleagues here have respect for you. And it is. expected 

of you that you would not read out any speech ,~~en or 

written by some oth"r person. We believe that you put forth 

your own point of view boldly. 

MR. DEPUTY-SPEAKER : You please conclude soon. 

SHRI PRABHUNATH SINGH : Mr. Deputy-Speaker, Sir, 

this Is not fair, on the one hand, I am not being allowed 

to apeak. while on the other, you are asking me to conclude 

!lOOn. 

Sir, I would not like to make any mention of the epeech 
of the hon. Minister of Home Alfalra In the House. Nitiahjl 

·Not recorded. 

has made a mention of the same. The Hon. Miniater of 
Horne Affairs had said that Government should be formed 

there and It Ie right that efforts too have been made to form 

the Government. I made efforts for the same. I am happy 

and proud that my efforts fructified. I talked to the state 

president as well as the members of the legislative 

aeeembly of the L.J.P. But a statement of the H.E. Governor 

appeared In the newspapers and It was mentioned that 

horse-trading was going on there. Again the statement was 

somewhat changed and was said that there lurked doubts 

for horse trading, again It was atated later that there were 
• 

strong evidences for the same, then it was said that the 

evidences were not atrong. And then It was said that the 

horse-trading involved Rs. Three to tiYe erore •. And based 

on this, it was recommended to dissolve the Legislative 

Assembly. 

[English} 

MR. DEPUTY-SPEAKER : No. Please sit down. It is not 

to be recorded. 

(Interruptions)" 

MR. DEPUTY-SPEAKER : It Is not to be recorded. 

Please sit down. 

(Interruptions)· 

MR. DEPUTY-SPEAKER: You are speaking without my 

permission. It is not to be recorded. 

(Interruptions)" 

[Translation} 

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, Sir, 

whenever there is fractured mandate in politics. . . . 

(Interruptions) 

SHRI LALU PRASAD : Mr. Deputy-Speaker, Sir, I am 

on the PoInt of Order. Both the opposition and ruling party 

members are present here In the House ... . {lnterruptlon8~ 

SHRI SURAJ SINGH (Balla. Bihar) : Mr. Deputy-

Speaker, Sir, .• . (Interruptlons) 

-Not recorded. 
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{EngII8h} 

MR. DEPUTY-SPEAKER : It II not to be recorded. 
Please sit down. 

(Interruptions) 

{Translation} 

SHRI LAlU PRASAD : '1bu please take your seat. Mr. 

Deputy-Speaker, Sir, Hon. Member Suraj Singh II the 

member of Parliament from the lok Jana Shakti party. We 

all know that he had brought ten persons with him, who 

are saying this. He has full information in this regard. So, 

I expect the House to pay heed to the information he Is 

giving to the House and It will be proved. Thus, the fact 

and reality would be known. 

{English} 

MR. DEPUTY-SPEAKER : Mr. lalu Prasad, this is not 

the Issue. No, It is not allowed. Please sit down. 

(Interruptions) 

{Translation] 

SHRI PRABHUNATH SINGH: Mr. Deputy-Speaker, Sir, 

the charges leveled are baseless. If anyone had tried to 

give bribe from any quarter ... . (lnterruptions) 

MR. DEPUTY-SPEAKER : You please take your seat. 

SHRI PRABHUNATH SINGH : The Members of 

Parliament of the Congress Party are required to listen to 

me first and then give the reply. It seems as If they • 

not ready to listen to me. Whenever I rise to speak, they 

interrupt me. The charges levelled are baseless. The hon. 

Governor is not Confined to just being a governor. If the 

money has at all been given by anyone and the same has 

been accepted by anyone, he was required to get that 

recovered. He was also required to bring those persons 

under trial who gave and took money and get them 

arrested and put them behind the bars. The hon. Minister 

of Home Affairs is talking about the Tenth Schedule, but 

whatever he has said is highly unbecoming of him. The 

reason Is that It Is very clearly mentioned in the Tenth 

Schedule that separate party should not be made simply 

State of 8/ha, 

by having two-thlrds majority rather thoee rnembel"l can 

join any other party. When 21 out of 29 Members of 
L.egIeIatIve Assembly propoae to join any party by 

producing and signing an affidavit to this effect, then you 
say that this entails the termination of their membel"lhip. 

So. did you dissolve the legislative Asaembly just for the 

sake of saving their membel"lhip? You have' done away 
with the Memberahlp of 243 ~rs of Legislative 

A8Hmb1y juat to eave the membel"lhip of 21 members. this 

shows how justful you ant ••• • (I"terruptions) The case is 
under consideration of the Supreme Court, everything will 

be made clear. 

SHRI LALU PRASAD : The matter was clear that 18 
why the legislative Assembly had to be dissolved. 

MR. DEPUTY-SPEAKER: The Home Minister will reply. 

This Is not your businesa. 

SHRI LALU PRASAD: We, too, have a right. I am the 

president of my party. 

MR. DEPUTY-SPEAKER: Your right to speak is beyond 

any dispute. The members of your party have spoken. 

Others, too, will get time to speak. Shri Prabhunath Singhji, 

please conclude now. 

SHRI PRABHUNATH SINGH : Please let me speak for 

five minutes. last time, when the Motion to impose 

Presldenf. rule wae moved In the House, Shrl Besu Deb 

Acharia had made certain remarks. Now Achariajl Ie not 

present in the House. I want to quote an extract of the 

epeech, which he delivered in the House, because after 

listening to him it is obvious that he always talks 

equivocally. There Is difference between his action and 

epeach besides; his speech delivered in the house does 

not match with what he speaks outside it. 

-We are constrained to lupport the President rule In 

Bihar, for It Is our party's coneistent polftion that the 
Presldentl rule under Article 356 of the Constitution 

should not be Irnpoeed in ltalel. W. do not want any 
state to be brought under Presldent's rule and 

dismissal of any state government. The election to 
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the Bihar all8mb1y were conducted for setting up a 

popular govemment there. But the elections produced 

a fractured mandate.· 

Later on, he appealed to the all MLA's there to sit 
together to form a popular govemment. But when the MLA's 

actually held parteys, he said it WIIS horae-trading. He asIca 
why they went to Jhartchand. I want to say onty this much 

that It does not make any difference whether they went 

to Bihar or Jhartchand ... • (Interruptlons) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 

When did we say that we are In favour of President's rule? 

MR. DEPUTY-SPEAKER: Mr. Yadav, you are Chairman. 

You, are addl'888lng yourself. Shrl Prabhunath Singhjl, 

please conclude now. 

SHRI PRABHUNATH SINGH : The RJD's members 

are very angry, that Is why they are making a noise. But 

their own Member of Partlament Shri Vijoy Krishna had 

given a speech In the House. I shall read out two lines 

from his speech. "Mr. Chairman, Sir, the circumstances 

under which the President's rule has been imposed In 

Bihar have left the people of the state non-plussed. All eyes 

are on those people who are poor, oppre88ed or who 

believe In social justice and espouse It by their politics, 
and the poor people of BIhar are very unhappy that the 

Preside's rule hal been Imposed In Bihar.. . . . 

(IntenuptloN) 

Mr. Deputy-Speaker, Sir, I appreciate the manner In 

which the hon. M.P. Vijoy Krishna expressed his feelings 

and I expect him to show courage. He used to make 

lengthy marathon ep8echea. Now he should come forward 

and, being an old frtend of Nitlshjl, should support the 

Motion moved under the Rule 184. Only then we ehall be 

convinced that he Me coneIatency In his thought . 
. • • (ltIIetrupIIcJM) I shaD now conclude by quoting two more 

!!nee from another speech. In IhII .-gard the attitude of the 
C.P.1. (M) Is not clear. When the NDA ImpoHd Pf8Iidenfs 

rule In BIhar, Shrl SomnaIh ~ was the leader of 

State of BIhar 

C.P.I. (M) in the House. I shall read out an extract of his 

speech. ·Slr, In view of the outcome of the Promulgation 

of the President's rule, we expected from the Government 

to show wisdom and revoke the Promulgation. As it could 

not materialize, I oppose the Promulgation. The hon. Home 

Minister has said that the declaration has evoked a 

tremendous poslti .. e response and he also referred to 

some of the newspapers. Hon. Home Minister used to 

oppose the President's rule inside and outside the House 

and I consider him a strong supporter of Partiamentary 

democracy. We had intimated the hon. Prime Minister that 

when The NTR government was dismissed, we called on 

the then President. He made it clear that the President's 

rule should never be preferred to the popular government. 

Elections are conducted to form popular govemment but 

the hon. Governor of Bihar did not make any effort to form 

a popular government there.. Mr. Deputy-Speaker, Sir, I 
would like to say that the only aim of the wrongful 

dissolution of the Bihar legislative Assembly was. . . 

. (Interruptions). • I conclude. 

[English] 

MR. DEPUTY-SPEAKER : That remark will not go on 

record. 

[Translation] 

MR. LALU PRASAD : Please let it expunged from the 
record. 

MR. DEPUTY-SPEAKER I have asked to get it 
expunged. 

SM Jal Prakashjl please speak. 

SHRI JAI PRAKASH (Hlsar) : Mr. Deputy-Speal<er, Sir, 

I rise to support the motion moved by the Hon. Minister 

of Home Affairs to extend the tenure of the Govemor of 

Bihar, and I rise here to oppose the subject moved by Hon. 

Nitish Kumarjl to discuss It under Rule 184. 

Mr. Deputy-Speaker, Sir, after a long time In this august 

house "the role of bureaucrats- Is ~ discussed here. 

-Not recorded. 
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Am of all I would like to speak on thlt matter. Hon. 
Devendrajl hal rightly aaId that it does not matter too much 
If • ChIef Secretary goea on leave. After one Bureaucrat 
goee: the other cornea. This II a ConatitutIonaI procedure. 
An advieor to the Governor Is appointed in a eta. where 
a Presidents Rule is Imposed. I understand that the people 

of Bihar have elected some MP's who do not know 

anything about this and are involved In criminal activities. 

The advisors of Governor are just supposed to advice 

the latter but it 18 not obligatory on the Governors to accept 
all the suggestlona given by their advisors. The action 
taken by the then SP of Siwan was not correct. I came 

to know about that through newspapers and television. It 
is subversion of democracy that Public Repreeentatlve is 

asked to keep himself outside the boundary of his 

constituency. That time they didn't speak anything. It Is not 

proper to discuss the role of Govemor today. Today the 

condition of NDA Is like wounded bird. NDA people have 

been scared of the coming election. They are after Lalujl 

I do not know what will happen to them? NDA people have 

said that the UPA had had I done wrong. They should not 

have Imposed President's rule In Bihar. I was the member 

of Legislative Assembly. Nltlshji Is my superior. He has 

been our MP also. 

That time Rabar! Devl enjoyed majority and Nitish 

Kumar was trying to become the incamation of truth. What 

had become of the morality and value based politics at 

that time? What had become of the mood of Vajpayeeji 

at that time? In democracy such wrong things happened 

with a women. I am grateful to the UPA and the then 

Members of Rajya Sabha that they negated the motion 

passed by Lok Sabha and consequently Nltishji was 

compelled to step down as a Chief Minister with utter 

humiliation. Where 18 he now? He Is not visible to me. I 

would like to point out to Nltishjl that he was compelled 

to leave the office of the Chief Minister due to lack of 

majority, but how did he manage to become the. minl8t'8r 

again, and that too the Minister O! Railways? 

Today he has said that the Chief Secretary was 
compelled to go on long leave under pI'8Uure of the Hon. 

Governor. I would like to uk the then Minister of Railways 

that. . . .• he has superseded 15 persons to become 

ChaIrman. That time VajpayHji was the Prime Minister and 

Nltlshp wu the Minister of Railways, It means, he claims 
himself to be Harlschandra when It suits him. I want to cite 

here three more examples. I do not want to name anyone 

but It Is a fact that the Government formation was possible 

in Himachal Pradesh only because of a Single individual. 

When that fellow was in Congress Party, he was 
considered untouchable. When he supported the Bhartiya 

Janta Party he became very pure. This is the behaviour " 

of these people. . . .• 

I want to cite here one example. When a Chief Minister 

of a particular state supports Shrimati Sonia Gandhi. that 

person becomes untouchable and when he supports the 

NDA, he becomes a holy person. How will the people of 

this nation believe the ~eptlve speeches of these 

leaders? Yesterday the issue of the Chief Secretary was 
raised. The Superintendent of Police has been transferred. 

The Deputy Commissioner has been transferred. this Is not 

a new procedure. When there is a new Govemment In a 

state the people at the helm of affairs transfer those office,. 

about whom the govemor is of the view that their 

credentials are not good or the person who has been 

transferred, is influenced by this or the other political 

parties. Slogans are being shouted on this subject. what 

type of democracy it It? II it a value based politics? 

Here he mentioned the Gurgaon incident. The Chief 

Minister of Haryana did not transferd any officers, he rather 

sent them on long leave according to the wishes of the 

people of Haryana. He is not a Deputy commissioner. 

But I would like to say about Nltlshlp that he is 

aasocfated with tho8e ~ who have no knowledge of 
v .. ue baaed politics. When Morarjl Bhal wa the Prime 
MInIster and the motion of No-Confidence W81 being 

dlecUll8d In Parliament. On the one hand some of the 
membeI8 were uklng him to aacriftce the Government on 
the buIs of value baed politics rather than taking back 

.Expunged .. ordered by the Chelr. 
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.... and on the other hand. they signed againlt him In 

the gallery. How the people having faith In this democratic 

ayatem can believe the credentials of such persona? 

Mr. Deputy-Speaker Sir. I would like to urge upon the 
Hon. Mlnllter of Home Aftalra that the motion moved by 

him must be supported. NDA people have neither the 

knowledge of farming nor do they know anything about 

the weather. This Is a fact that July Is the month of the rainy 

season. Thll time most parts of the country face floods. 
Everywhere there is havoc of rain. They have exploited. the 

poor people of the country for six years. They have sold 

the hotels and Govemment-buildlngs built by the farmers 

and labourers at very low prices. can t!ewy under::tMd the 

problema of poor people? ElectIon are never held In the 

month of July. Once a by-election was held for Kalka 

AssE::nbly constituency In Haryana but a very severe flood 
occurred there and people were not able to use their right 

to vote durtng those days. So the people of NDA have no 

knowledge of weather. Such people have been elected by 

the people. Plea .. tell us how would people go to vote 

If It rains In July? 

Mr. Deputy-Speaker. Sir, an Hon. Member was 
speaking juet now about value baled politics in the House. 

But he has nexus with mafias. Whenever he rtses to apeak 

In the House he talks about value baled politics but when 

he goes outside he does not mind killing poor people with 

bullets. Shri George Is the leader of a party whose 

members of Indulge In killing poor people. So this Is my 

request to you that you should recommend the proposal 

moved by the Hon. Home Minister and no election for Bihar 

asaembly should be held before November. The reason for 

this Is that It will rain first and paddy will be harvested 

thereafter. India Is an agrlcuHural country and the farmel'l 

of thi8 country live In villagel. So no election can be held 
before November. Th ... people have disturbed the peace 

In Gurgaon. Theee people went there JUSt to get the support 

of the public but the people told George Sahib that for 
long he has benefitted poUticaIIy in the narne of poor 
people. But he would not be able .to exploit the tabourers 

of Haryana and they would not listen to him but When they 
did not get anything there. they went to prisons whet'e 
Iabouretl were laded up. They were good people. but the 

anti-lOCial elements who are In Jails, are getting the 

support of Mr. George and the NDA ... . (Interruptlons)'" 

[English] 

MR. DEPUTY-SPEAKER : Sir, Chautala is not present 

in the HoUle. His name should not go on record. 

SHRI JAI PRAKASH: I would like to submit to you that 

in 1989, when I was the Member of Partlament. .. * here 

itIeIf to topple the Govemment of ... * these people .... 
(IntMnJptIont). • . * had named and they used to say that 

. • .(lntwntptlons). . ." Remove the Govemment. . . 

(InIemf:JIIons) You become the Prime Minister.' These 
people talk of value based politics. 

MR. DEPUTY-SPEAKER : Those who are not present 

in the House, their names should not go on record. 

[Transl.tlon) 

SHRI JAI PRAKASH : Mr. Deputy-Speaker, Sir, The 

Janata Party had split on the Issue of double membership. 

I would like to ask Shrl George Sahib and Shri Nitlshji 

whether the Issue of double membership had not come 

up when the Janata Party had split. 

George Sahib had raised this Issue due to which the 

Bharatiya Janata Party had parted with the Janata Party. 

Now a days he himself has become their ally. I would like 
to say that If we are to have discussion on value based 

polities, It Is essential that they point out our drawbacks 

and we shall enumerate theirs ... . (Interruptions) That mean 

elections cannot be held there in July. The heavens did 

not fall if the Home Minister had asked for extenSion of 
time. 

I would like to add In the end that bureaucracy Is very 

opportunist. They feign to make sacrifice at the time of 

retirement. One should not be a martyr with just a cut In 

the finger. If the Govemment of Bihar WlS, not functioning 

"Not recorded. 
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proper1y, tMy should have oppoeed Rabri Devi and the Independence and the Congreaa Party will bring about 
GcMmor. I apprehend that tMy ahoutd have off8red the 

temptation of RaJya Sabha rnembel'lhlp to the ChIef 
Secretary. SImilarly they had offered that very thing to Shri 

0iMdIII and brought him to· the Rajya Sabha. At that time 
there WI8 the Government of Congreaa Party. They 
perwuadecl the Auditor Generat to resign and brought him 

to the Rafya SalIM and he was aJao made Govemor. AI. 
the hon'ble Members were spealdng just now, money was 
being offered In a hotel. The NDA c:ome to power by hook 

or by crook and the people tried to diSintegrate the country 

in the name of religion. They were bent upon Impoverishing 

the farmers of this country. While SC?niaji made a son of 
• a farmer, Shri Bhuplnder Singh Hooda, Chief Minister In 

the State of Haryana. But the people of the country will 

not trust such people. I would like to request the House 

that the term of President's Rule should be extended there 

and elections should not be held before November there. 

It Is the constitutional obligation. These people are telling 

the people that the whole of country will S~ the future 

development - did not the whole of the country see when 

they betrayed Shrl Morarji Desai to disintegrate the country 

and when they betrayed Shri Vishwanath Pratap Singh to 

further, their own interests? They have betrayed not only 

once, but they have done so a number of times. I would 

like to tell them to shun such people who pushed the 

country Into communal flare up, who got thous~ds of 

people killed In Gujarat and had farmers In Rajasthan and 

Haryana killed. Nine farmers had been killed in the year 

2000 and the NDA Govemment did not shed even a single , 
drop of tear. Instead they rejoiced over the dead bodies 

of farmers. 

Mr. Deputy-Speaker, Sir, they talk about value based 
politics. They say that Shrl Laluji has become tainted. If 

LaJujl Ie tainted then what about Shrl Advaniji? They owe 
an explanation to the country why Shri Advanljl is not 

tainted If Shrl Laluji Ie fainted. The court had framed a 

charge sheet against Shrl Advanljl. After that he should 
have resigned. Shri George Sahib has forged a wrong 
alliance. He should join the CongreI8. Here, Socialilm is 

a great force. Aa the g ..... martyr Bhagat Singh had stated 
that aocIaIi8m wiD prevail ·In thIa country after the 

soclaHam. Here we shall .. . (Intflrruptton,) of socialism. He 

need not feel embanaaaed the allied with the NDA which 

made him .. ray from his Ideals and hie path. If he ref ...... 

now, whom would he join? He support the Itahtment of 

the Home Minister and get It secoridecl by his party and 
beware of betrayers. With theee words I conclude . 

• 
[EngIIlh] 

MR. DEPUTY-SPEAKER : Now, Mr. Uday Singh. You 

have got only five mlnutet. P" ... conclude your speech 

within the time limit. 

(Intflrrup'tlons) 

MR. DEPUTY-SPEAKEF\ : No' running commentary, 

please. . 
(Interruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA .: Mr. Deputy-

Speaker, Sir, just now their representa~on has asked 

George Sahib to join Congress ... . (Interruptlons) Is the 

Congreaa inviting him. . . .(Interruptions) 

[English} 

DEPUTY-SPEAKER: Nothing will go on record except 
the speech of Mr. Uday Singh. 

(Intenuptlona)* 

[Translation] 

MR. DEPUTY-SPEAKER: Jalprakathjl nothing Is going 
on record. 

(~ngnsh] 

SHRI UDAY SINGH (Pumea) : I seek the permlalon 

of the Chair to apeak from here ... . (ItJtJIrrupIIoI» 

Sir, I rIee to aupport the motion moved by ShrI 

Nitlah Kumar, which Is baaed on two brief points. . . . 

(intflnuptJona) 

-Not recorded. 
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[Trans"'Ion) 

SHRI LALU PRASAD : Hon. Member belongs to BIhar. 

Old he speak English while seeking vote In Pumea? 

SHRI UDAY SINGH : " this Is your order, I epuk In 

Hindi. 

Mr. Deputy-Speaker, Sir, there are two points in the 

motion of moved by the Hon. Shri Nltlsh Kumar. The first 

thing is about the deteriorating law and order situation 

under President's rule and second thing is about the Chief 

Secretary going on long leave. But before starting the 

speech on these points, I would like to ask Hon. Home 

Minister u to what the people of the country expect during 

President's rule. The President's rule it coneIdered .. the 

lut resort when constitutionat machinery breaks down. But 

the common people be they from the state of Bihar or any 

other state feel that at least law and order situation would 

Improve during the President's rule. 

18.47 hra. 

(SHRI VAAKAlA RAoHAKAISHNAN In the Cha/fj 

Whether the hon. Minister of Home Affairs can say that 

there Is Improvement in law and order situation in Bihar? 

Shri Laluji may feel a little bit relieved that his Govemment 

was comparatively better. I am not giving him any certHicate 

but today as the other speakers have said, that during the 

President's rule, law and order situation has deteriorated 

drastically and Innumerable people are being killed. Three 

days back I visited my own constituency. After throwing a 

bomb in the school a Mukhiya was killed in broad day light, 

where Photo Identity cards were made. Officials of election 

commission and policemen were also present there. The 

situation of law and order in Bihar is really very poor. I 

would like to tell the Hon. Minister of Home Affairs that law 

and order situation is not Hlee an electric switch that you 

switch off or switch on accordingly. Several hon. Members 

have tried to draw your attention that law and order 

situation is associated with so many things. What are those 

. things, owing to which law and order situation worsened 

all the more during the President's rule. Those thinge need 

s.. oI811ta, 

to be looked Into. I regret to say that whenever diecualOn 

on My such a particular IIaue taken place we are agitated 

without taking note of the matter, We etart shouting at one 
another. We are from the oppoIition. What are our cIutieI? 

W. asked the Government to forward thia patent BHI to the 

Standing committee: they said they would forward it, but 

why the NDA I8Id 10. Now we .... BIking to change the 
Governor of BIhar, thev said, that they would have done 

It. But • why the NDA was aklng for it. Should we be happy 

by being Just mute spectator of the injustice being done 

to BIhar? 

(English) 

If a rape is inevitable, do you real want us to lay back 

and enjoy? 

II this the way? I would like to tell the Govemment 

that the Congl'888 party and the UPA have an exhaustive 

II.st of deadwoods. Elect some body else and send him. 

It II heard that people named Bunty and Bubly are 

wandering In Bihar and the Govemment vlhlch was there. 

... (Interruptions) What objection do you have with the name 

Bunty and Bubly? . . (Interruptlons) This Is a film arid 

everyone has seen It. What Is wrong In It? I have not said 

any objectionable thing. Hon. Chairman Sir. I would like to 

know from the govemment through you ... . (Interruptlons) 

(English) 

SHRI SHIVRAJ V. PATIL : Sir, I think. you should not 
allow the names to be mentioned of the persons who are 

not here to defend themselvel. 

MR. CHAIRMAN : You cannot mention any name •. You 

can confine yourself to the facts on Bihar. 

(InterruptIons) 

[Trans/atlon) 

SHRI UDAY SINGH : I think, there Is nothing 
objectionable In It. As I have said, eartler there was the 

RJD Government. I would like to know how much money 
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is demanded for posting of a OM in a suitable place. I have 
heard that the district-wise rate for posting of a DAM in 
suitable place is Rs. 50 lakh each. 

[English} 

SHRI M.A.A. FATMI : Sir, this is very much obJection-

able. He is mentioning about the Govemor and is talking 
about Rs. 40-50 lakh. This is not proper. 

MR. CHAIRMAN : Whatever objectionable references 
and other references which are found to be 

unparliamentarily will not be there on the record. 

SHRI LALU PRASAD : Sir, he is mentioning about the 
Governor and others. It should be expunged. 

MR. CHAIRMAN : Shrl Lalu, please do not bother 

about it. If he has said anything unparliamentarlly and 
which are not admissible under the rules, it will not be 

there on the record. 

(Translation) 

SHRI UDAY SINGH : I do not want to say anything 

objectionable, but permission may please be given to me 
to make a speech. This is the prerogative of the 
Government of the Governor that they can transfer any 
officer at any place. We have no objection to it. If the 
Governor wishes, he cant transfer any number of SP's. This 

is his prerogative. We do not say that he has no such rights 
and powers. But the situation must be examined under 
which they are being transferred. This is not right. that 
transfer is taking place when the Chief Secretary is on 
leave. I am not saying all this to instigate somebody. Our 
Hon. Prime Minister of this country, calls upon the District • 
Magistrates, and talks to them how to run the administra-

tion there smoothly ... . (Interruptions) 

[English} 

MR. CHAIRMAN Please do not interrupt. Let him 

conclude his speech. 

You may please confine your remarks which are not 

told earlier. But yOu are speaking on a matter which has 
already been expressed by many hon. Members. 

SHRI UDAY SINGH : Sir, then only one person need 

to speak; otherwise, somebody or other would have 

spoken about it earlier. 

(Translation) 

Therefore, Hon. Sir, the circumstances under which 

transfers have taken place and the Chief Secretary of the 

state has gone on leave, creates many apprehensions. 

What is the reason that a Chief Secretary, who is well 

known about his dedication and devotion to his duty and 
who does not yield to any pressure and who has been 

in selfless service to the state ... . (Interruptions) 

Hon'ble Minister of Railways is disturbing me time and 
again. This is improper. He is elder to me but he should 

have patience to hear whatever I am saying. 

Mr. Chairman, Sir, regarding President's Rule I would 

like to say another thing that a meeting of the Cabinet was 

held at 1.00 O'clock at night for ImpoSition President's rule 
there, It was decided that Bihar Legislative Assembly 

should be dissolved. Alter that the police of Raj Niw8S did 

Gherabandi on all sides ... . (Interruptions) 

SHRI LALU PRASAD : Mr. Chairman, Sir, there people 
are saying it time and again that what was the need of 

taking decision at night. I want to tell them that in Delhi 

work is done at night, Delhi awakes at night and sleeps 
during the day ... . (Interruptions) 

SHflfI UDAY SINGH : RaJbhawan was taken In 

Gherabandi by the police. Our Hon'ble Defence Minister 
is not present here at the moment. If I had asked him In 

this regard then the reply would have been that there 
was cantonment in Danapur. Probably he also would 

have been informed. I want to ask what type of danger 
was feit" Would 150 MLAs have entered forcefully into 
RaJbhawan and would they have been sworn as Minister 

themselves or they have occupied their seats as Ministers 
in the Legislative assembly. What kind of fear entered 

their mind? Had something occurred in the moming, 
then probably there was no need for us to speak so 

much. 
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Mr. Chairman, Sir, everybody knows that our His 

Excellency President was not present In the country at that 

time. He had gone a broad. What was the need of aending 
die file abroad and getting It singed by him? What was 

the need of making the announcements? President's Rule 

was imposed there. Neither emergency was imposed there 

nor military rule. Only the President's Rule was imposed 
there. What does It matter whether announcement is made 

at night or during the day. But, since intelligence agencies 

had told, and Shri lalu Prasadji has no dearth of 
Intelligence agencies, that if It is tomorrow and the sun 

rises, Shri Nitishji will become the Chief Minister of the 

state. He will become Chief Minister of Bihar even now, 

but it will be little late. 

Sir, I have heard enough that BJP is communal and 

that Congress has got more. By Chance, what we have 

got, they have got more than seven seats. So they should 

be careful and think about it that they have not got such 

a big majority that they may say anything whatever they 

like. . . .(Interruptions) 

{English] 

SHRIMATI TEJASWINI SEERAMESH : NDA Govern-
ment feel because of one vote. Seven votes is not a less. 

{Translation] 

SHRI UDAY SINGH : Mr. Chairman, Sir, though I know 
that my request will not be accepted but Govemment being 

in opposition and hailing from Bihar, I request to send 

anyone there without any delay. I am not saying that I 
should be appointed as Governor there. I am not saying 

that Shri Nitish Kumarjl .e;;hould be appointed as Chief 

Minister there but what I am saying is this, that whom you 

appoint. That should be sent at an early date. 

Hon'ble Home Ministerji, you will be interested in it. 
I want to say that people of that state are lOSing their faith 

in democracy. I have just returned from my constituency, 

rising above party position I want to say that people of that 
state are saying I would say It in Blhari -Dhau ab ki military 

rule mein theek hate. President's rule mein te wah chori 

chhe". 

[English} 

They are losing faith in democracy. Please take note 

before It Is too late because you and me, all of us, at one 

time or the other will pass away but democracy must be 
strengthened here and this dispensation in Bihar should 

discontinue. It Is rrrt good luck that the Chairperson of UFA 

is here. It is my request to her, to please look into this matter 

and see that there is a change Of dlspe"sation. We are 

asking for nothing. You can hold elections whenever you 

like or whenever the Election Commission decides. 

19.00 hr •. 

You can send anybody as the Govemor. You can send 

anybody as the Adviser. You can transfer or post as many 

officers, any time, as you like. It Is none of our business. 

But there must be a rule of law. It must seem that things 

are being done according to the rule book and that Bihar 

has not become free for all to loot. 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda) : 

Sir, I am thankful for giving me an opportunity to speak. 

I understand we are discussing two issues., On behalf of 

CPI Party, I support the Resolution proposed by the lion. 

Home Minister for extension of the Presidential Rule for 

six more months from September. I would like to say that 
we oppose the Resolution moved by Shri Nitish Kumarji. 

I would like to say that as a matter of fact, these are two 
contradictory and opposing Resolutions. In the name of law 

and order, it is being discussed that the Presidential Rule 
should be put to an end immediately but I would like to 

ask what is the altemative in the present situation. In the 
last elections, there was fractured verdict in Bihar. Neither 
any political party nor any political friend could get the 

majority. But it was also a fact that in spite of contest by 
secular parties without an understanding among them-
selves and in spite of fighting against each other, 
the communal parties were defeated and the secular 

parties got a clear majority in the Bihar Assembly. But 
unfortunately because there was no common understanl)-
ing, a govemment could not be formed. 

I understand the BJP friends are very angry and 

unhappy that Presidential Rule was proclaimed after a 
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mid-night meeting. It was to prevent the most unfortunate 

horse trading. This was carried out eartier very freely in 

Uttar Pradesh, Goa and Jharkhand. Since it was prevented 

In Bihar, they are angry and disillusioned. That Is why, 
again and again It Is being referred to as if amid-night 

coup d'etat had taken place. I think it was a very proper 

cJeci810n because at one more place, i.e., Bihar there 

would have been a Government with defectors. These 

political defections are bringing a bad name for the Indian 

demoCracy and unfortunately Bihar i8 becoming an 

important place for this type of defections. 

Some of the speakers mentioned that eartier also 

defections did take place and they accused that Shri Laluji 

was a champion of such defections. I do not say that he 

is a holy cow. Our Party. CPI, is also a victim of such 

defection. The split of the Communist Party did take place 

in Bihar .... (Interruptions). I am here to speak on behalf 

of my Party but I am not ready to say what you want me 

to speak. 

19.04 hra. 

[MR. SPEAKER in the Chsll1 

I would like to say here that by accusing Laluji, the 

BJP wit not get the licence to arrange defections officially. 

It is not correct. You can say that it was not correct. It was 

wrong. There is a difference in the type of defections that 

had taken place. 

Here I would like to mention about what happened 

In the State of Manipur. There was defections effected by 

a Party which had only one MLA. With the help of 

defections, that Party formed the Government in the State 

and continued in office for more than two years. Thereafter, 

elections were held to the State Assembly and that party 

was comptetely swept away from the political map of 
Manipur. That is the Janata Party. At that time it was called 

the Samta Party. These type of defections never bring any 

good name to Indian democracy. Such kind of a thing 

should not be allowed to happen time and again. 

Sir, in regard to the question of extension of the 
President's Rule, I would like to aubmit that while we 

support this ReeoIutIon for extension of President's Rule 

in the State of BIhar, we really are not happy about it. II 

is because all it would mean is that the Assembly would 

remain suspended and Executive business would be 

carried on by the Governor, on behalf of a popular 

Government, with the help of bureaucrats. Though It is very 
unfortunate, yet there is no other go. Our Party, the CPI, 

would like to make it clear that while supporting the 

Resolution for extension of the President's Rule in the 

State, we are not happy about what is happening in Bihar. 

We are not happy about the developments that are taking 

place in the State. There are several accusations about the 

way the administration is being earned on In the State. The 

criticism made by our Party and other parties in this regard 

was referred to by Shri Nltish Kumar in his speech. We 

do agree that we had made such criticisms and we stand 

by it. I would like to request the hon. Home Minister to take 

into consideration these types of accusations that have 

been made. 

Imposition of Prpsident's Rule means that Executive 

business would be carried on by the Governor. The 

Govemor should Impartially discharge this function. 

Govemo(s rule would not satisfy any Opposition party. It 

is not a question of satisfying the BJP or any other 

Opposition party, the State must be ruled in accordance 

with the law of the land. Unfortunately, that is nol the 

situation In Bihar. The law and order sftuatlon in the State 

is bad. But this Is not the first time that such a thing is 

happening in the State. The situation is bad for quite some 

time now. It should be set right. Now we should not 

politicise about what is happening in Bihar. Therefore, 

under the circumstances, I think, there is no other go but 

to extend the President's Rule in the State for some more 

time. But elections to the State Assembly should be held 

at the eartiest and a popular Government should be 

installed in Bihar as quickfy as possible. However, I oppose 

the motion ITIO\/8d by Shri Nitish Kumar. 

MR. SPEAKER : The next speaker is Shri Prasanna 

Acharya. You may speak for three minutes. Ptease c0-

operate with the Chair. 
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SHRI PRASANNA ACHARYA. (Sambalpur) : Sir, our 

names are being called-at the fag end of the dl8CU88lon. 

MR. SPEAKER : That Is why I am allowing three 

minutes, otherwise it would have been one minute. You 

may start your speech. You can stretch it upto five minutes 

H you can impress upon me. 

SHRI PRASANNA ACHARYA : Sir, the motion moved 

by Shrl Nitish Kumar is to express deep concem over the 
deteriorating law and order situation in the State of Bihar. 
In my opinion, the motion should have been worded a bit 
differently. In its present form it says that 'deep concern over 

the deteriorating law and order situation in the State under 
President's rule'. Does It mean that before the elections or 
before the Imposition of the President's rule, the I~w and 
order situation in the State was perfect? Since nearty a 

decade, there is no law and order in the State. The State 
is in a complete disorderiy condition. A rule of the jungle 
was prevailing in the State of Bihar. So, when the 

Govemment of India imposed President's rule in the State, 
the expectation was that with the imposition of the 
President's rule, the law and order would be restored in 
the State. But the situation remains as it was before, during 

the rule of the erstwhile Govemment. So, there has been 
no change and the expectation of not only the people of 
Bihar but also of the country as a whole has been greatly 
belied. The expectation of the people of the country was 
that after the Imposition of the President's rule, at least, 
the law and order situation in the State would be improved. 
Alasl That has not happened. 

Sir, I will not drag myself into the controversy as to 
who was good or who was bad and whether the Govemor 
was right or whether the Chief Secretary was right. I would 

not like to drag my .. 1f into that debate. But I would like 
to mention only two pertinent points here. Shrl Devendra 
Prasad Vadav is not present here now. When he was 
delivering his speech, he was trying to reflect on this point. 
While debating, we were dwelling more on politics and 
less on reality. 

I fall to understand one thing. Supposing the Govemor 
was not there and the Chief Minister was there In power. 

Will the Chief Minister take the permission of the Chief 

Secretary to effect transfers? Nobody should milunder-

stand me here. Will the Chief Minister of the State take 

permilSion of the Chief Secretary to effect transfers? And 

supposing there is a difference between the Chief Minister 

and the Chief Secretary, then whose opinion will prevail 
In a democratic set up? There is no doubt that there is 

no elected Government there now. But the Governor Is 

there. In case there Is a difference of opinion, should we 

conclude that the opinion of the Chief Secretary will prevail 

over the opinion of the Govemor? I do not know whether 
there was a Committee formed with three or four members 

in this regard. We are in a political system. For how iong 
and how far will we allow bureaucracy to sit over our 

head? In a democratic set up, political will b.as to prevail 
upon the bureaucratic will. Bureaucratic' -wiH cannot 

supersede the political will. If that happens, then that is 
the end of democracy. This is my considered opinion and 
this is our Party's opinion aiso. So, bureaucracy has to be 

kept in Its place because in a political set up, political will 
ultimately has to prevail. Nobody should misunderstand me 
as I am speaking from this side. 

As I said, while discussing such a subject, we must 
try to keep ourselves a bit above political consideration. 
I am not concemed whether Sardar Buta Singh is there 

or whether the Congress Party is there or whether the NDA 
is there in power. But this has very far-reaChing impact and 
consequence on our very political system. So, while we 
decide on such things, we have to be very broad-minded 
and have to see our future also. Otherwise, we will be 
pushing democracy into doom. 

The second point which I would like to point out is 
this. The Governor, rightly or wrongly, took a decision. I do 
not agree with the decision of the Govemor because, as 
has been pointed out by several Members, very competent 
and able officers have been shifted surely out of political 
considerations and keeping in view the ensuing election .. 
in Bihar. That cannot be supported. If a Governor has 
taken a decision today and tomorrow, with folded hands 
and bents knees, runs to the house of the Chief Secretary, 
then he has totany damaged the preatlge of his post, 
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forgotten the dignity and honour of the office of the 
Governor. 

So, my sincere appeal to the hon. Home Minister is 

to firstly withdraw the Govemor because the Govemor 

behaving In this way is an insult to democracy ltseH. 

Occupying a very important post, he takes a decision today 

and tomorrow runs to the Chief Secretary who 18 an 

employee, a bureaucrat of his own Government. This has 

totally diminished the very image of our democracy not 

only In this country but in the whole worid as well. My 

request to the Home Minister is to first withdraw such a 

Governor. Sir, I am not deviating from the subject. I am only 

confining myself to the motion under discussion. 

Secondly, the Chief Secretary here is a straightforward 

bureaucrat. There is no doubt about it. He is an honest 

and strict officer. There is no doubt about it. However 

honest, steadfast and dedicated officer one may be, he 

cannot throw the rule book to the dust bin. I would like 

to know from the Home Minister the action which the 

Government is contemplating to take against a bureaucrat 

who has come publicly against the Governor or the 

Government. 

Should he openly lament and exhibit his defiance 

before the media? How do you plan to run this Government 

in such a system? I am not accusing the Chief Secretary. 

I am praising his straightforwardness, his honesty and 

his integrity. But he has questioned the very system. 

We cannot go on keeping silence on this. This will have 

a very bad impact and ramification on the administrative 

and political system of our country. I may again be 

excused. 

MR. SPEAKER : You need not be apologetic. 

SHRI PRASANNA ACHARYA : Today it has happened 

in Bihar. Tomorrow, it may happen somewhere else. 

MR. SPEAKER : It may happen anywhere. 

SHRI PRASANNA ACHARYA : I am sorry to say that 

a few monthe back, Integrity of a member of the Election 

Commission, who Is now the Chief Election Commis8loner, 

was questioned. If the Government allows such a 

behaviour, the whole system will be put to jeopardy. 

Regarding the extension of President's Rule in Bihar, 

myself and my Party are totally opposed to this. If the 

Government of India had sincerity and H it had no mala 

fiels intentions in imposing the President's Rule, why did 

the Govemment not conduct the elections within six 

months? Why did the Government pressures or persuade 

the Election Commission to defer the elections? As was 

mentioned by Shrl Nitish Kumar and some other hon. 

Members, there was no sign of flood in Bihar. But on the 

pretext of flood, you deferred the elections. Now, you are 

coining to this House for renewal or extension of 

President's Rule in Bihar. Enough is enough. This speaks 

of the mala fide Intentions of the Government. 

I was disheartened to listen to the speech of Shri Basu 

Deb Acharla, leader of the CPI(M) Party. Have our left 

friends forgotten the past? They were the first victim of 

misuse of article 356 in this country after Independence? 

Are they forgetting the Great Dhannsveera who dismissed 

their Govemment decades before? They were the first 

victim of the brutal use of article 356. Now, for pOlitical 

convenience, my left friends, who were the first victim of 

this derogatory' and dangerous proviSion, are supporting 

the imposition of President's Rule In Bihar. I would like to 

remind them that it may so happen one day that this yoke 

will fall on their neck in West Bengal. So, my Left friends. 

be ware of that. Do not go on blindly supporting this 

ImpOSition of article 356 because you were the sufferer 

yesterday and tomorrow you may be the sufferer again. 

MR. SPEAKER : Thank you very much for your 

cooperation. 

Shri Yerrannaldu, you have lost your turn. I called your 

name. You were not here. 

SHRI SUBRATA BOSE (Barasat) : Mr. Speaker, Sir, I 

rise to support the Statutory Resolution moved by the hon. 

Home Minister to extend the period of President's Rule in 

the State of Bihar for a further period of six months from 

7th September, 2005. At the outset, while supporting this 
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Resolution I would like to just tell the House that I belong 

to a party which is a constituent of the Left Front and we 

in the Left Front, In principle never endorse or like 

imposition of the President's Rule In any State. But in the 

present circumstances, I think, there is no other option but 

to support the extension of the President's Rule. It is 

because once the President's Rule has been imposed and 

the State Assembly has been dissolved, it is upto the 
Election Commission which is a statutory and autonomous 

body to fIX the date of election in that State. Until and 

unless the date of the election in the State is fixed by the 

Election Commission, there is no other altemative but to 

extend the President's Rule. 

While supporting this Resolution, I would only ..... 
the hope that the Election Commission would arrange for 

holding the elections in the State of Bihar, for the Bihar 

Assembly, as soon as possible so that a democratically-

elected Govemment can be formed in the State. 

As regards the motion moved by the hon. Member, Shrl 

Nltlah Kumarjl, which is being also discussed simulta-

neously, I would only mention that most of the time that 

he spent while moving his motion, he did not deliberate 

or explain why he thought that the law and order situation 

in the Stat. was deteriorating under the President's Rule. 

I think, he dwelt more on the second part or the latter part 

of his motion which dealt with the Chief Secretary 

proceeding on leave at this juncture. 

While we are not happy that the Chief Secretary has 

decided to proceed on leave, and particularly because, In 

the Media a lot of reports are coming about what he is 

saying, and making perhaps certain allegations or making 

known his grievances.· l would only request the hon. 

Minister of Home Mairs to inquire into this maHer - this 

position - In whatever way we can and find out what led 

to his proceeding on leave. 

Sir, since the time allotted Is short. I would only like 

to just quote from what, I think, is not a verbatim quotation 

but what the hon. Member, Shrl Nitlah Kumar, said during 

his speech : 

State 01 Bihar 

"That there should not be any discrimination or bias 
in taking action for maintaining law and order: 

I think, for all of us there are no two opinions on this 

that all hon. Members of this H~ have the same opinion 

that while taking action for maintenance of law and order, 

there should neither be any discrimination nor any bias. 

But a very positive action, very objective action should be 

taken in this regard. 

MR. SPEAKER : Thank you for your cooperation. 

SHRI SUBRATA BOSE : So, while saying this, 

conclude. In conclusion, I support once again the 

Statutory Resolution brought forward by the Minister of 

Home AffMI. I thank you. Sir, for giving me an opportunity 

to spMk. 

DR. RAJESH MISHRA (Varanasi) : Mr. Speaker, Sir, I 

am thankful to you for giving me an opportunity to speak. 

I rise io speak in favour of resolution brought forward by 

the Home Affairs Minister and against the resolution moved 

by Hon'ble Nitish Kumarjl. The content of the resolution 

moved by Hon'ble Nitishji, is with reference to the law and 

order situation prevailing in Bihar during President's Rule 

as well as proceeding on long leave by the Chief 

Secretary. When I was going through the content of this 

resolution, I felt that Shri Nitish Kumarji has got no moral 

right towards at least 'moving a resolution with regard to 

the law and order situation. The entire House must be 

aware of that. When Hon'ble Nitishji has swom as Chief 

Minister for the period of seven days only at that time I 

was the Member of Lucknow Legislative Assembly. In the 

entire Bihar State hardly any district has left where some 

or the other muscleman MLA has not been lodged and 

on whose doors Honourable Nitish Kumarji has not 

knocked for support. .. . (Interruptions) 

vaGI AOITYA NATH (Gorakhpru) : Now, with whom he 

is? . . (Interruptions) 

MR. SPEAKER : Now please keep quiet. He also has 

a right to speak. If you have the right to· speak, he too has 

the right. 
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DR. RAJESH MISHRA: A person who can knock the 

doors of all the mafia MlAs of the state In jail, H he talks 

about law and order situation, then it can easily be 
understood that he has no moral right to discuss about 
law and order In the house. 

Sir, he has cited three examples. One example of 

attack on respected Parasji, second example of murder 0' 
RJD leader in Patna and third example 0' attack on RJD 

Member of Parliament and he tried to cover it in the law 

and order situation. 

Our NDA people are sitting before us. I want to ask 

them whether they want to have a discussion about law 

and order situation In this House on the basis of these 

three examples only. The state ruled by NDA is Gujarat 

slate. Probably It has happened for the first time in 

Independent India that an elected Govemment in the 

democracy Is Involved In exciting riots. Were you not aware 

of the law and order situation at that time? . . (Interruptions) 

Gujarat was the most peaceful state with sound law and 

order situation. But that state has been made a disturbed 

state by these people and presently they hold discussions 

about law and order there. 

The second thing he is concemed is as to why the 

President's rule was imposed in Bihar. He said that the hon. 

Minister of Home Affairs had said in the House that the 

Members of the Legislative Assembly should sit together 

and hold talks to form a popular Government. I would like 

to know whether he had written to H.E. Governor that he 

was ready to form the Government. The Governor kept 
waiting for his letter but he was not able to write the same 

till last. And today he says that he was not involved in 

horse-trading. How was the Government formed In 
Jharkhand? I wouldn't say whether they have given cash 
or not, but they make all those members of Legislative 

Assembly Ministers, Cabinet Ministers, who support them 

externally. Isn't it a temptation in the democracy? Hon'ble 
Kalyan Singhji is sitting here. In Uttar Pradesh, 22 M.L.A.'s 

of the Congress Party as well as 14 M.L.A.'s of the B.S.P' 

were tempted to leave their parties to join theirs and all 
of them were offered Ministerial berths. I would like to know 

from the entire House whether It is a temptation or not? 

Does not he call it a temptation? He made 22 M.LA. 's of 

the Congress Party leave their party and join his party. 
Today, hon'ble Nitlah Kuma~1 puts the example of Shri 

Narayan Rane and asks as to how he was made a Minister. 

Shri Rane resigned from the membership of the Legislative 

Assembly, and therefore, he was included in the 

Government. But 22 M.L.A. 's of the Congress Party were 

tempted to defect, they all left the party one by one, all 

of them did not leave the party simultaneously, despite that 
the contemporary. . .• who belong to his party. he offered 

Ministerial berths to all. Isn't It a temptation? 

(English) 

MR. SPEAKER : No. Do not say anything against the 

Speaker of Uttar Pradesh. 

(Interruptions) 

MR. SPEAKER : Do not refer to the Speaker. If anything 

has been said about the Speaker of Uttar Pradesh, It will 
not go on record. 

(Translation) 

DR. RAJESH MISHRA : All the M.L.A. 's supporting 
extemally were offered Ministerial berths. Whether they 

gave cash money or not. There can be no greater example 
of temptation and greed than this. Sir, this Is the talk about 
the Chief Secretary that he has gone on a long leave. This 

is the discretion of the Governor. This should not have been 

discussed in the House, but these people have started 

discussion about the Chief Secretary who went on long 
leave. The former Minister of Defence 0' the NDA 
Government is also sitting in th" very House. At that time, 

Shri Vishnu Bhagwat, an offi\,er of his department, didn't 
go on a long leave, rather he had resigned from his post. 
But this incident was not discussed at that time while such 

an incident 0' his going on long leave is being discussed 
today. Somebody Is going to retire after a year, and some 
other after six months. Do you want to fight election on 
that Issue? 

·Not recorded. 
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Sir, enquiry should be held against such a person. 

Whether he has been attached to the RSS or the BJP 

organization while being on the post of the Chief 

Secratary? I demand the Govemment to Institute enquiry 

againlt such a Chief Secretary who violates Govemment's 

order. 

I am thankful to you to give me the opportunity to 

speak here. I support the hon. Minister of Home Affairs' 
Resolution. I believe that the entire HOUle would oppose 

Shri Nitish Kumarjl's Resolution. Democracy can't be 

thwarted more badly than forming the govemments by way 

of open horse-trading every-where. Jharkhand is such an 

example. All those M.LA'. In Jht;.khand ~'Jpportlng 

extemally were taken to Rajasthan and other places and 

all of them were offered ministerial berths. Every M.L.A.-

be it from the NCP or the Independent or from some other 

party, was offered Ministerial berth. I would like to know 

whether you had done the same thing in Uttar Pradesh 

or not. There can be no bigger burning example of murder 

of democracy than this one. I mean to say that whenever 

these people have formed a coalition Govemm~nt, have 

always murdered the Democracy, involved in horse-trading 
and formed their Government. 

I would like to call upon the entire House to 
unanimously oppose Shri Nitlsh Kumarji's proposal' and 

support the hon. Minister of Home Affairs' proposal. 

(English) 

MR. SPEAKER',: Shri K. Yerrannaldu, please be brief. 

Your party has got two minutes. I will give you one minute 

more. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Mr. 

Speaker, Sir, we are discussing about .. , .(Interruptions) 

MR. SPEAKER: Please sit down. 

(Translation) 

What are you doing, you are a Minister. 

(English) 

Please Keep quiet. 

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, Sir, 

we are discussing two I motions together. The first motion 

is moved by the hon. Home Minister which relates to 

'extension of the President's Rule'. The second motion is 

moved by the hon. Member Stlri Nitlsh Kumar regarding 

'the law and order situation In Bihar'. Since the inception 

of my Party, we are opposing Invoking of article 356 on 
any State, not particularly In Bihar, but in any State in our 

country. Since independence, before Bommai's judgement 

more than hundred times the article 356 was imposed in 

our country. The Congress Government was in power at 

the Centre, Some of the States were ruled by the 

Opposition Parties. To destabilise those States, they were 

imposing this article 356. Once it happened in Andhra 

Pradesh also. In the year 1984, Shri N.T. Rama Rao was 

the Chief Minister. Then, they imposed article 356 through 

Govemor SM Ram Lal. At that time, except the Congress 
Party, all the political parties were united to fight against 

the misrule of the Congress. Finally, after one month of the 

people's agitation, Shri N.T. Rama Rao's Government was 

again reinstated in Andhra Pradesh. This is the achieve-

ment of the Opposition Parties in our country. 
.. . (Interruptions) 

. MR. SPEAKER : Please keep quiet. I have called him 
to speak. 

(Interruptions) 

SHRI KINJARAPU YERRANNAIDU : Democratically 
. we changed our leader. We did not impose article 356 .. 
. . (Interruptions) 

MA. SPEAKER : Mr. Yerrannaidu, you address me. Do 
not get upset by others. 

SHRI KINJARAPU YERRANNAIDU : Sir, what hap-
pened in Bihar Is that on 7th March, the hon. President 
imposed the President's Rule In Bihar. We discussed on . 
the motion for approval of the President's Rule on the 19th 
March In the same House. At that time, whether we have 
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liked It or not, by computsion, my Party had also supported 

the motion for ImpoeItIon of the President's RUle. What is 

the necessity to extend this President's Rule? If we have 

six months' time, the Government should Intervenlt to ask 

the Election Commission to hold elections. The popular 

Government should be in the State of Bihar for the better 

administration. What was the necessity to dlsaolve the 
Assembly? For the first time, everybody has appreciated 

the temporarHy suspended animation of the Assembly. 

However, on the midnight, the Cabinet was called and they 

decided to dissolve the Assembly. They sent a fax to the 

President of India who was in Moscow. What was the 

necessity? If they would have waited for two or three days, 
the heavens would not have fallen. What was the necessity 

to dissolve it at midnight? So, my Party is opposing this. 

.' 
MR. SPEAKER : Do not question anything. If was for 

the hon. Rashtrapatiji to decide whether to sign or not. 

(Interruptions) 

MR. SPEAKER : Do not bring in Rashtrapatijl. 

(Interruptions) 

MR. SPEAKER : Do not bring in Ruhtrapatijl. It is not 

permitted. 

SHRI KINJARAPU YERRANNAIDU : I was not bringing 

in the President of India. 

MR. SPEAKER : They may send it. It is for the hon. 

Rashtrapatijl to sign. 00 not do it. Do not bring in 

Ruhtrapatiji. 

SHRI. KINJARAPU YERRANNAIDU : I am blaming the 

Cabinet and not the President of India. So, what was the 

necessity to dissolve the Assembly? 

MR. SPEAKER: That Is aU right. 

SHRI KINJARAPU YERRANNAIDU : Now. what is the 

law and order situation In Bihar? The power generation 

in Bihar is 30 Megawatts. It is a shameful thing to 

everybody. Even In the UF Govemment, even in the NoA 

Govemment, even in the present Government, more than 

ten Ministers are there in the Union Council of Ministers 

from the State of Bihar, the power generation in Bihar is 

30 Megawatts. You can ask from anybody or any student 

in the country about the law and order situation in BIhar. 

Everybody will tell about it. 

We have unitedly to improve this situation. That is why, 
my Party is wholeheartedfy opposing this. This is 

undemocratic, unconstltutlOAal and murder of the democ-

racy. . . . (Interruptions) 

MR. SPEAKER : You do not look at him. 

(Interruptions) 

SHRI KINJARAPU YERRANNAIDU : I am not naming. 

We are helping you. Everybody Ihould unitedly work for 

the development of Bihar ••. . (Interruptlons) 

Sir. my Party Is also opposing the imposition of article 

356. I am opposing the extension of President's Rule. 

MR. SPEAKER : Thank you vary much for your kind 

cooperation. 

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, 

my distinguished friend. Shri Yerrannaidu, has spoken vary 

nicely. Many new hon. members have come tq the House. 

He always gives very positive Information. Will he also 

provide the information as to how actuany theY destabiliaed 

the then Government of N.T. Rama R80 when he was the 

Chief Minister and assaulted him? . . (Interruptlon_) 

The newcomers in the House will be highly 

appreciative of him if he gives this information. . . . 

(Interruptions) 

SHRI KINJARAPU YERRANNAIOU : Since the hon. 

Minister has taken my name. I would like to respond. In 

the year 1984, we were in the majority. The Government 

of N.T. Rams Rao was dismissed through Mr. Ram Lai. We 

came to see the President of India. The majority of MLAs 

were in Delhi. The minority Government was ruling in 

Andhra Pradesh at that time. All the political parties 

agitated against the misrule of Smt. Indira Gandhi. At that 

time. Smt. Indira Gandhi got dismissed the Govemment of 



547 SlaMOI)' I'NOIuIIon Re: Appro .. 
of continuant:tI In force of lite 

AUGUST 2, 2005 ~1n.""'oI," ... 

[Shri Klnjarapu Yerrannaldu) 

N.T. Rarna Rao. We changetl the L • .., ef the TeIegu 
Desam Party In a democratic way. There Is a dilterence 
between 1984 and now. 

MR. SPEAKER : All right. 

(Interruptions) 

MR. SPEAKER : You need not respond to them. 

(Interruptions) 

MR. SPEAKER : You could have Ignored him. 

(Interruptions) 

MR. SPEAKER: He provoked you and you got 

provoked. 

(Interruptions) 

MR. SPEAKER : Shri Joachim Baxla. 

I can give you only two minutes. We have already 

exceeded the time, There is a reply by the hon. Home 

Minister. 

{Translation} 

SHRI JOACHIM BAXLA (Alipurduar) : Mr. Speaker, Sir, 

two proposals have been presented here. I rise to support 
the Resolution preaented here by the Hon'ble Home 
Minister. Our Party. the RSP has never been In favour of 

Article 356. Our party Is not in favour of imposing 

President's rule in any of the states. But under special 
circumstances in which President's rule was imposed In 

Bihar and now its term has come to and end, a proposal 

has been introduced by the hon'ble Home Minister to 
extend the same. I support hon'ble Minister's proposal In 

this regard. 

Second proposal has been Introduced by hon'ble 
Nltlsh Kumarji, to which I have my objection Hon'ble 

Members and the people of Bihar are not happy with the 

present situation of Bihar. We want a peaceful environment 
In Bihar. But unfortunately aU the efforts of forming a 

..... 8fIIr. 

Govaaunent after elactlona were in ._ .~ no o..n-
ment could be fOtmed there. ,.. ..... DI· thIe·"re_ .. 
rule was im,oeed oYer there. Now under the preaent 
situation there, hon'ble Nltlehjl has told tha~ the Secr .. ry 

has proceeded on a long leave. 

There was a misunderstanding between him and tM 
hon'ble Governor and he went, on a long leBYe. This Is 
not an Issue for our concern. The issue for our concern 

is to set up a peaceful environment in Bihllr and to achieve 

that environment everybody is required to work in unity. 

Therefore. I would like to say that once the term of 

President's rule Is over, arrangements should be made 

for holding elections immediately, I believe that the present 

situation over there will improve only after elections and 

formation of Government. Therefore, I raise my objection 

to the proposal presented by hon'ble Nitlsh;i. 

(Eng/ish) 

MR. SPEAKER : Please maintain silence in the 

House. I have called the hon'ble Member. He is entitled 

to speak. 

Mr. Ramdas Athawale, you do not have much time. You 

speak for just three minutes. 

{Translation} 

SHRI RAMDAS ATHAWALE (Pandharpur) : Mr. Speaker, 

Sir, the issue of President's Rule imposed in Bihar Is being 

discussed over here and our hon'ble Shri Nitish Kumarji 

Is trying to raise an objection to the circumstances that led 

the Chief Secretary's proceeding on leave. Hon'ble 

Speaker, Sir, a person is himself entitled to decide If he 

wants to go on leave, and here the Chief Secretary himself 

wanted to go on leave, 80 he did so. It is just the way 

we were on leave for six years and they were not. Now 

they are to remain on leave for five years. It is good that 

you have raised this issue. ·Shivralli has made the ND~ 
worried. Their dream to come In power has shattered, They 

were involved in horse-trading by off~ring him crores of 

rupees, therefore, Shri Patiljl showed them the door to 

vacate the Assembly House. 
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at the·... 01 811ar, .. '* I'eIIIIed to '-on'ble 

Spe ...... ~r, .... LIIuji aM ~ 0.... togIIher, 
who aM our close· friends. . . .(Interruptions) 

MR. SPEAKER : Please address the chair. 

S~I RAMOAS ATHAWAlE: Mr. Speaker, Sir. I would 

like to tell you only this much. "Had Shri lalu Prasad and 

Shri Paswanji been united, there would have been no 

need to impose the President's RUle. Therefore. I would 

also like to tell both of them that "had Shri lalu aur Shri 

PaswanJi not fought themselves. we would have pro-

gressed a lot and you would have been defeated by us 

for f!III8r:' ·Now the elections are going to take place within 

next six months and I also believe that there Is a need 

for holding elections immediately because the Chief 

Minister will surely be from our party and the dream of Shri 

Nitish Kumarji Is not going to come true. Mr. Speaker. Sir. 
·Nitlsh Kumarjl's dream will not come true because the BJP 

does not support you.· .. . (Interruptlons) Therefore, Mr. 

Speaker, Sir, the Congress party as well as their party will 

be supporting our Paswan Saheb and Lalu Saheb in Bihar. 

The CPI will also be supported them and if all the parties 

support them then "Bihar mei Lalu ke bahut tez chalegi 

rail our 88tta mel sane ke Ilye NOA wale ho ;ayenge fall.· 

MR. SPEAKER : Now your time is over. 

SHRI RAMOAS ATHAWALE : ·Nitishji, please do not 

claim that you are certainly going to be the Chief Minister 

RIIbri Devl. will rather become the Chief Minister, but 
pnMded Paswanji .upports It. Therefore. Sir, we fully 
.upport the propoaal brought by Shri Shlvraj Patlljl. There 

WIll a Mf'ious need to Impose Preticlenrs rule over there. 

HorN Trading was rampant there very openly and upto 

Rs. 2 cror .. were being offered to the MLA's. We saw all 

that and told SM Shivraj Patiljl that Is should not take much 

time now. 

The Government ehoutd be dismissed Immediately. 

otherwise they will ruin everything. Thus the President's 

rule was Imposed. The Governor of Bihar II a very aCtIve 

and Intelligent rnan. He comes from a poor community. 

which in why they want to remove him. Shri Shute Singhji 

will remain ttw Governor there for MOther e MOnths. 
. • . (Intem.fpti0n8) 

If he does not work property we wjll exta~ his term 
for another stx months ... . (lnterruptions, He is ~oing a god 

job. They say that the law and order situation is not good 

over there but what was the situation in Gujarat and Uttar 

Pradesh? Kalyan Singhji became the Chief Minister there. 

Later on. he was close to us. Atalii called him over to his 

side and he joined him. It is all right that he went on their 

side but what happened in Uttar pradesh on 6th December 

1992? These people did everything to ruin the country and 

we have done everything to beat them in the elections. 

Therefore, the power on this side will keep growing. I would 

like to tell them as well as Pawan Saheb that the same 

thing is going to repeat ItseH. if we did not remain united, 

Buts Singhjl will remain the GOYemor. All of UI need to 

be united. If we are not united then they will come to power 

if they are united. We respect George Saheb a lot but I 

do not know why he joined them. He should have come 

towardl us ... . (Interruptions) 

[English) 

MR. SPEAKER : Nothing more will be recorded. 

(InterruptIons) • 

MR. SPEAKER : In future, I wlU disconnect the 

microphone. Anybody ignoring the Chair will find that his 

microphone is not working. 

(Interruptions) 

[Translation] 

SHRI ASADUODIN OWAISI (Hyderabad) : 0.. behalf 

of my party I IUpport the motion moved by the Minister 

of Home Affairs and oppoee the one moved by hon'ble 

Nltlsh Kumarjl. It 18 true that there was unanimity regarding 

transfers of 15 IPS's who had been transfenoed. There was 

dispute over the transfer of two officers and both.of them 
belonged to Patna and Siwan. The Government enjoys the 

basic right to transfer its officers. It is very strange that a 

·Not recorded. 
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Chief Secretary proceeds on leave over transfer of merely 

two officers. I would request the Government to depute 

another officer In his place as Chief Secretary. RUMing 

the Govemment Is an ob;ective. It Is the duty of the 

Govemment to depute somebody else If an officer 

behaves In this way and comes down at such a low level 

that after proceeding on leave he makes a statement in 

the press that he Is not happy with the decision of the 
Govemment. 

Secondly, criticism has been made here In this regard. 

I would like to know as to who Shri R.P. Shlvkumar wa, 
who not only deposed before the Central Tribunal but also 
cried out that Muslims were being ma888Cred in the land 

of Gujarat. He did not have any objection at that time 

when the erstwhile Govemment did not act there at aU. . 
.. (Interruptlons) It was the statement of the same officer. 
Thirdly, a reference has been made to the BommaI case 
In the House. The Home Minister would agree with me that 

the ruling made in the Bonvnai case does not apply to 

Bihar, because the Govemment had not been formed there. 

What does the schedule 1014 of the Constitution say In 

this regard? That is very clear that merger can take place 

when two third members of a party split. Here two thirds 

of Members did not split. 

lastly, I would like to say one thing. I strongly object 

to what Shri Nitish Kumarji commented on being 

Interrupted by Shri Fatml. Shrl Nitlshji asked Shrl Fatmlji 

from where did he come during the speech? I would 

like to ask with regard to Fatmlji can he make such 

statement. This insult is not of Fatmi Sahib but that of 15 
crore Mualiml In India. What right does he have to say 

all these thingl? If ... wanta to know from us from where 

did ¥ole come, the 1857 war of Independence will reply to 

it. He talks of Sacrifice. Remember the ucriflce made by 

Aahfakullah in Bihar. Today, the people will give reply. 
. . .(InterruplJons) 

{Engn.hJ 

MR. SPEAKER : I will take Into It. 

SHRI ASADUODIN OWAtSl : I am not yielding. I would 

like to speak my mind. He commented regarding Fatmi 
Sahib. . . . (Interruptions) 

SHRI NITISH KUMAR: That was said in a lighter vain. 

· . . (Interruptions) 

SHRI ASADUDDIN OWAISI : I would like to assert that 

It was stated repeatedly .•. . (Interruplions) 

SHRI M.A.A. FATMI : NItishji did not speak in a lighter 

vein rather he said it 88riou8Iy and I had objected to it. 

{English} 

You donot have the'rlght to say anything against me. 
· . . (Interruptions) 

MR. SPEAKER : I will look Into It and if there Is 

anything unparliamentary, I will delete it. 

(Interruptions) 

{translation} 

SHRI ASADUDDIN OWAISI : This Is an insult to 

15 crore Muslims of India. this should be condemned. 

· . . (Interruptions) It was asked here from where Fatmi, 

Sahib came ... . (lnterruptlons) 

MR. SPEAKER : Please sit down for a minute. 

SHRI ASADUDDIN OWAISI : Mr. Speaker, Sir, I am not 

yielding. Please give me an opportunity. 

MR. SPEAKER : Okay, you can keep standing. 

{English} 

MR. SPEAKER I am sure he did not make any 

personal allegation.' 

(Interruptiontl) 

[TIWMIaIionJ 

SHRI ASADUDDIN OWAISI : I woUld like to conclude. 

· . . (Interruptions) 
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{EngIMh} 

MR. SPEAKER 

HoUle. 
We are trying to regulate this 

SHRI ASAOUDDIN OWAISI : Will It go on record? 

MR. SPEAKER : You please keep quiet and lit down. 
am trying to regulate this House with the help of 

everybody. There is some procedure that we have to follow. 

Naturally, we should not make personal allegations. I shall 

look into It. If there is any such allegation. certainly I will 
consider it. 

You have taken enough time. Try to tinlah within two 
minutes. 

[Translation} 

SHRI ASAOUDDIN OWAISI : Mr. Speaker, Sir, this 

comment was made. I would not like to mention the name 

of the hon'ble Member of Parliament from Bihar. It was 
stated that the lion of Siwan fleet. Even a lunatic person 
can fight 8hy of captivating a lion. You wiN know the price 

of putting a lion behind the bar. This is wrong. Further, I 

would like to add that Injustice has been done to the 
Member of Parliament from Siwan merely because of his 

being a Muslim. Should proper respect not have been 
shown to him? . . (Interruptlons) 

In the end I would like to say that Muslims had decided 

to stay In India after Independence of the country. We never 

praised Mohammad All Jlnnah. We never called Jinnah 

Secular. Theee people uld 80 and now these people uk 
Fatml Sahib from where did he come? Lastly I would like 

to request the Govemment to hold the eIectlone In Bihar 

In November as October Is the month of Ramjan In whictl 
Muslims wfll not be able to cast their votes and no MuIIIm 
will be able to participate in the election campaign. I would 

like to request the Mlnllter of Home Affairs that the Identity 

cards being Issued should also be Isaued to us. Only after 

this, election should be held. The Minister of Home ""1'8 
8houId NPIY r.gardlng the law and otdIr aituatlon 
prwailing In state and tell whether it has improved or not? 

Hie albitlarineu is not going to prevail. Thoae who adore 

J/nnah as hero cannot teach us any Ieaonand It can 

never happen. It Is Important that elections are held In 

November. We are with the Govemment. I condemn the 

propaganda being made by the media with regard to 
Siwan and we have given representation here that we 

should get full freedom. The attitude and thinking of the 

Indian Govemment is being manifested and the effecta 

thereof will be known after the election. 

(English} 

MR. SPEAKER : SM Raghunath Jha, you have only 

four minutes to apeak. 

[Translation} 

SHRI NITISH KUMAR: Mr. Speaker, Sir, I never thought 

that these convnents will be stretched to such an extent. 
I did not comment on his being Muslim, nor he Is an 

outsider or foreigner. He halls from Darbhanga. We had 

been in the aame party. When, after returning to 
Darbhanga, he entered Into politics, III of us, at that time, 

were In Janata Dal. 

I only meant to say that he was supported by Sharadjl, 

but he deserted him and now he Is with lalujl. This Is 

what I meant? But my statement has been distorted and 

if It is deemed necessary, that comment of mine. . . . 

(Interruptions) may be omitted from the Proceedings. . .. 

(Interruptions) 

(English} 

MR. SPEAKER: I have already said that. 

(Interruptions) 

MR. SPEAKER: Sometimes during the heat of debate, 
some observations may be misunderstood. Theretore, let 

us not go Into that. It will only end In incrimination. I shall 

penIORally look into It. 

Shrl Nltish Kumar, what you have .. Id now 1& also 

recorded. It 1& nearing 8 p.m. P ..... co-operate. 

Now, 800 Raghunath Jha. 
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(English) 

Shri Nitish Kumar, your statement is also recorded. I 

have no manner of doubt. 

[Translation] 

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, I riae to 
apeak in aupport 01 the MotIon moved ", 1M jut. Home 
Minister with regard to the continuation of the preelclenr, 
rule In BIhar and against the MotIon I'nOYed by Shrt 'N!IIIh 
Kunw, concerning with the law and order IIlu8tion 'In BIMr 
and the long leave takefl by the Chief Sec,.,.-v. Firat of 
aU, the MotIon moved by hon. Home Mlnfater II our 
Constitutional obligation because the tenn of the President', 
rule which wu Imposed In BIhar for Iix months, I, about 

to be completed, and the elections are going to be held 

alter the raining .... on. So we are left wItfi Hoblon', 

choice and cannot afford to go against the Motion which 
is concemectwtth our COMtiIutional compulsion and I 

expect other han. Members to support it. 

M for .. the Motion mewed by Shri Nllllh Kumarjl 

regarding the ta* and erd8r situation in ... 18 

concemed, I would like to uy that if tome one Ie 
rnponstie tor thiI law .nd 0NIer ..... 1ft ... tnd the 
imposition of the Pl'Hident rule there, It Is !he peQpIe from 

the NDA. That rNIV be Shri Nltishji, Shri ShushII Kumar 
MocI Of' their -.po""'. Everyone knows that the elections 
In BIhar produced a huRg AeHmbly and the RMhfttya 
Janeta 011 came out .. the largest lingle party. Thereafter, 
we elected Smt. Rabri 0evI _ the IMdef of the ..... 1IItM 

party. We had decided to ell in the opposition. But no 
political party In BIhar w.. In • position to go to the han 

Govemor and say that they can form govePNnent, so they 

should be invited for 1hIs. But It ~ amazing that the 

.... lit" ..... 81.~ .C:eIIM ~ III''''':' ~ .. , 
'''~IJ.,I&, ... .,t_,~ ... noI'''''by''_' 

'," - I . . ,..... • •• ", ' ", • ,~ . - • . • , 

GMtnoc. lhft' 1111hOM 'people, be It SIIi NftIIh. ~. 
orShfi ...... Mocj,. .. lAdlper4liill: Of ... ,.... ... 

f""" .. MALE, they made a peMt ~ teMto him not to 

let Smt. RaW DevI fonn Gov,mmeRl IIJII!!Ii It pretlpttMsd 
the crisis. Therefore, our leader decided that the people 

of Bihar should not be under the impreulon that we are 

in favour of the President's rule. Therefore, they put up their 

claim before the hon. Govemor to form Government. We 

were the lingle largest party. There are dozen of example, 
wheN the eingle large8t palty was invited to form 

~t. But the hon. GoYemor denied Ilia opportunity 

to ... Hon. Alai Bihari Vajpayee, was given opportunity In 
thII Houle. In Bihar, Shri Nitlsh Kumarji. In Jharkhand, SM 

ShIbu Sorenjl, was gMn thie opportunity. But the leader 

of our party wal denied any such opportunity to form 

Government. TheH very people uud to demand the 
ImpoIIItIon of the pl'HkIenr, rule In Bihar, so that It gets 
out of thle morass., But now, when the President'. rule has 

been IIbpOSed they are gening envious, for they are unable 
to can lhotsln administrative matters. Had they been given 

8 deci'8ive uy In the transfers and the poetIngs of offlcefS, 
they would have been happy. Hon. Prabhunath Singhji wal 

speaking here. 

20.00 hre. 

A nt.I'Ilber 01 Parllamentariane and leaders, Including 
hIneII we,. uked to keett th8mM1ve1 away from the 

dIetrlct. There is a priYllege motion pending wfIh your office 

againlt Shri e.K. AnN who ... Collector of Stwan. They 
Md grievanoe -oainat S.P. of Slwan. But now he Is IheIr 

fwourile pereon. When the election, we,. being con· 
ducted, he ... poIted the,. without any consultation with 

thI State Govemmenl, It is a well-known fact that he 
belongs to BJP and RSS. He is a relative of Shri Viney 
K8Ily8ljl and It w ... contpiracy to harass our hon. 

Member cI ParRament. Md. Shahabuddin. I would like to 
uk Shri Prabhunllthli to ....-nernber that time, when he was 

In trouble. My contention " that the law and Order Iltuatlon 
In Siwan, during the tenure of Shri Sanjay Ralan. the Police 
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may cd far ~trem Bihar and ... them. If "'I 
....."...,. II' prowd untrue, 1 IhaH resign from my 
membership. 

Mr'. Speaker, Sir, Mr. Kang is a subject of dI8cwaion 
here. Had he been ftHrvlng he would have become Chief 

Secretary much earlier. Shrl Lalujl knew 8\l'8ry officer of 

Bihar. Hon. Governor informed him that the officer had gone 
on leave. So he asked him to remove him and appoint 

a new and efficient Chief Secretary in Bihar. I would like 

to request you to constitute a parliamentary enquiry 

committee to look, Into and take action against the 

harassment of our party worker in Siwan. Our Party workers 

in Siwan are being murdered, and framed. In such 

conditions, there is no aitemative other than the extension 

of the Presidenfs rule. 

{Translation] 

Mr. Speaker, Sir, I am a Member of Parliament (Lok 

Sabha) for the last 81x years. We U8ed to have a discuuion 

on flood8 in Bihar in the Mon8oon 8e88ion every year. It 

is for the first time when the said discu8sion wa8 not held. 

We are helpless faced with the wrath of nature In 

Maharuhtra, Gujarat and Andhra Pradesh and also ill our 

area which is reeling under drought. Under all these 

circumstances, which was the special circumstance under 

which we desired that elections should be held in Bihar. 

Elections should take place. Who wants to avoid the 

elections? Is anybody in distress today? Today, the people 

make journey to attend the meeting of Lalu Yadavji. 25 to 

50 thousand people attend the meeting; it is also a cause 

of concern for some persons. The leaders carry out Nyaya 

Rath and they are able to mobilize a crowd of merely 2000 

people for the said purpose. People come to hear the views 

of Shrl Lalu Prasad Yadav. Should he not address them. 

I urge upon all the hon. Members of the House that a 

Parliamentary Committee should be appointed to Inquire 

into all the incidents of Slwan which should inquire all the 

things and till then no action should be taken in this regard. 

WIth this submission I support the motion of extension of 

p,.~ n.tIe in BIhar and tIppOM the ,... .... ·of hon. 

SNf .... ~ . 

[EnglWJJ 

MA. SPEAKER : Now, Mr. S\nI Singh wHI speak. He 

Ie the lett speaker. 

(/~) 

MR. SPEAKER: At least, he has identified himself. 

{Translation} 

SHRI SURAJ SINGH (Balia, Bihar) : Mr. Speaker, Sir, 

I rise to oppose the motion moved by Shri Nltish;i regarding 

the action of Chief Secretary regarding proceeding on 

leave and di880lution of Bihar Legislative Assembly. The 

people of the entire country were observing the circum-

stance8 which led to re-election in Bihar. Other day I and 

some hon. Members watched it on the television as to 

which person was Involved In horse trading to become the 

Chief Minister . Not only In their own state, but in other 

states also horse trading has become an open practice. 

Had It become clear at that time, action could have been 

taken then. Papers were kept in Jharkhand for three days 
and were submitted before the Govemor only on the fourth 

day. So far as horse-trading Is concerned, I can say it with 

all confidence that the phone calls made from Bihar and 

Jharkhand to Hotel Janpath from 6 o'clock to 10 p.m. on 

21 and 22 should be inquired into, so that we could know 

as to who is behind the entire episode. I was present there. 

You would have been observing this incident and a report 

had already been presented to the Governor that horse-

trading wa8 likely to take place and democracy wa. Ukely 

to be thwarted In Bihar. Therefore, CBI Inquiry should be 

Instituted in this regard. It 8hould be probed whether 

house-trading of Legislators was taking place and whether 

they were enticed with the ministerial berths. Whenever 

any single Incident of transaction of money took place, the 

President of the Lok Jan Shakti party, Shri Ram Vilas 

Paswanji sent report to the Governor, Shrlmati Sonia 

Gandhi, the Prime Minister and the President of India that 

this type of situation was emerging. Our hon. Member 
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[Shrl Shuraj Singh) 

Prabhu Nathji said that Lalujl is asking as to how the magic 

number could be obtained. I am constrained to say that 

both were apprehensive about the lok Jan Shakli Party 

and wanted to sideline It so that they could govern the 

state. An hon. Member of Parliament did all this work 

because entire vote bank of the NDA was shifting towards 

the lok Jan Shakti Party. Therefore, horse trading took 
place and the responsibility of re-election which Is going 

to be held in Bihar lies at the door of George Sahib, who 

is the Convener of the NDA. Re-election are going to be 

held In Bihar, it is going to be a wrong thing I would like 

to say that democracy should not be murdered in Bihar. 

The Government should take necessary meuu .... in IhiI 

regard so that the poor people of the .... do not IUffer 
any loss on account of such an inCident, With these words, 

I conclude. 

MD. SALIM (Calcutta-North East) : Mr. Speaker, 

Sir, names of so many Members of Parliament have 

been mentioned in honourable Member'S speech. 

Transaction of crores of rupees has taken place. Two 
maner should be Investigation by forming a probe 

committee. 

{English} 

MR. SPEAKER: Let us wait for his reply. Only hon. 

Minister's statement win be recorded. Nothing else will be 

recorded. 

(InttmlJptjonsr 

MR. SPEAKER : let us hear what he says; thereafter 

we shall decide. Let us listen to the Minister. 

(Interruptions) 

[Translation] 

SHRI LALli PRASAD : Whatever honourabte member 

Is spealdng ehould be probed by framing a committee of 

house a.. maner should be Investigated. 

(English] 

MR. SPEA!(ER : Except hon. Minister, nothing else will 
be recorded. 

(Interruptlonar 

[Translation] 

SHRI PRABHUNATH SINGH: Sir, my name has been 

mentioned again and again. 

MR. SPEAKER : Your have has been mentioned two 
time as but nothing has not been said agalnat you. To 

mention IOm8body's name '8 not a bad thing. He has 

adhered you. 

(Intrmupt/ons) 

[EngWrJ 

MR. SPEAKER: Nothing will be recorded except hon. 

MInister. 

(Interruptlonsr 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 

V. 'PATlL) : Sir, the discussion has been very interesting and 

comprehensive. We appreciate the contrlrutlons made by 

all the Members. There are certain facts which we have 

to bear In mind while appreciating the Issues which are 

before us. One of the most Important facta Is that after the 

election, it was only the RJD which staked the claim, and 

none else staked the claim. 

The second fact, which has to be remembered, is that 

the NDA did not stake the claim. The third fact. which we 
have to bear in mind is, for some months, the Governor 

waited for the parties to come together and stake the claim. 

When it was not done, we had to come before the two 

Houses of Parliament to pass a Resolution suspending the 

Assembly. The fourth fact. which we have to remember, is 

that under the Resolution passed by us In Parliament, the 

last date the suspension would remain in existence is the 

6th of September. After the 6th of September, we shall have 

to decide what we should do with the situation in Bihar. 

*Not recorded. 
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We have dissolved the House and the matter was 

considered by the Election Commission. The Election 

Commission came to the conclusion that the elections 
could not take place In the months of June, July, August, 

and September. The Election Commission said that the 

elections could take place in the months of October or 

November. Now. that Is the decision taken by the Election 

Commission. After the House is dissolved, we have to 

remember, the Executive has no power. It Is the Election 

Commission which has to decide what to do with the 

situation over there and when to hold the elections. The 

Election Commission can fix the dates, not the Executive. 

The Union Government is not in a poSition to fix the dates. 

It is left to the Election Commission to fix the dates. That 

is why, when the Election Commission issued a Press Note 

and sent the Press Note to the Govemment of India stating 

that elections would not be organised in the months of May, 

June, July, August and September, we had to decide what 

to do with the situation over there after the 6th of 

September; and it was necessary that the President's Rule 

should be extended because the elections could take 

place only in the months of October and November. 

There is one more aspect which we have to bear in 

mind. While considering the motion which has been moved 

by Shri Nitish Kumar on the law and order situation in Bihar 

and the Chief Secretary's going on leave after something 

had happened, we shall have to bear in mind that in Bihar 

the people are the same, that the administration has been 

the same and only that the Govemor has gone there from 

outside. The situation is the same and we should not 

expect miracles to happen over there. That Is one fact 

which we have to bear in mind. 

I am going to give the facts and figures on the law 

and order situation In Bihar. Shrl Nitish Kumar has said 

to me: "Do not give us facts and figures. You believe In 

what I am telling you. You believe in the stories." He has 

referred to atories regarding the incidents that have taken 

place here and there and then formed the opinion about 

the law and order situation in Bihar. He haa Mid: "We are 

not going to rely on the statistics you would be giving .• 

I am not going to burden hon. Members with the kind of 

statistics I had given in the Raiva Sabha. There. I have 

given the statistics a little more extensively. I am not going 

to do the same thing here but some statistics are required 

to come to the conclusion whether the law and order 

situation in Bihar has improved or It is the same or it has 
worsened. 

We do need statistics. If we do not rely on statistics, 

what do we rely upon? Do we rely upon stories, do we 
rely upon emotions or do we rely upon political inclination 

or what? In order to come to correct concluaion u to what 

II the situation in Bihar, we shall have to take into account 

what has been done by the Administration over there in 
the period in which they were administering there. 

(Interruption) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA : Do you want to 

prove how much Improvement has taken place there In 

comparison to the situation during the Lalujl's regime? 

{English} 

SHRI SHIVRAJ V. PATIL : This is what you want and 

this is what we are not going to give you - neither LaJuji 

nor I. 

The fourth thing which we have to bear in mind is what 

should be the relation between the permanent adminis-

tration and the political administration. There were two hon. 

Members who spoke on this issue. I think Shri Prasanna 

Acharya and Shri Asaduddin Owaisi spoke on this iasue 

and very candidly and very correctly. They said - what 

should be the relation between the permanent adminis-

tration and the political administration; what should be the 

relation between the administration which comes into 

existence after the election and the administration which 

comes into existence 8S per constitutional provisions, that 

is the Govemor over there. Whose word is the last word? 

Who hu to take the political decision? Who has to take 

the administratlYe decision? Then. we have to deetde 

whether what was done by the officer over there was 
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correct or it was wrong. We shall have to decide that. We 

shall have to decide what was done by the Governor or 

the Adviser or other Secretary was correct or wrong. 

I am very happy that two hon. Members made this 

point very clear and probably they got the applause of the 

House when they made this point. These are the points 

which we have to bear in mind while assessing the 

situation over there and come to the correct conclusions. 

One of the questions which was asked was why was 

not the Government allowed to be formed and It Is a very 

legitimate question. This question was a.ked when we 
discussed the suspension of the Bihar House also; When 

this matter came up, they said - what are you going to 

do in future; and naturally for anybody who believes in 

democratic system, the answer was that the Parties and 

the Members should come together and form the 

Government. Now, that Is exactly what we allowed to 

happen. But it did not happen. 

Sir, the Government which was in existence before the 

election, staked the claim. The Governor said - 'I do not 

think that you would be able to continue as a Govemment 

and that is why I am not inviting you to form the 

Govemment'. It was the Party which is working with us in 

the Central Government and yet this bitter decision was 

to be taken and this bitter decision was taken on the basis 

of the assessment of the situation by the Governor in Bihar. 

Now, he came to the conclusion, with the Members who 

were with them, with the situation which was prevailing 

over then and with the different Parties going to the 

Govemor and saying that 'whatever may happen, do not 

allow this thing to happen'. So, he said - 'I think you will 

be able to form the Govemment, but probably you will 

have difficulties' and the hon. former Chief Minister was 

not allowed to take oath 88 the Chief Minister of that 

State. 

Now, this should not be forgotten. This hal to be 

remembered by us. Then, ~ happened? Then he met 
them. They .... saying what did you do. The Governor had 

given the dates on which he met the leaders of different 

Parties, leaders of the Congress, BJp. RJD and other 

Parties also and leaders who were leading the NDA over 

there. He met them. He discussed with them for hours 

together as to what should be done over there and he 

waited and waited and waited. But nothing could happen. 

Nobody came forth saying that 'I would form the 

Government, you allow me to form the Government.' 

Probably, those who took the decision not to stake the 

claim were also not wrong. I should appreciate their 

judgement and their assessment. They were also of the 
same view that it will be difflcutt for them to form and 

continue in the Government for a long time and that is why, 

they were waiting, they were restrained and they were not 

jumping at this opportunity to form the Government, but 

they were waiting and waiting and trying to see what 

happens. Later on, the things happened here in the country 

at different places and then some movement was started. 

What was the kind of movement that started? The 

movement started was that the leaders of political parties 

were talking to individual members to wean them away 

from the pal1ies on the tickets of which they had 

themselves got elected. Now, is anybody having any doubt 
In his mind that that was happening at that time'? Now, 

If the members were going from Patna to the Capital of 

other State and hiding themselves In the hotels and if the 

leaders of the political parties in order to keep their party 

Intact had to send a special aircraft to bring their members 

from Patna to Delhi to see that they were also not 

pressurlsed to leave their party and join other party - this 

was seen by us with open eyes - what kind of intelligence 

we require as to why this was happening? If this was 

happening and if the entire country was watching it, you 

and I were watching It, and If the Governor was also 

watching It, then, the Govemor had come to the conclusion 

that this was happening and this should not be allowed. 

That is why, the Governor was very clear and said 'form . 
the Govemment, but I will not allow horse-trading'. He was 

very clear. 

The qU8ltlon before us today is whether we ahould 

allow a Government to be formed or whether we should 
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anow the horse-trading to take place. Democratically, 

Government should be formed, but as per the rules. . . . 
(Interruptions) 

MR. SPEAKER: Nothing will be recOrded. Do not 
record it. 

(Interruptions)" 

MR. SPEAKER : Pleale be quiet. 

(Interruptions) 

MR. SPEAKER : Nothing will be recorded. Do not 
consider it now. 

(Interruptions) 

MR. SPEAKER: W. need not follow others' examples. 

(Interruptio,!s) 

SHRI SHIVRAJ V. PAUL: So, the Governor waited and 

waited and then, he issued a statement. He was wamlng 

the members that do not leave the party, do not fall a prey 

to the allurements and that they will be the victim. Now, 

he was telling them that do not do this. So, Sir, when he 
found that instead of two parties coining together and 

forming a Government, only a few members were tried to 

be separated from their original party and it was being tried 

to collect the number which is required to form the 

Government, the Governor was right in writing to the 

Government of India that the situation Is going in the wrong 

direction and that is why, the House should be dissolved 

or the House should be suspended. 

May I tell you one more th.ing now? He had written 

not one but two letters. When he wrote the first letter and 

when it was received by the Government of India, we had 

not taken action on that. We said 'let us wait for some more 

time'. We did walt for some more time. When we found that 

that time given was not utilised property to talk to the 

leaders and join the parties, but to wean away the 

members by allurement or pressure, we came to the 

conclusion that the Governor .~ probably correct. and yet 

we waited for lOme time. I was asked In the other Houee 

"Not recorded. 

• Why did you walt for SO much time? We waited because 

we thought that some parties will come together and form 

the Government. and we would have certainly allowed that 

thing to happen. I had said it on the floor of the House 

here and there also and outside also that after the election, 

the right thing to happen is to allow a Government to be 

formed. You know yourselves that we have allowed the 

Government to be fonned In the adjoining State itself, in 

Jharkhand Itself. How can you forget the lituatlon in which 

the Government wa. formed thera? . . (Interruptions) All 0' 
you are aware about It. Therefore, you should not doubt 

the Intention. of the Government of India or the Governor. 

. . . (InlerruptioM) 

[Translation] 

SHRI SUSHIL KUMAR MODI : Did any body complain 

to you? 

MR. SPEAKER: You sit down please. 

(Interruptions) 

[EngliSh] 

MR. SPEAKER : It i. not to be recorded: 

(InterruptitJn.) " 

MR. SPEAKER : The hon. Minister has not conceded. 

Yes, Mr. Minister, please continue with your reply. 

(Interruptions) 

[Translation] 

MR. SPEAKER : It will be allowed. if the hon. Minister 

would otherwise. it will not be allowed. 

(Interruptions) 

[English] 

MR. SPEAKER : Now, he will reply. He has an 

opportunity. to reply. Therefore, tell him all that he has to 

say at that time. 

(Interruption,) 

eNot recorded. 
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MR. SPEAKER : No, I will not allow it. He has not 

conceded. 
(IntelTUptions) 

MR. SPEAKER : Mr. Minister, are you yielding? 

SHRI SHIVRAJ V. PATIL : Sir, I am not conceding. 

. . . (IntelTUptions) 

MR. SPEAKER : Please continue giving your reply. 

(IntelTUptlons) 

SHRI SHIVRAJ V. PATll : Sir, I will reply to his question. 

He has put a question to me. He should be satisfied with 
my reply, and sit down ... . (IntelTUptions) The question 

asked to me was this. . . .(lntelTUptlons) 

MR. SPEAKER: Please do not disturb the han. Minister 

when he is replying. 

(IntelTUptions) 

MR. SPEAKER : Please give-up this bad habit of 

interrupting. 

SHRI SHIVRAJ V. PATll : The question asked to me 
was this. Was there any complaint made on this Issue? 
It is a very good question. I have the applicatiOns given 

to the Govemor complaining against horse-trading. 

(IntelTUptions) 

(Translation] 

SHRI SUSHll KUMAR MODI : You read out as to who 
has complained. . . .(IntetTUptlons) 

SHRI PRABHUNATH SINGH : Who haa complained? 
Please read it out ... . (Interruptions) 

[English] 

SHRI SHIVRAJ V. PATIL : I have the applications with 
me and I can produce these letters here ... . (Interruptions) 

I have these letters with me as the copies of theIe letters 

were sent to me also. . . . (Intenvptlons) I am not making 
any reference to it. . . .(Interruptions) 

MR. SPEAKER : Okay, you carry on in your own way. 

(Interruptions) 

State of Bihar 

. MR. SPEAKER: He has not mentioned it. He has made 

no reference to It. 

(/ntelTUptlons) 

MR. SPEAKER : He has not read out from the letter, 

and you know it very well . 

(IntelTUptions) 

MR. SPEAKER : No, this is not allowed. Mr. Minister, 

please carry on with your answer. 

(Interruptions) 

MR. SPEAKER : He has not read out from the letter. 

(Interrupt/one) 

MR. SPEAKER : No, sorry. It is not allowed, and you 
know it very well. 

(Interruptions) 

MR. SPEAKER : This is not allowed, and you all know 

it very well. 

(IntelTUptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, we have a right 

to know about it. He has to lay It on the Table of the HOUle 

because he has shown it here ... . (/ntelTUptions) 

MR. SPEAKER : No, it does not come under the rules. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, he has Ihown 

the letters. Therefore, he must place It on the Table of the 
House. . . .(Interruptlons) 

MR. SPEAKER : He has not read out from the letter. 

No, It Is not allowed. 

(IntelTUptions) 

PROF. VIJAV KUMAR MALHOTRA : Sir, It don not 

mean that he cannot lay It on the Table of the Houee . 

. . . (Interruptlons) 
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MR. SPEAKER : If he had read from the letter, then 
I would hate said something on this issue. 

(Interruptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

either you withdraw it or you lay It on the table. . . . 
(Interruptions) Mr. Speaker, Sir, we want your protection . 

. . . (Interruptlons) We need your protection In this matter. 

. . .(Interruptions) 

[Englleh} 

MR. SPEAKER: Please sit down. You are a very senior 
politician. 

(Interruptions) 

MR. SPEAKER : You have been a Member of the 
other House, and you have a~o been here for such a long 

time. 
(Interruptions) 

MR.SPEAKER : I do not understand It. Every time you 

have a tendency to get up, and do not bother for the rules 

and procedures. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Sir, he should lay 

it on the Table of the House ... . (Interruptlons) 

MR. SPEAKER : He Is not obliged to do it. You cannot 

force him to do it. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Wtfy Is he not 
doing It? He has said that he has got the letters mentioning 

about the complaints with him ... • (Interruptions) 

SHRI UDAY SINGH : Sir, he will mention the letter, but 

will not read out from the letter! .. . (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, he has made 
a reference fi:I the letters. Therefore, he must show It.Jo 

all of us ... . (Interruptions) 

MR. SPEAKER : You are all very senior Members here 
and you all know about the rules regarding this lAue. 

(Interruptions) 

MR. SPEAKER : What are you doing'? 

(Interruptions) 

MR. SPEAKER : The rule states that: 

-If a Minister quotes In the House a despatch or other 

State paper which has not been presented to the 
House, he shall lay the relevant paper on the Table .. 

-
(Interruptions) 

MR. SPEAKER : Please listen to me. 

(Interruptions) 

SHRI ANANTH KUMAR (Bangalore South) : Sir, he 

should lay It on the Table of the House ... . (Interruptions) 

MR. SPEAKER : Has he got to lay It even If he does 
not read from It? 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : He has already 
shown It In the House. and we have all seen It. 

(Interruptions) 

[Translation} 

SHRI SUSHIL KUMAR MODI: Can we who has written 
the letter ... . (Interruptlons) 

[English} 

MR. SPEAKER : Okay, I win give my ruling on this 
issue. Rule 368 of the RuJea of Procedure and Conduct 

of Business In Lok Sabha provldn that: 

-Provided that this rules shall not apply to any 
documents which are stated by the Minister to be of 

such a nature that their production would be 

inconsistent with public Interest:-

(Interruption') 
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MR. SPEAKER : Please listen to the Chair. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Sir, let him say 

10 .... (lnterruptions) 

MR. SPEAKER : Do you want to do a bonfire of this 

rulebook? 
(Interruptions) 

MR. SPEAKER : The rule further provldee that. . . 

(Interruptions) 

{Translation] 

MR. SPEAKER : Please listen to here. There should 

be some discipline. 

(Interruptions) 

MR. SPEAKER : The rule further provides that: 

·Provided further that where a Minister gives In his 
own words ..• 

(Interruptions) 

MR. SPEAKER : Please listen to the Chair. 

(Interruptions) 

MR. SPEAKER : This is very strange. You all should 

leam from the Leader of the Opposition. He never 

interrupts. 

(Interruptions) 

MD. SALIM : Sir, they refuse to learn from Mr. Advani. 

PROF. V1JAY KUMAR MALHOTRA : It has never 

happened in the history of Parliament. He has shown the 

letters. 

MR. SPEAKER Let me read out the proviso. It 

says : 

·Provlded further that where a Minister gives In his 

own words a summary br gist of such despatch or 

State paper It shall not be neceaaary to lay the relevant 

papers on the Table.· 

Therefore, your point 18 rejected. Please sit 

down. 

PROF. VIJAY KUMAR MALHOTRA : In that case he 

should withdraw it. He should say that he did not receive 

It. 

{Translation] 

SHRI PRABHUNATH SINGH : You tell me, who 

was complained? You read out that complaint. . . . 

(Interruptions) 

(EngI/MJ) 

MR. SPEAKER : Shrl Prabhunath Singh, you are not 

Ip88king from your Hat. 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

this is a false statement. .. . (Interruptlons) You tell us, who 

you have read ... . (Interruptlons) What Is the objection In 
laying it on the Table? 

[English} 

SHRI SHIVRAJ V. PATIL : I will explain that. 

MR. SPEAKER: That Is • different matter. If the Minister 

wants to do that, I have no objection. However. under the 

Rules, you cannot compel him. 

(Interruptions) 

{Translation} 

SHRI PRABHUNATH SINGH : Mr. Speaker. Sir. who 
has complained this? . . (lnterruptions) 

SHRI LALU PRASAD : The whole world has seen It 

on TV as to what Is the complaint. .. . (Interruptlons) • 

SHRI PRABHUNATH SINGH : Tell, us about complaint. 

You should not say simply by showing paper. . . . 

(Interruptions) 
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(EftlJlI• h] 

MR. SPEAKER: SM Prabhunath Singh, please do not 

get up when you are not speaking from your seat. 

{Trallslatlon] 

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, I am 

sitting on free seat. .. . (lnterruptions) You used to sit here. 

.. . (Interruptlons) 

[English] 

SHRI SHIVRAJ V. PATIL : Sir, I know the hon. Members 

sitting on the Opposition benches understand everything. 

.. . (Interruptions) I have no doubt about their capacity to 

understand things. What is the problem with them today? 

I have myself not referred to it. . . . (Interruptions) When 

I was asked as to whether there was anything, I said I have 

letters. I have not read out anything from the letters. I have 

not quoted from the letters. . . . (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : When he says he 

has letters, he must show them. . . . (Interruptions) 

Otherwise. how can anybody believe that he has letters? 

MR. SPEAKER : 00 not believe him. 

PROF. VIJAY KUMAR MALHOTRA : This is unpre-

cedented. . . .(lnterruptions) 

MR. SPEAKER: You cannot question my ruling. I have 

given my ruling based on the Rule which I have read out. 

PROF. VIJAY KUMAR MALHOTRA : He is making a 

mockery of the House ... . (Interrupt/OM) 

SHRI SHIVRAJ V. PATIL : Now, when the reason does 

not help them, they will start abusingl 'Mockery of the 

House', 'You do not understand anything', what Is this? 

MR. SPEAKER : Hon. Minister, come to your next 

point. 

PROF. VIJAY KUMAR MALHOTRA : If he does not 
show the leiters, It means that he Is not telling the truth. 

Where are the letters? . .(Interruptions) 

MR. SPEAKER : 'rou are challenging my ruling. 

PROF. VUAY KUMAR MALHOTRA : Where /I the 
letter? . . (Interruption.) 

MR. SPEAKER: Nobody knows what letter ia It; nobody 

knows who Is the author; and nobody knows the date of 

it. How can you say what you are saying? 

PROF. VUAY KUMAR MALHOTRA : How doe, one 

come to know whether it Is a fake letter or an authentic 

letter? . . (Interruptlons) 

SHRI SHIVRAJ V. PATIL : You can rest assured that 

it is not a fake ... . (lnterruptions) When you do not 

understand the reason, you should use logic. You should 

not use abusive language. . • .(Interruptions) 

MR. SPEAKER : It ia very unfortunate. I can only say 

that it Is entirely for the hon. Mini,ter to decide. I cannot 

compel him nor you can compel him. You can request him 

and it is entirely for him. 

PROF. VIJAY KUMAR MALHOTRA : If he cannot table 

the letter, he must withdraw his statement. .. . (Interruptions) 

MR. SPEAKER : Mr. Minister. you come to your next 
point. 

[Translation] 

SHRI PRABHUNATH SINGH : You lay that complaint 

on thetabl. of the Houee or withdraw your statement. 

. . . (Interruptions) 

[English] 

MR. SPEAKER: Nothing further will be recorded except 

the hon. Minister. Pleaee cooperate. 

(InfBrruptlonsr 

SHRI KHARABELA SWAIN : Sir, I am on a point of 
order. 

MR. SPEAKER : You indicate the Rule along wIIh your 

point Which Rule? 

SHRI KHARABELA SWAIN : Rule 368. It 18YI: 

·Not rec:ordtd. 
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"If a Minister quotes in the House a despatch or 

other State paper which has not been presented to 

the House, he &haD lay the relevant paper on the 

Table: 

Provided that this rule shall not apply to any 

documents which are stated by the Minister to be 

of such a nature that their production would be 

inconsistent with public Interest;" 

Does he say that it Is inconsistent with the public Interest? 

. . . (Interruptions) 

MR. SPEAKER : Just a minute. I can deal with It. I do 

not need your help. Have I asked for your help? 

SHRI KHARABELA SWAIN: Is the hon. Minister saying 

that laying of these papers on the Table of the House would 

be inconsistent with the public Interest? That Is the point 

I want to make. 

MR. SPEAKER : Shri Swain. Is this your point? Not 

only It is out of order but it Is an affront to the Chair because 

on this I have already given a ruling on this rule itself. You 

have deliberately insulted the Chair. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : How can 

the Minister say that he will not place It? . . (Interrup-

tions) 

SHRI BASU DEB ACHARIA : How can you challenge 

the Chair? . . (Interruptions) 

MR. SPEAKER : Shrl Athawala, you sit down. You are 

inviting trouble for yourself. 

(Interruptions) 

MR. SPEAKER : I have given my rultng. You may not 

like it. But you have to accept it. 

(IntenupHons) 

MR. SPEAKER : I am requesting you that bra will 

be another opportunity for the hon. Mover of the motion. 

Shrl Nltish Kumar. He is a very competent Member. 

(Interruptions) 

MR. SPEAKER : Are you denying that? Nol Shri Nltish 

Kumar will be able to deal with the point. 

(Interruptions) 

MR. SPEAKER : But I have given the ruling. I am 

requesting the hon. Minister to continue his reply. 

(Interruptions) 

MR. SPEAKER : Otherwise, I will be forced to put the 

molton to vote. Hon. Minister. please continue. 

(Interrupt/OM} 

MR. SPEAKER : Hon. Members. I will call him. 

(Interruptions) 

MR SPEAKER : Let us hear the hon. Leader of the 

Opposition. 

(Interruptions) 

[Translation] 

SHRI l.K. ADVANI (Gandhinagar) : Mr. Speaker. Sir. as 

far as question of demand. point of order. and submission 

made by me to you is concerned. rule quoted by you is 

completely relevant. I was aware of that. but I would like 

to say that the hon'ble Minister of Horne Affairs. in his reply 

to one of the question. had made reference about a letter 

in the House. He neither quoted it nor revealed any content 

of It, but he had stated that there are indications that horse-

trading is taking place and nobody has objected to that. 

He has accepted it. Hon'ble Chair has acquiesced to that 

or the Governor for that matter. he has replied to all such 

questions. Therefore. I would like to suggest him to come 

forward with what objection he has. There can be ..a 
objection to It. Since majority view is in its favour. he should 

give clarification on this matter ... . (lnterruptions) 

SHRI SHIVRAJ V. PATIL : Undoubtedly. you are right, 
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but ~letter hu not been addI'88Hd to me. it ia 

addrened to the Governor. and without getting entire 

details or authenticating It ... . (lnterruptions) 

PROF. VIJAY KUMAR MALHOTRA : Then you should 

not have dlaclCl8ed about It here ... . (Interruptions) 

[English] 

MR. SPEAKER : Then. I will talcie It. 

(Interruptions) 

MR. SPEAKER : You really want this debate to 

conclude in a manner which wUl give some justice to this 

House and to the subject You have raised a very important 

subject. From the very first day. I have been saying that 

it is an important matter to be fully discussed. 

As a matter of fact. ordinarily Motion under Rule 184 

is not allowed. I have allowed it. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA : Thank you for 

that. 

[Translation) 

MR. SPEAKER : There Is no need for thanks. I do not 

want any thanks. I had told you in the morning about what 

I want. 

[English] 

Let us have a structured discussion. Last week. we 

had a very structured cli8cusslon. Therefore. if you interrupt 

each other in this fashion. . . 

(Interruption.) 

MR. SPEAKER: i am requesting you. You have a point. 

a very •• rtou. point. even the hon. Leader of the 

Opposition has InteNened. and he has been very kind. 
He has clearly stated that It is not a question of violation 

of rule. But. he might decide to do that in the circumstances. 

In the circumstances. he should do that. Therefore. I am 

requesting. let Shri Nltish Kumar, when he gives a reply. 

give a fitting reply to that. 

(Interruptions) 

. 
MR. SPEAKER : If you repeatedly say that unless the 

letter is given. you will not allow this House to continue, 

then I will have to put the question to the vote of t"e House. 

If you do not want a full discussion. I will put the question 

to the vote. 

[Translation) 

SHRi SHIVRAJ V. PATIL : Advanlji. I have taken your 

advice now you should advise your own people. . . . 

(Interruptions) 

[English) 

MR. SPEAKER: Let the debate be over. I am appealing 

to the hon. Leader of the Opposition. Let the debate be 

over. You have made your submission. 

[Translation] 

SHRI L.K. ADVANJ: Mr. Speaker, Sir, It happen. a 

number of times. that the Government. even If a rule does 

not exiat gives reply. while according due recognition to 

the opinion or the sentiment of the House. I therefore. 

asked him to come out with the content of the letter. as 

per the view prevailing In all quarte,.. of the House .... 

(Interruptions) 

SHRI SHIVRAJ V. PATIL The letter hal been 

addressed to the Governor. 

How can I verify that. . .? . . (Interruptions) 

SHRI LK. AOVANI : He has mentioned about that in 

the House, H it was unverified then. heshoufd not have 

mentioned about It at all ... . (Interruptlons) 

[English) 

MR. SPEAKER : You will appreciate that I cannot 

compel him. You appreciate that. 
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SHRI L.K. ADVANI : Let the matter be put to vote. It 

is all right. 

MR. SPEAKER : Do you want that there should be no 
further discussion? You do not want any further discussion. 
Shall I put the Motion to the vote? 

(Interruptions) 

MR. SPEAKER : As the hon. Leader of the Opposition 

has said. let It be put to vote, I am prepared to do that. 

(Interruptions) 

MR. SPEAKER : The question Is: 

"That this House expresses Its deep concern over the 
deteriorating law and order situation in the State of 

Bihar under President's rule and also on the Iltuatlon 
arising out of the Chief Secretary of the State 

proceeding on long leave.-

(Interruptions) 
(Translation) 

PROF. RAM GOPAL YADAV (Sambhal) : Mr. Speaker, 

Sir, we the people ot Samajwadl Party are not satisfied 
with the reply of hon'ble Minleter, 80 we boycott the house. 

20.43 hra. 

(Prof. Ram Gopal *.dav and some other hon. 

Members then left the House.) 

{English} 

SHRI KINJARAPU YERRANNAIDU : In protest, we are 

also walking out. 

20.44 tn. 

(At thll etage, SM Klnjllrapu *nan",,1du and 
."". other hon. ,."",.,. WI the Howe) 

MR. SPEAKER: Let the Lobbies be clea""" 

MR. SPEAKER : Hon. Member8, the lobbies .... 
c ....... now. PIea8e take yOur ..... After an, thI8 II the 

S'a" of Bihar 

firat division of the 14th Lok Sabha, and many new 
Memberl are there. 

(Interruptions) 

MR. SPEAKER : Hon. Memberl, plea.. take your 

seats. The lobbies are cleared now. 

Now, the Secretary-General will read out the proce-

dure relating to the voting system. AI many hon. Members 

are new, he will try to explain It to them so that they may 

cast their vot.. properly. 

SECRETARY·GENERAL : Kind attention of the hon. 

Mernbere II Invited to the following points In the operation 

of the Automatic Vote Recording System:-

Before a division starts, every hon. Member should 

occupy his or her own seat and operate the system from 

that seat only. 

As may kindly be seen, the -red bulbs above display 

boards" on either side of hon. Speaker's Chair are already 

glowing. This means the voting system has been activated. 

For voting please press the following two buttons 

simultaneously immediately after sounding of first gong, 

that is: 

One -red" button In front of the hon, Member on the 

head phone plate and al80 any one of the following 

buttons fixed on the top of desk of seats: 

Ayes Green colour 

Noes Red colour 

Abstain Yellow colour 

It is .... ntial to keep both the buttons preaed till 

the second gong sound Is heard and the red bulbs are 

"off" . 

The hon. Memberl may pie ... note that the vote will 

not be regIste .... If both the buttons .... not kept ."..ied 
slrnult..auely ttl the sounding of the second gong. 

PIe... do not p..... the amber button (P) during 

division. 
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boardl and on then-deak units. 

In caN vote is not registered, they may call for voting 

through slips. 

MR. SPC: AKER : Is it clear or you want it to be read 
J' 

out again? 

SHRI HARIN PATHAK : Sir. If aome Rajya Sabha 

Membera are present, what will happen? . . (lnlerruptionl) 

MR. SPEA"'_R : What are you talking about? It they 

vote, you tell me. You are a ~nior Member by this time. 

Now, the question It: 

"That this House exprel888 its deep concern over the 

deteriorating law and order situation in the State of 

Bihar under President's rule and also on the situation 

arising out of the Chief Secretary of the State 

proceeding on long leave: 

The Lok Sabha . divided : 

Time : 20.52 h .... 

AYES 

Acharya. Shrl Prasanna 

Adltya Nath, Yogi 

Adaul. Shri Anandrao Vithoba 

Advani, Shrl LK. 

Ahir, Shri Hanaraj G. 

Ajgalle, Shri Guharam 

Ananth Kumar, Shrl 

Argal, Shrl Ashok 

'Bachoc1', Shrl Bachi Singh Rawat 

Baia, Shri Ramesh 

Borkataky, Shri Narayan Chandra 

Chandel, Shrl Sureah 

Choudhary, Shri Nlkhll Kumar 

Chouhan, Shrl Shivra; Singh 

Chowdhary, Shrl Pankaj 

oangawas, Shrl Bhanwar Singh 

080, 8hrl Bikram Keihari 

Dhotre, Shri Sanjay 

Oller. Shrl Kiahan Lal 

Fernandes, Shri George 

Gadhavi, Shri P.S. 

Gandhi, Shrl Pradeep 

Gangwar, Shrl Santoah 

Gao, 8hrl Tapir 

Gawall, Shrlmati Bhavana P. 

Gehlot, Shri Thawar Chand 

Gudhe, Shrl Anant 

Joshi, Shrl Pralhad 

Kanodia, Shri Mahesh 

Kaswan, Shri Ram Singh 

Kathlrla, Dr. Vallabhbhai 

Khaire, Shrl Chandrakant 

Khanduri, Maj, Gen. (Retd.) B.C. 

Khanna, Shri Avinash Rai 

Khanna, Shrl Vlnod 

Koli, Shrl Ramswaroop 

Kulaste, Shrl Faggan Singh 

Kunnur, 8M Manjunath 

Kuarnarla, Dr. Ramkrishna 
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'Lalan'. Shrl Raliv Ranjan Singh 

Laxman. Shrimati Susheela' Bangaru 

Mahajan, Shri V.G. 

Mahajan, Shrlmati Sumllra 

Maharia, Shri Subhash 

Mahtab, Shrl B. 

Malhi, Shri Parsuram 

Malhotra. Prof. Vijay Kumar 

Mallika~uniah, Shri S .. 

Meghwal. Shri Kailash 

Modi, Shrl Sushil Kumar 

Moghe, Shri Krishna Murari 

MOOale, Shri Punnu Lal 

Nayak, Shri Ananta 

Nitlsh Kumar, Shrl 

Oram, Shri Jual 

Pandey, Dr. Laxmlnarayan 

Pame, Shri Dalpat Singh 

Paswan. Shri Sukdeo 

Patasanl, Dr. Praaanna Kumar 

Patel, Shri Harllal Madhavji Bhai 

Patll, Shrl Annasaheb M.K. 

Patil, Shrl D.B. 

Patll, Shrlmatl Rupatal D. 

Petie, SM Shlshupal N. 

Potai, Shri Sohan 

Prabhu. Shri Sureah Prabhalcar 

Pradhan, Shri Ashok 

Pl'IIdhan, Shrl Dharmendra 
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Rana, SM Kashlram 

Rana, Shri Raju 

Rathod, Shri Harlbhau 

Rawale. Shri Mohan 

Reddy, Shri G. Karunakara 

Sahu, Shri Tarach8nd 

Sal, Shri ,.nd Kumar 

Sal, ShrI Viehnu Ceo 

Sangwan, Shrl K1shan Singh 

Shah. Lt. Col. (Retd.) Manabendra 

Shukla, Shrlmati Karuna 

Singh, Kunwar Sarv Raj 

Singh, Shri Ajlt Kumar 

Singh, Shri Brijbhushan Sharan 

Singh, Shri Chandra Pratap 

Singh, Shrl Chandrabhan 

Singh, Shrl Dushyant 

Singh, Shri Ganesh 

Singh, SM Kalyan 

Singh, Shrl Manvendra 

Singh. Shri Prabhunalh 

Singh, Shrl Rakesh 

Singh, Shri Sartal 

Singh. Shri Sugrlb 

Singh, SM Uday 

Srlkantappa, Shrl D.C. 

Swain, Shrl Kharabela 

Trlpathl, Shrl Chandra Mani 

TrIpathy, Shrl Braja Klahont 
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Star. of BI"., 
varma. SM Rafilal Kalida. 

Verma, Shrl Benl Prasad 

Vlrendra Kumar, Shrl 

NOES 

Acherla. Shrt Buu Deb 

AgalWal. Dr. Ohirendra 

Ahamed, Shri E. 

Aiyar, Shrt Man! Shankar 

Appadural, Shrl M. 

Athawale, Shri Ramdas 

Athlthan Shrl Ohanulkodi, R. 

Azml, Shrl nyas 

Baalu, Shrl T.R. 

'Baba'. Shrl K.C. Singh 

Banlal, Shri Pawan Kumar 

Bannan, Shrt Hlten 

Baeu, ShrI Anll 

Baxla, Shri . .Joachim 
" 

80M, 8hr1 Subrata 

Chakraborty, Dr. Sujan 

Chakraborty, 8hrl Ajoy 

Chakrabortty, 8hrl Swadesh 

Challha, Shrl K1r1p 

Chander Kumar, Prof. 

Chancirappan, Shri C.K. 

Chatterjee, Shrl sanCasri 

Chaudhaty, Dr. Tusher A. 

Chaure, Shrl Bapu Harl 

Chavda, Shrl Harletnh 

Chldambaram, Shrl P. 

Chima Mohan, Dr. 

Chowdhury, Shrl Adhlr 

Chowdhmy, Shrlmati Renuka 

Ou. Shrl Alakeah 

Os.muMI. Shri Prlys Ranjan 

080, Shrl V. K1ahore Chandra S. 

Deora. Shn Mlllnd 

Dev, Shri Sont08h Mohan 

Ohanaraju, Dr. ~. 

Dharavath, Shrl Ravlnder Nalk 

Oikshlt, Shrl Sandeep 

Dome, Dr. Ram Chandra 

Dubey, Shrl Chandra Shekhar 

EngtI, Shrl Siren Singh 

Fatml, Shrl M.A.A. 

Gandhi, Shri Rahul 

Gandhi, Shrlmati Sonia 

Gavlt, Shri Manikrao HodIya 

Goyal, Shrl Surendra Prakash 

Handique, Shrl 8ijoy 

Hanumanthappa, Shrt N.Y. 

Harsha Kumar, Shri G.v. 

Hossain, Shrl Abdul Mannan 

Jal Prakash. Shri 

Jaiswal, Shrl Shriprakash 

Jegadeeaan, Shrlmati SubbuIakahmI 

Jha, Shrl Ragtu1ath 

Jindal, Shrl Naveen 
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Kader Mohideen, Prof. K.M. 

Kamal Nath. Shri 

Karunakaran, Shri P. 

Kerketta, Shrlmati Suehlla 

Kharventhan, SM S.K. 

Krtahna. Shri Vljoy 

Krilhnadal. Shri N.N. 

Krilhnan. Dr. C. 

Krllhnuwamy. Shri A. 

Kumar. Shrlmati .... Ira 

Kumari Selja 

Kuppuaaml. Shrl C. 

Kyndiah. Shri P.R. 

Lalu Prasad. SM 

Madam. Shrl Vlkrambhal A~anbhal 

Mahavlr Prasad. Shrl 

Maken. Shrl Ajay 

Mandai. Shrl Sanat Kumar 

Manjhi. Shri Rajesh Kumar 

Manoj Kumar. Shrl 

Manoj, Dr. K.S. 

Maran, Shrl Dayanldhl 

Meena, Shrl Namo Naraln 

Mehta. Shrl Alok Kumar 

MehIa. Shrl Bhuvaneshwar Prasad 

Meinya. Dr. Thokchom 

Milhra. Dr. Rajesh 

MIstry, Shrl Madhuaudan 
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MoIlah. Shrl Hannan 

Moorthy. Shrl A.K. 

-Mufti. Ma. Mehbooba 

Mukherjee. Shrl Pranab 

Munlyappa, Shrl K.H. 

Murmu. Shri Rupchand 

t.1uttemwar. Shrl Vilas 

Nail<, Shri A. Venkateah 

Nambadan. Shrl Lonappan 

NMIuIa. Shrl D. 

tachR Kumar. Shri 

Nizamuddin. SM G. 

0Ia. Shrl Slah Ram 

Oraon. Dr. Rameahwar 

Osmanl. Shrl A.F.G. 

0waIa1. Shrl Asaduddln 

Pal. Shrl Rupchand 

Palanlmanlckam. Shri S.S. 

Panda. Shri ~ 

Puwan, Shrl Ram Vllaa 

Puwan. Shrl Ramchandra 

Puwan, SM Vlrchandra 

Patel. Shrl Dlnaha 

Patel. Shrl Jlvabhai A. 

Patel, Shrl Klahanbhal V. 

Patil. Shri Balaaaheb Vikhe 

Patil. Shrl Laxmanrao . 
Patti, Shrimatt Suryakanta 
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Pilot, Shrl Sachin 

Ponnuawamy, Shrt E. 

Purandeswart, Shrtmatl O. 

Radhakrllhnan, Shrt Varkala 

Rai, Shrl Nakul Oa8 

Raja, SM A. 

Rajagopal, Shrt L. 

Rajendran, Shrl P. 

Rajenthiran, Shrtmati M.S.K. Shavani 

Raju, Shri M.M. Pallam 

Ramakrishna. Shrl Badiga 

Rana, Shrl Gurjeet Singh 

Rana, Shri Rabinder Kumar 

Rani, Shrtmati K. 

Rao. Shrl D. Vittal 

Reo, Shri K.S. 

Rathwa, Shrl Naranbhai 

Reddy, Shrl M. Sreenivuulu 

Reddy, SM N. Janardhana 

Reddy, Shri S. Jalpal 

Reddy, Shri Suravaram Sudhakar 

Sahay, Shri Subodh Kant 

Sal Prathep, ~rI A. 

Salim, Md. 

Saradgl, Shri Iqbal Ahmed 

SettleeMvl, Shrtmati P. 

Satyanarayana, Shrl Servey 

ScIndia, Shrl Jyotlraditya M. 

s.erameeh, Shrlmati TejaIwInI 

Setvi, SMmati V. Radhika 

Sen, Shrlmati Mlnati 

Senthll, Or. R. 

Shandil, Or. Col. (Retd.) Dhanl Ram 

SIbaJ, Shrl KapIl 

Singh, Chaudhary Bijendra 

Singh, Dr. Akhilelh Prasad 

Singh, Dr. Raghuvaneh Prasad 

Singh, Reo Inderjlt 

SIngh, Shrt GaneIh Pruad 

Singh, Shrl Suraj 

Singh, Shrlmati Kantl 

Sippiparai, SM Ravlchandran 

Subba, Shrl M.K. 

Suklabaidya, Shrl lalit Mohan 

Sury_wan,hl, Shrl Narslngrao H. 

Thangkabalu, Shri K. V. 

Thummar, Shrl V. K. 

Topdar, Shri Tarit Baran 

Tytler, 8M Jlgchh 

Vaghela, SM Shankar Sinh 

Vallabhaneni, Shrl BaJuhowry 

Venkawwamy, Shit G. 

Venugopal, Shrl D. 

VInod Kumar, SM B. 

VundavaII, Shrl Ann KwAar 

Va., Dr. Karan Singh 

Vadav, Shrl AnIrudh Pruad .ala Sadhu 
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Yadav, Shri 0e\IendrI Pruad 

Yadav, Shri Giridhari 

Yadav, Shrl Jay Prakash Narayan 

Vadav, Shri Ram Krlpal 

Yadav, Shrl Sita Ram 

MR. SPEAKER : Subject to correction, the result· of 

the division Is : 

Ayes 100 

Noes 172 

The motion was negalived. 

MR. SPEAKER : Now. I ,hal put the StaIuIory 

Resolution moved by Shri Shlvraj Patil '0 the vote of the 

House. 

SHRI L.K. ADVANI : Sir, Sarkaria Commission Report 

carries a long list where article 356 has been grossly 
abused In the past. I am sure that this particular cue of 

imposition of President's Rule under article 356 in Bihar 

will add to this long list. I would like to appeal to the friends 

*The following Members also recorded their votes through 

slip. 

Ayes: 100 + Shrl Kallash Joshi, Shrl Vijay Kumar 

Khandelwal, Shrlmatl Neeta Paterlya, Shri 

Harln Pathak, Shri Lalmani Prasad, Shri 

Tukaram Ganpat Rao Renge Patil, Shrimati 

Sangeeta Kumari Singh Oeo, Shri Lakshman 

Singh = 108. 

Noes: 172 + Shrl N.S.V. Chltthan, Shrlmatl Preneet 

Kaur, Ma. Ingrid Mcleod, Shrimatl Lakahml 

Panabaka. Shri Anantha Venkataraml Reddy, 

Shri Baju Ban Rlyan, Shrl Chandra Sekhar 

'Sahu, Shri Sudhangshu Seal, Dr. Md. 

Shahabuddln. Shrl Madan Lal Sharma, Shri E.G. 

Sugavanam, Shri Taslim~ddln, Shrl R. 

Vein'. 186. 

there to think over It. Therefore, we would not lice to be 

a party to this voting at all. 

20.M hra: 

(At this stage, Shrl L.K. Advani and some other 

hon. Members left the House.) 

(Interruptions) . 

MR. SPEAKER : The lobbies may be opened, 

otherwise they cannot leave the HOUle. 

The lobbies may be opened. 

(Interruptions) 

MR. SPEAKER : Shrl Sudhangshu Seal. please go to 

your seat; please do not stand here. 

(Interruptions) 

MR. SPEAKER: The question is: 

"That this House approves the continuance In force 

of the Proclamation. elated the 7th March. 2005 in 

respect of the State of Bihar, issued under article 356 
of the Constitution by the President. for a further period 

of six months with effect from the 7th September, 

2005." 

The motion was adopted. 

MR. SPEAKER : Now, we shall take up 'matters of 

urgent importance', If any of the hon, Members wishes to 

raise it today. 

SOME HON. MEMBERS : No. 

MR. SPEAKER : Okay, let us have it from 

tomorrow. 

20.56 hra. 

The Loic Sabha then adjourned till. Eleven of the 
CIocIc on Wednesday. August 3, 20051 

Sravana 12, 1927' (Sake). 
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18. Shri Murmu, Rupchand 135 

SI.No. Membel'. Name Question 19. Shri Panda, Prabodh 127 
Number 

1 2 3 20. Shri Patel, Klahnanbhal V. 125 

1. Shri Adlul, Anandkao V. 138 21. SM Patil, Balasaheb Vlkhe 129 

2. Shri Amir, Hanaraj G. 126 22. Shri Prabhu. Suresh Prabhakar 128 
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~. Shri Barad, Juhubhal Dhanabhal 126 24. Prof. Ramada88, M. 136 

6. Shri Bhargava, Girdhari Lal 130 25. Shri Satpathy, Tathagata 127 

6. SM Bishnoi, Ja.want Singh 132 
-/ 26. Shri Shaheen, Abdul Ra.hid 134 

7. Shri Chandrappan, C.K. 123 27. SM Sharma, Madan Lal 122, 
8. SM Chaure, Bapu Hari 133 

28. Shri Shivajirao, Adhalrao Patll 138 
9. Shri Dugupta, Gurudas 121 

29. Shri Singh, Dushyant 139 
10. Shri Dhotre, Sanjay 133 

30. Shri Singh, Ganesh 134 
11. Shri Gandhi, Pradeep 140 

12. Shri Harsha Kumar, G. V. 137 
31. Shri Singh, Sugrib 125 

13. Shri Krishnadas, N.N. 129 
32. Shri Subba, M.K. 136 

14. Shri Kushawaha, Narendra Kumar 121 33. Shri Surendran, Chengara 123 

15. Smt. Madhavaraj, Manorama 131 34. Shri Tripathl, Chandra Mani 122 
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129. Shri Singh. GanMh 
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